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 LOK  SABHA

 Wednesday,  March  28,  973/Chaitra

 ah  895  (Saka)

 The  Lok  Sabha  met  at

 Eeven  of  the  Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Postal  Stamps  in  Commemoration  of
 (1857,  Revolution  and  Independence

 Revolutions  of  other  Countrics.
 "502.  DR.  LAXMINARAIN  PAN-

 DEYA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  a  special  postal  stamp
 has  been  issued  by  the  Post  and
 Telegraph  Department  to  com-
 memorate  the  Russian  Revolution;

 (b)  if  so,  whether  Government
 propose  to  issue  Commemorative
 postal  stamps  to  commemorate  the
 Indian  Revolution  of  857  and  In-
 dependence  Revolutions  of  other
 countries;  and

 (c)  if  so,  When?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):
 (a)  No,  Sir,

 (b)  and  (c).  A  commemorative
 Postage  stamp  was  issued  on  15-8-57,
 to  commemorate  the  revolution  of
 1857.  There  are  no  proposals  for
 issue  of  commemorative  stamps  in
 respect  of  Independence  revolutions
 of  other  countries,

 Blo  लक्ष्मोतारायण  पाड़य  :  ग्रध्यक्ष
 महोदय,  मैं  मंत्री  महोदय  से  जानना  चाहता
 हूं  कि  इस  प्रकार  के  कमो मोरे टिव  डाक
 टिकट  जारी  करने  के  बारे  में  आप  की  क्‍या
 नीति  है  शौर  उस  के  बारे  में  श्राप  क्या  जो
 दूसरी  विदेशी  सरकारों  में  या  दूसरे  संस्थानों

 पर  इस  प्रकार  की  क्रान्तियां  हुई  हैं  उन  के
 बारे  में  भी  कोई  विशेष  डाक  टिकट  जारी
 बर्ने  का  प्रस्ताव  रखते  हैं  ?

 श्री  जगन्नाथ  पहाड़िया  :  श्रीमान,  इस
 तरह  के  प्रस्ताव  विभिन्न  व्यक्तियों  या  विभिन्न
 सरकारों  से  गाते  हैं  और  हट  एक  प्रस्ताव  पर
 लग  से  चर्चा  की  जाती  है  फिलैटेलिक
 एडवाइजरी  कमेटी  के  अन्दर,  और  हर  केस
 पर  ग्रहण  से  डिसीजन  किया  जाता  है  ।

 डा०  लक्ष्मीना राय रा  पाठ्य  :  जापान  में
 L9  वीं  शताब्दी  में,  जर्मनी  में 19  वीं  शताब्दी

 में श्रौर  ब्रिटन  में  7  वीं  शताब्दी  में  क्रान्तियों

 हुई  हैं,  उनके  टिकट  जारी  नहीं  हुए  क्या
 रूस  की  तरफ  से  इस  प्रकार  बा  प्रस्ताव
 प्राप्त  हुआ  था  या  स्वयं  की  प्रेरणा  से  आपने
 कोमेमोंरेटित्र  स्टाम्प  जारी  किया  ?

 श्री  जगन्नाथ  पहाड़िया  :  हम  ने  रूस  की
 क्रान्ति  पर  कोई  स्टाम्प  जारी  नहीं  किया
 उन  को  फोरमैन  पर  एक  स्टाम्प  जारी  किया
 था  क्योंकि  उन्होंने  हमारी  भी  ग्रा जादी  के
 अवसर  पर  इस  नस्त  का  स्टाम्प  जारी  किया
 था  |

 SHRI  SAMAR  GUHA:‘  May  I  know
 whether  any  special  commemorative
 stamps  have  been  issued  in  regard
 to  the  August  942  revolution?  If
 not,  will  Government  consider  bring-
 ing  out  such  commemorative  stamps?

 SHRI  JAGANNATH  PAHADIA:
 This  has  already  been  issued.
 Involvement  of  People  in  the  re-

 moval  of  poverty  during  Fifth  Plan
 *503.  SHRI  ARJUN  SETHI:  Will

 the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  the  major  tasks  to  be  com-
 pleted  by  the  people  for  removal  of
 poverty  in  the  Fifth  Plan  period:  and



 3  Oral  Answers

 (b)  the  steps  taken  by  the  Govern-
 ment  to  get  involvement  of  the
 people  in  these  tasks?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b),  A
 statement  is  laid  on  the  Table  of  the
 House.

 Statement

 The  “Approach  to  the  Fifth  Plan”
 already  placed  on  the  Table  of  the
 House,  makes  it  clear  that  stepping
 up  the  rate  of  growth  of  the
 economy,  reduction  of  regional  im-
 balances  and  improvement  in  the
 conditions  of  the  various  sections  of
 the  community  will  require  many
 hard  decisions  and  sacrifices  on  the
 part  of  all  sections  of  the  population.
 The  Approach  envisages  reduction
 in  the  consumption  level  of  the  top
 decibles  of  the  vopulation,  a  higher
 rate  of  saving  and  better  perfor-
 mance  by  all  sections  of  the  popula-
 tion.  It  is  realised  in  this  connection
 that  without  enlisting  the  public
 participation  and  cooperation,  both
 in  Plan  formulation  as  well  as  in  im-
 plementation,  it  will  not  be  possible
 to  generate  adequate  enthusiam  or
 even  mobilise  the  required  resources
 for  the  Plan.

 In  order,  therefore,  to  involve  the
 different  sections  of  the  people  with
 the  work  of  planned  development,
 the  following  measures  are  being
 taken:

 (at  A  popular  version  of  the
 Approach  to  the  Fifth  Plan  is  being
 issued  in  all  regional  languages  with
 a  view  of  their  widespread  dissemina-
 tion  and  consideration  amongst  diffe-
 rent  sections  of  the  urban  and  rural
 population;

 (b)  Discussions  are  being  organised
 in  the  Planning  Commission  with
 representatives  of  different  political
 parties  and  also  with  economists,
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 scientists,  trade  union  leaders,  cham-
 bers  of  commerce,  public  adminis-
 trators  and  other  expert  groups  with
 a  view  to  eliciting  their  reactions  to
 the  Approach  and  suggestions  for  im-
 provement  in  the  planning  process;

 (c)  The  Approach  has  already  been
 discussed  in  the  National  Develop-
 ment  Council.  Parliamentary  Con-
 sultative  Committee  on  Planning  and
 has  also  been  placed  before  the  Par-
 liament  for  discussion.  It  is  assumed
 that  thz  discussion  in  Parliament  will
 help  the  Planning  Commission  in
 arriving  at  a  more  realistic  appraisal
 of  the  reactions  of  the  people  to  the
 Appoarch  document.

 (d)  The  Planning  Commission  has
 already  taken  steps  to  assist  the  State
 Governments  in  setting  un  Planning
 Boards  consisting  of  Ministers,  econo-
 mists.  official  and  non-official  experts.

 (e)  It  is  being  repeatedly  em-
 phasised  on  the  State  Governments
 that  they  should  involve  the  people
 in  the  formulation  and  implementa-
 tion  of  their  state  and  district  plans
 or  area  plans,  through  the  associa-
 tion  of  their  state  and  district  plans
 or  area  plans,  through  the  association
 of  working  classes,  small  and
 marginal,  farmers,  entrepreneures,
 officials  and  non-officials  and  others
 at  various  levels.

 SHRI  ARJUN  SETHI:
 part  (b)  the  minister  has  given
 certain  measures  Government  have
 taken  to  involve  the  people  in  the
 fifth  plan.  I  want  to  know  whether
 some  of  the  State  Governments  have
 not  reacted  favourably  to  the  Centre's
 proposal  about  the  formation  of  State
 Planning  Boards  and  involving  the
 non-official  people  in  it?

 In  reply  to

 SHRI  MOHAN  DHARIA:  So  far  7
 State  Governments  have  already  con-
 stituted  State  Planning  Boards.
 Others  also  have  expressed  their
 willingness  and  thev  are  examining
 the  proposal.  No  State  has  so  far  ex-
 pressed  any  resentment  against  it.
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 SHRI  ARJUN  SETHI:  May  I  know
 in  how  many  regiona]  languages  has
 the  approach  paper  been  published
 till  now  and  whether  Oriya  is  one
 of  them?

 DR.  RANEN  SEN:  There  is  no
 regional  language  in  India.  All  are
 national  languages.

 SHRI  MOHAN  DHARIA:  we  have
 requested  the  State  Governments  to
 publish  them  in  their  own  languages.
 I  have  not  got  the  latest  position.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  It  is  clear  from  the  state-
 ment  that  the  Planning  Ministry
 desire  the  State  Governments  to  —  set
 up  Planning  Boards.  Is  it  a  fact  that
 among  the  ]  States  West  Bengal  is
 ‘one  which  in  its  State  Planning  Board
 adopted  a  new  programme  called
 Comprehensive  Area  Development
 Programme  and  it  has  submitted
 certain  plans  to  the  Planning  Com-
 mission?  What  is  the  reaction  of  the
 Planning  Commission?  Have  they
 approved  any  of  these  proposals  and
 schemes?

 SHRI  MOHAN  DHARIA:  They  are
 yet  under  disussion.

 SHRI  SAMAR  GUHA:  In  _  the
 second  part  of  the  question  there  is
 reference  to  the  involvement  of  the
 people  in  this  task.  One  of  the

 ‘objects  of  the  minimum  need  based
 programme  is  the  removal  of  the
 poverty  of  the  people.  May  I  know
 whether  the  people  of  the  area
 at  the  sub-divisional  or  lower
 level  will  be  associated  in  drawing
 up  schemes  for  the  minimum  need-
 based  vrogramme?  Similarly,  in
 developing  agricultural  programme
 whether  the  people  at  the  grass  root
 level  will  be  associated  by  forming
 some  committee?  In  the  same  way,
 in  the  industrial  sector,  both  in  the
 Public  sector  and  oprivate  sector
 undertakings,  will  the  participation

 of  the  workers  in  the  management
 #iven  consideration?
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 SHRI  MOHAN  DHARIA:  That  is
 the  idea  of  the  government.  We
 have  requested  all  the  State  Govern-
 ments  to  involve  the  elected  repre-
 sentatives  at  the  local  level  while  for-
 mulating  the  programmes.  So  far  as
 the  minimum  need  programme  is  con-
 cerned,  association  of  the  local  vre-
 preseniatives  is  very  much  necessary
 to  identify  what  are  the  basic  mini-
 mum  requisites.  So  far  as  participa-
 tion  of  the  workers  in  the  mznage-
 ment  is  concerned,  we  are  having  dis-
 cussion  with  various  trade  union
 leaders  and  others  involved  and  we
 are  trying  to  have  some  policy  framed
 in  this  regard.

 SHRI  ANANTRAO  PATIL:  What
 does  the  Minister  exactly  mean  by
 “involvement  of  the  people”?  I  am  ask-
 ing  this  question  becwuse  al  the  State
 and  district  level  the  Members  of  Par-
 liament  ar2  not  included)  among  the
 people.  May  I  know  whether  Mem-
 bers  of  Parliament  are  also  the
 people?

 SHRI  MOHAN  DHARIA:  Mem-
 bers  of  Parliament  are  very
 much  the  representatives  of  the
 people.  If  they  are  not  being
 associated  by  any  State  Government,
 we  shall  write  to  the  State  Govern-
 ments  so  that  they  will  involve  Mem-
 bers  of  Parliament  and  the  members
 of  the  Assembly  and  all  elected  re-
 presentatives  of  the  people  in  the
 process  of  planning.

 SHRI  JAGANATHA  RAO:
 removal  of  poverty  also  means  the
 removal  of  unemployment.  In  the
 last  year  of  the  Fourth  Plan  some
 schemes  were  folgnulated  for  this.
 What  were  the  physical  targets
 achieved?

 The

 SHRI  MOHAN  DHARIA:  का  the
 vears  1971-72,  and  1972-73  we  have
 taken  up  several  special  programmes
 over  and  above  the  Plan  outlay.
 During  the  year  1972-73  the  employ-
 ment  generated  will  be  of  the  order
 of  9.45.000_  Over  and  above  that.  we
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 have  taken  special  welfare  schemes,
 which  are  not  included  here,  so  far
 as  this  employment  figure  is  con-
 cerned.

 SHRI  5.  B.  GIRI:  The  removal  of
 poverty  is  a  far-away  goal  in  the
 distant  future,  not  in  the  near  future.
 At  least,  about  the  persons  who  are
 working  in  Government  undertak-
 ings.  why  should  there  be  any  dis-
 crimination  between  the  casual  labour
 and  the  permanent  labour?  At  least
 to  that  extent.  may  I  know  whether
 the  Planning  Commission  has  thought
 over  this  problem  and  do  something
 about  it.  The  persons  working  in  the

 public  undertakings  are  agitated  over
 it.  At  least,  will  the  discrimination
 between  the  casual  labour  and  the
 permanent  labour  be  removed  during
 the  Fifth  Plan?

 SHRI  MOHAN  DHARIA:  That

 does  nut  arise  out  of  this.  If  there
 we  shall are  any  genuine  grievances.

 forward  them  to  concerned  Ministry.

 SHRI  D.  BASUMATARI:  As  com-

 pared  to  other  communities  of  high-
 caste,  in  respect  of  Scheduled  Castes

 and  Scheduled  Tribes,  it  is  only  .49

 and  0.29  per  cent  respectively.  is

 there  any  special  plan  to  remove  the

 disparity  between  these  communities,
 the  Scheduled  Castes  and  Scheduled
 Tribes,  and  other  high  castes?

 SHRI  MOHAN  DHARIA:  It  shall
 be  our  endeavour,  while  implement-
 ing  these  programmes,  to  give  priority
 to  Scheduled  Castes  and  Scheduled
 Tribes.

 SHRI  DINEN  BHATTACHARYYA:
 May  I  know  whether  the  Planning
 Commission  has  m>4"  any  objective
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 study  about  the  existing  conditions
 of  small  artisans,  specially,  the
 handloom  weavers,  the  persons  who
 do  brass  and  metal  work,  etc.?  Lakhs
 of  small  entrepreneurs  are  on  the
 point  of  extinction.  In  view  of  that,
 may  I  know  what  are  the  special
 steps  the  Government  propose  to  take
 about  it  during  the  Fifth  Plan  period?

 SHRI  MOHAN  DHARIA:  While
 drafting  the  Plan,  we  shall  take  this
 aspect  into  consideration.

 SHRI  NAWAL  KISHORE  SINHA:
 The  hon.  Minister  has  been  pleased
 to  inform  the  House  that  ]  States
 have  constituted  their  Planning
 Boards.  The  hon.  Minister  of  Plann-
 ‘fing  has  been  making  repeated
 references  to  district  planning  cells.
 Mav  I  know  whether  there  is  any
 proposal  under  the  consideration  of
 Government  to  assist  State  Govern-
 ments  to  create  district  planning  cells
 to  involve  the  people  at  the  lowest
 level  with  the  planning  process  of  the
 country?

 SHRI  MOHAN  DHARIA:  We  have
 already  requested  the  State  Govern-
 ments  to  treat  district  as  a  unit  for
 planning.  We  are  also  giving  assis-
 tance  to  such  States  that  are  taking
 up  district  plan  formulations.

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  Too  many  of  you
 are  standing  up.  Why  not  have  a
 serarate  discussion  on  it  on  some
 dav?

 att  भान  सिर  दौरा  अभी  मिनिस्टर

 साहब  ने  तहा  कपा  वह  लोगों  को  इबादत
 करते  हैं  प्लैत  में  ।  मैं  नहीं  समझता  कि  यह  हो

 |  होता  यह  है  कि  जो  भी  डेवेलपमेंट
 के  काम  हो  रहे  हैं  वह  कंट्रैक्ट  के  जाया  नचवाये
 जाते  हैं,  और  कांट्रेक्टर  लोग  दसरे  तरीकों  से
 लोगों  को  उन  में  उत्वास्व  करते  हैं,  जिन  में
 पालिटिशियन  भी  होते  हैं  ।  इस  लिये  मैं
 जानना  चाहता  ओछी  क्या  पांचवीं  स्लेव  में

 कंट्रैक्ट  सिस्टम  को  ग्रवरालिश  करने  का  विचार
 मिनिस्टर  साहब  रखते  हैं  ?

 ग्हाह़ै
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 योजना  मंत्री  (श्री  Fo  Ato  घर):  इस
 वक्त  तक  एसा  कोई  ख्याल  नहीं  है  जहां  तक

 क्लास  या  ठेकेदारों  का  ताल्‍लुक  है  उन  को
 कतई  खत्म  किया  जाये,  लेकिन  कोशिश  इस
 बात  की  जरूर  हूँ  कि  इमदादे  बाहमी  के
 जरिये  कुछ  एसोसिएशन  या  कुछ  इस  किस्म  की
 संस्था ये  कायम  हों  जो  यह  काम  अपने  हाथ
 में  ले  सके  ।

 Payment  of  Overtime  Allowance  to
 P.  &  T.  Employees

 *505.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Government  had  paid
 a  sum  of  Rs.  l]  crores  to  the  P.  &  T.
 employees  as  overtime  during  the  last
 financial  year;

 (b)  if  so,  whether  payment  of
 overtime  has  encouraged  the  ten-
 dency  in  the  staff  to  go  slow;  and

 (c)  if  so,  what  steps  Government
 propose  to  take  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):
 (a)  During  the  financial  year  97I-
 72  the  total  expenditure  incurred  on
 O.T.A.  was  of  the  order  of  Rs.  10
 crores  29  lakhs.

 (b)  No.

 (c)  Does  not  arise.

 श्री  राजदेव  सिंह  :  मेरे  प्रणत  का  जो  (वी)
 पार्ट  उस  का  जवाब  मंत्री  महोदय  ने  नो

 में  दिया  है  |  पार्ट  (बरी)  कहता  है  :

 “whether  payment  of  overtime
 has  encouraged  the  tendency  in  the
 staff  to  go  slow’.
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 उन्होंने  इस  का  जबाब  नौ”  में  दिया  है  ।

 उन्होंने  जों  साल  भर  का  0  करोड़,  vy
 लाख  का  ग्रोवर-टाइम  ग्लासेस  दिया  हैँ  यह
 साफ  जाहिर  करता  है  कि  दो  बातें  हो  सकती
 हैं  7  या  तो  वह  लोग  गोलाई  से  काम  करते
 हैं  या  फिर  वर्क  लोड  इतना  ज्यादा  है  कि
 इतना  बड़ा  अमाउंट  ग्रोवर  टाइम  अलाउंस
 के  रूप  में  देना  पड़ता  है  ।  क्‍या  मैं  मंत्री
 महोदय  से  जान  सकता  हूं  कि  उन्होंने  जो
 “नो”  में  जवाब  दिया  है  तो  इस  के  लिये  उन
 के  पास  मापदण्ड  क्‍या  है  कि  एम्प्लायर
 स्लो  काम  नहीं  कर  रहे  हैं  ?

 श्री  जगन्नाथ  पहाड़िया  :  माप  दण्ड  तो
 काम  और  समय  का  होता  है  ।  एम्प्लायीज
 के  काम  करने  के  घंटे  निश्चित  हैं।  उस  के
 बाद  अगर  कर्मचारी  काम  करते  हैं  तो  एक
 घंटे  तक  तो  कोई  ओवरटाइम  नहीं  दिया
 जाता,  उस  के  बाद  जितनी  देर  काम  करते  हैं
 उस  का  ग्रोवर  टाइम  दिया  जाता  है  ।
 दूसरा  एक  तरीका  काम  करने  का  यह  भी
 है  कि  कुछ  आफिसर  में  वर्क  लोड  निश्चित
 कर  देते  हैं।  इस  के  बावजूद  कुछ  झीसी

 ऐसे  हैं,  खास  तौर  से  टेलीफोन,  डाक  और
 तार  विभाग,  जिन  में  स्टाफ  होता  हूँ  लेकिन

 किन्हीं  कारणों  से  काम  पूरा  नहीं  हो  पाता,
 जैसे  हवाई  जहाज  देर  से  पाया,  रेल  और
 मोटर  सर्विसेज  देर  से  पहुंची,  जिनकी  वजह
 से  जो  काम  होना  चाहिये  वह  नहीं  हो  सकता
 ौर  क्या  पड़ा  रहता  है  ।  जो  दूसरे  टर्म
 में  काम  करने  वाले  लोग  होते  हैं  उन  के  पास
 आरजेडी  बहुत  काम  होता  है  1  इस  लिये
 यह  कहने  कठिन  है  कि  उन  की  टेन्‍्डेन्सी  हो
 जाती  है  देर  करने  की  ।  लेकिन  मैं  माननीय
 सदस्य  के  विचार  को  पूरी  तरह  से  कंडम  नहीं
 कर  सकता;  उस  के  लिये  नहीं  नहीं  कह  सकता  ।
 हो  सकता  है  कि  कुछ  लोग  हमारे  आफिसर
 में  ऐसे  हों  जो  धीरे  काम  करते  हों  ।

 श्री  राजदेव  सिह  :  अभी  मिनिस्टर
 साहब  ने  थोड़ी  सी  कंविसिंग  बात  कही  कि
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 यह  भी  हो  सकता  है  ।  आज  हम  देखते
 हैं  कि  हमारे  देश  में  जो  यूनिवर्सिटियों  के
 कन्वोकेशन्स  होते  हैं,  उन  में  पढ़  लिखें  लड़के
 डिगरियां  फाड़  देते  हैं  और  कहते  हैं  कि  मझे
 डिगरी  नहीं  चाहिये,  एम्प्लायमेंट  चाहिये  ।
 पढ़ें  लिखें  लोग  नौकरियां  नहीं  पाते  हैं.  रेलों
 में  कट  कर  अपनी  जाते  देते  हैं  या  दूसरे  तरीकों
 से  सुसाइड  करते  हैं  -  कल  ही  कम्यूनिस्ट
 पार्टी  का  डिसांस्ट्रणन  हा  था  जिस  में
 एम्प्लॉयमेंट  देने  के  बारे  में  भी  एक  लोगन
 था  ।  इन  सब  चीजों  को  देखते

 हुए  मैं  कह  सकता  हूं  कि  जितनी  बड़ी  रकम
 सरकार  साल  भर  में  ओवर  टाइम  के  रूप
 में  देती  है  उस  से  करीब  चालिस  हजार  अन्य
 हैंडल  एम्प्लाय  किये  जा  सकते  है  |  कौर  यह  तो

 सैंट्रल  गवर्नमेंट  के  एक  महकम  को  बात  है.  1
 इस  सवाल  के  पहले  भी  एक  क्वेश्चन  आया
 था  जिस  में  एम्प्लायमेंट  प्रॉब्लम  शामिल  थी।
 इन  सब  चीजों  को  देखते  हुए  क्‍या  मिनिस्टर

 साहब  प्रपने  डिपार्टमेंट  का  सर्व  करायेंगे
 और  वर्क  लोड  का  असेसमेंट  करायेंगे  ताकि
 चालिस  हजार  नये  हैंड्स  को  एम्प्लाय  किया
 जा  सके  i

 श्री  जगन्नाथ  पहाड़िया  :  सुझाव  बहुत
 “अच्छा  है  और  इस  पर  विचार  किया  जायेगा  ।

 SHRI  A.  P.  SHARMA:  May  I  know
 what  is  the  specific  reason  for  pay-
 ment  of  this  overtime  allowance?  Is
 it  increase  in  the  work  of  the  Depart-
 ment  or  is  it  inefficiency—people  not
 working  to  the  schedule?  What  is
 the  main  reason?  What  is  the  ratio
 of  this  amount  of  Rs.  ]  crores  in
 comparison  with  the  total  wage  bill
 of  the  P.  &  T.  employees?

 SHRI  JAGANNATH  PAHADIA:  I
 have  already  given  the  percentage.
 It  is  about  6.9  per  cent.  So  far  as  the
 reasons  are  concerned,  apart  from
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 what  the  hon.  Member  mentioned,  cer-
 tain  other  reasons  are  shortage  of
 staff,  inadequacy  of  leave  reserve
 staff  in  telegraph  offices,  RMS  etc.

 SHRI  A.  P.  SHARMA:  Why  have
 vacancies  not  been  filled  up?  What
 is  the  reason?

 को  रामावतार  शास्त्री:  डाक  तार  विभाग
 में  काम  करने  वाले  कुछ  लोगों  तथा  यूनियनों
 और  कुछ  संसद  सदस्यों  न ेसमय  समय  पर  क्‍या
 आप  के  पास  इस  तरह  की  शिकायते  भेजी
 हैं  कि  जो  ओवर  टाम  का  पैसा  है  बढ़  कर्म-
 चोरियों  को  समय  पर  नहीं  दिया  जाता  2,
 उस  में  ग्रनावश्यक  विलम्ब  किया  जाता  है  ?
 यदि  हां,  तो  इसे  दुरूस्त  करने  के  लिए  बौर
 समय  पर  कर्मचारियों  को  यह  पैसा  दिलवाने
 के  लिए  आपने  कोई  कार्यवाही  की  2  यदि  है
 तो  क्‍या  ?

 श्री  जगप्नाथ  पहाड़िया  :  जो  भी  ग्रोवर
 टाइम  का  पैसा  होता  हैँ  वह  कायदे  कानून
 के  अनुसार  उन  को  दिया  जाता  ह  हो  सकता  है
 कि  कुछ  कैलिस  में  देरी  लग  जाती  हो  ।  उसके
 लिए  एक  प्रोसीजर  है  जिस  को  फालो  करना
 पड़ा  है  |  सुपरवाइजर  स्टाफ  जो  होता  है
 उस  का  वेरीफिकेशन  भी  चाहिये  होता  है  ।

 श्री  बटल  बिहारी  वाजपेयी  :  मंत्री  जी
 ने  स्वीकार  किया  है  कि  स्टाफ  की  शार्टेज
 की  वजह  से  भी  ग्रोवर  टाइम  दिया  जा  रहा  है  1
 स्टाफ  की  शार्ट  क्‍या  है  और  कितनी  है  ?
 क्या  यह  अच्छा  नहीं  होगा  कि  जो  शार्टेज  है
 उस  को  पूरा  कर  लिया  जाए  ?

 श्री  जगन्नाथ  पहाड़िया  :  अन्य  कारणों  में

 एक  कारण  यह  भी  होता  है  कि  सिलेक्शन
 करने  में  एक  सैट  प्रोसीजर  है  जिस  को  फालो
 करना  पड़ता  है  और  सिलेक्शन  कर  भी  लें  तो
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 उन  को  ट्रेनिंग  देनी  पड़ती  2  प्रापर  -  इसलिए
 उस  में  समय  लग  जाता  है  ।  यह  भी  एक  कारण
 3 ्  4

 शी  झील  बिहारी  बाजपेयी  :  भरती  करने
 में  लम्बी  प्रक्रिया  अपनानी  पड़ती  है,  ट्रेनिंग
 देनी  पड़ती  है,  इसलिए  शार्टेज  बनी  »  at
 प्रौढ़  रोवर  टाइम  दिया  जाता  रहेगा  ?
 क्या  सरकार  का  काम  इस  तरह  से  चलता  है  ?

 श्री  जगन्नाथ  पहाड़िया  :  हर  महकमे
 के  मामले  को  ग्रहण  से  देखा  जाता  है  |  यह
 भी  मैं  ने  कहा  कि  अनेक  कारणों  में  स ेएक  कारण
 है ।

 SHRI  N.  K.  P.  SALVE:  May  I
 know  from  the  Minister  of  Communi-
 cations  whether  it  is  realised  that  in
 tne  P  &  T  Department  payment  of
 overtime  to  employees  will  invariably
 constitute  very  great  disincentive  to
 efficiency  and  impede  optimum  pro-
 ductivity  to  human  endeavours?  May
 I  also  know  whether  there  are  inter-
 nal  checks  to  ensure  tha,  you  are  not
 putting  premium  on  inefficiency  by
 making  this  overtime  payment?  What
 ure  the  salient  features  broadly  of  such
 internal  checks?

 SHRI  JAGANNATH  PAHADIA:  In-
 ternal  checks  are  carried  on  by  the
 supervisory  staff.  Internal  checks
 differ  from  post  to  post.

 SHRI  N.  K.  P.  SALVE:  What  are  the
 salient  features?  I  am  asking  the
 salient  features.

 SHRI  JAGANNATH  PAHADIA:  As
 ‘T  said,  there  are  various  posts  and  this
 differs  from  post  to  post.

 प्रधान  मंत्रो  &  निवास  स्थान  पर  भरी

 स्कू  लेकर  प्रदेश  करने  का  प्रयास
 करने  वाले  व्यक्ति  के  विरुद्ध  को  गई

 कार्यवाही
 * 507.  श्री  एम०  एस०  सभी वी  राव  :

 श्री  शिव  कुमार  शास्त्री  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  एक  व्यक्ति  भरी  बन्द
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 लेकर  प्रधान  मंत्री  से  मिलने  गया  था  कौर

 उससे  पूछताछ  की  जा  रही  है  ;

 (ख)  यदि  हां,  तो  इस  मामले  के  तथ्य

 क्या  हैं;  भ्र ौर

 (ग)  उक्त  व्यक्ति  के  विरुद्ध  सरकार

 ने  क्‍या  कार्यवाही  की  है  ?

 गृह  सवाल  में  राज्य  मंत्री  (श्री  कृष्ण
 चन्द्र  पन्त:  (क)  से  (ग)  जी  हां,  श्रीमान  ।
 दिनांक  2  मार्च,  O73  को  सुबह  9  बजकर
 15 मिनट पर कंच्न  सिंह  नाम  के  एक  व्यवित

 का  जब  वह  प्रधान  मंत्री  के  निवास  के  पास
 एक  स्कूटर  से  उतर  कर  स्वागत  कार्यालय  की
 ओर  जा  रहाथा  रोक  लिया  गण  था  ।  तलाशी
 करने  पर  एक  बन्दूक  बरामद  की  गई  थी  |

 बन्दूक  में  दो  कारतूस  भरे  हुए  थे  ।  शस्त्र  सधी-
 नियम  को  धारा  25  के  अन्तर्गत  एक  मामला
 दर्ज  किया  गया  था  ?  पूछताछ  तथा  जांच
 करने  पर  यह  पाया  गया  कि  कंचन  सिंह
 के  पास  उचित  लाइसेन्स  है  16  दिनांक  ]  Q  m7  3
 को  नई  दिल्‍ली  के  प्रथम  श्रेणी  के  जुडिशियल
 मजिस्ट्रेट  द्वारा  शबर  उसे  इस  मामले  से  मुक्त
 कर  दिया  गया  है।  बाद  में  यह  ज्ञात

 हुआ  कि  उस  का  लाइसेन्स  केवल  जिला  सारन
 (बिहार  )  के  लिये  ही  वेध  था  ।  उस  को  दल्लो

 में  बन्दूक  ले  जाने  का  अधिकार  नहीं  था।
 इस  सम्बन्ध  में  उस  के  विरुद्ध  कानूनी  कार्य-
 वाही  की  जा  रही  है  ।

 SHRI  M.  8.  SANJEEVI  RAO:  I  am
 sure  you  will  agree  that  the  new  orga-
 nisation  Black  December  consisting  of
 persons  with  quixotic  and  sadistic
 ideas  is  out  to  destroy  most  of  our
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 leaders.  Therefore,  obviously  their
 main  target  will  be  our  beloved  Prime
 Minister's  iife.  I  sincerely  believe
 that  our  security  system  is  most  out-
 dated,  Is  the  hon.  Minister  contem-
 Plating  introducing  any  new  electro-
 nic  gadgets  or  a  system  like  closed-
 circuit  television  and  surveillance  so
 as  to  protect  our  beloved  Prime  Min-
 ister?

 SHRI  छू  C.  PANT:  I  have  no  ia-
 formation  of  any  link  in  this  case  with
 the  organisation  to  which  the  hon.
 member  has  referred.  It  is  just  an
 individual  who  came;  nothing  more
 should  be  read  into  it.

 So  far  as  security  arrangements  are
 concerned,  these  are  left  to  the  एड-
 perts  in  these  matters,  because  it  35
 their  job  to  see  the  proper  security
 arrangements  are  made,  particularly
 regarding  the  security  of  the  Prime
 Minister.  They  are  very  much  alive
 to  this  responsibility  and  are  certain-
 lv  tightening  up  measures  wherever
 it  is  thought  necessary,

 SHRI  M.  S.  SANJEEVI  RAO:  Have
 thorough  investigations  taken  place  in
 regard  to  this?  Are  there  any  foreign
 nationals  involved  in  this?

 SHRI  K.  C.  PANT:  No,  Sir.

 श्री  हुकम  चाव  कछवाय  :  यह  जो  घटना
 घटी  है  यह  पहली  बार  नहीं  घटी  है।  इस  प्रकार
 की  और  भी  घटनाएं  घट  चुकी  हैं।  इस  के  पूर्व
 चार  व्यक्ति  जगाता  नाम  के  प्रधान  मंत्री  के
 निवास  में  उसे  थे  और  यह  कहा  गया  था  कि
 व  पागल  व्यक्ति  थे  |  एक  तो  बहन  थी  और
 तीन  भाई  ये।  ये  एक  बार  नहीं  ग्रनेक  बार
 प्रधान  मंत्री  से  मिले  हैं  गौर  अब  कहा  जाता  है
 कि  वे  जासूस  थे  |  मैं  जानना  चाहता  हुं  कि

 वे  कौन  जीसस  थे  ?  प्रधान  मंत्री  के  घर  में  ये
 जो  व्यक्ति  हैं  पहली  बार  नहीं  अनेक  वार
 बातचीत  कर  शुक्रे  हैं,  अनेक  बार  उन  से  मिल
 चके  हैं  ?  ee
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 MR.  SPEAKER:  I  am  not  going  to
 aliow  such  questions.  It  is  not  rele-
 vant  at  all.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):

 There  is  absolutely  no  foundation  in
 this.  It  is  malicious  and  mischievous
 statement  and  downright  lie,  I  have
 no  links  with  any  of  these  peopie,  ner
 has  any  member  of  my  family.

 श्री  हुकम  चन्द  कछवाय:  मैं  स्वयं  उन  से
 मिल  कर  आया  हूं  ।  वे  आप  से  कई  बार  मिले
 हैं o

 उन्हे  जेल  में  बन्द  रखा  हुआ  है  ।  मैं  जानना

 चाहता  हूं  कि  कब  तक  बाप  ने  उन  के  खिलाफ

 कौन  सी  कार्यवाई  की  है  ?

 SPEAKER:  Please  do  not  do
 (In-

 MR.
 it.  There  should  be  some  limit.
 terruptions  )

 SHRI  K.  C.  PANT:  I  only  wanted
 to  point  out  that  a  case  was  going  on
 and  this  is  a  matter  which  is  in  the
 court  of  law,  I  wanted  to  point  out
 that  every  private  citizen,  whoever  he
 may  be,  has  some  rights,  and  that
 this  kind  of  irresponsible  statement
 cannot  be  allowed  on  the  floor  of  this
 House.

 (Interruption)
 MR.  SPEAKER:  There  should  be

 some  limit.  Ha  is  a  most  irresponsi-
 ble  person  here.  Now,  I  call  Mr.
 Vikhe  Patil.

 SHRI  NAWAL  KISHORE  SINHA:
 Sir,  some  of  the  remarks  made  by  the
 non.  Member  are  irrelevant  and  un-
 parliamentary  and  they  should  be  ex-
 punged.  Will  you  examine  them  and
 expunge  them?

 **Expunged  as  ordered  by  the  Speaker.
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 MR.  SPMAKER:  I  have  not  allow-

 ed  them.  Mr.  Vikhe  Patil.

 Central  Assistance  to  States

 508.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  PLANNING  be
 Pleased  to  refer  to  the  reply  given  tu
 Starred  Question  No.  28  on  the  28th
 February,  1973  regarding  requests  by
 States  for  revision  of  formula  of
 Central  Assistance  to  States  and  state:

 (a)  whether  any  principles  have
 now  been  laid  down  for  giving  Assis-
 tance  by  the  Central  Government  to
 the  States  during  the  Fifth  Five  Year
 Plan;  and

 (b)
 down?

 if  so,  the  broad  principle  laid

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Principles
 for  allocating  Central  assistance
 among  States  in  the  Fifth  Five  Year
 Plan  are  still  under  consideration  in
 the  Planning  Commission.

 (b)  Does  not  arise.

 att  fo  बीच  बिल  पाटिल  :  28  फरवरी
 को  सरकार  की  झोर  से  उत्तर  में  बताया  गया
 था  कि  केन्द्रीय  सहायता  के  अन्तर्गत  चौथी
 पंच-वर्षीय  योजना  का  पूरा  पैसा  स्टेट्स  को
 एलाट  कर  दिया  गया  है  और  पांचवीं  पंच-वर्षीय
 योजना  के  लिए  तत्सम्बन्धी  प्रिसीपल  को
 रिवाइज  किया  जा  रहा  है  1  मैं  यह  जानना
 चाहता  हूं  कि  व  प्रिसीपल  कब  तक  फ़ाइन ला इज़
 हो  जायेंगे  ।  इस  बजट  में  पांचवीं  पंच-वर्षीय

 गजन  के  अन्तर्गत  एडवांस  एक्शन  के  लिए
 जो  50  करोड़  रुपया  रखा  गया  है,  वह  किन
 प्रिसीपल  के  आधार  पर  स्टेट्स  को  बांटा
 जायेगा  ?  मैं  यह  भी  जानना  चाहता  हूं  कि

 स्टेट्स  को  जो  सैटल  एसिस्टेंस  दी  जाती  है,
 उसमें  प्रधानता  किस  बात  को  दी  जायेगी--

 सूखाग्रस्त  क्षेत्रों  मे ंसिचाई  योजनाओं  को,  या

 औद्योगिक  पिछड़ेपन  को,  या  कृषि  उत्पादन
 को  ।
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 SHRI  MOHAN  DHARIA:  Sir,  the

 amount  of  Rs,  50  crores  for  advance
 action  in  the  terminal  year  of  the
 fourth  five  year  Plan  is  to  create  a
 proper  base  and  to  take  care  of  our
 irrigation,  power  and  other  basic  core
 sector.  Regarding  the  principles  of
 Centra]  assistance  for  the  fifth  five
 year  Plan,  this  matter  is  eing
 considered  and  ultimately  it  is  the
 National  Development  Council  which
 has  to  take  a  decision  as  to  what
 should  be  the  Central  ussistance.  How-
 ever,  I  can  assure  the  hon,  Member
 that,  at  we  have  stated  in  our  appro-
 ach  to  the  fifth  five  year  Plan  docu-
 ment,  all  possible  priority  will  be
 given  to  backward  areas,  and  the
 people  from  the  backward  sections  in
 society  including  the  drought-prone
 areas  where  they  have  to  suffer  be-
 cause  of  these  droughts.

 श्री  नरसिंह  नारायण  पांडे  :  क्‍या  यह
 सही  नहीं  है  कि  स्टेट्स  को  जो  सेंट्रल  एसिस्टेंस
 दी  जाती  है,  उस  में  उत्तर  प्रदेश  को  उसकी
 जनसंख्या  के  हिसाब  से  969  से  आज  तक
 कोई  एग्जिस्टेंस  नहीं  दी  गई  है  ?  इस  सम्बन्ध  में
 सरकार ने  क्या  प्रिसीपल  निर्धारित  किये  हैं--
 बह  किस  बसिस  पर  सेंट्रल  एसिटेस  देना  चाहती
 है  ?  मगर  उत्तर  प्रदेश  या  अन्य  राज्यों
 दा  जाने  वाली  केन्द्रीय  सह  यकता  में  कोई  क

 रही  है,  तो  क्या  उस  को  पूरा  किया  जायेगा  ?

 SHRI  MOHAN  DHARIA:  Sir,  the
 Central  assistance  given  so  far  is  on
 the  basis  of  the  formula,  60  per  cent
 of  which,  as  we  have  stated  on  many
 occasions,  is  based  on  population,  0
 per  cent  on  the  backwardness  of  the
 State,  oO  per  cent  for  the  spill-over
 schemes,  70  per  cent  for  tax  efforts
 having  regard  to  the  per  capita  in-
 come  and  l0  per  cent  for  special  pro-
 blems  like  drought,  flood  and  others.
 While  considering  the  fifth  five  year
 Plan,  we  are  well  aware  of  the  de-
 mands  coming  particularly  from  the
 backward  States,  and  I  have  no  doubt
 that  the  Government  will  take  care  in
 order  to  render  proper  assistance.
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 SHRI  M.  SATYANARAYAN
 RAO:  +  would  like  to  know  from  the
 hon.  tLinister  whether  there  is  any
 discrimination  between  Maharashtra
 and  other  States  so  far  as  power  is
 concerned,  because,  recently,  the
 Minister  of  Irrigation  and  Power  him-
 self  cidmitted  that  “I  have  got  only
 the  Power  Ministry  and  I  have  no
 politica]  power  behind  me  to  sanction
 schemes."  He  has  expressed  his  in-
 ability.  Is  it  a  fact  the  Planning
 Minister  as  well  as  the  Finance  Minis-
 ter  are  not  extending  a™y  help  to
 Andhra  Pradesh  which,  as  you  know,
 is  also  a  backward  area  and  it  is  ex-
 perienting  an  unprecedented  drought
 condit  on?

 SHRI  MOHAN  DHARIA:  The  Cen-
 tral  Government  is  interested  in  the
 balanced  growth  of  the  whole  of  the
 country  and  I  can  assure  the  hon.
 Member  that  there  was  no  discrimi-
 nation  and  there  will  be  no  discrimi-
 nation  whether  it  is  Andhra,  Maha-
 rashtra  or  Tamilnadu  or  West  Bengal.

 डा०  गोविन्ववास  रिछारिया  :  अभी  तक

 पंच-वर्षीय  योजनाश्रों  में  केन्द्रीय  सहायता  के

 अन्तर्गत  जो  रुपया  वितरित  किया  गया  है,

 ग्रा बादी  के  हिसाब  से  उसका  वितरण  न  होने

 के  कारण  उत्तर  प्रदेश  और  बिहार  जैसे  प्रदेश

 पीछे  रह  गये  हैं  ।  क्या  सरकार  पांचवीं

 पंच-वर्षीय  योजना  में  ऐसे  सिद्धान्त  बनाएगी,

 जिन  के  अनुसार  इन  राज्यों  को  समानता  के

 आधार  पर  रुपया  मिल  सके  ?  क्‍या  सरकार  ने

 यह  सिद्धान्त  स्वीकार  कर  लिया  है  कि  पांचवीं

 पंच-वर्षीय  योजना  में  बिजली  और  सिंचाई

 योजनाओं  को  प्राथमिकता  दी  जायेगी  ?  जो

 पिछडे  हुए  प्रदेश  हैं,  या  जो  प्रदेशों  के  पिछड़े

 हुए  हिस्से  हैं,  क्या  पांचवीं  पंच-वर्षीय  योजना  में

 उन  को  इतना  रुपया  दिया  जायेगा  कि  वे

 दूसरे  क्षेत्रों  क ेसमान  स्तर  पर  जरा  जायें  ?
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 SHRI  MOHAN  DHARI:  I  have  al-
 ready  stated  the  formula  en  which  the
 Central  assistance  is  given;  sixty  per
 cent  of  it  is  on  the  basis  of  population.
 90  tar  as  the  Fifth  Plan  is  concerned,
 as  has  been  asked  by  the  hon.  Mem-
 ber,  We  shall  lay  emphasis  on  irriga-
 tion  and  power  projects  all  over  the
 country,  particularly  in  backward
 areas  if  I  may  bring  it  to  the  notice
 of  the  hon.  Members,  the  national
 programme  on  minimum  needs  is  from
 that  point  of  view  and  if  the  backwurd
 villages  and  their  difficulties  are  iden-
 tified  I  have  no  doubt  that  priority
 will  go  to  the  backward  areas.  Be-
 sides,  I  can  assure  the  House  that  it
 will  be  our  endeavour  to  see  that
 those  who  are  lagging  behind  will  be
 given  all  possible  help  from  the  Cen-
 tre.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  North  Bengal  is  a  backward
 urea  and  |  should  like  to  know  from
 the  hon.  Minister  whether  the  Gov-
 ernment  had  sanctioned  any  assistance
 during  the  Fifth  Plan  for  the  deve-
 lopment  of  North  Bengal,  especially
 the  tribal  areas  ang  backward  areas
 of  West  Bengal?

 SHRI  MOHAN  DHARIA:  It  is  a
 separate  question  but  for  the  infor-
 mation  of  the  hon.  Member  I  can  say
 that  what  we  do  is  to  give  grants
 on  the  basis  of  block  grants.  In  the
 Fifth  Plan  we  should  like  to  discuss
 with  the  State  Governments  so  that
 we  can  take  into  consideration  §  the
 problems  of  the  backward  areas  also.

 Economic  Cooperation  between  India
 and  other  countries  on  the  pattern  of

 Indo-Soviet  Commission

 "509.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  organisational  pattern
 on  the  lines  of  Indo-Soviet  Commis-
 sion  for  economic  cooperation  exists
 between  India  and  any  other  country
 other  than  Bangla  Desh;  and
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 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  -OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes,  Sir.
 India  has  set  up  Joint  Commissions
 with  Afganisthan,  Czechoslovakia,
 Jran,  Poland,  Sri  Lanka  and  Swedan
 in  addition  to  one  with  the  Soviet
 Union

 (b)  Does  not  arise.

 SHRI  SAMAR  GUHA:  Is  it  a  fact
 that  India  is  having  both  export  and
 import  relations  as  well  as  aid  rela-
 fions  with  hard  currency  countries  in
 greater  volume  than  COMICON  coun-
 tries,  and  that  during  97l-72  both  the
 exports  aid  imports  tc  the  COMICON
 countries  decline  and  if  so  what  are  the
 reasons?  May  I  know  why  such  joint
 economic  commissions  have  not  been
 established  with  regard  to  any  of  the
 hard  currency  countries?  Has  the
 attention  of  the  Government  been
 Grawn  to  reports  from  Moscow  dated
 October  10,  972  in  which  it  was  stat-
 ed  that  the  COMICON  countries  would
 be  glad  to  have  membership  publica-
 tion  from  India  to  associate  itself  with
 COMICON  planning?  In  view  of  the
 statement  made  on  2  December  by
 the  hon.  Minister  about  greater  volu-
 me  of  trade  with  the  communist  coun-
 tries,  is  the  Government  going  to  de-
 votail  our  plan  with  the  plans  of  the
 COMICON  countries?

 THE  MINISTER  OF  PLANNING
 (SHRI  D.  P.  DHAR?}:  I  have  to  ans-
 wer  a  battery  of  questions,

 MR.  SPEAKER:  It  is  not  the  inten-
 tion  that  your  reply  should  be  very
 long.

 SHRI  D.  P.  DHAR:  I  shall  take  the
 last  question  first.  There  is  no  proposal
 under  the  consideration  of  the  Gov-
 ernment  to  ‘evotail  our  plans  with  the
 plans  of  any  other  country.  But,  very
 naturally,  in  economic  relations  which
 we  have  with  so  many  countries,  there
 is  a  certain  amount  of  inter-action  and
 that  inter-action  is  inevitable.
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 The  second  question  is:  why  we  dc
 not  have  joint  commissions  with  coun-
 tries  which  do  not  fall  within  the  bra-
 ckets  of  the  COMICON.  I  would  like
 to  draw  the  kind  attention  of  the  hon.
 Member  to  the  reply  which  has  been
 given  to  the  question.  Iran  and
 Sweden  are  the  two  examples  which
 are  there.  We  have  joint  commis-
 sions  with  many  countries  and  we
 have  various  types  of  relationships  in
 determining  our  economic  cooperation
 with  various  countries  including
 U.S.A.,  including  France,  Germany
 and  Japan.  These  committees  are  the
 platforms  with  officials  as  well  as  non-
 officials.  Therefore,  there  is  no  ques-
 tion  of  any  other  discrimination  in
 favour  of  a  country  or  agains‘  a  coun-
 try  in  having  contacts  on  the  basis  of
 committees  or  commissions.  We  would
 only  be  too  glad  to  respond  to  any
 suggestions  from  any  country  which
 are  aimed  at  enriching,  deepening  and
 widening  our  economic  and  other  re-
 lations  for  our  mutual  benefits.

 SHRI  SAMAR  GUHA:  In  view  of
 the  fact  that  Russia  has  recently
 shown  interest  to  have  trade  relations
 as  also  industrial  collaboration  with
 the  private  sectors  in  India  and  as  a
 result  of  that  whether  the  Director
 General,  Technical  Development,  has
 identified  30  such  favourable  indus-
 tries  and  also  whether  it  is  a  fact  thai
 Russia  has  shown  interest  for  58  such
 industries  to  have  collaboration  with
 the  private  sectors  in  India  including
 the  monopoly  houses?  If  so,  what  are
 the  details  about  them?  And  whether
 any  such  collaboration  has  already
 taken  place  or  is  being  proposed  to
 take  place.

 SHRI  D.  P.  DHAR:  It  is  extremely
 difficult  for  the  Government  to  read
 the  source  of  the  private  sector.

 SHRI  JYOTIRMOY  BOSU:  You  do
 not  keep  track  of  the  private  sector.

 SHRI  D.  P.  DHAR:  We  do  kcep
 track  aS  to  what  the  private  sector
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 does  within  the  limits.  But,  we  do
 not  inform  ourselves  as  to  what  is  sec-
 retly  going  on  in  the  minds  of  any
 person  in  this  country.  This  is  no!
 physically  possible.

 (Interruptions)
 The  Sovet  Union  is  pertectly  at  liberty
 to  enter  into  any  collaboration  provid-

 ‘ed  that  such  a  collaboration  is  within
 the  procedure  and  law  of  the  land  and
 it  does  not  .mpinge  upon  our  policies.
 l  can  assure  the  hon.  Member  that  as
 far  as  Soviet  Union  is  concerned,  we
 shall  take  care  to  see  that  they  seek
 tne  permission  of  the  Government.

 Regarding  the  identification  of  50
 odd  industries  in  which  the  Soviet
 Union  are  interested,  a  study  has  been
 made.  I  shall  require  notice.  I  shall
 Make  inquiries  about  the  identifica-
 tion.

 SHRI  K.  LAKKAPPA:  May  I  know
 whether  the  Government  are  consi-
 dering  having  economic  cooperation
 between  India  and  the  socialist  coun-
 tries  to  avoid  global  conflicts  of  im-
 perialism  in  this  country?

 SHRI  MOHAN  DHARIA:  It  is  a  sug-
 gestion  for  action.

 SHRI  MOINUL  HAQUE  CHOU-
 CHURY:  Do  I  understand  that  any
 collaboration  with  any  foreign  coun-
 try  does  not  require  the  approval  of
 the  Government?

 SHRI  D.  P.  DHAR:  I  have  teen
 completely  misunderstood  by  the  hon.
 member,  who  ought  to  know  better.
 The  fact  is  that  any  collaboration  that
 is  entered  into  by  a  private  party  in
 this  country  with  another  party  in  an-
 other  country  has  to  be  within  the
 framework  of  the  rules  and  regula-
 tions,  which  include  approval,  which
 can  De  granted  only  if  certain  condi-
 tions  were  satisfied.

 SHRI  G.  VISWANATHAN:  |  want
 to  know  whether  the  monopoly  houses
 are  also  going  to  be  allowed  to  have
 ecllaborations  with  Russia,  inasmuch
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 as  \he  Government  of  India  has  suc-
 eeeded  in  bringing  Russia  also  into
 the  system  of  mixed  economy.

 SHRI  D.  P.  DHAR:  It  will  ve  con-
 sidered  when  such  a  collaboration
 arrangement  is  brought  to  the  notice
 of  the  Government  for  their  sanction.
 The  question  has  not  so  far  arisen.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 What  is  the  policy  of  the  Government
 in  this  regard?

 SHRI  9.  PL  DHAR:  There  are  cer-
 tain  rules  and  regulations,  which  are
 published  and  which  are  common
 knowledge,  accordingly  to  which  colla-
 borations  are  permitted,  There  are
 certain  restrictions  under  which  mono-
 poly  houses  are  to  function  both  with
 Tegard  to  their  exoansion  and  also
 new  investments,  whether  they  are  in
 collaboration  with  some  other  partly
 or  without  collaboraticn,

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  Apprehensions  have  been
 expressed  in  some  quarters  that
 in  the  name  of  collaboration  some
 of  the  political  powers,  whose  politi-
 cal  influence  is  dwindling  in  certain
 countries,  are  trying  to  bring  back
 their  power  in  India.  In  view  of  that
 matter,  may  I  know  whether  govern-
 ment  have  evolved  any  definite  policy
 in  the  matter  of  collaboration  with
 other  countries?

 SHRI  D.  P.  DHAR:  The  hon.
 Member  has  raised  a  question  which,
 in  my  humble  opinion,  has  no  rele-
 vance  to  the  question  that  we  are  dis-
 cussing  at  the  present  moment.  But
 T  would  like  to  state  very  categori-
 cally  that  India,  being  what  it  ir.  is
 not  going  to  be  the  dumping  ground
 of  the  rejectees  of  the  world.

 Setting  up  of  Industries  in  Backward
 Districts  of  North  Bengal

 9510.  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  stats:

 (a)  whether  Government  have  any
 proposal  to  set  up  industries  in  the
 backward  Districts  of  North  Bengul;
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 (b)  whether  any  industrialist  has
 approached  Government  so  far,  for
 setting  up  industry  in  private  sector
 in  backward  areas  of  North  Bengal,
 and

 (c)  the  nature  of  industries  Gov-
 ‘ernment  propose  tu  set  up  in  back-
 ward  areas  of  North  Bengal  in  public
 as  well  as  private  sectors?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  to  (c).  While
 this  Ministry  and  the  Planning  Com-
 mission  have  no  proposals  in  this  re-
 gard,  two  industrial  licences  and  a
 letter  of  intent  have  been  granted
 since  97l  to  three  private  parties  for
 manufacture  of  paraformaldenyde,

 ‘wheat  products  and  Kraft  paper.

 SHRI  प्र.  N.  BARMAN:  Will  the
 ‘Minister  give  us  details  of  the  par-
 ties  mentioned  in  the  answer,  the  to-
 tal  investment.  employment  poten-
 tial,  location  of  the  proposed  indus-
 tries  and  the  reasons  for  delay  in
 establishing  these  industries?

 SHRI  PRANAB  KUMAR  MU-
 “KHERJEE:  As  I  have  already  men-
 ‘tioned,  only  two  licences  have  been
 granted  to  private  parties  in  1972.
 Messrs.  Allied  Resin  &  Chemicals,
 Caicutta,  have  been  permitted  to  es-
 ‘tablish  a  factory  to  manufacture  pa-
 raformaldehyde  in  Cooch  Behar.  The
 licence  was  issued  on  25-2-72.  Messrs.
 Bharet  Flour  Mill:,  Culeutta,  were
 issued  a  licence  on  9-8-72  to  establish
 a  wheat  products  factory  in  Jalpai-
 guri.  <A  letter  of  intent  has  been
 issued  to  Messrs,  G.  Locken  &  Com-
 pany  Pvt.  Ltd.  for  manufacturing
 Kraft  paper  in  Darjeeling  —  district.
 The  letter  of  intent  was  issued  on
 20-1-73  and  it  is  still  to  be  converted
 into  a  licence.

 SHRI  R.  N.  BARMAN:  North  Ben-
 gal  being  the  most  backward  region,
 apart  from  these,  what  other  indus-
 dries  have  the  Government  in  mind?
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 SHRI  PRANAB  KUMAR  MU-
 KHERJEE:  So  far  as  the  Govern-
 ment  of  India,  or  the  Planning  Min-
 istry  are  concerned,  they  have  no
 specific  proposal  to  establish  any  in-
 dustry  in  North  Bengal.  But  it  has
 been  decided  in  agreement  with  the
 State  Government  that  the  Small
 Scale  Industries  Development  orge-
 nisation  there  is  ready  to  render  a‘l
 sorts  of  help  like  technical  advice,
 financial  assistance,  marketing  facili-
 ties  to  the  small  entrepreneurs  who
 are  eager  to  establish  their  indts-
 tries  in  North  Bengal,  All  the  North
 Bengal  districts  are  entitled  to  have
 concessional  finance  from  the  finan-
 cial  institutions.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  May  I  know  whether  the  gov-
 ernment  have  any  proposal  to  set  up
 a  jute  mill  in  North  Bengal  because
 North  Bengal  is  a  jute-growing  area’

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE:  There  is  no  proposal  to
 establish  any  jute  mill  in  North  Ben-
 gal,  but  the  West  Bengal  Industrial
 Development  Corporation  has  sug-
 gested  that  certain  small  scale  units
 muy  be  established  for  jute.  ‘There
 is  no  specific  proposal  to  establish
 any  factory  like  this.

 SHRI  B.  K.  DASCHOWDHURY:  In
 view  of  the  cardinal  objective  of  the
 Government  of  reduction  of  regional
 imbalances,  the  hon.  Minister  has  just
 now  stated  that  all  attempts  should
 be  made  by  the  Government  in  that
 direction.  But  I  find  from  the  reply
 of  the  Minister  that  no  attempt  has
 been  made  so  far.  I  would  like  is
 know  from  the  hon.  Minister  whether
 it  is  a  fact  that  the  Government  of
 India  in  the  Ministry  of  Industrial
 Development  have  made  several  pros-
 pecting  surveys  in’  various  parts  of
 the  country,  for  example,  for  estub-
 lishing  a  paper  mill,  a  cement  fac-
 tory,  a  fertiliser  unit,  ete.  I  want  to
 know  whether  any  prospecting  stir-
 vey  has  been  made  of  backward  re-
 gion  in  north  Bengal  to  establish  in-
 dustries  on  the  basis  of  available  raw
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 materials,  such  as,  a  cement  factory,
 8  paper,  etc,  and,  if  not,  why  the
 prospecting  survey  has  not  been  done
 and  when  it  will  be  done.

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE:  In  fact,  the  surveys  have
 been  made  by  two  investigations,  not
 only  by  the  Small-scale  Industries
 body  of  the  West  Bengal  Government
 but  also  by  the  United  Bank  of
 India  and,  on  the  basis  of  their  sur-
 veys.  they  have  suggested  that  cer-
 tain  small-scale  units  may  be  estab-
 lished  in  north  Bengal  on  the  basis
 of  raw  materials  available....

 SHRI  B.  K.  DASCHOWDHUPY:
 Whether  any  prospecting  survey  has
 been  made  by  your  Ministry,  by  tne
 Government  of  India.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  No  prospecting  survey  has  been
 mae  by  the  Government  of  India.
 So  far  as  paper  mill  is  concern-
 ed,  sometime  back,  the  West
 Bengal  Industrial  Development
 Corporation  suggested  the  esta-
 blishment  of  a  paper  mill  in  North
 Bengal  which  has  a  bearing  on
 the  State  Annual  Plan  for  97l-72,
 But  there  is  no  such  mention  in  the
 State  Annual  Plan  for  ‘1972-73.

 Cases  of  Social  Boycott  of  Harijans
 by  Caste  Hindu  Landlords

 "512.  SHRI  M.  KATHAMUTHU:
 Wit)  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  a  number  of  cases  of
 social  boycott  of  Harijans  by  the
 Caste  Hindu  landlords  have  been  re-
 ported  from  different  parts  of  the
 country  during  the  past  year:

 (on)  whether  these
 been  investigated;  and

 cases  have

 (c)  if  so.  the
 régard?

 TEE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  DEPARTMENT
 OF  PERSONNEL  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  Case  of  un-

 action  taken  in  this
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 touchability  and  harassment  of  Hari-
 jans  have  been  reported  in  different
 parts  of  the  country.

 (b)  and  (c).  These  cases  are  investi-
 gated  by  the  State  Governments  and
 action  is  taken  under  the  appropriate
 law.

 SHRI  M.  KATHAMUTHU:  Sir,  the
 answer  of  the  hon.  Minister  is  very
 inadequate.  My  question  is  very  spe-
 cific.  I  have  asked  about  the  social
 boycott  of  Harijans  by  the  caste
 Hindu  landlords.  But  the  relevant
 information  is  not  collected  and  sup-
 plied  to  us.  In  fact,  in  almost  all
 the  States,  wherever  the  Harijans  hap-
 pen  to  be  agricultural  workers.  when
 they  begin  to  insist  for  higher  wages
 and  aso  insist  for  their  rights  on
 their  home  lands,  the  social  boycotts
 ure  imposed.

 I  want  to  know  frum  the  hon,  Min-
 ister  whether  the  Government  is
 aware  of  the  happenings  in  the  rural
 India  about  imposing  social  boycotts
 on  Harijans.  As  you  know,  specially
 in  Punjab,  they  are  imposing  some
 sort  of  a  system  known  as  Nakabandi
 which  is.  more  or  less,  a  social  boy-
 cott.  Thev  are  not  allowed  to  go  out
 of  their  houses.  Suc”  is  the  situation
 I  want  to  know  [rom  the  hon.  Minis-
 ter  why  he  has  failed]  to  collect  all
 the  information  and  supply  to  us  for
 a  discussion.

 SHRI  RAM  NIWAS  MIRDHA:  The
 Government  is  fullv  aware  of  the
 prob  em  that  is  mentioned  by  the  hon.
 Member.  What  I  had  said  was  that
 these  cases  are  resistered  under  vari-
 ous  Jaws.  If  it  is  a  social  boycott,  it
 comes  under  the  Prevention  of  Un-
 touchability  Act,  if  it  is  a  question  of
 other  oppressions  and  other  things,
 suitable  cases  are  registered.  We
 have  always  heen  imnoressing  upon
 the  State  Governments  that  they
 should  give  the  highest  priority
 for  investigation  and  prosecution  of
 these  cases.  From  time  to  time,  ins-
 tructions  have  been  sent  to  the  Chief
 Ministers.  When  the  State  Chief  Mi-
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 nisters  are  in  Delhi  for  conferences,
 thie  matter  is  always  impressed  upon
 then.  The  Government  is  fully  alive
 fo  the  problem  and  is  doing  all  it  can
 to  see  that  this  type  of  social  boycott
 or  other  atrocities  on  Harijans  do  not
 take  place.  If,  unfortunatciy,  they  do
 tuke  place,  prompt  action  is  taken
 against  the  cu‘prits.

 SHRI  M.  KATHAMUTHU:  Even
 now,  the  Minister  has  not  given  the
 fucts  as  to  how  many  cases  were  lodg-
 ed  and  how  many  have  been  prosecu-
 fed.  4  want  to  know  from  the  hon.
 Minister  what  step;  the  Central  Gov-
 ernment  propose  to  take  to  protect
 Harijans  and  agricultural  labourer:
 and  prevent  recurrence  of  such  social
 boycott.

 SHRI  RAM  NIWAS  MIRDHA:  Gov
 ernment  hus  taken,  as  I  said,  a  num-
 ber  of  steps  to  check  these  atrocities
 and  similar  things.  About  the  latest
 instances,  in  January  I973,  the  Prime
 Minister  personally  took  up  the  mat-
 fer  with  the  various  Chief  Ministers,
 They  were  advised  that  they  should
 have  special  cells  under  them  to  put-
 sue  these  cases,  to  see  that  they  are
 investigated.  We  do  hope  that  the
 Prime  Minister's  advice  and  expres-
 sion  of  serious  concern  would  have  a
 lot  of  impact  on  the  Chief  Ministers
 who  ultimately  are  responsib'e  for  the
 law  and  order  situation,

 WRITTEN  ANSWERS  TO  QUESTIONS

 Removal  of  Unemployment  and
 Poverty

 ¥#50!.  SHRI  NARENDRA  _  SINGH:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  the  names  of  the  programmés
 launched  during  1972  to  end  unen-
 ployment  and  banish  poverty:

 (hb)  the  achievements  made  so  far:
 and

 (c)  whether  the  schemes  have  been
 successful  to  generate  the  expected
 employment  opportunities?
 4092  LS---2.
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-4634/73.]

 झ्ाान्तरिक  सुरक्षा  बनाये  रखना  अधिनियम
 के  उपबन्धों  का  भ्रष्ट  प्राधिकारियों

 के  विरुद्ध  लागू  किया  जाना

 * 504.  श्री  फूलचन्द  वर्मा  :  क्या  गृह
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  आघात-
 रिक  सुरक्षा  बनाए  रखना  अधिनियम  के
 उपबन्धों  को  नष्ट  अधिकारियों  के  विरूद्ध
 लागू  करने  का  है;  कौर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  प्रस्तावों
 की  मुख्य  बातें  क्‍या  हैं?

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री  कृष्ण
 चन्द्र  पन्त:  (क)  और  (ख)  4
 भ्रष्ट  भ्र धि कारियों  के  विरुद्ध  आन्तरिक  सुरक्षा
 बनाए  रखता  अधिनियम  को  लागू  करने
 के  लिए  किसी  विशेष  प्रस्ताव  की  ग्रावश्यक ता
 नहीं  है  क्योंकि  अब  भी  अधिनियम  के  अधीन,
 उन  मामलों  में,  जो  इसके  क्षेत्र  में  आते  हैं,
 कार्यवाही  की  जा  सकती  है।

 New  Industries  in  Backward  Areas  of
 Mysore

 506.  SHRI  5.  ५.  KRISHNAN:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  any  team  of  represen-
 fatives  from  the  Small  Scale  Indus-
 tries  Consultative  Organisation  of  the
 Central  Government  has  visited  the
 Taluk  Headquarters  and  the  entrepre-
 neurs  in  the  backward  District  of
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 Mysore  to  extent  necessary  guidance
 and  assistance  for  starting  new  indus-
 tries  there;  and

 (b)  if  so,  the  outcome  of  the  visit?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SIRI  C.  SUBRAALA-
 NIAM):  (a)  Presumably  the  reference
 is  to  the  Small  Scale  Industries  Deve-
 lopment  Organisiution.  This  Organisa-
 tion  with  the  assistance  of  other  agen-
 cies  has  organised  an  intensive  cam-
 Paign  between  5-3-74,  and  AS-H-T3-
 which  covered  all  the  eleven  Taluks
 in  Mysore  District.

 (b)  During  the  campaign  a  number
 of  entrepreneurs  were  assisted  to
 identify  industries  to  be  set  up  and
 furnished  necessary  technical  informa-
 tion.

 Visit  of  West  German  Technical
 Delegation

 *5ll.  SHRI  VEKARIA:
 SHRI  D.  P.  JADEJA:

 Wil  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  he  pleased  to  state:

 (a)  whether  any  technical  delegation
 of  West  Germany  visited  India  recent
 ly.

 (b)  if  so,  whether  any  discussion
 was  held  by  the  delegation  with  the
 Government  or  the  private  sector,  and

 (ci)  if  so,  the  outcome  of  the  di=cus-
 sion?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  A  team  consisting  of  Ww
 scientists  from  Federal  Republic  of
 Germany  visited  India  during  the  pe-
 riod  ll—24th  February,  (1973.  Apart
 from  the  scientists  the  team  also  con-
 sisted  of  one  official  each  of  the  Fede-
 ral  Ministry  of  Foreign  Affairs,  Fede-
 ral  Minis‘-y  of  Economic  Affairs  and
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 Federal  Ministry  of  Reseafch  and
 Technology.  The  leader  of  the  team
 was  Prof.  A.  Boettcher  formerly  of
 Nuclear  Research  Centre  at  Julich  and
 now  at  the  University  of  Aachen.

 (b)  Discussions  were  he'd  with  the
 team  by  the  various  Ministries;  of  the
 Government  of  India  including  Depart-
 ment  of  Scienc2  and  Terhnology  and
 with  other  bodies  concerned  with  sci-
 entific  research  like  CSIR  UGC  and
 GS.

 (c)  During  the  discussions  both
 sides  indicated  areas  of  their  interest
 for  scientific  and  technicul  coopera-
 tion.  It  is  expected  the  delegation  on
 their  return  will  submit  a  report  to
 their  Government  and  would  propose
 a  separate  agreement  for  cooperation
 between  the  two  countries  in  the  field
 of  science  and  technology.

 Telephone  link  between  N.C.D.C.
 Coalfields  and  Sidhi  (M_P.)

 *Sl4.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  no  telephone  or  te  e-
 raph  link  exists  between  N.C.D.C.
 coal  fields  and  Sidi  which  is  the  Dis-
 trict  head  quarters;

 (b)  whether  the  lack  of  such  a  link
 causes  serious  difficulties  when  law
 and  order  situation  calls  for  urgent
 action  on  the  part  of  the  District  au-
 thorities;  and

 (c)  what  sleps  7०  contemplated  to
 provide  this  link  arn!  by  when  it  will
 be  provided?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,  Sir.  There  is  no  link  at  pre-
 sent.

 (b)  No  such  incidents  have  come  to
 notice
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 (c)  Communication  facilities  will  be
 provided  on  rent  and  guarantee  basis
 if  demand  is  p:aced  by  State  Govern-
 ment,  N.C.D.C..  or  any  other  party.

 Postal  and  Telephone  facilities  in  Hilly
 and  Backward  areas  at  concessional

 rates

 *“5l4.  SHRI  9.  A.  SAMINATHAN:
 SHRI  C.  T.  DHANDAPANI:

 Will  the  Minister  of  COMMUNICA-
 TIONS  he  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  provide  postal  and  telephone
 facilities  in  the  hilly  tracts  and  back-
 wurd  areas  of  the  country  at  conces-
 nal  rates:  and

 (b)  if  so,  the  concessional  rates  pro-
 posed  for  such  areas  and  the  areas  to
 which  these  concessional  rates  will
 apply?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N,  BAHUGUNA):
 (a)  Yes,  Sir.

 (bh)  Postal  facilities:

 The  following  concessions  are  being
 given:-—

 (i)  whereas  post  offices  are  opened
 in  normal  rural  areas  at  a  permissible
 limit  of  loss  upto  Rs,  500  or  Rs,  750
 per  post  office  per  annum  provided
 they  serve  certain  population,  post  offi-
 ces  are  opened  in  hilly  and  other  “very
 backward"  areas  upto  a  permissible
 limit  of  loss  of  Rs.  000  per  post  office
 per  annum  and  in  some  exceptional
 cases  upto  a  further  enhanced  limit
 of  loss  of  Rs.  2500  without  any  res-
 triction  of  population  to  be  served.

 (ii)  In  normal  rural  areas,  opening
 of  post  offices  is  dependent  upon  the
 anticipated  capacity  of  the  proposed
 post  office  earning  a  revenue  of  not
 less  than  25  per  cent  of  its  cost.  But
 post  offices  can  be  opened  in  hilly  areas

 cf  they  are  expected  to  earn  a  reve-
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 nue  of  only  i0  per  cent  of  their  cost
 and  in  other  “very  backward"  areas,
 of  15  per  cent  of  their  cost.

 A  list  of  areas  in  which  the  afore-
 said  concessions  are  applicable  for
 opening  of  post  offices  is  as  indicated
 in  the  Annexure  ‘A’.  [Placed  in  Libra-
 ry.  See  No,  LT-4635/73.]  This  list  ls
 subject  to  revision  on  the  recommen-
 dations  of  State  Governments  and  also
 of  Heads  of  Circles.

 Telephone  facilities:

 The  concessional  policy  allows  pro
 vision  of  PCO  facilities  at

 (i)  Places  with  a  population  of
 10.000  or  more  in  rural  areas
 and  5,000  or  more  in’  urban
 areas,  and

 (ii)  Places  with  a  population  of
 2,500  or  more  within  2.5  Kms,
 of  an  existing  Exchange  sub-
 ject  to  the  anticipated  reve-
 nue  being  not  less  than  0  per
 cent  of  Annual  Recurring  ex-
 penditure  in  the  case  of  hilly
 areas  and  5  per  cent  in  the
 case  of  backward  areas.

 Nationalisation  of  Tyre  Industry
 *5i5.  SHRI  MUKHTIAR  SINGH

 MALIK:

 SHRI  BIRENDER  SINGH
 RAO.

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  propose  to
 nationalise  the  entire  tyre  industry  in

 the  country;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  and  (b).  No,  Sir.  The
 policy  of  Government  is  to  resort  to
 nationalisation  only  on  a_  selective
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 basis  when  it  is  necessary  in  the  in-
 terests  of  the  economy.  Government
 does  not  consider  it  necessary  to  na-
 tionalise  tyre  industry.

 Manufacture  of  Meters  for  Auto-
 Ricwshaws

 *5l6.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  at  a  meeting  held  on
 [7th  August.  I972  in  the  Office  of  the
 Director  of  Industries,  Delhi,  the  Di-
 rector  had  assured  that  very  soon  per-
 mission  for  the  manufacture  of  chea-

 per  brands  of  meters  for  uSe  in  Auto
 tickshaws  would  be  given:  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C,  SUBRAMA-
 NIAM):  (a)  The  Directorate  of  Indus
 tries,  Delhi.  has  reported  that  the  De-
 Buty  Director-cum-Controller  of
 Weights  and  Measures.  Delhi,  held  a
 meeting  on  7-8-l972.  and  amongst
 other  points  stated  that  steps  were
 teing  taken  to  make  auto  rickshaw
 meters  available  in  adequate  numbers
 and  at  reasonable  prices  by  approving
 some  more  makes  of  auto  rickshaw
 meters,

 (by  The  Directorate  has  since  ap-
 proved  two  more  makes  of  meters.

 Uniform  regulations  for  Film  Produc-
 tlon  and  Exhibition

 *517.  SHRI  SHRIKISHAN  MODI:
 SHRI  P.  M.  MEHTA:

 Wil  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:
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 (a)  whether  Cinematograph  Exhibi-

 :
 Association  of  India  has  urged

 “Government  to  evolve  a  set  of  uniform
 regulations  for  film  production  and  ex-
 hibition  covering  the  whole  country:
 and

 (by)  if  so,  the  reaction  of  Govern-
 ment  theretot

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUJ-
 RAL):  (a)  Yes,  Sir,

 (bo)  The  film  industry  is  in  the  pri-
 vate  sector.  There  is  no  control  on
 production  of  films  in  India.  How-
 ever,  no  film  can  be  exhibited  in  India
 unless  it  is  certified  us  suitable  for
 public  exhibition  ny  the  Central  Board
 of  film  censors.

 One  of  the  recommendations  of  the
 recently  concluded  Information  Munis-
 ters'  Conference  re.ates  to  the  diver-
 sion  of  a  fixed  proportion  of  entertain-
 ment  tax  collections  for  the  construc-
 tion  of  more  conemus  and  other  deve-
 lopment  activities.  Earlier,  Goyern-
 inent  hatl  commended  the  standardis-
 ed  bve-laws  relatitig  to  the  construc-
 tion  of  cinema  houses  formulated
 the  ISI  to  the  State  Governments.

 lay

 T.V.  Factory  at  Nainital

 7518.  SHRI  NARENDRA  SINGH
 BISHT:  Will  the  Minister  of  ELEC-
 TRONICS  be  pleased  to  state:

 (a)  whether  a  Letter  of  Intent  has
 been  issued  to  some  party  for  setting
 up  a  TV  factory  at  Nainital;

 (h)  the  proposed  outlay,  cuapacily
 and  the  employment  potential  of  the
 factory  and  the  likely  date  by  which
 the  factory  wi'l  go  into  production;

 tc)  whether  the  Letter  of  Intent  nas
 since  been  converted  into  an  industrial
 licence;  and

 (d)  if  so,  the  reasons  for  now  set-
 ting  up  the  factory  in  the  Public  sec
 tor?



 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  C.  PANT):  (a)  No  letter  of
 intent  has  been  issued  to  any  party
 in  the  organised  sector  for  setting  up
 a  TV  factory  at  Nainital,  llowever.
 the  U.P.  Parvatiya  Vikas  Nigam,  Nai-
 nital  (a  public  sector  undertaking  of
 the  Government  of  U.P.)  has  been  ap-
 proved  on  I4-9-I972  to  set  up  a  unit  in
 Nainital  in  the  small  scale  sector  with
 an  annual  production  capacity  of
 S400  TV.  sets.

 (b)  The  proposal  envisages  an  in-
 vestment  of  Rs.  7.40  lakhs  on  land,
 building  and  equipment  and  employ-
 ment  of  i27  personnel  including  tech-
 mical  and  non-technical  staff.  The  fac-
 tory  is  likely  to  go  into  production  in
 1978-74,

 (c)  Does  not  arise  since  approval  in
 the  small  scale  sector  is  equivalent  to
 a  licence.

 (di)  Does  not  arise.

 Impasse  between  U.P.S.C.  and  the  De-
 partment  of  Sci  and  Technology

 on  Appointments  of  Scientists

 “5I9,  SHRI  DEVINDER  SINGH
 GARCIA:

 SHRI  VARKEY  GEORGE:

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  hic  attention  has  been
 drawn  to  a  news  item  reported  in
 Hindustan  Times  dated  the  4th  March,
 973  that  the  Department  of  Science
 and  Technology  and  the  U.P.S.C.  have
 reached  an  impasse  over  the  appoint-
 ments  of  scientists  in  the  Department
 as  the  latter  has  refused  to  give  its
 concurrence  to  almost  all  such  appoint-
 ments  made  since  97l;  and

 (b)  if  so,  whether  any  decision  has
 heen  taken  in  the  matter?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND

 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  The  point  made  in  the
 news  item  that  the  Department  of
 Science  and  Technology  and  the
 U.P.S.C.  huve  reached  an  impasse  over
 the  appointment  of  scientists  in  the
 Department  is  not  based  on  facts.

 (७)  Does  not  tris,
 Cost  of  Setting  up  of  New  Manufactur-

 ing  Units
 520,  SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  cost  of  establishing
 new  manufacturing  facilities  has  gone
 up  tremendously  in  the  last  three  or
 four  years  as  a  result  of  continued
 inflationary  conditions  prevailing  in
 the  economy;

 (b)  if  so.  the  extent  thereof:  and
 (c)  what  action,  is  being  taken  in

 this  regard?
 THE  MINISTER  OF  INDUSTRIAL

 DEVEi.OPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C,  SUBRAMA-
 NIAM):  (a)  to  (c).  The  cost  of  estab-
 lishing  new  manufacturing  facilities
 has  undoubtedly  gone  up  during  the
 last  three  or  four  years.  Details  of
 the  increases.  which  wil!  vary  from
 industry  to  industry,  are  not  readily
 available.  Apart  from  steps  to  con-
 trol  price  increases  within  the  coun-
 try  through  fiscal,  monetary  and  other
 appropriate  policies.  there  is  a  propo-
 sal  to  initiate  cost  studies  in  certain
 selected  industries  such  as  paper  ma-
 chinery,  cement  machinery  and  other
 items  of  machinery  and  equipment,
 C.LA.  Activities  in  Colleges  in  Bihar

 4928.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  HOME  AFFAIRS be  pleased  to  state:

 (a)  whether  CLA.  has  been  very active  in  the  colleges  of  Bihar;  and
 (b>)  the  steps  Government  propose to  take  to  check  such  activities  of C.LA,?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Govern-
 ment  have  no  such  information.

 (by  Government  maintain  a  continu-
 ous  watch  over  such  activities.  The
 disclosure,  however,  of  information
 which  Government  have  in  its  posses-
 sion  or  the  detai’s  of  what  is  done  to
 counter  the  activities  of  foreign  intel-
 ligence  organisations,  including  the
 CLA.  will  not  serve  any  public  inter-
 est.

 प्रबन् तिका'  के  बादल

 4920.  थ्रो  हुकम  चन्द  कछवाय  :

 क्या  सूचना  और  प्रसारण  मन्त्री  अवन्ति का

 को  बिक्री  तथा  झन विक् री  प्रतियों  के  बारें  में

 I6  wa,  972  के  अतारांकित  प्रश्न

 संख्या  2338  के  उत्तर  के  सम्बन्ध  में  यह

 बताने  की  कपा  करेंग  कि:

 (क)  क्या  दैनिक  'अवन्ति का  के

 बादल  पार्सल  द्वारा  जो  बाहर  भेज  जाते

 हैं,  उस  पर  लग  लेबलों  पर  पतों  के  साथ-साथ

 पत्रों  की  संख्या  भी  लिखी  होती  है;

 (ख)  क्‍या  लेबलों  पर  लिखी  गई  संख्या

 की  तुलना  में  बलों  में  दैनिक  अवंतिका'

 की  0  प्रतिशत  प्रतियां  भी  नहीं  होती  हैं  |

 ग्रोवर

 (ग)  क्या  सरकार  इनमें  एजेंटों  द्वारा

 समय-समय  पर  किए  गा  बिलों  के  भुगतान
 की  जाच  करके  वास्तविकता  का  पता  लगाने

 की  व्यवस्था  करेंगी  ?

 प्रसारण  मंत्रालय

 (श्री  'धर्मवीर  सिंह)  :
 सूचना  और

 में.  उप मंत्रो
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 (क)  हाल  ही  में  परिचालन  संख्या  की
 जांच  के  दौरान  एसा  पाया  गया  था  i

 (ख)  शौर  (ग)  जांच  के  दौरान,  बलों
 के  ऊपर  लगे  लेबलों  पर  लिखी  प्रतियों  की
 संख्या  और  बालों  के  अन्दर  प्रतियों  की
 संख्या  के  बीच  कोई  अन्तर  नहीं  देखा  गया  |

 National  Income

 4930.  SHRI  G.  Y.  KRISHNAN:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state: —

 (a)  whether  Government  are  in
 a  position  to  give  the  Na-
 tional  Income  figures  for
 1970-71;  and

 (b)  if  not,  the  time  by  which
 these  would  be  placed  on  the
 Table  of  the  Sabha?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA}:  (a)  and
 (b).  According  to  the  Press  Note  on
 Quick  Estimates  released  by  the  Cen-
 tral  Statistical  Organisation,  the  na-
 tional  income  for  970-7l  has  been
 placed  at  Rs.  8755  crores  at  1960-61
 prices.

 The  detailed  revised  estimates  of
 national  income  for  the  year  1970-71,
 both  at  current  and  at  constant
 (1960-61)  prices,  are  under  compila-
 tion  and  they  will  be  placed  before
 the  House  immediately  after  the
 exercise  is  over.

 Grant  of  Pension  to  Freedom  Fighters
 of  Punjab

 4932.  SHRI  SAT  PAL  KAPUR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  applications
 received  from  freedom  fighters  from
 Punjab  for  the  grant  of  pension,  dis-
 trict-wise;  and
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 (b)  the  number  of  applications  so
 for  considered  and  the  number  of
 freedom  fighters  who  have  been
 given  pension?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Infor-
 mation  is  given  in  the  attached
 statement.

 (b)  Out  of  9,437  applications  re-
 ceived  till  20th  March  ‘1973,  287
 applications  have  been  considered  so
 far  and  pension  has  been  approved
 in  689  cases.

 Statement

 ‘Si.  Name  of  District  Numb  r
 No,  received

 I.  Amritsar  26I0
 2.  Bhatinda  469

 3  Gurdaspur  671

 4  Ferozepur  948

 s.  Hoshiarpur  7063
 6  Jullundur  855
 7.  Kapurthala  369
 Be.  Judhiana  II07
 g.  Ropar  §29

 i0.  Patiala  367
 Te  Sangrur  449

 TOTAL  9437
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 hydel  power  available  to  States  fac-
 ing  power  famine;

 (b)  if  so,  the  reaction  of  the  Cen-
 tral  Government  thereto;  and

 (c)  whether  the  required  financial
 assistance  has  been’  giv7n  to  those
 States  for  executing  several  of  their
 hyde]  power  projects  on  hand?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  Yes,
 Sir.  The  communication  offers  to
 make  available  any  surplus  power
 that  Mysore  may  have  to  the  neigh-
 bouring  States  of  Maharashtra,
 Andhra  Pradesh  and  to  Goa.

 (b)  The  State  authorities  have
 proposed  exploitation  of  hydro  pot  n-
 tial  in  the  State  for  meeting  the  in-
 creasing  powcr  demand  in  the  region.
 The  projects  in  hand  are  Sharavati
 Stage  IIT  (2x89.5  MW)  =  Kalinadi
 Stage  I  (2  xl35  MW)  and  Lingana-
 maki  Dam  Power  Station  (2x27.5
 MW).  Centre  has  agreed  to  meet  the
 outlavs  required  on  Kalinadi  Stage  }
 during  the  last  two  years  of  the
 Fourth  Plan  outside  the  State  Plan.
 The  other  two  schemes  will  be
 financed  from  State  Plan  resources.

 (c)  Additional  financial  assistance
 by  way  of  market  borrowing  has  been
 released  in  the  current  year  to  the
 following  states: —

 Hydel  Power  for  States  Facing  Power
 Famine

 4933.  SHRI  Cc.  K,  JAFFER
 SHARIEF:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  whether  Government  of
 Mysore  have  sent  any  communication
 to  the  Planning  Commission  to  make

 Amount
 States  Scheme  Rs.  crores

 Punia’s/Harvana!
 Rajasthan  Beas  T  5°00

 Maharashtra  Koyna  IIT  200°

 Kerala  *  Tdikki  (3700

 Orissa  Balimela  T:00



 \Report  on  Ferozabad
 Riots

 and  Varanasi

 4934.  SHRI  AIMBESH:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  373  on  the
 22nd  November,  972  and  state:

 (a)  whether  the  report  of  the  in-
 quiry  has  since  been  received  from
 Uttar  Pradesh  Government;  and

 (b)  the  action  taken  by  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  DEPART-
 MENT  OF  PERSONNEL  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  and  (b).
 The  report  of  the  inquiry  has  not
 been  received  su  far.  Government  of
 Uttar  Pradesh  have  been  requested
 to  furnish  a  copy  of  the  report.

 f १७  Appointment  of  Commission  by
 Tamil  Nadu  Government  on  Riots  in

 Ferozabad  and  Varanasi
 4935.  SHRI  AMBESH:  Will  the

 Minister  of  HOME  AFFAIRS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  2200  on  the
 29th  November,  972  and  state;

 (a)  whether  Government  have  re-
 ceived  relevant  facts  in  regard  to  the
 Commission  appointed  by  the  Tamil
 Nadu  Government  to  inquire  into
 riots  in  Ferozabad  and  Varanasi;  and

 (b)  the  action  taken  by  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  DEPARTMENT
 OF  PERSONNEL  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  and  (b).
 While  fulfilling  the  assurance  given
 in  reply  to  Unstarred  Question  No.
 2209  dated  29th  November  1972,  it
 has  already  been  stated  that  accord-
 ing  to  the  information  received  from
 the  Government  of  Tamil  Nadu  no
 such  Commission  was  constituted  by
 the  State  Government.

 Suggestions  given  by  the  Indian
 Assembly  of  Youth  for  removing

 Unemployment

 4937.  SHRI  CHANDRASHEKHAR
 SINGH:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  whether  the  Indian  Assembly
 of  Youth  at  New  Delhi  has  written
 to  the  Planning  Ministry  suggesting
 certain  steps  for  easing  the  unem-
 ployment  problem  in  the  country;

 (b)  if  so,  what  are  those  sugges-
 tions;  and

 (c)  the  reaction  of  the  Government
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  to
 (c).  The  Indian  Assembly  of  Youth
 forwarded  to  Planning  Commiasion
 a  copy  of  the  Resolution  adopted  by
 the  Executive  Committee  of  the
 Assembly  at  its  meeting  held  on
 February  6,  973  suggesting  various
 measures  to  be  undertaken  by  Gov-
 ernment  to  relieve  the  unemploy-
 ment  problem  and  reorientation  of
 the  present  eduational  system  to
 make  it  need-based  and  purposive.
 The  suggestions  made  in  the  Resolu-
 tion  for  tackling  the  unemployment
 problem  are  summarised  below:

 (l)  Linking  of  the  major  rivers  in
 the  country  so  as  to  provide  irriga-
 tion  facilities  all  over  the  country.

 (2)  Optimum  exploitation  in  rural
 electrification,  inland  water  transport,
 coastal  shipping,  animal  husbandry
 to  provide  jobs  for  rural  folk.

 (3)  Greater  encouragement  0
 small-scale  industry  and  handicrafts.

 (4)  Seizure  and  utilisation  of  vast
 unaccounted  money  for  develop-
 mental  use;

 (5)  Vast  housing  programme,  both
 rural  and  urban.



 (6)  Full  use  of  indigenous  talents,
 machines  and  know-how;  optimum
 utilisation  of  the  existing  installed
 capacity  of  al]  industrial  units  both
 in  the  private  and  public  —  sector;
 effecting  shorter  working  hours  per
 day  and  =  shorter  working  week,
 which  could  be  five  day  a  working
 week  with  a  maximum  of  forty
 hours;

 (7)  The  education  policies  should
 be  re-oriented  so  as  to  make  educa-
 tion  need-based  and  purposive.

 Most  of  these  suggestion:  made  in
 the  Resolution  are  already  engaging
 the  attention  of  Government  and
 these  will  be  kept  in  view  in  for-
 mulating  the  Draft  Fifth  Plan.

 ware  व्यक्तियों  को  तामा  पत्र
 दिया  जाना

 4938.  श्री  जगदीश  नारायण  मंडल  :  क्या

 गृह  मनवरी  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  जिन  स्वतन्त्रता  सेनानियों  को
 5  अगस्त,  1972  को  तान  पत्न  प्रदान
 किया  गया  था  उनमें  से  ऐसे  स्वतन्त्रता
 सेनानियों  की  संख्या  कितनी  है  जो  सरकारी
 पदों  पर  हैं  ग्रीवा  जो  सत्याग्रह  ग्रान्दोलन  के

 बाद  सरकारी  पदों  से  सेवा  निवृत  हो  गए  है;

 (ख)  क्‍या  सरकार  को  ममाचारपत्नों
 में  प्राप्त्की  गई  इस  आलोचना  का  पता  है
 कि  ताम्र  पत्र  अधिकांशत:  ऐसे  व्यक्तियों
 को  दिए  गए  हैं  जो  कभी  जेलों  तक  नहीं  गए
 अथवा  केवल  विभिन्‍न  अपराधों  के  लिए
 जल  गए  हैँ  ;  कौर  यदि  हां,  तो  इस  प्रकार
 की  आलोचना  का  खण्डन  करने  के  लिए
 क्या  कार्यवाही  की  गई  है;  और

 (ग)  क्‍या  सरकार  के  ध्यान  में  कुछ
 ऐसे  मामले  जाए  हूँ  जिनमें  ग्र सावधानी  से

 अपाचन  व्यक्तियों  को  तामा  पत्र  प्रदान  किए
 गये  हैं  और  यदि  हां,  तो  ऐसे  मामलों  की

 संख्या  कितनी  2?

 गृह  मंत्रालय  में  राज्य  मंत्री

 पहली  कृष्ण  च्चा  पन्त)  (क)
 उपलब्ध  सूचना  के  अनुसार  2

 सरकारी  कर्मचारियों  और  8  सेवा-निवृत
 सरकारी  कर्मचारियों  को  तान  पत्र  दिए

 गए  थे  1  सेवारत  अथवा  सेवा-निवृत  सरकारी

 कर्मचारी,  यदि  पात्र  स्वतन्त्रता  सेनानी  है
 तो  उन्हें  ताम्रपत्र  प्राप्त  करने  से  वंचित  नहों
 किया  जाता।

 (ख)  अपात्र  व्यक्तियों  को  पाम्रपत्न

 दिये  जाने  की  विशिष्ठ  शिकायतें  सम्बन्धित

 राज्य  सरकारों  की  जांच  पड़ताल  और  उचित

 कार्यवाही  के  लिए  भेजी  जाती  हैं।  यह
 कहा  जा  सकता  है  कि  कारावास  के  ग्र ति रिक्त

 कुछ  अन्य  किस्म  की  यातनायें  तथा  दण्ड

 ताम्र पत्न  प्राप्त  करने  के  लिए  मानदण्ड  की

 सूची  में  निविष्ट  किये  गये  हैं।

 (ग)  अपात्र  व्यक्तियों  को  ताम्र पन्न  प्रदान

 करने  के  सम्बन्ध  में  कुछ  शिकायतें

 प्राप्त  हुई  हैं।  उन्हें  शीघ्र  सम्बन्धित  राज्य

 सरकारों  की  जांच  पड़ताल  तथा  आ्रावश्यक

 उचित  कार्यवाही  हेतु  भेज  दिया  जाता

 है।

 सरकारी  तथा  गर-सरकारो  क्षेत्र  में

 बारी  कागज  को  मिलें

 4939.  डा०  लक्ष्मी  नारायण  पांडेय  :

 क्या  श्रौद्योगिक  विकास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  इस  समय  सरकारी  तथा  गैर-

 सरकारी  क्षेत्र  में  ग्रबबारी  कागज  की  कितनी
 मिलें  हैं;  शौर
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 (a)  उनकी  वर्तमान  क्षमता  कितनों

 है?

 झौचयोगिक  विकास  मंत्रालय  में  उपमंत्रो

 (भी  प्रणव  कुमार  मुखर्जों) ः  (क)

 शरीर  (ख).  गैर-सरकारी  क्षेत्र  में  इस समय

 अखबारी  कागज  की  कोई  मिल  नहीं  है

 देश  में  सरकारों  क्षेत्र  में  केवल  एक  एक

 रखवारी  कागज  का  उत्पादन  कर  रहा  है  1

 इसकी  निर्धारित  क्षमता  30,000  मीर  टन

 प्रतिवर्ष  है.  ।  वर्ष  i97I-72  4  मिल  में

 वास्तविक  उत्पादन  40,000  मीटर  टन  से

 अधिक  हुआ  है  ।  मिल  की  क्षमता  30,000

 प्रति  वर्ष  तक

 क्रियान्वित
 मीर  टन  से  75,000  मठ

 बढ़ाने  के  लिए  एक  प्रस्ताव

 किया  जा  रहा  हूँ  ।

 dependent  on  Foreign
 Know-how

 G.  ४.  KRISHNAN:
 INDUSTRIAL

 SCIENCE
 pleased  to

 Industries  not

 4940.  SHRI
 Will  the  Minister  of
 DEVELOPMENT  AND
 AND  TECHNOLOGY  be
 state:

 (a)  the  nature  of  industries  which
 have  reached  a  stage  when  they  ean
 do  away  with  dependence  on  foreign
 know-how  and  equipment  and  which
 have  developed  their  own  expertise
 of  designing  engineering  and  in-
 stalling  new  plants;  and

 (b)  whether  the  Fertilizer  Corpo-
 ration  of  India  is  also  independent  in
 this  regard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  A  substan-
 tial  industrial  base  having  already
 been  created  in  the  country  and  con-
 siderable  experience  gained  in  de-
 signing,  engineering  and  installing
 new  plants  in  industries  such  as
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 textiles,  sugar  and  cement,  Govern- ment  are  exercising  a  greater  de-
 gree  of  selectivity  with  regard  to  im-
 port  of  know-how  and  designs  so  as to  ensure  that  what  is  within  indi-
 genous  capability  is  not  allowed  to be  imported.  The  need  for  import of  know-how  and  designs  in  sophis- ticated  fields,  however,  arises  with the  emerging  technological  require-
 ments  of  the  economy  and  diversifi-
 cation  of  the  capacity  for  machine
 building  in  the  country,

 (b)  Although  the  Fertiliser  Cor-
 poration  of  India  is  not  vet  fully  in-
 dependent  of  forcign  know-how,
 considerable  progress  has  been  made
 by  the  Corporation  in  indigenising
 the  know-how  and  fabrication  of
 equipment.  The  Planning  and  De-
 velopment  Division  of  the  Fertiliser
 Corporation  of  India  has  developed
 into  a  full-fledged  institution  of  fer-
 tiliser  technology.

 Directors  ‘Partners  of  the  ‘New  Wave’

 4941.  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  the  “New  Wave”  is
 published  by  a  registered  firm  or
 company  or  partnership;

 (b)  who  are  its  Directors/part-
 ners;  and

 (c)  what  is  the  share-capital  and
 the  shares  of  each  Director/Partner?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  Accord-
 ing  to  the  Annual  Statement  for  the
 year  ending  3lst  December  1972,
 submitted  by  the  publisher  to  the
 Registrar  of  Newspapers  for  India,  the
 Weekly  “New  Wave”  is  published
 by  a  registered  Society  with  the
 following  persons  as  members:

 i.  Shri  Om  Prakash  Sangal
 (President)
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 a  Dr.  (Km.)  s.  Vijayalakshmi
 (Vice-President)

 oo  Shri  Ganesh  Shukla  (Manag-
 ing  Director)

 4.  Shri  WN.  Gopinathan  Nair
 (Member)

 5.  Shri  Rajeev  Saxena  (Mem-
 ber)

 6.  Shri  Girish  Mathur  (Mem-
 ber)

 7.  Shri  Shiv  Ram  (Member)
 8.  Shri  ४  M.  Saluja  (Member)
 ce  Shri  T.  K.

 (Member:
 Ramaswamy

 fe)  There  is  no  share  capital  for
 the  Society.  Members  pay  a  mem-
 bership  subscription  of  Rs.  500  and
 an  annual  fee  of  Rs.  100/-.

 Production  of  Colour  Films  in  Hin-
 dustan  Photo  Film  Manufacturing  Co.

 4942  SHRI  K.  MALLANNA:  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  have  any
 plan  to  expand  the  Hindustan  Photo
 Films  Manufactuirng  Company
 Limited  to  produce  colour  films;  and

 (b)  if  so,
 thereof?

 the  broad  outlines

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  Yes,  Sir-

 (b)  In  their  expansion  programme
 during  the  Fifth  Five  Year  Plan
 period  M/s.  Hindustan  Photo  Films
 Manufacturing  Company  Limited,
 propose  to  begin  with  the  conversion
 of  colour  films  from  imported  Jumbo
 Rolls.  After  gaining  sufficient  ex-
 perience  the  Company  will  be  taking
 up  the  manufacture  of  colour  films.
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 Loss  incurred  by  Hindustan  Photo
 Films  Manufacturing  Co.,  Ltd.

 4943.  SHRI  EK.  MALLANNA:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  total  loss  incurred  by  the
 Hindustan  Photo  Films  Manufacturing
 Company  Limited;  and

 (b)  whether  any  steps  have  been
 taken  to  improve  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 I  OPMENT  (SHRI  PRANAB  KUMAR
 MUNHERJEE):  (a)  The  cumulative
 losses  of  M,s,  Hindustan  Photo  Films
 Mfg.  Co.  Lid.  as  on  3lst  March,  2972
 amounted  to  Rs.  88.6]  lakhs.

 (b)  With  a  view  to  improve  the
 efficiency  of  their  working,  the  Com-
 pany  have  taken  a  number  of  steps  to
 remove  the  technical  defects  in  the
 plant  such  as  modifying  their  base
 casting  drums  and  installing  additional
 equipments.  Their  quality  contro]  de-
 partment  has  been  strengthened  to
 ensure  that  in  quality  their  products
 continue  to  stand  comparison  with
 other  world-renowned  brands.  With
 the  various  steps  taken  to  improve
 the  quality  of  the  production  and  re-
 duce  the  levels  of  rejection  and  sol-
 vent  loss,  the  company  are  confident
 that  they  can  reach  the  break  even
 point  in  the  near  future.

 मध्य  प्रदेश  में  शिक्षित  बेरोजगारों  के
 लिये  रोजगार

 4944.  श्री  गंगा चरण  दीक्षित  :  क्‍या

 योजना  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  क्‍या  मध्य  प्रदेश  सरकार  से
 शिक्षित  बेरोजगारों  को  रोजगार  देते  के
 संबंध  में  सरकार  को  कोई  योजनाएं  प्राप्त

 हुई  हैं;  शौर



 (ख)  यदि  हां,  तो  इन  योजनाकारों  के
 अन्तर्गत  कितने  शिक्षित  बेरोजगारों  को
 रोजगार  मिलने  की  संभावना  है  ?

 योजना  मंत्रालय  में  राज्य  मंत्री  (श्री
 मोहन  मारिया)  :  (क)  कौर  (ख)  मध्य
 प्रदेश  से  केवल  शिक्षित  बे  रो  कगारों  को  रोजगार
 उपलब्ध  कराने  के  संबंध  में  कोई  स्कीम  प्राप्त

 नहीं  हुई  है  ।  किन्तु  राज्य  सरकार  द्वारा

 शुरू  किए  गए  विभिन्न  विशेष  रोजगार
 कार्यऋमों  के  अन्तर्गत  कई  ऐसी  स्कीमें  शामिल
 की  गई  हैं  जो  शिक्षित  बेरोजगारों  को  रोजगार
 के  अवसर  उपलब्ध  करती  है  1

 इन  कार्यत्रमों  के  अन्तर्गत  972-73
 में  उपलब्ध  होने  वाले  संभावित  रोजगार  का
 ब्यौरा  राज्य  सरकार  द्वारा  दी  गई  सूचना
 के  झ्रनुसार  निम्न  प्रकार  है  :

 1

 काय  कम  :

 l  2

 ग्र नुमा नित
 रोजगार

 क--शिक्षित  बेरोजगारों  का  (  संख्या  )
 कार्यक्रम

 (केन्द्रीय  स्कीम  )

 T  2

 (i)  प्राथमिक  शिक्षा  का
 विस्तार  तथा  उसके  स्तर  में
 में  सुधार  +  9,735

 (2)  ग्रामीण  इंजीनियरी  सर्वे-

 क्षण  25

 (3)  क्रिस  सेवा  केन्द्र  45

 (4)  पांचवीं  योजना  में  किए
 जाने  बाल  सडक  निर्माण
 कार्यों  पर  अग्रिम  कार्यवाही  90

 (5)  ग्रामीण  जल  आपूर्ति  के

 लिए  डिजाइन  यूनिटें

 (6)  सचिव  कौर  बिजली
 परियोजनाओं  पर  अनुसंधान

 ख.  विशष  कल्याण  स्कीम
 ग्रामीण जल  प्राप्ति  की  तलवार

 स्कीम

 ग.  इंजीनियरी  में  डिग्री  और
 कृ थि डिप्लोमा  प्राप्त  व्यि-
 तयों  को  ग्राफिक  सहायता
 देकर  रोज़गार  पर  लगाने  की

 स्कीम

 घ.  विशेष  रोजगार  कार्य-
 क्रम  शिक्षित  तथा  प्रशिक्षित
 दोनों  के  लिए)

 30

 362

 36

 25

 मध्य  प्रवेश  में  पांचवी  योजना  के  दौरान

 बड़े  और  छोटे  उद्योगों  को
 स्थापना

 4945.  श्री  गंगा  चरण  दीक्षित  :

 क्या  प्रौद्योगिक  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  पांचवीं  पंचवर्षीय  योजना  के
 दौरान  मध्य  प्रदेश  में  कुल  कितने  बड़े  तथा

 लघु  उद्योगों  की  स्थापना  की  जायेगी;

 (ख)  अलग-प्रलय  उद्योगों  में  कुल
 कितने  व्यक्तियों  को  रोजगार  दिया  जायेगा
 कौर
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 (7)  इस  अवधि  के  दौरान  बैर-सरकारी

 कौर  सरकारी  क्षेत्र  में  कितनी  पूंजी  लगाई

 जायेगी  ?

 प्रौद्योगिक  विकास  मंत्रालय  में  उपमंत्री

 (थी  प्रणव  कुमार  मुखर्जी  )  :(क)  से  (ग)
 पांचवीं  पंचवर्षीय  योजना  को  ग्राम  तैयार

 किया  जा  रहा  है  |

 खंडवा  इन्दौर  टेलीफोन  लाइन  का  वृरुषयोग
 होना

 4946.  श्री  गंगा चरण  दीक्षित
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  खंडवा  और  इन्दौर  के  बीच

 टेलीफोन  लाइन  टीक  हालत  में  नहीं  है  ऑर

 लोग  इसका  प्रयोग  सप्ताह  में  केवल  चार  दिन

 ही  कर  रहे  हैं  ;  शौर

 (ख)  यदि  हां,  तो  इसके  कया  कारण

 हैं?

 संचार  मंत्रों  (शक  हेमवती  नन्दन  बहु-

 गुणा)  :  (क)  अक्तूबर  972  से  जनवरी

 973  के  बीच  सीटों  में  कुछ  गड़बड़ी

 हो  गई  थी  ।

 (ख)  तांबे  के  तार  की  चोरियां  कम
 करने  के  लिए  तांबे  के  तार  की  जगह  गुल्लु-
 मीडियम  के  तार  लगाये  गए  हैं  7  सीटों
 में  गड़बड़ी  इन  तारों  के  बदलने  के  कारण

 हुई  थी  ।  ये  लाइनें  जनवरी,  973  के

 तीसरे  सप्ताह  से  ठीक  काम  कर  रही  है  ।
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 Issue  of  Stamp  in  honour  of  Arya-
 bhatta

 4947.  SHRI  ANADI  CHARAN  DAS:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  issue  a  stamp  in  honour  of  Arya-
 bhatta,  the  great  Indian  mathemati-
 cian  and  astronomer  whose  500th
 birth  anniversary  falls  in  ‘1976;

 (b)  if  so,  the  broad  outlines  of  the
 proposal;  and

 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  to  te,  The  proposal  will  be
 placed  before  the  Selection  Sub-
 Committee  of  the  Philatelic  Advisory
 Committee  when  it  meets  to  consider
 the  programme  for  issue  of  a  stamps
 during  the  year  ‘1976.

 पंजाब  में  भूमिगत  पाकिस् तानों  राष्ट्रिकों
 की  संख्या

 4948.  को  हुस्न  चन्द  कछवाय  :

 क्या  गृह  मन्त्रों  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  31  मार्च,  l972  को  पंजाब  में

 कुल  23  भूमिगत  पाकिस्तानी  राष्ट्रिक ों  में
 से  कितनों  को  खोज  निकाला  गया  कौर
 उनमें  से  कितनों  को  निर्वासित  किया  गया  ;
 गौर

 (ख)  भूमिगत  राष्ट् रियों  का  जिला-वार
 व्यौरा  क्‍या  है  ।

 गृह  मंत्रालय  में  राज्य  मंत्रों  (को  कृष्ण.
 चन्द्र  पन्त)  :

 (क)  कोई  नहीं।

 (ख)  (i)  ग्र मृत सर-23

 (ji)  अन्य  जिन्नों  में  शून्य  ।
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 दैनिक  प्रवस्तिका'  (उज्जैन)  को
 विज्ञापन

 4949.  श्री  हुकम  बन्द  कछवाय  :
 क्या  सूचना  और  प्रसारण  मस्ती  दैनिक
 “अवन्ति का'  (उज्जैन)  को  विज्ञापन  देने
 के  बारे  में  3  दिसम्बर,  972  के  अतारांकित
 प्रश्न  संख्या  4232  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेंगे  कि  :

 )  गत  तीन  वर्षों  में  इस  समाचार
 पत्र  को  कितने  विज्ञापन  दिए  गए  हैं  ?

 (3)  सरकार  ने  उस  समाचार  पत्र
 को  विज्ञापन  प्रकाशित  करने  के  लिए  कितनी
 धनराशि  का  भूगतान  किया  है;

 (ग)  क्या  विज्ञापन  देते  समय  समाचार
 पत्र  की  खपत  संख्या  का  सन्  मान  लगाया
 गया  था  और  यदि  हां,  तो  उक्त  प्रत्येक
 वर्ष  में  विज्ञापन  देने  का  क्या  मापदण्ड  अपनाया
 गया  ;  और

 (ध।  क्‍या  सरकार  ने  समाचार  पत्र
 की  खपत  संख्या  की  जांच  को  है,  और  यदि

 हां,  तो  यदि  बताई  गई  संख्या  कम  पाई  गई
 है  तो  सरकार  ने  समाचार-पत्र  के  विरुद्ध
 क्या  कार्यवाही  की  है?

 सूचना  और  प्रसारण  मंत्रालय  में  उप-
 मन्त्री  (श्री  घर्मेंवीर  सिह)  :  (क)  ओर

 (ख)  :  भिन्न-भिन्न  समाचार-पत्रों  को  दिए
 गए  विज्ञापनों  तथा  उन्हें  दो  गई  राशि  के
 ब्यौरे  के  बारे  में  सूचना  विज्ञापन  तथा  दृश्य
 प्रचार  निदेशालय  और  सम्बन्धित  समाचार-
 पत्तों  के  बीच  गोपनीय  समझी  जाती  है  |

 (ग)  जी,  हां  7  समाचार-पत्रों  एवं  नियत-
 कालिक  पन्नों  को  केन्द्रीय  सरकार  के  विज्ञापन
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 देने  के  लिए  जिस  मानिन्द  को  ध्यान  में
 रखा  जाता  है,  वह  संलग्न  विवरण  में  दिया
 गया  है।

 (9)  दैनिक  *झ्वन्तिका''  की  वर्ष
 969  तथा  i970  को  खपत  संख्या  की

 जांच  की  गई  थी  और  प्रति  संक्रमण  2500
 प्रतियों  से  अधिक  नहों  गझ्रांकी  गई  थो।
 972  की  खपत  संख्या  झांकी  जा  रही  हैँ  t

 विवरण
 सरकारी  विज्ञापनों  के  लिए  समाचार-

 पत्रों  तथा  नियतकालिक  पत्रों  का  चयन
 करते  समय  निम्नलिखित  बाते  ध्यान  में
 रखो  जाती  हैं  i

 (1)  प्रभावी  खपत  (सामान्यत
 l000  से  कम  बिक्री  बाले  समाचार  पन्नों

 का  उपयोग  नहीं  किया  जाता)

 (2)  अदालत  में  उिधशितता  (लगातार
 6  महीने  के  प्रकाशन  गआ्रावश्यक  है)  ;

 (3)  पाठकों  की  श्रेणी  ;

 (4)  पत्रकारिता  सम्बन्धी  नैतिकता  के
 स्वीकृत  स्तरों  का  पालन  ;

 (5)  ग्रन्थ  बाते  जैसे  छपाई  स्तर,
 उपलब्ध  धन  के  ग्रन्दर-अ्रन्दर  किन-किन
 भाषाओं  प्रौढ़  क्षेत्रों  मे  विज्ञापन  देने  हैं;
 शरीर

 (6)  विज्ञापन  की  दरें  जो  सरकार
 की  प्रचार  ग्रावश्यक्ताओं  के  लिए  उचित
 और  स्वीकृत  समझी  जाएं  |

 तथापि,  विज्ञापन  ऐसे  समाचार-पत्रों
 शर  नियतकालिक  पत्रों  की  नहीं  दिए
 जाते  जो  साम्प्रदायिक  भावना  भड़काते
 हैं  या  हिसा  का  प्रचार  करते  हैं  या  सार्वजनिक
 शालीनता  और  नैतिकता  के  सामाजिक
 तौर  से  मान्य  सिद्धान्तों  का  उल्लंघन  करते

 हैं  और  इस  प्रकार  बनियादी  राष्ट्रीय  हितों
 को  क्षति  पहुंचाते  हैं  ।
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 Screening  of  Refugees  coming  in  India

 4950.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  refugees  who
 came  to  India  after  97]  from  Pakis-
 tan  as  also  from  other  countries,
 separately;

 (b)  whether  Government  are  aware
 that  some  persons  connected  with
 agencies  like  C.LA.  or  agencies  of
 other  countries  also  came  with  them:
 and

 (c)  if  so,  the  steps  taken  to  see  that
 no  C.LA,.  agent  is  allowed  to  come  to
 India?

 CHAITRA  7,  895  (SAKA)  Written  Answers  58

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  A  state-
 ment  is  attached.

 (b)  and  (c).  Comprehensive
 arrangements  have  been  made  for  the
 registration,  screening,  etc.,  of  refugees
 at  the  border  checkposts,  and  for  the
 verification  of  the  antecedents  of
 those  in  regard  to  whom  there  was
 any  suspicion.  Wherever  necessary,
 action  was  also  taken  either  by  de-
 taining  them  under  the  Maintenance
 of  Internal  Security  Act,  97l,  or  un-
 der  the  appropriate  pena]  provision  of
 law.  Utmost  vigilance  is  being  exer-
 ciseqd  by  all  authorities  concerned  to
 prevent  the  infiltration  of  undesirable
 elements  into  the  country.

 STATEMENT
 According  to  information  available  with  the  Ministry  of  Home  Affairs  the  number  of

 refugees  who  come  to  India  from  Pakistan  and  other  countries  is  as  under  —

 No.  of
 refugees!
 repatriates

 Name  of  the
 Country

 Frstwhile  East  Pakistan
 (Bangladesh)

 9,899,305,  *

 Pakistan  79,595,

 Almost  allof  these  refugees  have  been  repatriated  to
 Bangladesh.

 A  large over  to  India  in  Gujarat  and  Rajasthan  as  a  result  of

 Remarks

 number  of  Pakistani  nationals  had  crossed

 Indo-Pak  hostilities  of  ‘T9TI,  upto  6th  ~March,  r973.
 The  number  of  them  who  have  not  gone  back  is
 79,595.

 Burma  5,694,
 to

 Sri  Lanka  42,725  and
 during  the  period  from  Ist
 March,

 Uganda  9,809

 These  are  Indian  nationals  repatriated  to  India
 had  arrived  during  the  period  from  Ist  January,  ‘197t

 who

 24th  March,  ‘1973.

 ersons  of  Indian  origin  granted  Indian  citizenship
 and  who  had  =  arrived
 January,  972  to  rotin repatriated  to  India

 ‘1973.

 These  persons  arrived  in  India  from  Uganda  during
 the  period  tromisth  August,r972  to  4th  March,
 I973.  Passport-wise  the  break  up  is  Indian  5,663,

 |  U.K.  ३.00  and  Uganda  838.  The  remaining  208
 are

 China  (Tibet)  376

 Stateless.

 *This  figure  is  of  refugees  who  had  sought  refugee  in  India  during  the  period  from  25th
 March,  7977  to  39  December,  T97I.  The  information  regarding  the  number  of  such  refugees
 is  being  further  verified  from  Ministry  of  Rehabilitation.
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 Meeting  of  Group  of  British  Indus-
 trialists  at  New  Delhi  with  Minister

 4951.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  IN-
 DUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  a  Group  of  British  In-
 dustrialists  met  him  recently  in  New
 Delhi;

 (b)  if  so,  the  main  points  discussed
 and  the  decision  arrived  at  the  meet-
 ing?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGP  (SHRI  C.  SUBRA-
 MANIAM):  (a)  and  (b).  A  Trade
 Mission  organised  by  the  Birmingham
 Chamber  of  Commerce  and  Industry
 called  on  the  Minister  of  Industrial
 Development  on  the  6th  March,  1973.
 This  was  in  the  nature  of  a  courtesy
 call  and  the  discussions  related  penc-
 rally  to  Indo-British  collaboration  in
 industry  and  trade.  No  decision  as
 such  was  arrived  at  in  this  meeting.

 Allocation  of  Funds  to  States  during
 1973-74,  for  creating  Employment

 4952.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  the  general  principles  adopted
 or  proposed  to  be  adopted  in  the  dis-
 tribution  of  the  amount  allotted  in  the
 hudcet  for  1973-74  for  creating  em-
 ployment  opportunities  among  diffe-
 rent  States;  and

 (b)  the  shares  of  each  State?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  The  basis  of
 State-wise  allocation  of  funds  in  1973-
 74  for  the  various  special  employment
 programmes  are  being  worked  out.

 (b)  Does  not  arise.
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 Financial  Assistance  to  Kerala  and
 Calicut  Universities  during  1973-74,

 for  Research  Schemes

 4953.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  the  amount  proposed  to  be
 allotted  for  Kerala  and  Calicut  Uni-
 versities  by  the  Ministry  of  Planning
 under  the  financial  assistance  pro-
 gramme  for  research  schemes  during
 the  year  1973-74;  and

 (b)  whether  Central  Government
 have  received  any  representation  for
 more  financial  assistance;  and  if  50,
 their  reaction  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  So  far  no
 proposals  for  research  have  becn  re-
 ceived  from  the  Kerala  and  Calicut
 Universities  for  financia]  assistance
 during  the  year  1973-74.

 (b)  No  such  representation  has  been
 received  uptill  now  in  the  Planning
 Commission.

 All  India  Freedom  Fighters  Conference

 4954.  SHRI  VARKEY  GEORGE:
 Wil]  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  an  All  India  Freedom
 Fighters  Conference  was  held  in  Feb-
 ruary,  973  in  Kanpur;  and

 (b)  if  so,  the  main  points  of  discus-
 sion  held  and  the  decisions  arrived  at
 in  the  conference?

 THE  DEPUTY  MINISTER  IN  LHE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 The  U.P.  Government  have  reported
 {hat  a  Freedom  Fighters  Conference
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 was  held  on  the  25th  and  20th  Feb-
 ruary  973  at  Kanpur.  The  main  points
 discussed  were: —

 (l)  General  decline
 standards.

 (2)  Curbs  be  imposed  on  anti-
 social]  and  anti-national  elements
 and  casteism.

 (3)  Lack  of  facilities  to  the  free-
 dom  fighters.
 Some  of  the  decisions  taken  at  the

 Conference  and  as  reported  by  the
 State  Government  were:

 in  moral

 (i)  Political  prisoners  should
 neither  be  awarded  capital
 punishment  nor  should  they
 be  imprisoned.
 Preventive  measures  be  taken
 against  foreign  agencies.

 (ii)

 Causes  leading  to  death  of
 Shri  Chandra  Shekher  Azad
 be  enquired  into  and  severe
 action  taken  against  those
 found  guilty.
 Statue  of  Shri  Ganesh  Shan-
 ker  Vidyarthi  be  installed  at
 Moti  Jheel  Kanpur.

 (iii)

 iv)

 San  on  entry  of  the  Hindustan  Stan-
 dard  into  Orissa

 4955.  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  recently  Orissa  State
 unit  of  CPI  had  urged  upon  the  Gov-
 ernments  of  West  Bengal  and  Orissa
 to  ban  entry  of  the  Calcutta  Daily  The
 Hindustan  Standard—into  Orissa;  and

 (b)  if  so,  the  reasons  advanced  by
 the  unit  therefor  ang  the  steps  taken
 by  Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  The  in-
 formation  is  being  obtained.  from  the
 State  Government  and  will  be  laid  on
 the  Table  of  the  House  shortly.
 4092  LS—3.
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 Child  of  a  district  magistrate  held  on
 Ransom  by  Andhra  Pradesh  Agitators

 4956.  SHRI  5.  N.  MISRA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  a  chid  of  one  of  the
 District  Magistrate  in  Andhra  Pradesh
 was  held  on  ransom  by  agitators  and
 threatened  to  be  thrown  in  the  burn-
 ing  fire;

 (b)  if  so,  the  date  of  incident  and
 the  name  of  the  Officer;  and

 (c)  how  much  damage  has  been
 caused  to  the  family  and  properties  of
 District  Magistrate?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (c).
 According  to  the  information  received
 from  the  State  Government,  ne  such
 incident  has  come  to  their  notice.
 However  during  the  incidents  of  2Ist
 November,  ‘1972,  the  private  property
 of  Shri  T.  R.  Prasad,  District  Magis-
 trate  of  Ongole  (Prakasam  District),
 was  attacked  and  damage  worth  Rs.
 3,500/-  caused  to  it.  His  car  was
 also  burnt.

 बिल्ली  में  पुलिस  कर्मचारियों  की
 कमी

 4957.  श्री  फूल  चन्द  वर्मा:  क्या

 गुह  मस्ती  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  दिनांक
 6  जनवरी,  973  के  हिन्दी  दैनिक  “हिन्दु-

 स्तान/  /  (पृष्ठ  3  कालम  4)  में  प्रकाशित
 दिल्‍ली  पुलिस  के  महानिरीक्षक  के  एक
 वक्तव्य  की  र  दिलाया  गया  है  जिसमें
 संवाददाताओं  से  बातचीत  के  दौरान  उन्होंने
 स्वीकार  किया  है  कि  दिल्‍ली  में  प्रपराधों
 की  रोकथाम  न  होने  का  कारण  पुलिस
 कर्मचारियों  की  कमी  है;  शौर
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 (a)  यदि  हां.  तो  इस  बारे  में  सरकार

 ने  क्या  कार्यवाही  को  कौर  भविष्य  में  क्‍या

 कदम  उठाने  का  बिचार  है?

 गृह  मंत्रालय  में  उप  मंत्री  (क्रो  एफ०

 एच०  मोहसिन):  (क)  जी  हां,  श्रीमान्‌  I

 (a)  अतिरिक्त  जनशक्ति  की  आवाज़-

 कता  का  पता  लगाने  के  उद्देश्य  से  दिल्लो  पुलिस
 को  स,  का  फोन  चबर्पीन  पुनर्राज्षण  किया

 जा रहा  ZI

 Licences  applied  for  setting  up  Indus-
 tries  in  Uttar  Pradesh

 4958,  SHRI  S.  N.  MISRA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  the  nature  and  value  of  Licences
 applied  for  the  establishment  of  indus-
 tries  in  the  State  of  Uttar  Pradesh
 during  the  last  twelve  months;

 (b)  their  names  and  addresses  and
 the  names  of  items;

 of  licences  or  let-
 of

 (९)  the  number
 ters  of  intent  granted  in  respect
 these  applications;  and

 (d)  the  period  for  which  these  ap-
 plications  have  been  pending  with  the
 Ministry?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  and  (b).  263  appli-
 cations  were  received  for  the  estab-
 lishment  of  new  industries  in  the
 State  of  Uttar  Pradesh  during  1972.
 These  cover  practically  all  the  sche-
 duleq  industries.  Details  of  applica-
 tions  are  normally  not  disclosed.
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 (c)  Against  these,  l  licence  and  29
 letters  of  intent  have  been  issued  so
 far.  Another  8  applications  have  been
 otherwise  disposed  of.

 (d)  Of  the  263  applications  referred
 to  in  (a)  above,  202  applications  are
 pending  as  on  1-3-1973.  These  are
 pending  for  the  following  periods:—

 Less  than  6  months.  79

 More  than  6  months  but
 less  than  one  year.  07

 More  than  one  year.  6

 Total  202

 Internal  Combustion
 Engines

 Production  of

 4960.  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  production  of
 interna!  combustion  engines  will  be
 taken  up  in  the  public  sector  indus-
 tries;

 (b)  if  not,  whether  their  supply  at
 present  in  all  usable  ranges  of  horse
 power  is  considered  satisfactory;  and

 (c)  if  not,  the  manner  in  which  the
 demand  is  proposed  to  be  met?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  Internal  combustion
 engines  are  already  being  produced
 in  the  public  sector  and  no  proposal
 to  set  up  any  new  unit  for  the  pur-
 pose  has  come  to  the  notice  of  this
 Miui:try  so  far,

 (b)  By  and  large  the  requirement
 of  internal  combustion  engines  is  met
 from  internal  production  only.  How-
 ever,  for  a  few  specialised  needs
 manufacturing  facilities  do  not  exist
 at  present.
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 (¢)  Proposals  for  taking  up  manu-
 facture  of  engiries  of  high  ratings  are
 considered  favourably  and  where  un-
 avoidable  imports  are  also  allowed.

 Statistics  re:  Unemployment  in  Kerala
 State

 496l,  SHRIMATI  BHARGAVI
 THANEKAPPAN:  Will  the  Minister
 of  PLANNING  be  pleased  to  state:

 (a)  whether  Government  have  col-
 lected  stutistics  in  regard  to  unem-
 ployment  prevailing  among  illiterate
 and  educated  persons,  graduates,  post
 eraduates,  engineers  and  doctors  in
 the  State  of  Kerala:

 .b}  if  so,  the  total  amount  of  help
 provided  for  them  by  the  Central
 Government  during  the  last  financial
 Year:  and

 fe:  whether  the  entire  amount
 thereof  has  since  been  spent,  and  if
 not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DIHARIA):  (a)  to
 fc).  According  to  the  information
 available  from  the  Live  Registers  of
 Employment  Exchanges  there  were
 447,016  job  seekers  in  Kerala  as  on
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 3lst  December,  I972,  the  details  of
 which  are  indicated  below:—

 No.  of  persons  on  the  Live
 Register

 of
 Employment  Exchanges  in
 288  on  3I-I2-972

 I.  Total  of  all  categories  *  4:47,016

 2.  Below  Matriculates  including
 illiterates  *  1,8  3386

 3.  Total  Educated  (including
 persons  with  Matriculation
 or  higher  qualification)  2,63,630

 (i)  Matriculates/Higher  Secon-
 dary  2  25365545

 i)  Graduates  24977*

 (iif)  Post-Graduates  ‘BAIT4  ots

 *Tnchading  2,029  Engineers  and  573
 Medical  Graduates.

 **Including  8  Engineers.
 Under  the  various  special  schemes

 for  unemployed,  an  amount  of
 Rs.  233.70  lakhs  was  allocated  by
 various  Central  Ministries  to  the  State
 Government  in  (1971-72  but  on  the
 basis  of  performance  only  Rs.  97.82
 lakhs  were  actually  released  during
 the  year.  The  schemes  are  continuing
 this  year.  The  scheme-wise  details
 of  the  funds  allocated  and  released  in
 97l-72  and  the  amounts  allocated  in
 1972-73,  were  as  under:—

 3  (Rs.  in  lakhs)
 IQ7I-72  ‘1972-73

 No.  Scheme
 :

 Amount  Amount  Amount
 ajlocated  actually  allocated

 released
 I  2  3  4  5

 I.  Improvement  in  the  quality  of  elementary  education  I2°20  7220  96-00,
 a  Financial  assistance  to  entrepreneurs  48°00  I5§°70  70°  00
 3.  Rural  Engineering  Survey  o95  Nil.  5°44
 4  Advance  investigation  of  Central  Road  Projects  for

 Fifth  Plan  085  oO  85  2°55
 5.  Rural  Water  Supply  O70  Nil  I'20
 6.  Investigation  of  Irrigation,  Power  and  Flood  Control

 Proje  ‘  12°00  I0:  07  60°00
 7.  Natural  Resources  Surveys  Scheme  not  com-  3  75 menced
 8.  Crash  scheme  for  Rural  Employment  7§9°00  T§9'00  ‘159°  00

 TOTAL  .  233°  70  ‘197°  82  397°  34
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 The  main  reasons  for  the  non-utili-
 sation  of  the  funds  sanctioned  for  some
 of  the  schemes  in  97l-72  were:  the
 time  taken  for  preparation  of  guide-
 lines,  formulation  of  programmes  by
 Central  Ministries  and  the  State  Gov-
 ernment  and  the  time  taken  to  ap-
 Point  the  staff  and  organise  adminis-
 trative  machinery.  The  programme
 have  picked  up  momentum  and  it  is
 expected  that  these  schemes  will  be
 implemented  during  the  current  year.

 अल्पविकसित  क्षेत्रों  के  लिए  बिहार  को

 वित्तीय  सहायता

 4962.  हो  एम०  एस०  पूरी  :  क्‍या

 योजना  मन्त्री  यह  बताने  कौ  कृपा  ,करेंगे
 कि:

 (क)  क्या  केन्द्रीय  सरकार  ने  बिहार
 के  ग्रामों  ,  विशेषकर  अ्रविकसित  भागों  की

 दशा  सुधारने  के  लिए  हाल  ही  में  कुछ  आशिक

 सहायता  स्वीकृत  की  है  ;  और

 (ख)  यदि  हां,  तो  कितनी  ?

 योजना  मंत्रालय  में  राज्य  मंत्री  (श्री  मोहन

 मारिया)  (क  ye  योजना  आयोग  विशिष्ट  कामों

 तथा  दोनों  की  उनके  विकास  के  लिए  योजनागत

 आवंटन  नहीं  करता  ।  केन्द्रीय  सहायता  सारी

 राज्य  योजना  के  लिए  एक  मुक्त  ऋण  स्वा

 एक  सात  अनुदान  के  रूप  में  दी  जाती  है  ।

 परन्तु  अधिकांश  राज्य  योजनाएं  विभिन्‍न

 क्षेत्रों  के  विकास  के  स्तरों  तथा  उनकी  आव-

 एयकता  प्रों  को  भी  ध्यान  में  रखती  हैं।

 (ख)  प्रश्न  नहीं  उठता।
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 Surprise  visit  by  Enforcement  Direc-
 torate,  Calcutta  to  James  Finlay  and

 Co.,  Calcutta

 4963.  SHRI  JYOTIRMOY  BOSU:
 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 (a)  whether  the  Enforcement  Direc-
 ,  torate  Calcutta  paid  a  surprise  visit

 to  the  office  of  James  Finlay  and
 Company,  Calcutta  and  seized  some
 incriminating  documents  and  papers;

 (b)  if  so,  the  nature  of  papers  and
 documents  seized;  and

 (c)  the  follow-up  action  taken  in
 the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  to  (ed.  In  Decem-
 ber,  l970,  the  premises  of  James
 Finlay  and  Company  Ltd.,  Calcutta,
 and  their  managed  concerns  were  sear-
 ched  by  the  officers  of  the  Enforce-
 ment  Directorate  in  connection  with
 alleged  violation  of  Foreign  Exchange
 Regulations  and  a  number  of  docu-
 ments  were  seized.  Based  on  enqui-
 ries  so  far  conducted  three  Show  Cause
 Notices  were  issued  to  which  replies
 have  been  received  and  these  matters
 are  pending  before  the  Director  of
 Enforcement  for  adjudication.  Fur-
 ther  enquiries  are  also  in  progress.

 Post  of  Secretary  in  the  Ministry  of
 Irrigation  and  Power

 4964,  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  PRIME
 MINISTER  be  pleased  to  state  w  hether
 the  Secretary  to  the  Ministry  of
 Irrigation  and  Power  is  going  to  be
 drafted  from  amongst  the  engineers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  Appointments  to  posts
 of  Secretarics  to  Government  of  India
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 are  made  on  the  basis  of  selection  on
 merit  from  amongst  eligible  persons
 from  various  services,  and  therefore,
 the  question  of  limiting  the  field  of
 selection  for  the  post  of  Secretary  to
 the  Ministry  of  Irrigation  and  Power
 to  engineers  does  not  arise.

 कैदियों  के  लिये  खुली  जल  बनाने  के  लिये
 राज्य  से  अनुरोध

 4965.  श्री  एम०  एस०  पूरी  :  कपा

 गह  मंत्री  पड़  बसाने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  के  विचाराधीन  ऐसी
 कोई  योजना  हें  जिससे  कैदियों  के  लिये

 खुली  जल  बनाई  जा  सके  :

 (ख)  क्‍या  किसी  राज्य  ने  केन्द्रीय
 सरकार  से  इस  प्रकार  का  ग्रनुरोध  क्रिया  है;
 और

 (ग)  यदि  हां,  तो  किस  राज्य  ने  और
 किये  गये  प्रस्ताव  की  मुख्य  बातें  क्‍या  हैं  ?

 गृह  मंत्रालय  में  उप मंत्रो  (श्री  एफ०  एच०

 मोहसिन)  :  (क)  और  (ख).  जी

 नहीं,  श्रीमान  ।  केन्द्र  सरकार  का  कोई  ऐसा
 प्रस्ताव  नहीं  है.  ।  “जेल”  राज्यों  का

 विषय  है  ।  विभिन्न  राज्यों  ने  पहले

 “खुले  जेल"  बनाये  हैं  |

 (ग)  परथन  नहीं  उठता  |

 मध्य  प्रदेश  में  सीमेंट  कार सातों  को
 प्रगति

 4966.  श्री  गंगा चरण  दीक्षित  :

 क्या  औद्योगिक  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :
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 (क)  मध्य  प्रदेश  में  सीमेंट  कारवानों

 ने  अब  तक  कितनी  प्रगति  की  है  ;  शौर

 (ख)  अब  तक  इत  कारखानों  में  सब

 श्रेणियों  के  कुल  कितने  व्यक्तियों  को  नियुक्त
 किया  गया  है  ?

 प्रौद्योगिक  विकास  मंत्रालय  में  उपमंत्री

 (श्री  प्रणब  कुमार  मुखर्जी  )  :  ([क)
 शौर  (खि.  एक  विवरण  सभा  पटल  पर  रखा
 ै  I ड  [्रिन्थालय  में  रखा  गया  ।  देखिये

 संख्या  LT--4636/73]

 Visit  by  Indian  Team  to  Tanzania

 4967.  SHRI  8.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  SCIEN-
 CE  AND  TECHNOLOGY  be  pleased
 to  state:

 (a)  whether  an  Indian  Team  re-
 cently  visited  Tanzania  to  study  the”
 possibility  of  establishing  Jindustries
 there;

 (b)  if  so,  the  results  thereof;  and

 (c)  in  what  way  India  is  expected
 to  assist  Tanzania  in  setting  up  indus-
 tries?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  0.  SUBRAMA-
 NIAM):  (a)  to  (c).  A  delegation  of
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 experts  from  the  Small  Scale  Indus-
 tries  Organisation  visited  Zanzibar
 and  the  mainland  of  Tanzania  in
 January-February,  1973.  While  the
 report  of  ithe  delegation  on  Zanzibar
 has  been  submitted,  that  for  the
 mainland  of  Tanzania  is  under  prepa-
 ration.  The  report  on  Zanzibar  sug-
 fested,  among  other  things,  the  setting
 up  of  an  industrial  estate  in  the
 country.  The  Government  of  India
 have  agreed  to  assist  Zanzibar  in
 setting  up  this  industrial  Estate  and
 consider  the  supply  of  equipment  and
 machinery  required  for  the  common
 facilities  service  centre  to  be  organis-
 ed  in  the  proposed  industrial  Estate.
 India  has  also  offered  services  of
 appropriate  experts  for  setting  up  the
 industrial  estate  and  the  common
 facilities  workshop  and  0  provide
 training  facilities  for  Zanzibar  nomi-
 nees  in  India.

 A  team  of  engineers  from  the  Na-
 tional  Industrial  Development  Corpo-
 ration  Ltd.,  also  visited  Tanzania  in
 February  973  and  has  entered  into
 contracts  with  National  Development
 Corporation,  Tanzania,  for  providing
 consultancy  services  as  per  details
 given  below:—

 (i)  General  agreement  for  Co-
 operation  between  NDC,  Tanzania,
 and  NIDC.

 (ii)  Contracts  for  the  preparation
 of  Reports  on:—

 fa)  National  Steel  Corporation
 itd.

 (b)  Steel  Rolling  Mil!  Ltd.
 (c}  Machine  Tool  Industry.
 (di  Agricultural  Machinery  and

 Farm  Implements  Industry.

 Decentralisation  of  Recruitment  in
 P,  &  T.  Department

 4963,  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (aj  whether  applications  are  being
 invited  on  plain  paper  from  the  can-
 didates  for  appointment  against  the
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 posts  of  clerks,  sorters,  T.Os.  and
 telegraphists  by  the  PMG  or  DMT  or
 GMT  in  P&T  arm  in  Bihar  Circle;

 (b)  whether  the  applications  are
 changed  [rom  oue  Unit  to  another  be-
 cause  the  office  comes  to  conclusion
 about  the  position  of  each  candidate
 before  selection  in  view  of  the  fact
 thut  documents  are  attached  by  them
 along  with  plain  paper  applications;

 (c)  whether  there  is  proposal  to
 decentralise  the  recruitment  and  to
 allot  recruitment  to  units  concerned,

 (d)  whether  undue  delay  takes
 place  due  to  centralised  recruitment
 system;  and

 (e)  if  so,  the  steps  proposed  by
 Government  to  avoid  hardship  and
 stop  malpractices?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):

 (ay  Yes,  Sir.

 (b)  No,  Sir.

 (c)  No,  Sir.

 (d)  The  recruitment  procedure  has
 recently  been  streamlined  to  elimi-
 nate  delay  to  the  extent  pussible.

 (e)  There  is  hardly  any  hardship  at
 present  and  existing  recruitment  pro-
 cedure  based  on  the  marks  cbtained  in
 matriculation  or  equivalent  examina-
 tion  is  in  itself  a  safeguard  against
 possible  malpractices.

 Staff  Position  in  Bihar  Circle  of
 ९,  &  T.

 4969.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  the  number  of  posts  sanctioned
 till  30th  June,  972  and  nurnber  of
 persons  working  against  such  post  in
 Bihar  circle  af  P&T.;
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 (b)  whether  there  is  a  procedure  of
 six  monthly  recruitment,  to  recruit
 adequate  number  of  persons  to  fill  up
 the  vacancies  in  Bihar  Circle  of
 P&T.:

 (ec)  whether  adequate  hands  are  not
 turning  up  for  employment  even  after
 recruitment,  if  so.  the  reasons  there-
 for,  in  Bihar  Circle  of  P&T;

 (d)  whether  repatriation  cases  are
 being  held  up  in  Bihar  cirele  for  want
 of  adequate  hands  in  respective  units;
 and

 (९)  if  so,  The  measures  likely  to  be
 taken  by  Government  to  speed  up  fill-
 ing  of  the  existing  vacancies?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)

 Sanctioned  Working
 Strength  strength

 Class  I  26  26

 Class  Tl  73  73
 Class  III  16,283,  76,I40
 Class  IV  4444  (45377

 (b)  Yes.  Only  in  clerical  cadre.

 (c)  Adequate  candidates  are  turning
 up  for  employment  except  in  -the
 cadre  of  Engineering  Supervisors.

 (d)  Cases  of  transfer  under  Rule
 38  which  have  already  becn  approved
 are  sometimes  held  up  due  to  shortage
 of  hands  in  individual  Divisions.

 (e)  The  recruitment  procedure  has
 recently  been  streamlined  to  speed  up
 the  pace  of  recruitment.

 Disobeyance  of  Quit  Orders  by  Pak.
 Nationals

 4971,  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 Government  have (a)  whether
 eases  under  the taken  up  some
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 Foreigners  Act  against  the  Pakistani
 Nationuls  who  have  not  obeyed  quit
 orders  served  on  them  by  Govern-
 ment  of  India  after  the  Indo-Pak.
 War;  and

 (b)  if  so,  the  number  of  such  cases
 and  the  action  tuken  by  Government
 against  them?

 THE  DEPUTY  MINISTER  IN  THE
 MNSTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN):  (a)  and  (b).  The
 information  is  being  collected  and
 will  be  laid  on  the  table  of  the  House.

 Shortage  of  Cement  in  M.P.

 4973.  SHRI  G.  C.  DIXIT:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  cement  is  in  short
 supply  in  Madhya  Pradesh;  and

 (b)  if  so,  the  reasons  therefor  and
 the  action  taken  by  Government  to
 remove  the  shortage?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Representation  from  Employees  of  Coir
 Board  regarding  their  problems

 4074,  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 employees  of  the  Coir  Board  regard-
 ine  the  attitude  of  the  authorities  of
 the  Board;

 (b)  whether  a  few  employees  of
 the  Board  have  been  victimised  by
 the  authorities;

 (c)  if  so,  the  number  of  those  em-
 ployees;  and

 (d)  the  steps  taken  by  Governinent
 in  the  matter?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  No.  Sir.

 (b)  No,  Sir.
 (ec)  Does  not  arise.
 (d)  Does  not  arise.

 Employment  to  educated  unemployed
 in  Bihar  and  U.P.

 4975.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state  the  expected  number
 of  educated  unemployed  persons  who
 will  get  empleyment  in  1973-74  in  the
 States  of  Bihar  and  U.P.  separately?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOUAN  DHARIAs:  The  various  deve-
 lopmental  prosrammes  envizaged  in  the
 Annual  Plans  of  Bihar  and  U.P.  are  ¢x-
 pected  to  generate  substantial  employ-
 ment  opportunities  for  ali  categories  of
 persons  inctuding  educated  uncmployed
 in  the  respective  States.  The  following
 special  employment  programmes  are
 also  expected  to  generate  additional
 employment  opnortunities  in  the  res-
 pective  States:

 (i)  schemes  for  educated  unem-
 ployed  (for  which  Central
 assistance  is  provided  by  Gov-
 ernment  of  India),

 (ii)  Special  Employment  Pro
 frammes  (with  Central  assis-
 tance  as  well  as  matching  con-
 tribution  from  the  States).

 (iii)  Crash  Scheme  for  Educated
 Unemployed.

 It  is  not,  however,  possible  at  this  stage
 to  indicate  the  number  of  persons  who
 are  likely  to  get  jobs  on  account  of
 these  programmes  as  they  are  yet  to
 be  finalised.

 प्रादेशिक  भ्र समानता यें  दूर  करने  के  लिये
 1973-74  के  बजट  में  व्यवस्था

 4976.  श्री  श्रीकृष्ण  अग्रवाल  :  क्‍या
 औद्योगिक  विकास  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  औद्योगिक  विकास  के  स्तर  में
 विद्यमान  प्रादेशिक  अ्रसमानताझों  को  दूर

 करने  के  लिये  973-74  के  बजट  में  क्‍या
 व्यवस्था  की  गई  है  ;

 (ख)  तत्सम्बन्धी  योजनाकारों  की  मुख्य
 बातें  क्‍या  हैं;  ओर

 (ग)  ये  असमानताएं  सरकार  द्वारा
 किस  सीमा  तक  दूर  किये  जाने  की  तराशा  है?

 औद्योगिक  विकास  मंत्रालय  में  उपमंत्री

 (श्री  ज़ियाउर  रहमान  अनसारी )  :  (क)
 से  (ग).  देश  में  चुने  हुर  227  पिछड़े  जिलों
 में  से  प्रत्येक  जिला  में  स्थापित  क  जाने  वाले
 उद्योगों  =  लिए  रियायती  दर  पर  वित्त
 उपलब्ध  है।  विवरण  सभा  पटल  पर  रखा

 हैं  ।  [प्रल्थालय  में  रखा  गया
 7  देखिये

 संख्या  L—1637/73]  (arr  i)
 इन  227  जिलों  में  से  कुछ  जिले  /

 क्त्र  आरम्भ  किए  गए  नए  एककों  उनके
 या  विद्यमान  एककों  का  विस्तार  करने  के

 लिए  झचल  पंजी  विनियोजन  i/i0  के

 हिसाब  की  कुछ  राशि  तक  केन्द्रीय  राज-

 सहायता  मंजूर  करने  के  लिए  चुने  गये  हैं।
 विवरण  सभा  पटल  पर  रखा  गया  है
 (प्र् यालय  में  रखा  गया  [देखिये  संख्या
 LT—  4637/73]  |

 कच्चे  माल  और  तैयार  उत्पादों  के  लाने
 ले  जानें  के  लिए  जम्मू  तथा  काश्मीर  नागा-
 लेंड,  असम,  मंत्रालय,  मणिपुर,  त्रिपुरा,
 ग्ररणाचल  प्रदेश,  और  मिजोरम  में  स्थापित
 किए  गए  नये  एककों  या  जितका  विस्तार
 किया  गया  हैँ  ।  उन  एककों  के  लिए  50  प्रतिशत

 परिवहन  जहां  राज  सहायता  उपलब्ध  हैं  ।

 l0  प्रतिशत  राजमहायत!  और  50
 प्रतिशत  परिवहन  राजसहायता  पर  होने
 वाले  चाय  को  पूरा  करने  के  लिए  i972
 74  (वजद  अगुताना)  में  L00  लाख  स०

 का  प्रावधान  किया  गया  हुं।  इन  राज-

 सहायताओं  और  रिप्राप्रतों  से  पिछड़े  क्षेत्रों
 में  उद्योगों  if  विकास  पर  अनुकूल  प्रभाव
 पड़ने  का  राणा  है  और  इनसे  उद्योगों  को
 देश  के  विभिन्न  भागों  में  स्थापित  करके  क्षेत्रीय

 अप्तंतुलतों  को  “म  'रने  में  मदद  मिलेगी।
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 Expenditure  on  new  Capital  of  Assam

 4977.  SHRI  BIBHUTI  MISHRA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Assam's  new  capital  is
 taking  shape  near  village  Despur  in
 Gauhati;

 (b)  whether  the  cost  of  building  the
 capital  is  likely  to  be  three  crores  of
 rupees;  and

 (c)  if  so,  whether  the  entire  cost  is
 going  to  be  met  by  the  Central  Gov-
 ernment?

 THE  DEPUTY  MENISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 ह  H,  MOHSLN}:  (a)  to  (०).  The  Gov-
 ernment  of  Assam  have  intimated  that
 they  are  constructing  a  purely  tem-
 porary  capitai  at  Dispur  near  Gauhati
 and  that  the  total  cost  of  construction
 is  estimated  to  be  roughly  Rs.  4.75
 crores.  A  request  has  been  received
 from  the  State  Government  a  few  days
 ago  for  sanction  of  Rs,  2.43  crores  on
 an  ad  hoc  basis  to  meet  the  expendt-
 ture  on  this  project  during  1972-73
 which  is  under  consideration.

 झ्राविवासियों  के  उत्थान  के  लिये  राज्यों
 को  केन्द्रीय  सहायता

 4979.  श्री  भारत  सिह  चौहान
 न क्या  गह  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्‍या  आदिवासियों  के  उत्थान

 के  लिए  राज्यों  को  दी  गई  केन्द्रीय  सहायता

 बिल्कुल  अपर्याप्त  है;  शौर

 ड
 (ख)  क्या  इत  राज्यों  7  और  अधिक

 सहायता  की  मांग  की  है  ?

 गृह  मंत्रालय  में  उप मंत्रो  पश्न  'एफ०  एच०

 मोहसिन)  :  (=)  और  (ख).  कार्य
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 की  महत्ता  को  ध्यान  में  रखते  हुए  शादी-
 वासियों  के  उत्थान  के  लिए  प्रावधान  पर्याप्त
 नहीं  हैं  a  राज्य  सरकारों  द्वारा  कुछ  स्कीमों
 के  लिये  आधिक  सहायता  की  मांग  की  जाती

 रही  है  ।  परन्तु  योजनागत  व्यवस्था यें  साधनों
 की  उपलब्धता  के  अनुसार  की  जाती  हैं  ।

 यहां  तक  यह  कहना  उचित  होगा  कि
 पंचवर्षीय  योजनाओं  में  पिछड़  वर्गों  के  क्षेत्र  के
 ग्रन्थित  विभिन्न  राज्यों  को  किए  गए  आवंटन

 ग्रनुपूरक  स्वभाव  के  होते  हैं  ।  पांचवीं
 पंचवर्षीय  योजना  की  नीति  में  अनुसूचित
 जियो  तथा  अनस चिन  जन  जातियों  के
 विकास  के  लिए  सामान्य  क्त्र  के  योगदान
 पर  अधिक  जोर  दिया  गया  है  ।

 Violation  of  foreign  exchange  regula-
 tions  by  Shri  Kalyan  Basu

 4980.  SHRI  SHYANI  SUNDER
 MOHAPATRA.:  Will  the  PRIME
 MINISTER  be  pleased  to  state  :

 (a)  whether  Government  are  aware
 that  one  Shri  Kalyan  Basu  alleged  pur-
 chaser  of  M/s.  R.  G.  Shaw  &  Co,  in
 England  is  on  bail  in  a  Calcutta  Court
 for  alleged  violation  of  foreign  ex-
 change  regulation:  and

 (b)  the  specific  charges  against  him?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  Yes,  Sir,

 (b)  Shri  Basu  appears  to  have  con-
 travened  certain  Provisions  of  the
 Foreign  Exchange  Regulation  Act,  947.
 No  specific  charges  have,  however,
 been  framed  so  far,  as  the  investiga-
 tions  are  still  in  progress,

 Assistance  for  cevelopment  of  back-
 ward  areas  in  States  during  ‘1973-74

 493l,  SHRI  ARVIND  M.  PATEL:
 SHRI  VEKARIA:

 Will  the  Minister  of  PLANNING  be
 uleased  to  state:

 (a)  the  total  amount  demanded  by
 the  Ftate  Government  for  the  develop-
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 ment  of  backward  Districts,  State-wise, for  the  vear  L973-74:  and

 (b)  the  total  amount  sanctioned?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA(:  (a)  and  (b).  In
 the  1973-74  State  Annual  Plans,  only the  States  of  Gujarat.  Jammu  &  Kash-
 mir,  Meghalaya,  Tamil  Nadu,  Uttar
 Pradesh  and  West  Bengal  proposed separate  outlays  for  the  development ef  backward  areas  within  their  State
 Plans.  Outlays  proposed  as  well  as
 the  outlays  approved  are  given  be.
 lew:

 I973-74  (Rs.  lakhs)
 State  Proposed  Approved

 y  by State  Planning
 Commission

 I,  Gujarat  326  326
 z.  Jammu  &  Kashmir  660  250
 a  Tamil  Nadu  50  35

 (Nilgiris
 only)

 4.  Uttar  Pradesh  425  28
 (Uttarakhand

 only)
 5.  West  Bengal  82  82
 6.  Meghalaya  28  20

 In  the  4th  Five  Vear  Plan,  central
 assistance  is  allocated  to  States  on  the
 basis  of  an  objective  formula  endors-
 ed  by  N.D.C.  in  block  loans  and  grants
 No  separate  central  assistance  is,
 therefore,  sanctioned  for  their  plants
 to  meet  the  needs  of  any  particular
 areas  Gr  programmes,

 Quantum  of  Ex-gratia  payments  to
 former  Rulers

 4982.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  ity  refer  to  the  reply  given  to
 Unstarred  Question  No,  54  on  l5th
 November,  972  regarding  quantum  of
 ex-gratia  payments  to  former  Rulers
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 anc  state  the  names  of  the  ex-rulers who  will  receive  ex-gratio  payments for  more  than  rupees  ive  lakhs  each?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  HOM  E  AFFAIRS  (SHRI K.  C.  PANT):  According  to  the  scheme OF  ca-gratia  payments  I00  former  rulers would  be  eligible  for  receiving  more than  rupees  five  jakhs.  Their  names will  be  finalised  after  the  decision  of
 the  Supreme  Court  on  the  writs  filed
 by  two  former  rulers,  is  known,

 Appointment  of  Special  Police  Officers
 or  setting  up  of  a  Cell  to  enquire  into
 Cases  of  Atrocities  against  \Harijans

 4983.  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  State  Governments
 have  been  advised  hy  the  Centre  to
 appoint  special  police  officers  or  set
 up  a  cell  to  enquire  into  cases  of  atro-
 cities  against  Harijans:  and

 (b)  if  so,  the  names  of  States  that
 have  acted  accordingly?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS  MIR-
 DHA):  (a).  State  Governments  have
 been  advised  by  the  Centre  to  consti-
 tute  a  committee  at  State-level  for
 devoting  special  attention  to  the  task
 of  improving  the  performance  of  admi-
 nistrative  agencies,  registration,  inves-
 tigation  and  prosecution  of  offences
 under  the  Untouchability  (Offences)
 Act  and  for  instructing  supervisory
 District  Offfers  (including  police)  to
 pay  specinl  attention  to  the  complaints
 registered  with  the  police  to  give  ins-
 tructions  to  the  prosecuting  agencies,
 to  give  high  priority  to  the  cases  under
 the  Act  and  the  annual  review  of  all
 such  cases.  They  have  also  been  advis-
 ed  that  investigation  of  serious  offences
 involving  Harijans,  where  caste  con-
 siderations  are  suspected,  should  be
 treated  as  special  report  cases  and
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 entrusted  to  selected  investjgating  offi-
 cers.  A  suggestion  wus  also  made  that
 such  investigation  should  be  underta-
 ken  by  off}  net  below  the  rank  of
 Deputy  Supa  meent:  of  polite  or
 Inspector  of  Police,

 (b)  Commttees  at  Stute  level  have
 been  constituted  in  Andhra  Pradesh,
 Madhya  Pradesh.  Bihar.  Uttar  Pradesh,
 Delhi.  Gujirat.  Assam,  Tamil  Nadu,
 Jammu  an?’  Kashmir,  Maharashtra,
 Mysore,  Gv  visu,  Punjab,  Haryana,
 Rajasthan,  Goa.  Daman  and  Diu,  Tri-
 pura,  Pondicherry  ind  Dadra  and
 Nagar  Haveli.

 मध्य  प्रदेश  में  पिछड़े  क्षेत्रों  का।
 विकास

 4984.  श्री  श्रीकृष्ण  अग्रवाल  :  (या
 योजना  मंत्रों  यह  बताने  की  कृपा  करेंगे
 कि  4

 (क)  मध्य  प्रदेश  के  पिछड़  क्षेत्रों  के
 विकास  के,लिए  गत  दो  वर्षों  के  दौरान  कितनी
 राशि  स्वीकृत  की  गई

 (@)  उसमें  से  कितनी  राशि  व्यय  की
 गई  और  कितनी  प्रगति  अब  तक  हुई  है  ;

 शरीर

 (7)  क्या  इस  उद्देश्य  से  मंजूर  की  गई
 राशि  पूरी  तरह  उपयोग  में  नहीं  लाई  गई;
 कौर  यदि  हां,  तो  उसके  क्या  कारण  हैं  ?

 योजना  मंत्रालय  में  राज्य  मंत्री  (श्री
 मोहन  मारिया)  :  (क)  चौथी  पंचवर्षीय
 योजना  में  केन्द्रीय  सहायता  देने  के  लिए
 अपनाये  गये  फार्मूल  के  अन्तर्गत  राज्य
 सरकारों  को  रोजना  स्कीमों  को  कार्यान्वित
 करने  के  लिए  केन्द्रीय  सहायता,  सम्पूर्ण
 वाषिक/पंचवर्षीय  योजना  के  लिए  एकमुश्त
 ऋणों  तथा  एकमुश्त  अनुदानों  के  रूप  में

 दी  जाती  है  ।  क्योंकि  पिछड़े  क्षेत्रों  के
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 लिए  अलग  से  केन्द्रीय  सहायता  नहीं  4
 जाती  है,  इसलिए  पिछे  दो  वर्षों  में  मध्य
 प्रदेश  के  पिछड़  क्षेत्रों  के  लिए  कुल  कितनी
 धनराशि  मंजूर  फी  गई,  यह  बताना  संभव

 नहीं  है.  ।

 (ख)  शौर  (ग).  प्रश्न  नहीं  उठता  ।

 Criterion  to  provide  Financial  Assis-
 tance  to  Scheduled  Castes  for  Higher

 Education  Abroad

 4985.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  ty  state  the  grounds  on
 which  Government  provide  financial
 assistance  to  the  children  of  Schedwed
 Castes  for  higher  education  abroad?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  Financial
 assistance  is  given  to  Scheduled
 Castes  candidates  for  higher  studies
 abroad  under  two  Schemes

 (i)  Nation]  Overseas  Scholarships
 for  Scheduled  Cases,  Schedul-
 ed  Tribes,  Denotified,  Nomadic
 and  Semi-Nomadic  Tribes;

 (ii)  Passage  Grants  to  Scheduled
 Custos,  Scheduled  Tribes,  De-
 notitied,  Nomadic  and  Semi-
 Nomadic  Tribes.

 Thy  following  are  the  conditions  of
 eligibility:

 ren  The  candidate  should  belong
 to  one  of  the  Scheduied  Castes
 and  Tribes  etc.,  as  recognised
 by  the  Government  of  India
 under  their  orders  issued  frem
 time  to  time;

 (ii)  A  candidate  should  possess  a
 First-Class  or  60  per  cent  and
 above  marks  either  in  Degree
 in  Engineering/Medicine  of
 Master's  Degree  in  other  sub-
 jects,
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 (iii)  A  candidate  must  be  below  35
 years  af  age  on  Ist  October  of
 the  year  of  award.  This  is
 relaxable  to  3  years  at  the
 discretion  of  the  Selection
 Committee  in  the  case  of
 eandidutes  otherwise  well-
 qualified.

 The  normal  period  of  Overseas  Scho-
 larships  is  generally  3  year  and  is  eXx-
 tended  in  exceptional  circumstances  ¢n
 the  merits  of  each  case.

 Scheme  for  Passage  Cronts:

 Under  this  Scheme  there  are  4  Pas-
 sage  Grants  availalle  for  Sehectaierdt
 Castes  every  year.  They  are  given  ty
 those  candidates  who  are  in  receipt  of
 a  merit  scholarship  for  Post-graduat:
 stuclies,  Research  or  Training  abroad
 from  a  foreign  Government  'Organisa-
 tion  or  under  any  other  scheme,  where
 the  cost  of  passage  is  not  provided  by
 the  foreign  organisation.  In  this  case
 also,  the  candidates  who  possess  a
 Master's  or  an  equivalent  Degree  in
 case  of  arts  or  science  subjects  and  a
 bachelor’s  degree  in  case  of  engineer-
 ing,  technical  and  medical  subjects.  ate
 eligible,

 Candidates  who  are  in  receipt  of
 any  aid  from  any  other  source  for  Pas-
 sage  are  not  eligible.

 Overseas  Scholarship  to  Scheduled
 Castes  and  Scheduled  Tribe

 Candidates

 4987.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  total  number  of  candidates
 who  applied  for  scholarship  for  over-
 seas  stu‘lies  from  amongst  Scheduled
 Castes  and  Scheduled  tribes  denotified,
 ag  nomadic  and  semi-nomadic  tribes
 during  the  year  972-73  so  far;  and

 (b)  the  number  of  such  candidates  to
 whom  scholarship  has  been  granted?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
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 F.  H,  MOHSIN):  (a)  and  (b).  82  can-
 didates  applied  for  scholarships  for
 I972-73  &  ‘1973-74  for  which  selections
 were  made  simultaneously.  28  candi-
 dates  have  been  selected  for  the  award
 of  these  scholarships.

 Setting  up  of  separate  Cells  for  the
 execution  of  improvement  works  in

 the  Harijan  Welfare

 SINGH
 HOME

 BB.  SHRI  BIRENDER
 RAO:  Will  the  Menister  of
 AFFAIRS  be  pleased  to  state:

 (a)  whether  all  the  tates  in  the
 country  have  Deen  iulvised  to  set  up

 rate  cells  fer  the  execition  et
 works  the  Tlanjan

 sep
 mprouvercent
 welfare;  and

 allotted  to
 lu73-74  for

 (hb  if  so.  the  amount
 each  State  for  the  year
 this  purpose?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्  प्र.  MOHSIN):  (a).  No,  Sir.
 Most  of  the  State  Governments  have
 separate  Departments  for  MHarijan
 welfare.

 (b)  Does  not  arise.

 Adivasi  Girls  working  as  Slaves  in
 Mathura,  U.P.

 4989.  SHRI  NARENDRA  SINGH:
 SHRI  HUKAM  CHAND

 KACHWATI:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  towards  a  news-
 item  published  in  weekly  magazine
 ‘Organizer’  dated  the  27th  February,
 3973  that  near  about  00  Adivasi  girls
 are  working  as  slaves  in  Mathura,
 who  have  been  brought  by  force  from
 Adivasi  arcas;

 (b)  the  reaction  of  Government
 thereon;  and
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 Govern- १7  (९)  the  action  taken  by
 ment  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS  AND  IN  THE  DEPART-
 MENT  OF  PERSONNEL  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  to  (०),  Gov-
 ernment  have  seen  a  news-item  on  the
 subject  published  in  the  ‘Organizer’
 dated  the  24th  February,  1973.  Facts
 are  being  ascertained  from  the  Gov-
 ernment  of  Uttar  Pradesh.

 Radio  Station  at  Gorakhpur

 4990.  SHRI  NARSINGH  NARAIN
 PANDEY:  Will  the  Minister  of
 INFORMATION  AND  BROADCAST-
 ING  be  pleased  to  state  whether  the
 Radio  Station  at  Gorakhpur  has  start-
 ed  functioning;  if  not,  the  steps  taken
 in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  The  high  power
 mediumwave  transmitter  at  Gorakh-
 pur  has  started  functioning  from  and
 October,  1972,  relaying  programmes
 from  Lucknow.

 Installation  work  on  permanent
 studies  is  in  progress  and  is  expected
 to  be  completed  during  1973-74.

 Departmental  Promotion  Committee
 in  Ministries

 499l.  SHRI  NARENDRA  SINGH:
 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 (a)  whether  each  Ministry  of  the
 Government  of  India  is  having  its
 own  Departmental  Promotion  Com-
 mittee  for  considering  the  depart-
 mental  promotion  of  its  employees;

 (b)  if  so,  the  functions  of  such
 committees  and  mode  of  their  consti-
 tution;
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 (c)  whether  employees  who  are-
 promoted  without  consulting  the-
 respective  DPCs  are  liable  to  be
 demoted  after  a  specific  period;  and

 (d)  if  so,  the  period  fixed  for  such
 demotion  of  the  employees  who  are
 promoted  without  consulting  the:
 DPCs?

 THE  MINISTYR  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT
 OF  PERSONNEL  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  and  (b).
 According  to  the  existing  instruc-
 tions,  each  Ministry  /  Department
 of  the  Government  of  India  has
 to  constitute  a  Departmental  Promo-
 tion  Committee  or  Committees  to  deal’
 with  departmental  promotions  etc.
 Instructions  have  also  been  issued
 recently  to  the  Ministries/Depart-
 ments  to  ensure  that  Departmental
 Promotion  Committees  for  promotion
 to  “selection”  as  well  as  “non-selec-
 tion”  posts  are  consti‘uted  forthwith,
 wherever  they  do  not  exist  at  present.

 The  Departmental  Promotion  Com-
 mittee  ordinarily  censists  of  the  Head’
 of  the  Office  or  Department  concerned
 (or  an  officer  nominated  by  him)  and
 of  other  officers  of  the  Department
 who  are  familiar  with  the  work  of
 the  persons  who  are  to  be  assessed
 for  promotion  etc.  In  the  case  of
 promotions  by  selection  from  Class  II
 to  Class  I  and  within  Class  I,  the
 Chairman  or  a  Member  of  the  Union
 Public  Service  Commission  is  also
 associated  with  the  Departmental
 Promotien  Committees  who  acts  as
 the  Chairman  of  the  Committee.  In
 respect  of  Departmental  Promotion
 Committees  for  Class  III  and  Class  IV
 posts,  one  Of  the  members  of  the
 Committee  should  be  an  officer  from
 a  Department  not  connec.ed  with  the
 one  in  which  promotions  are  consider-
 ed.

 The  functions  of  the  departmental
 promotion  committee  are  as  follows:

 (i)  Assessment  of  suitability  or
 otherwise  of  officers  for  pro--
 motion/confirmation;  and
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 (ti)  Assessment  of  the  work  and
 conduct  of  probationers  for
 the  purpose  of  determining
 their  suitability  for  retention
 in  service  or  their  discharge
 from  it  or  for  curtailing  or
 extending  the  prescribed
 period  of  their  probation.

 (९)  and  (d).  Where  administrative
 -exigencies  so  require,  an  officer  not  in
 “the  panel  approved  by  a  Department-

 al-  Promotion  Committee  may  be
 appointed  for  a  period  not  exceeding
 tiree  months.

 ‘Seniority  ef  Junior  Field  Officers  in
 Small  Scale  Industries  Development

 Organization
 4992.  DR.  LAXMINARAIN

 PANDEYA:
 SHRI  PHOOL

 VERMA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  the  Delhi  High  Court
 has  decided  in  March,  1972,  a  writ
 petition  in  favour  of  Junior  Field
 Officers  (Now  Small  Scale  Industry

 CHAND

 Industries  Development  Organisation
 giving  them  seniority;

 (b)  whether  they  are  to  be  includ-
 ed  in  feeder  service  of  Indian  Eco-
 nomie  Service;  and

 (c)  if  so,  the  steps  taken  to  fina-
 lise  their  seniority?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Yes,  Sir.

 (b)  Yes,  Sir,  subject  to  qualifying
 service  of  four  years  prior  to  3l-2-966.

 (c)  U.P.S.C.  has  been  requested  to
 ‘consider  the  cases  of  these  officers
 for  inclusion  in  the  Select  list  of
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 Officers  of  Grade  IV  of  LES.  and
 Iss.  Their  seniority  will  be  deter-
 mined  after  the  select  list  has  been
 finalised  by  the  U.P.S.C,

 बंगला  देश  के  निवासियों  को  भारतीय
 नागरिकता  प्रदान  करना

 4993.  Bo  लक्ष्मी  नाशयण  पांडेय  :
 श्री  जगदीश  मारा  मंडल  :

 क्या  गह  मंत्री  बंद  बताने  की  च्
 कि  :

 (क)  गत  एक  ब्र  से  कितने  बंगला
 देशवासियों  ने  भारतीय  नागरिकता  पाने  के
 लिए  प्राय  ताप  दियें  कौर  उनमें  से  कितने
 लोगों  को  भारतीय  नागरिकता  प्रदान  की
 गई;  कौर

 (ख)  ये  लोग  क्रीन-क्लीन  राज्यों  में  रह
 रहे  हैं  तथा  उनकी  संख्या  कितनी  है  शौर  उनके
 भारत  में  शाने  के  क्या  कारण  हैं  ?

 गृह  मंत्रालय  में  उपमंत्री  (  श्री  एफ०
 मोहसिन)  :  (क)  शोर  (ख),  सूचना

 एक ब्र वित  की  जा  रहो  है  और  सभापटल  पर
 रख  दी  जायेगा।

 Stay  of  Station  Directors  etc.,  in
 Delhi  beyond  five  years

 4994.  DR.  LAXMINARAIN  PAN-
 DEYA:

 SHRI  DHAN  SHAH  PRA-
 DHAN:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  he
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  348  on
 the  3lst  May,  972  regarding  tenure
 of  Station  Directors,  etc.  in  A.LR.
 and  T.V.  Centre  and  state:

 (a)  the  number  of  Station  Direc-
 tors,  Assistant  Station  Directors,
 PEXs.,  TREXs  who  have  heen  in
 Delhi  for  more  than  five  years;
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 (b)  whether  Government  propose
 to  transfer  them  in  near  future;  and

 (c)  the  reason  of  retaining  them
 in  Delhi  beyond  five  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  Forty-five  officers
 belonging  to  these  cardes,  including
 two  whose  transfer  orders  nave  been
 issued,  have  been  in  Delhi,  in  one
 capacity  or  the  other.  for  more  than
 5  years.

 (9)  and  (c),  Transfers  are  made
 taking  a  variety  of  factors  into  con-
 sideration  mainly  the  exigencies  oi
 service  and  the  requirements  of  sta-
 tions.  Transfer  of  the  remaining
 ofticers  will  be  considered  at  the
 appropriate  time  if  the  interests  of

 ‘the  service  so  demand.
 Schemes  for  Creating  Employment

 during  Fifth  Plan

 4995.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  the  specific  schemes  Govern-
 ment  envisage  in  the  Fifth  Plan  which
 would  lead  to  the  maximum  possible
 creation  of  durable  productive  assets
 ensuring  employment  content;  and

 (b)  the  amount  earmarked  and  the
 employment  opportunities  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b).  The  Fifth  Year  Plan  is  under
 formulation  and  the  various  employ-
 men!-oriented  schemes  envisaged  in
 the  Fifth  Plan  are  being  worked  out.

 एक  वर्ष  में  29  विशेष  डाक  टिकट  जारी  करने
 का  प्रस्ताव

 4996.  श्री  फूल  चन्द  वर्मा  :  क्‍या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  डाक-तार  विभाग  का
 विचार  एक  वर्ष  में  29  विशेष  डाक  टिकट
 जारी  करने  का  है  ;
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 (ख)  क्या  इतने  अधिक  स्मारक  टिकट
 एक  वर्ष  में  पहले  कभी  जारी  नहीं  किए  गये;
 कौर

 हैं.  (ग)  वर्ष  के  दौरान  जारी  किए  जाने
 चाले  स्मारक  टिकटों  से  सम्बन्धित  पुरुषों
 और  स्त्रियों  तथा  महत्वपूर्ण  घटनाओं  के  नाम
 क्‍या  है?

 संचार  मंत्री  (श्री  हेमवतों  लन्दन  बहु-
 गुणा)  :  (क)  जी  हां  ।

 (ख)  जी  नहीं  ।

 (ग)  ब्यौरा  सभा  पटल  पर  रखी  गई
 सूची  में  दिया  गया  है  -  [ग्रंथालय  में  रखी
 गयो  ।  देखिए  संख्या  LT—  4638  /73)

 Statellite  Instructional  TV.  Experi-
 ment  in  ‘1974-15

 4997.  SHRI  RAJDEO  SINGH:
 SHRI  DHAN  SHAH  PRA-

 DHAN:

 Will  the  Minister  of  SPACE  be
 pleased  to  state:

 (a)  whether  India  is  to  have  the
 first  experimental  application  of  a
 direct  broadcast  satellite  for  deve-
 lopment  purposes,  through  the  Satel-
 lite  Instructional  Television  Experi-
 ment  in  1974-75;

 (b)  whether  this  experiment  is  to
 ‘be  followed  by  national  Indian  pro-
 gramme  the  ultimate  goal  of  which
 is  to  provide  each  of  the  nearly
 600,000  villages  with  a  television  set,
 specially  equipped  to  receive  broad-
 cast  beamed  from  the  Satellite;  and

 (९)  if  so,  other  main  features  of
 the  National  Indian  Programme?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
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 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 Yes,  Sir.

 (b)  A  proposal  to  use  a  national
 satellite  in  order  to  achieve  full
 nation-wide  television  coverage  is
 under  consideration.  Rediffusion,
 direct  reception  as  well  as  limited
 rebroadcast  will  be  utilised  to  achieve
 coverage.

 (c)  The  broad  features  of  the  pro-
 posal  are  contained  in  the  book
 entitled  “Atomic  Energy  and  Space
 Research—A  Profile  for  the  Decade
 1970-80",  copies  of  which  are  avail-
 able  in  the  Parliament  Library,  De-
 tailed  proposals  are  being  worked  out
 for  incorporation  in  the  Fifth  Five
 Year  Plan.

 Development  of  Agriculture  by  In-
 dustries

 4998.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  have  come
 to  the  conclusion  that  industry
 should  also  back  agriculture  by  pro-
 ducing  better  agricultural  implements
 and  developing  better  chemicals  and
 fertilisers;

 (b)  whether  development  of  Agri-
 culture  will  create  more  purchasing
 capacity  in  nearly  80  per  cent  Agri-
 culture  population  and  lead  to  deve-
 lopment  of  industries;  and

 (९)  whether  Agro-based  industries
 will  boost  the  Agriculture  if  located
 within  the  rural  areas?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  to  (c).  Yes  Sir.
 It  is  the  continuing  effort  of  Govern-
 ment  to  promote  the  growth  of  agri-
 culture  by  improving  agricultural
 inputs  as  wel]  as  equipment  and
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 materials  required  for  the  growth  of
 agricultural  production.  For  this
 reason,  the  highest  priority  is  attach-
 ed  to  the  development  of  the  fertili-
 sers,  pesticides  and  other  industries
 essential  for  agricultura]  growth.  At
 the  same  time,  Government  also  be--
 lieve  that  it  is  only  with  the  deve-
 lopment  of  agriculture  that  the
 standards  of  living  of  the  vast  masses
 of  the  people  can  be  improved,  both
 directly  by  improving  nutrition  and
 consumption  standards,  as  well  as  by
 providing  the  raw  materials  for  in-
 dustrial  growth  and  by  increasing
 the  purchasing  power  of  the  people
 engaged  in  agriculture.  Government
 believe  in  this  connection  that  the
 development  of  agro-based  industries
 would  encourage  the  growth  of  agri~
 culture  if  such  industries  are  located
 close  to  areas  of  production/consump-
 tion,  depending  on  the  nature  of  the
 industries.

 Issue  of  Letters  of  Intent  ang  Licen-
 ces  for  Cigarettes

 4999.  SHRI  5.  ४,  KRISHNAN.  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  number  of  letters  cf  intent
 and  licences  issued  for  cigarette  in-
 dustry  during  ‘1971-72;  an:

 (b)  whether  the  letters  of  intent
 will  meet  the  requirements  of  Fourth
 and  Fifth  Plans?

 THE  MINISTER  OF  INDUSTRIAL.
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C,  SUBRA-
 MANIAM):  (a)  During  1971-72  twelve
 letters  of  intent  for  the  establishment
 of  New  Undertakings  for  the  manu-
 facture  of  cigarettes  were  issued  for
 an  ageregate  capacity  of  51,600  million
 pieces  per  annum.  No  industrial  licen-

 ce  was  issued  during  that  period.

 (b)  When  these  schemes  are  imple-
 mented,  they  are  expected  to  meet  the

 demand  for  cigarettes  during  the  fourth.

 and  fifth  plans.
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 Technical  Delegations  sent  abroag  to
 Stady  Relative  Merits  of  Telephone

 Exchange  Systems
 5000.  SHRI  G.  Y.  KRISHNAN:  Will

 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  two  technical  delega-
 tions  werc  sent  abroad  by  India  to
 study  the  relative  merits  of  telephone
 exchange  system:  and

 (b)  if  so,  the  names  of  the  countries
 visited  by  these  delegations  and  the
 decisions  taken  by  Government  re-
 garding  the  purchase  of  telephone
 equipment?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  ४.  BAHUGUNA):
 (a)  Three  Technical  teams,  one  main

 Team  ang  two  Study  Teams  had  been
 sent  abroad  to  study  the  relative
 merits  of  two  telephone  exchange

 systems.

 (b)  Countries  visited  by  these  teams
 are  as  follows:—

 Thailand,  Singa-
 Swe-

 (i)  Main  Team,
 pore,  Australia,  Greece,
 den  ang  Belgium.

 (ii)  Study  Team-I.  Thailara,  Aus-
 tralia.

 (iii)  Study  Team-Il:  UAR,  Greece
 -and  Romonia.

 The  case  regarding  the  purchase  of
 telephone  equipment  is  under  conside-
 ration.

 चीन  में  प्रशिक्षण  प्राप्त  करमे  के  बाद  विद्रोही
 निगाहों  का  नागालैण्ड  सें  पुनः  प्रवेश

 500I.  wt  शिव  कुमार  शास्त्री  :
 श्री  भोगेन्दर  झा  :

 क्या  गुह  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  00  विद्रोही  नागा  जो  हथि-
 यार  कौर  प्रशिक्षण  प्राप्त  करने  के  लिए  चीन

 चले  गये  थे,  बर्मा  की  सीमा  की  फ्लोर  से  नागा-

 लैड  में  पुनः  प्रवेश  करने  का  प्रयत्न  कर  रहे  हैं  ;
 4092  LS—4,
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 (ख)  क्या  चीनी  प्रदेश  जो  बर्मा  की  सीमा
 से  लगा  हुमा  है,  विद्रोही  नागाओं  का  एक
 बहुत  बड़ा  अड्डा  बना  हुम है;  शौर

 (ग)  सरकार  ने  इंस  सम्बन्ध  में  क्या

 कार्यवाही  की  है?

 गृह  मंत्रालय  में  उपमंत्री  (श्री  एफ०  एच०
 मोहसिन):  (क)  सरकार  ने  इस  सम्बन्ध
 में  प्रैस  रिपोर्ट  देखी  हैं  |

 (ख)  बर्मासीमासे  लगे  हुए  चीनी  प्रदेश
 में  भूमिगत  नागाओं  के  लिए  हाल  में  किसी
 बड़े  अड्डे  के  स्थापित  किये  जाने  की  सरकार
 को  कोई  सुचना  नहीं  है  1

 (ग)  नागालैण्ड  और  मणिपुर  को  सरकार
 सतर्कता  एजेंसियां  और  सुरक्षा  बल  सतर्क
 हैं।  ग्रन्तर्राष्ट्रीय  सीमा  की  6  किलोमीटर
 चौड़ी  पट्टी  क ेसाथ  कर्फ्यू  लगा  दिया  गया  है
 सुरक्षा  दलों  ने  ग्र पनी  गीत  बढ़ा  दी  है  जिसमे

 पहुंच  के  सम्भावित  मार्ग  सम्मिलित  हैं  ।

 Villages  of  Maharashtra,  Haryana  and
 U.P.  with  Telephone  Facilities

 5002.  SHRI  ह  V.  VIKHE  PATIL:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  of  villages  in  the
 States  of  Maharashtra,  Haryana  and
 Uttar  Pradesh  which  have  been  given
 telephone  facilities  during  1972-73;
 and

 (b)  names  of  the  villages  telephone
 District-wise?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  The  number  of  villages  provid-

 ed  with  telephore  facilities  during
 1972-73  in  the  States  of  Maharashtra,
 Haryana  and  Uttar  Pradesh  is  40,  4
 and  60  respectively.
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 (b)  The  names  are  indicated  in  the
 statement  placed  on  the  Table  of  the
 Lok  Sabha.  [Placed  in  Library.  See
 No.  LT-4639/73].

 Narora  Atomic  Power  Station  in  U.P.

 5003.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  ATOMIC  ENER-
 GY  be  pleased  to  state:

 (a)  the  numes  of  ugencies/authori-
 ties  which  have  been  entrusted  with
 the  responsibility  of  preparing  design
 of  the  Narora  Atomic  Power  Station
 in  Uttar  Pradesh;

 (b)  the  amount  allocated  for  design-
 ing  of  this  project;

 (c)  whether  the  designers  are  other
 than  those  respohsible  for  designing
 Tarapur,  Rajasthan’s  Rawatbheta  and
 Kalpakkam  atomic  plants;  and

 (d)  whether  the  know-how  and  ex-
 pertise  of  such  designers  have  been
 made  available  to  the  Narora  Plant
 designer?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  IN-
 FORMATION  AND  BROADCASTING
 AND  MINISTER  OF  SPACE  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  The
 responsibility  for  the  preparation  of
 design  of  the  Narora  Atomic  Power
 Project  will  be  entrusted  to  the  Power
 Projects  Engineering  Division  (PPED)
 of  the  Department  of  Atomic  Energy.
 It  is  proposed  to  employ  Indian  con-
 sultants  for  preparing  the  design  of
 the  conventional  portion  of  the  station.
 The  nuclear  portion  of  the  station  will
 be  designeq  by  PPED.  However,  even
 in  the  nuclear  portion,  it  is  proposed
 to  engage  the  services  of  Indian  con-
 sultants  in  areas  in  which  they  have
 developed  requisite  expertise.

 (b)  The  estimate  for  the  Narora
 Atomic  Power  Project  is  still  under
 preparatiob.  In  view  of  this,  it  is  not
 possible,  at  this  stage,  to  indirate  the
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 amount  allocated  for
 design  of  the  station.

 (९)  and  (d).  The  Tarapur  Atomic
 Power  Station,  which  is  of  a  different
 type,  was  designed  and  built  on  a
 turn-key  basis  by  M/s.  General  Elec-
 tric  of  USA.  The  Rajasthan  Atomic
 Power  Station  was  designed  by  the
 Atomic  Energy  of  Canada  Ltd.  and  a
 Canadian  consulting  firm.  The  Madras
 Atomic  Power  Station  has  been  design-
 ed  and  is  being  built  by  PPED.  The
 nuclear  side  of  the  design  is  the  Tes-
 ponsibility  of  PPED  ang  the  conven-
 tional  side  has  been  entrusted  to
 Indian  consultants.  The  technical
 know-how  ang  expertise  gained  in  the
 construction  of  the  Rajasthan  and
 Madras  Atomic  Power  Stations  will  be
 utiliseq  in  the  construction  of  the
 atomic  power  station  at  Narora.

 preparing  the

 Stations  to  be  Linked  with  Microwave
 Transmission  System

 5004.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  names  of  stations  which  are
 Planneg  to  be  linked  on  microwave
 transmission  system  within  the  next
 two  years;

 (b)  the  total  cost  of  the  projects;
 (ec)  whether  al]  these  projects  would

 be  implemented  with  the  help  of  en-
 tirely  indigenous  know-how;  and

 (d)  if  not,  the  nature  of  know-how
 to  be  imported?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  About  40  stations  are  planned  to
 be  linked  during  the  next  two  years.
 Lists  showing  the  names  of  the  stations
 already  on  the  Microwave  network  of
 P&T  and  those  expected  to  be  connect-
 ed  in  about  two  years  are  placed  on
 the  Table  of  the  Lok  Sabha.  [Placed
 in  Library.  See  No,  LT-4640/73.]

 (b)  The  total  estimated  cost  of  the
 projects  is  about  Re.  52  crores.
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 (९)  and  (d).  No,  Sir.  The  projects
 will  be  implemented  completely  with
 indigenous  know-how  but  part  of  the
 equipments  for  the  projects  wil]  be
 imported.  The  total  cost  of  the  im-
 Ported  equipment  would  be  approxi-
 mately  Rs.  9  crores  out  of  the  total
 project  cost  of  about  Rs.  52  crores,

 Nomination/Selection  of  Indian
 Delegation  to  ‘One  Asia

 Assembly’

 5005.  SHRI  YRIDIB  CHAUDHURI:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  what  was  the  Jiaison  between
 Governmen,  uf  India,  particularly  of
 the  Ministry  of  Information  and
 Broadcasting  and  the  ‘One  Asig  As-
 sembly’  sponsored  by  the  Press  Foun-
 dation  of  Asia;

 (b)  whether  the  Indian  lelegation
 to  the  Assembly  was  nominated  by
 Government  officially;  and

 (c)  if  not,  how  it  was  selected?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  The  Government  of
 India  maintained  liaison  with  the  orga-
 nisers  of  One  Asia  Assembly  ag  consi-
 dereq  necessary  through  Press  Infor-
 mation  Bureau,  New  Delhi.

 (b)  ang  (c).  The  official  delegation
 was  nominated  by  the  Government  of
 India  and  consisted  of  the  following:—

 i.  Shri  8.  K.  Mukherjee,  Director
 General,  All  Indfa  Radio.

 2.  Shri  H.  J.  D’'Penha,  Principal
 Information  Officer.

 3.  Shri  8.  K.  Singh,  Joint  Secre-
 tary,  (XP),  Ministry  cf  Ex-
 ternal  Affairs.

 4.  Shri  H.  Y.  Sharda  Prasad,
 Director  (Information),  P.M.’
 Secretariat.
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 Non-official  delegates  were  nominat-
 eq  by  vatinus  organisations  which
 participateg  in  the  deliberations  of  the
 Assembly.

 Shifting  of  Industries
 Bengal

 5006.  SHRI  SAMAR  GUHA:
 SHRI  BHAGIRATH  BHAN-

 WAR:
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  ६८  state:

 from  West

 (a)  whether  Government  permitted
 a  few  industrial  concerns  in  West
 Bengal  to  (i)  shift  to  other  States  and
 (ii)  open  new  units  outside  the  State;

 (b)  if  so,  the  names  of  the  indust-
 rial  concerns  which  were  permitted  to
 (i)  shift  to  other  States  outside  West
 Bengal  during  last  three  years  and  (ii)
 open  new  units  outside  the  State
 during  the  same  period;  and

 (९)  the  reasons  therefor?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  to  (c).  Between  1-1-1970
 and  30-11-1972,  two  applications  were
 received  for  permission  under  the
 I(D&R)  Act  to  shift  existing  industrial
 undertakings  from  West  Bengal  to
 places  outside  the  State.  One  of  the
 applications  which  was  received  in
 970  for  regularising  the  shifting  of
 production  from  Calcutta  to  Bombay
 was  approved.  The  other  application
 received  in  972  for  shifting  8  manu-
 facturing  unit  from  Calcutta  to  Kan-
 pur  was  rejected.

 Government  are  anxious  to  promote
 industria]  development  as  speedily  as
 possible  in  West  Bengal  and  a  num-
 ber  of  measures  have  already  been
 taken  in  this  behalf.  Government
 have  discourageg  and  will  continue  to
 discourage  shifting  of  existing  indust-
 rial  undertakings  from  West  Bengal
 to  places  out-side  the  State.  The  State
 Government  is  also  consulted  in  deal-
 ing  with  applications  for  sbifting  of
 locations.
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 Proposals  for  setting  up  new  under-
 takings  can  be  submitted  by  any
 party  whether  existing  or  new,  for  any
 location  and  are  examined  on  merits,
 on  the  basis  of  techno-economic  consi-
 derations.  Accordingly,  location  of
 new  units  outside  West  Bengal  has
 been  allowed  in  a  number  of  cases.
 Details  of  all  industrial  licences  and
 letters  of  intent  issued  including  the
 address  of  the  concern,  article  of
 manufacture,  location  of  the  unit  etc.
 are  periodically  published  in  a  num-
 ber  of  Journals,  viz.  the  Weekly  Bul-
 letins  of  Industrial  Licences,  Import
 Licences  ang  Export  Licences;  the
 weekly  Indian  Trade  Journal  and  the
 monthly  Journal  of  Industry  and

 Trade.  Copies  of  these  publications
 are  available  in  the  Parliament  I  ibra-
 ry.

 Production  of  Nuclear  Energy  as  a
 Mixture  of  Fission  and  Fusion

 5007.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  ATOMIC  ENERGY  be
 pleased  to  state:

 (a)  whether  attention  of  the  Gov-
 ernment  has  been  drawn  to  the  claim
 Dr.  F.  Winterberg  of  the  University  of
 Nevada  as  reported  in  ‘Nature’  of  U.K.
 that  a  new  technology  of  production
 of  nuclear  energy  as  a  mixture  of
 fission  ang  fusion  process  with  the  help
 of  Laser  Beam  can  be  developed;

 (b)  if  so,  the  broad  features  of  the
 probability  of  the  new  technology  of
 extracting  nuclear  energy  from  ‘mass’
 very  much  less  than  ‘critical  mass’;

 (c)  whether  the  scientists  of  the
 AEC  are  seized  of  the  theory  of  the
 new  technology  of  releasing  nuclear
 energy  and  making  study  to  develop
 experimentally;  and

 (d)  if  so,  to  basic  feature  there-
 about?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  IN-
 FORMATION  AND  BROADCASTING
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 AND  MINISTER  OF  SPACE  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Atten-
 tion  of  Government  has  been  drawn
 to  an  article  by  Dr.  F.  Winterberg  in
 the  February  16,  973  issue  of  Nature
 suggesting  a  new  method  of  igniting  a
 thermonuclear  micro-explosion  by  the
 application  of  a  powerful  laser  pulse
 of  precisely  controlled  shape.

 (b)  to  (d).  The  announcement  is
 only  in  the  nature  of  a  proposal  and
 is  being  studied  by  scientists  at  the
 Bhabha  Atomic  Research  Centre.

 Waiting  list  for  Telephone  Connections
 in  Gujarat

 5008.  SHRI  VEKARIA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  of  persons  on  the
 waiting  list  for  the  provision  of  tele-
 phone  connections  under  “Own  your
 Telephone”,  scheme  and  other  catego-
 ries  in  Gujarat  Circle.  exchange-wise;
 and

 (b)  the  last  year  of  registration
 which  has  been  covered  exchange-
 wise?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b),  The  information  is  being
 collected  ang  will  be  placed  on  the
 Table  of  the  Lok  Sabha.

 Cases  of  Atrocities  on  Harijans  in
 UP.

 5009.  SHRI  M.  KATHAMUTHU:
 SHRI  JHARKHANDE  RAI:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  a  large  number  of  cases
 of  atrocities  committed  on  Harijans
 have  been  reported  from  Uttar  Pra-
 desh  in  the  past  one  year;

 (b)  whether  there  is  a  feeling  of
 insecurity  among  the  Harijan  popula-
 tion  in  the  State;  and
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 (c)  if  so,  whether  the  Centre  has
 any  proposal  to  intervene  directly  anu
 provide  protection  to  Harijans  from
 such  atrocities?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  Availabie  informa-
 tion  on  this  subject  was  furnish-
 ed  in  this  House  in  answer  to
 part  (a)  of  the  Unstarred  Question
 No,  263  on  the  28th  February  1973.
 Further  information  regarding  the
 number  of  incidents  of  a  serious  va-
 ture,  and  in  how  many  allegations
 have  been  substantiated,  are  being
 ascertained  from  the  State  Govern-
 ment.

 (b)  Central  Government  do  not
 have  any  such  information,

 (c)  Does  not  arise.

 Inconvenience  caused  to  people  in
 making  Telephone  Calls  from  Public
 Call  Offices  due  to  the  modifications

 in  the  Telenhone  Boxes

 5010,  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of  COM-
 MITNICATIONS  be  pleased  to  state:

 (a)  whether  Delhi  Telephone  Au-
 thorities  have  modified  the  Public  Call
 Telephone  boxes  following  the  deci-
 sion  to  charge  30  paise  for  a  call;

 (b)  whether  new  system  is  causin2
 considerable  inconvenience  ang  hard-
 ship  to  the  people,  as  new  0  paise
 coin  are  not  easily  available;  and

 (c)  if  so,  Government's  reaction
 thereto?  ue

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,

 (b}  The  system  is  technically  al!
 right  and  modification  is  not  causing
 any  inconvenience  to  the  Public.  How-
 ever,  due  to  shortage  of  new  0  paise
 coins  general  public  may  he  incon-
 venienced  at  times.
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 (c)  Such  cases,  as  ang  when  broughi to  our  notice  are  reported  to  the  Min-
 istry  of  Finance  to  arrange  for  release of  more  coins.
 Exploitation  of  Uranium  Deposits  in

 MP.
 50l!.  SHRI  RANABAHADUR

 SINGH:  Will  the  Minister  of  ATOMIC
 ENERGY  he  pleased  td  state:

 (a)  whether  substantial  deposits  of uranium  have  been  found  in  Sarguja District  of  Madhya  Pradesh;  ang
 (b)  if  so,  the  steps  Government

 propose  to  take  to  exploit  these  de-
 posits?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  IN-
 FORMATION  AND  BROADCASTING AND  MINISTER  OF  SPACE  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Some
 occurrences  of  uranium  have  been
 found  in  Sarguja  District  of  Madhya Pradesh.  The  nature  and  extent  of these  occurrences  are  under  investi-
 gation,

 (b)  The  question  of  exploitation  of the  deposits  will  depend  upon  the  res-
 sults  of  the  investigations  currently  in
 hand.

 New  T.V.  Licences  likely  to  abandan
 their  projects  because  of  the  condi-

 tions  laid  down  by  Government

 5012.  SHRI  RANABAHADUR: SINGH:  Will  the  Minister  of  ELEC-
 TRONICS  be  pleased  to  state:

 (a)  whether  a  number  of  new  TY
 licencees  are  likely  to  abandon  their
 projects  because  of  the  current  con-
 ditions  laid  down  by  the  Government: and

 (b)  if  so,  whether  Government  have taken  any  steps  to  make  the  present conditions  more  congenial  for  launch-
 ing  their  ventures?

 THE  MINISTER  OF  STATE  IN  TH!
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  हू,  C.  PANT):  (a)  and  (b).  No
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 conditions  have  been  laid  down  by
 Government  which  make  it  difficult
 for  TV  licencees  to  implement  their
 projects.

 Ten  Licences/Letters  of  Intent  have
 been  issued  in  the  organised  sector
 for  a  capacity  of  105,000  TV  sets  per
 annum.  Of  these,  4  parties  have  gone
 into  production  बात  3  more  are  ex-
 pected  iv  do  so  shortly.  In  the  Smal!
 Scale  Secor,  67  approvals  have  been
 aceorded  for  a  capacity  of  ‘1,91,100
 sets.  More  than  30  parties  have  been
 vlesred  for  the  required  capital  goads
 and  at  least  0  units  have  already
 gone  intu  production.

 Rewa  Kadio  Station

 50l3.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pieused  to  state;

 (a)  when  Rewa  Radio  Station  will
 start  functioning;  ancl

 (b)  the  reasons  for  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA?!:  (a)  The  Transmitter  is
 expected  to  bye  commissioned  in  1974
 7a  and  the  studios  in  i975-76.

 (by  The  delay  is  mainly  attributable
 to  longer  time  taken  in  getting  the  site
 for  studios.  There  was  also  some  de-
 lay  in  atquiring  the  private  lang  !or
 the  Transmitter.  The  sites  neve  since
 been  acquireg  an  the  building  work
 for  the  transmitter  has  commenced.

 Industrial  Hygiene  Laboratories  in
 various  States

 60l4,  SHRI  MUKHTIAR  SINGH
 MALIE;:

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  names  of  places  in  various
 States  where  Industrial  Hygiene  Labo-
 ratories  have  been  set  up  during  the
 last  three  years:
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 (b)  the  names  of  Production  Centres
 where  environmental  studies  have  been made  so  far:

 (ce)  the  details  of  the  industrial  dust
 and  other  producing  units;  and

 (d)  the  steps  proposed  to  be  taken  to
 Prevent  the  evils  and  other  precaution-
 ary  measures  being  taken  in  this  re-
 gard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  ron  SUBRA-
 MANIAM):  (a)  to  (d).  Necessary  in-
 formation  is  being  collected  anq  would
 be  placed  on  the  Table  of  the  House.

 Role  of  National  Productivity  Council

 50i5.  SHR:  MUKUHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGTI
 RAO:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  services  rendered  Ly  the  Na-
 tiona]  Productivity  Council  for  dis-
 seminating  productivity  imnfctrmation
 and  providing  other  services  in  differ-
 ent  fields  of  economic  activity;  and

 (b)  the  steps  proposel  to  be  taken  to
 take  the  work  of  the  national  produc-
 tivity  council  to  Tehsil  ar  Taluk  level
 in  the  country?

 THE  MINISTER  OF  INDUSTRIAT,
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  rom  SUBRA-
 MANIAM):  (a)  Productivity  inmforma-
 tion  is  disseminated  by  the  National
 Productivity  Council  in  the  following
 ways:—

 (i)  Through  mass  media  of  com-
 munication  such  as  dccumen-
 tary  films,  daily  newspapers,
 radio  and  TV  and  screening  of
 productivity  films  at  enterprise
 level,
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 (ii)  Through  the  organisation  otf
 seminars  and  conferences  at
 the  local,  regional  and  national
 levels,  exhibitions.  newspaper
 supplements,  talks,  lecture

 meetings,  etc.  Over  I:90  semi-
 ars.  symposia  and  conferen-
 cts  With  more  than  57000
 Participants  have  so  far  been
 organised.

 (iii)  Through  the  production  and

 (iv)

 (v)

 (vi)

 (vil)

 sale  of  wudio-visual  aids  such
 as  films,  slides,  film  strips  and
 operation  of  a  productivity  film
 lending  library.  The  total
 number  of  productivity  films
 in  the  N.P.C.  tilm  lending  lib-
 rary  is  B14  at  present.  The
 N.P.C.  has  produced,  on  its

 own,  seven  films,  including  one
 on  Agricultural  Productivity
 and  some  of  these  have  been
 dubbed  into  all  the  regional
 languages  of  the  country  and
 exhibited  in  cinema  houses  of
 the  country.  The  Filme  Divi-
 sion  of  the  Government  has
 also  exhibited  one  of  these
 films  in  the  countryside  thro-
 ugh  its  Rural  Publicity  Units.

 Through  the  production  and
 sale  of  hooks,  pamphlets,  ma-
 nuals  and  other  instructional
 materials  for  fhe  benefit  of
 workers,  supervisors,  preduc-
 tivity  trainers.  technicians,
 middle  and  top  management

 personnel.  These  include  three
 periodicals.  one  of  which  is  in
 Hindi.

 Through  the  operation  of  a
 library,  productivity  documen-
 tation  ang  information  service
 for  the  benefit  of  productivity
 consultants,  business  executi-
 ves,  research  workers,  stu-
 dents,  etc.

 By  sponsoring  in  country  and
 overseas  productivity  study

 teams.

 Through  applieq  research  pro-
 jects.
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 The  other  services  provided  by  the
 N.P.C,  in  different  fields  of  economic
 activity  include  the  following:

 (i)  Productivity  Appreciation  tra-
 ining  programmes  for  different
 levels  of  personnel,  in  eom-
 Pany  application  programmes
 tailored  to  specific  needs  of
 enterprises,  a  two-year  prac-
 tice-oriented  training  program-
 me  in  Industrial  Engineering,
 a  year  long  supervisory  train-
 ing  leading  to  the  award  of
 the  National  Certificate  in
 Supervision,  Productivity
 Programines  for  हि  trade
 union  officials  and  workers.
 Since  1959-60,  the  N.P.C.  has
 organised  3,750  training  pro-
 grammes  with  over  69,000  par-
 ticipants  of  various  culegories.
 Local  Productivity  Councils
 have  been  encouraged  to  spon-
 sor  not  only  joint  teams  of
 Management  Technicians  anc
 Labour  but  alsy  team  exclu-
 sively  of  workers  to  study  the
 application  of  productivity  tee-

 hniques  in  other  regions  of  the
 country.  So  far,  over  270
 teams  with  aver  2h  0  mem-
 bers  have  been  sponsored.

 (ii)  Productivity  Survey  ard  Im-
 plementation  Service  ¢xclusive
 productivity  cells  for  promot-
 ing  productivity  in  small  scale
 industries  and  technological
 services  in  the  areas  of  Fuel
 Efficiency,  Plant  Engineering
 and  Production  Engineering.

 (b)  The  N.P.C.  presently,  provides
 productivity  services  in  three  impor-
 tant  sectors  of  the  ecomomy.  namely,
 industry,  public  utilities  and  public
 administration.  During  the  Fifth  Plan
 period,  however,  it  proposes  to  extend
 its  activities  to  the  area  of  post-harvest
 problems  in  agriculture  which  is  likely
 to  take  its  work  to  the  tehsil/taluk

 level.  It  is  also  proposed  to  establish
 more  local  productivity  councils  in
 various  centres  having  concentration  of
 economic  activities  with  the  purpose  of
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 spreading  the  message  of  productivity
 througheut  the  length  and  breath  of
 the  country.

 Bureau  of  Industrial  Costs  and
 Prices

 5ui6.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 TECHNOLOGY  be  pleased  to  state  the
 functions  of  the  Bureau  of  Industrial
 Costs  and  Prices  set  up  by  Govern-
 ment?

 THE  MINISTER  OF  INDUSTRIAL.
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANLAM):  Lhe  function  of  the  Bureau
 of  Industrial  Costs  and  Prices  is  to
 lender  advice  to  Government  on  the
 vVaTious  issues  pertaining  to  cost  re-
 duction.  Improvement  of  industrial
 efficiency  and  pricing  problems  in  re-
 dation  to  the  industrial  costs.
 Telephone  Revenue  in  Katihar  Sub-

 Division
 SOT.  SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  telephone  Revenue
 under  Katihar  sub-Division  has  fallen
 since  April,  1970;

 (b)  by  how  much;  and

 (c)  the  reasons  therefor  and  steps
 Government  propose  to  take  in  the
 matter?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 fa)  and  (b).  The  yearwise  telephone
 revenue  realised  under  Katihar  Sub-
 Division  is  as  under:—

 Year  Revewme  realised
 T9TO-7  Rs.  12,584,000
 I973-72  Rs.  12,69,000
 I972-73  Cupto  Feb.,  73)  R:.

 12,89,000

 Though  there  was  decrease  of
 Rs.  15,000  during  the  year  1971-72,  the
 position  in  l972-73  has  imp-oved.
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 (९)  The  small  decrease  during  the
 year  97l-72  cannot  be  attributeg  to
 any  specific  reason.

 Agreement  of  Scientific  and  Technical
 Cooperation  between  India  and

 Egypt

 5018.  SHRI  SHRIKISHAN  MODI:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleused  to  «tate:

 (a)  whether  India  and  Eevpt  have
 signed  an  uereement  on  2nd  February,
 1973  at  New  Delhi  for  scientilic  and
 technical  co-operation  during  L!Ts-74;
 and

 (bh)  uf  so,  whether  the  two  countries
 will  co-operate  in  research  on  prielue-
 tion  of  protein  from  conventional  and
 non-conventional  sources,  pesticides,
 ‘eather  tanning  and  food  canning?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  and  (b).  Yes,  Sir.

 संघ  लोक  सेवा  आयोग  को  पैरोकारों
 में  ब्राडों  के[उत्तर  के  लिये  अंग्रेजी

 माध्यम  की  प्र निवार्य ता  समाप्त
 करता

 5019  श्री  नरेन्द्र  मिह  बिष्ट  :गया
 प्रधान  मंत्री  यह  बताने  की  बरपा  करेंगे  कि  :

 (क)  क्‍या  केन्द्र  सरकार  का  विचार
 गंघ  लोक  सेवा  आयोग  द्वारा  ली  जाने  वाली
 सभी  प्रतियोगी  परिवारों  में  प्रंग्रेजी  की
 ग्र निवार्य ता  को  समाप्त  करने  का  है  जिससे
 कि  सरकारी  सेवा  का  अवसर  उन  लोगों  को
 भी  मिल  सके  जिन्होंने  अंग्रेजी  नहीं  पढ़ी  अथवा
 ग्रंग्रेती  माध्यम  से  शिक्षा  नहीं  पाई  है  ;

 (ख)  यदि  हां,  तो  कब  तक  ऐसा  किया
 जायेगा;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?
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 गृह  संजय  तथा  शासक  विभाग  में  राज्य

 "मंत्री  शी  राम  निवास  मिर्ज़ा)  :(किसे  (ग)
 संघ  की  राजभाषा  के  प्रश्न  पर  दिसम्बर,
 967  में  संसद  के  दोनों  सदनों  द्वारा  पारित

 संकल्प  में  अरन्य  बातों  क ेसाथ-साथ  ,  निम्नलिखित
 व्यवस्था  की  गई,  :--

 “परिवारों  की भावी  योजना  और  कार्य-
 विधि  तथा  समय  प्राणी  के  बारे  में
 संघ  लोक  सेवा  आयोग  के  विचार

 माल म  करने  के  बाद  अखिल  भारतीय
 बौर  उच्चतर  केन्द्रीय  सेवाओं  की
 परीक्षाओं  के  लिए  वैकल्पिक  माध्यम  के
 रूप  में  संविधान  की  आठवीं  ग्रनुसूची  में
 सम्मिलित  सभी  भाषाएँ  और  प्नंग्रेजी
 का  प्रयोग  करने  की  अनुमति  दी
 जायगी'  |

 इस  प्रकार  969)  में  क्षेत्रीय  भाषियों  के
 प्रयोग  के  संबन्ध  में  शुरुआत  की  गई  जब  कि
 भारतीय  प्रशासनिक  सेवा  ग्रादि  की  भर्ती  के  लिए
 सम्मिलित  प्रतियोगिता  परीक्षाओं  में  बैठने
 वाले  उम्मीदवारों  को  दो  श्लनिवार्य  विषयों--
 निबन्ध  शौर  सामान्य  ज्ञान  के  उत्तर  लिखने  के

 लिए  अंग्रेजी  क ेसाथ-साथ  संविधान  की  ग्यारवीं

 अनुसूची  में  उल्लिखित  भाषा प्र ों  में  स ेकिसी  का
 भी  प्रयोग  करने  का  विकल्प  दिया  गया  |  ऐसे
 विकल्प  को  कौर  अधिक  विषयों  पर  लाग,  करने
 का  प्रश्न,  अरब  तक  प्राप्त  अनु भव  के  झ्राधार  पर
 संघ  लोक  सेवा  आयोग  के  विचाराधीन  है  ।

 इसके  ग्र ति रिक्त  सन  i964  से  संघ  लोक
 सेवा  द्वारा  ली जाने  वाली  सहायक  ग्रेड  परीक्षा
 में  निबन्ध  शौर  सामान्य  ज्ञान  के  प्रश्न-पत्तों  के
 उत्तर  देने  के  लिए  प्रंप्रेजी  के  भ्र ति रिक्त  हिन्दी
 का  प्रयोग  वैकल्पिक  माध्यम  के  रूप  में  प्रयोग
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 करने  की  ग्र नुम ति  दी  गई  है।  वर्ष,  972  से,
 आ्राशुलिपिक  परीक्षा  में  ब॑  ठने  वाले  उम्मीदवारों
 को  भी  सामान्य  ज्ञान  के  उत्तर  लिखने  कौर  श्ाशुन
 लिपिक  परीक्षा  देने  के  लिए  हिन्दी  ग्रीवा
 अंग्रेजी  का  विकल्प  दिया  गया  है।

 सरकार  एवं  साथ  साथ  संघ  लोक  सेवा
 अयोग  संविधान  की  आठवीं  अनुसूची  में
 सम्मिलित  सभी  भाषाओं  ,  साथ  ही  साथ
 अंग्रेजी  को भी  अखिल  भारतीय  तथा  उच्चतर
 केन्द्रीय  सेवाओं  की  परीक्षाओं  में  माध्यम  के
 रूप  में  प्रयोग  करने  के  लिए  ,  राजभाषा  संकल्प

 में  समाविष्ट  निणयों  की  तेजी  से  कार्यान्वयन  करने
 के  लिए  इ  इच्छुक  है।  विभिन्न  भारतीय  भाषाओं

 नेझायोगकी  परीक्षाओं  में  वैकल्पिक  माध्यम
 के  रूप  में  प्रयोग  करने  के  प्रारम्भिक  किये  को

 चालू  करने  का  कार्य  बहुत  बडा  तथा  जटिल  है।
 ऐसा  होते  हुए  भी  आयोग  इसके  प्रारम्भिक
 कार्य  के  सम्बन्ध  में  कार्यवाई  करता  रहा  है  ।
 तथापि  ,  इस  समय  यह  निर्दिष्ट  करना  सम्भव
 नहीं  है  कि  प्रादेशि  क  भाषा झर ों  को  परिवारों  के
 माध्यम  के  रूप  में  प्रयोग  करने  के  निर्णयों  को
 कब  तक  पूर्णतया  कार्यान्वित  किया  जाएगा।

 उत्तर  प्रवेश  के  पर्व तीय  जिला  में  विया-
 सलाई  का  कारखाना  लगाना

 5020.  शी  नरेन्दर  सिंह  बिष्ट  :

 क्या  औद्योगिक  विकास  मंत्री यह  बताने
 की  कृपा  करेंगे  कि  :

 (क  )  क्‍या  उत्तर  प्रदेश  में  राज्य  की  दिया
 सलाई  की  ग्रावश्यकता  का  केवल  30  प्रतिशत
 उत्पादन  होता  है  ग्रोवर  शेष  70  प्रतिशत  दिया-
 सलाई  की  पूर्ती  ग्रन्थ  राज्यों  से  की  जाती  है  :

 (ख)  ,
 या  सरकार  का  विचार  उत्तर

 प्रदेश  के  पर्वतीय  जिलों  में  दियासलाई  कारखाने
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 लगाने  का  है  जहां  कि  दियासलाई  बनाने  के  लिए.
 कच्चा  माल  प्रचुरता  से  उपलब्ध  है;  कौर

 (ग)  यदि  हां,  तो  उक्त  कारखाना

 कब  स्थापित  किया  जायेगा  ?

 झौस्चोगिक  विकास  तथा  विज्ञान  जौर

 प्रौद्योगिकी  मंत्री  पम्मी  सी  सुतहाष्यम)  :  (क)
 से  (ग).  दियासलाई  उत्पादन  का  राज्यवार

 विवरण  उपलब्ध  नहीं  है  उत्तर  प्रदेश  में  दिया  '

 सलाई  बनाने  वाला  कारखाना  लगाने  का  सरकार

 के  पास  कोई  प्रस्ताव  नहीं  है।  दियासलाई  का

 उत्पादन  लघू  क्षेत्र  के  लिए  रक्षित  रखा
 गया  है  1

 Development  of  Hill  Areas  of  U-P.

 5021.  SHRI  NARENDRA  SINGH
 BISHT:  ‘Will  the  Miniser  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  a  Committee  of  Direc-
 tion  for  the  development  of  hill  areas
 of  U.P,  established  by  the  Planning
 Commission  has  set  up  many  Task
 Forces  for  conducting  survey  of  the
 region;

 (b)  if  8०,  their  terms  of  reference
 and  the  target  date  fixed  for  submis-
 sion  of  their  reports;  and

 (c)  whether  the  Task  Forces  have
 since  submitted  their  reports;  and  if
 su  the  action  taken  or  proposed  to  be
 taken  for  implementing  the  recom-
 meéndationg  of  the  Task  Forces?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  to  (c).  The
 Planning  Commission  has  constituted
 a  Committee  of  Direction  for  the  -de-
 velopment  of  the  U.P.  Hill  Areas  under
 the  Chairmanship  of  Dr,  B,  s.  Mintias,
 Member,  Planning  Commission,  The
 following  task  forces/working  groups
 have  been  set  up  at  ite  instance:
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 (l)  Task  Force  for  industrial  de
 :  velopment;

 (2)  Working  Group  for  ferest  de-
 velopment  and  utilisation;

 (3)  Working  Group  for  the  de-
 velopment  of  tourism;

 (4)  Working  Group  to  appraise
 the  on-going  programmes  and
 schemes  in  the  U.P.  Hill  Dis-
 tricts;

 (5)  Working  Group  to  look  into
 the  possibilities  of  organisa-
 tional  and  administrative  in-
 novations  in  the  U.P.  Hill
 Afeas;  and

 (6)  Working  Group  to  examine
 the  possibility  of  initiating
 rapid  land  resource  surveys
 in  the  hill  areas.

 The  terms  of  reference  of  the  work-
 ing  groupsitask  forces  are  given  in
 the  attached  statement.

 Reports  of  the  working  groups  for
 the  reorganisation  of  the  administra-
 tive  machinery  for  the  hi.l  areas,  ap-
 praisal  of  on-going  programmes  (for
 Pauri  District)  and  Rapid  Land  Re-
 sources  Survey  have  already  been  sub-
 mitted  and  the  State  Government  have
 initiated  action  om  these  reports.  Re-
 ports  of  the  other  groups  are  also  in
 the  process  of  finalisation  and  would
 be  made  available  to  the  State  Gov-
 ernment  so  ‘het  they  could  make  use
 of  these  rc.  3  in  developing  a  co-
 ordinated  4,ip.vaci:  fur  the  hill  area  of
 U.P.  while  formuli:ting  the  Fifth  Plan
 for  the  accelerated  development  of
 these  areas.

 STATEMENT

 Terms  of  reference  of  the  Working
 Group/Task  Forces  set  up  at  the  in-
 stance  of  the  Committee  of  Direction
 for  the  development  ef  U.P.  Hill  Areas.

 i.  Task  Force  for  industrial  develop-

 i),  To.  take  gtock  of  the  existing
 _Andustries  In.  these  districts;
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 (il)  To  examine  the  various  resour-
 ces  available  in  these  districts
 for  the  development  of  indus-
 tries;  and

 (iii)  Based  on  the  resources  avail-
 able,  to  examine  the  possibi-
 lities  of  setting  up  of  indus-
 tries  in  these  districts  during
 the  next  five  to  ten  years  and
 also  to  identify  the  locations
 where  industries  are  to  be  set
 un.

 2.  Working  Group  for  forest  develop-
 ment  and  utilisation.

 (i)  To  make  a  rough  estimation
 of  the  area,  quantity,  quality
 and  value  of  the  various
 forest  products  in  the  U.P.
 hill  areus.

 (ii)  To  identify  industrial  possib:-
 lities  bused  on  specific  major
 and  minor  forest  products
 giving  rough  economics  or
 project  profiles  for  the  indus-
 tries  suggested.

 (iii)  To  suggest  measures  for  co-
 ordination  between  the  depart-
 ments  concerned  with  agricul-
 ture,  horticulture,  grass-land
 development,  forestry,  soil
 conservation  etc.

 (iv)  To  suggest  policy  measures  re-
 garding  the  maintenance  and
 development  of  forest  areas
 under  control  of  local  bodies,
 panchayats,  Revenue  Depart-
 ments  and  the  pYivate  indivi-
 duals.

 3.  Working  Group  for  the  develop-
 ment  of  tourism.

 (i)  To  identify  places  of  tourist
 ‘interest  in  the  U.P.  hills  and

 also  to  attempt  an  estimation
 of  the  various  categories  of
 tourists  for  whom  the  facili-
 ties  have  to  be  provided.
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 (ii)  To  define  the  norms  for  the
 facilities  to  be  provided  for
 different  categories  of  tourists

 (iii)  To  look  into  the  existing  faci-
 lities  and  infrastructure  at
 each  place.

 (iv)  To  assess  the  need  for  the
 provision  of  various  services
 and  infra-structural  ‘facilities.

 (v)  To  work  out  a  broad  approach
 to  the  development  of  tourism
 in  the  Fifth  Plan  period  and
 to  indicate  the  responsibilities
 which  could  be  assigned  to  the
 Central  and  State  Govern-
 ments  as  well  India  Tourism
 Deve‘opment  Corporation.

 (vi)  To  indicate  what  studies  and
 surveys  should  be  taken  up
 for  planning,  development  and
 extension  of  tourism  in  the
 Uttar  Pradesh’s  hill  areas.

 4.  Working  Group  to  appraise  the
 on-going  programme.—To  appraise  the
 on-going  plan  schemes  for  the  hill  dis-
 tricts  with  a  view  to  reorient  and
 modify  these  schemes  and  suggest  revi-
 sion  of  operational  priorities,  This
 would  be  done  by  on  the  spot  evalua-
 tion  of  the  on-going  programmes  on
 the  basis  of  field  visits,

 5,  Working  Group  for  reorganisa-
 tion  of  machinery  for  planning  and
 development.—

 (i)  To  suggest  suitable  measures  to
 reorganise  and  strengthen  the  admi-
 nistrative  structure  in  the  U.P,  hill
 areas  and  to  work  out  detailed  admi-
 nistrative  implications.

 di)  To  recommend  steps  so  that  the
 machinery  can  be  so  fashioned  ag  to
 carry  out  the  following  functions:

 (a)  Collection  of  socio-economic  in-
 formation  from  secondary  sour-
 ces  as  well  as  field  surveys;

 (b)  Carrying  out  diagnostic  studies
 of  identified  problems;

 (९)  Formulation  of  long-term  frame
 work  for  the  development  of  hill
 areas;
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 (d)  Preparation  of  integrated  opera-
 tional  plans  indicating  the
 spatial  as  well  as  sectoral  con-
 tact  within  an  internally  con-
 sistent  strategy;

 (e)  Monitoring  and  review  of  pro-
 gramme  implementation;

 (f)  Identification  of  problems  of  re-
 search  and  field  trials  through
 pilot  projects;
 Issue  of  financial  and  adminis-
 trative  sanction  for  schemes  and
 reallocation  of  budget  provisions
 on  the  basis  of  review  of  re-
 quirements.

 ee (ढ्

 6.  Working  Group  to  initiate  rapid
 Land  use  surveys  in  the  Bill  areas.—
 To  work  out  the  details  regarding  the
 integration  of  the  schemes  of  land  use
 surveys  and  the  rura!  engineering  sur-
 vey  to  be  undertaken  in  some  of  the
 hill  districts.

 Garhwal  Post  Offices  werking  without
 any  money  to  pay  to  Payees  of

 Money  Orders
 5022.  SHRI  DEVINDER  SINGH

 GARCHA:
 SHRI  NAWAL  KISHORE

 SHARMA:

 Will  the  Minister  of  COMMUNICA-
 _TIONS  be  pleased  to  state:

 (a)  whether  the  Post  Offices  in  Garh-
 wal  are  working  without  any  money
 to  be  paid  to  the  payees  of  money
 orders  for  the  last  many  months;  and

 (b)  if  so,  the  reasons  therefor  and
 the  remedial  measures  to  be  taken  to
 mitigate  the  suffering  of  the  payees?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  In  certain  areas  of  Garh-

 wal,  the  Post  Offices  face  difficulty  in
 prompt  payment  of  money  orders  as

 the  cash  for  payment  is  sent  through
 postal  runners  who  catry  limited
 umounts  for  security  reasons.  Steps
 are  being  taken  to  improve  ‘financing
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 of  post  offices  in  these  areas  by  em-
 ploying  more  persons  to  carry  cash
 and  also  by  utilising  fair  weather  bus
 services  wherever  available.

 50  Post  Offices  in  Delhi  and  New  Delhi
 served  with  closure  order  by  D.D.A.

 5023.  SHRI  DEVINDER  SINGH
 GARCHA:

 SHRI  M.  M.  JOSEPH:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  over  50  Post  Offices  in
 Delhi  and  New  Delhi,  operating  in
 residential  buildings  «re  facing  closure
 as  the  Delhi  Development  Authority
 has  asked  for  their  shifting  immedi-
 ately:  and

 (b)  if  so,  what  alternative  arrange-
 ments  are  being  made  to  avoid  any
 inconvenience  to  the  public?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Six  post  offices  have  so  far  been
 opened  in  residential  quarters  in
 D.D.A.  colonies  and  out  of  them  D.D.A
 has  objected  in  four  cases.

 (b)  D.D.A,  has  been  aaproached  for
 land  in  these  areas  and  pending  con-
 struction  of  departmental  bui'dings  to
 allow  us  to  operate  post  offices  in  the
 residential  buildings.

 ओरी-छिपे  भारत  जाने  बाले  अंगला  वेद  के
 जरणार्थों

 5024.  tt  जन विदा  माशायजण  मंडल  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  सरकार  को  समाचार  पत्रों
 में  प्रतिदिन  प्रकाशित  होने  वाल  इस  भ्रामक  के
 समाचारों  के  बारे  में  पता  है  कि  अंगला  देश  के
 झलक  शरणार्थी  'री-छिपे  भारत  प्रकार

 अपने  संबंधियों  के  सागर  रह  रहे  हैं  ;  प्रौढ़
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 b  (ख)  यदि हां,  तोक्यो  इस  बारे  में  छान-
 बीन  करने  का  काम  राज्य  सरकारों  पर  छोड़
 दिया  गया  है  या  77”  भारत  सरकार  भी  इस
 सम्बन्ध  में  जागरूक  है  ?

 if

 गृह  मंत्र-राय  मे  उप  मंत्री  श्री  एफ ०  एच०
 मोहसिन  :  (क)  और  (ख).  इस  सम्बन्ध  में
 दिनांक  28  मार्च,  973  को  लोक  सभा  में
 दीगरे  गये  ग्र तारांकित  प्रश्न  संख्या  526  के
 उत्तर  की  ओर  ध्यान  ग्राकषित  किया  जाता

 है।  भारत  बंगला  देश  सीमा  पर  किसी

 ग्रनधिकृत  प्रवेश  को  रोकने  के  लिए  सीमा

 सुरक्षा  दल  तथा  अन्य  संबंधित  केन्द्रीय  एजे-
 मियां  भी  सतिक  रहती  हैं  ।

 Remittances  made  by  Foreign  Tobacco
 and  Cigarette  Industries

 5025.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  he  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  2202  on  the  2th  November,  972
 regarding  the  profits  repatriated  by
 the  foreign  Tobacco  and  cigarette  in-
 dustries  and  state  the  amount  repatri-
 ated  uncer  each  head,  viz.  trade  mark
 good  will.  use  of  international  brand
 names,  technical  know-how,  technical
 fecs.  royalty,  current  profits,  accumul-
 ated  profits,  dividend,  interest  and
 head  office  and  administrative  ex-
 penses?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  No  amount  was  remitted
 towards  Head  Office  expenses,  Royalty
 and  Technical  know-how  fees.  Infor-
 mation  regarding  the  remittances  under
 other  different  heads  is  not  available.
 India  Tobacco  Company  have  issued
 shares  of  the  value  of  Rs.  4.90  crores
 towards  ‘Good  Will’  and  ‘Trade  Marks’.
 Information  regarding  the  dividends
 remitted  by  this  Company  against
 these  shares.  if  any,  is  not  available.
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 महा  राष्ट्र  राज्य  से  भूमिगत  पाकिस्तानी
 नागरिकों  का  निष्कासन

 5026.  श्री  हुकम  चन्द  कछवाय  :  क्या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  महाराष्ट्र  राज्य
 के  विभिन्न  जिलों  में  कितने  भूमिगत  पाकिस्
 तानी  नागरिकों  को  निष्कासित  किया  गया  ;
 कौर

 (ख)  शेष  भूमिगत  पाकिस्तानी  नाग-
 रिको  को  निष्कासित  करने  के  सम्बन्ध  में
 सरकार  का  क्या  कार्यवाही  करने  का  विचार
 है  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (को  कृष्ण
 चन्द्र  पन्‍त)  :  (क)  गत  तीन  वर्षो  में
 महाराष्ट्र  राज्य  से  i6  भूमिगत  पाकिस्तानी
 नागरिकों  को  निष्कासित  किया  गया  |

 (ख)  भूमिगत  पाकिस्तानी  नागरिकों
 का  पता  लगाने  के  लिये  विशेष  अ्रभियान  किये
 जाते  हैं  |  जिसका  पता  लगा  लिया  जाता  है,
 उनको  नज़र बन्द  रखा  जाता  है  अथवा  उस
 पर  प्रतिबन्ध  रखा  जाता  है|  स्थिति  सामान्य
 होने  पर  उन्हें  निष्कासित  करना  सम्भव  होगा

 बिहार  राज्य  से  भूमिगत  पाकिस्तानी
 नागरिकों  का  निष्कासन

 5027.  श्री  हुकम  ग्रन्थ  कछवाय  :  क्या
 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  बिहार  राज्य
 के  विभिन्न  जिलों  में  कितने  भूमिगत  पाकिस्
 तानी  नागरिकों  को  निष्कासित  किया  गया  ;
 शौर
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 (ख)  शेष  भूमिगत  पाकिस्तानी  नाग-
 रिको  को  निष्कासित  करने  के  सम्बन्ध  में
 सरकार  का  क्‍या  कार्यवाही  करने  का  विचार
 है  1

 गृह  मंत्रालय  में  उप  मंत्री  (6  एफ०  एच०
 मोहसिन)  :  (क)  कौर  (ख).  सूचना  एकत्रित
 की  जा  रही  है  तथा  सदन  के  पटल  पर  रख  दी
 जायगी  ।

 Andaman  and  Nicobar  Islands

 5028.  SHRI  CHANDULAL  CHAN-
 DRAKAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  umber  of  islands  in  Anda-
 man  anri  Nicobar  Group  of  islands,
 the  tota!  population  of  all  the  islands
 and  what  are  the  main  occupations  of
 the  people;

 (b)  whether  there  are  regular
 steamer  service  from  Madras  and  if
 so.  how  many  per  week;  and

 (९)  whether  there  is  any  tourist
 spot  where  people  from  other  parts  of
 our  country  could  visit  and  whether
 any  special  concession  or  facility  is
 provided  for  students  to  visit  these
 islands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  The  total
 Number  of  islands  and  rocks,  both  big
 and  small,  in  the  Union  territory  of
 Andaman  and  Nicobar  Islands  is  585
 (tentative).  According  to  97]  census
 the  total  population  of  these  islands
 was  1,15,133.,  Agriculture,  livestock,
 forestry,  fisheries,  construction  work
 and  other  services  are  the  main  occu-
 pations  of  the  people  in  these  islands.

 (b)  There  is  a  regular  steamer  ser-
 vice  from  Madras  to  these  islands  and
 its  frequency  is  once  in  20  days  ap-
 proximately.
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 (९)  There  are  a  number  of  places
 in  these  islands  which  are  of  interest
 to  tourists  and  can  be  visited  by  Indian
 citizens.  Some  of  these  are  Cellular
 Jail;  Ross  Island;  Mount  Harriet;  Cor-
 byn's  Cove  Sen  Beach,  Anthropological
 Museum;  Horticultural  Gardens;
 Marina  Park:  Viper  Island  and  Chidiya
 Tapu.

 Students  procerding  from  their
 schools  ete.  in  these  islands  to  their
 homes  or  vice  versa  by  vessels  playing
 between  Port  Blair  and  mainland  and
 aso  inter-island  versels  are  allowed
 fifty  per  cent  concession  curing  vaca-
 tion  on  production  of  9  certificate  from
 the  head  of  the  institution,  Further.
 all  organised)  parties  from  schools,  col
 leses.  athletic  clubs  and  other  recog-
 nised  institutions  tvavelling  to  and
 from  Port  Blair  and  also  by  inter-
 island  ships  are  cligible  to  get  fifty
 per  cent  concession  for  forward  and
 return  journeys,  Ordinarily  this  con-
 cession  is  restricted)  to  Sunk  class  ac-
 commodation  only.

 Laceadive  Group  of  Islands

 5029.  SHRI  CHANDULAL  CHAN-
 DRAKAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  islands  in  Lacca-
 dive  group  of  islands,  the  total  popula-
 tion  of  all  the  islands  and  what  are
 the  main  occupations  of  the  people;

 (by)  whether  there  are  regular  ste-
 amer  services  from  Trivandrum  and
 if  so,  how  many  per  week;

 (c)  whether  there  is  any  tourist  spot
 where  people  from  other  part  of  our
 country  could  visit  it;  and

 (d)  whether  any  special  concession
 or  facility  is  provided  for  students  to
 visit  these  islands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र.  MOHSIN):  (a),  There  are
 27  islands  (including  islets  and  rocks)
 in  the  Union  territory  of  Laccadive,
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 Minicoy  and  Amindivj  Islands,  Ac
 cording  to  the  97]  census,  the  total
 population  of  the  territory  is  31,810.
 Fishing,  cocount  cultivation,  copra-
 making  and  cOir-twisting  are  the  main
 occupations  of  the  local  people.

 (b)  There  is  no  steamer  service  from
 Trivandrum  to  these  islands.  There  is,
 however,  a  regular  steamer  service
 operating  about  once  a  week  from
 Cochin/Calicut.  Recently,  this  service
 has  also  started  touching  Mangalore
 twice  a  month,

 (c)  These  coral  islands,  surrounded
 by  beautiful  lagoons,  would  be  a
 natural  tourist  attraction,  There  are.
 however,  no  developed  tourist  spots  in
 tne  islands  at  present,  and  there  are
 no  hotels  or  other  facilities  for  the
 stay  of  tourists.  Further,  according
 to  Rule  3  of  the  Laccadive,  Minicoy
 «nd  Amindivi  Islands  (Restrictions  on
 intry  and  Residence)  Rules,  ‘1967,  no
 verson  who  is  not  a  native  of  the
 Islands  shall  enter  or  reside  in  or
 attempt  to  enter  or  reside  in  the
 {slands  except  under  and  in  accord-
 ance  with  a  permit  issued  by  the  com-
 petent  authority,  provided  that  no  such
 permit  shall  be  necessary  in  the  case
 ot  certain  classes  of  PefsoOns  specified
 in  the  proviso  to  that  rule.

 (d)  Students  having  their  homes  in
 these  islands  and  studying  on  the
 mainland,  as  well  88  students  having
 their  homes  on  the  mainland  and
 studying  in  these  islands,  are  allowed
 a  fifty  percent  concession  in  the  fare
 for  the  steamer  journeys  on  the  main-
 land-island  and  inter-island  routes
 during  vacation,  on  production  of  a
 Certificate  from  the  Head  of  their
 educational  institution,  Further,  all
 organised  parties  from  schools,  col-
 leges,  athletle  clubs  and  other  recOg-
 nised  institutions  travelling  to  and
 trom  these  islands  are  allowed  conces-
 sional  passage  at  half  the  rates,  for  the
 forward  and  return  journeys.  Ordi-
 narily,  this  concession  ig  restricted
 only  to  Bunk  Class  accommodation.

 895  (SAKA  )  Written  Answers  722

 Implementation  of  jand  reforms

 5030.  SHRI  NAWAL  KISHORE
 SHARMA,  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  Whether  some  hurdles  have  come
 up  in  the  implementation  of  land
 retorms  proposed  by  the  Pianning  Com-
 mission;  if  so,  what  are  these  hurdles;

 (b)  the  suggestions  made  by  the
 Commission  to  avoid  delay  in  the  im-
 plementation  of  the  land  reforms:

 (c)  whether  the  suggestion  to  set  up
 watch-dog  committees  with  the  ped-
 ples  representatives  to  ensure  sPeedy
 implenentation  of  the  reforms  has  been
 considered  by  the  Government;  if  80,
 the  decisions  arrived  at  by  the  Govern-
 meni;  and

 (di  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  to  (d).  The
 hurdles  that  have  come  up  in  the  im-
 plementation  of  land  reforms  in  the
 States  relate  to  want  of  participation
 of  beneficiaries  in  the  implementation
 of  land  reform,  absence  of  correct  and
 up-to-date  record  of  rights,  legal  hurd-
 les,  loopholes  in  legislations  and  the
 lack  of  political  will.  The  Government
 of  India  have  time  and  again  drawn
 attention  of  the  State  Governments  on
 the  need  for  speedy  and  effective  im-
 plementation  of  land  reforms.  In  the
 Approach  to  the  Fifth  Plan  (974—79)
 emphasis  has  been  laid  on  land  reform
 measures  as  a  matter  of  high  priority.
 It  has  been  laid  down  that  necessary
 legislation  is  to  be  enacted  and  imple-
 mented  by  December,  ‘1973.  In  the
 guidelines  issued  by  the  Government  of
 India  on  the  basis  of  the  conclusions  of
 Chief  Ministers’  Conference  held  on
 July  23,  972  it  wag  stated  that  the
 State  Govenrments  should  set  up  not-
 official  bodies  at  appropriate  levels  and
 place  competent  official  organisation  in
 order  to  administer  the  ceiling  legisla-
 tion.
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 शाज़ ध्यान  में  टेलीफोन  कनेक् दानों  के  लिये
 ज्ावेवन  पत्रों  की  संख्या

 5032.  श्री  औंकार  लाल  बैरवा  :  क्या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  इस  समय  राजस्थान  में  टेलीफोन
 कनेक्शनों  के  लिए  कितने  ग्रा वदन  पन्न  ग्र निर्णीत
 पड़े  हैं  ;

 (ख)  इन्हें  टेलीफोन  न  देने  के  क्‍या
 कारण  हैं  ;  अर

 (ग)  क्या  चालू  पंचवर्षीय  योजना  ग्र वधि
 में  सरकार  का  उन  सभी  व्यक्तियों  को  टे ली फोन
 देने  का  विचार  है  जिन्होंने  उसके  लिए  आवेदन
 पत्र  दिये  हैं  ?

 संचार  मंत्री  (करो  हेमवती  नन्दन  बहुल

 गुणा)  :  (क)  3795

 (ख)  वित्तीय  और  साज  सामान  के
 साधन  सीमित  होने  के  कारण,  टेफोलीन
 की  सभी  मांगें  पूरी  करना  सम्भव  नहीं  है  ।

 (ग)  जी  नहीं  ।

 बोरों,  जिला  कोटा  में  टेलीफोन  एक्सचेंज
 शौर  डाकघर  के  लिये  प्र पर्याप्त

 स्थान

 5033.  श्री  झ्लोंकार  लाल  बैरवा  :
 क्या  संचार  मंत्री  यह  बताने  कौ  कृपा  करेगें
 कि:

 (क)  क्या  बोरों,  जिला  काटा  में
 टेलीफोन  एक्सचेंज  और  डाकघर  ऐसी  छोटी

 जगह  में  चल  रहा  है  जिससे  आम  जनता
 को  परेशानी  होती  है;

 MARCH  28,  973  Written  Answers  (2g

 (ख)  क्‍या  इस  डाकघर  की  नई
 इमारत  के  लिए  जमीन भी  ले  ली  गई  है  ;
 शौर

 (7)  यदि  हाँ,  तो  इमारत  बनाने  में
 सरकार  के  सामने  क्‍या  कठिनाइयां  हैं  ?

 संचार  मंत्रों  (श्री  हेमवती  नन्दन  बहु-
 गुणा  ):(क)  इस  डाकघर  में  जगह  की  थोड़ी
 कमी  जरूर  है,  लेकिन  इतनी  नाकाफी  भी

 नहीं  है  कि  जनता  को  असुविधा  हो  |  जहां
 तक  टेलीफोन  एक्सचेंज  का  सम्बन्ध  है,  उसमें

 जगह  की  कोई  कमी  नहीं  है  ।

 (ख)  अभी  तक  जमीन  का  अधिग्रहण

 नहीं  किया  गया  है  1  तथापि  डाकघर  की

 मौजूदा  इमारत  का  विस्तार  करने  के  विचार
 से  इस  इमारत  को  खरीदने  के  मामले  पर
 राज्य  के  लोक  निर्माण  विभाग  के  साथ
 लिखा  पढ़ी  चल  रही  है  ।

 (ग)  प्रश्न  ही  नहीं  उठता  1

 राजस्थान  में  किराये  के  भवनों  में  चल  रहे
 टेलीफोन  केन्द्र  तथा  डाक-घर

 5034.  श्री  औंकार  लाल  बरवा  :
 क्या  संचार  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  राजस्थान  में  कितने  टेलीफोन
 केन्द्र  शौर  डाकघर  किराये  के  भवनों  में
 चलाये  जा  रहे  हैं  ;  भर

 (ख)  उनके  लिए  विधिक  किराया
 कितना  दिया  गया  ?
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 सेवाए  मंत्री  (भी  हेमवती  नन् बस  बहु-
 गुणा)  :(क)  (j)  टेलीफोन  एक्सचेंज  i60

 (ii)  डाकघर  888

 (ख)  (i)  1,79,434.00  रुपये

 (ii)  5,561,212. 00  रुपये

 टेलीफोन  के  सभो  किस्म  के  उपकरणों  का

 स्वदेशी  में  उत्पादन

 5035.  श्री  औंकार  लाल  बैरवा  :

 क्या  संसार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  देश  में  टे  लीफोन  कनेक्शनों  की

 मांग  को  देखते  हुए  सरकार  का  ऐसा
 उद्योग  स्थापित  करने  का  विचार  है  जिसमे

 टेलीफोन  बे!  सभी  प्रकार  के  उपकरण  बन

 सके  जिससे  देश  की  जरूरत  पूरी  हो  सके;

 शौर

 (ख)  इस  समय  टेलीफोन  के  विभिन्न

 उपकरणों  का  किन-किन  देशों  से  प्रख्यात  किया

 जा  रहा  है?

 संचार  मंत्रों  (श्री  हेमवती  नन्दन  बहु-

 गुणा)  :

 (क)  दूरसंचार  उपस्कर  और  सामान
 का  उत्पादन  मौजूदा  सावंजनिक  क्षेत्र  के

 उपक्रमों  में  काफी  मात्रा  में  किया  जा  रहा
 है  ।  फिर  भी,  स्वदेशी  उत्पादन  अभी  भी

 देश  की  ग्रावश्यकताशों  को  पूरा  करने  के  लिए
 पर्याप्त  नहीं  है  1  वर्तमान  आवश्यकताओं

 की  यथा-सम्भव  पूति  के  लिए  मौजूदा  कार-
 4092  LS—5.
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 खानों  की  उत्पादन  क्षमता  बढ़ाने  के  ग्र ति रिक्त
 नये  एकक  स्थापित  किये  जा  रहे  हैं

 (ख)  कनाडा,  हंगरी,  जापान,  ब्रिटेन,
 पश्चिम  जर्मनी  कौर  हालैण्ड  |

 Planning  Board  in  Gujarat

 5036,  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  whether  Gujarat  Government
 have  decided  to  set  up  a  Planning
 Board  in  the  State:

 (b)  if  so,  whether  Central  Govern-
 ment  have  agreed  to  the  proposai;  and

 (c)  Whether  the  Board  will  help  the
 State  Government  and  the  Union  plan-
 ning  Commission  in  formulating  the
 projects  to  be  set  up  in  the  State  dur-
 ing  the  Fifth  Plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRL
 MOHAN  DHARIA):  (a)  Yes,  Sir.

 (b)  The  Planning  Commission  has
 advised  all  State  Governments  to  con-
 stitule  Planning  Board  at  state  levels
 and  has  issued  necessary  guide  |ines.
 The  Planning  Commission  would  wei-
 come  the  action  taken  by  the  State  in
 this  direction.

 (c)  The  functions  to  be  assigned  to
 the  Planning  Board  are  under  con-
 sideraticn  of  the  Stale  Government.

 Rural  Industrial  Projects  Programme
 Centres

 5037.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  SCI-
 ENCE  AND  TECHNOLOGY  be  pleas-
 ed  to  state:

 (a)  the  number  of  Rural  Industries
 Projects  Programme  Centres  operating
 in  the  country;
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 (b)  the  tasks  assigned  to  these  cen-
 tres;  and

 the (c)  the  results  achieved  by
 Centres?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  ZIAUR  RAHMAN
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 (b)  Rural  Industries  Projects  Pro-
 gramme  aims  at  creation  of  additional
 employment  opportunities  including  en-
 largement  of  non-farm  employment  in
 rural  areas  based  on  locally  available
 resources.  Technical  and  financial  as-
 sistance  is  given  to  prospeCtive  entre-
 Preneurs.  Various  other  inputs  such
 as  training  and  service  facilities  at
 marginal  charges  are  arTanged.

 (c)  The  results  achieved  under  this
 ANSARI):  (a)  54,  sir.  programme  are  :—

 Progress  upto  Percentage
 Indicators  growth  rate

 March,  March,
 i970  Ig7I

 i,  No.of  Industrial  units  assisted  to  come-up
 (Cumulative  (28,641  BO171  54

 2  Investment  (Rs.  in  creres:  Cumulative  I6-68  K-58  In3

 3  Gross  value  of  products  (Rs.  in  crores)  20  74  26-4I  23-9
 (in  69-70)  (in  (FO-FT)

 4.  Employment  generated  (persons
 Cumulative  116,590  T.93.343  I4°6

 Persons  trained  in  improved  techniques  of
 7  producuon— Cumulauve  35,325  39.575  I2-0

 Arrangements  for  Publicity  regarding  metals  to  the  Directors  of.  Industries
 Raw  Matersials  for  Small  Industrial

 Units
 5038,  SHRI  BIRENDER  SiNGH

 RAQ:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state  the  arrangements  that
 cxist  to  publicise  the  mature  and  quan-
 lity  of  varioug  raw  materjals  to  be
 made  available  for  small  industrial
 units  in  the  cOuntry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  Details  of  policy  and  pro
 -edure  regarding  imported  Raw  ma-
 terials  are  publicised  by  the  Chief
 Controlier  of  Imports  &  Exports  in  the
 Red  Book  every  financial  year.  No
 such  arrungement  exists  for  indigenous
 raw  materials,  However,  allocation  of
 scarce  items  of  steel  and  non-ferrous

 and  Small  Scale  Industries  Corpora-
 tion  are  intimated  among  others  to  the
 Federation  of  Assoviation  of  Sinall  In-
 dustries  of  India.
 Institutions  for  Guidance  for  setting

 up  Small  Scale  Industries
 5039.  SHRI  BIRENDER  SINGH

 RAO;  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 Pleased  to  state:

 (a)  the  number  of  instituuong  or
 centres  entrusted  with  the  work  of
 dealing  with  enquiries  and  oifering
 guidance  in  the  setting  up  of  small
 industries  in  the  country;  and

 (b)  the  nature  of  co-ordination  exis-
 ting  among  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
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 ANSARI):  (a).  The  principal  organisa-
 tion  at  the  Apex  level  for  dealing  with
 enquiries  and  offering  guidance  in  the
 setting  up  of  smal]  scale  industries  is
 the  Small  Scale  Industries  Develop-
 ment  Organisation  which  has  got  16
 Smal]  Industries  Service  Institutes,  6
 Branch  Institutes,  58  Extension  Centreg
 and  Production  Centres  all  over  the
 country.  Ning  more  Branch  Institutes
 have  been  sanctioned  which  will  start
 functioning  shortly.  The  Small  Indus-
 trice  Service  Institutes  are  located  im
 the  Headquarters  of  the  State  Govern-
 ments  whereas  the  Extension  Centres
 and  Branch  Institutes  are  located  at
 places  ‘where  there  is  already  a  enn-
 ecntration  of  industrial  units.

 Apart  from  the  SSIDO,.  there  are
 several  other  organisationg  which  offer
 guidance  to  the  small  scale  units  such
 as:

 de  State  Director  cf  Industries  in
 some  States,

 ba  Consultancy  Bureau  of  the  Stale
 Bank  of  India  in  colaborauen
 with  Federation  of  Association
 of  Small  Industries  of  Indla,
 New  Deihi  and  other  com-
 mercial  banks,

 3.  Enterprencurial  Guidance  Bu-
 reau  set  up  by  Indian  Invest-
 ment  Centre.

 4.  National  Productivity  Council
 Advisory  Services.

 5.  Consultancy  Services  set  up  bY
 Industrial  Development  Bank
 of  India  jn  collaboration  with
 State  Financial  Corporations,
 Small  Industries  Development
 Corporations  and  the  concern-
 ed  Lead  Banks  in  Kerala,
 Andhra  Pradesh,  Jammu  हैं:
 Kashmir,  Assam,  Bihar.
 Orissa,  West  Bengal,  dttar
 Pradesh.

 ‘6.  Kerala  Industrial  &  Technical
 Consultancy  Organisation,
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 7.  State  Financial  Corporations.

 (b)  The  Small  Scale  Industries  De-
 velopment  Organisation  Coordinates  the work  relating  to  the  development  of small  scale  industries  on  an  all-India
 basis  by:—

 (i)  evolving  an  all-India  Policy  and
 Programme  for  development  of
 smali  scale  industries.

 (ii)  coordinating  the  policies  and
 Programmes  of  various  State
 Governments,

 (iii)  acting  as  a  liasion  between
 different  States  as  also  bet-
 ween  the  States  and  Central
 Ministries,  Planning  Commis-
 sion,  Reserve  Bank,  State
 Bank  of  India  etc,

 (iv)  coordinating  the  development
 of  large  and  small  scale  indus-
 tries,

 (v)  coordinating  the  programme  fOr
 the  development  of  Industrial
 estates  and  ancillaries  all  over
 the  country;  and

 (vi)  coordinating  the  activities  of
 the  State  Govts.  for  formula-
 ting  pulicy  for  the  development
 ef  backward  areas,  Growth
 Centres  etc.

 दिल्‍लो  टेलीफोन  परामर्शदात्री  समिति  के

 सदस्य  को  टेलीफोन  स्वीकृति  करने

 का  अधिकार

 5040.  श्री  ईश्वर  चौधरी  :  क्या  संचार

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  टेलीफोन  परामर्शदात्री

 समिति  के  सदस्यों  के  नाम  कया  हैं;  और

 (ख)  समिति  का  प्रत्येक  सदस्य  कितने

 टेलीफोन  स्वीकृत  कर  सकता  है।
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 संचार  मंत्री  शनी  हेमवती  लंदन  बहु-
 गुणा):  (क  )  दिल्ली  डलो फोम  सलाहकार  समिति
 के  सदस्यों  के  नामों  की  सूची  सभा  पटल  पर
 रखी  जाती  है  [फ्रस्थालध  में  रखो  गई  1

 देखिए  संस्था  LT-464/73]

 (ख)  टेलीफोन  सलाहकार  समिति  का

 सदस्य  टेलीफोन  कनेक्शन  की  मंजूरी  नहीं  दें
 सकता।  तथापि  विशेष  श्रेणी  के  प्रन्तगंत
 जितने  टेलीफोन  कनेक्शनों  की  मंजूरी  देनी

 होती  है,  उनक॑  राधे  कनेक्शनों  की  मंजूरी
 देने  के  लिए  प्राथमिकताएं  इस  समिति  की
 सिफारिशों  के  आघार  पर  दी  जाती  है।
 यदि  बिना  बारी  को  वाई०  टी०  टेलीफोन
 कनेक्शन  देने  के  लिए  टेलीफोन  सलाहकार
 समिति  सिफारिश  करे,  तो  भहाप्रबन्धक.
 (टेलीफोन)  भी  बिता  बारी  के  आधार  पर

 बोन  वाई०  टी०  टेलीफोन  कनेक्शन  देने  की

 मंजूरी  दे  सकता  है।

 मेरठ,  उत्तर  प्रदेश  में  एक  पाकिस्तानी

 जासूस  का  गिरफ्तार  किया  जाना

 504l.  को  ईश्वर  चोरों  :
 श्री  सुखदेव  प्रसाद  वर्मा  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 क्रिस

 (क)  क्या  मेरठ  में  एक  पाकिस्तानी  जीसस

 पकड़ा  गया  था  ;

 (खि)  क्या  एक  केन्द्रीय  मंदी  तथा  दो
 संसद  सदस्यों  न  गृह  मंत्रालय,  में  राज्य  मंत्री
 को  उसको  ces  करने  के  लिए  पत्र  लिख  थे  ;
 कौर

 (ग)  यदि  हां,  तो  क्या  सरकार  उन  पन्नों
 की  एक-एक  प्रति  सभा  पटल  पर  रखेगी?
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 गृह  संभाला  में  उपभो  (सी  एफ०  एच०
 प्रोटीन):  (काजी  नहीं,  श्रीमान  ।  किन्तु  एक
 श्री  मेहताब  आलम  खां,  जो  भ्रप्रल,  97  में
 पूर्वी  पाकिस्तान  से  भारत  पाया  था  और
 जिसको  विदेशी  नागरिक  ब्र धि नियम,  i946
 के  उपबन्धों  के  प्रन्तगंत  एक  विदेशी  नागरिक
 के  रूप  में  पंजोकृत  किया  था,  उसे  मर  में
 दिनांक  25  फरवरी,  973  को  उस  पर
 लगाये  गय  कुछ  प्रतिबन्धों  का  उल्लंघन  करने
 के  का  रण  गिरफ्तार  किया  गया  था।  सरकार
 को  ऐसी  कोई  सूचना  नहीं  है  कि  श्री  खां
 पाकिस्तान  की  झोर  से  जासूसी  करने  में
 ग्रन्तग्रेस्त  है।

 (ख)  जी  नहीं,  श्रीमान  |

 (ग)  प्रश्न  नहीं  उठता।

 Removal  of  Regional  Lmbalances

 5042.  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (ay  whether  any  memorandum  has
 been  given  to  the  Government  re-
 questing  them  to  take  positive  steps
 to  remove  regional  imbalances  and
 make  planning  district-wise;  and

 (b)  if  so,  the  reaction  of  the  Go-
 vernment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)
 Yes,  Sir.  A  Memorandum  on  behalf
 of  the  Preparatory  Committee  of  the
 All  India  Backward  District  Seminar
 was  submitted  by  certain  Members
 of  Parliament.

 (b)  Suggestions  contained  in  the
 Memorandum  are  under  examination
 of  the  Government.  The  Government
 has  already  taken  some  steps  in  the
 matter  and  they  are  enumerated  in
 the  attached  statement.
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 Statement

 Steps  taken  to  remove  regional
 imbalances

 (i)  In  allocating  Central  assistance
 -among  various  States  for  the  Fourth
 Five  Year  Plan,  after  providing  for
 the  requirements  of  the  States  of  As-
 sam,  Nagaland  and  Jammu  and  Kash-
 mir,  Which  have  special  problems,  0
 per  cent  of  the  sum  available  for  dis-
 tribution  by  way  of  Central  assist-
 ance  has  been  allocated  to  the  six
 States  of  Bihar,  Orissa,  Rajasthan,
 Kerala,  Madhva  Pradesh  and  Uttar
 Pradesh  whose  per  capita  income  was
 below  the  national  average;

 (ii)  The  non-Plan  gap  in  the  re-
 sources  of  nine  States  (Andhra  Pra-
 desh,  Assam,  Jammu  and  Kashmir,
 Kerala,  Madhya  Pradesh,  Mysore,
 Orissa,  Rajasthan  and  West  Bengal)
 estimated  to  be  Rs.  795.23  crores  dur-
 ing  the  Fourth  Plan  period,  is  being
 met  by  the  Centre,  so  that  they  can
 utilise  all  the  additional  resources
 which  they  can  mobilise  during  the
 Fourth  Five  Year  Plan  overiod  for
 financing  their  development  pro-
 grammes;

 (iii)  A  liberal  pattern  of  Central
 assistance  has  been  evolved  for  the
 development  of  hill  and  border  areas.
 The  entire  expenditure  on  their  de-
 velopment  programmes  is  being  met
 by  the  Government  of  India  within
 the  total  Central  assistance  for  each
 of  the  States  concerned;  90  per  cent
 of  the  amount  of  expenditure  in-
 curred  in  this  behalf  in  Meghalya,
 Assam,  Nagaland,  Jammu  and  Kash-
 mir  (Ladakh)  and  Himachal  Pradesh
 (Lahaul,  Spiti  and  Kinnaur  districts)
 is  given  as  a  grant.  The  balance  of
 0  per  cent  is  treated  as  loan.  The
 Pattern  of  Central  assistance  in  the
 hil)  and  border  districts  of  Uttar  Pra-
 desh,  Darjeeling  (West  Bengal)  and
 Nilgiries  (Tamil  Nadu)  is  50  per
 cent  grant  and  50  per  cent  loan.
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 (iv)  For  the  reuson  that  they  are
 socially  and  economically  backward,
 the  development  programmes  of  all
 the  Union  Territories,  are  fully
 financed  by  the  Centre,  Their  non-
 Plan  gap  is  also  met  by  the  Centre,

 (v)  Special  assistance  of  Rs.  45
 crores  is  being  provided  to  the  Go-
 vernment  of  Andhra  Pradesh  to
 enable  it  to  spend  this  amount  dur-
 ing  the  period  ending  on  35  March
 974  on  the  special  regional  develop-
 ment  vrogramme  of  Telengana  area
 in  addition  to  the  Plan  outlays  in
 that  area;

 (vi)  A  special  area  development
 programme  costing  Rs.  2.5  crores  is
 being  implemented  in  the  Andaman
 and  Nicobar  Islands  under  the  auspi-
 ces  of  the  Department  of  Rehabilita-
 tion;

 (vii)  An  important  measure  for
 reducing  disparities  is  accelerating
 the  pace  of  industrial  development  in
 backward  areas.  The  districts  need-
 ing  attention  have  been  identified
 and  notified  with  the  cooperation  of
 the  State  Governments  in  pursuance
 of  the  criteria  laid  down  by  the
 Pande  and  Wanchoo  Committee  Re-
 ports.  Preerence  is  being  given  to
 such  areas  in  the  location  of  large
 seale  industrial  projects  in  the  public
 sector,  provided  they  are  found  to  be
 feasible  on  techno-economic  consi-
 derations.  The  Licensing  Committee
 also  gives  preferential  treatment  to
 applications  from  the  backward
 regions.

 (viii)  Rs.  32.50  crores  have  been
 allocated  during  the  Fourth  Five
 Year  Plan  for  484  Tribal  Develop-
 ment  Blocks  and  20-sub-blocks  under
 a  Centrally  sponsored  scheme.

 (ix)  Techno-economic  surveys  have
 been  conducted  for  the  backward
 States.  Surveys  of  backward  dis-
 tricts  of  Orissa  viz,  Kalahandi,
 Bolangir  and  Phulbani,  hil!  and
 backward  areas  of  Punjab,  primitive
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 tribes  of  Madhya  Pradesh  and  of
 Basti  district  in  U.P.  have  also  been
 conducted.  A  Study  Team  has  con-
 ducted  a  survey  of  the  development
 programmes  of  tribal  areas.  A  Cen-
 tral  Team  has  also  studied  the  pro-
 blems  of  tribal  people  in  Andhra
 Pradesh.

 (x)  District  Plans  are
 pared  in  some  of  the  States  which
 will  result  in  identifying  the  pro-
 blems  of  backward  regions  and  will
 help  in  evolving  measures  for  solving
 their  problems.

 being  pre-

 (xi)  A  Hill  Development  Board
 has  been  constituted  in  Uttar  Pra-
 desh.  Advisory  Committees  have
 been  set  up  for  the  backward  dis-
 tricts  of  Eastern  Uttar  Pradesh  and
 Bundelkhand.

 (xii)  A  Telengana  Development
 Committee  and  a  Plan  Implementa-
 tion  Committee  have  been  constitut-
 ed  to  expedite  the  progress  of  deve-
 lopment  programmes  in  Telengana.

 (xiii)  227  industrial  backward  dis-
 tricts  have  been  selected  throughout
 the  country  for  concessional  finance
 for  new  industries  from  the  financial
 and  credit  institutions.  In  addition,
 the  Central  Government  is  giving  an
 outright  grant  or  subsidy  amounting
 to  /l0th  of  the  fixed  capital  invest-
 ment  of  new  units  having  a  total
 fixed  investment  of  not  more  than
 Rs.  50  lakhs  each  and  such  of  the
 existing  units  which  undertake  sub-
 stantial  expansion,  in  six  selected  dis-
 tricts  in  each  of  the  States  identified
 as  industrially  backward  (viz.
 Andhra  Pradesh,  Assam,  Bihar,
 Jammu  and  Kashmir,  Madhya  Pra-
 desh,  Meghalaya,  Nagaland,  Orissa,
 West  Bengal  and  U.P.)  and  three
 district  in  each  of  the  remaining
 States,  Further,  units  with  a  fixed
 investment  of  more  than  Rs.  50  lakhs
 will  also  he  eligible  for  subsidies
 subject  to  a  limit  of  Rs.  5  lakhs.

 (xiv)  Under  the  Border  Roads
 Development  Programme  consider-
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 able  investment  is  being  made  in  the
 border  areas.

 (xv)  Special  programmes  of  large
 magnitude  are  being  implemented  for
 the  benefit  of  the  weaker  sections  of
 the  rural  population  and  for  the  de-
 velopment  of  dry  and  arid  areus,
 These  special  programmes  are  being
 sanctioned  and  implemented  under
 the  guidance  of  a  Central  Committee
 of  Coordinated  presided  over  by  g
 Member  of  the  Planning  Commission.
 An  officer  of  the  rank  of  Additional
 Secretary  is  the  Member-Secretary
 of  this  Committee.  46  Small  Far-
 mers’  Development  Agency  Projects,
 4]  projects  for  sub-Marginal  Far-
 mers  and  Agricultural  Labour  and  24
 projects  for  farmers  in  dry  areas
 have  been  sanctioned.  An  amount  of
 Rs.  00  crores  has  also  been  provided
 for  an  integrated  programme  of  rural
 works  in  54  chronically  drought
 affected  areas.

 (xvi)  A  crash  scheme  for  rural  un-
 employment  has  also  been  launched
 with  a  provision  of  Rs.  50  crores  per
 annum.

 (xvii)  A  Rural  Electrification  Cor-
 poration  has  been  set  up  recently  an.
 is  giving  finance  on  concessional
 terms  to  State  Electricity  Boards  for
 rural  electrification  programmes  in
 backward  areas.

 (xviii)  The  Centre  has  introduced
 a  scheme  of  central  assistance  for  the
 strengthening  of  planning  machinery
 in  the  States.  Under  this  scheme,
 the  States  are  eligible  for  a  reim-
 bursement  of  two-thirds  of  the  addi-
 tional  expenditure  to  be  incurred  by
 them  in  this  behalf.  It  is  expected
 that  the  establishment  of  this  machi-
 nery  will  help  in  improving  the  pro-
 cess  of  planning  as  well  as  implemen-
 tation  which  will  be  of  particular
 benefit  to  the  baékward  States.
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 Maharashtra,  Mysore  boundary  dispute

 5043.  SHRI  SHANKER  RAO  SA-
 VANT:  Wil.  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  steps  taken  during  ‘1972-73
 towards  finding  a  solution  to  the
 boundary  dispute  between  Maharashtra
 and  Mysore;  and

 (by  whether  Centre's  apathy  in  this
 respect  is  driving  people  to  believe
 thut  inter-State  and  intra-State  dis-
 Putes  can  only  be  solved  by  violent
 agitation,  and  defianee  of  law?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  tb).
 Government  are  fully  alive  to  the  need
 for  finding  an  amicable  solution  to  this
 issue  and  have  continued  their  efforts
 in  the  direction  of  securing  a  mutually
 upreed  solution  during  the  year
 1972-73  also,  There  is  no  justification
 for  the  assumption  that  the  Centra!
 Government  is  showing  any  apathy  in
 the  matter.  Large  areas  of  both  the
 States  have  been  facing  severe  drought
 conditions  for  the  last  few  months  and
 Government  hope  that  people  will  ap-
 Preciate  that  in  the  present  circum-
 stances  highest  priority  has  to  be  given
 by  the  Chief  Ministers  and  the  State
 Governments  and  also  the  Central
 Government  to  deal  with  the  drought
 situation  even  though  it  may  mear
 some  delay  in  finding  a  solution  to  the
 question  of  boundary  adjustment.

 ICS/IAS  Officers  from  States  on
 deputation  in  Central  Government
 5044,  SHRI  SHANKER  RAO

 SAVANT:

 SHRI  DHAMANKAR:

 Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  the  State-wise  break-up  of  I.C.S.
 and  LA.S.  Officers  reputed  to  Central
 Government  services;
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 (b)  whether  some  States  are  under-
 represented:  and

 (c)  if  so,  the  steps  Central  Govern-
 ment  proposed  to  take  to  rectify  the
 imbalance?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  WNIWAS
 MIRDHA):  (a)  The  State-wise  break-
 up  of  ICS/IAS  officers  working  on
 deputation  in  the  posts  in  the  Central
 Government  is  as  under:—

 AS  on  I-9-I973
 No.  of officers  serving

 State
 Gente

 Andhra  Pradesh  45
 Assan  &  Meghalaya  22
 Bihar  47

 Gujarat  34

 Haryana  5
 Himachal  Pradesh  8

 Jammu  &  Kashmir  5
 Kerala  के  74
 Madhya  Pradesh  39

 Maharashtra  35

 Mysore  2r

 .  Nagaland  T

 Orissa  34
 Punjab  ot

 Rajasthan  30
 Tamil  Nadu  27
 Union  Territories  2

 Manipur  &  Tripura  3
 Uttar  Pradesh  8
 West  Bengal  3
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 (b)  The  above  position  is  not  static
 but  keeps  on  changing  as  officers  con-
 tinue  to  come  to  the  Government  of
 India  on  appointments  or  revert  to
 their  respective  States  on  expiry  of
 their  tenures  assignments.  It  is  true
 that  some  States  are  comparatively
 ‘ess  represented  at  the  Centre  than
 others.

 (c)  The  position  of  officers  on  dopu-
 tation  from  various  States  is  continu-
 ously  reviewed.  Efforts  are  made  to
 oblain  suitable  officers  for  manning
 posts  in  the  Government-of  India  keep-
 ing  in  view  the  cadre  position  in  each
 State.

 Inclusion  of  Scheduled  Caste  Senior
 Investigators  of  Central  Statistical
 Organisation  in  the  Select  List  for
 promotion  to  Grade  IV  of  the  Indian

 Statistical  Service

 5045.  SHRI  AMBESH:  Will  the
 PRIME  MINISTER  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  7454  on  the  24th  Mav  972
 regarding  non-inclusion  of  names  of
 Scheduled  Caste  Senior  Investigators
 in  the  First  Select  List  of  Indian  Statis-
 tical  Service  Grade  IV  and  state:

 (a)  whether  the  case  of  inclusion  of
 two  Scheduled  Caste  Senior  Investiga-
 tors  of  Centra!  Statistical  Organisa-
 tion.  Department  of  Statistics,  in  the
 first  select  list  for  promotion  to  Grade
 Iv  of  Indian  Statistical  Service,  which
 was  under  consideration  of  the  Depart-
 ment  of  Personnel  for  the  last  three
 years.  js  still  pending  with  them;  and

 (b)  if  so,  the  reasons  therefor  and
 the  date  by  which  it  is  likely  to  be
 completed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  The  cases  of  the  two
 Senior  Investigators  of  the  Central
 Statistical  Organisation  belonging  to
 the  Scheduled  Castes  for  inclusion  in
 the  first  Select  List  for  promotion  to
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 Grade  IV  of  the  Indian  Statistical  Ser-
 vice  have  been  finalised.  One  of  these
 two  officers  has  been  approved  by  the
 Union  Pubic  Service  Commisssion  for
 regular  promotion  and  has  been  ap-
 pointed  to  Grade  [V  of  the  Service.
 The  other  officer  has  been  approved  for
 appointment  to  Grade  IV  posts  on  a
 short-term  basis  and  he  has  also  been
 appointed  to  a  Grade  IV  post  on  an
 ad  hoc  basis.

 (b)  Does  not  arise,

 Strengthening  of  survey  of  India  in
 Bihar  and  Orissa

 5046.  SHRI  GIRIDHAR
 GOMANGO:

 SHRI  K.  M.  MADHUKAR:

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Planning  Commission
 has  agreed  to  provide  additional  funds
 during  1972-73  and  1973-74  to  streng-
 then  the  Survey  of  India  to  take  up
 priority  tasks  in  Bihar  and  Orissa;

 (b)  if  so,  whether  Bihar  State  has
 agreed  to  help  in  setting  up  the  Office
 etc.  for  survey  staff;  and

 (c)  whether  Orissa  has  also  agreed
 to  allot  land  for  residential  accom-
 modation  for  the  staff  and  also  for
 other  assistance?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  &  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  Yes,  Sir.

 (b)  and  (०),  The  State  Governments
 of  Bihar  and  Orissa  have  offered  to
 extend  all  possible  help  and  coopera-
 tion  for  the  location  of  the  new  offices
 and  units  in  their  respective  states.
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 Satellite  Communication
 Education

 for  mass

 5047.  SHRI  GIRIDHAR  GOMANGO:
 SHRI  RAMSHEKHAR

 PRASAD  SINGH:

 Will  the  Minister  of
 pleased  to  state:

 SPACE  be

 (a)  whether  scientists  have  made  a
 plea  to  the  Union  Government  to  make
 use  of  Satellites  for  social  change;

 (b)  if  so,  whether  some  scientists
 huve  expressed  all-out  efforts  in  the
 field  of  space  research  and  satellite
 communication  for  mass  education  and
 social  change;

 {c)  if  so,  whether  the  Director  of
 the  Indian  Institute  of  Science,  Banga-
 lore  has  stated  that  powerful  media
 with  a  nation-wide  network  of  TV.
 sets  could  he’p  almost  every  sphere
 of  development:  and

 (d)  if  so,  the  steps  proposed  to  be
 taken  by  the  scientists  in  this  regard?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY.  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  IN-
 FORMATION  AND  BROADCASTING
 AND  MINISTER  OF  SPACE  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  to  (¢).
 Yes,  Sir.  The  need  to  utilise  space  re-
 search  and  satellite  communication  for
 various  spheres  of  national  develop-
 ment  including  mass  education  and
 socia]  change  has  been  pointed  out  by
 scientists  and  others.

 (d)  An  experiment  named  the  Satel-
 lite  Instructional  Television  Experi-
 ment  is  planned  to  be  conducted  in

 1975-76  for  gaining  experience  in  the
 use  of  satellites  for  television  propa-
 gation,  This  will  be  followed  by  pro-

 jects  for  achieving  nation  wide  tele-

 vision  coverage  which  would  include
 satellite  television.  Such  television
 coverage  is  expected  to  have  major
 results  in  the  areas  of  mass  education
 and  social  change.  The  utilisation

 of

 space  research  and  space  applications
 in  other  major  spheres  of  development
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 including  communications,  earth  re-
 sources  survey,  meteorology,  geodesy,
 navigation,  etc.  is  also  planned.  De-
 tailed  proposals  for  these  purposes  are
 being  formulated  for  inclusion  in  the
 Fifth  Five  Year  Plan,

 Temporary  Staff  Artistes  with  Ten
 Year's  Service

 5048.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  several]  staff  artistes
 having  more  than  0  years  of  service
 are  still  casual  or  temporary;  ard

 (b)  if  so,  what  steps  have  been  taken
 to  regularise  their  services  and  make
 them  permanent?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  There  is  no  person
 employed  in  All  India  Radio  who  has
 been  in  continuous  service  on  casual
 contract  for  more  than  0  years.

 (b)  Does  not  arise,

 Take  over  of  Shaw  Wallace  Calcutta

 5049.  SHRI  5,  M.  BANERJEE:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  a  request  has  been
 made  by  certain  organisations  to  take
 over  Shaw  Wallace,  Calcutta;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C,  SUBRAMA-
 NIAM):  (a)  ang  (b).  Representation
 was  receiveq  by  Government  alleging
 irregular  transaction  in  shares  as  well
 as  mismanagement  in  respect  of  Messrs
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 Shaw  Wallace  and  Companay,  Calzutta.
 Government's  intervention  was
 sought  and  one  of  the  forms  of  this
 intervention  suggested  Was  taking

 over  the  management  of  the  company.
 The  matter  is  now  being  investigat-

 ed  by  the  Enforcement  Directorate  of
 the  Government  of  India.  The  Depart-
 ment  of  Company  Affairs  have  issued
 an  order  on  (18-12-72  u/s  250(4)  of  the
 Companies  Act  that  any  transfer  of
 the  major  non-resident  shareholding

 Shall  be  voiq  for  a  period  of  three
 years,

 Compensation  to  Sharehoklers  of
 Textiles  Mills  by  National  Tex-

 tile,  Corporation
 5050..  SHRI  M.  RAM  GOPAL

 REDDY:  Wil]  the  Minister  cf  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be

 pleased  to  state:

 (a)  whether  National  Textile  Cor-
 poration  has  decided  not  to  provide
 compensation  to  the  shareholders  of
 the  textile  mills  taken  over  by  the

 Corporation:  and

 (b)  if  so,  the  justification  for  such
 a  decision?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  and  (b).  Govern-
 ment  have  taken  over  only  the  ma-
 nagement  of  some  textile  undertakings
 under  the  provisions  of  the  Industries
 (Development  and  Regulation)  Act.
 95l  and  the  Sick  Textile  Undertak-
 ings  (Taking  over  of  Management)
 Act,  1972.  These  undertakings  have

 not  so  far  been  acquired)  by  Govern-
 ment.  There  is,  therefore.  no  question
 of  payment  of  compensation  to  the
 shareholders  of  such  undertakings  at
 present.

 Use  of  Industrial  Waste

 RAM  GOPAL 5051.  SHRI  M.
 Minister  of REDDY:  Will  the
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 SCIENCE  AND
 Pleased  to  state:

 TECHNOLOGY  be

 (a)  whether  the  recently  helq  semi-
 nar  on  “materials  science  ang  techno-
 logy"  recommended  the  establishment
 of  central  body  for  materials  and  op-
 timum  use  of  industrial  waste:  and

 (b)  if  so,  the  decision  of  Govern
 ment  in  this  regard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  Yes,  Sir.

 (b)  Government  will  take  a  view  oo
 the  recommendation  when  it  is  for
 mally  submitted  to  itl

 झ्रत्पुश्यता  निवारण  (अपराध)  प्रीमियम
 के  प्रन्तर्गत  चलाये  गये  मुकदमें

 5052.  श्री  घनशाह  प्रधान:  क्‍या  गह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  वर्ष  97I—

 72  में  ग्रस्पृश्यता  निवारण  (अपराध)  अधि-

 नियम  के  ग्रीन,  राज्यवार,  कितने  मुकदमे
 चलाये  गये  ?

 गृह  मंत्रालय  तथा  कॉमिक  विभाग  में

 राज्य  मंत्री  (श्री  राम  निवास  मिर्ज़ा)  :

 सूचना  एकत्रित  की  जा  रही  है  तथा  सदन

 के  पटल  पर  रख  दी  जायेगी।
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 सरगुजा।  जिले  में  श्राविवासियों  को  ईसाई
 बनाया  जाना

 5053.  श्री  धन  शाह  प्रवान  :
 श्री  लाल  जो  भाई  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरगुजा  जिले  के  लखनपुर
 थाने  के  अन्तर्गत  लाहौरी  गांव  के  8  अदिन
 वासियों  को  रोटी  और  बसा  का  लालच  देकर
 ईसाई  बनाया  गया  है  जैसा  कि  दिनांक  20
 फरवरी,  1975  के  “नवभारत  टाइम्स
 में  समाचार  छपा  हैं;  और

 (4)  भोले  भाले  कौर  मजबूरी  में  फंसे
 ग्रा दि वासियों  को  लालच  देकर  उनका  ध्र्म
 परिवर्तन  कराने  वालों  के  विरुद्ध  सरकार
 का  क्या  कार्यवाही  करने  का  विचार  है  ?

 i

 Te  मंत्रालय  तथा  मासिक  विभाग  में
 राज्य  मंत्री  (चली  राम  निवास  सीधा):
 (क)  बौर  (ख),  सरकार  को  दिनांक
 20  फरवरी,  973  के  “नवभारत  टाइम्स”

 में  छपे  संबंधित  समाचार  की  जानकारी  है।
 राज्य  सरकार  से  तथ्य  मालूम  किये  जा  रहे
 हैँ  1

 छोटे  उद्योगों  को  प्रोत्साहन  देना

 5054.  श्री  घन शाह  प्रधान  :  क्या

 प्रौद्योगिक  विकास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  छोटे  उद्योगों  को,  राज्यवार,

 नये  प्रोत्साहन  देने  की  कोई  योजना  बनाई

 गई  है;  और
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 (@)  यदि  हां,  तो  उसकी  मुख्य  बातें
 क्‍या  हैं  ?

 औद्योगिक  विकास  मंत्रालय  में  उपमंत्री
 (क्रि  ज़ियाउर्रहमान  श्रसारी) :  (क).
 लघु  उद्योगों  के  विकास  के  लिये
 बहुत  से  प्रोत्साहन  दिये  जा  रह  हैं  ;  कोई
 नथा  प्रोत्साहन  इस  समय  विचाराधीन  नहीं हैँ  ।

 (ख)  प्रश्न  ही  नहीं  उठता  ny

 Remittances  made  by  Indian  Oxygen
 Limited

 5055.  SHRI  D.  B.  CHANDRA
 GOWDA:  Will  the  Mirister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIFNCE  AND  TECHNOLOGY  be
 pleased  to  state  the  amount  of  annual
 profits,  royalties,  services  charges  and
 technical  consultation  fees  remitted

 by  Indian  Oxygen  Limited,  during  last
 two  years?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  ANT
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  The  required  information  is
 given  below:—

 970-71
 (in  lakhs)  (in  lakhs)

 Dividends  557  ०3  Nil
 Technical  know-how  =-4°  उ5  Nil

 Royalties  Nil  Nil

 Vacant  Posts  of  Telephone  Mechani-s
 in  Delhi  Telephone  District

 5056.  SHRI  PANNA  LAL  BARU-
 PAL:

 SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  COMMUNICA-

 TIONS  be  pleased  to  state:
 (a)  the  total  number  of  Telephone

 Mechanics  at  present  working  in  Delhi
 Telephone  District  and  the  number  of
 Posts  lying  vacant;
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 (b)  the  number  of  Telephone  Mecha-
 nics  who  have  been  on  deputation  to
 the  T  &  D  Circle  from  Delhi  Circle  for

 a  period  of  three  years  and  above:  and

 (c)  how  many  of  them  have  been
 transferred  back  to  their  parent  Delhi
 Circle?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):

 (a)  (i)  Actually  working  78

 (ii)  Vacant  posts  l64

 (b)  l2  were  on  deputation  but  now
 4  remain  on  deputation.

 (c)  8  Mechanics,

 Telegraph  Offices  in  Tehsil  Bah  of
 Agra  District

 5057.  SHRI  PANNA  LAL  BARU-
 PAL:

 SHRI  PRABODH  CHAN  DRA:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  of  Telegraph  Off-

 ces  in  Tehsil  Bah  of  District  Agra;

 (b)  whether  there  is  a  heavy  rush  of

 work  at  the  Telegraph  Office  at  Bah;

 (c)  whether  Government  propose  to
 erect  a  Telegraph  line  between  Bah
 and  Jaswant  Nagar  via  Jajtpur  Kalan,
 Chitrahat  and  Kachamaghat  and  open
 Telegraph  Offices  at  Jaitour  Kalan,
 Chitrahat  and  Kachamaghat,  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  There  are  two  telegraph  offices  in
 Tehsil  Bah  of  District  Agra.

 (b)  No,  Sir,  there  is  no  rush  of  work
 at  the  Telegraph  office  at  Bah.

 (९)  and  (d).  There  is  no  proposal
 ‘to  erect  a  Telegraph  ling  between  Bah
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 and  Jaswant  Nagar  via  Jaitpur  Kalan,
 Chitrahat  and  Kachamaghat  and  open
 telegraph  pffices  ‘at  Jaitpur  Kalan,
 Chitrahat  and  Kachmaghat  gs  no  such
 demand  has  so  far  been  received,

 Sub-Post  Offices  ang  Branch  Post
 Offices  in  U.P.

 5053.  SHRI  PANNA  LAL  BARU-
 PAL;

 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  total  number  of  sub-Post
 Offices  and  branch  Post  Offices  in

 UP.,  District-wise:

 (b)  how  many  sub-Post  Offices  and
 branch  Post  Offices  are  proposed  to  be
 opened  in  U.P.  district-wise  in  the
 financial  year  AST3-74;

 (c)  the  number  of  new  sub-Post
 Offices  and  branch  Post  Offices  propos-
 ed  to  be  opened  in  Bah  Tehsil  of  Agra
 District;  and

 (d)  what  is  the  criterion  for  opening
 a  new  branch  Post  Office  or  sub-Post
 Office?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  प्र.  पर.  BAHUGUNA):
 (a)  and  (b).  The  information  is
 given  in  Statement  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No,  LT-4642/73].

 (०)  Targets  for  opening  new  post
 offices  are  not  fixed  Tehsil-wise
 Opening  of  Sub  and  Branch  Post  Offi-
 ces  in  Bah  Tehsil  of  Agra  District
 during  the  year  ‘1973-74  will,  therefore,
 depend  on  the  examination  of  specific
 proposals  fulfilling  the  conditions  pres-
 cribed  by  the  P  &  T  Department.

 conditions  for (9)  The  general
 opening  of  new  post  Offices  nre  AS
 indicateq  in  Statement  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-4642/73].
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 Radio  Station  and  T.V.  Centre  at
 Agtra

 5059,  SHRI  PANNA  LAL  BARU-
 PAL:

 SHRI  PRABODH  CHANDRA:

 Will  he  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 set  up  a  Radio  Station  and  Television
 Centre  at  Agra  during  the  Fifth  Five
 Year  Plan;  and

 (b)  if  so,  whether  a  survey  will  be
 made  in  the  year  1873-74  for  selecting
 au  site  for  the  purpose?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  Proposals
 for  the  establishment  of  Radio  and
 T.  V.  stations  in  the  Fifth  Plan  are
 under  consideration.

 सकटप्रस्त  लघु  उद्योगों  को  हाथ  में  लेना

 5060.  शो  पन्ना  लाल  बारूपाल  :

 क्या  प्रौद्योगिक  विकास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :  क्‍या  बड़े  उद्योगों  की  तरह,

 संकटग्रस्त  लघु  उद्योगों  को  भी  उचित  मुझे-
 वजा  देकर  अपने  हाथ  में  लेने  का  सरकार  का

 विचार  है  ?

 प्रौद्योगिक  विकास  मंत्रालय  में  उपमंत्री

 1६.  ज़ियाउर्रहमान  प्रंसारी)  :  जी

 नहों  ।
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 सारदा  बिकता  का  प्रधान  करने  वाले
 समाचारपत्रों  को  सरकारों  विज्ञापन

 ने  देना

 506l.  st  रामावतार  शास्त्रों  :  क्‍या

 सूचना  श्र  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  i

 (क)  क्‍या  सरकार  ने  साम्प्रदायिकता
 का  प्रचार  करने  वाले  समाचारपत्न ों  को  विज्ञा-
 पन  नहीं  देने  का  फैसला  किया  है  ;और

 (ख)  यदि  हां,  तो  उन  सामाचार पत्न ों
 के  नाम  क्या  हूँ  जो  साम्प्रदायिकता  का  प्रचार
 करते  हैं  तथा  जिन्हें  सरकार  ने  वर्ष  972—

 73  में  विज्ञापन  देना  बन्द  कर  दिया  है  ?

 सूचना  श्र  प्रसारण  मंत्रालय  में  उपमंत्री

 (श्री  धर्मवीर  सिह)  :  (क)  कौर  (ख).
 सरकार  की  ऐसे  समाचारपत्रों  तथा  पत्रिकाओं
 को  विज्ञापन  न  देने  की  नीति  है  जो  विषमता
 प्रचार  करते  हैं  गौर  साम्प्रदायिक  भावना
 भड़काते  हैं।  972-73  के  दौरान  सर-
 कार  ने  इ  आधार  पर  किसी  भी  समाचार-
 पत्र  को,  जिसको  विज्ञापन  और  दृश्य  प्रचार
 निदेशालय  द्वारा  पहले  केन्द्रीय  सरकार  के
 विज्ञापनों  के  लिये  इस्तेमाल  किया  जा  रहा
 था,  विज्ञापन  देना  बन्द  नही  किया  हैं  ।

 बिना  सरकारी  झ्रावास  के  पटना  के  डाक
 ग्रोवर  तार  कप  चोरियों  को  संख्या

 5062.  श्री  रामावतार  शास्त्री  :  गया
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  पटना  में  डाक  और  तार  विभाग
 में  काम  कर  रहे  कर्मचारियों  की  कुल  संख्या
 कितनी  है  ;
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 (ख)  क्‍या  उन  कर्मचारियों  को  सर-
 कारी  झा बास  प्रदान  नहीं  किया  गया  है,  यदि
 हां  तो  ऐसे  कर्मचारियों  क॑  संख्या  कितना  है
 जिन्हें  सरकारी  आवास  नहीं  मिला  है  ;

 (ग)  क्‍या  सरकार  ने  उनके  लिये
 क्वार्टरों  का  निर्माण  करने  के  लिये  कोई  योजना
 बनायी  है  ;  झर

 (घ)  यदि  हां,  तो  उस  योजना  की  मुख्य
 रूपरेखा  क्‍या  है  ?

 संचार  मंत्री  (६. 3  ह ेमस्ती  नन्दन  बहु-
 गुणा)  :  (क)  2998  कर्मचारी  |

 (ह  अभी  तक  382  कर्मचारियों  को
 सरकारी  क्वार्टर  दिये  गये  हैं  ।  2116
 कर्मचारियों  को  सनी  सरकारी  क्वार्टर  देने
 बाकी  हैं  |

 (7)  जहां।

 (घ.  तारीख  28-l2-72  को  60
 क्वार्टरों  के  निर्माण  की  मंजूरी  दे  दी  गई
 है  |  ग्रन्थ  294  क्वार्टरों  के  निर्माण  का

 अनुमोदन  कर  दिया  गया  है  ।  साशा  है  कि
 ये  क्वार्टर  वर्ष  975  तक  तैयार  दो  जायेगे  ।

 Alleged  efforts  to  poison  Ananda
 Murti

 5065  SHRI  RAM  BHAGAT  PAS-
 WAN:

 SHRI  M.  M.  JOSEPH:

 Willi  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  complaints
 made  by  the  followers  of  Ananda
 Murti  regarding  alleged  efforts  to  poi-
 son  him  in  the  jail  as  reported  in
 ‘The  Hindustan  Times’  dated  the  27th
 February,  ‘1973;  and
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 (b)  if  so,  the  sieps  taken  by  Gov-
 ernment  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Govern-
 ment  have  seen  the  relevant  news  re-
 port.

 (b)  according  to  the  information  re-
 ceived  from  the  State  Government,  the
 allegation  of  the  poisoning  of  Shri  P.
 R.  Sarkar@  Anand  Murti  is  totally
 false.  Shri  Sarkar  who  had  comp.
 lained  of  some  trouble  on  l2th  Feb-
 ruary,  1973,  was  examined  by  several
 eminent  physicians,  but  no  symptoms
 of  alleged  poisoning  were  detected.
 The  State  Government  also  constitu-
 ted  a  Board  of  Specialists  to  make  a
 thorough  check  up  of  Shri  Sarkar’s
 health  but  he  has  refused  to  appear
 before  the  Board.

 अन्तरिक्ष  विज्ञान  में  प्रगति  के  लिये  विकसित
 देशों  के  साथ  समझौता

 5066.  श्री  कमल  सिर  समुद्र
 क्या  प्रतीक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  सरकार  ने  देश  में  ग्रन्तरिक्ष

 विज्ञान  की  प्रगति  के  लिये  विकसित  देशों  से

 सहयोग  मांगा  है  ;

 (ख)  क्‍या  इस  बारे  में  सरकार  का

 किन्हीं  देशों  के साथ  कोई  समझौता  न  है  ;

 कौर

 (ग)  यदि  हां,  तो  वे  देश  कौन-कौन  से

 हैं  और  इस  बारे  में  कितनी  प्रगति  हुई  है  ?

 प्रधान  मंत्रो,  परमाणु  ऊर्जा  मंत्रों,  इलेक्ट्रो-
 नाक्स  सत्री,  सूचना  और  प्रसारण  मंत्री  तथा

 प्रन्तरिक्ष  मंत्री  (श्रीमती  इन्दिरा  गांधी  )  :
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 (क)  जी  नहीं  ।

 ड़)

 (ख)  भारत  ने  अन्तरिक्ष  अनुसन्धान
 के  सम्बन्ध  में  पश्चिम  जर्मनी,  फ्रांस,  जापान,

 इंग्लैण्ड,  भ्रशरीका  कौर  सोवियत  संघ  के  साथ
 -  मिलकर  कार्यक्रम  बनाया  है।  इस  सम्बन्ध  में

 इन  देशों  ब  साथ  करार  किये  गये  हैं  7  इस

 मामले  में,  द्रव  तक  की  गई  प्रगति  का  विवरण
 *  परमाणु  कर्णा  विभाग  के  वारिक  प्रतिवेदनों

 में  दिया  गया  है  ।

 राज्यों  में  नरबलि  के  मामले

 5067.  श्री  लालजी  भाई  :  क्या  गह
 मंत्री  यह  बनाने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  97I-72  के  दौरान
 राज्य-वार  भारत  के  किक-क्रीन  स्थानों
 पर  नर-बॉल  दी  गई  थो;  और

 (ख)  दादी  व्यक्तियों  के  खिलाफ  क्‍या

 कार्यवाही  की  गई  है  ?

 गह  संचालक  में  उपमंत्री  (श्री  एफ०  एच०

 मोहसिन)  :  (क)  प्रौढ़  (ख.  उपलब्ध

 सूचना  के  अनसार  जो  कि  राज्य  सरकारों  तथा

 संघ  राज्य  क्षेत्र  प्रशासनों  से  प्राप्त  हुई

 तथाकथित  मानव बलि  के  चार  मामले

 97  में  और  सात  मामले  i972  में

 (अक्तूबर  तक)  हुये  t  राज्यवार  सूचना

 सभा  पटल  पर  रखे  गये  विवरण  में  दी  जाती

 है।  प्रि्शालय  मों  रखा  गया  ।  देखिये

 “संख्या  LT-4643.../73]
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 Five  Point  task  to  Boost  Electronic
 Output

 5068.  SHRI  D.  K.  PANDA:  Will
 the  Minister  of  ELECTRONICS  be
 pleased  to  state:

 (a)  whether  the  Electronics  Com-
 mission  is  engaged  in  five-point  task
 to  boost  electronic  output;  and

 (9)  if  so,  the  outlines  thereof?

 THE  MINISTER  OF  STATE  IN  SHE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  C.  PANT):  (a)  and  (b).
 Some  of  the  measures  that  are  expect-
 ed  to  boost  the  electronics  output  in
 the  country  alongwith  achieving  an
 increasing  degree  of  self-reliance,  that
 have  been  taken  by  the  Electronics
 Commission  (Department  of  Electro-
 nics)  are:—

 Q.)  A  Task  Force  has  been
 appointed  by  the  Planning  Co-
 mission  with  the  Chairman,
 Electronics  Commission,  as
 its  Chairman  to  prepare  a
 Report  on  the  Telecommuni-
 eation  and  Electronics  Indus-
 tries  for  the  Fifth  Five  Year
 Plan.  The  Task  Force  in
 turn  set  up  seven  Working
 Groups  to  cover  various  sec-
 tors.  The  Working  Groups
 Reports  have  been  discussed
 by  the  Task  Force  and  =  an
 interim  report  made  avail-
 able  to  Planning  Commission.
 The  final  Report  of  the  Task
 Force  will  soon  be  ready.

 This  Report  will  provide  an
 outline  for  the  growth  of  the
 electronics  industry  through
 the  Five  Plan  period.

 (ii)  Technical  Panels  of  Experts
 were  set  up  by  the  Electro-
 nics  Commission  in  specific
 areas  of  interest  to  the  Indus-
 try  viz,  Electronic  Desk  Cal-
 culators,  Semi-Conductor  de-
 vices,  TV  Glass  Tubes,  Ferri-
 tes,  Mini  Computers  and  Con-
 nectors.  The  reports  of  the
 first  four  have  been  received



 5]

 (iii)

 Civ)

 Written  Answers

 and  folitow-up  action  is  in
 progress  in  the  light  of  recom-
 mendations  made  in  them.
 The  recommendations  relate
 to  licensing  guidelines  setting
 up  of  new  production  and
 cummercial  facilities  etc.

 The  Department  of  Electronics
 s€t  up  fat  the  instance  of  the
 Planning  Commission)  two
 Evaluation  Teams—one  on
 Bharat  Electronics  Ltd..  and
 other  on  Indian  Telephone
 Industries  to  review  their
 production  programme  and  to
 recommend  action-oriented
 measures  for  achieving  full
 utilisation  of  capacity  and  to
 iniprove  their  overall  perfor-
 mance.  The  draft  reports  of
 the  two  teams  are  ready  and
 are  being  finalised  for  submis-
 sion  shortly.  The  =  overall
 programme  submitted  by
 Electronics  Corporation  of
 India  Ltd.,  has  been  examined
 by  Electronics  Commission
 and  approved.  Additionally.
 the  programme  for  the  manu-
 facture  of  small  and  medium-
 sized  computers  at  the  Elec-
 ‘ronics  Corporation  of  India,
 Hyderabad,  a  Govt.,  of  India
 public-sector  undertaking  has
 been  approved  by  the  Elec-
 tronics  Commission  and  finan-
 ces  provided  to  the  undertak-
 ing  in  the  form  of  both  loan
 and  grant.

 Specific  encouragement  has
 been  given  for  technically
 qualified  entrepreneurs  to  go
 into  areas  such  as  the  TV  re-
 ceiveer  industry,  Electronic
 Desk  Calculators  and  others.
 A  large  number  of  licences/
 approvals  have  been  accorded
 in  this  field  and  production  of
 TY  receivers  is  expected  to  in-
 crease  significantly  in  the  cur-
 rent  year.  Over  1,000  Elec-
 tronic  Desk  Calculators  have
 been  sold  last  year  and  the

 MARCH  28,  078  Written  Answers  l56°

 number  is  expected  to  be  mul-
 tiplied  four  times  during  the
 current  year.

 (v)  In  accordance  with  the  policy

 (vi)  To  promote  both

 (vii)

 announced  by  the  Govern-
 ment  of  India,  applications
 for  fuller  utilisation  of  exist-
 ing  capacity  were  received  in
 the  Department  and  expedi-
 tiously  dealt  with.  Six  cases
 have  been  approved  on  this
 basis  which  would  enable
 existing  companies  to  signifi-
 cantly  expand  their  present
 output.

 production
 and  the  quality  of  electronic
 items  produced  by  the  small-
 scale  units,  the  Electronics
 Commission  has  offered  to
 every  State  Government  a
 grant  of  upto  Rs.  25  lakhs  to
 meet  upto  75  per  cent  of  the
 cost  of  setting  up  a  Testing
 and  Development  Centre  in
 each  State.  The  rest  of  the
 expenditure  is  to  be  borne  by
 the  State  Government.  Fur-
 ther,  the  Electronics  Com-
 mission  is  in  close  touch  with
 various  State  Governments
 and  is  assisting  them  to  draw
 up  plans  for  establishing  new
 electronics  units  in  their
 states.  A  special  Electronics
 Development  Committee  has
 been  constituted  in  West  ben.
 gal  and  an  Electronics  Deve-
 lopment  Corporation  has  been
 set  up  in  Kerala.

 An  Export  Processing  Zone
 for  Electronics  is  being  set  up
 at  Santa  Cruz  near  Bombay
 in  cooperation  with  the  Trade
 Development  Authority  urder
 the  Ministry  of  Commerce.
 A  wide  variety  of  Electronic
 components  and  equipments
 are  proposed  to  be  manufac-
 tured  in  the  Zone  on  a  hund-
 red  per  cent  export-oriented
 basis.  Exports  are  also  being
 stimulated  in  the  industry
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 through  careful  assessment  of
 capabilities  of  units  and  im-
 posing  export  obligations  on
 them.

 (viii)  Research  and  Development
 efforts  in  the  field  of  Electro-
 nics  are  being  assisted  both
 financially  and  otherwise  to
 contribute  effectively  to  self-
 reliance  and  increased  pro-
 duction.  a  National  Seminar
 on  Research  and  Development
 in  Electronics  was  organised
 by  the  Electronics  Commis-
 sion  in  January,  1973.  Areas
 in  which  R&D  work  is  to  be
 undertaken  have  been  identi-
 fied  by  Working  Groups  of
 experts.  R&D  grants  are  be-
 ing  made  to  Institutions  and
 public-sector  organisations  for
 undertaking  specific  develop-
 ment  work  in  sophisticated
 areas  in  Electronics.

 Issue  of  Letters  of  Intent/Licences  for
 setting  up  of  Industries  in  Gujarat

 5069.  SHRI  D.  P.  JADEJA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  the
 salient  features  of  the  letters  of  in-
 tent/industrial  licences  issued  during
 the  last  two  years  for  industries  to
 be  set  up  in  Gujarat?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.  SUB-
 RAMANIAM):  During  97]  and  l972
 99  Letters  of  Intent  and  28  Indus-
 trial  Licences  were  granted  for  estab-
 lishing  industries  in  Gujarat.  These
 related  to  metallurgical  industries,
 electrical  equipment,  telecommmun!-
 cations,  transportation,  industrial  ma-
 chinery,  machine  tools  miscellaneous
 machinery  and  engineering  industries,
 commercial  office  and  household
 equipments,  industrial  instruments,
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 scientific  instruments,  fertilizers,  che-
 micals,  dye  stuffs,  drugs  and  pharma-
 ceuticals,  textiles,  paper  and  pulp  in-
 cluding  paper  products.  food  process-
 ing  industries,  vegetable  oils  and
 vanaspati,  rubber  goods,  glass,  cera-
 mics,  cement  and  gypsum  products.
 Details  of  all  letters  of  intent  and
 licences  issued,  including  articles  of
 manufacture,  location  of  units  etc.,  are
 Periodically  published  in  a  number  of
 journals,  viz.,  the  Weekly  Bulletin  of
 Industrial  Licences,  Import  Licences
 and  Export  Licences,  the  Weekly
 Indian  Trade  Journal  and  the  monthly
 Journal  of  Industry  and  Trade.  Copies
 of  these  publications  are  available  in
 the  Parliament  Library.

 पिन  कोड  प्रणाली  में  प्राप्त  सफलता

 5070.  श्री  श्रीकृष्ण  ग्रग्रवाल  :
 श्री  जोत  कुमार  शाहा  :

 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  पिछले  वर्ष  से  प्रचलित  पिन  कोड

 प्रणाली  में  अब  तक  कितनी  सफलता  प्राप्त

 हुई  है  ;

 (ख)  क्या  देश  के  सभी  वितरण  क्षेत्रों  में

 इस  प्रणाली  को  काम  में  लाया  जा  रहा  हैं;
 कौर

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं?

 संचार  मंत्री  (श्री  हेमवती  नन्दन  बहु-

 गुणा)  :  इस  तरह  के  मामलों  में  जैसा  कि

 ग्राम  तौर  पर  होता  है,  आम  जनता  की

 प्रतिक्रिया  बहुत  धोनी  है।  तथापि  प्रगति

 सन्तोषजनक  है  |
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 (ख)  जो  हां,  ।  यह  प्रणाली  देश  के
 सभी  डिलेवरी  उप-डाकघरों  और  मुख्य
 डाकघरों  में  लागू  कर  दी  गई  है  ।  शाखा
 डाकघरों  को  अभी  पिन  कोड़  नम्बर  ग्लास

 नहीं  किया  गया  है।  शाखा  डाकघरों  को
 पिन  कोड  नम्बर  प्लाट  न  करने  का  कारण

 यह  है  कि  शाखा  डाकघरों  को  डाक  आमतौर
 पर  उनके  लेखा  उप-डाकघरों  के  जरिये  हो
 प्राप्त  होती  है  ।  तथापि.  शाखा  डाकघरों  को
 अलग  से  पिन  कोड  नम्बर  अलाट  करने  के
 प्रीत  पर  उस  समय  विचार  किया  जायेगा
 जर  जनता  काफी  तादाद  में  पिन  कोड  नम्बर
 लिखना  शुरू  कर  देंगी  1

 (ग)  प्रश्न  हो  नहीं  उठता  ।

 Tourists  Intrude  into  Kashmir  Security
 Zone

 5072.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov.
 ernment  has  been  drawn  to  the  news
 item  appearing  in  ‘Patriot’  dated  the
 5th  March,  973  under  the’  caption
 “Tourists  intrude  into  Kashmir  Secu-
 rity  Zone”;  and

 (b)  if  so,  the  reaction  of  Governa-
 ment  thereto  and  the  steps  taken  to
 strengthen  the  security  arrangements?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR  DIK-
 SHIT):  (a)  Yes,  Sir.

 (b)  In  both  the  incidents  referred
 to  in  the  news  item  the  concerned
 tourists  had  entered  certain  prohibited
 areas  in  Jammu  and  Kashmir  State.
 They  were  urrested  and  later  convic-
 ted  by  the  courts.  Adequate  precau-
 tions  are  being  taken  to  ensure  that
 such  incidents  are  prevented  in  future.
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 Creation  of  Employment  Opportunities

 by  Expanding  Public  Distribution
 System

 5073.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  worked  out  any  scheme  for
 creating  employment  opportunities  by
 expanding  the  public  distribution  svs-
 tem;  and

 (b)  if  so,  a  broad  outline  of  the
 scheme  and  how  far  the  Government
 have  been  able  to  check  the  rising
 trend  of  unemployment  among  educa-
 ted?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  ay  and  fb).  No
 scheme  with  the  specific  purpose  of
 crea‘ing  employment  opportunities  by
 expanding  the  public  distribution  ¢ys-
 tem  has  been  worked  out  in  the  Piann-
 ing  Commission.  To  make  a  dent  on
 the  growing  uncmployment,  particu-
 larly  amoung  the  educated  job  seek-
 ers,  recently  the  Planning  Commission
 has  addressed  the  State  Governments
 io  explore  the  possibilities  of  |  job
 opportunities  in  various  avenues  in.
 cluding  the  expansion  of  public  dis-
 tribution  svstem.  It  may  be  mention-
 ed  that  though  strengthening  the  pub-
 lic  distribution  svstem  would  be  main-
 ly  towards  improving  the  supply  of
 essential  commodities  and  holding  the
 price  line,  the  measure  would  have
 its  impact  on  the  problem  of  uncimp-
 loyment.

 Change  in  A.LR.  set  up

 5074.  SHRI  R.  V.  SWAMINATHAN:
 SHRI  BIBHUTI  MISHRA:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  any  change  in  the  set  up  of
 AIR;



 ‘161  Written  Answers  CHAITRA  7,

 (b)  if  so,  when  the  final  decision  is
 likely  to  be  taken;  and

 (९)  the  nature  of  changes  likely  to
 be  made?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  Yes,  Sir.

 (b)  and
 are

 fc).  The  changes  to  be
 made  under  ¢xamination,  The
 Eroposal  involves  detailed  consulta-
 tions  with  vurious  authorities  and  as
 such  it  is  not  possible  to  indicate  at
 the  present  stage  when  a  final  deci-
 sion  will  be  taken.

 PAEs  Sugeestion  to  P  &  J  Depart-
 ment  for  allocation  of  Telephone  lines

 5075.  SHRI  छा.  M.  JOSEPH:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  Public  Accounts
 Committee  has  reifcrited  its  sugges-
 tion  that  the  P  &  T  Department  should
 luy  down  precise  guidelines  for  deter-
 mining  woriorities  fer  ullocation  of
 additional  telephone  lines  keeping  in
 view  the  number  on  waiting  list  and
 the  duration  of  waiting,  and

 (b},  if  so,  the  broad  outlines  thereof
 and  the  reaction  of  Government  there-
 to?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,  Sir.

 (b)  The  PAC  have  observed  that
 in  the  waiting  list  for  telephones,  more
 than  two  thirds  pertained  to  the  non
 OYT  category  and  that  the  waiting  is
 much  more  in  this  category.  ‘The
 Committee  had  desired  that  the  De-
 partment  should  quickly  decide  and
 lay  down  precise  guidelines  in  the
 Place  of  existing  ad  hoc  apportionment
 for  determining  priorities  for  alloca-
 ‘tion  of  additional  lines  keeping  in
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 view  the  number  on  the  waiting  list
 and  duration  of  waiting.

 The  case  is  still  under  examination
 in  the  P  &  T  Board.

 Ban  on  Communal  Bodies  demanded
 at  the  Convention  Organised  by  Delhi
 State  Anti-Communalism  Committee

 5076.  SHRI  ऐश,  M.  JOSEPH:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)
 bodies  was  demanded  at  the  two-days
 Convention  held  in  New  Delhi  on  5th
 March,  973  which  was  organised  by
 the  Delhi  State
 Committee:  and

 whether  any  ban  on  communal

 Anti-Communalism

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  and  (b).  Government
 have  seen  reports  in  the  press  about
 the  demands  made  at  the  Convention
 organised  by  the  Delhi  State  Sam-
 pradayikta  Virodhi  Committee”  ‘in
 March,  ‘1973.  Associations  whose
 activities  are  prejudicial  to  the  main-
 tenance  of  communal  harmony  and
 to  the  interest  of  national  intergration
 can  be  dealt  with  under  the  provisions
 of  the  Criminal  Law  (Amendment)
 Act,  972  and  the  question  whether
 the  provisions  of  the  law  should  be
 invoked  in  respect  of  any  association
 is  examined  by  Government  from  time
 to  time  in  the  light  of  material  avail-
 able  with  Government  in  respect  of

 such  an  association.
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 Enquiry  into  the  robbery  in  Qazi
 Hauz  Area,  Delhi

 5077.  SHRI  M.  M.  JOSEPH:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  any  enquiry  was  held
 in  the  matter  of  robbery  in  Qazi  Hauz
 area  of  Old  Delhi  on  5th  March,  1973;
 and

 (b)  if  so,  the  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Yes,  Sir.

 ib)  The  case  is  still  under  investiga-
 tion  by;  the  Police.

 Conference  of  Chief  Ministers  for
 Eastern  Region's  Development

 5078,  SHRI  M.  M.  JOSEPH:  Will  the
 Minist:r  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  any  conference  of  the
 Chief  Ministers  for  the  Eastern  Re-
 fion’s  development  was  recently  held;
 and

 (b)  if  so,  the  main  points  of  dis-
 eussions  held  in  the  conference  and
 decisiens  arrived  at?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र.  MOHSIN):  (a)  No  such
 conference  has  been  held  by  the
 Ministry  of  Home  Affairs  recently.

 (b)  Does  not  arise.

 Agreement  between  India  and  Zangi-
 bar  on  Technical  Assistance  for

 Industrial  Development
 5079.  SHRI  M.  M.  JOSEPH:  Will

 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  recently  Zanzibar  has
 sought  any  technical  assistance  from
 India  for  industrial  development;  and
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 (b)  if  so,  the  nature  thereof  and  the
 main  features  of  the  agreement  sign-
 ed  in  this  regard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  Yes,  Sir.

 (b)  On  the  request  of  the  Govern-
 ment  of  Zanzibar,  a  delegation  of  ex-
 perts  from  the  Small  Scale  Industrics
 Development  Organisation  visited  that
 country  in  January,  973  and  have  in
 their  report  suggested,  among  other
 things,  the  setting  up  of  an  industrial
 estate  in  that  country.  While  no
 formal  agreement  has  been  signed
 with  the  Zanzibar  authorities,  the
 Government  of  India  have  agreed  to
 assist  Zanzibar  in  the  setting  up  of
 an  industrial  estate  and  consider  the
 supply  of  equipment  and  machinery
 requireg  fur  the  common  facilities
 workshop  to  be  organised  within  the
 proposed  industrial  estate.  India  has
 also  offered  services  of  appropriate  ex-
 perts  for  the  setting  up  of  the  Indus-
 trial  Estate  and  to  provide  training
 facilities  for  Zanzibar  nominees  in
 India.

 केख  तथा  राज्यों  द्वारा  प्र  सैनिक  सुधार
 झ्रायोग  की  सिफारिशों  को  क्रियान्वित

 करना

 5080.  श्री  मूल  चन्द  डागा  :  क्‍या

 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रशासनिक  सुधार  राजयोग  द्वारा

 कुल  कितने  प्रतिवेदन  दिये  गये  हैं  और  उनमें

 कुल  कितनी  सिफारिशें  की  गई  हैं  और

 उनमें  से  कितनी  सिफारिशों  पर  विचार  किया

 गया  हैं  और  उनमें  से  कितनी  सिफारिशों
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 पर  अभी  तक  विचार  नहीं  किया  गया  है  ;
 और

 (@)  राज्य  सरकारों  द्वारा  कितनी

 क्रियान्वित  किया  जायेगा

 आर  राज्य  सरकारों  द्वारा  कितनी  सिफरिशों

 सिफारिशों  को

 को  क्रियान्वित  कर  दिया  गया  हैं  ?

 गृह  मंत्रालय  तथा  कामिक  विभाग  में

 राज्य  मंत्री  (श्री  राम  निवास  मिर्धा)  :

 (क)  और  (ख).  प्रशासनिक  सुधार  आयोग
 ने  20  रिपोर्टे  प्रस्तुत  की  जिनमें  578  सिफारिश
 थीं।  इन  सिफारिशों  में  से  527  (5  भागों

 सहित)  सिफारिशों  का  सम्बन्ध  केन्द्र  के  साथ

 है  और  बाकी  56  (s  भागों  सहित)  सिफारिशों
 पर,  राज्य  सरकारों  द्वारा  निर्णय  लिया  जाना
 है  ।  केन्द्र  से  संबंधित  इन  527  (5  भागों  सहित  )
 सिफारिशों  में  से  387  (30  भागों  सहित)
 सिफारिशों  पर  निर्णय  ले  लिए  गए  हैं  और
 बाकी  i658  (25  भागों  सहित)  सिफारिशें
 ग्राम  भी  विचार  विमर्श  की  विभिन्न  ग्रवस्थागओं

 हैं।  समय-समय  पर  लिए  गा  निर्णय  और
 इन  निर्णयों  के  कार्यान्वयन  दर्शाने  वाले  तीन

 विस्तृत  विवरण-पत्र  संसद्‌  में  रखे  गये  थे  ।
 सब  से  बाद  वाले  विवरण-पत्न  में  30  नवम्बर,
 972  तक  के  क़्ियाकलाप  दर्शाए  गए  थे  1

 ये  विवरण-पाचन  ‘31-7-1970,  I7-lI-
 I97]  और  20-12-1972  को  सभा

 पटल  पर  रखे  गये  थे  ।

 राज्य  सरकारों  से  सम्बंधित  सिफारिशों

 उनके  ध्यान  में  ला  दी  गई  हैं।  इन  सिफारिशों

 पर  विचार  करना  कौर  उन  में  से  जो  सिफारिशें

 उन्हें  स्वीकार्य  हों  उन्हें  कार्यान्वित  करने

 का  काम  मूलतः  राज्य  सरकारों  का  है  |
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 Solar  water-Heater  invented  by  the
 Central  Building  Kesearch  Institute

 508l.  SHRI  VISHWANATH  PRA-
 TAP  SINGH:  Will  the  Minister  of
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state  the  main  features  of
 the  solar  water-heater  developed  by
 the  Central  Building  Research  Insti-
 tute,  Roorkee?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  The  Central  Building  Re-
 search  Institute  (CBRI)  Roorkee  has
 developed  the  following  three  types  of
 Solar  Water  Heaters:

 l.  Large  size  Solar  Water  Heater.

 It  is  suitable  for  intermittent  de-
 mands  of  hot  water  by  hospitals,  hos-
 tels  and  kitchens.  It  heats  600  litres
 of  water  upto  55°C  in  winter  after-
 noons  and  gives  water  at  48°C  to  50°C
 in  the  early  mornings.  The  Unit  can
 be  easily  manufactured  from  local
 matcrials  and  is  estimated  to  cost
 Rs.  2,500  on  a  single  unit  basis.  Its
 efficiency  is  50  per  cent,

 2,  Domestic  Solar  Water  Heater.

 The  heater  consists  of  a  flat  plate
 collector  coupled  to  an  insulated  sto-
 rage  tank  (l40  litres  capacity)  which
 is  connected  to  feed  water  supply,  In
 it  water  is  heated  up  to  55°C  maximum
 in  the  afternoons  and  is  available
 in  the  next  day  mornings  at  48°C  to
 50°C  during  average  winter  days.  The
 night  losses  are  of  the  order  of  20
 per  cent.  The  tank  is  fitted  with  ther-
 mostatically  controlled  .5  KW  heater
 element  and  hot  water  can  be  supplied
 in  winter  cloudy  days  also.  The  cast
 of  this  unit  is  estimated  at  Rs.  900/-
 per  unit.

 3.  Low  cost  Solar  water  Heater.

 The  low  cost  solar  water  heater
 (capacity  90  litres)  heats  water  in  the
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 winter  season  (December—February)
 upto  40°C  above  the  tap  water  tem-
 perature  froin  siun-up  hours  to  sun-set
 hours.  It  has  no  maintenance  and
 running  cost.  The  manufacturing
 cost  of  each  unit  is  estimated  to  be
 about  Rs,  250/..

 Formation  of  sub-committees  by  State
 Governments  fer  Greater  Opportuni-
 ties  for  employment  to  Harijans  and

 other  hackward  Classes
 5082,  SHRI  Si]AGWAT  JHA  AZAD:

 SHRI  NAWAL  KISHORE
 SrtlARMIA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state  whether
 Union  Governmert  have  asked  the
 State  Governments  to  form  sub-com-
 mittees  to  ensure  greater  employment
 opportunities  for  Harijans,  Backward
 Classes  and  murorities?

 THE  DEPUTY  MINISER  IN  THE
 MINISTRY  OF  iIOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN::  The  Working
 Group  set  up  under  the  Chairmanship
 of  Shri  M.  KR.  Yardi  recommended  that
 at  the  Centre  und  in  the  States,  it
 would  be  d2sirable  to  have  a  comnut-
 tee  to  review  the  performance  of  tne
 Departments  in  the  matter  of  recrur-
 ment  of  Scheduled  Castes  in  diiterent
 services.  This  recommendation  was
 forwarded  to  all  the  State  Govern-
 ments  for  necessary  action.  Most  of
 the  State  Governments  have  formed
 such  committees.

 Promotion  of  a  Police  Inspector  of
 Andamans  under  Suspension  for

 Negligence

 5083.  SHRI  BHAGAWAT  JliA  AZAD;
 Will  the  Minister  of  HOME  AFFAIRS
 te  pleased  to  state:

 (a)  whether  the  Police  Inspector  of
 Andamans  who  was  under  suspension
 for  negligence  in  the  esz:ape  of  aew
 from  Police  custody  of  the  captured
 Taiwan  vessel  in  the  Nicobar  territorial
 waters  has  been  promoted  and  has  been
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 Placed  at  the  top  of  all  senior  ir  spec-
 tors;

 (b)  if  so,
 solved  of  al]
 above  case;  and

 whether  he  has  been  ab-
 responsibilities  in  the

 (०)  whether  any  inquiry  was  riade
 by  C.B.I.  in  the  case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 हि  H.  MOHSIN):  (a)  The  vessel  involv-
 ९0  in  the  case  was  not  a  Taiwan  vessel
 but  was  a  Singapore  vessel,  The  Police
 Inspector  concerned  has  not  been  pro-
 moted.  He  is  still  under  suspension.
 By  virtue  of  his  seniority  his  name  is
 at  the  top  of  the  list  of  permanent  Ins-
 Pectors  of  Police  under  the  Andaman
 and  Nicobar  Administration.

 (b)  No,  Sir.  The  departmental  en-
 quiry  instituted  against  him  has  pot  yet
 been  completed.

 (c)  No.  Sir

 Tax  on  unexposeq  raw  Cinema  Film

 5034.  SHRI  PRIYA  RAN.JAN  DAS
 MUNSI:  Will  the  Minister  of  :NFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  in  view  of  the  proposed  tux  on
 unexposeqd  raw  Cinema  Films,  whe-
 ther  the  cost  of  Government  documen-
 tary  Films  and  feature  Films  will  89
 up;  and

 (b)  if  so,  whether  any  proposal  07
 suggestion  as  been  given  by  his  Mi-
 nistry  to  make  possible  concessions  in
 case  of  small  producers  or  young  en-
 trepreneurs  who  will  produce  com-
 mercial  Film  or  Films  Financed  by
 Film  Finance  Corporation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM

 BIR  SINHA):  (a).  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion.
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 Employment  opportunities  for  Educa-
 ted  Unemployed  quring  Fifth  Pian

 5085.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  what  would  be  the  actual  num-
 ber  of  educateq  unemployed  youth  at
 the  eve  of  Fifth  Five  Year  Plan;  and

 (b)  what  would  the  totul  capacity
 of  employment  opportunity  for  the
 educaleg  unemployed  youth  in  the
 Fitth  Five  Year  Plan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a).  Pre-
 cise  informution  regarding  the  num-
 ber  of  educated  unemployed  youth  in
 the  country  is  not  availaole.  How-
 ever,  according  to  the  latest  available
 information  from  the  Live  Registers
 of  Employment  Exchanges  as  at  the
 eng  of  December  1972,  there  were
 about  3.4  million  job  seekers  posses-
 sing  qualifications  of  iaatriculation
 and  above.  A  number  of  programmes
 have  been  introduced  in  the  recent
 past  to  combat  the  unemployment
 problem.  In  addition,  g  programme
 to  fing  jobs  for  500,000  educated  un-
 employed  is  being  intreduced  in
 l973-74.  This  will  certainly  have  a
 substantial  impact  On  the  unemploy-
 ment  position,  The  exact  number  of
 educated  jub  seekers  on  the  eve  of
 the  Fifth  Plan  cannot,  however,  be
 precisely  assessed  at  the  moment.

 still  under  pre- (bl  Fifth  Plan  is
 being paration  ang  these  details  are

 worked  out.

 Committee  set  up  to  Investigate  rea-
 sons  for  Regional  Imbalances

 5086.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  Government  have  set
 up  any  Committee  to  investigate

 the
 reasons  of  regional  imbalances.  if  so,
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 whether  that  cJmmuittee  has  suggested
 s0Me  probable  solutions  in  the  Agri-
 cultural  and  Industrial  sector;

 (b)  if  not,  whether  in  the  Fifth  Five
 Year  Plan  pridrity  would  be  given  to
 those  States  which  are  knuwn  as  re-
 gionally-imbalanced  States  in  Industry
 and  Agriculture;  and

 (c)  whether  West  Orissa
 and  Rajasthan  have

 Bengal,
 been  termed  as

 regionally  imbalanced  States  in  terms
 of  Planning?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  The
 Planning  Commission  hus  set  up  oan

 the
 problems  of  the  identification  of  back-
 Internal  Committee  to  go  into

 ward  areas  and  backward  States  and
 also  suggest  ways  and  means  for  their
 accelerated  development,

 (b)The  policy  with  regarqg  to  the
 development  of  backward  States  and
 areas  has  been  spelt  out  in  the  “Ap-
 proach  te  the  Fifth  Plan"  already  laid
 on  the  tabble  of  the  House.

 (c)  Orissa  and  Rajasthan  have  ev-
 en  in  the  Fourth  Plan  been  treated  as
 backward  States  for  the  purpose  of

 allocation  of  Centra]  assistance.  These
 have  also  been  treated  as  industrial-
 ly  backward  States  for  the  purpose  of
 giving  concessional  institutional  fin-
 ance  as  well  as  I0  per  cent  subsidy
 on  fixed  capital  investments  in  selec-
 ted  Districts.  It  has  also  been  recog-
 nised  that  there  are  intra-State  dispa-
 rities  in  regarq  to  development  in
 West  Bengal.
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 3087.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  in  view  of  the  proposed  T.V.
 Station  at  Golf  Club,  Tallegunj,  West
 Bengal,  whether  his  ministry  has  taken
 initiative  to  consider  the  reorienta-
 tion  of  the  Film  Studios  of  Bengal  to
 meet  the  necessary  demands  of  the
 T.V.  programme  of  Calcutta  T.V.
 Station:  and

 (b)  if  so,  what  are  the  busic  pro-
 posals  for  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM

 BIR  SINHA):  (a)  and  (b).  No,  Sir.
 For  the  projected  requirement  of  a
 T.V.  Station  for  film  material,  such
 conversions  are  not  required.  Govern-
 ment  will,  however.  welcome  if  Stu-
 dios  prepare  films  for  T.V.  use.

 Study  team  for  suggesting  methods
 for  speedy  E  Development  and
 Implementation  of  Common  Man's
 Welfare  Plans  in  large  sized  States

 3088.  SHRI  BHAGIRATH
 WAR:  Will]  the  Minister  of
 NING  be  pleased  to  state:

 BHAN-
 PLAN-

 (a)  wether  Government  propose  to
 set  up  study  team  for  suggesting
 methods  for  speedy  economic  develop-
 ment  ang  efficient  implementation  of
 the  common  man's  welfare  plans  in
 large  sized  States,  and

 (b)  if  so,  the  outlines  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  The
 Government  have  no  such  proposal
 under  eonsideration.

 (b)  Does  not  arise.
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 we  भरी  झांकियों  से  प्रभावित  सूरत  जिले

 के  क्षेत्रों  मे ंटोलोकिन  लाइनें  देने  को

 व्यवस्था

 5089.  श्री  कमर  सिह  चौधरी  :

 क्या  सवार  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  सूरत  जिले  (गुजरात)  के

 उन  क्षेत्रों  में  टेलीफोन  देने  की  कोई  योजना  है

 जहां  प्रति  वर्ष  घूल  भरी  आंधियों  के  कारण

 लोगों  के  मरने  का  खतरा  रहता  है  ;

 (@)  यदि  हां,  तो  उन  स्थानों  के  नाम

 क्या  हैं  जहां  टेलीफोन  दिये  जायेंगे  बौर

 (ग)  यदि  नहीं,  तो  उसके  क्या  कारण
 a> m+

 संचार  मंत्री  (श्री  हेवनों  लन्दन  बहु-

 गुणा)  :  (क)  जी  नहीं,  तथापि,  बागे  और

 जांच  की  जा  रही  है  |

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 (ग)  सूरत  के  राजस्व  प्राधिकारियों  ने

 सूचित  किया  है  कि  सूरत  जिले  के  किसी

 इलाके  को  धूल  भरी  ग्रामीणों  से  नुक़सान  नहीं

 पहुंचता  है.  |

 भारत  में  उत्पादित  कागज  की  किस्म

 5090.  श्री  एम०  एस०  पूरी  :  क्‍या

 औद्योगिक  विकास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  भारत  में  बनाये  गये  कागज

 की  किस्म  गिरती  जा  रही  है  ;  शौर
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 (@)  यदि  हां,  तो  कागज  की  किस्म

 को  सुधारने  के  लिये  क्या  कदम  उठाये  गये

 हैँ?

 'औद्योगिक  विकास  मंत्रालय  में  उसको

 (श्री  प्राणी  कुमार  मुखर्जी  (क)  जी

 नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 पिछड़  क्षेत्रों  में  उद्योग  स्थापित  करने  के

 लिये  प्रौद्योगिक  गृहों  द्वारा  दिखाया

 गया  उत्साह

 5091.  श्री  एम०  एस०  पूरी  :  क्‍या

 प्रौद्योगिक  विकास  मंत्री  यह

 कृपा  करेंगे  कि

 बताने  की

 (क)  क्या  कुछ  बड़े  औद्योगिक  गुणों
 ने  पिछड़े  क्षेत्रों  में  उद्योग  स्थापित  करने  के

 लिए  उत्साह  दिखाया  है  ;  सौर

 (ख)  यदि  हां,  तो  उनके  नाम  क्या  हैं
 बौर  वे  प्रत्येक  राज्य  में  क्रीन-क्रीन  उद्योगों

 को  स्थापित  करेंगे  ?

 प्रौद्योगिक  विकास  मंत्रालय  में  उपमंत्री

 (क्रि  ज़ियाउर्रहमान  पझ्ंसारो)  :

 (क)  जी,  हां  ।

 (ख)  एकक  विवरण  सभा  पटल  पर

 रखा  है  ।  [प्रस्थान  में  रखा  गया।  देखिए

 संख्या  [.T—464a/73]  |
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 Introduction  og  Modern  Managerial
 Technique,  in  implementing  Develop-

 ment  Plans
 5092.  SHRI  SUKHDEO  PRASAD

 VERMA:  Wil,  the  Minister  of  PLAN-
 ING  be  pleaSed  to  state:

 ‘a)  wether  Government  propose  to
 “aroduce  modern  managerial  techniqu-
 es  in  implementing  development
 plans;  and

 (b)  if  so,  salient  features  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a).  The

 Planning  Commission  has  been  recom-
 mending  in  successive  Plan  documents
 the  use  of  modern  management  tech-
 niques  in  implementation  and  opera-
 tion  of  projects,  programmes  and
 schemes.

 (b)  The  management  techniques  re-
 commended  in  the  Fourth  Plan  docu-
 ments  are;

 (i)  Project  consideration  phase—
 improved  techniques  of  plan-
 ning,  scheduling  and  control,
 information  ang  reporting
 systems,  etc..

 (ii)  Project  Operation  phase—
 Production  Planning  ang  con-
 trol  systems,  scientific  inven-
 tory  management,  cost  and
 qualilty  control  systems  pro-
 per  incentitive  schemes,  etc.

 Civic  amenities  in  Chittaranjan  Park,
 Delhi

 5093.  SHRI  B.  K.  DASCHOWDH-
 URY:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  statute  or  by-law  barring
 the  Municipal  Corporation  of  Delhi
 from  rendering  any  of  the  Corpora-
 tion’s  services  to  a  colony  like  Chitta-
 ranjan  Park  not  yet  taken  over  by
 the  Corporation,  while  property  taxes
 are  being  collected  from  all  the  allot-
 tees  of  the  Colony;  and
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 (b)  if  not,  the  circumstances  in
 which  the  service  like  the  civic  ameni-
 ties  are  being  denieg  to  Chittaranjan
 Park  while  the  property  taxes  are
 being  collected  there?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्र  H.  MOHSIN):  (a)  and  (b).
 The  Delhi  Municipal  Corporation  has
 reported  that  the  private  streets  which
 have  been  declarey  as  public  streets
 under  sections  3l5  and  ३36  of  the

 Delhi  Municipal]  Corporation  Act,  vest
 in  the  Corporation.  The  Municipal
 Corporation  maintains  the  services  of
 streets.  which  vest  in  the  Corpor:tion.
 There  is  no  specific  provision  in  the
 Municipaj  Corporation  Act  pertaining
 to  the  taking  over  the  services  vf
 the  colonies.  The  Standing  Committee
 of  the  corporation  has  laid  down
 procedures  tor  taking  over  of  the
 services  of  approved  colonies  which  is
 based  on  the  principles  lari  under
 sections  3)5  und  Ly.  of  the  Act
 Under  the  provisions  of  Section
 313,  of  the  corporation  Act,  The
 Standing  Committee  of  tke  Corpora-
 tion  approves  layout  plans  services
 plans  for  the  development  of  the  co-
 lonies,  The  Colonisers  developing
 agency  have  to  complete  the  necessary
 services  in  accordance  with  the  ap-
 proved  layout  plans  services  plans  as
 per  the  standards  prescribed  by  the
 Municipal  Corporation.  In  case  of
 Chitaranjan  Park,  which  is  an  approv-
 ed  colony  and  is  being  developed  by
 the  Department  of  Rehabilitation,  the
 revised  layout  plan  was  approved  by
 the  Standing  Committee  of  the  Corpo-
 ration  subject  to  certain  conditions.
 To  of  the  conditions  were  (i)  that  all
 the  services  shal]  be  maintained  by  the
 applicant  as  per  approved  standards

 ang  to  the  satisfaction  of  the  Com-
 missioner,  and  (ii)  that  in  caSe  the
 services  are  transferred  to  the  Cor-

 for poration  at  a  subsequent  stage
 maintenance,  the  applicant  shall  ei-

 ther  hang  over  the  services  in  good
 order  or  shall  pay  the  cost  of  deficien-
 cies,  if  any,  that  may  be  intimated  by
 the  Corporation.  Since  this  colony

 ig  being  developeg  by  the  Department
 of  Rehabilitation,  the  construction  in
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 the  colony  had  been  allowed  even  pri- or  to  completion  of  all  the  services  so
 as  to  enable  the  allottees  of  the  plots

 to  construct  their  houses.

 The  question  of  fulfilling  the  condi-
 tions  for  taking  over  the  services  is
 under  consideration  of  the  Delhi
 Municipal  Corporation  and  the  Minis-
 try  of  Rehabilitation,

 Appointment  of  Technocrats  as
 Heads  of  Technical  Departments

 5094.  SHRI  JAGANNATH  MISHRA:
 Will  the  PRIME  MINISTER  be  plea-
 sed  to  state:

 (a)  whether  Government  propose  to
 appoint  only  technocrats  to  head
 technical  departments,  and

 (b)  if  so,  the  advantages  of  sucha
 decision?

 THE  MINISTER  OF  SI.ATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  and  (b).  The  appoint-
 ments  to  posts  of  Secretaries  to  the
 Government  of  India  are  mude  by  se-
 lection  on  merit  from  among  eligible
 officers  belonging  to  various  services.
 The  question  of  limiting  the  field  of
 selection  for  any  particular  posts  of
 Secretaries  to  any  particulur  category
 of  officers  does  not  therefore  arise.

 West  Coast  Paper  Mills  l.imited.
 North  Kanara  (Mysore)

 5095.  B.  V.  NAIK:  Will  the  Minis-
 ter  of  INDUSTRIAL  DEVELOPMENT
 AND  SCIENCE  AND  TECHNOLOGY
 be  pleased  to  state:

 (a)  whether  the  West  Coast  Paper
 Mills  Limited  has  in  memorandum
 dated  the  23rd  February,  973  given
 a  warning  of  the  possibility  of  the
 closure  of  the  paper  mill  at  Dandeli,
 in  North  Kanara  in  Mysore  State  for
 want  of  raw  material  viz.  bamboos;
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 (b)  whether  this  apprehension  of
 the  paper  mill  has  been  investigated
 by  his  Ministry;  ang

 (c)  if  so,  the  findings  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVEL-
 OPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  Yes,  Sir.

 (bi  and  (c).  A  report  was  called
 for  from  the  State  Government.  Their
 reply  reveals  that  there  were  some
 outstanding  problems  in  regard  to
 payment  of  royalty  on  bamboo,  and
 that  the  same  have  since  been,  resalv-
 ed.  Th,  up  Taw
 the  factory  is  also  reported  to
 been  resumed.

 Waleiaas  L
 have

 SUP  pis

 Consultations  with  Planning  Commis-
 sion  before  preparation  of  annual
 Budget  to  fix  inter  sectoral  and  inter-

 Ministeria]  Priorities

 50u6..  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  PLANNING  be  pleased  tc
 state:

 (a)  whether  Planning  Commission  is
 consulted  before  the  preparation  9
 the  annual  budget  in  the  fixing  uP
 of  inter-sectoral  and  inter-ministerial
 priorities  as  outlineq  in  the  final  oul-
 lays;  and

 (b)  if  so,  how  year  after  year  the
 expenditure  on  various  departments
 and  Ministries  remains  constant  and
 the  variations,  if  any,  are  only  mar-
 ginal?  a

 OF  STATE  IN
 PLANNING

 THE  MINISTER
 THE  MINISTRY  OF
 (SHRI  MOHAN,  DHARIA):  (a)  Yes,

 Sir,  ft

 (b)  It  is  not  correct  to  say  that  ex-
 re- penditure  from  year  to  year  as

 mained  gonstant.  There  has
 a  considerable  step-up  each  year  over
 the  previous  as  the  followiré

 been

 years
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 figures  of  expenditure  and  outlay
 would  indicate:

 (Rs. Year  (crores)

 969-7o  (Actual  expenditure)  3022°  67
 ig7o-7!  (Actual  expenditure)  —-305  64
 I97I-72  (Actual  expenditure):  5585  54
 1972-73  (Plan  outlay)  2307"  77
 1973-74  (Plan  outlay)  244I°  83

 Froposal  to  form  Committed  Civil
 Service

 B0OT.  SHRI  B.  V.  NAIK:  Will  the
 PRIME  MINISTER
 state:

 be  pleased  to

 (a)  whether  there  are
 crete  proposals  before  the
 Commission  regarding  the
 of  Committed  Civil  Service;

 any  con-
 Planning

 formation
 end

 (b)  if  so,  the  outlines  of  the  propo-
 sal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  No,  Sir,

 (b)  Does  not  arise.

 Voluntary  Retirement  from  Central
 Government  Service

 5098.  SHRI  R.  S.  PANDEY:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 for
 from (a)  the  present  regulations

 granting  voluntary  retirement
 Central  Government  Service;
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 (b)  whether  Government  are  con-
 sidering  to  amend  the  relevant  rules
 to  enable  Government  Servants  will-
 ing  to  retire  from  Government  Service
 voluntarily  with  the  adequate  pension and  other  retirement  benefits;  and

 (९)  if  so,  the  steps  taken  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE)  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA!:  (a)  (i)  Under  rule  43  of

 the  Centra]  Civil  Services  (Pension)
 Rules,  1972,  a  Government  servant
 who  was  permanent  on  or  before  30th
 September.  938  and  who  holds  certain
 specified  posts,  can  retire  from  Gov-
 ernment  service  after  he  has  complet-
 ed  25  years  qualifying  service  by  giv-
 ing  a  notice  of  not  less  than  three
 months  in  writing.

 (ii)  Under  rule  48  of  the  Central
 Civil  Services  (Pension)  Rules.  1972,
 a  Government  servant  who  is  a  post-
 938  entrant.  ie.  a  Government  ser

 vant  who  became  permanent  ता  or
 after  the  lst  October,  1938.  can  re-
 tire  at  any  time  after  completing  30
 years  qualifying  service  by  giving  9
 notice  of  not  less  than  three  months
 in  writing.

 (iii)  Under  Fundamental  Rule  56
 Class (४),  घ  Government  servant  in

 I  or  Class  II  service  or  post  who
 had  entered  Government  service  be-
 fore  attaining  the  age  of  35  years  can
 retire  at  any  time  after  attaining  the
 age  of  50  years  by  giving  a  notice  of
 not  less  than  three  months  in  writ-
 ing  and  any  other  Government  =  ser-
 vant  can  do  so  at  any  time  after  at-
 taining  the  age  of  55  years.

 (iv)  Under  Fundamental  Rule  56
 (m).  a  Government  servant  in  Class
 III  service  or  post  is  hot  governed  by
 any  pension  rules  (can  retire  at  any
 time  after  he  has  completed  30  years
 service  by  giving  a  notice  of  not  less
 than  three  months  in  writing.
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 (v)  Under  rule  48  of  the  Central
 Civil  Services  (Pension)  Rules,  1972,
 a  Government  servant  in  Class  IV
 service  or  post  can  retire  at  any  time
 after  he  has  completed  30  years  of
 service  by  giving  a  notice  of  not  less
 than  three  months  in  writing.  A  Gov-
 ernment  servant  in  Class  IV  service
 or  post  who  had  entered  Government
 service  after  24rd  July,  i966  could
 also  retire  by  giving  a  notice  of  not
 less  than  three  months  in  writing,
 after  he  has  attained  the  age  of  55
 years,  vide  Fundamental  Rule  56(j).

 (b)  and  (s).  The  <¢xisting  rules
 themselves  provide  for  grant  of  pen-
 sionary  benefits  to  Government  ser-
 vants  who  are  governed  by  pension
 rules  and  who  retire  voluntarily  un-
 der  the  various  provisions  mentioned
 above,  according  to  the  length  of  the
 qualifying  service  rendered  by  them.

 Demands  of  NDMC  Employees

 5099.  SHRI  R.  S.  PANDEY:  Will
 the  Minister  of  HOME  AFFAIRS  oe
 Pleased  to  state:

 (a)  whether  the  NDMC  employees
 had  started  a  relay  hunger  strike  for
 introduction  of  pension  scheme  and  to
 press  their  other  demands  for  better
 service  conditions;  and

 (b)  if  so,  what  are  their  main  de-
 mands  and  the  steps  taken  t)  meet
 their  demands?

 THE  DEPUTY  MINISTER  [IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and
 (b).  The  New  Delhi  Municipal
 Workers  Union  resorted  to  hunger
 strike  with  effect  from  2nd  March,
 973  and  called  it  off  on  12th  March,
 1973.  Their  main  demands  were  intro-
 duction  of  a  pension  scheme  and  the
 grant  of  ex-gratia  payment  to  all  the
 employees  of  NDMC.  Regarding
 Pension  Scheme,  Government  have
 decided  to  introduce  an  ad  hoc  ssheme
 for  the  employees  of  the  NDMC  on
 the  same  lines  as  the  pension  scheme
 which  is  in  operation  for  the  em-
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 ployees  of  the  Municipal  Corporation
 of  Delhi.  The  demand  for  ex-gratia
 payment  for  all  the  NDMC  employees
 is  under  examination  of  the  Delhi
 Administration.

 Surrender  of  Dacoits  in  the  Chambal
 Valley  Region  of  Madhya  Pradesh

 5100.  SHRI  R.  S.  PANDEY:  Will
 the  Minister  af  HOME  AFFAIRS  he
 pleased  to  state:

 (a)  whether  all  the  dacoits  in  the
 Chambal  Valley  region  of  Madhya
 Pradesh  have  surrendered  and  if  not,
 the  estimated  number  of  those  ©  still
 hiding  there;

 (b)  steps  taken  to  apprehend  them:
 and

 (c)  steps  taken  so  far  for  the  up-
 liftment  of  the  dacoits  and  their
 families  who  have  already  surrender-
 ed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (०१.
 The  latest  information  is  being  col-
 lected  and  will  be  laid  on  the  Table  of

 the  House  on  its  receipt.

 Radio  Station  at  Iharamsala

 50l.  PROF.  NARAIN
 PARASHAR:

 SHRI  VIKRAM  MAHAJAN:

 CHAND

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  have  de-
 cided  to  set  up  a  Radio  Station  at
 Dharamshala  in  IJimachal  Pradesh:
 and

 (b)if  so,  the  date  by  which  the  work
 for  setting  up  of  the  said  station
 would  commence?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DH  ARAM
 BIR  SINHA):  (a)  and  (b).  The
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 proposals  for  the  establishment  of
 radio  stations  in  the  Fifth  Plan  are
 under  consideration.

 Hindi-Speaking  and  Non-Hindi
 Speaking  States  in  the  Country

 5102,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  the  names  of  States  and  Union
 Territories  regarded  as  Hindi  speak-
 ing  or  non-Hindi  speaking  by  the
 Government  of  India  as  on  Ist  Janu-
 ary,  (1973;  and

 (b)  the  basis  on  which  the  States
 are  declared  as  Hindi  speaking  or
 non-Hindi  speaking?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHR  RAM  NIWAS  MIRDHA):
 (a)  The  States  of  Bihar,  Haryana,
 Himachal  Pradesh.  Madhya  Pradesh,
 Rajasthan,  Uttar  Pradesh  and  Union
 Territory  of  Delhi  are  regarded  as
 Hindi-speaking  and  the  others  are  re-
 garded  as  non-Hindi  speaking  States/
 Union  Territories.

 (b)  The  basis  for  regarding  the
 above  States  as  Hindi-speaking  is
 that  they  have  adopted  Hindi  as  their
 Official  Language  and  the  Hindi-
 speaking  people  constitutes  substantial
 portion  of  their  population.

 Privileges  lost  by  Former  Princes

 5103.  PROF.  NARAIN  CHAND
 .PARASHAR:  Will  the  Minister  of

 HOME  AFFAIRS  be  pleased  to  state:

 (a)  the  mames  of  former  Princes
 who  were  affected  by  the  abolition  of
 princely  purses  and  privileges  by  an
 Act  of  Indian  Parliament;

 (b)  the  amounts  of  purse  in  each
 ease  which  have  been  affected  by  this
 abolition;  and

 (c)  the  various  privileges  lost  by
 the  former  princes?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  C.  PANT):  (a)  to  (०).
 Two  statements  are  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See.  No.  LT-4645/73).

 Soft  Loan  to  Coir  Industry  in  Kerala

 5105.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  3l44  on  2ind  August,  Is72  re-
 grading  re2rganisution  of  cdir  indus-
 try  in  Kerala  and  state:

 (a)  whether  the  final  decision  re-
 garding  the  request  made  by  the
 Kerala  Government  for  a  soft  loan  of
 Rs.  1.50  crores  for  revitalising  the  coir
 industry  has  s'nce  been  taken;

 (b}  whether  this  amount  has  al-
 ready  beep  given  to  the  Stete:  and

 (९)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAIT,  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  to  (ci.  Kerala  Gov-
 ernment  had  sought  some  assistance
 in  the  form  of  a  soft  loan  for  revita-
 lising  the  coir  co-operatives  within
 the  state.  The  matter  has  been  under
 discussion  with  the  State  Government,
 along  with  Reserve  Bank  of  India
 and  others  concerned.  It  has  since
 been  decided  that  the  State  Govern-
 ment  would  undertake  a  phased  prog-
 ramme  for  restructuring  of  the  coir
 cooperative  societies  in  order  to  make
 them  eligible  for  institutional  finance.
 The  State  Government  has  been  re-
 quested  to  take  further  action  in  this
 regard.  The  Central  Government  will
 give  Non-Plan  assistance  to  the  State
 Government  for  implementation  of
 this  scheme  for  a  period  of  three  years
 on  the  basis  of  assessment  to  be  made
 in  consultation  with  the  Reserve
 Bank  of  India.
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 Use  of  Thorium

 5l06.  SHRI  C.  छू.  CHANDRAPPAN:
 Will  the  Minister  of  ATOMIC  ENER-
 GY  be  pleased  to  state;

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  a  suggestion
 made  in  the  Indian  Science  Congress
 held  at  Chandigarh  that  thorium  utili-
 sation  technology  should  be  introduc-
 ed  to  make  proper  use  of  thorium
 reserves  mainly  found  in  Kerala;  and

 (b)  if  so,
 thereto?

 Government's  reaction

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):
 (a)  Yes,  Sir.

 (b)  Government  are  fully  awuare
 of  the  sal  6७  of  developing  the
 technology  of  thorium  utilisation  in
 power  reactors.  Studies  towards  this
 objective  form  an  important  part  of
 the  country’s  atomic  energy  prog-
 ramme.

 Reorganisation  of  Coir  Industry

 ‘5107.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  steps  taken  to  implement
 the  proposals  made  by  the  study
 froup  set  up  by  Planning  Commission
 for  the  reorganisation  of  coir  indus-
 try;  and

 (b)  the  proposals  made  by  the  said
 study  group?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  and  (b).  The  Study
 Group  on  Coir  constituted  by  the
 Planning  Commission  in  its  report
 made  various  suggestions;  the  impor-
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 tant  suggestions  are  briefly:
 (i)  Cooperative  Sector

 Conversion  of  a  portion  of  State
 loans  to  cooperative  societies  into
 equity  capital  and  the  other  portion
 into  loans  to  members  of  society  to
 acquire  shares.  Subsidy  of  interest  on
 loans  from  financial  institutions,
 Creation  of  price  fluctuation  fund.
 Assistance  for  training  manugers  and
 Secretaries,

 (ii)  Research  and  Training
 Increased  efforts  for  improving  pro-

 duction  methods  and  product  deve-
 lopment  and  extending  the  facility  of
 training  in  modern  methods.

 (i)  Internal  marketing

 Developing  the  internal  market  for
 coir  and  coir  products  by  popularising
 them  ariong  larser  sections  of  the
 population.

 (ivi  Export
 Reduction  of  export  duty  on  yarn

 and  abolition  of  import  duty  charged
 on  coir  products  in  EEC  countries.
 Steps  have  already  been  taken  to  im-
 plement  a  large  number  of  sugees-
 tions.  Various  schemes  have  been
 formulated  to  cover  the  remaining  SUB-
 gestions  which  are  at  different  stages
 of  implementation.  Major  Schemes
 under  implementation  are:

 l,  Restructuring  some  selected  coir
 cooperative  societics  into  produc-
 tion-cum-sales  organisations  and
 making  them  economically  viable  to
 be  eligible  for  institutional  finance.
 These  societies  will  also  be  given
 managerial  and  marketing  assis-
 tance.  Kerala  Government  has
 been  requested  to  take  further  steps
 to  implement  this  scheme  on  a
 phased  programme.

 2  An  intensive  Research  and
 Training  Scheme  involving  about
 Rs.  54  lakhs  and  spreading  over  a
 Period  of  three  years  commencing
 from  ‘1973-74  has  approved  and
 necessary  financial  provisions  made
 in  Coir  Board’s  budgets.
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 3.  More  show-rooms  are  allowed

 to  be  opened  by  the  Coir  Board  at
 important  cities  in  India  and  bud-
 getary  provisions  included  for  inten-
 sive  publicity  through  mass  media
 like  press,  radio,  films  etc,

 4.  Increased  allocations  have  been
 made  to  carry  out  an  extensive
 publicity  campaign  abroad  in  colla-
 boration  with  importers  and  chain-
 stores  in  foreign  countries.

 People  living  below  Poverty  Line

 5108.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  PLANNING  be
 Pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2277  on
 i6th  August,  972  regarding  people
 living  below  poverty  line  and  state:

 (a)  the  estimated  number  of  people
 now  living  under  poverty  line:

 (9)  whether  the  proposed  steps
 taken  by  the  Government  to  improve
 the  condition  of  these  poor  people,
 have  produced  any  result;  and

 (०)  if  so,  the  outlines  of  the  results
 achieved?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  No  fresh
 evidence  has  been  avuilable  since  Un-
 starred  Question  No.  2277  was  answer-
 ed  on  ]6th  August,  972  which  would
 necessitate  a  revision  of  the  estimate
 of  the  people  living  below  the  poverty
 line.  The  estimate  of  the  poor  re-
 mains  unchanged  at  about  220  million
 or  40  per  cent  of  the  total  population.

 (b)  and  (c).  It  is  too  early  for  the
 various  programmes  launched  for  the
 removal  of  poverty  to  produce  a
 visible  impact.  Moreover,  these
 Fourth  Plan  programmes  were,  by
 and  large,  conceived  in  isolation  and
 their  operations  were  locationally  dis-
 persed.  The  Planning  Commission  has
 since  given  ga  great  deal  of  thought  to
 the  strategy  and  programmes  for  the
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 removal  of  poverty  as  an  integral  part
 of  the  growth  objectives  of  the
 Fifth  Plan.  As  a  result  of  the  postu-
 lated  rate  and  pattern  of  growth,  the
 stress  on  a  more  effective  population
 policy,  the  emphasis  on  creation  of
 mass  employment  oppurtunities,  the
 provision  for  a  National  Minimum
 Needs  Programme  and  the  envisaged
 oublic  distribution  system  to  ensure
 availability  of  esscntial  goods  to  low
 income  strata  at  reasonably  stable
 prices,  it  is  expected  that  the  monthy
 per  capita  consumption  of  the  poorest
 30  per  cent  of  the  population  would
 rise  to  the  level  necessary  to  ensure
 @  minimum  =  desirable  consumption
 standard.

 wr  से  ग्राम  होने  को  राज्यों  को

 प्रवृत्ति

 5109.  श्री  विभूति  मिश्र :  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  विभिन्न  राज्यों  में  केन्द्र

 से  अलग  होने  की  प्रवृत्ति  बढ़  रही  है  ;

 (ख)  क्या  केन्द्र  सभी  राज्यों  और  कम

 से  कम  पिछड़े  राज्यों  की  आर्थिक,  राजनैतिक

 तथा  सामाजिक  उन्नति  के  बारे  में  समान

 रूप  से  ध्यान  नहीं  दे  रहा  है  ;  ब्रोकर

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार

 द्वारा  क्या  योजना  बनाये  जाने  का  प्रस्ताव है
 जिससे  सभी  राज्यों  पर  समान  रूप  से  ध्यान

 दिया  जा  सके  और  ऐसी  प्रवृत्ति  का  मुकाबला
 किया  जा  सके  ?

 गृह  मंत्रालय  में  उप-स्त्री  (श्री  एफ०

 Wao  मोहसिन)  (क)  से  (ग).

 सरकार  को  राज्यों  को  ऐसी  प्रवृत्ति
 की  कोई  सूचना  नहीं  है  ।  केद्र

 तथा  राज्यों  के  बीच  सम्बन्ध  संविधान
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 के  उपबन्धों  से  नियंत्रित  होते  हैं  ।  प्रशासनिक

 सुधार  प्रायोजक  ने  केन्द्र-राज्य  सम्बन्धों  पर
 अपने  प्रतिवेदन  में  सिफारिश  की  है  कि  “केन्द्र
 बौर  राज्यों  के बीच  समुचित  तथा  सौहार्दपूर्ण
 सम्बन्धों  के  लिए  किसी  संविधानिक  संशोधन
 की  आवश्यकता  नहीं  है,  क्योंकि  केन्द्र-राज्य
 सम्बन्धों  को  निमंत्रित  करने  वाले  संविधान
 के  उपबन्ध  किसी  स्थिति  से  निपटने  अथवा
 इस  क्षेत्र  में  उत्पन्न  किसी  समस्या  के  समाधान
 के  प्रयोजन  के  लिए  प्राप्ति  है

 am  राज्यों
 को  केन्द्रीय  सहायता  का  वितरण  राष्ट्रीय
 विकास  परिषद  द्वारा  निर्मित  किए  गये
 मानदण्डों  के  अनुसार  किया  जाता  है  |

 योजनाएं  तैयार  करने,  विकास  योजनाकारों
 को  स्वीकार  करने  तथा  धन  व्यय  करने
 के  क्षेत्र  में  राज्यों  को  येप्ठ  स्वतंत्रता  है  ।
 पिछड  राज्यों  के  हित  में,  केन्द्रीय  करों  में
 राज्यों  के  भाग  के  वितरण  के  बारे  में  वित्त
 ग्रा योग  उत्तरोत्तर  सावधानी  से  विचार  कर

 रहा  है  |  राज्य  योजनाओं  के  लिए  केन्द्रीय
 सहायता  के  वितरण  के  मानदण्ड  राष्ट्रीय
 विकास  परिषद  द्वारा  निश्चित  क्या  जाते
 हैं  इसमें  राज्यों  के  पिछड़ेपन  तथा  विशेष
 समस्या झ्र ों  को  भी  घ्यान  में  रखा  जाता

 है  |

 Break-downs  in  Atomic  Power  Plants

 5l0.  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  ATOMIC  ENER-
 GY  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  278
 on  28th  February,  973  regarding  set-
 ting  up  of  atomic  power  houses  in
 the  country  and  state:

 (a)  the  total  number  of  break-
 downs  in  all  the  atomic  power  Plants;

 (b)  the  causes  of  the  break-downs;
 and

 (c)  the  steps  being  taken  to  re-
 move  the  defects  to  avoid  break-
 downs?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  IN-
 FORMATION  AND  BROADCASTING
 AND  MINISTER  OF  SPACE  (SHRI-
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 ing  is  expected  to  be  achieved  towards
 the  middle  of  1973.  The  second  unit
 of  RAPP  and  both  the  units  of  the
 Madras  Atomic  Power  Project  are
 still  under  construction.  As  such,  the

 MATI  INDIRA  GANDHI):  (a)  to  information  given  below  relates  to
 (c).  At  present,  the  only  atomic  only  TAPS:—
 power  station  under  operation  is  the
 Tarapur  Atomic  Power  Station
 (TAPS).  The  first  unit  of  the  Rajas-  Since  the  date  of  commercial  opera-
 than  Atomic  Power  Project  (RAPP)  tion  of  the  Tarapur  Station,  prolonged
 has  attained  criticality  on  August  ll,  outages  (outages  over  four  days)
 972  and  is  presently  undergoing  have  occurred  as  per  details  given
 commissioning  test.  Full  commission-  below:

 SL.  Period  of  outage  Unit  Power  drop
 No.

 I  14-7-1970°  to  29-8-r970  I  210  MW)  Planned
 >  outages

 2  (2-9-1970,  Oo  2I-I0-I970  II  2I0  MW  J
 3  Req-I97I  0  2§-7-I97  II  2r0  MW"

 4  26-6-I97]  tu  &-7-I97T  I  2t0  MW)  Planned
 outages

 §  IQ-TI-I97L  ty  25-TT-097L  II  2t0  MW

 6  I7-B-I97])  0  26-4- 1972  I  z2i0  MW’

 7  i§-2-I972  ty  25-25  ०9७7२  II  tro  MW")  Planned

 vw
 outage

 8  (23-3-1972  to  (20-12-1972,  II  270  MW)

 9  12-8-1972  to  I8-8-972  I  tgo  MW

 IO  9-9-I972  to  23-9-1972,  I  40  MW

 II  27-I-i973  to  date  I  ‘140,  MW

 The  outages  at  Sr.  Nos.  l,  2,  4,  5,  7,
 8,  9,  10..  and  il  were  planned  out-
 ages  for  carrying  out  maintenance.
 The  third  outage  from  8th  April,  97]
 to  25th  July,  97]  was  a  major  forced
 outage  initiated,by  a  fault  in  the
 Maharashtra  electrical  system  whieh
 resulted  in  a  complete  loss  of  power
 to  the  Station.  To  prevent  recurrence
 of  such  loss  of  power  the  requisite
 modifications  to  the  protection  schemes
 in  the  Maharashtra  and  Gujarat  sys-
 tems  have  been  taken  uD.  Unit-I
 was  shut  down  for  refuelling  and
 maintenance  on  August  1%,  97l.
 After  carrying  out  certain  improve-
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 ments  in  its  guide  tube  holding-down
 arrangement  and  on  completion  of
 refuelling,  the  unit  was  brought  back
 on  line  on  April  27,  1972,  Unit-II
 was  shut  down  for  refuelling  and
 maintenance  on  March  23,  972  and
 was  brought  back  on  line  on  Decem-
 ber  21,  972  on  completion  of  its  re-
 fuelling.  This  unit  has  been  running  at
 about  200  MW  =  since  then.  The
 planned  outage  at  Sr.  No,  9  was  avail-
 ed  of  for  attending  to  a  cable  fault
 inside  the  drywell,  The  entire  cable
 in  question  was  replaced.  The  plann-
 ed  outage  at  Sr.  No.  0  was  availed
 of  for  attending  to  steam  leaks  in
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 the  drvwell  and  to  accumulation  of
 nT. radio  active  liquid  wastes,  All  leaks  i)  To  provide  gainful  employ-

 were  attended  to  and  liquid  wastes  Yacnt  to  the  unemployed  and  the
 were  carefully  transferred  to  an
 underground  tank  of  the  adjoining
 Fuel  Reprocessing  Plant  for  treat-
 ment  and  safe  disposal.  Unit  I  has
 been  shut  down  on  January  27,  973
 for  its  second  refuelling,  It  is  ex-
 pected  to  be  brought  back  on  line  in
 May  1973.  Equipment  modifications
 and  changes  in  operation  procedures,
 wherever  necessary,  have  been  intro-
 duced  to  minimise  the  recurrence  of
 outages.

 Fifth  Plin  for  UP.

 5lll.  SHRIMATI  SAVITRI  SHYAM:
 Wiil  the  Minister  of  PLANNING  he
 pleased  to  state:

 (a)  whether  Government  of  Uttar
 Pradesh  have  submited  to  the  एलान
 ta’  Government  any  paper  on  =  ap-
 proach  to  the  State's  Fifth  Five  Year
 Plan;

 (b)  if  so,  the  broad  features  there-
 of:  and

 tc)  the  Central  Government's  reac-
 fjon  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  Yes,
 Sir.

 (bi  A  Statement
 Table  of  the  House.

 (c)  Planning  Commission  is)  exa-
 mining  the  proposals  and  implications
 of  the  approach  paper  of  Uttar  Pra-
 desh  Government  in  consultation  with

 is  laid  on  the

 the  representatives  of  the  State
 Government.

 STATEMENT
 Uttar  Pradesh  Government  have

 suggested  an  investment  of  Rs.  3500—
 3700  crores  in  the  Fifth  Five  Year
 Plan  of  the  State  out  of  which
 Rs.  1,020  crores  would  be  forthcom-
 ing  frcm  the  financial  institutions.
 The  broad  objectives  as  identified  by
 the  State  Government  in  their  docu-
 ment  ure  given  below:—

 under-employed  and  to  increase  the
 Productive  capacity  of  small  cul-
 livators  und  rural  artisans  to  en-
 rure  them  a  minimum  level  of
 consumption.  (Employment  in-
 tensive  programmes),

 Gi)  To  accelerate  the  economic
 development  by  (a)  strengthening
 the  basic  infrastructure  of  powcr,
 irrigation  and  roads,  (b)  increasing
 agriculture  production  by  6  per
 cent  per  annum,  and  (c)  raising
 the  industrial  production  by  0  per
 cent  per  unnum,

 (iii)  To  provide  basic  minimum
 needs  at  the  district  level.  (Mini-
 mum  needs  programme).

 (ivi  To  ensure  balanced  regional
 development,

 (v)  To  contain  birth  rate.
 (vie  To  stabilise  prices.

 (vill  To  develop  growth  centres
 and  promote  urban  development.

 (vill)  To  secure  people's  partici-
 pation.

 Setting  up  of  Industries  by  State
 Industrial  Development  Corporation

 5112.  SHRIMAT]  SAVITRI  SHYAM:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  yleused  to  state:

 (a)  whether  Government  have
 takcn  note  of  the  colossal  failure  of
 the  State  Industrial  Development
 Corporation  to  take  effective  steps  to
 set  up  industries  of  vital  importance
 to  the  national  economy  during  the
 last  three  years;

 (b)  how  many  letters  of  intent
 issued  to  them  have  been  converted
 into  industrial  licences  during  the
 last  three  years;
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 even  where  licences
 hes  been

 (c)  whether
 were  issued,  lhe  progress
 tur  below  expectation;  and

 (d)  if  so,  the  names  of  the  States  to
 whom  licences  were  issued  during  the
 jast  three  years  and  the  reasons  for
 slow  progress?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  to  (d).  Government
 are  uware  that  severn]  State  Indus-
 trial  Development  Corporation  have
 not  taken  all  the  effective  steps
 necessary  to  implement  the  letters  of
 intent  issued  to  them  during  the  last
 three  vearg  for  setting  up  industrial
 undertakings.  While  4  Letters  of
 Intent  were  issued  to  various  Indus-
 trial  Development  Corporations  from
 l70  to  1972,  only  3  of  these  have
 been  converted  into  industrial  licences
 during  this  period.  Industrial
 licences  issued  during  this  period
 were  given  to  the  Industrial  Cevelop-
 ment  Corporations  of  Andhra  Pradesh,
 Assam,  Hurvana,  Gujarat,  Kerala
 Mysore,  and  Punjab.

 The  principal  reason  for  the  sluw
 implementation  of  these  Letters  of
 Intent  is  the  fact  that  adequate  pre-
 Paratory  work  had  not  been  done  by
 the  State  Industrial  Development  Cor-
 Porations  in  respect  of  projects  for
 which  Letters  of  Intent  have  been
 issued  to  them.

 Agreements  with  other  countries  for
 Development  of  Atomic  Energy

 5113,  SHRI  P.  GANGADEB:  Will
 the  Minister  of  ATOMIC  ENERGY
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  304  on  2Ist
 February,  973  regarding  agreement
 with  Hungary  for  development  of
 atomic  energy  and  state  whether
 India  has  signed  such  agreements  with
 other  countries  also?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDH):  Be-

 sides  Hungary,  India  has  current
 bilateral  agreements  for  collaboration
 in  the  ficld  of  peaceful  uses  of  atomic
 energy  with  .Afghanistan,  Belgium,
 Brazil,  Czechoslovakia,  Arab  Republic
 of  Egypt,  France,  Federal  Republic  of
 Germany,  Philippines,  Romania,  Spain
 and  USSR.

 Epansion  of  Experimental  Satellite
 Communication  Earth  Station  at

 Almmedabag

 5l4.  SHRI  P.  GANGADEB:

 SHRI  PURSHOTTAM
 KAKODKAR:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  he  held  talks  with  the
 ITU  Secretary-General  during  his
 visit  to  India  in  the  2nd  week  of
 February,  973;

 (b)  if  so,  the  subjects  discussed
 during  the  talks;

 (c)  whether  India  asked  for  any
 help  in  the  expansion  of  the  experi-
 mental  satellite  communication  earth
 station  ut  Ahmedabad;  and

 (d)  if  so,  his  reaction  thereto?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes.

 (b)  Matters  of  mutual  interest  re-
 lating  to  tele-communications  were
 generally  discussed.  The  Secretary-
 General  referred  to  the  programme  of
 work  of  the  advanced  level  telecom-
 munication  training  centre  to  be  set
 up  at  Ghaziabad,  near  Delhi  with
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 United  Nations  Development  Prog-
 ramme  (UNDP)  /Internaticnal  Tele-
 communication  Union  (ITU)  assis-
 tance  and  the  valuable  services  ren-
 dered  by  Indian  Telecommunication
 experts  working  in  various  parts  of
 the  world  in  LT.U.  assignments.

 (c)  Yes,  by  Department  of  Atomic
 Energy.

 (d)  ITU,  as  executing  agency  of
 UNDP,  is  already  assisting  India  since
 August.  97]  in  the  expansion  of  the
 facilities  at  the  Experimental  Satellite
 Communications  Earth  Station  at
 Ahmedabad  under  a  technica]  assis-
 tance  project.

 पश्चिम  पाकिस्तान  के  झरधाधियों  को

 भारतोय  नागरिकता  प्रदान

 करना

 5116.  श्री  महा  दीपक  सिंह  शाक्य  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  एक  वर्ष  में  पश्चिम  पाकिस्तान

 के  कितने  शरणार्थियों  को  भारतीय  नागरिकता

 प्रदान  की  गई  है  ;

 (ख)  कितने  शरणार्थियों  ने  भारतीय

 भसागरिकता  के  लिए  ग्रोइन-पत्र  दिये  हैं

 शौर  कितने  मामले  क्चाराधीन  हैं  ;  और

 (ग)  वे  मुख्य  रुप  से  किस  राज्य  में

 बसे  हैं  ?

 गुह  संजा लय  में  उप-मंत्रो  (श्री  एफ०  एच०

 माहौल)  :  (क)  से  (ग)  सूचना  एकत्रित

 की  जा  रही  है  तथा  सदन  के  पटल  पर  रख  दी

 जायगी।

 Setting  up  of  Industries  during
 Fifth  Plan

 5ll7.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
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 AND  TECHNOLOGY  be  pleased  to
 state  the  number  of  industries  which
 are  to  be  set  up  during  the  next  five
 years  with  location  State-wise?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  The  Fifth  Five  Year  Plan
 has  not  yet  been  finalised.

 Nomination  of  Members  to
 tive  Assembly  of  Goa,

 Diu

 Legisla-
 Daman  and

 5l8.  SHRI  PURUSHOTTAM  KaA-
 KODKAR:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  Governmen:!  huve
 received  a  proposal  from  the  Gov-
 ernment  of  Goa,  Daman  and  Diu  for
 nominating  members  to  Legislative
 Assembly  of  that  Union  Territory:

 (b)  if  so,  how  many  nominations
 have  ben  proposed  and  the  criterion
 suggested  for  those  nominations;  and

 (c)  the  decision  of  Government  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (c).
 Certain  proposals  had  been  received
 from  the  Government  of  the  Union
 territory  in/this  matter  some  time
 ago.  No  nominations  have  been  made
 so  far.

 Revision  of  Gadgil  Formula  of

 Central  Assistanc:  to  States.

 5119.  SHRI  VASANT  SATHE:
 Will  the  Minister  of  PLANNING  be

 pleased  to  state:

 (a)  whether  Gadgil  Formula  gov-
 erning  the  Central  assistance  to  States
 is  proposed  to  be  revised/modified  in
 view  of  the  various  considerations  put
 forth  by  the  State  Governments;  if

 so,  at  what  stage  the  matter  stands;
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 (b)  the  main  outlines  of  the  revised
 ormula;  and

 (c)  how  far  the
 vould  help  te
 yalances?!

 revised  formula
 remove  regional  im-

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  to  (०).
 The  question  of  defining  the  prin-
 ciples  for  the  allocation  of  Central
 assistance  for  the  Fifth  Five  Year
 Plan  is  still  under  consideration  in
 the  Planning  Commissiun.

 l.A.S.  Officers  returned  from  Abroad
 after  Training

 5120.  SHRI  M.  C.  DAGA:  Will  the
 PRIME  MINISTER  be  pleased  to
 state:

 (a)  the  number  of  IA.S,  Officers
 returned  after  training  abroad  during
 I972;

 (b}  their  subjects  of  study  and  on
 which  posts  they  were  posted  on
 iheir  return  from  training;  and

 (९)  the  total  number  of  Scheduled
 ‘Castes  and  Scheduled  Tribe  Officers
 out  of  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  to  (ce).  The  information  is  being
 collected  and  will  be  laid  on  the
 ‘table  of  the  House.

 Rise  in  prices  of  Industrial  raw
 material

 52i.  DR.  H.  P.  SHARMA:  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  prices  of  Indus-
 trial  raw  materials  like  steel,  nylon,
 Polyster  yarn,  dyes  and  chemicals
 have  considerably  increased  follow-
 ing  the  excise  hike  on  these  com-
 modities;
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 (b)  if  so,  how  the  present  prices  of
 these  items  compare  with  the  corres-
 ponding  prices  in  January,  1973;

 (c)  how  far  the  increase  in  prices
 is  commensurate  with  the  increase  in
 duty  and  how  far  it  is  out  of  propor-
 tion  with  the  increase  in,  excise  duty;
 and

 (d)  the  steps  being  taken  to  pre-
 vent  disproportionate  rise  in  prices  of
 these  items?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  to  (c).  The  increase
 in  excise  duties  fin  relation  to  pre-
 Budget  prices)  would  have  on  =  im-
 pact  of  around  3.4  to  5  per  cent  for
 most  categories  of  steel  (exc.uding
 sicel  categories  on  which  there  has
 Icen  no  excise  duty  increase);  Rs.  5
 per  kg.  for  certain  deniers  of  nylon
 varn;  Rs,  .90  per  kg.  for  polyster
 yarn  and  fibre  (which  is  almost  neu-
 tralised  by  a  relief  on  polyster/
 polymer  chips);  and  0  per  cent  on
 rubber  chemicals.  Precise  informa-
 tion  igs  not  available  yet  on  pre-
 Budget  and  post-Budget  prices  for  all
 the  items  mentioned.  For  steel,  the
 revised  JPC  prices  announced  on
 March  4  reflect  the  revised  excise
 duties  announced  in  the  Budget.  The
 manufacturers  of  nylon  yarn  have
 not  yet  announced  any  revised  prices.
 In  any  case,  changes  in  excise  duty
 are  not  the  only  factor  accounting  for
 changes  in  prices  of  industrial  raw
 materials,  and  sometimes  existing
 margins  permit  the  absorption  of  the
 increased  excise  duty  without  a
 corresponding  price  increase,

 (d)  Necessary  action  under  the
 laws  related  fo  distribution  of  essen-
 tial  commodities  would  be  taken
 whenever  considered  necessary.
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 Indian  Assistance  ty  Tanzania  in
 building  up  telecommunication  net

 work

 Will 5l22.  SHRI  छू  MALLANNA:
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Tanzania  has  scught
 Indian  assistance  for  the  tel€cOm-
 munication  net  work;  and

 (bi  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHUGU-
 NA}:  (a)  and  (b).  (l)  No  request  has
 been  received  directly  from  the  Gov-
 ernment  of  Tanzania  for  assistance  for
 the  telecommunication  Network  =  in
 that  country.  However,  the  Euxst
 African  Posts  and  TelecOmmunica-
 tion  Corporation.  an  organ  of  the  East
 African  Community  (comprising
 Kenya,  Uganda  and  Tanzania)  had
 asked  for  the  services  of  India  tele-
 comrmunication  engineers  and  =  sent
 offers  of  appointments  to  some  tele
 communication  engineers  of  the  Indian
 Posts  &  Telegraphs  Department.  The
 matter  is  being  processed.

 (2)  The  first  Vice-President  of
 Tanzania  and  the  President  of  Zanzi-
 bar,  during  his  visit  to  India  in  Feb-
 ruary,  ‘1973,  desired  that  an  exPert  or
 a  team  of  experts  may  be  sent  from
 India  to  under-take  a  study,  among
 other  thing,  of  improvements  and  ad-
 ditional  equipment  necessary  for  the
 telephone  system  in  ZaNzibar  and
 Pemba  territories.  This  request  is
 under  Government's  consideration,

 Issue  of  licences  for  setting  up  of
 Cement  Factory  in  Mysore

 5i22,  SHRI  K.  MALLANNA:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  pe  pleased  to  state:

 (8)  whether  any  Tequests  have  been
 received  for  issue  of  licences  or  letters
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 of  intent  for  the  manuafacture  of
 cement  in  Mysore  State;  and

 (by  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  Yes.  Sir,

 (by  A  request  for  expansion  from
 one  party  has  been  rejected.  In  other
 case,  a  request  for  expansion  is  under
 consideration  and  in  two  other  cases,
 letters  of  Intent  have  been  issued.

 Request  of  Maharashtra  Government
 to  declare  Vande  Mataram  as  Kashtra

 Geet

 5I25.  SHRI  BHALJIBHAI
 PARMAR:

 SHRI  HUKAM  CHAND
 KACHWAL:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Maharashtra  Govern-
 ment  have  urged  the  Central  Govern-
 ment  that  “Vande  Mataram”  be  de-
 Clared  as  “Rashtra  Geet";  and

 (b)  if  so,  the  reaction
 Government  thereto  and
 taken  in  the  matter?

 of  Central
 the  action

 HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b) Jana  Gana  Mana  is  the  Rashtra  Geet (National  Anthem),  No  Proposal  has been  received  from  the  Maharashtriu Government  thai  Vande  Mataram should  be  declared  as  the  Rashtro Geet.
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 Infiltration  of  Pakistani  Nationals  in
 Rihar

 ‘5126.  SHRI  BHALJIBHAI
 PARMAR:

 SHRI  HUKAM  CHAND
 KACHWAL:

 Willi  the  Minister  of  HOME
 AFFAIR  be  pleased  to  state:

 (a)  whether  Government's  uttention
 has  been  drawn  to  the  news-item  pub-
 lished  in  the  ‘Hindustan*  dated  the  7th
 March,  1973  that  50  thousand  Pakis-
 tani  nationals  have  entered  in  Bihar
 illegally.

 (b)  the  factual  position  thereof:  and

 (cy)  action  proposed  to  be  taken  by
 Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  Hf.  MOHSIN;:  ¢a)  ta  (०).
 Government  have  seen  the  concerned
 news  item,  The
 appeared  ty  Le  g
 According  to  the  available  informa-
 lion  which  had  been  obtained  from

 Bihar  on
 600

 come

 figures  mentioned
 gross  exaggeration.

 the  Government  of
 an  earlier  occasion,  about
 non-Bengali  Muslims
 to  Bihar  Bangladesh  without
 valid  travel  documents  since  the  com-

 have
 from

 menrement  of  the  freedom  struggle  in
 Bangladesh  in  March,  1971.
 taken  against  such  persons  under  the
 relevant  provisions  of  law,  Utmost
 vigilance  is  also  maintained  by  the
 concerned  authorities  to  prevent  any

 Action  is

 Unauthorised  entry  from
 Indo-Bangladesh  border.

 across  the
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 Land  for  Gorakhpur  head  Post  office

 and  Auto-telephone  exchange

 5l27.  SHRI  NARSINGH  NARAIN
 PANDEY.  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  land  for  Gorakhpur
 Head  Post  Office  and  Auto-telephone
 Exchange  has  been  acquired  as  pro-
 Posed;  and

 (ey  if  so.  when  and  tha  progress
 mate  in  the  construction  of  the  Build-
 ings?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H  N.  BAHU-
 GUNA):  (a)  and  (b),

 l.  Head  Post  Office.  Proceedings
 under  the  Land  Acquisition  Act  for
 acquisition  of  land  for  Gorakhpur
 Head  Post  Office  had  been  finalised
 and  the  lang  taken  possession  of,  but
 the  State  Government
 intimated  that  they  are
 the  acquisition  proceedings.  The  case
 has  been  taken  up  with  the  State
 Government.  Action  for  constraction
 of  the  building  will  be  taken  after
 the  case  for  acquision  of  land  is  finally
 setled  with  the  State  Government,

 have
 cancelling

 now

 2.  Telephone  Exchange.  <A  plot  of
 land  measuring  l.72  acres  was  acquif-
 ed  on  13-9-70,

 Tenders  for  cOnstruction  of  Tele-
 phone  exchange  building  have  been
 received  and  are  being  scrutinised.
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 2.5  bra

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  PERMISSION  GIVEN  BY  THE
 Rartway  MINISTRY  TO  MORE  THAN
 6,000  COMMUNISTS  TO  TRAVEL  WITH-

 OUT  TICKETS  TO  DELHI  FROM  BIHAR.

 MR.  SPEAKER:  Now  we  take  up
 the  call-attention  motion.  Mr.
 Kachwai.

 PROF,  MADHU  DANDAVATE
 (Rajapur):  Mr.  Speaker,  before  you
 take  up  the  call-attention  motion....

 MR.  SPEAKER:  No;  I
 allowing  this.

 am  not

 (Interruptions)

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  TiSe  on  a  point  of  order.  Under  the
 Tules  there  are  certain  specific  issUes
 on  which  Calling  Attention  notices  are
 admitted.  Sir,  ticketless  travel  is
 the  order  of  the  day.  It  cannot  be
 admitted  as  a  Calling  Attention.  How
 Can  this  be  admitted  as  a  Calling
 Attention?  The  hon.  Railway  Minis-
 ter  has  already  completely  denied  it.

 (Interruptions)

 MR.  SPEAKER:  I  am  not  allowing
 anybody  else.  He  70०5९  on  a  point  of
 Order  and  so  I  heard  him.  There  is
 Mo  point  of  order  in  that.

 (Interruptions)
 MR.  SPEAKER:  May  I  make  4

 request?  After  all,  the  motion  is  there
 and  it  has  to  be  taken  up.  If  you
 think  that  you  can  shout  out  the  mem-
 bers,  it  is  a  different  matter.

 (Interruptions)
 MR.  SPEAKER:  I  may  tell  Shri

 Dinen  Bhattacharyya  that  that  is  no
 justification  for  what  has  been  done
 now,

 (Interruptions)
 MR.  SPEAKER:I  am  not  permit-

 ting  anything.  l  am  not  listening  to
 any  member.

 (Interruptions)

 ब्रायन  महोदय  :  देश  में  जो  भी  चीजें

 होती  हैं  वह  डिस्कस  की  जाती  हैं  7  एक  हाउस
 में  वह  ग्राती  हैं  तो  दूसरे  हाउस  वाले  कहते
 हैं  कि  हमारे  यहां  क्‍यों  नहीं  कराई  ।  इससे
 श्राप  को  पोजीशन  कौर  साफहो  जायेगी,
 इस  में  क्‍या  हर्ज  है  ?

 श्री  हुक्म  चन्द  कछवाय  (मुरैना)
 प्रत्यक्ष  महोदय,  मैं  अविलम्बनीय  लोक

 महत्व  के  निम्नलिखित  विषय  को  झोर  रेल
 मंत्री  का  ध्यान  दिलाता  हुं  कौर  प्रार्थना  करता

 हैं  कि  वह  इस  सम्बन्ध  में  एक  वक्‍तव्य  दें:

 “27  मार्च,  973  को  संसद  भवन  पर

 कम्यूनिस्ट  पार्टी  द्वारा  प्रायोजित  प्रदर्शन
 में  भाग  लेने  के  लिए  6  हजार  से  अधिक

 कम्युनिस्टों  को  बिहार  तथा  देश  के
 अन्य  भागों  से  बिता  टिकट  दिल्‍ली  जाने
 सम्बन्धी  रेल  मंत्रालय  द्वारा

 अनुमति  का  समाचार  oe

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  Mr.  Speaker,
 Sir,  at  the  outset  I  would  like  to  state
 that  no  permission  was  given  by  the
 Railway  Ministry,  of  any  other
 authority  to  any  person  to  travel
 without  ticket.  to  Delhi.

 Workers  belonging  to  the  Com-
 munist  Party  of  India  started  arriving
 at  Delhi  to  participate  in  fhe  demons-
 traticn  which  was  held  on  27-3-73,.
 The  first  arrivals  were  reported  on  the
 morning  of  24-3-73  when  the  ticket
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 checking  squad  detected  about  240
 such  passengers  afriving  at  Delhi  and
 New  Delhi  by  three  different  trains,
 namely,  29  Up,  83  Up  and  3  Up.  The
 Ambala  and  Lcknow  Railway  Magis-
 trates  who  are  operating  in  Delhi
 area,  assisted  us  in  realising  the  fare
 from  these  passengers,  73  passengers
 could  not  pay  the  fare.  Out  of  these,
 39  were  convicted  till  the  rising of  the
 Court  and  34  were  jailed.  A  message
 was  also  sent  ito  all  the  adjoining
 ‘Divisions  and  Railways  to  keep  a
 clause  watch  on  sUch  travellers.

 On  the  evening  of  24-3-73,  a  large
 number  of  such  workers  congregated
 at  Lucknow  station  with  the  infention
 of  boarding  29  Up,  83  Up  and  35i  UP
 pagsenger  trains.  35]  Up  passenger
 {rain  links  |  MD  from  Mofadabad  to
 Delhi.  These  workers  had  already
 cecupied  the  compartments  of  29  UP
 und  89  Up  even  before  the  rakes  could
 le  hauled  to  the  Platform  from  the
 Washing  Lines.  They  did  not  detrain
 despite  persuasion.  Ultimately.  a
 decision  wag  taken  hy  the  Local  Divi-
 sicnai  Officers  to  back  the  rakes  to
 the  Washing  Lines  after  they  had
 heen  brought  on  to  the  platform.
 Efforts  of  the  Divisional  Officers  to  get
 tho  rakes  vacated  having  failed  the
 District  Magistrate,  Luckrrar.  and  the
 l.G,  Police,  U.P..  were  requested  to
 come  to  the  assistance  of  the  Rail-
 ways.  With  their  assistance,  it  was
 possible  to  get  two  reserved  coaches
 vacated,

 The  District  Magistrate,  Lucknow.
 who  was  at  Lucknow  Station  platform
 at  2.45  hours  on  24-3-73,  advised  the
 Divisional  Superintendent  and  other
 officers  that  the  Railway  should  per-
 mit  the  passengers  to  go  on  the  two
 trains  which  they  had  already  occup-
 ied  since  any  delay  might  result  in  the
 situation  going  out  of  hand.

 In  view  of  the  advice  Gf  tHe  State
 Government  authoritles  that  this  laTs®
 crowd  should  be  taken  away  from  an
 important  city  like  Cucknow  as  quick-
 ly  as  possible,  the  traing  were  permit-
 ted  to  proceed  on  iheir  journey  after

 tickets  of  as  many  Passengers  as
 possible  were  checked.  The  trains
 could  thus  be  started  only  after  a  few
 hours  delay.

 On  the  evening  of  25-3-73,  as  a  pre-
 cautionary  measure,  Lucknow  Divi-
 sion  stopped  the  sale  of  platform
 tickets  and  sought  the  assistance  from
 G.R.P.  and  R.P.F,  to  screen  entry  of
 persons  into  the  station.  A  meeting
 was  also  held  by  the  Divisional  Sup-
 erintendent  with  the  local  Civil“and
 Police  authorities  on  25-3-73  at  about
 .00  hours.  It  was  decided  to  har-
 ricade  access  to  Lucknow  BG  as  well
 as  MG  station  in  the  evening,  The
 sale  of  platform  tickets  was  stopped.
 The  weekly  Dehra  Dun  Janata  was
 augmented  and  the  persOns  who  had
 brought  tickets  were  directed  to  travel
 hy  65  Up  weekly  Janata  which  con-
 nects  |  MD  to  Delhi.  Both  83  Up  and
 29  Up  trains  left  in  time  on  25-3-74
 with  the  passengers  who  had  prior
 reservations,  These  nassengers  who
 could  not  travel  on  24-3-73  had  been
 granted  instant  refund  or  were  at-
 commodgted  on  the  next  day.

 The  returning  rush  of  those  attend-
 ing  this  Rally  started  from  yeSterday
 evening.  Northern  Railway,  in  con-
 junction  with  the  local  police  made
 precautionary  arrangements  at  Delhi
 and  New  Delhi  stationg  and  no  in-
 convenience  was  caused  to  bona  fide
 Passengers.  The  stations  were  cor-
 doned  off  and  entry  Was  screened.
 One  special  train)  run  from  Howrah
 to  Delhi  and  pack  to  Howrah  on  pay-
 ment  left  New  Delhi  yesterday.

 MR.  SPEAKER:  Shri  Kachwai,

 (Interruptions)
 MR,  SPEAKER:  All  of  you  kindly

 sit  down.  May  I  téll  you  that  I  have
 ealled  only  that  hon.  Member  and  1
 did  not  permit  others  to  make  any
 statements.  If  anything  come  sin  bet-
 ween  without  my.  Permission,  it  is  not
 coming  on  record,

 I  am  not  calling  any  ‘other  Member.
 I  only  called  Shri  Kachwai,  to  put  the
 question.  Nothing  else  is  going  on
 record.
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 हाउस  में  कई  बालें  ऐसी  होती  हैं  जो  एक  मैम्बर
 को  भ्रच्छी  नहों  लगता  हैं.  दूसरे  को  लगती  हैं,
 तीसरा  कु  और  राय  उनके  बारे  में  रखता
 है  ।  हाउस  इसीलिए  है  कि  अपनी  राय

 यहां  रखी  जाएं  ।  झगर  आप  इस  तरह  से
 रुकावट  डालने  तो  कहीं  नहीं  पहुंचेंगे  ।

 श्री  हुक्म चन्द  कछवाय  :  मंत्री  जाके

 वक्तव्य  से  एक  बात  बिल्कुल  si  हो  गई  है

 कि  जबरन  दो  ट्रेनों  में  लोग  घुप  गए  थे  बोर

 उन्हें  यहां  पर  लाया  गया  ।  कल  के  प्रदर्शन  में

 देश  के  अनेक  भागों  से  लोगों  ने  आ  कर  भाग

 लिया  ।  उस  में  केवल  वे  कारों  और  महंगाई

 को  लेकर  सारे  देश  के  ये  लोग  चले  :  माग

 बहुत  उचित  थी  और  यह  सरकार  को  गलत

 रोगियों  के  कारण  पैदा  हुई  ।  कब  तक  जो

 सरकार  की  गोंद  बैठ  कर  उसको  सपोर्ट  करते

 थे,  वहीं  ग्राम  सरकर  के  खिताब  प्रशांत

 करने  पर  मजबूर  FI——  (ब्याबान)

 यह  जो  परम्परा  बिना  टिकट  चलने

 की  है  यह  बिहार  में  सत्र  से  ज्यादा  पाई  जाता

 है।  ये  मेरे  शब्द  नहों  है  -  इनके  पहले  जो  रेल

 मंत्री  श्री  हतुमंतैया  जो  थे  उन्होंने  इस  सदन  में

 कहा  था  कि  रेलों  से  जो  कमाई  होतो  है  वह

 विहार  में  खत्म  हो  जातों  है,  इतने  अधिक

 लोग  वहां  बिना  टिकट  चलते  हैं  (व्यवधान  )

 बिना  टिकट  चलना  कोई  नई  बात  नहीं

 है।  यह  TEE  कम्युनिस्ट  पार्टी  ने

 डाली  an  सं  बात  नहीं  है।  हाल  है  में  क  तक ता

 में  कांग्रेस  अधिवेशन  में  विहार  से  बड़ों  संख्या

 में  लोग  बिना  टिकट  गये  थे  ।  इत  लोगों  ने  पता

 का  अनुकरण  किया  है।  (व्यवधान)  लखनऊ

 के  जिला  मैजिस्ट्रेट  ने  अपने  वक्तव्य  में  कड़ा  है

 कि  वहां  ऐसी  परिस्थिति  पैदा  हों  गई  था,

 जिस  को  वह  कानू  नहीं  कर  सकते  थे।  उन्होंने
 कहा  है  कि  जो  गाड़ी  प्लेटफार्म  पर  जा  कर
 लगी,  उस  में बहु  बड़ी  मंड्या  में  लोग  भर
 गये  शोर  चूंकि  वह  उप  गाड़ो  को  खानी  कराने
 में  सफल  नहीं  हुए,  इस  लिए  उस  गानों  को
 पुन:  याई में  भेज  दिया  गया।  लेकिन
 फिर  भी  गाड़ी  को  खाली  नहीं  कराया
 जिसका  |  में  शरद  जाता  चाहता  हूं
 कि  उस  रोज  लखनऊ  स्टेशन  पर  लहरता
 से  12018  के  लिए  कितने  टिकट

 इस् यू  किये  गये,  कितने  लोगों  ने  प्लेट  काम  डिक
 खरादे  थे  और  जिन  लोगों  के  पास  टिकट  थे.
 लेकिन  जा  यात्रा  नहों  कर  पाये.  उन  में  से  किये
 लोगों  ने  अपने  टिकट  वापिस  किये  Ve  बपबबात  )

 मंत्री  महोदय  ने  यह  भी  कटा  है,  बोर
 समाचारपत्रों  मे  भो  यह  बात  थाई  है.  कि  लगता
 से  मंत्रो  महोदय  के  साथ  सम्पर्क  सवा  किया
 गया  ग्रोवर  यह  पड़ा  गया  कि  इस  सम्बन्ध  में
 क्या  किया  जाता  चाहिए  |  इस  में  प्रधान  मंत्रों
 को  भी  क्योटा  गधा  है  |  प्रदान  मंतर  ते  कहा  कि
 जितने  लोग  कराना  चाहें  उन  को  आते  दो  ।

 (व्यवधान  )  समाचारपत्रों  में  प्रधान  मंत्रों  के
 नाम  को  भो  मोटा  गया  है  |  (व्यवधान  )

 अ्रध्पक्ष  महोदय  :  शाप  उन  के  बड़े  हवाई
 हैं  1

 प्रधान  मंत्री  परमाणु  ऊर्जा  मंत्रों,

 इलेंकट्रानिकस  मंत्री,  सूचना  और  प्रसारण  मंत्रों
 तथा  प्रंतरिक्ष  मंत्री  (श्रीमती  इन्दिरा  गांवो):
 ग्रानरेबल  मेम्बर  घोट  रहे  हैं  ,  ग्रोवर  कोई  नहों
 नोट  रहा  है  ?  (व्यवधान  )

 श्रो  हुक्म  चन्द  कछवाय  :  ग्रध्यक्ष  महोदय,
 अप  जिस  प्रदेश  से  ग्राते  हैं,  वह  पजाब-बड़ो
 पवित्र  भूमि  है,  बड़ों  उपजाऊ  भूमि  है।
 (व्यवधान  )

 भ्रध्यक्ष  महोदय  आप  उप  पर  मेहरबानों
 रखियाते  ।  (व्यवधान )

 श्री  हुक्म  चन्द  कछवाय  :  27  तारों
 के  उई  अखबार  प्रदान  में  पंजाब  के  एक

 मानते  वादी  नेता  का  वक्तव्य  निकला  है  ।
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 (व्यवधान  )  उन्होंने कहा  है  कि  केन्द्र4  सरकार
 ने  राज्य  सरकारों  और  उच्च  विभाग धि कारियों
 को  हिदायत  दो  है  कि  जो  लोग  प्रदर्शन
 के  लिए  दिल्‍ली  आता  चाहें,  उन  के  साथ  कोई

 छेड़छाड़  न  की  जाये  ।  [(व्यवधान  |

 लखनऊ  में  जो  घटना  हुई,  उस  में  लगों  के
 उस  ग्रुप  को  डोल  करने  वाले  इस  सदन  के  कियु-
 लिस्ट  पार्टी  के  मेम्बर  थे  जो  इस  समय  यहां
 बदे  हुए  2-4  मधुकर  ।  उन्होंने  लोगों  को
 बिना  टिकट  चलने  के  लिए  प्रोत्साहित  किया
 (व्यवधान  )

 मैं  यह  जानता  चाहता  हूं  कि  उस  अवसर
 पर  गाड़ियों  में  अलग  से  जो  डिब्बे  लगाये  गये,
 जो  गाड़ियां  चलाई  गई,  उन  के  लिए  कितना
 पैसा  जमा  किया  गया।  भविष्य  में  बड़े
 पैमान  पर  एसी  घटनाएं  न  हों,  उस  के  लिए
 सरकार  कोन  से  कदम  उठाने  जा  रही  है?
 (व्यवधान  )  मेरे  पास  प्रमाण  हैं।  मैं  इस
 बात  को  साबित  कर  सकता  हुं  ।  (व्यवधान  )

 अध्यक्ष  महोदय  :  माननीय  सदस्य  जो
 इन्फर्मेशन  लेना  चाहते  हैं,  वह  लें  ।  ते  चाजिज
 झर  काउंटर  -चाजिज  क्‍यों  लगाते  हैं?
 (व्यवधान)  फोन  चार  मेम्बर  एक-साथ
 बोल  रहे  हैं  1  मुझे  पता  नहीं  कि  वे  क्या  कह
 रहे  हैं  1

 Interruptions

 अध्यक्ष  महोदय  :  वह  इस  कालीन  एक्शन
 मोशन  के  बाद  कह  सकते  है  ।  (व्यवधान)

 श्री  एल०  एन०  मिश्र  :  अध्यक्ष  महोदय
 सब  से  पहले  में  इस  बात  का  बहुत  जोर  से
 खंडन  करता  हूं  कि  किसी  ने  प्रधान  मंत्री
 से,  या  मुझ  से  ,  सम्पर्क  स्थापित  किया  ;  में
 कहना  चाहता  हूं  कि  यह  विषय  रेल  विभाग
 का  है  कौर  में  रेल  विभाग  का  मंत्री  हूं।  भ्रमर
 कोई  गलत  बात  हुई  है,  तो  उस  की  जवाबदेही
 मुझ  पर  है  और  उसकी  कीमत  देने  के  लिए

 तैयार  हूं  ।  इस  तरह  की  बात  राज्य  सभा  में
 मानवीय  सदस्य  के  दल  के  सदस्यों  ने  कही  कौर
 हमने  उस  का  खंडन  किया  ।  वही  बात  यहां
 दोहराई  जा  रही  है।  इन  बातों  के  पीछे  राजनीति
 है।  मैने  ग्रसने  वक्तव्य  में  कहा  है  कि  24  तारीख
 को  97  लोग  टिकट  लेकर  आने  वाले  थे  ।  उन
 में  स  498  लोगों  में  अपने  टिकट  वापिस  किये
 बौर  बाकी  लोग  झा  गये  ।  जो  लोग  नहीं  न
 सके,  रेलवे  अधिकारियों  ने  उन  को  उसी  पुराने
 टिकट  पर  अरगल  दिन  —25  तारीख  को--
 दाने  की  इजाजत  दे  दी  ।  जिन  498  लोगों  ने
 अपने  टिकट  वापिस  किये  उनके
 पैसे  दिए  गए  |  स्पेशल  ट्रेन  की  बात  उन्होंने
 की  ।  चार  स्पेशल  रेन्स  कम्युनिस्ट  पार्टी  वालों
 ने  पेमेंट  पर,  पैसे  दे  कर  के  कलकत्ता  से  यहां
 तक  आने  के  लिए  रिजर्व  की  थीं |  उस  में  से

 एक  को  लेकर  कल  वह  वापस  गए  और  तीन
 झ्र ौर  ले  जाना  चाहेंगे  ।  तो  वह  पैसे  लेकर  के
 उपलब्ध  होंगी  1

 एक  बात  उन्होंने  बिहार  की  उठाई  कि
 विधान  नगर  गए  तो  बिना  टिकट  77  ।  मझे

 पूरा  इल्म  है  कि  दोनों  तरफ  का  किराया
 जमा  करने  के  बाद  पटना  स्टेशन  से  स्पेशल

 ट्रेन  गई  थी  |  इसलिए  मेरा  नीचे  दत  है  कि  इस
 तरह  की  राजनीति  बातों  को  वह  न  उठाया
 कर  ॥

 SHRI  5.  A,  KADER  (Bombay-Cen-
 tral-South)-:  Sir,  when  the  Call'  Atten-
 tion  Notice  was  given,  we  were  dis-
 tressed  by  the  press  reports  that  6000
 people  have  been  permitted  by  the
 Railways  to  travel  without  tickets.
 Therefore,  it  did  exercise  the  minds
 of  the  Members  hére  as  to  Whéther  it
 was  a  fact  Or  not.  Now,  fe  hon.
 Railway  Minister's  reply  is  very  elear
 on  tiis  point  that  no  such  permission
 was  given,  I  think,  the  House  should
 take  it  as  a  fact,

 I  do  no  agree  with  my  hon.  friend,
 Shri  5.  M.  Banerjee,  when  ह  says
 that  ticketless  travel  is  the  urder  of
 the  day....(Interruptions)  It  is  in
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 this  context,  I  am  saying  fhat  neither
 that  is  correct.  nor  the  assertion  of
 my  hon,  friend  Shri  Kachwai_  that
 from  Bihar  most  people  travel]  with-
 out  tickets.  That  is  also  incorrect.
 A  laTge  majority  of  our  passengers
 travel  with  tickets  and  only  a  few
 persons,  a  little  percentage,  are  in  the
 habit  who  belong  to  any  party  or  no
 party,  of  travelling  without  tickets.

 What  I  am  going  to  say  is  that  in
 view  of  the  statement  made  by  the
 hon.  Minister,  which  is  absolutely
 ciear  and  precise,  I  do  not  propose
 to  ask  any  question.

 व्यक्  महोदय :  आप  के  जवाब  से

 उन्हें  बड़ी  तसल्ली  है  |  वह  शौर  सवाल

 पूछना  नहीं  चाहते  |

 SHRI  PILOO  MODY  (Godhra):  Sir.
 J  would  like  to  start  by  saying  that,  I
 hope.  I  never  aCquire  the  wisdom  of
 my  hon.  friend,  Mr.  S.  A.  Kader,  that
 he  has  acquired.  I  hope,  do  not  live
 that  long  to  acquire  that  sort  of  wis-
 dom.  It  is  so  easy  to  get  agitated  on
 one  day  and  then  to  be  told  not  to
 get  agitated  the  day  after.

 l  have  read  the  statement  of  the
 hon,  Minister  from  Bihar.  fhe  hon.
 Minister  of  Railways  from  Bihar,  and
 he  has  claimed  that  he  has  not  given
 permission  to  6000  Bihari  Communists
 to  travel  without  tickets  to  Delhi.
 (Interruptions)  I  was  also  under  the
 same  suspicion,  [  do  not  think  there
 are  6000  Communists  in  Blhar.  Jf  at
 all  permission  was  given  to  6000  Com-
 munists  from  Bihar,  there  must  have
 been  several  non-Communists  also  in-
 side.  Therefore,  I  think,  the  balance
 is  just  about  equal  between  Com-
 munists  aNd  non-Communists.  Why
 should  non-Communists  object  to
 Communists  getting  free  travei  when
 they  are  also  getting  free  fravel?  |
 think?  I  am  quite  prepared  to  accept
 temporarily  the  hon,  Railways  Minis-
 ter's  assurance  that  he  fave  no  per-
 mission  to  6000  Biharis  T  travel  with-
 out  ticket  to  Delhi,

 But,  Sir,  whatever  comes  out  must
 "Iso  go  back.  I  want  to  know  how
 these  6,000  Biharis  are  going  back
 again,  not  to  speak  of  the  other  30,000
 or  40.000  that  may  also  have  come
 similarly  from  other  places  of  the
 country.....

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  They  were  not  foodgrain
 dealers,

 SHRI  PILOO  MODY:  Therefore,
 they  could  not  afford  to  pay  for  their
 tickets.  (Interruptions)  I  am  drawing
 the  attention  of  the  Speaker  to  the
 language  that  was  used  by  the  hon.
 slember  and  I  strongly  recommend  to
 yeu  ‘pot  vou  alter  parliamentary  prac-
 tice  and  request  our  Secretary,  Mr.
 Shakdhar  to  include  itinhis  honk  80
 that  these  words  can  now  become
 nurmal  Parliamentary  practice  in  this
 eountry.  T  notice  that  the  House  be-
 comes  terribly  sensitive  when  certain
 expressions  which  are  Parliamentary
 are  used......  (Interruption).  T  know
 who  cares  for  the  poor  and  who  ‘o
 not  care  for  the  poor.  These  people
 have  traded  on  the  poor  in  this  coun-
 try.  They  have  used  the  poor  in  this
 country  as  chattels;  they  have  used
 them  like  dice  so  that  they  can  trade
 on  them  and  advance  their  own  future
 on  the  poverfy  of  tms  countr¥....

 MR.  SPFAKER:  Please  ask  your
 question.

 SHRI  PILOO  MODY:  Thousands
 of  people  are  coming  by  train.  Who
 is  paying  for  them?  Only  black-mar-
 keteers  are  paying  for  them.  I  want
 to  know  who  is  paying  for  this  de-
 monstration.  On  Tie  éver  ‘here  and
 one  lie  over  there.  I  want  to  know
 what  thig  country  is  or  has  become.
 Are  the  péople  of  thts  ctinfry  to  be
 fooled  by  lies  and  counterlies,  accusa--
 tions  and  denials?  (Interruptions)

 MR.  SPEAKER:  Please  do  not
 use  offensive  language,  irrelevant  to
 this  question.  Please  ask  only  a
 question.
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 SHRI  PILOO  MODY:  I  happen  to
 be  one  of  those  fellows  who  was
 caught  at  a  Railway  station  on  Mon-
 day  morning  trying  to  come  to  Delhi.

 MR.  SPEAKER:  Who  caught  you?
 SHRI  PILOO  MODY:  My  -  friend

 Mr.  Shastri  was  also  with  me  in  my
 own  compartment,

 So,  let  us  not  be  over-lost  about
 what  is  being  said  over  here  for
 public  consumption.

 I  am  only  interested  in  one  thing
 and  that  is,  whether  the  story  is  true
 or  false.  Merely  the  assurances  or
 stutements  of  the  Minister  do  not
 salisfy  me  at  all.  Whatever  has
 happened,  we  will  never  arrive  at
 the  truth  how  many  travelled  or  did
 not  travel  without  tickets.  But  I
 would  like  to  know  one  thing.  What
 steps  have  the  Minister  taken  to  en-
 sure  that  all  those  who  are  going
 back  at  least  pay  for  their  tickets?
 (Interruptions)  18,000,  20,000,  50,000,
 but  they  claim  two  lakhs,  The  Rail-
 ways  should  collect  two  lakhs  of
 tickets.  Is  it  not?

 Now.  I  want  to  find  out,  shall  I
 have  to  wait  till  the  next  railway
 budget  when  he  comes  and  announces
 his  deficit  should  I  have  to  wait  till
 then?—or  will  I  know  within  the
 next  week  or  two  how  many  tickets
 the  Railway  Minister  has  been  able
 to  gell  in  the  next  few  days?  If  he
 does  not  show  an  increase  of  at  least
 half  that  amount.  namely,  lakh
 tickets  I  will  have  to  draw  the  un-
 fortunate  conclusion  that  the  charges
 and  counter-charges  that  have  been
 levelled  and  the  assurances  given
 by  the  Railway  Minister  are  totally
 worthless.  (Interrupticns).

 I  asked  ga  question.  If  my  friend
 to  the  left  did  not  know  what  ques- tion  I  asked,  shall  I  explain  it  in
 Hindi?

 मैने  पूछा  है  क्‍या  इन्तजाम  सरकार  ने
 किया  है  कि  यह  जो  लोग  वापिस  जायेंगे  तो
 इनके  हाथ  में  कम  से  कम  एक  लाख  टिकट
 ज्यादा  न  जायें  ?

 6,000  Communists  to  travel
 without  tickets  from.  Bihar  to  Delhi  (C.A.)

 SHRI  L.  N.  MISHRA:  I  do  not
 think  the  statement  of  Shri  Pilon
 Mody  was  made  seriously,  the  way
 he  put  it  today.  if  he  looks  to  para-
 graph  6  of  my  statement,  it  is  men-
 tioned  therein:

 “The  returning  rush  of  those
 attending  this  rally  started  from
 yesterday  evening......  te

 SHRI  PILOO  MODY:  My  copy  of
 the  statement  ends  with  paragraph
 5.  He  says  look  at  paragraph  6!

 This  is  another  of
 statements.

 his  fictitious

 SHRI  L.  N,  MISHRA:  If  you  like,
 T  can  read  it.

 SHRI  PILOO  MODY:  That  is  the
 secret  paragraph.

 MR,  SPEAKER:  There  is  no  para-
 graph  6  in  the  statement.

 SHRI  L.  N.  MISHRA:  It  is  like  this:

 “The  returning  rush  of  these
 attending  this  Rally  started  from
 yesterday  evening.  Northern  Rail-
 way,  in  conjunction  with  the  local
 police  made  precautionary  arrange-
 ments  at  Delhi  and  New  Delhi
 stations  and  no  inconvenience  was
 cause  to  bona  fide  passengers.  The
 stations  were  cordoned  off  and
 entry  was  screened.  One  special
 train  run  from  Howrah  to  Delhi
 and  back  to  Howrah  on  payment
 left  New  Delhi  yesterday”.

 This  is  what  we  have  done.  We  have
 cordoncd  off  New  Delhi  and  =  Delhi
 stations.  We  have  taken  the  help  of
 the  local  police  and  we  would  try  to.
 see  that  no  ticketless  travellers  get
 into  the  trains.

 As  for  the  other  thing  the  men-
 tioned,  in  no  statement  of  mine  have
 I  said  that  6,000  Biharis  were  invol-
 ved  in  this.  The  call  attention  mo--.
 tion  mentions  abcut  6,000  people
 coming  from  Bihar  and  other  areas.
 Sco  there  is  no  question  of  Bihari  peo-
 ple  or  noh-Bihari  people.
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 SHERI  PILOO  MODY:  He  says  a

 speciil  tram  was  run  on  payment,  I
 want  to  know  whether  it  was  in
 rupees  or  in  roubles.

 MR.  SPEAKER:  Order,  order.

 SHRI  PILOO  MODY:  Shri  Mohan
 Kumaramangalam  is  assuring  me
 that  it  is  in  roubles.

 MR.  Shri
 Chavda.

 SPEAKER:  No,  no,

 SHRI  K.  S.  CHAVDA  (Patan):  This
 call  attendtion  is  not  against  the
 demonstration  held  by  the  Com-
 munist  Party  of  India  yesterday.  It
 is  against  the  ticketless  travel  and
 the  inconvenience  caused  to  genuine
 passengers.

 The  Railway  Minister  has  admitted
 in  his  statement  that  on  24  March,
 l973  passengers  at  Delhi  and  New
 Delhi  stations  were  checked  and  these
 found  without  tickets  were  convicted,
 punished  and  so  so.
 13  brs.

 I  would  like  to  know  from  him
 whether  any  cases  of  ticketless  tra-
 vel  from  the  25th  to  the  27th  March
 were  detected  by  the  railway  staff  at
 Delhi  and  New  Dellhi  stations  and,
 if  so,  what  was  the  amount  realised
 by  the  railways,  or  what  other  actions
 were  taken  against  them,

 My  second  question  is,  if  no  case
 of  ticketless  travel  were  detected
 from  the  25th  to  the  27th  March,  is
 th,  Railway  Minister  satisfied  that
 there  was  no  case  of  ticketless  travel?

 My  third  question  is,  in  case  there
 was  ticketless  travel,  what  is  the  ap-
 proximate  estimated  loss  suffered  by
 the  railways  on  this  account?

 My  fourth  question  is  whether  the
 Government  could,  as  a  matter  of
 courtesy,  issue  a  press  statement
 apologising  for  the  inconvenience
 «cause  to  genuine  passengers  who  were
 not  allowed  to  board  the  train.

 I  have  asked  four  questions  and  I
 ~would  like  to  know  whether  the  Rail-

 way  Minister  would  apply  the  same
 standard  to  other  political  parties  for
 such  kinds  of  demonstrations,

 SHRI  L.  N.  MISHRA:  ]  will  take
 up  the  last  one  first.  Of  cuurse,  no
 people  or  members  o;  any  political
 Party  will  be  allowed  to  go  without
 tickets  or  travel  without  tickets.
 That  applies  equally  to  the  CPI.  the
 Syndicate,  to  the  Jan  Sangh  and  to
 my  Congress  party  i.|so.  No  ticket-
 less  traveller  can  be  alluwed.  Mr.
 Chavda  should  vest  assure.  As  I
 said  in  the  other  House  and  in  this
 House  also,  it  applies  universally  0
 all  the  people,  of  iil  the  pelitical  part-
 ies:  no  ticketless  trovel  can  be  allow-
 ed.  But,  unfortunateiy,  in  this  cvun-
 try  there  is  tickctless  travel,  and  we
 lose  Rs.  20  crores  to  25°  crores  on
 ticketless  travelling  every  year,  us  the
 hon,  Member  knows.

 About  the  detections  made,  on  the
 ‘4th.  the  number  07  detections  was
 7l2:  on  the  25th.  218.  The  amount
 of  fare  recovered  on  the  24th  wus
 Rs,  6.0I2:  on  the  25th.  Rs.  3.9ll.  The
 number  of  people  prosecuted  on  the
 24th.  ‘116:  on  the  25th,  3l.  The
 amount  of  fine  imposed  on  the  24th,
 Rs.  3,095;  25th,  Rs.  431.70.  (Interrup-
 tions)

 MR.  SPEAKER:  Those  who  want
 to  talk,  rleased  move  to  the  lobbies.
 May  I  request  Members  not  talk.
 Kindly  move  to  the  lobbics  if  you
 want  to  talk.

 SHRI  L.  N.  MISHRA:  The  number
 of  people  sent  to  jail:  24th,  90;  25th,
 28.

 SHRI  K.  S.  CHAVDA:  What  about
 the  26th  and  the  27th?

 SHRI  L.  N.  MISHRA:  I  cannot  say
 that  there  has  been  no  ticketless
 travelling  on  the  26th  and  27th.  There
 must  have  been,  because  this  is  the
 practice.  What  is  happening  is,  the
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 detection  mude  uut  of  the  people  who
 were  coming  to  participate  in  this
 demonstration  includes  also  those
 who  had  not  cume  to  participate  in
 the  demonstration.  There  are  other

 passenvers  also  who  had  no  tickets;
 they  have  also  been  detected.  What
 amuunt  has  been  collected  on  the
 Stith  aud  27th  for  that,  I  require
 notice,  beeuus,  for  that,  the  informa-
 tion  iz  not  with  me,

 श्री  मूलचन्द  डागा  (पाली)  :  अध्यक्ष
 महोदय,  संसार  के  प्रसिद्ध  दार्णनिक्र  ने  एक
 वात  कही  थी  कि  यदि  स्वतन्त्रता  बहुत  कम
 हो  तो  उस  से  जड़ता  उत्पन्न  होतो  है  कौर  यदि

 फ़रहत  अधिक  होती  है  तो  अराजकता  ॥  गांधी
 जी  ने  एक  चत  कही  थो  कि  किसी  उद्देश्य  को
 प्राप्त  करने  के  लि।  साधन  ग्रोवर  साध्य,  दोनों
 पवित्र,  होने  चाहिये  -  साधन  भी  परिजन  और
 साध्य  भो  पवित्र  होता  चाहिए।  (व्यवधान)

 AIR.  SPEAKER:  Min
 to  please  sit  down,

 द्  request  vou

 को  मूलचन्द  डागा  :  अ्रध्यक्ष  महोदय,
 कानन  को  तोड़कर  रेल  पर  (व्यवधान).

 अ्रश्यक्ष  महोदय  :  आप  ने  पार्लियामेंट  को

 क्या  समझ  रखा  है  ?  कुछ  तो  समझना
 चाहिए  |  हद  है  आप  लोगों  ने  इस  को  क्या
 बना  रखा  है।

 शो  सूलवन्द  डागा  :  यह  27  मार्च  का

 हिन्दुस्तान  टाइम्स  है  |  आप  पूछ  लोजिये  ।
 “Mr,  Rao  has  also  admitted  that

 Party  workers  from  Bihar  have  tra
 velled  without  railway  tickets.”

 (व्यवधान )
 मुझ  को  बोलने  दीजिये।  श्राप  संविधान
 और  कानून  को  क्‍यों  तोड़ते  हैं  ।  इस  से  क्या
 फायदा  है  ?

 “In  their  enthusiasm  to  resch
 Delhi  to  join  the  march,  they  [or-
 got  to  buy  their  tickets’

 अगर  कोई  जोश  में  होश  खो  दे और  गलत
 रास्ता  इख़त्यार  करे  तो  कैसे  काम  चल  सकता
 है  ?  कभी  भी  पालियामेंट  में  श्री  इन्द्रजीत
 गुप्त  ने  कहा  कि  हम  ने  इतना  रुपया  दिया  |

 में  समझता  हूं  कि  वह  ठीक  होगा  a  इस  लिए
 अध्यक्ष  महोदय,  श्राप  के  द्वारा  रेल  मंत्री  से

 कुछ  सवालात  पूछना  चाहता  हूं  ।  क्या  स्टेशनों
 के  प्लेटफार्म  पर  लोग  बिना  टिकट  खरीदे  शा
 सकते  हैं  ?  ग्रामीण  उन  के  लिये  कोई  कानून
 है  या  नहीं  ?  मैं  जानना  चाहता  हूं  कि  बिता
 टिकट  अने  पर  कितनों  सजा  होती  है  या
 कितना  जुर्माना  आप  वसूल  करते  हैं  ?

 24,  25  और  26  तारीख  की  जिन  जिन
 गाड़ियों  का  बाप  ने  वर्णन  किया  है  उन  के  समय
 पर  आप  की  बुकिंग  से  कितने  टिकट  इश्यू
 हुए  और  टोटल  टिकट  कितने  थे  ?  जब
 लखनऊ  और  पटना  से  गाड़ियां  रवाना  हुई
 तो  रास्ते  में  कहीं  पर  चेकिंग  हुई  या  नहीं?  जब

 यहां  स्टेशन  पर  गाड़ियां  पहुंची  तो  यहां  से
 कितने  मुसाफिर  बाहर  निकले  ?  मुसाफिरों
 की  कोई  गिनती  हुई  या  नहीं  और  उन  से  टिकट
 बाँस  मांगा  या  नहीं  ?  जो  झ्रादमी  बिना  टिकट
 चलते  हैं  उन  से  कितना  जुर्माना  वसूल  होना
 चाहिए  और  कितना  वसूल  कियां  जाता  है  ?

 क्या  वहां  के  स्टेशन  मास्टर्स  ने  या  अन्य
 रेलवे  अधिकारियों  ने  दिल्‍ली  को  यह  सूचना
 दीथी  कि  इत  ने  आदतों  हमारे  मना  करने  पर
 भी  गाड़ी  में  घुस  गये  झोर  उस  पर  कब्जा  कर
 लिया  है  इसलिए  उन  को  स्टेशन  पर  रोका
 जाये  ?  (ःबवबबान)  गलती  करना  इन्सान
 का  काम  है  शोर  गलती  का  समर्थन  करना
 शैतान  का  काम  है  |

 यह  कोई  तरीका  है  ।  गलती  करते  है,  गलती
 मान  रह  है।  (व्यवस्थान)  आप  कान्त  को
 तोड़  दीजिये,  अव्यवस्था  कायम  कर  दीजिये
 प्रशांति  कायम  कर  दीजिये  |  क्‍या  देश  में
 'लोकिन्द्र  इस  तरीके  से  चलेगा?  आखिर

 यह  पार्लियामेंट  है  ।  एक  तो  गलती  करते

 है,  फिर  यहां,  हिम्मत  कर  के  बोलते  है।  अपना

 माह  नीच।  करो  झगर  गलती  की  है  1

 रेल  मो  इस  बात  का  जवाब  दे  कि  जब
 ग्राम>  जी०  पौ०  डी०  एम ०  मौजूद  थे  तब
 ग्रुप  ने  गाड़ियां  क्‍यों  चलाई  लोगों  के
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 श्री  मूलचंद  डागा])

 विदाउट  टिकट  होते  हुए  ?  क्यों  आप  ने

 हिम्मत  की  ?  क्या  भीड़  के  नारे  का  आप
 पर  प्रभाव  पड़  गया  ?  म॑  मानता  हू  कि  उन
 नारों  से  जित  में  चिंतन  नहीं,  मनन  नहीं.
 लोकतन्त्र  सकता है.  कुदरत  होता  है।  में  जानना
 चहाता  हूं  कि  ग्राम  जो०  पी०  ने  ब्रोकर  रेलवे

 पुलिस  ने  किन  आदमियों  को  रोका.  किन  को
 गिरफ्तार  क्रिया  a  वह  गिरफ्तार  होने  वाले
 लोग  कौन  थे  जिन  को  आप  ने  रोका  t
 बिना  वहां  के  कुछ  अफसरों  के  काइट्स
 के  गाड़ियों  में  इस  तरह  से  लाखों  लोग  कंस
 झा  सकते  है  ?  म॑ं  जानना  ves  /  f
 इन  आदमिया  को  पकड़  कन  कप  ने  उन  से
 कितना  रुपया  वसूल  किया  ?

 नबी  एल०  एन०  सिर  :  जहा  तक  रुपया  वसूल
 करने  की  बात  है,  में  मैंने  अभी  तक  एक  मान-
 नीय  सदस्य  के  प्रश्न  के  उत्तर  में  बतला  दिया
 है  मैं  श्री  डागा  से  कहेगा  कि  वह  उस  को  देख
 ले  |  उस  में  सभी  झांक  दिये  हुए  हैं।  समय
 बचाने  की  बजह  से  मैं  उन  को  दोहराना  नहीं
 चाहता  !  उन्होंने  और  भी  बहुत  सी  सूचनाये
 मांगी  है  जैसे  कितने  आदमी  पकड़े  गये,
 उन  से  कितना  वसूल  किया  गया  ।  इन  सब
 के  पूरे  ब्योरे  मेरे  पास  इस  समय  उपलब्ध

 नहीं  है  -  वहरहाल  जो  भी  आंकड़े  मेरे  पास

 होंगे--मैं  नहीं  कह  सकता  कि  सभी  आकड़े
 होंगे,  लेकिन  जो  भी  होंगे--उन  को  मैं  पेश  कर

 दगा  -  लेकिन  इस  के  लिए  मुझे  समय  चाहिये।

 श्री  डागा  ने  कराई  जी०  पी०  और  दूसरे
 लोगों  की  चर्चा  की  1  बात  यह  है  कि  लखनऊ  में
 उस  समय  परिस्थिति  अच्छी  नहीं  थी  ।
 इसलिये  पुलिस  ने  और  कलक्टर  ने  जो  भी
 निर्णय  किया  वह  अच्छा  होगा  कौर  शांति
 के  हित  में  होगा  ।  जो  अफ्सर  झान  दि

 स्पाट  थे,  उन्होंने  अपना  जजमेंट  किया  और
 तय  किया  कि  गाड़ियां  वहां  नहों  रहनी  चाहिये  t
 मेरा  खयाल  है  कि  अमर  गाड़ियों  के  वहां
 रहने  से  उपद्रव  होता  तो  अच्छा  न  होता  1

 इस  लिये  यह  निर्णय  कोई  गलत  नहीं  झा  ।

 श्री  कमल  मिथ  मघ कर  (केसरिया)  :
 यह  बात  ठीक  है  कि  24  तारीख  की  रात  को
 मैं  लखनऊ  भरा  रहा  था,  लेकिन  उन्होंने  जो
 बाते  कहीं  है  बह  गलत  है  कि  मैं  वहां  प्रदर्शन-
 कारियों  को  उकसा  रहा  था  बिना  टिकट
 जाने  के  लिये।  यह  सारी  की  सारी  बातें
 गलत  है  ।  (व्यवधान )  यहां  पर  रेलवे  कानून
 है  7  (व्यवधान )  जो  जनसधी  लोग
 है  वह  चाहते  है  कि  इस  देश  में  जन तन्ती
 व्यवस्था  a  पनपे  1  (व्यवधान  )

 श्री  अटल  बिहारी  वाज पेयों  (ग्वालियर)
 मेरा  व्यवस्था  का  प्रश्न  है।  माननीय  सदस्य
 पर्सनल  एक्स लेने शन  दे  रहे  है  या  आरोप
 लगा  रहे  है  ”  (-व्यवधान  )

 3.7  hrs,
 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  RE,  AURANGABAD  MILLS
 Ltp,,  AURANGABAD

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.  SUB-
 RAMANIAM):  I  beg  to  lay  on  the
 Table  a  copy  of  Notification  No,  5.00.
 3l(E)  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  9th  March,  973  regarding
 management  of  the  Aurangabad  Mills
 Limited,  Aurangabad,  under  sub-sec-
 tion  (2)  of  section  l8A  of  the  Indus-
 tries  (Development  and  Regulation)
 Act,  1951.  [Pleased  in  library.  see
 No,  LT-4628/73.]
 NOTIFICATIONS  ETC.  IN  RELATION  TO  THE
 STATE  OF  ANDHRA  PRADESH  (ND  ARRAS

 (AMENDMENT)  RULEs.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  I  beg  to  lay  on  the  Table-

 (l)  (i)  A  copy  each  of  the  follo-
 wing  Notifications  under
 clause  (5)  of  article  320  of
 the  Constitution  read  with
 clause  (c)  (iii)  of  the  Proc-
 lamation  dated  the  l8th  Jan-
 uary,  973  issued  by  the
 President  in  relation  to  the
 State  of  Andhra  Pradesh:—
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 (a)  G.O.Ms  No.  6I5  published  in
 Andhra  Pradesh  Gazette
 dated  the  27th  July,  972
 making  certain  amendment
 to  the  Andhra  Pradesh  Pub-
 he  Service  Commission  Regu-
 lations.

 (pb)  G.O.Ms,  No.  822  published  in
 Andhru  =  Pradesh  Gazette
 dated  the  luth  August,  i972
 making  certain  amendment
 tou  the  Andhra  Pradesh  Pub-
 lic  Service  Commission  Regu-
 lations,  1963.

 (ii)  An  explanatory  memoran-
 dum  (Hindi  and  English  ver-
 sions)  explaining  the  reasons
 for  the  issue  of  above  Noti-
 fications  and  for  not  laying
 on  the  Table  Hindi  versions
 thereof.

 [Placed  in  Library  see  No.  LT-4629/
 73]

 (i)  A  copy  of  Notification
 No.  G.UO.Ms.  662  published  in
 Andhra  Pradesh  Gazette
 dated  the  7th  September,  972
 making  certain  amendment
 to  the  Andhra  Pradesh  Civil
 Service  (Disciplinary  Pro-
 eecdings  Tribunal)  Rules,
 I96],  under  sub-section  (2)
 of  section  0  of  the  Andhra
 Pradesh  Civil  Service  (Disci-

 (2

 pulnary  Proceedings  Tribu-
 nal}  Act,  l960  reaq  with
 ciuuse  (c)  (ili)  of  the  Pro-
 tiamation  dated  the  ‘18th
 January,  973  issued  by  the
 President  in  relation  to  the
 State  of  Andhra  Pradesh.

 (ii)  An  explanatory  memorandum
 (Hindi  and  English  versions)
 explaining  the  reasons  for
 the  issue  of  above  Notifica-
 tion  and  for  not  laying  on
 the  Table  Hindi  version
 thercof.

 [Placed  in  Library  see  No.  LT-4630/
 73.)

 (3)  A  copy  of  the  Arms  (Amand-
 ment)  Rules,  973  (Hindi

 4092  LS-—8
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 und  English  versions)  publi-
 shed  in  Notification  No.
 G.S.R.  205  in  Gazette  of  In-
 dia  dated  the  3rd  March,
 1973,  unicr  sub-section  (3)
 of  secti.;::  44  of  the  Arms
 Act,  J959,

 [Placed  in  Library  see  No.  LT-463]/
 73.)

 ANNUAL  REPORT  OF  HINDUSTAN
 TELEPRINTERS  LTD,  MapRAs,

 97l-72
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Annual  Report  (Hindi  and  English
 versions)  of  the  Hindustan  Teleprin-
 ters  Limited,  Madras,  for  the  year
 l97]-72  along  with  the  Audited  Ac-
 counts  and  the  comments  of  _  the
 Comptroller  and  Auditor  General
 thereon,  under  sus-section  ql)  '  of
 section  6!I9A  of  the  Companies  Act,
 1956.

 [Placed  in  Library  see  No.  LT-4632/
 73.)

 MR,  SPEAKER:  Shri  Uma  Shankar
 Dikshit.

 SHRI  JYOTIRMOY  BOSU  =  (Dia-
 mond  Harbour):  On  which  item,  Sir?
 There  is  nothing  in  the  agenda  in  his
 name.

 MR.  SPEAKER:  It  has  been  added.

 SHRI  JYOTIRMOY  BKOSU:  It  has
 not  been  circulated  to  us.

 PROCLAMATION  AND  ORDER  IN  RELATION
 TO  THE  STATE  OF  MAINPUR  AND
 Governor's  REPORT  TO  THE  PRESIDENT

 THE  MINISTER  OF  HOME
 AFFAIRS  (SHRI  UMA  SHANKAR
 DIKSHIT):  I  beg  to  Jay  on  the
 Table—

 (l)  A  copy  of  the  Proclamation
 dated  the  28th  March,  973
 issued  by  the  President  under
 clause  (l)  of  article  356  of
 the  Constitution  in  relation
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 to  the  State  of  Manipur,  pub-
 lished  in  Notification  No.
 G.S.R.  8l(E)  in  Gazette  of
 India  dated  the  28th  March,
 1973,  under  article  356(3)  of
 the  Constitution.

 (2)  A  copy  of  the  Order  dated
 the  28th  March,  973  made
 by  the  President  in  pursuance
 of  sub-clause  (i)  (c)  of  the
 above  proclamation,  publish-
 ed  in  Notification  No.  G.S.R.
 82(E)  in  Gazette  of  Inclia
 dated  the  28th  March,  1973.

 (3)  A  copy  of  the  Report  dated
 the  27th  March,  973  of  the
 Governor  of  Manipur  to  the
 President.

 [Placed  in  Library.  See  No.  LT-
 4633/73.)

 I  am  laying  the  English  versions.
 The  Hindi  versions  are  under  pre-
 Pparation  and  will  be  laid  later.

 3.20  hrs.
 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary  of  Raiya  Sabha:—

 (i)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of
 rule  86  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I
 am  directed  to  return  here-
 with  the  Appropriation  (Rail-
 ways)  Bill,  1973,  which  was
 passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  20th
 March,  1973,  and  transmitted
 to  the  Rajya  Sabha  for  its
 recommendations  and  to
 state  that  this  House  has  no
 recommendations  to  make  to
 the  Lok  Sabha  in  regard  to
 the  said  Bill.”

 (ii)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of
 rule  86  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Busi-
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 ness  in  the  Raiya  Sabha,  I
 am  direcled  to  return  here-
 with  the  Appropriation  (Rail-
 ways)  No.  2  Bill,  19TH,  which
 was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  Qist
 March,  I974.  and  transmitted
 fo  the  Raiva  Sabha  for  its
 recommendations  and  to  state
 that  this  House  has  no  re-
 commendations  to  make  to
 the  Lok  Sabha  in  regard  to
 the  said  Bill.”

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILILS  AND  RESOLUTIONS

 TWENTY-FIFTH  REPORT

 SHRI  BIREN  ENGTI  (diphu):  Sir,
 I  beg  to  present  the  Twenty-fifth
 Repert  of  the  Committe>  on  Private
 Membess’  Bills  and  Resolutions.

 PUBLIC  ACCOUNTS  COMMITTEE
 SEVENTY-FIFTH  REPORT

 SHRI  SEZHIYAN  (kumbakonam):
 Sir,  [  beg  to  present  the
 Seventy-iifth  Report  of  the  Public
 Accounts  Committee  on  Reports  of

 the  Comptroller  ang  Auditor  General
 of  India  (Civil)  for  the  years  1969-70
 and  970-7l  relating  to  the  Ministries
 of  Industrial  Development  and  Internal
 Trade  (Department  of  Industrial
 Development),  Health  and  Family
 Planning  and  Works  and  Housing
 (DDA).

 3.24  hrs.
 RE.  DEVELOPMENTS  IN  MANIPUR

 SHRI  JYOTIRMOY  BOSU  ,(Diamo-
 Hurbour):  Now  I  have  heard  that  the
 Governor  was  advised  by  the  Chief
 Minister  to  dissolve  the  Assembly.
 But  this  advice  was  given  when  his
 government  had  become  a  minority
 Government.  This  was  done  in  the
 interests  of  the  ruling  party.  Now
 an  alarming  news  has  come  out  in
 today's  Indian  Express  which  says
 that  the  Education  Minister  of  Mani-
 pur,  Shri  Yajma  Singh  alleged  that  the
 Central  Reserve  Police  was  involved
 in  the  State  politics.  According  to  the
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 newspaper  report,  he  claims  that  the
 Allimuddin  Ministry  had  resigned  not
 because  it  hac  lost  majority  but  be-
 cause  some  of  the  members  were  kid-
 nupped  and  kept  contined  in  au  con-
 contrition  camp  in  the  hilly  urea  of
 Kiiraig  about  80  km  from  there  under
 heavy  CRP  guard.  Their  relatives
 aut  even  their  wives  were  not  allow-
 wl  to  see  them.  It  is  a  very  serious
 matter.  This  is  the  highest  national
 forum  and,  Sir,  you  happen  to  be  the
 head  of  that  forum.  This  is  the  way
 democracy  is  raped  by  the  ruling
 parly  every  day.  We  cannot  remain
 silent.  We  want  a  clear  statement.
 This  is  a  serious  allegation  which  has
 uppeared  in  the  largest  circulated
 paper  in  the  country  in  the  front  page.
 We  have  to  take  notice  of  it.  Sir.  if
 you  du  not  take  notice  of  it,  T  am
 sorry  0  say  you  are  failing  in  your
 duty  (interruptions)

 SHRI  S.  M.  BANERJEE  (Kanpur):
 The  Home  Minister  should  make  a
 stulement.

 SHRI  PILLO  MODY  (Godhra):
 This  sort  of  thing  is  happening  too  of-
 ten,  with  too  much  frequency,  and  each
 lime  we  find  that  this  sort  of  thing
 is  becoming  just  a  little  worse.  When
 I  read  ths  news  in  the  morning  I
 was  shockel.  The  news  report  says
 that  <avernal  members  were  literally
 K.dnapped  and  spirited  away  in  this
 fashion.  Yet,  there  is  no  denial  of
 the  statement  by  the  Government.
 When  we  raise  it  then  he  will  get  up
 and  say  this  sort  of  thing  never  hap-
 pened,

 MR.  SPEAKER:  Under  rule  377  he
 can  only  invite  attention,

 SiIR]  PILOO  MODY:  Sir,  I  am  in-
 viting  your  attention  to  this  and  I
 am  requesting  you  in  turn  to  invite
 the  attention  of  the  Minister  to  this
 and  ask  him  to  make  a  brief  state-
 ment,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  C.  PANT):  The  Governor's
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 Report  has  been  laid  on  the  Table  of
 the  House.  All  the  facts  are  there.
 The  Government  decision  and  copy  of
 the  Proclamation  are  there,  The  House
 will  huve  au  onau-tunity  to  debate  it
 in  full,

 3.26  hrs.

 RE.  IRRIGATION  SCHEME  FOR
 PURULIA  AND  BANKURA  DIS-

 TRICTS  OF  WEST  BENGAL

 SHRI  PRIYA  RANJAN  DAS
 MUNSI  (Calcutta  South):  Sir,  in
 view  of  the  natural  calamities  all  over
 the  country,  the  backward  districts  of
 Purulia  and  Bankura  in  Bengal  are
 suilering.  especially  in  the  matter  of
 irrigation.  The  Irrigation  Ministry  and
 the  Central  Water  &  Power  Commis-
 sion  instructed  tne  Government  of
 West  Bengal  to  prepure  a  scheme  for
 Upper  Kansaathi  Project.  The  West
 Bengal  Government  submitted  a  pro-
 ject  costing  about  Res.  850  lakhs  to
 the  CWPC.  Some  clarifications  were
 asked  for  and  they  were  also  submit-
 ted  by  the  West  Bengal  Government
 on  BTA.

 Now.  in  the  last  one  month,  the
 situation  in  Purulia  and  Bankura  has
 become  quite  worse.  The  people  have

 gheruovd  the  Chief  Minister.  ?
 want  the  Minister  of  Irrigation  and
 Power  to  make  siatement  on  it,  The
 Central  Water  and  Power  Commis-
 sion  should  immediately  give  clear-
 ance  to  this  scheme  and  allocate  money
 for  it.

 even

 SHRI  B,  K.  DASCHOWDHURY
 (Cooch  Behar):  This  scheme  should  be

 cleared  by  the  Government  of  India
 as  early  as  possible.

 MR.  SPEAKER:  Order,  please.

 We  now  take  up  the  next  item.
 Shri  S.  Mohan  Kumaramangalam.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Sir,  the  hon,  Minister  of
 Irrigation  and  Power  is  ready  to  ans-
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 (Shri  Priya  Ranjan  Das  Munsi]
 wer.  We  shoud  know  what  is  hap-
 pening.  It  is  a  very  pertinent  question.

 3.25  hrs.

 COAL  MINES  (TAKiING  OVER  OF
 MANAGEMENT)  BILL

 (Rajya  Sabha  Amendments)
 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  85.  MOHAN  KUMA-
 RAMANGALAM):  |  beg  to  move:

 “That  the  following  amendments
 made  by  Rajya  Sabha  in  the  Bill
 to  provide  for  the  taking  over,  in
 the  puble  interest,  of  the  manage-
 ment  of  coal  mines,  pending  na-
 tionalisation  of  such  mines,  with  a
 view  to  ensuTing  rational  and  co-
 ordinated  development  of  coal  pro-
 duction  and  for  promoting  opti-
 mum  utilisation  of  the  coal  resources
 consistent  with  the  growing  require-
 ments  of  the  country,  and  for  mat-
 ters  connected  therewith  or  inci-
 dental  thereto,  be  taken  into  con-
 sideration:—

 “Clause  7

 (i)  That  at  page  8,  line  |t,  for
 the  word  ‘from’  the  words  ‘in
 relation  to’  be  substituted.

 (ii)  That  at  page  8,  after  line  19.
 the  following  be  inserted.
 namety:—:
 “(3)  All  sums  deducted  under

 sub-section  (4)  shall,  in
 accordance  with  such
 rules  as  may  be  made
 under  this  Act,  be  credit-
 ed  by  the  Central  Gov-
 ernment  to  the  relevant
 fund  or  paid  by  that
 Government  to  the  per-
 sons  to  whom  the  =  said
 sums  are  due,  and  =  on
 such  credit  or  payment,
 the  liability  of  the  owner
 in  respact  of  the  amount
 of  afrears  due  as  afore-
 said  shall,  to  the  extent
 of  such  credit  or  pay-
 ment,  stand  discharged,’”

 MARCH  28,  973  over  of  Management)  Bill  228

 MR.  SPEAKER:  I  think,  these
 amendments  should  be  accepted  with-
 out  any  debate.  No  time  was  fixed
 for  it,

 The  question  is;  “That  the  follow-
 ing  amendments  made  by  Rajya
 Sabha  in  the  Bill  to  provide  for  the
 taking  over,  in  the  public  interest
 of  the  management  of  coal  mines,
 pending  nationa  isation  of  such  mines,
 with  a  view  to  ensuring  rational  and
 coordinated  development  of  coal  pro-
 duction  and  for  promoting  optimum
 utilisation  of  the  cual  resources  con-
 sistent  with  the  growing  requirements
 of  the  country,  and  fur  malters  con-
 nected  therewith  or  incidental  there-
 to,  be  taken  into  consideration:—

 “Clause  7

 (i)  That  at  page  8.  l.ne  lt,  for
 the  word  ‘from’  the  words  ‘in
 relation  to’  be  substituted.

 (ii)  That  at  page  a.  after  line  I5.
 the  following  be  inserted,
 namely  :—

 ‘(5)  All  sums  deducted  unde:
 sub  section  (4)  shall,  in
 accordance  with  such
 rues  as  may  be  made
 under  this  Act,  be  credit-
 ed  by  the  Central  Gov-
 ernment  to  the  relevant
 fund  or  paid  by  that
 Government  to  the  per-
 sons  to  whom  the  —  said
 sums  are  due,  and  on
 such  credit  or  payment,

 the  liability  of  the  owner
 in  respect  of  the  amount
 of  arrears  due  as  afore-
 said  shall  to  the  extent
 of  such  credit  or  pay-
 ment,  stand  discharged’.”

 The  motion  was  adopted

 MR,  SPEAKER:  The  question  is:
 “Clause  7

 (i)  That  at  Page  8,  liNe  16,  for  the
 word  ‘from'  the  words  ‘in
 relation  to’  be  substituted.
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 (ii)  That  on  page  AL  after  line  I9,
 the  following  be  inserted.
 namely  :—

 (5)  All  sums  deducted  under  sub-
 section  (4)  shall,  in  accordance  with
 such  rules  as  may  be  made  under
 this  Act,  be  credited  by  the  Central
 Government  to  the  relevant  fund  or
 paid  by  that  Government  to  the
 persons  to  whom  the  said  sUms  ate
 due,  and  on  such  credit  or  pnyment,
 the  liability  of  the  owner  in  respect
 of  the  amount  of  arrears  due  85
 aforesaid  shall,  to  the  extent  of  such
 eredit  or  payment,  stand  discharg-
 ed'.”

 The  Motion  was  adopted
 SHRI  S.  MOHAN  KUMARAMAN-

 GALAM:  I  beg  to  move:
 “That  the  amendments  made  by

 Rejya  Sabha  in  the  Bill  be  agreed
 to.”
 “MR.  SPEAKER:  The  question  =  is:

 “That  the  amendments  made  by
 Rajya  Sabha  in  the  Bill  be  agreed
 fa,”
 The  Motion  was  adopted

 I3.32  hrs.

 DEMANDS*  1973-74 FOR  GRANTS,

 Ministry  oF  HOMge  AFFAIRS

 MR.  SPEAKER:  The  Heuse  Will
 how  take  un  Demands  Nos.  46  to  57  re-
 lating  tothe  Ministry  of  Home  Affairs.
 The  time  tixed  is  8  hours.  ‘Ihe  Mem
 bers  wishing  to  move  their  cut  mo-
 ions  may  send  their  slips  within  5
 minutes,

 DemMaNpn  No.  46—Muinistry  or  Home
 A\PPAIRS.

 MR.  SPEAKER:  Motion  moved:
 “That  a  sum  not  exceeding  Rs.

 I,44,69,000  on  Revenue  Account
 be  granted  to  the  President  te
 complete  the  sum  necessary  tu  de-
 fray  the  charges  which  will  come  in

 “Moved  with  the  recommendations  of  the  President.
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 course  of  payment  during  the  year
 ending  the  35  day  of  March,  1974,
 in  respect  of  Ministry  of  Home  Aff-
 airs’.”

 DEMAND  No.  47—CABINET

 MR.  SPEAKER:  Motion

 “That  a  sum  not  exceeding  Res.
 §3,5,000  on  Revenue  Account  be
 granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  nayment  during  the  year  ending
 the  3!st  day  of  March,  ‘1974,  in
 respect  of  ‘Cabinet’.”

 Demann  No.  48—DeErPARTMENT  OF  PER-
 =ONNEL  AND  ADMINISTRATIVE  Re-
 FORMS,

 moved  :

 SPEAKER:  Motion  moved:
 “That  a  sum  not  exceeding  Rs.

 4,14,18,000,  on  Revenue  Account  be
 granted  to  the  President  tu  complete
 the  sum  necessary  to  defray  the
 eharges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1974,  in
 respect  of  ‘Department  of  Personnel
 and  Administrative  Reforms’.”

 MR

 DEMAND  No.  49—POoLIcE
 VIR.  SPEAKER:  Motion

 “That  a  sum  not  exceeding  Hs.
 +1,02,32,47,000  on  Revenue  Account

 and  not  exceeding  Rs.  2,10,42,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  nece-
 ssury  to  defray  the  charges  which
 will  come  in  course  of  payment  dut-
 ing  the  year  ending  the  3ist  day  of
 March.  1974,  in  respect  of  ‘Police’.””

 DFMAND  No.  50—CENsuUs.

 moved  :

 MR.  SPEAKER:  Motion  moved:
 “That  a  sum  not  exceeding  Rs.

 2.89,83,000,  on  Revenue  Account  be
 granted  to  the  President  to  complete the  sUm  necessary  to  defray  the
 charges  Which  will  come  in  course
 of  payment  during  the  year  ending the  3lst  day  of  March,  1974,  in
 respect  of  ‘Census’.”
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 Deatann  No.  5l—OrHer  ExpenpITurRe
 OF  Tie  MINISTRY  OF  HoME  AFFAIRS

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 56,07.43,000,  on  Revenue  Account
 and  not  exceeding  Rs  _  10,82,61,006,
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sUm
 necessary  to  defray  the  charges
 which  will  come  in  cOUrse  of  Pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1974,  in  respect
 of  ‘Other  Expenditure  of  the  Mini-
 stry  of  Home  Affairs’.”

 DEMAND  No,  52—DELHI.

 MR.  SPEAKER:  Motion
 “That  a  sum  not  exceeding  Rs.

 65,21,00,000,  on  Revenue  Account
 and  not  exceeding  Rs.  28,99,91,000
 on  Capital  Account  be  granted  t®
 the  President  to  comeplete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  Marh,  ‘1974,  in  respet  of
 ‘Delhi'.”

 DEMAND  No,  53—CHANDIGARH.

 MR.  SPEAKER:  Motion  moved:
 “That  a  sum  not  exceeding  Rs.

 moved  :

 8,00.91,000,  on  Revenue  Actount
 and  not  exceeding  Rs.  3,18,24,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sUm
 necessary  to  defray  the  charges
 which  will  come  in  course  of  fay-
 ment  during  the  year  ending  the
 2Ist  day  of  March,  ‘1974,  in  respet
 of  ‘Chandigarh’.”

 DemManp  No.  54—ANDAMAN  AND
 NICOBAR  ISLANDS.

 SPEAKER:  Motion  moved:
 “That  a  sum  not  exeeding  Rs.

 11,62,91.000  on  Revenue  Account
 and  not  exceeding  Rs.  4,20,32,000
 on  Capital  Account  be  garnted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 ist  day  of  Marh,  1974,  in  respect
 o¢  ‘Andaman  and  Nicobar  Islands’.”

 MR.
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 Demann  No.  55—ARUNACHAL  PRADESH.

 MR.  SPEAKER:  Motion  moved:
 “That  a  sum  nOt  exceeding  Rs.

 14,50,66,000  on  Revenue  Account
 und  not  exceeding  Rs.  5,39,68,000  on
 Capital  Account  be  garnted  to  the
 President  to  complete  the  sQ@m  nece-
 ssary  to  defray  the  charges  which
 svill  come  in  course  of  payment
 during  the  year  ending  the  3st
 day  of  March,  1974,  in  respect  of
 ‘Arunachal  Pradesh’.”

 Demaanp  No,  56—Dapra  anp  NaGaR
 HAVELI.

 Mr.  SPEAKER:  Motion  moved:
 “That  a  sum  not  excteding  Rs.

 62.97,000.  on  Revenue  Account
 and  not  exceeding  Rs.  33,87,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defary  the  charges
 which  wiil  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  l974,  in  respect
 uf  ‘Dadra  and  Nagar  Haveli’."

 Dremanp  No,  57—LaccapivE,  Mrxicoy
 anp  AMINIDIVI  ISLANDS.

 MR.  SPEAKER:  Motion  moved:
 “That  a  sum  not  exceeding  Rs.

 1,88,91,000  on  Revenue  Account
 and  not  exceeding  Rs.  38,97,000  on
 Capital  Account  be  garnted  to  the
 President  to  complete  the  sum  nece-
 ssary  to  defray  the  charges  which
 will  come  in  course  of  Payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  1974,  in  respect  of  ‘Lacca-
 dive,  Minicoy  and  Amindivi  Island’.”

 The  Demands  ure  before  the
 House.

 3.29  hrs.

 |Mr.  Deruty-SpeAKER  in  the  Chair]
 SHRI  SAROJ  MUKHERJEE  (Kat-

 wa):  Mr.  Depiity-Speaker,  Sir,  I
 totally  oppose  the  Demands  for  Grants
 relating  to  the  Ministry  of  Home
 Affairs  because,  according  to  me,  the
 last  year's  performance  was  a  total
 failure.

 If  you  look  at  the  reality,  you  will
 see  that  the  Ministry's  report  and  the
 detailed  explanation  of  the  grants  are
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 divorced  from  reality  and  it  contains
 various  false  statements.  What  a
 beautiful  country  we  Iive  in.  India  is
 a  lovely  l@fd,  a  wonderful  land,  with
 unlimited  resources  of  men  and  mate-
 riul  with  the  past  glorious  traditions
 and  cullural  heritage.  But  today
 what  do  we  find  aroung  us?  What
 is  the  state  of  affairs  in  our
 country?  You  will  fing  everywhere
 black  money,  blick-marketing,  mOles-
 tation  of  women,  ruination  of  back-
 ward  Clissés-poverty-stricken  people
 are  ruined.  There  are  crimes,  distur-
 banees  and  violence,  In  all  the  Sta-
 tes  you  find  brothers  fighting  brothers.
 There  is  in-fighting  inside  the  ruling
 party  also.  Why  have  the  anti-socia)
 elements  come  up  on  the  forefront.
 In  our  economic  life,  in  our  sOcial  life
 ang  in  our  political  life?  In  our  eco-
 nomy,  anti-social  elements  and  black-
 miurketeers  are  holdifg  sway.  In  our
 social  life,  those  Who  are  against  Wo-
 men's  modesty  are  raping  and  molest-
 ing  our  daughters  and  siSters  under
 the  very  nose  of  the  Home  Ministry
 in  this  capitul  city  of  Delhi.  The
 spokesmen  of  Government  should
 stuop  their  heads  down  in  shame
 becuuse  they  cannot  protect  the
 modesty  of  our  womenfolk,

 The  ruiling  party  led  by  Shrimatl
 Indira  Gandhi  is  propagating  a  pecu-
 iar  theory-  our  country  is  ‘a  vast
 country  and,  therefore,  there  will  be
 sb  many  problems  which  we  have
 fo  fuce.  The  peculiar  theory  is  also
 this  that  in  any  déveloptng  country.
 there  will  be  economic  difficulties  for
 the  people  and  all  that.  Even  the
 hourgeois  theoreticians,  even  the  capi-
 tulists’  economic  theoreticians,  can
 never  say  that,  when  the  economy  ts
 developing,  people  will  be  rushed
 down,  How  ridiculous  it  will  seem  to
 he  if  you  say  that  a  child  is  growing
 but  it  niust  have  rickets.  How  ridi-
 culously  this  theory  has  been  propa-
 Buled  by  the  ruling  party!  They  are
 no  ging  deep  into  the  problems.
 If  you  go  deep  into  the  problems,  you
 will  find  that  the  main  problem  is
 unemployment  Unemployment  is  the
 breeding  ground  for  the  degeneration
 of  the  society;  unemployment  is  the
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 breeding  ground  for  anti-social  activi-
 ties.  But  this  is  not  being  solved.
 For  that,  there  should  be  simultaneous
 growth  of  agriculture,  industry,  edu-
 cation,  health  and  all  that.  The  Home
 Ministry  occupies  a  pivotal  position.
 If  the  Home  Ministry  functions  well,
 then  all  other  limbs  of  the  Govern-
 ment  i.e,  Planning,  Education,  Health.
 Agriculture,  Industry,  all  of  them  can
 function  well,  successfully,  ang  the
 country  can  develop  its  ecOnomy.
 Because  of  the  failure  of  the  Home
 Ministry,  there  is  failure  everywhere:
 al]  other  departments  also  cannot  dis-
 charge  their  responsibilities  and
 dutics  well.  What  are  the  root  cauges,
 according  to  the  ruling  Party?  They
 ure  blaming  the  Opposition,  they
 are  blaming  the  government  officers
 and  government  employees,  and  are
 taking  recourse  to  repression.  This  is
 the  three-fold  solution  they  have  offer-
 ed!  They  are  blaming  bureaucracy.
 A  section  may  be  corrupt.  But  then.
 if  you  have  no  policy,  if  the  Govern-
 ment  do  not  have  policies  to  serve  the
 people  the  government  officers  and
 employees  cannot  do  anything.  The
 covernment’s  pollCies  are  against  the
 interests  of  the  people.  That  is  why
 we  say  that  you  must  solve  the  prob-
 lem  Of  unemployment.  You  must
 give  job  or  unemployment  benefit  to
 every  unemployed  person  in  our
 eountry,  whether  in  rural  areas  or  in
 urban  areas.

 Three  days  ago,  in  Bilt  Mr.  K.  A.
 Abbas  had  given  a  sordid  tale  of  three
 working  girls.  They  went  to  a  factory
 manager  in  Coimbatore.  The  Mana-
 ger  said,  ‘Come  tomorrow’,  and  their
 ‘tumorrow’  never  Came,  The  day
 after,  the  dead  bodies  of  those  three
 girls  were  found  in  a  well,  This  is  the
 condition  in  Our  country!  That  is
 why,  we  say  that  unemployment  bene-
 fit  or  work  should  be  the  first  priority
 of  all  departments—Home  or  Planning
 or  any  Other  department.  But  you
 say,  ‘No;  because  of  Opposition,  be-
 caust  Of  bureaucracy,  because  of  this
 and  that,  we  are  not  going  to  do  this’.
 We  say,  no.  There  must.  be  total  ban
 on  attacking  the  people,  arresting
 them  anc  lathi-charging  them.  Total
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 [Shri  5970]  Mukherjee]
 ban  should  be  there.  We  know  people
 come  to  Government  for  a  morsel  of
 food,  Why  do  you  attack  the  poor
 people,  the  students  and  the  various
 sections  of  people.  Who  have  some
 genuine  grievance?  They  cOme  to  you
 for  certain  demonstration.  For  what
 purpose?  They  want  a  living  wage.
 They  want  their  living  conditiong  to
 be  improved,  But  you  send  =  your
 police  against  them.  You  send  your
 CRP  against  these  poor  people,  ‘You
 use  t@ar-gas  against  these  people.
 They  are  only  demanding  legitimate
 things  to  make  both  ends  meet.  But
 repression  is  the  policy  which  you
 follow  against  these  people.  We  must
 member  what  Shri  Jyoti  Bosu  said
 when  there  was  UF  regime,  and  he
 was  the  Home  Minister  in  West
 Bengal.  He  said  that  the  police  will
 not  intervene  in  the  people's  move-
 ments,  He  said  that  the  police  will
 never  attack  the  people  and  that  they
 will  only  look  after  the  crimes.  c‘i-
 mina's  and  cOmmunal  riots.  Still  now
 menx  officers  and  men  of  government
 ana  Police  respect  him  for  this  stanc.
 Afterwards  what  happened?  Only  a
 certain  section  of  corrupt  officers  were
 organised  by  vosted  interesfs,  reac-
 tionary  and  corrupt  elements  let  loosc
 kilings  and  ali  that  in  order  to  pull
 us  down  and  its  leadership  was  given
 from  here  by  Indiraji.  This  is  what
 has  happened.  <A  section  of  bufeau-
 cracy  and  police  from  here  conspired
 to  do  this.  Otherwise  everything  was
 going  on  all  right.  But  the  Home
 Minister  from  here  planned  and  en-
 ecuraged  antisocialg  to  inflicted  kil-
 lings  on  the  people,  lathi-charged
 then:.  I  will  come  to  this  later  on.

 Now  I  come  to  national  integra-
 tion,  regional  autonomy,  linguistic
 Problems,  and  all  these  questions,  You
 know  the  problem  in  Andhra.  You
 know  the  problem  in  Assam,  These
 Problems  are  not  being  solved  at  all.
 When  we  read  the  report  about  your
 department  we  know  how  complacent
 your  department  is.  You  say:  The
 Home  Ministry  is  keeping  close  touch
 on  Assam  events.  That  is  nothing
 new,  The  ertswhile  Home  Minister
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 Shrimati  Indira  Gandhi  a  few  days
 ago  speaking  in  a  meeting  in  Patiala
 said  that  she  is  tougher  than  her
 father,  but  she  did  not  fo  to  Assam.
 Why  did  they  not  take  proper  action
 with  regarq  to  Assam  affairs,  consi-
 dering  that  poth  the  Ministry  there
 and  the  Ministry  at  the  Centre  belong
 to  the  same  party,  the  ruling  congress?
 We  must  remember  what  Comrade
 Lenin  and  his  able  disciple  the  great
 Staiin  said,  regarding  the  question  of
 language,  regional  autonomy,  back-
 ward  classesetc.  They  said:  Certain
 emotions  and  passiOns  assOCiated  with
 language,  cultural  tie-up  and  psycho-
 logical  make-up  of  a  group  of  people
 are  so  ingrained  in  human  beings  that
 thousands  of  years  even  cannot  change
 them  They  devoted  so  much  of  their
 time  on  nationa)  —  seif-determinution
 and  the  question  of  languages.  These
 are  sentitive  things  which  should  be
 dealt  with  symapthetically,  In  India
 we  have  got  277  languages,  9  of
 them  have  got  scripts.  The  duty  of
 the  Home  Minister  is  to  evolve  the
 devetopment  of  all  languages  for
 Which  the  adivasis  are  crying  hoarse
 for  the  last  few  years.  A  few  days
 ago  the  representatives  in  Lok  Sabin
 from  Tripura  wanted  a  regional  coun-
 eil  for  the  tribal  people  in  Tripura.
 But  what  is  it  that  you  are  doing?
 You  allow  these  things  to  drift;  you
 allow  these  sensitive  issues  to  grow
 instead  of  finding  immediate  solutions
 for  them.  What  is  it  that  you  have
 done  for  the  scheduled  caste  and
 scheduled  tribe  people  for  the  last
 seven  vears?  The  figures  are  very
 revealing.

 In  1965,  the  number  of  scheduled
 caste  people  who  got  jobs  was  2,061,073.
 in  1971,  the  figure  was  221,248,  That
 means  their  share  in  emPloyment  is
 increasing  just  at  the  rate  of  about
 2,500  ्  year.  And  that  of  scheduled
 tribes  is  only  700  per  year  in  the  whole
 of  India.  This  is  according  to  your
 own  report.  This  shows  that  the  back-
 ward  classes,  the  schedule  castes  and
 echedUled  tribes  are  not  being  absorbe:!
 In  government  services  at  the  rate  they
 should  be.  We  also  find  that  the
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 number  of  Muslims  employed  is  gett-
 ing  less  and  less.  Su  is  the  cage  with
 employment  of  linguistic  and  religious
 minorities,  They  afe  not  given  as
 much  scope  us  exPected.  This  should
 have  been  done  at  a  quick  pace,  but  it
 has  not  been  done.

 From  Jast  year’s  experience,  we  can
 say  that  you  have  not  helped  these
 people  to  develop.  On  the  other  hand,
 vou  have  helped  them  to  fight  euch
 other.  That  is  the  reality.  That  is
 why  I  say  that  the  Demands  should  he
 eoposed  because  the  Ministry  have  not
 done  anything:  they  have  done  nega-
 tive  things.

 teparding  communal  incidents,  Gov-
 ernment  have  shown  a  complacent
 attitude.  The  numbers  of  incidents
 which  happened  are  as  follows:  970°
 az)  1971:  उड़ी  and  1972:  240.  Is  this
 a  miorious  picture?  There  were  249
 communal]  incidents  last  year.  Yet  vou
 suv  the  situation  is  improving.  It  is
 vot  improving,

 In  her  reply  to  the  debate  last  year
 the  Prime  Minister  said  that  the  weak-

 est  limbs  will  be  strengthenca  and  Gov
 ernment  were  giving  all  scope  to  them
 for  development.  But  we  have  seer
 thut  the  opposite  has  been  done.  We
 find  one  group  of  people  fighting
 against  another  group,  This  is  going
 on,  In  Andhra,  one  group  of  people
 are  fighting  against  another  group
 Hoth  of  them  belong  to  the  same  Con-
 Gress,  You  cunnot  do  anything  to  put
 it  down.  We  say  this  will  not  do.  If
 we  want  to  preserve  and  strengthen
 unity  in  diversity,  these  problems  must
 he  solved  very  quickly.

 My  suggestion  is  thet  there  should
 he  a  parliamentary  committee  consist-
 ing  of  all  partics  constituted  to  look
 into  all  these  problems,  whether  they
 relate  to  the  Nepali  language,  to  the
 problem  of  rigional  anatomy,  or  other
 refional  problems  or  disputes,  ‘The+
 should  look  into  all  these  problems.
 They  should  give  their  suggestions  and
 recommendations,  these  should  be
 given  within  one  year  and  they  should
 be  implemented.
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 Regarding  the  law  and  order  situa-
 tion,  Shri  Pant  himself  admitted  that
 the  highest  incidence  of  crime  is  in
 Delhi,  740  per  lakh  of  population;  next
 comes  Kanpur,  then  Bangalore  and  then
 Caleutta.  Right  under  the  very  nose
 of  the  authorities  here,  there  have  been
 incidents  of  raping  of  women,  nurses
 being  killed,  the  Miranda  House  inci-
 vent  and  other  things.  But  you  are  not
 doing  anything.  But  when  an  incident
 which  is  one-thousandth  of  this  took
 place  in  the  Rabindra  Sarovar,  you
 mace  such  a  bie  raw  ever  it  trying  to
 Cepict  as  if  something  very  serious  was
 going  on  and  several  thousands  of
 brassiers,  blouses  Or  sarees  were
 snatched  away  by  anti-social  elements—
 as  if  these  were  to  be  kept  in  a  K,  Cc
 Plant  Museum.  It  was  all  propogan-
 da  in  order  to  bring  our  U.F.  regime
 down  in  West  Bengal.  Look  at  what
 is  happening  in  Delhi.  You  must  fecl
 ashamed  of  these  things.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 ‘SURI  K.  C.  PANT):  You  are  trying
 to  justify  what  happened  there?—It
 sounded  like  that.

 SHRI  SAROJ  MUKHERJEE:  No:
 nothing  happened  there,  See  the  en-
 quiry  report  on  that.

 SHR]  JYOTIRMOY  BOSU.-  Who  will
 take  over  Delhi?  At  that  time,  you
 advocated  President's  rule  in  West
 Bengal?

 SHRI  SAROJ  MUKHERJEE:  Now
 what  has  happened  in  Andhra?  When
 the  situation  was  coming  back  to  nor-
 malcy,  there  was  firing  by  the  CRP  in
 Cudappah.  We  discusseq  it  vesterday.
 jn  Kerala,  there  was  a  movement  by
 NGOs  and  teachers.  But  they  were
 put  down.  Women  were  raped.  There
 was  the  case  of  Aminibleeding  in
 hospital  in|  Changanachery.  Comrade
 A.  K,  Gopalan  has  drawn  attention  to
 these  tings  that  were  going  on,  Even
 an  ox-MP,  Shri  Janardanan  in  Vaikom
 wus  slapped  by  police  officers.  In  West
 Hengal,  in  hroad  daylight  an  ex-Mayor's
 house  was  looted  on  24th  March.  But
 nothing  is  being  done,  Even  some



 239  D.  G,  Min.  of

 {Shri  Saroj  Mukherjee]
 Congress  MLAs  have  protested  against
 this.  If  vou  go  through  the  proceedings
 of  the  West  Bengal  Assembly,  you  will
 see  that  2]  Congress  MLAs  themselves
 said  ‘Do  not  hide  these  things:  do  not
 cover  up  these  things.  These  incidents
 are  increasing  in  West  Bengal’.  If  I
 get  time,  I  can  give  you  al]  these
 figures  to  show  how  the  crimes  in
 West  Bengal  are  increasing.  Why  are
 the  critnes  increasing?  You  should  go
 deep  into  it,  because  the  anti-social
 elements  are  gaining  the  upper  hand.
 The  anti-social  elements  are  being  en-
 couraged  by  the  ruling  class.  In  this
 new  Congress  regime,  the  police  is  free:
 to  kill  and  rape,  the  anti-social  ele-
 ments  ate  free  to  do  anything.

 last  year,  Shrimati  Geeta  Chatterjee
 came  here  with  G.M.S.  leaders  and  met
 the  Prime  Minister.  She  was  then  the
 Home  Minister.  Her  husband  was
 killed  and  she  Was  raped  by  some
 persons  belonging  to  the  ruling  party.
 (interruptions).  Indiraji  to!d  her,  care-
 ssing  a  small  child  of  that  unfortunate
 iady.  “I  will  do  something  for  you,”
 But  nothing  was  done.

 A  few  months  ago,  a  meeting  wa:
 broken  where  Shri  Jyotirmey  Bosu  and
 Shri  Jyoti  Basu  weTe  to  speak  in
 Bauripur.  But  nothing  was  done.  [n-
 diraji  gave  the  same  reply,  depending
 on  the  police  there.  But  they  did  not
 tuke  the  evidence  from  the  =  spot.
 Shri  Jyoti  Basu  had  got  escorts,  and
 there  were  different  versions.  How  did
 it  happen?  Iasked  the  congress  MPs,
 and  they  also  said.  ‘We  condemr.  this
 action.  The  meeting  should  not  have
 been  broken.”  When  I  went  to  Kalna,
 to  have  an  interview  with  a  person,
 what  happened?  (Interruptions)  An-
 other  MP  was  tereatened  to  be  killed.
 We  wrote  to  the  Prime  Minister  and
 Indiraji  replied  that  “We  are  looking
 into  the  matter."  For  three  months,
 “this  lovking  into  the  matter"  was
 going  on.  This  is  how  things  are
 guing  on.  (Interruptions)

 That  is  why  we  say  violence  and
 disturbance  are  created  by  the  ruling
 class,  Last  year,  Indirajj  told  us  that
 “violence  is  not  our  creed;  it  is  the
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 eTeed  of  the  Opposition.”  (Interrup- tions)  Please  listen,  Mr,  Minister,  But
 “if  we  commit  violence  sOmewhere,  it
 is  only  an  aberration.”  We  say  that
 the  people  never  resort  to  violence.
 People  organise  and  launch  their  move-
 ment  and  make  their  demand.  But
 violence  is  imposed  by  the  ruling  class.
 There  is  world  history  which  explains
 this.  People  never  take  recourse  to
 violence.  You  give  a  total  ban  that
 people  would  not  be  attached  by  the
 Police.  Then,  slowly  the  situation  will
 improve  and  all  Other  things  will  go
 on  successfully  and  smoothly.

 Harijan’s  residences  are  being  burnt.
 There  are  50  many  points,  and  so  I  am
 leaving  some  time  for  the  sé@cond
 speaker  from  my  party.  But  the  last
 poing  which  I  want  to  mention  is  this.
 It  is  with  regard  to  the  erosion  of
 democracy  and  subversion  of  pariia-
 mentary  democracy.  What  happened
 in  the  Jast  one  year?  1,000  Opposition
 party  members  sympathisers  al)  left
 wi  democratic  persons  were  arrested
 throughou'  India.  There  are so  many
 kiruns  and  workers  who  are  in  the
 prisons  us  under-trials.  In  the  prison.
 they  are  being  murdered.  In  West
 Bearval  recently  one  pvrisOner  was  killed
 and  Indirajj  Wrote  to  Shri  Dinen
 Bhattacharyya  that  it  is  being  looked
 into.  There  were  30  instances  of  lathi
 charges;  9]  instances  of  firing;  39
 instances  of  political  murders;  not  ordi.
 nary  murders  but  politica)  murders,  In
 West  Bengal,  79  political  workers  hvve
 been  kiled—left  democratic  forces—
 wfter  the  972  elections.  I  am  giving
 these  figures  for  the  last  one  year.  As
 a  result  of  your  policy,  the  police  and
 the  anti-social  people  are  gaining  the
 upper  hand  and  taking  recourse  to
 repression  against  the  peuple  who  are
 moving  atainst  the  Congress.  You  go
 against  the  Congress,  and  you  will  be
 threatened  that  you  will  pe  killed  and
 ail  that,

 You  should  improve  the  situation  in
 Delhi,also.  I  told  Mr.  K.  C,  Pant  that
 day;  your  father  was  the  Home  Min-
 ister;  Sardar  Pate]  was  the  Home  Min-
 ister  and  then  the  late  Lal  Bahadur
 Shustri  was  also  the  Home  Minisler:
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 during  the  old  Congress  regime,  the
 Opposition  parties  got  respect  from
 them.  In  the  prisons  also  they  were
 given  special  status.  But  now,  Mr.  K.
 C.  Pant  is  keeping  his  moustache  to
 lecome  like  his  father,  but  you  cannot
 hive  that  tradition,  because  the  new
 Congress  was  born  and  brought  up  in
 the  credle  of  defection—Ayurams  and
 Guyarams.  You  have  to  acquire  that
 old  tradition,  and  you  have  to  become
 a  new  man.  Otherwise,  you  cannot
 keep  democracy  in  this  country,  You
 ure  eroding  democracy.  You  are  curb-
 ing  parliamentary  democracy,  every-
 where,  in  Orissa  and  other  States,

 MR.  DEPUTY-SPEAKER:  Shri  Sat
 Pal  Kapur.

 at  सतपाल  करूर  (पटियाला)  :  डिप्टी
 स्पो कर  साहब.  हमारे  भाई  सरोज  मुकर्जी  ने
 चर्चा  को  है  बौर  सबसे  ज्यादा  जोर  उन्होंने
 इस  बात  पर  लगाया  है  कि  लातो  चाहे
 करना  और  सी०झआ्रार०पी>कों  एगेज  करना-
 इनको  विदा  कर  लिया  जाये  ।  जहां  तक
 किताब  में  लिखने  की  बात  हो  तो  इससे
 किसी  को  एतराज  नहीं  हो  सकता  है  लेकिन
 जिस  किस्म  की  हालात  हमारे  मुल्क  में  थीं
 पी०एम  बाले  उसकी  एलियन्स,  जनसंघ  वाले
 ग्रोवर  स्वतंत्र  पार्टी  वाले  पैदा  करते  हैं  उनमें
 मजबूर  हो  कर  सी  ०  आर  ०पी  ०  भेजनी  पड़ती  है  ।
 इन  पार्टीज  ने  सारे  मुल्क  में,  पजाब  में,  बंगाल
 में,  असम  में,  आंध्र  और  उड़ीसा  में  जहां
 मशहूद  हुए  ऐसे  हालात  पैदा  किए  जिसमें  रेलवे
 की  पटरियां  उखाड़ी  गई  ,  रेलवे  स्टेशन्ज
 फुक गए,  डाक  खाने  फूंके  गए  लेकिन  इन
 पार्टीज  ने  उन  बातों  की  मरम्मत  नहीं

 की  ।  यह  डिमान्ड  करना  कि  सीआर
 पी०  बिछुड़ा  कर  ली  जाये  यह  तो  हर  एक
 डिमान्ड  कर  सकता  है  लेकिन  आप
 अपनी  जिम्मेदारी  निभाने  के  लिए  तैयार
 है  या  नहीं,  सवाल  यह  है।  राज  हमारे
 केन्द्र  में  य!  हो  रहा  है  कि  हालात  को  किस
 तरह  से  ज्यादा  बिगाड़ा  जाये  और  इन  बातों
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 में  सबसे  आगे  कौन  पार्टीज  है,  उनका  क्‍या
 मकसद  है  -  इसको  जांचने  की  जरूरत
 है  -  राज  हमारे  ऐन्ट्री  में  रिवीजनिस्ट
 फोर्सेज,  लोपेज  के  नाम  पर
 रीजन  के  नाम  पर,  फिक  के  नाम  पर,
 इन  तमाम  नामों  पर  कयास  क्रिएट  करना
 चाहती  हैं  ।  जब  सुबह  हम  ग्रखबार  उठाते

 ra
 है  तो  देखते  हैं  एक  जगह  से  खबर  आताहै
 कि  वहां  गड़बड़  हो  गई,  दूसरी  जगह  से  खबर
 प्रति  है  कि  वहां  गड़बड़  हो  गई  लेकिन  उस
 गड़बड़ी  को  करवाने  की  जिम्मेदारी  किस
 पर  है  ?  यहां  पर  कहा  जाता  है  कि  गड़बड़
 तो  सरकार  करवाती  है  लेकिन  अगर  सरकार
 गड़बड़  करवाती  है  तो  फिर  बाप  क्‍या  कर

 ग्राहकों  उसे  रोकता  चाहिए  ।
 लेकिन  तमाम  गडबड  तों  आप  लोग  करवाते
 है।  तमाम  गड़बड़  की  जिम्मेदारी  आपके
 ऊपर  जाती  है,  आपकी  पार्टीज  पर  आती
 है,  बह  पार्टीज  जो  कि  ध  के  सवाल  पर
 सामने  जाती  है,  असम  के  सवाल  पर
 सामने  आती  हैं|  यू०  पी०  में  ग्राम  तक
 जनसंघ  वाले  कहते  रहें  कि  ं  को  कुचल
 दो,  उर्दू  को  खत्म  कर  दो,  मुसलमानों  को
 भी  कुचलो  लेकिन  आज  जनसंघ  की
 पालिसी  क्‍या  है?  जनसघ  की  जो  पालिसी
 बह  दो  मुंह  सांप  वाली  है  ।  राज  एक  तरफ
 जनसंघ  वाले  यू  “पी  ०में  तो  कहते  ड  कि  उर्दू
 को बढ़वा  दो  तेनीत  इसरी  तरफ  दूसरे  इलाकों
 वें  उनके  खिलाफ  मुहिम  चलायेंगे  |  एक  तरफ
 कहते  हैं  कि  ड  को  बढ़ावा  दो  और  दूसरी
 तरफ  बहते हैं  वन्दे मातरम  को  लाजमी  करों  ।

 एक  तरफ  इस  वात  को  भी  कहते  है  कि

 मुसलमानों  को  कुचलो,  माइनॉरिटी  को  दबाकर
 रखो  और  किर  यह  भी  कहते  हैं  कि  उर्दू  को
 बढ़ावा  दो  ।  इस  तरह  से  यू०पी७  में  मुस्लिम
 मजलिस  कौर  जनसंघ  वाले  गड़बड़  कराने
 की  कोशिश  करते  हैं।  जितने  भी  फिक्रेव्ाराना
 फ़सादाद  हुए  मैं  जानना  चाहता  हूं  उनकी
 तह  में  कौन  पार्टीज  थी  ?  जितनी  भो
 इंक्वायरी  कमेटीज  की  रिपोर्ट्स  शाई  उनसे
 साफ  नजर  बाता  है  कि  फ़सादाद  कराने  को

 गहे हैं?
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 [at  सतपाल  कपूर]
 जिम्मेदारी  किन  पर  है  7  यह  पार्टोज  माइ-
 नाइंटीज़  से  हमदर्दी  का  इजहार  भी  करने

 हैं  गौर  दूसरी  तरफ  उतकों  कुचलने  को
 बातें  भी  करते  हैं।  मेरी  समझ  में  नहों  ग्राता  कि

 यह  किस  फिल्नास्फी  का  प्रचार  करता  चाहते
 2?  यह  माइनारिटीज  के  हक  में  भी  हैं
 और  खिलाफ  भो  है.  यह  उद,  के  हक  में  भी  हैं
 ग्रोवर  उसके  खिलाफ  भो  हैं।

 इस  तरह  से  हम  देखते  हैं  यह  पोलि-
 टिकल  पाकीजी  देश  में  इस  किस्म  को  फिजा
 पैदा  करना  चाहती  हैं  जिसमें  जो  रोशन

 फ्यूज  हैं  कि  इस  मुल्क  में  गरोबओो  हटे,
 मानोपलोज  को  कब  किया  जाये,  बेचारों  को
 खत्म  किया  जाये,  उनसे  हटकर  कुछ  नये

 इश्यू  जेसे  रोजनलिज्म  के  नाम  पर.  जवान
 के  नाम  पर,  इलाके  के  नाम  पर  नयों  तलों

 तहरीके  पैदा  को  जायें  ,  उनको  उखाड़ा  जाये  ।
 जो  हमारे  जनसंघ  पार्टी  के  भाई  हैं  उार  जो
 स्वतंत्र  पार्टी  के  भाई  है  उसको  राज  तक  यह
 पालिसी  रहो  कि  सेन्टर  को  मजबूत  होना
 चाहिए  t  लेकिन  25  साल  के  बाद  जनसंघ
 को  यह  खाल  आया  कि  अगर  सेन्टर

 मजबूत  रहता  है  तो  सेन्टर  में  कांग्रेस  सरका<
 ब्रोकर  इन्दिरा  गांधी  भो  मजबूत  रहेंगे  इसलिए
 उनका  मकसद  यह  हो  गया  है  कि  इन्दिरा
 गांवों  को  सरकार  को  कमजोर  करने  के  लिए
 सेन्टर  को  भो  कमजोर  होता  चाहिए  |  इसे
 रात  को  लेकर  वे  चाहते  है  कि  इस  एम  ग्राम
 सो  दोबारा  बताया  जायें,  मुल्क  में  स्टेट्स
 को  दोबारा  तक्सीम  को  जाये  |  55  या
 60  स्टेट्स  को  वह  मांग  करते  है  ताकि
 फिर  हर  जगह,  हर  डिस्ट्रिक्ट  हर  इलाका
 हर  कौम,  हर  फिर्का  और  हर  जवान  डिस्टर्ब  ह्
 जाये  कौर  यह  मुल्क  कमजोर  होता  चला  जाये

 यह  उनको  होती  है  ।  इन्दिरा  गांधी  को
 कमजोर  करने  का  एक  तरीका  तो  यह  है।

 दुसरा  तरीका  यह  है  कि  रीयल  इश्यू
 को  छोड़कर  इस  मुल्क  में  ऐसी  फिजा  पैदा
 की  जाये  कि  मुल्क  आगे  नहीं  बढ़  रहा  है,
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 पंचसाला  प्रोग्राम्स  फेल  हो  गए  है  ग्रोवर  गवर्नमेंट

 मंहगाई  इर  नहीं  कर  सकी  है  |  हम  मानते
 हैं  कि  महंगाई  है  बंगाल  देश  को  जंग  के
 बाद  यहां  पर  मंहगाई  बढ़ी  लेकिन  मंहगाई
 के  मसले  को  लेकर  भो  राज  मह गाई  दूर  नहीं
 करना  चाहते  है।  जब  सरकार  फूड  टेक
 ग्रोवर  का  मसाला  उठाता  हैं  तब  बाप  कहते
 हैं  कि  नहीं  व्यापारियों  को  कुछ  मत  कहिए
 मैं  ग्रा पसे  कहता  चाहता  हुं  कि  मैं  उस  इलाके
 से  आता  हूं  जो  कि  हिट  में  सरप्लस  है
 जब  स्टेट  ट्रेडिंग  का  फैसला  हुमा  तो  पिछले
 दिनों  अखबारों  में  आया  कि  व्यापारों  ने
 सारे  देश  में  स्ट्राइक  को  ।  हमारे  बड़े-बड़े
 अखवार  वाले  बड़े  मेहरबान  हैं  ,  उनको  बड़ी
 हादसों  है.  बहु-हहे  व्यापारियों  के  साथ,
 तमाम  अखबारों  में  यह  हेडलाइन्स  थीं  कि
 व्यापारियों  की  बड़ी  भारों  हड़ताल  हुई  ब्रोकर

 उन्हे  अखबारों  के  एक  कोने  में  एक  खबर
 ौर  भी  थी  कि  हापुड़  को  मंडी  में,  पटियाला
 की  मंडी  में  दौर  मोगा  को  मंडी  में  सरकार
 के  टेक  झावर  के  फैसले  के  बाद  अनाज  के
 भाव  गिरने  शुरू  हो  aT  |  (व्यवधान)
 ग्राम  के  अखबार  में  है  9  ये  क्विन्टल  दाम
 गिर  गए।  हमारे  यहां  मक्की  55  और  60

 रुपए  क्विन्टल  विकलों  है  लेकिन  व्यापारियों
 के  खरीदने  के  बाद  यहां  दिल्‍ली  में  20  Fo
 क्यों  बिकती  है  ?  क्‍या  जनसंघ  वालों  ने  कमी
 कभी  इस  बात  की  मुख़ालिफ़त  की  है  ?

 MR,  DEPUTY  SPEAKER:  I  am
 told.  that  each  Congress  Member
 should  be  given  ten  minutes  because
 they  have  a  long  list  from  their  party.

 श्री  सतपाल  कपूर  :  जब  हम  फूड
 टैंक  ग्रोवर  की  बात  करें  तो  जनसंघ  की

 हमदर्दी  व्यापारियों  के  साथ,  जब  हम  ब्लैक
 मार्केटिंग  को  खत्म  करने  की  बात  कहें  तो
 जनसंघ  की  हमदर्दी  उनके  साथ  शौर  जब
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 जनता  को  लूटने  से  बचाये  की  बात  कही
 जाये  तो  भी  उनको  हादसों  उन  लोगों  के
 साथ  होती  है  ।

 तो  मैं  प्रापक  जरिए  ब्रज  करना  चाहता
 हैं  कि  यह  ठीक  है,  हमारे  मुल्क  में  काफी
 रिफार्स्स  हुई  लेकिन  उनका  पूरा  फायदा
 तब  तक  नहीं  उठाया  जा  सकता  जब  तक
 कि  ब्यूरोक्रेसी  को  विदित  ट्यूब  न  किया
 जाये  t  ae  का  जो  ब्यूरो क्र टिक  सिस्टम
 और  ब्यूरो कसी  है,  जो  सरकार  करना
 चाहती  है,  जिस  आपरेशन  को  हम  करना
 चाहते  हैं  उसके  विधि  ट्यून  नहों  हैं  ।
 इसलिए  इसको  दुरुस्त  करने  और  कन्ट्रोल
 करने  की  जरूरत  है  उसमें  रिफार्म  लाने
 की  जरूरत  है  ।  इसके  लिए  मैं  चाहुंगा
 कि  पब्लिक  सर्विस  कमोशन  के  एग्जामिनेशन
 सिस्टम  में  चेंज  किया  जाये  |  आई०  To  एस
 जो  आप  लेते  हैं  उसमें  हर  ग्राहको  को
 यह  पता  होना  चाहिये  कि  उसके  सेक्स
 इस  किस्म  के  होंगे  कि  पब्लिक  सेक्टर
 को  किस  तरह  से  कमियां  करता  हैं,
 पब्लिक  सेक्टर  एडमिनिस्ट्रेशन  क्‍या  होना
 चाहिए  और  उसको  यह  भी  पता  होना
 चाहिए  कि  रूल  आफ  लाइफ  क्या  है  ।
 ग्राम  पब्लिक  सेक्टर  में  हमको  प्रोडक्शन
 कस  बढ़ानी  है  ।  इस  किस्म  को  बातें
 हमारे  पब्लिक  सर्विस  कमिशन  के  इम्तहान
 में  इंट्रोड्यूस  करते  की  जरूरत  है  ।  और
 जब  हम  कहते  हैं  कि  समाजवाद  लाता  है
 तो  यूनियन  पब्लिक  सवाल  कमिशन  के
 एग्जामिनेशन  में  यह  पेपर  होता  चाहिये  कि

 मुल्क  में  डेमोक्रेसी  के  जरिये,  मल्टी  पार्टी
 डेमोक्रेसी  के  जरिये  क्रिस  तरह  समाजवाद
 जायेंगे  |

 इस  के  साथ-साथ  राज  जो  कराईए
 एस०,  झ्राई०एफ०एस०  और  ग्राई०पो०एस०
 में  लोग  जाते  हैं  जब  उन  को  देखते  हैं  तो
 यह  नजर  आता  है  कि  बड़े-बड़े  शहरों  के
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 रहने  बाने  लोग,  दिल्‍ली  कौर  बम्बई
 यूनिवर्सिटीज  में  पड़ते  वाले  लोग,  पब्लिक

 स्कूलों  के  पढ़ें  लोग  ही  झआाईणा्‌०
 एस०  में  जाते  हैं  जिन  को  रूरल  लाइफ
 और  प्रोवलम्स  का  कोई  पता  नहीं  होता  1
 इसलिये  मैं  कहता  चाहता  हूं  कि  श्राप  25
 परसेंट  पोस्ट्स  रूरल  लाइफ  में  रहते  वाले,
 जो  देहाती  लोग  हैं,  उन  के  लिये  रिजर्व
 कीजिये  ।  बाप  क्वालिफिकेशन  Woo
 जरिए,  उस  से  कम  न  खोजिये,  मार्क्स
 का  परसेंट  भी  रखिये  कि  इतने  से  कम
 नहों  लेंगे,  लेकिन  ड्राप  पोस्ट  रिजर्व
 जरूर  खोजिये,  जैसे  हरिजनों  के  लिये  है,
 कि  रूरल  सैक्टर  से  कम  से  कम  25
 परसेंट  लोग  ग्राईणाजगास०,  झाई एफ
 एस०  कौर  ग्राई०्पी०एस०  में  लिये  जायेंगे  |
 उन  लोगों  को  ज्यादा  पता  होगा  कि  मास
 प्रोब्लम  क्‍या  हैं,  कल इस  को  कैसे  कंट्रोल
 करना  है.  नारे  फर्टिलाइजर  को  कैसे  यूज
 करना  है.  नये  जोडों  को  कैसे  बोना  है,
 और  इरीगेशन  प्रोबलम्स  को  कैसे  सॉल्व
 करता  है  1  ग्रोवर  यह  जो  सुपर फलू अस
 सुपर  इंटेलिजेंसिया,  सुपर  क्लास  और  पब्लिक

 स्कूलों  के  पढ़ें  हुए  लोग  हैं  ये  आप  की
 प्रौवतम्प  को  सौरव  नहों  कर  सकते  |
 इन  से  छुटकारा  कर  के  देहात  में  जो  रहते
 बाले  लोग  हैं  उन  को  चरागे  लाइये  ।  वे
 इस  मुल्क  के  एडमिनिस्ट्रेशन  को  ज्यादा
 अच्छे  ढंग  से  सम्हाल  सकेंगे  |

 श्री  इसहाक  सन्दली  (अमरोहा):
 जनाब  डिप्टी  स्पीकर  साहब,  होम  मिनिस्ट्री
 हमारे  देश  का  बहुत  अहम  डिपार्टमेंट  है,
 और  अगर  मैं  कहूं  हमारी  सिक्योरिटी,
 और  हमारा  माइनारिटोज  के  लिये  यह
 बहुत  हो  ज्यादा  ग्रहमियत  रखता  है  तो
 कोई  गलत  न  होगा  t  इस  साल  का  तहसीलों
 हिसाव  और  रिपोर्ट  हम  को  दो  क्यों  है  ।
 डिप्टी  स्पो कर  साहब,  मुझे  यह  कहते  हुए
 बड़ा  दुख  होता  है,  लेकिन  सहो  है  अगर
 मैं  यह  कहूँ  तो  गलत  न  होंगा  कि  यह  सान
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 [श्री  इसहाक  संभली |
 अक़लीयतों  के  लिये,  खासतौर  पर  मुसलमानों
 के  लिये,  और  हिरजनों  के  लिये  बहुत
 तबाही  और  परेशानी  का  साल  रहा  ।

 जगह  जगह  हरिजनों  के  मकान  जलाये

 गये,  उन  को  जिन्दा  जलाया  गया,  जाब जां

 मुसलमानों  के  मकान  लूटे  गये,  कत्ल  किये

 गए,  छोटे  छोटे  बच्चों  को  मारा  गया  t
 और  अभी  तक  तो  यह  होता  था  कि
 जनसंघ  वाले  और  दूसरे  लोग  आ  कर
 के  हंगामा  करते  थे  और  पुलिस  या  तो
 खामोश  तमाशाई  की  तरह  खड़ी  देखती  थी
 या  उन  की  मदद  करती  थी  ।  लेकिन  अब

 जो  चीज  देखने  में  ग्रायी है  बहे  तो  निहायत

 ही  भयानक  और  बड़ी  ही  शर्मनाक  है।

 आप  को  मालूम  है  कि  यूपी  के

 ग्राजमगढ़  जिले  में  नौतारी  ग्रोवर  सजनी  में
 जो  फसादात  हुए,  फ़सादाद  नहीं  जो

 मुसलमानों  के  मकानात  एक  सिलसिले  से
 जलाये  गये  |  नौनारी  में  i0.  मुसलमानों
 के  मकानात  थे  उन  में  से  97  मकान
 जला  दिये  गये,  और  गजब  यह  है  कि  इस
 काम  को  किस  ने  किया  ?  जनसंघ  ने

 किया,  लेकिन  पूरी  तरह  पर  पुलिस  की

 हिफाजत  में,  पुलिस  की  देख  रेख  में  सारा
 काम  किया  गया  ।  नौ नारी  और  सजनी
 में  जिस  तरह  पर  भ्रफसोस्ननाक-ताबाही
 की  गयी  हमारी  बहन  श्रीमती  सुभद्रा  जोशी

 वहां  पर  पहुंची  और  वह  मजबूर  हो  गयी

 फ़्रांस  बहाने  पड़े  वहां  की  दर्दनाक  हालत
 को  देख  कर  ।  जिन्होंने  देखा  है,
 मेने  भी  देखा  हैँ,  हमारे  साथी

 सरजू  पांडे  और  झारखंड  राय  जी  ने  भी

 देखा  है  सजनी  और  नौ नारी  में  जो  जुल्म

 हुए  हैं  मैं  समझता  हूं  होम  मिनस्ट्री  के

 लिये  निहायत  शर्मनाक  है  ।  क्या  इसी

 तरह  नेशनल  इंटीग्रेशन  होगा  ।  नेशनल

 इंटग्रेशन  कांफरंस  श्रीनगर  में  की  गयी  थी

 जिस  पर  गृह  मंत्रालय  में  इतना  रुपया

 खर्च  किया  था,  क्या  इसी  तरह  उस  के

 फैसलों  पर  अमदरामद  होगा  ?  श्रीनगर
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 में  कहा  गया  था  कि  जिस  जिले  में  फ़साद

 होंगे  उस  जिले  के  ग्रा किस र्स  को  उस  का
 जिम्मेदार  ठहराया  जायेगा  ।  कामरेड
 झारखंड  राय  और  कांग्रेसी  दोस्त  सर  पटक
 कर  रह  गये  कि  वहां  के  डी०  एस०  और  एस०
 पी०  को,  जो  कि  इन  फ़सादों  के  लिए  जिम्मेदार

 हैं,  वहां  से  हटाया  जाये  I  लेकिन  उन  को
 इस  से  मस  नहीं  किया  जा  रहा  है  -  और

 एक  थानेदार  को,  जिस  ने  इत्तफ़ाक  से  अच्छा
 काम  किया  था  फ़साद  की  रोका,  जनसंघ
 की  डिमान्ड  पर  इमीडिप्रेटली  ट्रांसफ़र
 कर  दिया  गया।  इस  तरह  पर  माइनतारिटीज़
 को  हिफ़ाज़त  होगी  ?

 जिला  बस्ती  का  बाकया  दिल  को  हिला
 देने  वाला  है,  दुर्ग जीत  एक  कस्वा  है  बस्ती  हैं,
 वहां  पर  जनसंघ  नहीं,  जन संधियों  को  तो

 पुलिस  वाले  बाद  में  लाये,  पुतिन  ने  खड़े
 होकर  वहां  के  लोगों  को  लूटा।  जन संधियों
 के  हाथों  से  सामान  ढोया  गया,  लेकिन

 पुलिस  ने  खड़े  होकर  के  लूटा  ।  मैं  मालूम
 करना  चाहता  हू  कि  कहां  जा  रही  है  आप
 की  पुलिस  और  आप  के  अफ़सरान  ?
 अफ़सरान  के  बारे  में  बाद  में  सुनाऊंगा  |
 अप  की  पुलिस  और  अफ़सरात  बजाय
 माइनारिटीज़  को  हिफ़ाज़त  करने  के  हरिजनों
 की  हिफ़ाज़त  करने  के,  आज  पुलिस  उन  को

 अपने  हाथों  से  लूटती  है,  कत्ल  करती  है
 श्र  आग  लगाती  है  ।  मेरे  बुजुर्ग  रहनुमा
 मानवीय  झार  खंडे  राय  जी  बैठे  हैं  यह  इस'
 चीज़  के  गवाह  हैं  ,  इन  से  पूछिये  कि  गोंडा
 के  सदर  एक  ऐसा  शख्स  है
 जिस  का  पेशा  ही  रहा  है  होली  के  मौके  पर
 फ़साद  कराने  का  |  वह  हर  साल  पकड़
 लिया  जाता  था  लेकिन  इस  साल  उसको  नहीं
 पकड़ा  गया  |  उस  ने  मंदिर  बनाया  है  म्यू-
 निसिपलिटि  की  लैड  पर  सड़क  को  छोटा
 करके  और  उस  का  पत्थर  रखा  हैं  वहां  के

 एस०  डी०  एस०  ने,  क्या  हो  रहा  है  ?

 और  फ़िर  अक्स रान  की  क्या  कहूँ,  सग
 वक्‍त  होता  तौ  बनाता  ।  लेकिन  में  सिर्फ

 एक  ही  वाकया  कह  सकता  हूं  ।
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 डिप्टी  स्पीकर  साहब,  यह  एक  नोटिस
 मेरे  हाथ  में  हूँ  7  दिल्ली  से  एक  रिसाला
 निकलता  हूँ  “बोस बीं  सदी"  जिसका  एडीटर
 राम  रक्खा मल  Gay  गिराना  हैं  ।  वह
 अरपना  नाम  खुलकर  गिरामी  ही  लिखते  हैं  ।
 लखनऊ  के  डिप्टी  कमिश्नर,  श्री  डी०  to
 जोशी,  आई०  एस०  ने  “विस बी  सदी"
 के  एडीटर  को  नोटिस  दिया  कि  तुमने  गुरू
 गोलवाल्कर  की  इसका  को  है  और  गुरू  गोल-
 वाल् कर  यूनिवर्सिटी  लीड  ऐंड  रुस्पेक्टेड  बाई

 हिन्दू  one  लाज  है  ।  उन  के  मुहाफिज
 WHA  सर  एस०  एस०  के  रहनुमा  गुर
 गाल वाल् कर  के  महाफिल  नोटिस  देने  बाले
 कौन  हे  ?  लखनऊ  के  डिप्टी
 कमिश्नर,  थी  डी०  डी०  जोशी,  भाई  TM.
 nyo  |  यह  होल  है  ग्रुप  के  झालरों
 का  |  जब  मालूम  ear  कि  यह  ख़ुश्तर  गिरामी
 तो  मुसलमान  नहा.  यह  तो  राम  रखा  मल
 है.  तब  मुकदमा  बायस  लिया  गया  ।  डिप्टी
 स्पीकर  साहेब,  बह  क्या  हो  रहा  हैँ  -  पर्सोनल
 डि वाट मेट  को  मंत्री  जी  झोल  करते  हैं
 में  जानता  2  कि  आप  की  नीयत  में  भरे  ही

 बनाई  न  हों  ले.कन  जा  लोग  बाप  के  आसपास

 carton  हैं,  जो  लोग  होम  डिपार्टमेंट  को  घेरे

 हुए  हैं,  जो  अ्फ़मरान  गाज  यहां  बैठ  EP
 हैं,  मैं  कह  सकता  कि  एक  पुलिस  का  सिपाही
 बन्ने  का  जिम्मेदार  नहीं  हैँ,  बल्कि  कत्ल  का
 जिम्मेदार  हैँ  पूरा  स्ट्रक्चर,  पूरे  अफ़सर
 Dita  यह  कप  को  मोटरों  Lt

 ग्रामीण  क्या  हो  रहा  हैं  ?  श्राप  देखिये  ।
 कई  सूत्रों  में  इलेक्शन  होने  वाला  है  1  श्व
 मो  इलेक्शन  की  बहार  आ  रही  है  लिहाजा
 जरूरत  हूँ  कि  इस  बात  पर  फ़सादाद  कराओं  |
 हमारे  qo  fro  में  मुस्लिम  मजलिस  कौर
 जनसंघ  एक  दूसरे  के  नजदीक  हें  गये  |

 जैसा  मेरे  दोस्त  श्री  सतपाल  कपूर  ने
 कहा,  दोनों  को  धोखा  देने  के  लिये  डा
 फरीदी  ने  दिल्ली  में  खे  होकर  कहा  कि

 प्र ली गढ  यूनिवर्सिटी  सेक्शन  कमेटी  के  बारे

 CHAITRA  7,  895  (SAKA)  Home  Affairs  250

 में  हम  जनसंघ  का  कॉोग्रोपरेणन  सोक  करेंगे,
 ग्रोवर  जनसंघ  जा  कहा  करता  था  कि  हर

 मुसलमान  पकिस्तानी  हैं,  27  मुसलमान
 गद्दार  है,  उर्दू  पाकिस्तानी  जवान  है,  उस
 के  श्री  अटल  बिहारी  बाजपेयी  फरमाते  हैं  कि

 उर्द  जवानों  सरकारी  जवान  होना  चाहिए।
 उत्तर  प्रदेश  में  और  मुसलमानों  को  हिफ़ाज़त
 से  रहता  चाहिए  ।  कभी  बाप  ने  गौर
 करने  की  कोशिश  की  कि  यह  कम् बनेशन
 क्यों  हो  रहा  है  ?  यह  राइट  रिएक्शन  और
 जमाने  भर  के  रजत पसन्द  हिन्दू  और  मुसलमान
 एक  दूसरे  के  नज़दीक  क्‍यों  झा  रहे.  हैं  ”  उन
 की  बारिश  है  कि  डिमाक्रेटिक  नुक्ते  नजर
 रखने  वालों  की  जम हुं गी  नजरिया  रखने
 वालों  को  खत्म  करों  I

 ग्राम  मुझ  को  जनसंघ  से  शिकायत
 नहीं  ।  बाठ  फरीदी  उन  को  सर्टिफिकेट  देते
 हैं  कि  जत संघ  ने  यू०  पी०  में  फ़सादाद  नहीं
 कराये  है  -  जनसंघ  वाले  भी  कहते

 हैं  कि  हम  मुसलमानों  की  हमदर्दी  के  लिए
 तार  हैं  1  कया  मंशा  है  ”  मंशा  यह
 है  कि  हिन्दू  मुसलमानों  को  धोखा  दे  और
 इस  तरीके  से  हमारे  उत्तर  प्रदेश  में  आइन्दा
 एलेक्शन  में  जमहूरी  जमातों  को  शिकस्त
 दे  ।  लेकिन  हमें  ग्रोस  है  कि  हमारी  होम
 मिनिस्ट्री  की  आंखें  नहीं  खुल  रही  हैं  ।  मैं
 चाहता  ट्रे  कि  ह्म  चीज़  को  देखा  जाय  कि
 पोलिटिबवाली  यह  क्या  किया  जा  रहा  हैँ  ।

 आज  गवर्नमेंट  ने  हमारी  मांग  पर;
 तरक्की-पसन्द  कांग्रेस  वालों  की  मांग  पर
 गल्ले  के  ट्रेड  को  नेशनलाइज  करने  का  फैसला
 किया  है।  लेकिन  उस  में  एक  लेकुना  निकाल
 दिया  गया  ।  एक  वक्‍त  में  व्यापारी  20
 क्विंटल  खरीद  सकते  हैं  ।  हमारे  मुरादाबाद
 के  डिस्ट्रिक्ट  मजिस्ट्रेट  कहते  हैं  कि  सम्भाली
 साहब,  हमारे  यहां  हजारों  दावतें  हें  रिटेलर
 की ।  आखिर  हम  किस  किसको  बनाये  ।
 एक  तरफ  तो  नेशनलाइजेशन  किया  जा
 रहा  है  और  दूसरी  तरफ  से  कानून  को  सरोज
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 [श्री  इसहान  सम्भाली]
 छिपा  जा  रहा  हैं  7  आज  गवर्नमेंट  दूसरों  के

 साथ  मिल  कर  इस  देश  को  सारे  तर  कर  रही

 है  ।  क्या  माते  हूँ  कि  मोदी  साह्  के  यश

 से  दस  हज़ार  चोरियां  बरामद  हो  जाती  हैं,
 लेकिन  रातों  रात  उन  को  छोड़  दिया  जाता

 है।  मुकदमा  हो  रहा  है,  लेफ़्टेनेन्ट  गवर्नर

 कहते  हैं  कि  अदालत  से  जमानत  करा  लो  1

 में  मालूम  करना  चाहता  हूं  कि  क्यों  नहों  डोल

 ग्राई०ग्रार>  घूम  किया  जाता  ?  इन  हो डंस
 के  प्र गेस्ट  डो  ०  ग्राई०आरण  में  क्‍यों  कार्रवाई

 नहीं  की  जातों।  मैं  अपने  दोस्त  और  साँथा

 श्री  मिर्ज़ा  साहव  से  मालूम  करना  चाहता  हूं  कि

 क्या  वजह  है  कि  ऐसे  होई र  के  खिलाफ  ऐसे
 ब्लैक  मार्के टियर  के  खिलाफ  डा-कराई  कार

 तहत  कार्य वराई  नहों  को  जाता  ?  डो>झ्ाई०

 फिर  लगा  हुआ  है  ,  मौसा  लागू  है,  लेकिन  हम
 कितने  इन्सानों कों  नक्सलाइट  कह  कर  या

 दूसरी  चोटें  कह  कर  बगैर  मुकदमा  चलाएं  जेल

 में  डाले  हुए  हैं  ?  यह  कहां  का  इन्साफ  है।
 मैं  नहीं  कहता  कि  पुलिस  कान्स्टेबल  ने  वहां
 जाकर  उन्हें  सही  तरह  पर  पकड़ा,  लेकिन  अगर

 मान  लिया  जाए  कि  सही  भो  पकड़ा  तो  उनको

 गलतो  सुधारने  का  मोका  दिया  जाय  ny  अज

 उनको  बड़ी  तकलीफ  में  रखा  जाता  है  tr  वह  वहां
 पर  पोलिटिकल  वर्कर  की  हैसियत  से  गये  थे।

 गलतियां  हो  सकता  हैं।  हमने  भी  की  हैं  सन्‌

 1942  4  हमने  भो  गलतियां  की  हैं  कांग्रेस  के

 बड़-बढ़े  लोडेरो  ने  गलतियां  की  हैं  मैं  r  उस
 वक्‍त  कांग्रेस  में  था।  लेकिन  म॑  समझता  हूं  कि

 यह  कोई  इन्साफ  की  बात  नहीं  है  कि  इस  वात  पर
 उन  को  जेल  में  डाला  जाये  |

 मैं  ग्राहकी  तवज्जह  दिलाना  चाहता  हूं  कि

 एक  बड़ा  हो  इन् मानी  मसला  है  1  कुछ
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 amt  ने  याहया  खां,  और

 पाकिस्तान  के  जुल्मों  से  तंग  जाकर  के

 ग्रसने  को  हिन्दुस्तानी  फौज  के  हवाले  कर  दिया

 था।  उन्होंने  कहा  था  कि  हम  पर  यह  जल्द

 कर  रह  हैं,  हमारी  जिन्दगी  उन  के  होते  हुए  सेफ

 नहों है,  आप  हमको  अपनों  हिफाजत  में  ले  लें।

 इस  मौत  पर  मैं  हिन्दुस्तान  की  फौज  को  तारीफ

 किये  बगैर  नहीं  रह  सकता  कि  उन्होंने  बड़े  के  रेक्टर
 के  साथ  ,  बड़ों  खूब  के  साथ,  बड़ों  हमद-
 दो  के  साथ  वहां  से  उन्हें  लाकर  गवर्नमैंट  श्राफ

 इंडिया  के  हवाले  कर  दिया।  जो  सिविलियन

 याहियाणाही  से  परेशान  थे,  जो  बंगला  देश

 में  पाकिस्तानी  फौज  से  पीडित  थे,  उन  को  यहां
 जनों  में  डाला हुआ  है।  आज  उनका  रिहा  ना

 किया  जा  रहा  है  यह  यहां  का  इन्साफ  है।
 लड़ाई  के  कैदियों  के  साथ  जंग  बं  देयों  के  साथ

 उन्हें  भो  कैद  बता  कर  डाला  हु ग्रा है  बच्चे

 अलग,  वोटों  अलग,  हामिद  अलग।  मैं  चाहता
 कि  आप  जरा  इस  पर  गोर  कौ  जिए  कि  जो  सिवा-

 लिया  कैदी  हैं  उन  को  कैद  में  रखने  का  कोई

 जस्टिफिकेशन  नहों  है  ।  कोई  इन्साफ  नहीं  है।
 ग्राम  यह  वहां  जाना  चाहने  हैं  हों  तो  वहां  जाये,

 ग्रोवर  जब  तक  उनके  मामले  तय  नहों  तब  तक

 ग्राम  कोई  उनको  जमानत  देते  को  तैयार  हों  तो

 उन  को  जमानत  पर  छोड़िये  ।  कोई  हक
 प्रा पका  नहीं  बनता  है  कि  उन्हें  इस  तरह  से  बंदी

 बता  कर  रखा  जाये।  पाकिस्तान  के  जंगो

 कैदियों  के  बारे  में  हमारे  रहतमा  हों  इंद्रजोत

 गुप्त  साफ  तोर  पर  इस  हाउस  में  कह  चके  हूँ  कि

 जिन  पर  मुजोब  साहब  को  मुकदमा  चलाना  हो
 उन  पर  मुकदमा  चलायें  शौर  जो  जाना

 चाह  उनको  हिन्दुस्तान  से  वापस  जानें  दें

 हमारे  अन्दर  इन्सानों  हमदर्दी  होनी  चाहिए  ।
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 मैं  समझता  हूं  कि  ग्राम  आलम  यह  है  कि

 एक  तरफ  कुछ  फिरकावाराना  आर्गनाइजेशन नस  हैं
 जो  लोगों  में  नफरत  पैदा  कर  रही  है  हिन्दू-
 मुसलमानों  में  शोर  दूसरी  तरफ  अफ़सरान--
 नीचे  से  लकर  ऊपर  तक  सब  को  तो  नहीं  कहता,
 लेकिन  बड़ी  तादाद  में  -नीच  से  लेकर  ऊपर  तक
 उन  लोगों  की  मदद  कर  रहे  हैं  और  इन्दिरा  गांधी
 की  सरकार  से,  जम हू  रो  जमातों  की  तरफ  से  नए-
 रत पैदा  कर  रहे  हैं।  राज  बम्बई  में  मुसलमानों
 से  एलानिया  कसा  जाता  है  कि  बोलो वन्दे  मातरम्‌।
 कोई  मुसलमान  टैक्सी  वाला  लाल
 बाग  एरिया  से  निकल  जाता  है  ती  उसको
 पकड़  लिया  जाता  है  और  पकड़  कर  कहा  जाता
 कि  बोलों  बंदेमातरम्‌  1  नहीं  बोलेगे  ती  टैक्सी

 फुंक  दी  जायेगी  ।  वहां  पर  राज  यह  किया
 जा  रहा  है  -  आज  शिव  सेना  को  क्रिस  ने
 बढावा  दिया  हैं  1  में  कहू  सकता  हू  कि  राज
 भी  शिव  सेना  महाराष्ट्र  की  छत्रछाया  में
 पाप  रही  हैं।  राज  भो  शिव  सेना  को

 पूरी  तरह  से  वहां  की  व्यू रो क्सी  को  और
 वहा  की  सरकार  की  हिमायत  हासिल  है  ।
 आप  ने  देखा  है  कि  बम्बई  में  का  आलम  ?
 शिव  सेना  के  जुलूसों  को  यह
 तवारीख  है  होम  मिनिस्टर  यादव,  कि  जब
 कभी  उन  का  कोई  जलूस  निकलता  है  तो  वह

 खामण्वाहू  ग्राम  लगाता  हुआ  और  दूकानों  को

 लूटता  हुआ  निकला  है।  लेकिन  मेरा  ख्याल

 है  कि  उनके  जूलूसों  को  जितनी  इजाजत  दी  जाती

 हैश णा यद  उतनी  किलो  के  जलूसों  को  नहीं दो
 जाती  |  हमारे  कलेक्टर  साहब  को  नजर  आया

 कि  गुरू  गोलवालकर  साहब  की  इंट्रस्ट  हो  गई,

 लेकिन  शिव  सेना  एलानिया  कहती  है  कि

 बम्बई.  बम्बई  वालों  के  लिए  है,  यू०  पोर  वालों

 को  निकायों,  साउथ  इंडियन  को  निकालो  1

 मगर  उनके  बारे  में  किसी  डिप्टी  कमिश्नर  ने

 नोटिस  देने  को  तकलीफ  गवारा  नहीं  की  ।

 अलीगढ़  यूनिवर्सिटी  के  बारे  में  बारबार

 बात ग्रा ती  है  ।  मैं  साफतीर  पर  कह  देना
 4092  LS—9
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 चाहता  [हूं  मैंने  उस  वक्‍त  भी  कहा  थाओऔर

 कहता  हूं,  मैंने  उस  वक्‍त  भी  कहा  था  झौर

 हमारे  रहनुमा  ने  भी  कहा  था,  राज  भी  में  कहता

 हूं,  कि  अलीगढ़  यूनिवर्सिटी  एक्ट  में  जिस  में  बहुत
 सी  ग्रतडिमार्क़ेटिक  चोटें  है,  वाइस  चांसलर  को

 बे इन्ताह  प्रख्त्यार  दे  दिये  गये  हैं  ।  बोर्ड  सिर्फ  एक

 ऐड वाईज री  बाडी  बना  दिया  गया  हूँ।  मैं

 चाहेगा  कि  उस  को  बदल  कर  डेमॉक्रेटिक  बनाइए
 और  नामीनेशन  के  बजाय  एलेसन्स  लाइये  ।  यह्‌
 कदम  कप  उठाइये  कौर  आपको  उठाना  चाहिए  |

 चाहिए  सब  यूनिवर्सिटीज  के  लिए  एक  छोटा  सा

 एक्ट  बनाना  चाहिए  ,  यह  नहीं  कि  बनारस  हिन्दू

 यूनिवर्सिटी  की  दूसरी  हालत,  दिल्‍ली  यूनिवर्सिटी
 की  दूसरी  हालत  और  अलीगढ  यूनिवर्सिटी  की

 दूसरी  हालत  |  आज  यह  कोशिश  हो  रही  है
 कि  माइनॉरिटी  को,  जिन  के  वोट  डेमॉक्रैसी

 को  जारी  रखने  के  लिए  बड़  त  कुछ  काउन्ट  करते

 हैं,  किसी  तरह  से  बददिल  किया  जाये  7  इस  के

 वास्ते  अ्रलीगढ़  यूनिवर्सिटी ऐक्ट  कराया  -  बार-

 बार  मुसलिम  ला  को  तब्दील  करने  की

 बात  कही  जाती  है  1  मैं  इतना  ही  कहूंगा  कि

 किसी  के  शरियत  या  किसी  के  धर्म

 या  कानून  को  नहीं  बदलना

 चाहिए।  आप  कौन  हैं  उसको  बदलने  वाले

 उस  को  बदल  कर  आप  माइनॉरिटी  के  दिल  में

 एक  तरह  का  खौफ  ,  एक  तरह  को  बेचैनी  पैदा

 करते  हैं।  जिस  रोज  वे  माइनॉरिटी  खुद  बदलना

 चाहें,  आप  उसको  वैलकम  कीजिये।  उस  को

 ग्रुप  एज  केट  कीजिये।  अगर  वह  अपनी  शरियत

 या  कानून  को  बदलना  नहीं  चाहते  तो  आप  उस

 कोआटर  की  जिये।  क्‍या  माने  हैं  इस  तरह  की
 चीजें  लाकर  के  उन  को  जमहूर  के  रास्ते  से

 हटाये  ?
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 [at  इसहाक  सम्भाली]

 जब  हमारे  भाई  ,  स्वतंत्र  पार्टी  वाले  या
 कांगो  वाले  ग्रलीगढ  जाते  हैं  तो  वह  मुसलमानों
 के  बड़े  भारी  मदद  बन  जाते  हैं।  लेकिन  हमको

 उनकी  हमदर्दी  ममा  जूम  है।  जनरल  एलेक्शन  में
 कैसे  उश  का  ग्रेंड  अलाउंस  बना  था  ?  आज  भी

 वही  ग्रान्ट  म्रनायेस  बन  रहा  है।

 मुझे  रसोई  के  साथ  कहना  पड़ता

 है  कि  कांग्रेस  के  अन्दर  भी  कुछ
 लोग  बैठ  कर  इस  में  मदद  करते  हैं.  अफसर

 उन  को  मदद  करने  हैं.  ब्यूरोक्रेसी  उन  को

 मदद  करती  है।

 ्  के  बारे  में  इस  हाउस  में  वार-वार

 कहा  गया  है।  मैं  मालम  करना  चाहा  हुं,
 जैसा  वार-वार  पूछा  गया  है,  कि  सरकार  को

 क्या  दुश्वारी  है  कि  दिलो  के  अन्दर  और  जो

 सेंट्रल  ऐडमिनिस्टर्  एरियाज  हैं  उन  के  अन्दर

 उद  को  उस  का  जायज  हुक  दिया  जाये  ?

 ग्राम  तक  हमारे  भाइयों  ने,  मुसलमानों
 से  ज्यादा  हिन्दू  भाइयों  ने  उर  को  हिमायत

 की  है।  मैं  किस-किस  का  नाम  लू  ।  हमारे

 महतरिम  रहनुमा  आनन्द  नारायण  मुल्ला,
 श्री  दरवार  मिन्ह,  सवाल  कपूर,  सुनहरा

 जोशी,  अमत  तड़ाटा  वगैरह  उर्द  के  लिए

 जद्दोजहद  कर  रहे  हैं।  हमारे  भाई  सरजू

 पांडे,  इंद्रजीत  गुप्त,  एस.  एम.  बरसों  तो

 उई  के  मजा हिंद  की  तरह  मशहर  हैं।  लेकिन

 हमारी  सरकार  है  कि  इसको  समझ  में  यह
 नहों  रानी  है।  वह  कहता  है  कि  ह्  ह

 बहुत  कर  आवेंगे।  लेकिन  कर  क्या  रहे  हैं?
 दिल्ली  में  द  टीचर  वहां  रख  दिए  जाते  हैं

 जहां  उई  पढ़ने  वाले  नहीं  होते  हैं,  नीति  नगर

 में,  गांधी  नगर  में  -  जहां  उरई  पढ़ने  वाले  हैं
 मझे  मालूम  हुआ  है  कि  वहां  उर्दू  टीचर

 म
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 गायब  हैं  -  3%  को  किताबें  गायब  हैं  I

 नैशनल  इंटब्रेशत  कॉन्फ्रेस  ने  कहा
 था  कि  सिलेबस  बदला  जाए,  किताबों  को
 बदला  जाए।  लेकिन  गाज  भी  किताबों  में

 पढ़ाया  जाता  है  कि  एक  हजार  बरस  तक  हिन्दू
 मुसलमानों  की  लड़ाई  रही  है।  ऐसी  हालत
 में  हम  यह  चाहें  कि  हिन्दुस्तान  में  हिन्दू
 मुस्लिम  यूनिटी  हो  तो  ध्  कैसे  मुम्किन  हों
 सकता  है  ।  झूठे-झूठे  अफसाने  गढ़  कर  अखबारों
 में छापे  जा  रहे  है  ny  WAIT,  मिडलैंड,

 प्रार्गेनाइज़्र  मौर  प्रताप  वगैरह  में  ये  छप

 रहें  हैं।  प्रताप  में  तो  जवाहरलाल  नेहरू
 को  ओर  महात्मा  गांघी  को  गालियां  दी
 जाता  है  ।  ऐसे  Tay  लिट्रेचर  के  होने  डु,
 ऐसी  शरारतों  फ़ितरा  के  होते  डु  ए  यहां  क्‍या

 आप  समझते  हैं  कि  हिन्द  मुस्लिम  इतिहाद
 हो  सकता  है?  नें  उम् पी:  करवा  हूं  कि

 सरकार  इन  चीजों  पर  गौर  करेगा  |

 मुझे  शर्म  जाती  है  दाज  पच्चीस  सारा  की

 प्रा जादी  के  वाद  भो  कहते  हु  ए  कि  आज  भी
 औरतों  बौर  बच्चों  की  खरीद  फरोत  होती
 है,  रातों  को  ले  जा  कर  बेचा  जाता  ह  उन
 से  चकले  अवाद  कराए  जाते  हैं।  मैं  खास
 तौर  से  यह  इसलिए  कद  रहा  हूं  कि  खुद
 दिल्‍ली  में  यह  हो  रहा  है  जोकि  सैंद्रली  एड-
 मिनिस्टरी  एरिया  है।  पूरे  हिन्दुस्तान  में
 भी  यह  हो  रहा  2  आखिर  कब  तक  यह
 चलता  रहेगा  कपों  नहीं  आप  इस  पर  रोक
 लगाते  हैँ।

 आपने  औरतों  को  दरबारी  के  अधिकार

 दिए  है,  इसके  लिये  हम  श्राप कें  शुक्रगुजार  है  1

 होम  मिनिस्ट्री  ने  कराई ०ए  ०एस  ०  और  झाई of  ०
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 एस०  वगैरह  में  औरतों  को  बराबरी  के  मौके

 दे  दिए  हैं।  लेकिन  इंडियन  एयरलाइन  में

 दौर  एयर  इंडिया  में  राज  भी  एयर  होस्टेस
 अगर  शादी  कर  लेती  हैं  तों  उनकों  सर्विस

 से  निकाल  बाहर  किया  जाता  है।  ऐसा
 क्यों  किया  जाता  है  इस  बेइंसाफी  को  भी

 झप  दूर  कराएं  |

 मैं  यह  भो  चाहता  हूं  कि  मुल्क  को  सियासी

 तौर  पर  भी  सम्माला  जाए,  जो  घटनाएं

 हो  रही  हैं  उनकी  तरफ  एडमिनिस्ट्रेशन  की

 निगाह  रहे।  ग्राम  का  गुस्सा  आपने  रेख

 हो  लिया  है  ।  कल  छः:  लाख  इंसान  यहां  जाए
 थे।  ग्राम  के  खून  से  न  खेला  जाएं.  |  अवाम

 के  खून  से  खेलने  की  ग्राम  कोशिश  होती  है
 और  ग्राम  को  तबाह  करना  आप  जारी

 रखते  हैं  तो  शायद  इस  ब्यूरोक्रेसी  को  साप

 म्रव्वाम  के गुस्पे  से  बचा  नहीं  पाएंगे।  मैं

 चाहुंगा  कि  सरकार  मानो  रिटी  ज़  की  हिफाज़त
 के  लिए,  हरिजनों  को  हिफाजत  के  लिए

 एक  प्रता  मितिस्ट्रो  क्या  करें  जित  को

 मिनिस्टर  कोई  निहायत  नान-क्ट्रोंवर्शल  फिगर

 हो  या  प्राइम  मिनिस्टर  इस  डिपार्टमेंट  को

 खुद  सम्भाले।
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 SHRI  K,  GOPAL  (Karur):  Mr.
 Deputy-Speaker,  Sir,  I  rise  to  support
 the  Demands  for  Grantg  in  respect  of
 the  Ministry  of  Home  Affairs.  I  have
 gone  through  their  Report  very  care-
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 fully  and  I  am  very  glad  to  see  the
 comprehensive  manner  in  which  it  has
 been  prepared,  It  has  got  all  the
 details  of  administrative  interest.  But
 I  am  disappointed—I  am  gorry  to  889
 this—that  it  does  not  contain  all  facts
 and  realities.  I  say  this  because  there
 has  been  a  mention  about  the  language
 riots  in  Agsam  where  the  problem  has
 been  between  two  sections  of  people.

 4.24  hrs.

 [Surt  K.  N.  Trwary  in  the  Chair]
 Mention  has  been  made  about  stu-

 dent  unrest  all  over  the  country.  But,
 Iam  sorry  to  say,  nothing  has  been
 suid  about  certain  happenings  in  the
 south.  It  may  be  contended  that  the
 law  and  order  problem  is  strictly  a
 State  problem.  I  agree.  But  what
 happens  when  there  is  no  security,
 when  the  State  administration  does
 nol  provide  protection  to  people?  I
 say  this  because,  not  long  ago,  there
 was  an  agitation  by  farmers  in  which
 more  than  20,000  people  were  thrown
 behind  the  bars.  When  I  raise  the
 question  of  law  and  order,  I  do  realise
 that  it  is  a  State  problem.  But  in  my
 State  a  reign  of  terror  has  been  Iet
 loose...

 What  is  happening  is  with  DMK
 Party  in  power,  I  should  say  all  the
 Police  stations  in  the  State....

 SHRI  G..  VISWANATHAN  (Wandi-
 wash):  I  have  a  point  of  order.

 MR.  CHAIRMAN.  There  is  a  point
 of  order.

 SHRI  G,  VISWANATHAN:  You
 know  very  ‘well  that  the  law  and  order
 is  a  State  subject  and  unless  a  State
 is  under  the  President's  rule,  the  law
 and  order  cannot  be  discussed  on  the
 floor  of  the  House.  If  he  Wants  to
 discuss,  they  have  got  representatives
 in  the  Madras  Assembly.

 **Expunged  as  ordered  by  the  Chair.
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 MR.  CHAIRMAN:  There  is  no  point
 of  order.  When  we  are  actually  dis-
 cussing  the  Budget,  there  is  no  point
 of  order.

 SHRI  K.  GOPAL:  Through  you,  I
 would  request  them  to  kindly  listen
 to  me  as  to  what  is  happening  in  the
 State.  Corruption  has  become  the  order
 of  the  day.  When  we  are  trying  to
 nationalise  many  things,  the  only  thing
 that  has  been  nationalised  by  my
 friends  belonging  to  DMK  Party  is
 corruption.  The  people  there  are  feel-
 ing  insecure  and  they  cannot  wait  for
 long,

 SHRI  G.  VISWANATHAN:  This  is**
 If  there  is  anything,  the  Central  Gov-
 ernment  is  totally  corrupt.  To  conceal
 their  own  corruption  they  blame  sOme-
 body  else,

 SHRI  K.  GOPAL:  I  demand  that  8
 Commission  of  Enquiry  be  instituted
 into  the  DMK  Party  who  ate  cheating
 the  people.  If  it  is  not  there,  I  am
 afraid,  there  is  going  to  be  a  mass  up-
 surge,  there  is  going  to  be  a  revolt,
 (Interruptions).

 SHRI  C.  T.  DHANDAPANI  (Dhara-
 puram):  He  is  talking  about  the  Mini-
 stry  in  Tamil  Nadu.  They  are  not
 present  in  this  House.  If  you  throw
 a  challenge  to  the  Members  of  the
 DME.  we  are  prepared  to  accept  it.
 Let  us  choose  0  members  from  the
 Congress  Party,  you  can  choose  0
 members  from  DMK  sides  let  a  Com-
 mittee  be  constituted  and  let  it  en-
 quire  into  the  allegations  placed  by
 both  sides.

 MR.  CHAIRMAN:  When  we  are  dis-
 cussing  the  budget,  all  types  of  things
 he  has  a  right  to  speak,  The  DMK
 Members  should  make  a  note  of  all
 the  points  and  when  DMK  Members
 speak  they  can  refute  or  do  whatever
 they  can.
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 {Mr.  Chairman)
 There  is  one  word  used  by  Mr.

 G.  Viswanathan.  That  will  not  go
 on  record.

 SHRI  K.  GOPAL:  I  want  to  make
 a  paint  that  a  Commission  of  Enquiry
 should  be  instituted  to  go  into  the
 affairs  of  all  the  Members  of  the  Rul-
 ing  Party.  I  am  not  accusing  any
 individual.  I  made  a  general  remark
 and  unless  a  Commission  of  Enquiry
 is  instituted,  the  people  will  not  feel
 secure.  I  am  afraid  there  is  going
 to  be  a  revolt  for  which  the  people  of
 Tamil  Nadu  will  hold  the  Central
 Government  res

 ae
 A  leading

 Member  of  the  Party  has  gone
 on  record  saying  that  the  District
 Secretaries  of  the  Party  are  just  like
 District  Collectors.

 I  am  saying  this  to  show  that  a
 reign  of  terror  has  been  let  loose.
 Unleas  someone  intervenes,  the  people
 of  that  part  of  the  Indian  Union  will
 not  feel  secure.

 I  come  to  black  market.  If  a  man
 commits  murder....  (Interruptions)

 MR.  CHAIRMAN:  Do  not
 eréss  talks,  Mr.  Gopal.

 have

 SHRI  K.  GOPAL:  If  a  man  commits
 direct  murder,  he  is  charged  with
 murder.  When  somebody  commits  in-
 direct  murder  i.e.  when he  indulges  in
 blackmarket,  when  there  is  counter-
 feiting,  he  kills  the  economy  of  the
 country.  When  there  is  hoarding,  in-
 directly  people  are  killed;  when  there
 is  adulteration,  people  are  indirectly
 killed.  Unless  capital]  punishment  is
 given  to  all  those  people,  I  do  not  think
 we  can  have  a  clean  society.

 Let  us  come  to  the  question  of  Nax-
 alites.  In  our  country,  we  have  pro-
 duced  many  political  parties.  We

 have  not  lagged  behind  in  this  respect.
 The  word  ‘Naxalities’  has  come  to  stay.
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 A  few  years  back  a  few  young  men
 rose  against  certain  landlords.  They
 were  branded  as  Naxalites.  Now  the
 word  has  come  to  stay.  It  is  being
 recognised  as  one  of  the  forccs  in
 India.  ‘12,000  people  are  lodged  jails,
 out  of  whom  ‘11,000  are  in  West  Ben-
 gal  alone.  But  how  are  they  treated
 in  jails?  They  are  kept  in  solitary
 confinement.  This  should  not  have
 been  done.  We  do  not  have  any
 category  as  ‘political  prisoners’.  But
 these  people  should  be  treated  with
 some  respect.  After  all,  they  are
 young  men  who  want  a  new.  social
 order.  I  hope  there  will  not  be  any
 quarrel]  in  this  respect.  I  would  re-
 quest  that  all  these  Naxalites  should
 be  treated  in  the  way  they  should  be
 treated.

 Coming  to  the  question  of  the
 bureaucracy,  it  has  become  the
 fashion  of  the  day  to  blame  every-
 thing  on  the  bureaucracy.  I  hold  no
 brief  for  the  bureaucracy,  We  wanta
 change  in  the  set-up  of  the  bureauc-
 racy.  Whether  it  is  a  capitalist  coun-
 try  or  a  socialist  country,  for  admini-
 stration  a  bureaucracy  is  necessary.  It
 has  get  an  important  to  play  in  that.
 What  I  want  is  that  the  system  of
 training  that  is  given  to  them  in  the
 Lal  Bahadur  Shastri  Academy  in  Mus-
 sorrie  should  be  completely  changed.
 Now  a  deliberate.  calculated  training
 is  given  to  drive  a  wedge  between  the
 politicians  and  the  trainees.  After  all
 the  members  of  the  bureaucracy  are
 our  own  brothers  and  sisters.  They
 have  not  been  imported  from  other
 countries.  But  unless  we  change  the
 system,  we  cannot  bring  about  a
 change  in  the  thinking  and  attitude
 of  the  officers  who  have  sacrificed
 even  some  fabulous  jobs  in  the  private
 sector  and  come  to  serve  Government
 and  the  country.

 between  the
 The  IPS  has

 There  is  a  difference
 IPS  and  IAS  officers.
 undergone  a  lot  of  troubles.  This
 has  not  been  recognised.  I  am  not
 against  the  IAS  officers.  But  I  re-
 quest  that  the  service  conditions  of
 all  these  police  officers  should  also  be
 improved.
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 Then  there  is  a  dangerous  tendency
 sought  to  be  spread  by  the  theory  of
 ‘sons  of  the  soil.  When  General
 Amin  threw  Asians  out  of  his  coun-
 try,  we  were  upset,  rightly  so.  So  also
 when  Indians  are  required  to  leave
 Sri  Lanka,  we  feel  worried.  But  here
 in  our  country,  a  dangerous  theory  of
 ‘sons  of  the  soil’  is  growing  in  certain
 States.  This  should  be  stopped  forth-
 with.  I  only  request  the  Home  Minis-
 ter  to  issue  the  necessary  directives.

 Then  I  come  to  the  condition  of
 Harijans  in  the  country.  Since  inde-
 pendence,  even  though  we  have
 achieved  a  lot  for  the  welfare  of
 Harijans,  there  is  one  point  which  re-
 quires  attention.  When  grants  are
 given  to  the  States  or  when  money  is
 spent  by  the  Centre  for  housing  colo-
 nies  for  Harijans,  we  should  see  to  it
 that  the  Harijan  colonies  are  not  built
 outside  villages  or  towns.  If  we  did
 so,  we  would  be  again  segregating
 them.  Then  again  there  would  be
 colonies  of  Harijans  developing  ex-
 elusively.  This  should  not  be  encour-
 aged.

 Before  I  conclude,  a  word  about  the
 colour  bar,  on  a  note  of  humour.  If
 you  see  the  matrimonial  columns  of
 newspapers,  you  see  ‘beautiful  fair
 complexioned  girl  wanted’.  I  say  it
 only  as  a  matter  of  academic  interest.
 When  I  was  discussing  about  colour
 bar  with  an  American,  he  said  “My
 dear  young  man,  look  at  the  matri-
 monial  columns  of  your  newspapers;
 they  say'  beautiful,  fair-complexioned
 girl  wanted’,  ‘beautiful  girl  wanted’
 and  so  on.  I  would  only  request  the
 Home  Minister  to  see  to  it  that  such
 advertisements  do  not  appear  at  all.

 SHRI  K.  MANOHARAN  (Madras
 North):  Mr.  Chairman,  Sir,  }  have
 read  the  report  produced  by  the
 Ministry  of  Home  Affairs.  The  intro-

 ‘duction  in  the  report  says—I  quote:

 “The  internal  security  of  the
 Union,  upholding  and  advancing  the
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 rule  of  law,  assistance  to  States  in
 the  maintenance  of  public  order,
 administration  of  Union  territories
 and  Centre-State  relations  is  broad-
 ly  the  area  of  responsibility  of  the
 Ministry  of  Home  Affairs.”

 The  responsibilities  of  the  Ministry
 of  Home  Affairs  have  been  explained
 fully  here.

 The  Home  Ministry  is  being  govern-
 ed  by  certain  fundamental  rules  and
 supplementary  rules,  I  want  to  draw
 the  attention  of  the  Home  Minister,
 Mr.  Mirdha—unfortunately,  Mr.  Dik-
 shit  is  not  here  and  Mr.  K.  C,  Pant  is
 also  not  here,  but  I  do  not  mind  their
 absence  because  Mr.  Mirdha  is  enough
 —to  one  thing,  and  I  want  to  know
 whether  he  is  aware  of  the  existence
 of  the  fundamental  rules  and  supple-
 mentary  rules  which  have  been  fram-
 ed  in  the  year  922  by  the  Britishers.
 The  moment  the  Britishers  left,  they
 left  all  these  documents  to  us,  and
 we  faithfully,  without  any  sense  of
 shame,  followed  these  rules  which,
 according  to  me,  are  outmoded,  out-
 dated,  outrageous  atrocious.

 For  the  benefit  of  the  House,  I
 want  to  draw  the  attention  of  the
 Minister  to  certain  portions  in  the
 fundamental  rules  to  show  how  they
 are  outmoded.  I  quote  from  page  3
 of  the  fundamental  rules:

 “The  Government  of  India  have
 empowered  the  Director-General  of
 Posts  and  Telegraphs  to  sanction
 house-rent  allowances  to  post-mas-
 ters  who  are  not  provided  with  free
 quarters  in  charge  of  town  offices  in
 certain  specia]  localities  at  rates  not
 exceeding  those  specified  below.  The
 grant  of  these  allowances  is  subject
 to  the  condition  that  the  official
 concerned  lives  within  a  reasonable
 distance  of  the  post-office  of  which

 he  is  in-charge.”

 Now  comes  the  glaring  contradiction
 and  the  outmoded  thing.  How  this
 Government  has  lost  its  imagination
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 in  continuing  this  fundamental  rule
 and  regulation,  I  do  not  know.  It
 says:

 “Town  offices  subordinate  to  the
 Calcutta  General  Post  Office  and
 Alipur  and  Howrah  Head  Office..."

 The  scale  of  pay  is  written.  Then,  it
 is  the  Bombay  General  Post  Office.
 The  third  one  is,  for  the  information
 of  Mr.  Mirdha,  “Rangoon  Head  Office.”
 This  is  the  fundamental  rule  that  we
 are  having!

 I  want  to  draw  the  attention  of
 Mr.  Mirdha  to  another  instance.
 That  is  at  page  ‘166.  Here  is  another
 contradiction,  i  cannot  understand
 how  the  Pakistan  Government  _  tole-
 rates  or  the  Burma  Government  tole-
 rates  it.  Ours  is  a  secular  State  and
 this  book  was  printed  in  1963.  It  says
 here:  “The  Bishops  of  Lahore,  Ran-
 goon,  Lucknow,  Nagpur  borne  on  the
 cudro  of  the  Indian  Ecclesiastical
 estublishment  are  net  subject  to  any
 rule  requiring  their  retirement  at  a
 particular  age...."  Is  Lahore  within
 India  or  not?  I  think  Mr.  Mirdha
 should  shed  some  light  on  it.

 Now  let  Me  come  to  the  supplemen-
 tary  rules,  here  is  a  list  of  hill  sta-
 tions.  (An  Hon.  Member:  is  Quetta
 among  them?)  No,  it  is  Baluchistan.
 Let  me  come  to  the  supplementary
 Tuies;  it  savs  here  that  a  clergyman
 appointed  under  the  order  of  the  Gov-
 ernment  to  perform  duties  of  a  chapel
 under  regular  establishment  is  entitl-
 ed  to  pay  of  Rs.  25.  And  throughout
 this  document  you  will  find:  Governor-
 General,  Secretary  of  State  and  80
 on  while  we  are  functioning  under
 our  President.  There  is  reference  to
 Asiatic  and  non-Asiatic  domicile  on
 page  191.  If  in  order  to  obtain  anti-
 Tabi  treatment  a  non-Asiatic  fellow
 who  had  been  bitten  by  a  dog  had
 to  leave  the  station,  certain  things  are
 said  here;  if  a  Government  servant  of
 non-Asiatic  domicile  claims  to  be
 treated  by  a  European  officer  of  the
 Indian  Medical  Service....It  goes  on

 MARCH  28,  973  Home  Affairs  272

 like  this.  Are  all  these  relevant  now
 or  are  they  in  consonance  with  the
 present  aspirations  or  requirements  of
 the  country?  If  they  are  outmoded
 and  out-dated  what  prevented  them
 from  withdrawing  the  whole  thing, lock,  stock  and  barrel  and  appoint  a
 high  power  commission  to  frame  new
 rules?  Because  of  these  rules,  no-
 thing  moves  in  your  Ministry:  in  fact
 in  any  Ministry.  It  is  a  document  pro-
 duced  with  imperialistic  designs,  but
 simply  copied  by  democratic  social-
 ism  and  it  be  speaks  not  well  of  the
 Government.  Something  is  here
 which  cannot  be  digested  by  any  citi-
 zen  in  this  country  and  I  suggest  that
 these  rules  must  be  scrapped  imme-
 diately.

 My  friend  Mr.  Gopal  has  rightly
 pointed  out  about  the  enquiry  com-
 mission  to  be  set  up  to  enquire  into
 the  corruption  charges  levelled  against
 the  Tamil  Nadu  Ministry.  There  is
 one  painful  and  tragic  thing.  When-
 ever  the  name  of  the  Haryana  Minister
 is  mentioned,  immediately  people  get
 up;  people  in  fact  jump.  And  the
 name  of  a  young  boy  who  is  dynamic
 and  energetic  entered  the  new  field
 baby  car.  (Interruptions).  Before  the
 durability  assured,  mobility  promised.
 I  do  not  like  to  become  a  foo!  to  cal!
 the  car  ag  a  tin  box.

 The  boy  enters  into  that  venture  and
 his  name  is  immediately  mentioned.
 The  moment  his  name  is  mentioned—
 the  name  of  the  Maruti  Limited  is
 mentioned—my  hon.  friends  over  here
 jump  at  them.  So,  my  humble  sub-
 mission  to  the  Home  Minister  is  that
 in  order  to  save  this  boy—how  long
 is  this  boy  expected  to  carry  this
 stigma  that  he  is  being  favoured  by
 the  Prime  Minister  or  the  Home
 Ministry  or  the  Finance  Ministry,  how
 long  can  this  boy  carry  on  this  lamen-
 table  life?

 He  should  be  given  an  opportunity
 to  prove  his  mettle  so  that  no  one  can
 say  that  he  is  guilty  of  nepotism  or
 favouritism.
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 My  humble  submission  is  this.  An
 Enquiry  Commission  must  be  set  up
 against  Shri  Bansi  Lal  to  see  whether
 there  is  any  prima  facie  case  against
 him  or  not.  This  must  be  looked  into.
 When  I  say  that  an  Enquiry  Com-
 mission  should  be  set  up  against  Shri
 Bansi  Lal  to  find  out  whether  there  is
 a  prima  facie  case,  the  other  problem
 too  arises.  Who  is  to  decide  the  case?
 So  far  as  I  am  concerned,  I  want  to
 draw  the  attention  of  this  Government
 to  the  fact  that  the  present  procedure
 adopted  by  them  is  totally  irrelevant
 and  totally  unacceptable.  Certain
 Ministers  are  asked  to  go  through  the
 memoranda  of  corruption  charges;
 these  Ministers  are  expected  to  see
 whether  there  is  any  prima  facie  case
 at  all.  In  order  to  help  you,  I  am
 telling  you  that  there  are  so  many
 Ministries  functioning  in  this  coun-
 try—Congress  Ministries  as  well  as
 Opposition  Ministries.  In  order  to  es-
 cape  the  attack  on  the  Government
 that  they  are  discriminating.

 I  request  the  Home  Minister  to  con-
 sider  and  ponder  over  this  matter  and
 see  whether  he  can  entrust  this  work
 to  a  Supreme  Court  judge—retired
 or  otherwise—so  that  he  will  be  able
 to  find  out  whether  there  is  any  prima
 facie  case  made  out  against  them.  If
 he  says  that  there  is  a  prima  facie
 case,  then  on  the  basis  of  that  an  In-
 quiry  Commission  under  the  Commis-
 sions  of  Inquiry  Act,  952  can  be  set
 up  or  a  pane]  probe  can  be  ordered
 against  the  Ministries  or  Ministers
 concerned.  If  he  appreciates  this
 sentiment,  I  request  the  Home  Minis-
 ter  to  set  up  an  Inguiry  Commission
 headed  by  a  Judge  to  go  through  the
 memoranda  submitted  by  the  ADMK
 as  well  as  the  C.P.I.  members  against
 the  Tamil  Nadu  Government  and  to
 find  out  if  there  is  any  prima  facie
 case  made  out  against  them.  This  has
 to  be  decided  on  the  lines  suggested
 by  me.  If  there  is  no  prima  facie  case
 made  out  then  you  can  very  well
 merrily  drop  it.  I  have  no  objection  to
 it,  But,  the  doubts  existing  in  the
 minds  of  the  people  that  the  Tamil
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 Nadu  Government  is  discredited,  im-
 moral  and  corrupt—I  am  very  sorry
 to  say  so—must  be  cleared.

 SHRI  G.  VISWANATHAN:  It  is
 true  that  there  were  some  discredited
 and  immoral  persons  but  now  they
 have  all  left  us.

 SHRI  K.  MANOHARAN:  They  are
 taking  shelter  under  the  police  and
 other  people.  I  know  all  this.  And
 my  sympathy  is  with  these  people.  For
 your  information  I  can  say  that  the
 entire  Ministry  is  hated  by  the  people.
 I  can  challenge  them—this  is  a  chal-
 lenge—let  any  Minister  come  and  IT
 am  prepared  to  face  it.  Can  any
 Minister  face  the  people  without  the
 police  bandobast,  without  the  police
 bandobast  I  am  prepared  to  go  sany-
 where  in  Tamil  Nadu.

 SHRI  G.  VISWANATHAN:  You  are
 tied  to  the  apron  strings  of  Shrimati
 Indira  Gandhi.

 SHRI  K.  MANOHARAN:  In  1971,  I
 know  what  they  did  with  Indira  Gan-
 dhi  Government.  It  must  be  given  to
 a  Supreme  Court  Judge.  Let  him  de-
 cide  whether  there  is  a  prima  facie
 case  or  not.  If  there  is  a  prima  facie
 ease,  an  inquiry  commission  must  be
 immediately  appointed.  Otherwise,
 the  people  of  Tamil  Nadu  are  already
 developing  a  sort  of  suspicious  feeling
 that  the  Central  Government  is  shield-
 ing  the  corrupt  Government  of  Tamil
 Nadu.  That  stigma  must  be  removed.
 I  invite  some  Members  of  Parliament
 to  go  to  Tamil  Nadu  and  take  stock
 of  the  situation.  The  Chief  Minister
 cannot  go  anywhere.  Everywhere  he
 is  being  greeted  with  black  flags.  That
 is  the  position  and  the  papers  are  re-
 porting  it  very  clearly.

 Mr.  Karunanidhi,  the  Chief  Minister
 of  Tamil  Nadu.  has  taken  a  positive
 stand  that  the  Central  Government  hes
 no  competence  to  probe  into  the  cor-
 ruption  charges  against  the  Tamil
 Nadu  Ministry.  While  Mr.  Mirdha-.
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 came  to  the  south—I  think  it  was  at
 Trivandrum,  if  my  memory  is  right—
 he  was  asked  whether  the  Central
 Government  hag  this  competence  and

 ‘he  said,  yes.  Still,  Mr.  Karunanidhi
 has  taken  a_  definite  stand  that  the
 Central  Government  has  no  ccmpet-

 ‘ence  at  all  Though  I  respect  Mr.
 Mirdha  the  feeling  of  the  people
 about  him  and  Mr.  Pant—after  all
 they  are  small  fries.  I  want  a  cate
 gorical  statement  from  Mr.  Dikshit
 whether  the  Central  Government  has
 the  competence  or  not.  I  hope  the
 entire  House  would  agree  with  me  that
 the  Central  Government  has  got  the
 competence  not  only  under  the  Con-
 stitution  but  also  under  the  Com-
 mission  of  Inquiry  Act.  The  very
 fact  that  there  is  a  demand  that  a
 Commission  of  Inquiry  should  be  set
 up  against  Mr.  Bansi  Lal  is  positive
 proof  that  the  Centra]  Government
 has  the  competence.  Even  then,  I
 want  a  categorical  statement  from  the
 Home  Minister  on  this  point.

 Finally,  I  want  to  say  a  word  about
 the  crimes,  loot.  atrocities.  molestation.
 rape,  prostitution  and  what  not  which
 is  going  on  merrily  in  the  capital  city
 of  Delhi.  We  reaq  about  it  in  the
 papers  anq  Parliament  also  has  al-
 ready  discussed  it  many  times.  Even
 MPs  are  not  spared.  So  many  MPs
 have  lost  their  articles.  My  informa-
 tion  is—I  am  not  casting  aspersions
 on,  anybody—in  connivance  with  the
 police,  certain  trained  fellows  are  €D-
 tering  into  the  houses  while  the  MPs
 are  away  and  stealing  their  articles.
 Several  times  the  attention  of  the
 Heme  Ministry  has  been  drawn  to  't.
 but  to  no  avail.  Articles  once  lost
 are  finally  lost  and  they  do  not  take
 any  step  at  all.  The  Home  Ministry
 is  the  pivot  on  which  the  entire
 administration  revolves.  So,  you  have
 got  the  fundamental  responsibility  of

 protecting  the  lives  of  the  people  of
 this  country.  The  lives  of  students,
 especially  lady  students,  are  in  dan-
 ger  and  they  ere  not  getting  enough
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 protection.  Of  course,  Government
 spokesmen  go  on  repeating  that  all
 arrangements  are  being  79306  ang  the
 police  stations  have  been  given
 instructions.  Yet,  kidnapping  is  going
 on,  So,  |  would  request  my  friend,
 Shri  Mirdha,  to  look  into  the  matter
 and  5९९  that  something  is  done  imme-
 diately.  This  is  the  capital  city  where
 the  foreign  embassies  are  located.
 What  will  the  foreign  diplomats  think
 of  the  image  of  the  country,  if  things
 of  this  type  continue?

 Lastly.  for  the  information  of  my
 friend,  Shri  Mirdha,  let  rae  quote  what
 Shrimati  Indira  Gandhi  saig  in  972
 while  speaking  at  the  Indian  Institute
 of  Public  Administration.

 She  said:

 “It  is  very  easy  to  amend  the  Con-
 stitution  of  the  country  but  it  is
 very  difficult  to  amend  the  funda-
 mental  rules  of  the  Government.”

 This  is  a  sense  of  frustration.  She
 must  be  dynamic  and  she  must  see
 that  these  out-modeq  rules  are  with-
 drawn.  New  rules  must  be  framed
 governing  the  administration  of  the
 country.  Otherwise,  nothing  will
 move  and  you  cannot  uchieve  the  so-
 cialistic  pattern  of  society  or  usher  in
 democratic  socialism.

 Finally,  I  will  again  repeat  that  if
 the  Home  Minister  does  not  want  his
 image  to  be  tarred,  then  he  =  should
 immediately  appoint  a  Commission  of
 Inquiry  to  go  into  the  charges  against
 both  Shri  Bansi  Lal  and  Shri  Karu-
 nanidhi.  A  judge  alone  con  decide
 whether  there  is  a  prima  facie  case
 and  who  is  taller,  whether  Karunani-
 dhi  or  Bansi  Lal.  I  was  told  by  some-
 bedy  the  other  day  that  1,000,  Bansi
 Lal  is  equal  to  one  Karunanidhi;  he
 has  reached  that  height.  So,  I
 woulg  request  Shri  Mirdha  to  expedite
 the  inquiry  to  remove  the  misunder-
 standing  existing  in  the  minds  of  the

 people.  I  hope  he  will  do  it.
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 SHRI  JYOTIRMOY  BOSU  (Déa-
 mond  Harbour):  I  beg  to  move:

 “That  the  Demand  under  the  Head
 ‘Ministry  of  Home  Affairs’  be  reduc-
 ed  by  Rs.  100.”

 [Failure  to  honour  the  urge  and
 aspirations  of  the  Nepali-speaking
 population  of  Darjeeling  District
 by  refusing  to  recognise  “Nepali”
 as  one  of  the  official  languages  of
 the  Indian  Union  (5) )..
 “That  the  Demand  under  the  Head

 ‘Ministry  of  Home  Affairs’  be  reduc-
 ed  by  Rs.  100.""

 |Failure  to  grasp  the  basic  causes
 of  countrywide  student  and  teacher
 unrest  and  treating  it  as  a  simple
 problem  of  Juw  and  order  (6)).
 “That  the  Demand  under  the  Head

 ‘Ministry  of  Home  Affairs’  be  reduc-
 ed  ov  Rs,  100."

 |Failure  to  take  necessary  steps
 to  solve  the  language  problem  in
 Assam  on  the  basis  of  accepted
 scientific  principles  (7)].
 “That  the  Demand  under  the  Head

 ‘Cabinet’  be  reduced  by  Rs.
 25.00,000.""

 |Need  to  reduce  expenditure  on
 (i:  the  Council  of  Ministers  (Ra.
 i5  lakhs);  and  (ii)  the  Prime  Min-
 ister’s  Secretariat  (10  lakhs)  (14).
 “That  the  Demand  under  the  Head

 ‘Cabinet’  be  reduced  by  Rs.  100.”

 {Refusal  of  the  Central  Govern-
 ment  to  intervene  in  the  affairs  of
 West  Bengal  where  the  ruling  party,
 aided  by  the  State  machinery  has
 let  loose  a  reign  of  terror  and  thou-
 sands  of  C.P.I.  (M)  workers  have
 been  physically  prevented  from  ‘BO-
 ing  back  tg  the  areas  where  their
 residences  are  located  (15) ].

 “That  the  Demand  under  the  head
 ‘Cabinet’  be  reduced  by  Rs,  100.”

 [Victimisation  of  employees
 under  the  Cabinet  Secretariat  and
 the  Research  and  Analysis  Wing
 (RAW)  under  the  Prime  Minister’s
 Secretariat  (16)].
 “That  the  Demand  under  the  head

 ‘Cabinet’  be  reduced  by  Rs.  100."
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 [The  following  issue,  viz.  Gov-
 ernment's  mounting  attack  on  the
 rights  of  the  Members  of  Parlia-
 ment.  It  is  evident  from  the  cur-
 tailment  of  number  of  sittings  of
 the  Lok  Sabha  and  also  of  the  Con-
 sultative  Committees  attached  to-
 various  Ministries  (17)).
 “That  the  Demand  under  the  head

 ‘Department  of  Personnel  and  Admin-
 istrative  Reforms’  be  reduced  by  Rs,
 100.”

 {Refusa]  of  the  Government  to
 appoint  a  Commission  under  the
 Commissions  of  Inquiry  Act,  to  in-
 vestigate  mto  the  charges  of  cor-
 ruption  against  the  Chief  Minister
 of  Haryana,  Shri  Bansi  La]  (18)].

 “That  the  Demand  under  the  head
 ‘Department  of  Personnel  and  Admin-
 istrative  Reforms’  be  reduced  by  Rs.
 100.

 {Failure  tg  expedite  the  C.B.I.  in-
 quiry  into  the  recent  rag  scan-
 dal  (19)).
 “That  the  Demand  under  the  head

 Department  of  Personnel  and  Admin-
 istrative  Reforms  be  reduced  by  Rs.
 l  00,"

 [Need  to  take  drastic  measures
 to  check  corruption  at  all  levels
 (20)).

 “That  the  Demand  under  the  head
 ‘Department  of  Personnel  and  Admin-
 istrative  Reforms’  be  reduced  by  Rs.
 100.

 {Urgent  need  for  appointment  of
 a  commission  of  inquiry  with  a
 Judge  of  the  Supreme  Court  or
 High  Court  as  the  Chairman,  to
 inquire  into  the  circumstances.
 under  which  a  particular  indivi-
 dual,  viz.  Prime  Minister’s  son  was
 granted  Letter  of  Intent  to  set  up-
 a  small  car  manufacturing  plant  in
 the  Private  Sector  (21)].
 “That  the  Demand  under  the  head

 ‘Department  of  Personnel  and  Admin-
 istrative  Reforms'  be  reduced  by  Rs.
 100.”
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 {Shri  Jyotirmoy  8087]

 (Urgent  need  for  appointment  of
 a  commission  under  the  Commis-
 sion  of  Inquiry  Act,  to  inquire  into
 the  affairs  of  Maruti  and  Co.  Ltd,
 Haryana,  a  small  car  manufacturing
 firm  in  the  Private  Sector  (22)].
 “That  the  Demand  under  the  head

 ‘Police’  be  reduced  by  Rs.
 84,30,21,000."

 [Undesirability  of  maintaining
 the  Centra]  Reserve  Police  at  a
 cost  of  Rs.  34,30,21.000,  as  law  and
 order  is  a  State  subject  (26)].
 That  the  Demand  under  the  head

 ‘other  Expenditure  of  the  Ministry  of
 Home  Affairs’  be  reduced  by  Rs.
 8,94,88,000.

 (Unnecessary  expenditure  on  In-
 telligence  Bureau  of  which  no  de-
 tails  are  available  in  the  budget
 papers  and  which  is  mainly  against
 the  opposition  parties  and  demo-
 cratic  movements  (30)].
 “That  the  Demand  under  the  head

 ‘other  Expenditure  of  the  Ministry  of
 Home  Affairs’  be  reduced  by  Rs.  100."

 Failure  to  adopt  mositive  mea-
 Sures  to  ensure  security  to  the  mi-
 nority  communities  (31)).
 “That  the  Demand  under  the  head

 other  Expenditure  of  the  Ministry  of
 Home  Affairs  be  reduced  by  Rs.
 mM.”

 ‘Failure  to  protect  the  Scheduled
 Castes  and  Scheduled  Tribes  from
 oppression,  repression  and  exploita-
 tion  by  ves.ed  interests  (32)].
 “That  the  Demand  under  the  head

 ‘Cabinet’  be  reduced  by  Rs.  100."

 [Suppression  of  civil  liberty  and
 democratic  rights  of  the  toiling
 masses  by  the  ruling  party  led  by
 the  Prime  Minister  which  is  head-
 ing  for  a  one  party  dictatorship  of
 semifascistic  nature  (33)].

 “That  the  Demand  under  the  head
 ‘Cabinet’  be  reduced  by  Rs.  100."
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 [Use  of  State  machinery  by  the
 ruling  party  to  further  individual
 and  party  interests  (34),
 “That  the  Demand  under  the  head

 ‘Cabinet’  be  reduced  by  Rs.  100."

 {The  following  issue,  viz.  The
 Centra]  Government  has  launched
 an  all-out  attack  on  the  rights  of
 the  Members  of  Parliament,  which
 is  evident  from  the  curtailment  of
 the  number  of  sittings  of  the  Lok
 Sabha,  Rajya  Sabha  and  Consulta-
 tive  Committees  attacheg  to  various
 Ministries  (35)].
 “That  the  Demand  under  the  head

 Department  of  Personnel  and  Admin-
 istrative  Reforms  be  reduced  by
 Rs.  100."

 {Activities  of  the  Directorate  of
 Revenue  Intelligence  (36)].

 “That  the  Demand  under  the  Head
 ‘Police’  be  reduced  by  Rs,  100."

 {Use  of  C.R.P..  BSF.  and  CS.  F,
 for  suppression  of  democratic  move-
 ments  of  the  workers.  peasants,
 white-collared  employees,  teachers
 and  students  (37) ].

 “That  the  Demand  under  the  Head
 ‘Police’  be  reduced  by  Rs.  100.”

 [Centre's  total  failure  to  arrest
 the  deterioration  in  the  law  and
 erder  situation  in  the  country,  re-
 flected  in  the  alarming  rise  in  the
 incidence  of  crimes  including  mur-
 ders  and  molestation  of  women
 (38)].
 “That  the  Demand  under  the  head

 ‘Police’  be  reduced  by  Rs.  100."

 break-down  of  law
 the  Capital  (Delhi)

 failure  to
 women  in

 [Complcte
 and  order  in
 and  Government's  total
 ensure  security  to  the
 Delhi  (39) 1.

 “That  the  Demand  under  the  head
 ‘Police’  be  reduced  by  Rs.  100.”

 [Reason  for  increase  in  expendi-
 ‘ure  on  Central  Police  from  Rs.  3
 crores  in  950-5l  to  about  Rs.  25
 crores  in  1973-74  when  law  and  or-
 der  is  a  State  subject  (40)].
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 “That  the  Demand  under  the  head
 ‘Police’  be  reduced  by  Rs.  100.”

 {C.R.P.  atrocities  in  the  States  of
 Andhra  Pradesh,  Orissa,  West  Ben-
 gal  and  other  States  (41)).
 “That  the  Demang  under  the  head

 Other  Expenditure  of  the  Ministry
 of  Home  Affairs  be  reduced  by  Res.
 100."

 [Use  of  Intelligence  Bureau  and
 other  intelligence  agencies  of  the
 Centre  in  a  planned  manner,  for
 shadowing  the  leaders  and  cadres  of
 Congress—opposed  political  parties
 for  ‘spping  the  telephones,  watch-
 ing  the  houses  and  intercepting  the
 correspondences  of  the  leaders  and
 members  of  Congress-opposed  poli-
 tical  parties  (420).
 “That  the  Deniand  under  the  head

 ‘Cabinet’  be  reduced  by  Rs.  100."
 flirze  number  of  body-guards

 being  provided  for  the  “security”
 of  the  Central  Ministers,  cost  of
 which  amounts  to  many  millions  of
 rupece  (&l)].
 “That  the  Demand  under  the  head

 ‘Cabinet’  be  reduced  by  Rs.  100.”
 (Use  of  the  Maintenance  of  Inter-

 nal  Security  Act  against  Congress-
 opposed  political  parties  to  further
 the  interests  of  the  Ruling  Party
 (82),
 SHRI  SAROJ  MUKHERJEE:  I  beg

 to  move:—
 “That  the  Demanmi  under  the  head

 ‘Ministry  of  Home  Affairs’  be  reduced
 by  Rs.  700.°

 [Failure  to  formulate  and  imple-
 ment  policy  regarding  linguistic
 minorities  and  further  the  cause  of
 national  integration  (8)].
 “That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100."

 [Failure  to  promote  properly  and
 progressively  the  educational  and
 economic  interests  of  Scheduled
 Castes,  Scheduled  Tribes  and  Back-
 ward  classes  (9)].
 “That  the  Demand  under  the  head

 ‘Ministry  of  Home  Affairs’  be  reduced
 by  Rs.  100.”
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 [Failure  to  guarantee  uniform
 standard  for  classification,  treat-
 ment  and  family  allowance  for  the
 persons  detained  under  the  Central
 Act  (MISA)  in  the  jails  in  various
 States  ui  India  (i0)].
 “That  the  Demand  under  the  head

 ‘Ministry  of  Home  Affairs’  be  reduc-
 ed  by  Rs.  100.”

 [Abolition  of  the  provision  for
 granting  politica]  status  to  the  per-
 sons  under  trial  or  detained  under
 MISA  in  Indian  prisons,  who  are
 functionaries,  members  of  the  poli-
 tical  parties  and  of  trade  union,
 Kisan  Sabhas  and  other  democratic
 mass  organisations  (11)).
 “That  the  Demand  under  the  head

 ‘Ministry  og  Home  Affairs’  be  reduc-
 ed  by  Rs.  100.”

 [Failure  of  the  Central  Ministry
 for  Home  Affairs  to  protect  the  de-
 mocratic  rights  and  civil  liberties
 of  the  people  and  opposition  par-
 ties’  functionaries  in  West  Bengal,
 which  are  being  ferociously  attack-
 ed  by  the  ruling  Government  in
 West  Bengal,  in  spite  of  the  fact
 that  these  rights  are  guaranteed  by
 the  Constitution  of  India  (12)).
 “That  the  Demand  under  the  head

 ‘Cabinet’  be  reduced  to  Re.  ww
 [Failure  of  the  Cabinet  to  dis-

 charge  its  task  of  quick  co-ordina-
 tion  end  speedy  transaction  of  busi-
 ness  among  various  Ministries  and
 Departments  (13).
 “That  the  Demand  under  the  head

 ‘Department  of  Personnel  and  Ad-
 ministrative  Reforms’  be  reduced  by
 Rs.  100."

 [Failure  to  dea]  with  matters  re-
 lating  to  Conditions  of  Service  of
 Central  Government  employees,
 their  grievances  and  staff  welfare
 in  genera]  (23)].
 “That  the  Demand  under  the  head

 Department  of  Personnel  and  Admi-
 nistrative  Reforms  be  reduced  by
 Rs.  100.”

 [Failure  to  investigate  into  spe-
 cial  cases  (e.g.  murder  of  Hemanta
 Kumar  Basu  etc.)  through  Central
 Bureau  of  Investigation  (24)].
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 [Shri  Saroj  Mukherjee]
 ‘That  the  Demand  under  the  head

 ‘Department  of  Personnel  and  Ad-
 ministrative  Reforms’  be  reduced  by
 Rs.  100."

 {Failure  to  associate  the  opposi-
 tion  wepresentatives  of  Parliament

 in  matters  of  Administrative  Re-
 forms  and  reorientate  the  entire
 administrative  machinery  by  liqui-
 dating  red  tapism  (25)]
 ‘That  the  Demand  under  the  head

 ‘Police’  be  reduce’  by  Rs.  100.”

 (Failure  of  police  authorities  to
 muintain  peace  and  harmony  among
 ditferent  communities  QD
 “That  the  Demand  under  the  head

 ‘Police’  te  reduced  by  Rs,  100.7)

 \Failure  of  the  police  high-ups
 to  prevent  and  check  rapidly  dege-
 nerating  influence  spTeading  among
 the  vouth  anc  stucents  all  over  the
 country  (28)1,

 “That  the  Demand  under  the  head
 ‘Pouce’  be  reduced  =v  Rs,  100."

 {Failure  ot  the  top  officials  to
 tormulate  and  implement  policies
 to  prevent  erimes  like  murders,
 thefts  and  rapes  and  to  punish  the
 real  culprits  promptly  in  a  deter-
 rent  manner  (2932.

 SHRI  D.  K.  PANDA  (Bhanjanagar):
 I  ben  to  move.

 “That  the  Demand  under  the  head
 Ministry  of  Home  Affairs  be  Teduced
 by  Rs.  100.”

 [Pailure  to  prevent  sale  of  Adi-
 vasi  girls  by  mining  contractors  in
 Orissa  (49)).

 “That  the  Demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be  reduc-
 ed  by  Rs.  100."

 {Failure  to  prevent  use  of  police
 force  against  the  share,  croppers
 who  are  asserting  their  rights
 against  eviction  by  landlords  (50)).
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 “That  the  Demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be  reduced
 by  Rs.  100."

 {Failure  to  release  thousands  of
 Naxalites  in  various  jails  in  the
 country  specially  when  there  has
 been  a  change  in  their  outlook  in
 conformity  with  the  Government
 outlook  (1)].

 “That  the  Demand  under  the  head
 ‘Ministry  of  Home  Affairs'  be  reduced
 by  Rs.  100.”

 [Failure  to  expedite  the  trials  of
 political  prisoners  who  are  under
 continuous  trial  periods  and  long
 confinements  as  under-trial  priso-
 ners  (52)].

 “That  the  Demand  under  the  head
 ‘Ministry  of  Home  Aitairs’  he  reduced
 by  Rs.  100”

 [Failure  to  check  corruption  at
 all  levels  in  genera)  and  in  contract
 work  under  the  public  undertak-
 ings  in  particular  (53).

 ‘That  the  Demand  under  the  head
 ‘Cabinet’  be  reduced  by  Rs.  100,

 {Failure  to  bring  about  necessary
 and  swift  coordination  and  speedy
 transaction  of  business  among  vari-
 ous  Ministries  and  Departments
 (54)].

 “That  the  Demand  under  the  head
 ‘Department  of  Personnel  and  Ad-
 ministrative  Reforms’  be  reduced
 by  Rs.  100.”

 {Immediate  need  to  appoint  a
 commission  under  the  Commissions
 of  Inquiry  Act  to  investigate  into
 the  charges  of  corruption  against
 the  ex-Chief  Minister  Shri  R.  N.
 Singh  Deo  and  other  Ministers  of
 coalition  Ministry  headed  by  Utkal
 Congress  and  Swatantra  Party  in
 Orissa  (55))

 “That  the  Demand  under  the  head
 Department  of  Personnel  and  Admi-
 nistrative  Reforms  be  reduced  by
 Rs,  100."



 285  D.  0.  Min.  of
 [Need  to  expedite  the  CBI  en-

 quiry  against  Shri  Hare  Krishna
 Mahatab  and  charges  on  the  basis
 of  Sarjoo  Prasad  Commission  (56)].
 “That  the  Demand  under  the  head

 Departnent  of  Personnel  and  Admi-

 a
 Reforms  be  reduced  by  Res.

 ]  0.”

 |Fuilure  to  conduct  CBI  enquiry
 into  the  charges  of  corruption  on
 the  basis  of  the  findings  of  Khanna
 Commission  aguinst  Shri  Biju  Pat-
 naik,  ex-Chief  Minister  of  Orissa
 (57)  L

 That  the  Demand  under  the  head
 Depertment  of  Personnel  and  Admin-
 istrative  Reforms  be  reduced  by  Rs.
 100,

 {Immediate  need  to  appoint  a
 Commission  of  Enquiry  on  the  basis
 of  the  orders  passed  by  the  =  ex-
 Chief  Minister  of  Orissa,  Smt,  Nan-
 dini  Satpathy.  relating  to  Cendu,
 leaf  traders  for  extension  of  their
 leaf  period  (58)].

 ‘That  the  Demand  under  the  head
 Department  of  Personnel  and  Admin-
 istrative  Reforms  be  reduced  by
 Rs.  100."

 [Failure  to  appoint  a  Commission
 under  the  Commissions  of  Inquiry
 Act  to  investigate  into  the  charges
 against  Shri  Biju  Patnaik.  ex-Chief
 Minister  of  Orissa  for  entering  into
 a  paddy  deal  with  the  Links  Com-
 pany  for  deliberately  giving  ad-
 vance  to  the  said  company  which
 was  latter  on  found  to  be  non-
 existent  (59).]

 That  the  Demand  under  the  head
 Department  of  Personnel  and  Ad-
 ministrative  Reforms  be  reduced  by
 Rs.  100.

 [Failure  to  appoint  a  Commission
 to  investigate  into  charges  of  ccr-
 ruption  against  the  ex-Chief  Minis-
 ter  of  Orissa,  Shri  Biju  Patnaik
 for  having  enterel  into  an  Agree-
 ment  with  Japan  for  getting  96
 trailer  tractors  on  behalf  of  the
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 Orissa  State  Commercial  Transport
 Corporation  whereas  the  said  trac-
 tors  are  lying  idle  and  useless
 (60).
 That  the  Demand  under  the  Head

 Police’  be  reduced  by  Ra,  100.

 Home  Affairs

 {Complete  breakdown  of  law  and
 order  gituation  in  the  capital  and
 no  security  particularly  for  women
 and  girls  (61)].
 That  the  Demand  under  the  head

 Police  be  reduced  by  Rs.  100.

 [Need  to  discharge  CRP  Force
 against  suppression  of  democratic
 movements  of  workers,  peasants,
 teachers,  students  and  other  Gov-
 ernment  employees  for  their  rights
 in  the  country  (62)].

 That  the  Demand  under  the  head
 Police  be  reduced  by  Rs.  100.

 {Immediate  need  to  withdraw  the
 long  pending  cases  against  innocent
 landless  persons  who  occupied  Gov-
 ernment  employees  for  their  rights
 Orissa  in  general  and  in  Bhanja-
 nagar  area  in  particular  in  view  of
 the  Government  policy  on  fallow
 land  distribution  and  land  reforms
 (63)].
 That  the  Demand  under  the  head

 Police  be  reduced  by  Rs.  100.

 [Need  to  implement  the  recom-
 mendations  of  the  commission  ap-
 pointed  for  Police  Training  within
 a  reasonable  period  (64)].
 That  the  Demand  under  the  head

 Police  be  reduced  by  Rs.  100.
 [Need  for  a  progressive  change

 among  the  top  police  officers  in
 their  dealings  with  the  weaker  sec-
 tions  of  the  society  (65)].
 That  the  Demand  under  the  head

 Police  be  reduced  by  Rs.  100.

 [Excessive  dependence  on  C.R-P.
 and  incurring  heavy  amounts  on
 their  maintaining  law  and  order  in
 the  States  (66)].
 That  the  Demand  under  the  head

 Police  be  reduced  by  Rs.  100.
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 [Need  to  check  the  activities  of
 CIA  and  separatist  forces  by  taking
 drastic  action  (67)].
 That  the  Demand  under  the  head

 ‘Police’  be  reduced  by  Rs.  100.
 [Failure  to  prevent  and  check

 crimes  namely  murders,  rapes,  mol-
 estation  and  thefts  and  to  punish
 the  rea]  culprits  in  an  exemplary
 and  deterrent  manner  (68)].
 That  the  Demand  under  the  head

 Police  be  reduced  by  Rs.  100.
 {Failure  to  formulate  and  imple-

 ment  a  progressive  policy  to  pre-
 vent  degenerating  influence  spread-
 ing  among  the  youths  (69)].

 (Shri  D.  K.  Panda]
 That  the  Demand  under  the  head

 ‘Ministry  of  Home  Affairs’  be  reduc-
 ed  by  Rs.  100.

 [Immediate  need  to  issue  orders
 for  withdrawal  of  criminal  cases
 against  the  landless  persons  who
 wage  a  struggle  for  occupation  of
 fallow  land  in  Orissa  (70)],
 That  the  Demand  under  the  Head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Need  to  solve  the  problems  of
 backwardness  (regional  backward-
 ness)  poverty  and  unemployment
 which  is  highest  in  Orissa  threaten-
 ing  the  very  integrity  of  Orissa
 State  (71).
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Failure  to  ensure  protection  to
 the  landless  Harijans  and  Adivasis
 in  asserting  their  legal  rights  over
 their  lands  forcibly  taken  away  by
 land  lords  (72).
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 (Failure  to  check  law  and  order
 situation  with  particular  reference
 to  Delhi,  the  capital  of  India  (73).
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Need  to  guarantee  uniform  stand-
 ard  for  classification  treatment  and
 family  allowance  for  the  persons
 detained  under  the  Maintenance  of
 Internal  Security  Act  and  other
 similar  Acts  who  are  in  jails  in
 various  States  in  general  and  Naxa-
 lities  in  particular  and  to  give  them
 politica]  status  (74)].
 That  the  Demand  under  the  Head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs,  100.

 [Necd  to  promote  economic  and
 educational  facilities  and  employ-
 ment  among  the  Scheduled  Castes,
 Scheduled  Tribes,  Adivasis  and
 backward  classes  and  among  Adi-
 vasi  Harijans  of  Orissa  in  particu-
 lar  (15)]}.
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Failure  to  put  a  check  on  com-
 muna]  riots  in  the  country  (76).
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 {Failure  to  take  immediate  and
 proper  steps  against  the  hoarders
 in  the  country  (77)].
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Need  to  formulate  and  imple-
 ment  a  policy  relating  to  the  lin-
 guistic  minorities  to  fortify  Natio-
 nal  Integration  (78)].
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Refusa]  to  interfere  in  the  mat-
 ter  of  repression  let  loose  by  the
 C.R.P.  force  against  the  Kisans  of
 Basantpur  depriving  them  of  their
 rights  of  enjoyment  over  the  crops
 which  they  have  grown  on  their
 lands  (79)].
 That  the  demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100,

 [Failure  to  expedite  the  enquiry
 by  the  Commission  into  the  affairs

 oft  Birla  Brothers  (80),
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 (Manjeri):  I  beg  to  move:
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 Rs.  100.

 [Failure  to  enquire  into  the  back-
 wardness  of  the  muslim  community
 in  India  and  to  declare  them  as  a
 backward  community  (128)].
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Failure  to  include  the  Moras
 who  took  part  in  the  Khilafat  free-
 dom  fight  in  Kerala  in  the  list  of
 freedom  fighters  for  the  purpose  of
 pension  (129) ].
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs,  100.

 [Failure  to  five  the  status  it  de-
 serves  to  Urdu  in  the  northern
 Indian  States  (1300).
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 {Failure  to  formulate  und  imple-
 ment  policy  regarding  munoritics
 (131)).
 That  the  Demand  under  the  head

 ‘Cabinet’  be  reduced  by  Rs.  100.
 {Prohibitive  rate  charged  by

 Central  Government  for  the  servi-
 ces  by  C.R.P.  rendered  in  the  State
 (146)].
 That  the  Demand  under  the  head

 Cabinet  be  reduced  by  Rs.  100,
 [Failure  to  enquire  into  the  ques-

 tion  of  inadequate  representation  of
 Muslims  in  State  services  aT).
 SHRI  DINEN  BHATTACHARYYA

 (Serampore):  I  beg  to  move:
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Need  for  the  protection  of  the
 right  of  the  Bengali  speaking  peo-
 ple  in  Assam  for  education  upto
 University  through  the  medium  of
 Bengali  language  (132)].
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.
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 [Failure  to  guarantee  the  security

 of  life  and  property  to  the  linguis-
 tie  minorities  in  different  States
 (133) ].
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Need  to  promote  cducuation  of
 the  Scheduled  Castes  and  Schedul-
 ed  Tribes  students  by  setting  up
 hostels  and  granting  increased  rate
 in  stip.nds  and  hoste]  grants  (134) J.
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Need  for  guaranting  proper  sc:
 curity  for  jobs  to  the  Scheduled
 Castes  and  Scheduled  Tribes  peo-
 ple  (135) ].
 SHRI  C.  T.  DHANDAPANTI:  I  beg  to

 move:
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  109.

 [Failure  to  write  regional  langu-
 ages  on  Tamarpattra  issued  to  free-
 dom  fighters  (156)].
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs,  100.

 [Need  to  implement  the  —  spirit
 and  letter  of  the  assurance  given
 by  late  Prime  Minister  Jawaharlal
 Nehru  ‘o  non-Hindi  speaking  peo-
 ple  (15707.
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Re  100.

 [Failure  to  issue  orders  ta  with-
 draw  the  Circular  demanding  that
 the  Central  Goveriment  servants
 should  learn  Hindi  during  office
 hours  compelling  on  pain  of  disci-
 plinary  action  (158) J.
 That  the  Demand  under  the  head

 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Failure  to  proceed  further  and
 take  suitable  action  against  cine-
 actors  in  Tamil  Nadu,  who  had  been
 issued  a  directive  by  the  Enforce-
 ment  Directorate  under  section
 192)  of  the  Forcign  Exchange  Re-
 gulation  Act  (sayy.
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 [Sha  C.  T.  Dhandapani]

 That  the  Demand  under  the  head
 Mimstry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 [Failure  to  lift  the
 (160)).

 emergency

 That  the  Demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.

 smuggling
 border

 {Failure  to  check
 across  Indo-Bangladesh
 (161)].

 That  the  Demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100,

 [Failure  to  give  opportunity  to
 non-Hindi  candidates  to  answer  in
 their  mother  tongue  (just  like
 Hindi)  for  departmental  examina-
 tions  (162)].
 That  the  Demand  under  the  head

 other  ‘Expenditure  of  the  Ministry  of
 ‘Tome  Affairs’  be  reduced  L»  Rs.  100.

 {Failure  to  secure  justice  to  Hari-
 jans,  Hill!  tribes  and  minorities
 (163).

 श्री  मंगल  उइके  (मंडला)  :  सभापति
 महोदय,  प्रधान  मंत्री  जी  ने  भारतवर्ष  के  पिछड़े
 हाए  समाज  पर  कल्याण  कार्यों  द्वारा  बड़ा
 उपकार  किया  है  ।  पिछड़े  हुए  समाज  के
 कल्याण  कार्य  पहले  गृह  मंत्रालय  के  पास  ये
 कौर  तब  कार्य  कुछ  ग्रच्छे  चलते  थे  7  बाद
 में  यह  कार्य  ला  मिनिस्ट्री  के  पास  गए,  फिर

 कुछ  दिन  बाद  एजुकेशन  मिनिस्ट्री  के  पास
 कराये  ।  तब  हमें  देखने  को  मिलते  था  कि
 कंसल्टेटिव  कमेटी  में  जो  सवाल  उठते  7,
 चीफ  मिनिस्टर्स  से  कुछ  पूछा  जाता  था  तो
 इस  तरीके  से  उनके  उल्टे  सीधे  जवाब  मिल
 जाते  थे  कि  जिसके  ऊपर  यह  मिनिस्टर  कुछ
 भी  नहीं  कर  सकते  थे  ।  परन्तु  होम  मिनिस्ट्री
 के  समय  में  ऐसा  नहीं  होता  था  |  अरब  हमारे
 पिछड़े  हुए  समाज  के  कल्याण  कार्य  अच्छे
 ढंग  से  चलेंगे,  ऐसी  हमारी  उम्मीद  है  ।
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 गृह  मंत्रालय  के  सम्बन्ध  में  सर्वप्रथम
 बात  मैं  यह  बतलाता  हूं  कि  सन्  का  जो
 राष्ट्रीकरण  किया  जा  रहा  है  उसमें  बड़ी
 सावधानी  से  काम  लेने  की  आवश्यकता  है  ।
 राज्य  सरकारों  की  पूरी  पूरी  सहायता  केन्द्रीय
 सरकार  को  मिलनी  अनिवार्य  है  ।  मैं  ने  चार
 पांच  प्रदेशों  का  दौरा  कर  के  परिस्थिति  को
 देखा  है  उसको  अध्ययन  करने  पर  मालूम
 हुआ  कि  अगर  एक  एक  चीज  को  लेकर  हम
 देहात  की  जनता  को  सरलता  से  कम  कीमत
 पर  श््ल्न  देते  हैं  तो  हमारा  कल्याण  होगा  प्लोर
 यदि  ऐसा  नहीं  कर  सके  तो,  इस  मामले  में

 गड़बड़  होने  की  सम्भावना  हो  सकती  है--
 इसमें  कोई  दो  मत  नहीं  हो  सकते  हैं  -  तो
 यह  कार्य  स्टेंट  गबनंमेंट  करेगी  कौर  यह
 इनकी  कॉरपोरेशन  करेंगी  |  लेकिन  इस  की
 वजह  से  सी  बी०  भाई  में  भी  काफी

 बढ़ोत्तरी  करने  की  जरूरत  है  1  उस  के  ऊपर

 थोड़ा  जनता  का  विश्वास  है  ताकि  जो  करप्शन

 हो  उस  को  जल्दी  से  निपटाया  जा  सके  ।

 दूसरी  बात  यह  देखते  में  करायी  कि  जिस
 डिपार्टमेंट  की  भी  नौकरशाही  हो,  हम  चाहे
 यहां  जो  कुछ  कहें,  प्रदेश  सरकार  कोई  भो
 ग्रादेश  निकाले,  वे  आदेश  कर्मचारियों  के
 स्‍तर  पर  जा  कर  के  सब  साफ  हो  जाते  हैं
 और  उन  पर  अमल  नहों  होता  ।  यह  बात
 कैसे  साबित  होती  है,  शौर  कितनी  बरबादी
 ब्रा दि वासियों  का  होती  है  इस  का  उदाहरण
 में  ग्रा दि वासियों  के  सम्बन्ध  में  हो  रहे  कामों
 से  देना  चाहता  हूं  ।  गृह  मंत्रालय  को  सबसे
 पहला  काम  यह  करता  चाहिये  कि  जो  संविधान
 के  अनुच्छेद  46  हर  प्रकार  के  शोषण  से

 सुरक्षा  की  बात  कही  गयी  है,  उस  के  ऊपर
 ज्यादा  जोर  केन्द्र  की  सरकार  को  देना  चाहिये

 अगर  यह  काम  राज्य  सरकार  करती  है  तो

 हो  सकता  है  कि  उस  के  पास  ग्र धि कारी  कम

 हों,  पैसा  कम  हो  ।  इसलिये  गृह  मंत्रालय  कौ
 यहां  से  पैसा  और  अधिकारी  अधिक  देते
 चाहिए  ।  इतने  प्रकार  का  शोषण  देखने  को
 मिला  कि  कोई  भी  डिपार्टमेंट  ऐसा  नहीं  रहा
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 है  जिस  ने  इस  गरीब  समाज  को  बुरी  तरह  से

 नहीं  लूटा  हो  ।  मैं  दो  चार  उदाहरण  देता

 चाहता  हुं,  मैं  अपने  प्रदेश  की  बात  बताता

 हूं,  वैसे  मैं  ने  चार  प्रदेशीं  को  देखा  है,  उड़ीसा,
 मध्य  प्रदेश,  ांघ्र  प्रदेश  और  महाराष्ट्र,  चारों
 मं  एक  सी  ही  बात  पायी  ।  तो  मैं  ते  अपने
 प्रदेश  की  बात  बताता  हूं,  सहयोग  जिले  में
 90  फीसदी  झोदिवासियों  के  पास  और  गैर-
 आदिवासियों  के  पास  जमीन  के  पट्टे  नहीं  हैं
 l0  फीसदी  के  पास  पढ़े  हैं  7  अब  हमने  वहां
 पर  0  व्यास  खोले  हैं  लेकिन  जिनके  जमीन
 के  पट्टे  नहीं  हैं,  जिस  के  नाम  पटवारी  के  कागजात
 में  नहीं  हैं  उत  को  ब्लॉक्स  से  विकास  के  लिये
 पैसा  मिल  ही  नहीं  सकता  ।  पर  बैक  ने  उस
 जिले  में  93  लाख  to  का  कर्जा  दिया  हुश्न
 है  ।  जब  कलेक्टर  से  चर्चा  को  तो  उस  ने
 बताया  कि  22  लाख  की  भी  तक  दर्खवास्तें
 मेरे  पास  भर्राया  हुई  हैं  ।  लोग  कहते  हैं  कि

 हम  ने  बैंक  से  कर्जा  नहीं  लिया  है  ।  और  मुझे
 भी  शक  होता  है  कि  जब  उन  के  नाम  से  जमीन
 है  ही  नहीं  तो  कोआपरेटिव  बैंक  से  कैसे  उत  को
 पैसा  मिल  सकता  है  ?  वह  तो  मिल  नहीं
 सकता  |  पर  सहडोल  जिले  में  कोआपरेटिव
 बैंक  से  93  लाख  to  दिया  गया  है  जिन
 0  फी  सदी  लोगों  के  पास  पढ़ें  है  वह  इतने

 बड़  लोग  हैं  रियासत  के  वक्त  से  कि  उन्हें
 पैसा  लेने  की  जरुरत  नहीं  है  ।  और  ग्रगर  कहीं
 दिया  भी  होगा  ता  थोड़ा  ही  मिला  होगा  ।
 मेरे  पास  भी  दो  सो,  ढाई  सौ  दरख्वास्तें  पायी
 थीं,  जांच  करते  को  लगाया,  वह  सारे  के  सारे
 22  लाख  में  नहीं  4,  लग  से  थे,  अगर  मैं

 दो  महीनें  उस  जिले  के  ग्रन्थ  प्रवास  करता  तो
 शायद  पचासों  लाख  रुपया  निकलता  ।
 इसी  तरह  बस्तर  में  वहां  पर  कोग्रापरेटिव
 बैंक  ने  क्‍या  किया  है  ?  हजारों  आदिवासियों
 के  पास  में  वसूली  की  कच्ची  रसाई  थीं  बौर

 दुसरे  अधिकारी  जा  कर  के  उन  कच्ची
 सौदों  को  मानते  नहीं  हैं  ।  वह  कहते  हैं
 कि  पूरा  पैसा  देना  होगा  ।  जब  कमीशन  के
 सामने  यह  बात  झ्रायो  तब  दूसरे  अधिकारी
 गये  और  उन्होंने  कहा  कि  हम  तुमको  पक्की
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 रसीद  देते  हैं,  तुम  हमें  कच्ची  रसीद  दे  दो  ।
 उन  गरीबों  ने  कच्ची  रसीद  दे  दीं।  अब  उन  के
 पास  कोई  सबूत  ही  नहीं  रहा  ।  तो  यह
 कोआपरेटिव  बैंक  में  हो  रहा  है  ।

 दूसरी  बात  यह  है  कि  ज़मीनों  का
 इतनी  तेजी  से  द्वरान्सफर  हो  रहा  है,  सारे

 मुख्य  मत्रियों  की  बैठक  हुई  उसमें  उन्होंने
 l0  सुझाव  दिये  जो  कि  होम  मिनिस्टरी

 की इस  किताब  में  हैं,  उसमें  जमीनी  के
 ट्रान्सफर  की  बात  नहीं  है  ।  मेरा  ख़्याल  है
 कि  चीफ  मिनिस्टरों  को  भी  आज  कल  कुछ
 मालूम  नहीं  होता  है  कि  गरीबों  की  क्‍या
 हालन  है  |  देहातों  में  छोटी-छोटी  बातें
 देखने  को  नहीं  जाते  हैं  7  अब  हम  यहां  से
 विकास  के  लिय  लाखों  रुपया  देते  हैं  लेकिन
 आदिवासियों  को  उस  रुपय  से  कोई  मदद

 नहों  होतो  है  क्‍यों  कि  उन  के  नाम  रेवन्यू
 रिकार्ड  में  हो  नहीं  हैं  ग्रान्ट  फादर  मर  गया
 ग्रान्ट  सन  का  नाम  रेज़ाई  में  नहीं  है  1
 पूछा  क्‍यों  पटवारी  ने  कागज  जमीन  नहीं
 लिखाया  है  तब  बताया  कि  जितने  में  जमीन
 खरीदते  हैं  उतने  दाम  पटवारी  के  कागज़  में
 लिखाने  में  लगते  हैं  -  राज्य  सरकार  से  बात
 की  तो  उन्होंने  कहा  कि  सारा  इंतजाम  करने
 के  लिय,  सटिलमेंट  करने  के  लिय  i0  करोड़
 रूपया  लगेंगी  ।  राज्य  सरकार  इतना  रुपया
 खच  नहों  कर  सकतो  है  इसलिए  उनके  नाम
 रिकार्ड  में  जा  नहीं  सकते  तौ  चाहे  कितने
 हो  तलाक  खोले  उनका  पैसा  अफ़सरों  के  जब
 में  जाता  है  आदिवासियों  को  नहीं  मिलता
 है  और  न  उनका  विकास  हो  पाता  है  ।
 उल्टे  उन  का  विकास  होता  है  1  यह  सब
 मैंने  पीछे  भो  कहा  था  और  आज  भी  कहता  हूं  ।

 एक  बड़ी  भारी  गलती  सेन्ट्रल  गवर्नमेंट  ने
 L952  रें  जंगल  की  पालिसी  चेंज  करके  की

 आज  फौरेस्ट  वाले  कहते  हैं  कि  यह  ज़मीन
 हमारी  है  और  वन्य  बाले  कहते  हैं  कि
 यह  जमीन  हमारी  है  और  तीन,  चार
 पीढ़ियों  से  रेवन्यू  वाले  कसा  ले  रहें  हैं  1  अब
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 ei  मंगरू  सडक

 वहू  गरीब  किसके  पास  जाए?  अराइवल  बेलफ़पर बर
 का  काम  होता  है,  जो  रुपया  लेते  हैं  उसको
 देखना  चाहिय  कि  कहीं  गलत  इस्तेमाल  तो

 नही  होता  है।  लेकिन  कोई  गांव  में  जाकर

 नहीं  देखते  ।  नतोजा  यह  होता  है  कि  हालत
 जैसी  की  वैसी  ही  है  ।  मैंने  भद्वागिरी  में  देखा
 दो  करोड़  रु>  सेंट्रल  गवर्नमेंट  ने  दिया  है
 डेवलपमेंट  के  लिये  ।  कुछ  कार्यवाही  शुरु
 हो  गयी  थी  ।  नक्सलाइट  मूवमेंट  mH  हो
 गया,  336  आदमी  गिरफ्तार  हुई  हैं  जो
 विशाखा यत नतम  जेल  में  हैं,  वहां  दो  करोड  का
 काम  हो  रहा  है।  अ्रफ़मर  भी  इधर  उधर
 देखने  को  मिले  वह  काम  कर  रहे  हैं.  लेकिन
 जो  वहां  ग्रा दिवा सी  है  उन  को  पता  नहीं  कि

 हमारे  लिये  सरकार  ने  दो  करोड़  Fo  दिया  है
 जो  अमुक  अमुक  काम  में  इस्तेमाल  किया
 जायगा  |  यह  उन  को  नहीं  मालूम  I

 इसलिये  मेरा  सुझाव  है  कि  चार  चलने
 ग्रह  मन्ना लय  को  करनी  चाहिये  1  पांचवीं
 योजना  में  भ्रमर  य  चार  बातें  हो  जाय  तो
 ग्रादिवासीयों  का  कल्याण  हों  सकता  है  ।

 नहीं  तो  ग्रा दिवा सी  जो  अभी  तक  ईमानदार
 शौर  इरपोंक  थ,  वह  ग्रह  यह  कहते  हैं  कि

 जुर्माना  ही  देते  जाएंगे,  और  जमीन  जोते

 जाएगे,  जल  में  भी  जाएंगे  ।  वे  मर्यादा

 होते  जा  रहे  हैं  -  तो  दूसरी  कामों  में  पैसा
 न  लगाते  हुए  पांचवीं  योजनामें  पहला  काम  उन
 की  रक्षा  का  होना  चाहिये  ।  जितनी  जगहों  में

 फ़ैक्ट्री  खोली  गयी  हैं  उसके  लिय  जो  जमीन
 ली  गयी  है  ,  उसका  मुआवजा  किसी  दमी
 को  नहीं  मिला  सभी  कोसता  में  जो  हो  रहा
 है  उस  का  काम्पैंसेशन  ग्राफिक  रांची  में  है  ।
 ग्रव  श्राप  बताइये  कि  बिलासपुर  का  रहने
 बाला  आदिवासी  क्या  वहां  मुआवजा  लेते  के
 लिये  जायगा  ?  इसी  तरह  से  डिफ़ेंस  का  बड़ा
 भारी  कारवार  होशंगाबाद  में  हुला

 है,
 कई

 गांवों  की  जमीन  उनमें  गयो  है,  aa,  36
 गांवों  के  आदिवासियों  को  कोई  पैसा  नहीं  मिला
 किस  को  मिला  किस  को  नहीं  मिला  कोई  नहीं
 जानता  है।  शहडोल  जिले  में  800  एकड़
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 जमीन  कोल  माइन  के  लिय  ली  गयी  है  वह
 जमीन  बन्द  है,  उस  पर  किसानों  नहीं  हो
 सकती  है.  खाली  घेर  कर  डाल  रखा  है  1  इस
 तरह  से  कोन  सा  डेवलपमेंट  ग्राही  बासियों
 का  होता  हैं  समझ  में  नहीं  कराता  ।  बल्कि

 नुक़सान  हो  रहा  है।  दंडकारण्य  में  बंगाली
 भाइयों  का  बड़ा  भला  हुमा  ।  लेकिन
 धरा दि वासियों  का  वहां  क्‍या  हुआ  इस  को  न
 क़न्दील  सरकार  ने  देखा  और  न  राज्य  सरकार
 ने  देखा  ।  अब  उन  के  लिय  इतनी  मुसीबत  है
 कि  वे  कहां  जा  कर  हेंग ?  तो  जो  भी
 फैक्ट्री  बनती  है,  या  खदान  का  काम  होता  है,
 पहल  ब्रा दि वासियों  ञ्  इंतजाम  किया  जाय,
 उन  के  लिप  मकान  इत्यादि  सत्र  हों  ।

 इसी  तरह  फौरेस्ट  डिपार्टमेंट  की  पॉलिसी
 चेंज  होने  के  कारण  जो  शिफ्टिंग  कल् टीव शन
 ग्रा दिवा सी  लोग  करते  थ  वह  बन्द  हो  गया  |

 सरगना  एक  बहुत  पिछड़ा  हुआ  जिला  है
 SL  बमाहनें  उस  के  ग्रन्दर  बसाया  गयी  हैं  ,

 जितने  कोरबा  लोग  पहाड़ों  पर  ऊपर  रहते
 थेमोर  शिफ्टिंग  कल्टीवशन  करते  थे  उन
 को  नीच  उतारा  गया  |  आज  तक  जो  उनको
 जम,न  मिली  है  उन  की  बुरी  हालत  है,  उन
 के  नाम  पट्टें  न  होने  के  कारण  एक  पसे  के
 कर्जा  बनाके  से  नहीं  मिलता  है।  शिफ्टिंग
 करटीवें शन  में  जो  थोड़ा  बहुत  वह  पहले
 जमाने  में  खाते  थे  ह  भी  बन्द  हो  गया  है  ।
 अब  बह  किसके  पास  जायें।  बोट  लेने  के  लिये
 तो  लोग  उनके  पास  जाते  हैं,  लेकिन  बाद  में
 उनके  पास  कोई  नहीं  जाता  है  ।

 एक  रिपोर्ट  सिस्टम  गवर्नमेंट  की  दी  गयी
 है,  जिस  में  चार  प्रदेशों  का  सर्वे  किया  गया  है  ।
 उस  की  एक  कापी  स्टेट  गवर्नमेंट  से  झगर  केन्द्रीय
 सरकार  को  मिले  तो  में  जो  बहुत  सी  बातें
 बताता  हूं  उनकी  सच्चाई  केन्द्रीय  सरकार  के
 सामने  ा  जायेंगी  |

 नत  में  मेरी  उयैना  यह  है  कि  पांचवी
 पंचवर्षीय  योजन।  में  योजना  आयोग  के
 बड़  अफसरों  को  बुला  कर  मुख्य  मंत्रियों  को

 बुलाकर  जो  बातचीत  की  गयी  है  उससे  काम
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 नहीं  चलेगा  ।  मैंने  जो  सुरक्षा  की  बात  आदि-

 वासियों  के  लिये  बतायी  है  यह  योजना  में

 बिल्कुल  नहीं  है  ।  सुरक्षा  के  बाद  शिक्षा  हो  ।

 उन  में  बुद्धि  न  होने  से  अगर  आप  उन  को

 00  २०  दें  तो  वह  उस  को  समझते  नहीं  हैं
 कि  वह  कितने  होते  हैं।  उन  को  20  से  अधिक

 गिनती  नहीं  जाती  है  1  इसलिये  उनको

 तेजी  से  शिक्षित  करना  चाहिय  उन  के  लिये

 पीने  का  पानी  नहीं  है  |  उन  की  हालत

 बहुत  खराब  हैं,  उन  के  चरम  रोग  होते

 हैं  ।  पने  कभी  उन  के  आरोग्य  कौ  ओर

 ध्यान  नहीं  दिया  ।  सुरक्षा,  शिक्षा,

 ग्रा रो ग्य  कौर  इसके  बाद  उनका  विकास

 कीजिये  ।  अगर  पाप  उनका  विकास  करना

 चाहेंगे  तों  उनके  प्रशिक्षित  होने  से  कोई  काम

 आगे  नहीं  चलेगा।  अगर  श्राप  इस  की  ओर

 ध्यान  नहीं  देंगे  तो  विकास  की  जगह  ग्रुप  उन

 का  विकास  करेंगे  ।

 इतना  कहते  हुए  जो  गृह  मंत्रालय  की  मांगें

 हैं  में  उनका  समर्थन  करता  हूं  1

 प्री  एम०  सत्य नार यंग राव  (करी  नगर )
 सभापति  महोदय,  मुझे  अफसोस  के  साथ

 कहता  पड़ता  हैँ  कि  जो  होम  मिनिस्ट्री  की

 डिमाम्ड्गा  हैं  उन  का  मैं  विरोध  कर  रहा

 हूं  ।  मैं  नहीं  चाहता  कि  जितनी  डिमान्ड

 रखती  जा  रही  है.  उन  को  ग्रान्ट  किया  जाये

 हम  लोग  यह  समझते  थे  कि  यह  लोग  अपने

 देश  के  व  पते  कुछ  काम  करेंगें,
 .

 किन  देश

 की  मलाई  करने  के  बजाय,  अपनी  सी  कार  पी

 ब्रोकर  पुलिस  की  मदद  से  यह  लोगों  को  लूटने

 उन  को  मारने  और  खत्म  करने  की  कार्य  दवाइयां

 कर  रहे  हैं  7  इसी  लिए  मुझ  को  शुरू  से  ही

 अफसोस  को  साथ  कहना  पड़ा  |
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 गुज़िश्ता  साल  में  जब  हम  इन  डिमान्ड
 पर  चर्चा  कर  रहे  थे  उस  वक्‍त  मैं  ने  कहा  था

 कि  हम  उम्मीद  करते  हैं  कि  एक  साल के  प्रकार

 कम  से  कम  जो  हमारे  प्रदेश  की  प्राब्लम  हैँ
 उस  को  यह  हल  करेंगे  ।  लेकिन  हमारी  वह
 उम्मीद  गलत  साबित  हुई  हूँ  7  यह  लोग  क्‍या

 करते  हैं  यह  मेरी  समझ  में  नहीं  कराता  ।  मिनिस्टर

 तो  ब  और  ज्यादा  हो  गये  हैं  |  पहिले  श्री  मिर्धा

 और  श्री  पंत  थे,  प्राइम  मिनिस्टर  और  झाल

 देखती  थीं  ,  लेकिन  अब  श्री  दीक्षित  भी  ग्रा

 गए  हैं।  मेरो  समझ  मेंरमें  नही  कराता  कि  यह
 थी  मस्क्रेंटिश्रर्स  क्या  करतें  हैं।  अगर  यह
 दोनों  मिल  कर  भी  इस  मसले  को  हल  नहीं
 करेंगे  तो  फिर  कब  करेंगे  ।

 इस  असना  में  मैं  ने  देखा  है  कि  प्राइम

 मिनिस्टर  कौर  मिनिस्टर्स  के  बहुत  से  स्टेट-

 मेंट्स  निकले  हैं  कि  नामंलसी  पानी  चाहिए

 एंड  जी  श्लोक  जो  स्ट्राइक  कर  रहे  थे  उसको

 वहू  काल  आफ  कर  चुके  हैं  ।  इस  लिए  वहां
 ना मं लसी  झा  चुकी  है।  इस  लिए  कूल  ऐट मार-

 फेंककर  में  सारी  बातें  सोच  कर  कोई  परमानेन्ट

 सोल्यूशन  निकालने  का  जो  ऐश्योरेन्स  गव॑  कमेंट
 ने  दिया  था,  उस  का  वक्‍त  आ  गया  है  ।

 मुझे  खुशी  है  कि  हमारे  प्रदेश  में  भ्रम  कोई

 गड़बड़  नहीं  है  7  हम  को  मालूम  है  कि  इस
 में  श्री  पन्त  का  रोल  भी  काफी  है  ।

 He  has  played  good
 that  extent  I  appreciate

 उन्होंने  एन  जी  शोज  का  स्ट्राइक  काल  प्राफ

 कराया,  यह  उन  की  बड़ी  सक्सेस  है  7  जो  कुछ

 अच्छा है  मैं  उस  को  बरच्छा  कहता  हुं  शौर

 जो  बुरा  है  उस  को  बुरा  कहता  हूं  4  तो  जब

 हमारे  यहां  नार्मल  प्रा  गई  है  तब  जो  हमरा
 मांग  है  उस  को  पूरा  किया  जाये  |  बाप

 role  To
 him
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 [at  एम०  सत्यनारायण  राव]

 कहते  हैं  कि  जब  तक  वायोलेंस  है,  तब  तक

 गड़बड़  है  उस  वक्‍त  तक  उस के  बारे  में  नहीं
 सोचा  जा  सकता,  उस  को  हल  नहों  किया
 जा  सकता  ।  लेकिन  अरब  तो  उस  का  हल  निकाल
 सकते  हैं।  उस  को  हल  करने  के  बजाय  प्राय
 उस  को  टालते  जा  रहे हैं  |  जो  कुछ  इंटंग्रेशनिस्ट
 दोस्त  कहते  हैं  उस  के  बारे  में  उन  से  कहा
 जाता  है  कि  सी  आर  पी  को  मदद  से  जा  कर
 मीटिंग  करों,  प्रोफेशन  निकालो  -  मुझे  इस
 में  कोई  ऐतराज  नहीं  है,  वह  मोटी  कर  सकते

 हैं,  प्रा सेशन  निकाल  सकते  हैं,  लेकिन  क्‍या

 इस  का  यह  मतलब  है  कि  जो  सैपरेटिस्ट  ग्रसने
 मकानों  में  हैं  उस  को  बाहर  निकाल  कर
 मारा  जाये  |  कल  के  काल  ग्र टेशन  में  क्या  पता
 चला  t  जो  एन  जौ  सरोज  मीटिंग  कर  रहे  थे
 उस  को  कलेक्टर  साहब  कौर  दूसरे  लोग  सिल
 फर  रोक  रहे  थे  ।  उन्होंने  सी  आर  पी  वालों
 को  बुलाया  और  उन्होंने  खामख्वाँह  एन  जो
 सरोज  को  मारा  पीटा  |  वहां  जो  हालत  हुई
 है  उस  की  देखते  हुए  मैं  पूछता  चाहता  हूं
 कि  आखिर  भलियां  वाला  बाग  में  ग्रोर  इस  खोज
 में  क्या  फर्क  हैं।  जब  हम  लोग  आजादी  की

 लड़ाई  लड़  रहे  हें  तब  हम  जलियांवाला  बाग

 को  कंडोम  करते  है  ।  नेहरुजी  ने  अपनी  डिस्कवरी
 श्राफ  इंडिया  में  दिया  था,  अपनी  पश्राटोबायो-

 ग्राफी  में  भी  लिखा  है  कि  जब  वह  ट्रेन  में  ग्रा  रहे
 थे  तब  ट्रेन  में  जनरल  डायर  ऊपर  बैठा  हुमा
 था  ।  उस  ने  डिस्क्रिप्शन  दिया  कि  किस  तरह
 में  लोगों  को  उस  ने  मरवाया  ।  श्राप  भी  वही  कर

 कर  रहे  हैं  |  ग्रुप  ब्रिटेन  वालों  क ेखिलाफ  बोल

 सकते  हैं  लेकिन  जब  भारत  में  वही  होत.  है
 तब  आप  उस  को  केप  क्‍यों  नहीं  करते  ।

 जहां  भी  डिस्ट्रक्शन  आफ  प्रापर्टी  होती

 है  उस  को  मैं  कंडम  करता  हुं  7  मैं  ने  ग्र पनी  हर

 एक  मीटिंग  में  उस  को  कंडम  किया  है  1  इस

 लिए  यह  ठीक  नहीं  है  कि  श्राप  इस  समस्या

 से  उस  को  लिक  अप  करें|  इस  तरह  से  बाप

 एनकरेज  कर  रहे  हैं  ।  वह  कहते  हैं  कि  होम
 मिनिस्टर  साहब  हमें  एन करेज  कर  रहे  हैं  ny
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 हम  मार  सकते  हैं,  पीट  सकते  हैं  ।  ग्राम  वह
 सब  चोजें  हो  रही  हैं  t

 दूसरी  बात  यह  है  कि  आप  आज  फ़िर्का-
 परस्ती  पैदा  कर  रहे  हैं  ।  यह  आज  आप  के  लिए
 अच्छा  हो  सकता  है  1  लेकिन  मैं  कहता  हूं
 कि  भागे  चल  कर  बह  किसी  के  लिए  भी  बरच्छा
 नहीं  होगा  ।  इस  लिए  इस  खोज  को  बाप  खत्म
 करें|  ग्राम  एक  और  गलत  इम्प्रेशन  श्राप  लोगों
 में  पैदा  कर  कर  रहे  हैं  कि  इस  मूवमेंट  को  वही
 लोग  चला  रहे  हैं  जो  लंडलाडुम  हैं  या  जो
 डिक्शनरी  पार्टी  वाले  हैं  ग्औौर  ऐसा  कह  कर
 श्राप  बैकवर्ड  लोगों  को  द्र  हरिजनों  को
 उकसा  रहे  हैं  कि  मूवमेंट  चलाने  वालों  के
 खिलाफ  यह  करो,  वह  करो  :  एक  तरफ  आप
 क्लासेस  सोसाइटी  की  बात  कहते  हैं  और

 दूसरी  तरफ  इन  लोगों  को  एनकरेज  करने  हैं  |
 मैं  तो  कहता  हूं  कि  ग्राम  कोई  गाती  कर  रहा
 होते  श्राप  उस  के  खिलाफ  ऐक्शन  लौजिए,
 लेकिन  जो  प  कालेज  को  उक् सा  हें  हैं  यह
 बरच्छा  न्हीं  है  ।  ला  एड  ब्ाइईर  का  सब्जेक्ट  श्राप
 के  हाथ  में  है,  आप  उस  को  मेनटेन  कर  सकते

 हैं  ।  अगर  किलो  बैकवर्ड  क्लास  के  खिलाफ
 या  हरिजन  के  खिलाफ  ग्र न्याय  या  ग्र त्या चार
 हो  रहा  है  तो  उस  के  लिए  कुछ  भो  कर  सकते

 हैं,  श्राप  के  पास  पुलिस  है,  पूरा  मशीनरी  है,
 लेकिन  उस  लोगों  को  सूत्र मेट  के  खिलाफ
 उकसाने  से  क्या  फायदा  होगा  ?  इस  से  तो  वह
 948  की  बात  रिपीट  होंगी  जब  तेलंगाना

 का  मूवमेंट  सी  पी  आई  वाले  कर  रहेगे  ।
 जिस  तरह  तब  हुजरा  था.  मगर  कराये  जाते  थे,
 मकान  जलाये  जाते  थे,  वैसे  ही  आज  होगा
 शुरु  हो  जायेगा  |  राज  इस  तरह  की  चोरों
 को  एन करेज  न  करें  तो  ज्यादा  अच्छा  है  1
 अराज  वह  लोग  मत मानी  कर  रहे  हैं  ।  वह
 समझने  हैं  कि  इटेग्रेशन  करने  वाले  जो  लोग  हैं
 वह  ही  रोज  है  ।  आज  जो  ग्र त्या चार  वह  कर
 रहे  हैं  उस  को  मैं  बतला  नहीं  सकता,  लेकिन

 यह  चीजें  ग्रच्छी  नहीं  है  श्र  श्राप  इस  चीज
 से  खुश  हो  सकते  हैं  लेकिन  चन्द  रोज  बाद
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 ग्रुप  देखेंगे  कि  वहू  लोग  किसी  को  भी  नहीं

 छोड़ेंगे,  सब  को  साफ  कर  देंगे।  इस  लिए

 तलंगाना  में  श्राप  यह  चीजें  न  कीजिए  ।

 राज  वहां  से  पुलिस  रिपोर्ट  भेजती  है
 कि  नार्मलसी  जा  रही  है  |  कुछ  पालिटिशियन

 कि  प्राइम  मिनिस्टर

 अब  असेम्बली  बुलायेगी  और  किसी  को

 चीफ  मिनिस्टर  बना  देंगी  ।  जो  इंटेग्रेशनिस्ट
 हैं  वह  इन्दिरा  गांधी  से  कहते  हैं  कि  हमें  चीफ

 मिनिस्टर  बना  दो  तो  ऐसा  कर  देंगे,  वैसा

 यह  समझने  लगे  हैं

 कर  देंगे  ।  तेलंगाना  का  मुवमेंट  बिलकुल
 खत्म  कर  देंगे  1  राज  इतनी  तरह  की  बातें

 हो  रही  हैं,  लेकिन  इन्दिरा  जी  को  सब  के

 बारे  में  मालूम  है  1  वह  सब  लोग  हमारे  साथ

 प्रेजेंट  में  हैं  । हम  सब  जेल  में  गये  थे  ।  राज

 यह  लोग  हमारे  मूवमेंट  को  रिएक्शन रीज

 मूवमेंट  कहते  हैं,  हम  को  करवट  पालिटिशियन

 कहते  हैं  ।  राज  मैं  जानना  चाहता  हूं  कि

 करप्ट  पालिटिशियन  कौन  है  1  बह  सैयरेटिस्टस

 हैं  या  इंटे्रेनशिस्टस  हैं  ?  आज  भ्रमर  वह
 मौका  चाहते  हैं  तो  उन  को  मौका  दिया

 जाये,  हमें  कोई  आ्राव्जेक्शन  नहीं  है,  तीन  उस
 को  फिजूल  की  बातें  नहीं  करनी  चाहियें
 बहू  सैपरेटिस्ट्स  को  भ्रष्ट  कहते  हैं  मैँ  कहता
 हैं  कि  वह  खुद  करप्ट  हैं  1  ग्राम  कांग्रेस  के
 अन्दर  कौन  करप्ट  हैं,  इस  की  इन्क्वायरी
 की  जाय  i  आज  वह  लोग  लाखों  रुपये
 कमा  रहे  हैं  और  तरह  तरह  के  धन्धे  चला  रहे

 हैं  7  वह  लोग  यहां  आकर  रोजाना  पन्त जों  से
 मिलते  हैं,  इन्दिरा  जी  से  मिलें  हैं  बोर  उन
 का  टाइम  वेस्ट  करते  हें  उन  को  तौ  यही
 परेशानी  है  कि  वह  कैप  चोक  मिनिस्टर  बने

 आज  उन  को  इस  की  परेशानी  नहीं  है  कि  कैसे

 इस  प्रॉब्लम  को  हल  किया  जाये  ताकि  दूसरे
 राज्यों  में  इस  का  प्रभाव  न  पड़े  ।  मैं  कहता

 हूँ  कि  भाप  इस  तरह  के  लोगों  को  एन करेज
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 मन  कीजिये।  वह  यहां  ग्राकर  कहतें  हे  कि
 सलाम  लगों  झा  गई  है  लेकिन  मेँ  कहता  हूं  कि
 ग्रुप  वहां  के  लोगों  से  बात  कीजिये।
 आप  ग्र्भो  कायों  को  भी  चोट  मिनिस्टर
 मत  बताइये  ।  चीफ  मिनिस्टर  बना  देने  से
 ही  तो  नार्मल सी  नहीं  ा  जायेगी  |  अगर  नामों-
 लसी  आने  के  पहले  श्राप  ने  उस  को  चीफ
 मिनिस्टर  बना  दिया  तो  उस  से  क्‍या  फायदा
 होगा  ?  वह  तो  आप  के  लिए  एक  नुइसेंस  ही
 होंगे  ।

 श्री  कृष्ण  चन्द्र  पन्त :  ग्रा पके  मन  में  कौन

 श्री  एम०  सत्यनारायण  राब  :  मैं  बिलकुल
 नहों  हैं  और  अगर  मेरे  मन  में  होता  तो  मैं

 यहां  क्‍यों  बैठता  t  मेरे  भिन्न  रोजाना  बाप  के
 पास  आपके  कमरे  मे  आते  रहते  हैं  ।  आज

 तक  मैं  कभी  आपके  पास  नहीं  गया  हूं  मैं

 जिस  मैनीफैस्टो  को  ले  कर  खड़ा  हूं  और  जिस

 मैनीफैस्टो  के  सहारे  यहां  जीत  कर  पाया  हूं
 उसको  पूरा  करवाने  की  खातिर  ही  मैं  यहां
 बैठा  हुआ  हूं  -  आप  मेरो  वाणों  को  बकवास

 समझिये  या  कुछ  भो  समझिये  ।  लेकिन  मेरा

 एक  ही  काम  है  1  मैं  बोलता  रहता  हुं  ।  मैं

 मजबूर
 हूं  ।  मैं  नमक  हराम  नहीं  बनना  चाहता

 हूं  ।  आपको  इस  चीज  को  एप्रशिष्ट  करना

 चाहिए  ।  आप  एक  मंनिर्फस्टों  ले  कर  यहां

 आए  कि  आप  गरीबी  हटायेंगे  ।  वह  ग्राप  नहीं
 कर  सकते  हैं,  यह  947  बात  है  1  आप  के  मित्र

 इंदिरा  जी  के  नाम  पर  जाएं  हैं  -  उनको  राइट

 नहीं  है  लेकिन  मुझे  है  ।  टी  पी  एस  को  है  ।

 हम  तेलंगाना  लाएंगे  7  हम  लोगों  को  धोखा

 नहीं  दे  सकते  हैं  1  हमारे  दूसरे  जो  मित्र  हैं

 उनका  केस  बिलकुल  दूसरा  है।  वे  रिजाइन  कर

 देते  हैं  और  दूसरों  को  भी  सजैस्ट  करते  हैं  कि

 तुम  भी  रिजाइन  करो  ।  मैं  कहता  हूं  कि  अगर
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 उन  में  आखेटी  है.  सि सं रिटी  है  तो  में  उनको

 कविता  हूं  कि  वे  रिजाइन  करें  कौर  उसके  बाद
 सेपरेशन  हो  इसकी  मांग  करें  |  यह  वें  नहीं
 बोल  सकते  2  ।  लेकिन  यह  उनका  इटरनल  मैटर

 है  ।  मैं  फिजूल  में  इस  में  इंटर फीयर  नहीं
 करना  चाहता  हूं  1

 आप  सेपरेट  त  थाना  दे  तो  बहुत  अच्छा  होगा
 मै  इंदिरा  जी  से  प्रार्थना  करता  हुं  कि  वह  इस

 बफर  से  विचार  करें  वह  इससे  पहले  भो  बोल
 चकी  दूँ  |  एडजेक्टिव  में  भी  बोला  हैं  ।  उन्होंने
 ae  है  कि य्राध्र  का  प्रावर्लम  दूसरी  स्टेटस  से

 बिलकुल  वीकेंड  है  1  लेकिन  ग्राम  जा  इसको
 लिक  झप  करने  की  कोशिश  की  जा  रही  है

 हिन्दुस्तान  के  दूसरे  मसलों  से,  इसमे  मुझे
 दुख  होता  है  1  आप  सेपरेशन  होने  दीजिए  ।
 लेकिन  श्व  तो  चुकी  गन्ज  भी  खत्म  करने
 की  कोशिश  हो  रही  है।  बाप  काग्रेस  मैनीफैस्टो
 मं  इन कारपोरेट  करके  लड्डू  हैं,  वारंगल  में
 ira  इंदिरा  गायों  ते  जो  भाषण  दिया  था
 उस  में  उन्होंने  जो  आश्वासन  दिया  था  उसका
 लोगों  पर  बहुत  अच्छा  असर  हुआ  था  |  अपने

 कहा  था  कि  अगर  हाई  कोर्ट  या  सुप्रीम  कोर्ट
 उसके  खिलाफ  भी  जाता  है  तो  गवारा

 कांस्टोट्यूशन  को  भो  एमेंड  करने  के  लिए  यार

 हो  गई  थों  ।  लोगों  ने  आप  पर  भरोसा  किया
 था  बोर  बेफिक्री  की  सांस  ली  थी  1  स्ापतें

 कहा  था  कि  जनता  फिक्र  ने  करें,  आप  सत्र
 देख  लेगी  |  ग्रह  कप  उसके  खिलाफ  जाएंगी
 तो  क्या  होगा  ?  लोगों  का  आप  पर  से  भरोसा
 उठ  जायेगा  ।  आप  कहते  हैं  कि  आप  प्रेशर  के

 सामने  झुकते  नई  हैं  ।  लेकिन  बाप  झुक  भी  जाते

 3  वहां  जो  परेशानी  है  उसका  ग्राहको  पता  चल

 ही  गया  होगा  ।  इंदिरा  जी  के  मित्रों  ने  कपा

 बयां  किया,  यह  अब  झपकी  समझ  में  शा

 हो  गया  होगा  ।  ग्रह  तो  ग्राहकी  समझ  में

 ग्रा  ही  रहा  होगा  कि  कौन  प्रैशर  ला  सकता

 है  और  कौन  नहीं  कौर  कौन  कितना  इनफूुलुएंगल

 टैगोर  किसि  के  कितने  रिसोर्सिस  हैं।  मैं  अपने
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 भाइयों  से  कहना  चाहता  हु  कि  वह  इंदिरा
 जैसे  लीडर  को  एक्सप्लायट  करके  बरबाद  न
 करें  |  आप  तैलेंगाना  दें  तो  आप  देखेंगे
 कि  कोई  भी  जम  नहीं  पाएगा  ,  न  जनसंघ
 वाले  रह  सकेंगे  और  न  स्वतंत्र  पार्टी  वाले  रह
 सकेंगे  और  न  दूसरे  रह  सकेंगे  ।  सब  खत्म
 हो  जायेंगे  ।  मैं  कहूंगा  कि  अगर  अप  ने  सैपेरेट
 तैलेंगाना  दे  दिया  शौर  इलेक्शन  हुए  तो  इनके
 सिक्योरिटी  डिपाजिट  भी  जब्त  हो  जायंगे  i
 ये  लोग  जो  उम्मीद  लगाए  बैठे  है  वे  पूरी  नहीं
 होगी  और  निराशा  ही  इनके  हाथ  लगेगी  ।
 मेरी  आप  से  गुजारिश  है  कि  जितनी  जल्दी
 कप  सेपरेशन  दे  उतना  ही  आपके  लिए
 बरच्छा  होगा,  लग।  लिए  अच्छा  होगा  और
 देश  के  लिए  i oa  होगा  T

 श्री  अनंत  प्रसाद  घटिया  (बस्ती)  :
 होम  मिनिस्ट्री  को  रिपोर्ट  को  मेंने  देखा  शौर
 पढ़ा  है।  इसको  बहन  अच्छे  लग  से  लिखा
 गया  है।  में  कुछ  सर्जेणज  मंत्री  जी  को  देना

 चाहूँगा  |  यह  विभाग  देश  में  एडमिनिस्ट्रेशन
 चढ़ाने  के  लिये  तथा  शांति  स्थापित  करने  के
 लिये  है।  परन्तु  वर्तमान  समय  में  वी कर
 सेशंस  के  ऊपर  जिस  तरह  के  प्रत्याचार
 हो  रहे  हैं,  उनको  देख  करके  बड़ा  ही  विस्मय
 हो  रहा  है  |  इसका  एक  कुरूप  कारण  यह  है
 कि  ब्यूरोक्रेसी  ग्रसित  उदासीन  और  उच्छुखल
 है  ।  इतना  ही  नहीं  य ेलोग  उच्छंखल  तत्वों  को
 प्रय  दे  रहे  हैं  प्रो  उनके  प्रतीक  कार्यों  पर
 परदा  डाल  रहे  हैं।  संक्षेप  में  मै ंकहना  चाहता
 ह  कि  ये  लोग  कुछ  गस  काम  कर  रहे  हैं  जिससे
 देश  में  ग्र नैतिकता  का  बोलबाला  हो  श्लोक  यह
 विभाग  इन  लोगो  का  गढ़  होता  चला  जाए।

 बनकर  सकते ज॑  पर  हो  रहे  झ्रत्याचारों  की

 कहानियां  हर  रोज  प्रकाश  में  जरा  रही  है,  रख-
 बारों  में  छत  रही  हैं।  किसी  को  जिन्दा  जला
 देना,  किसी  को  कत्ल  कर  देना,  आए  दिन  की
 बातें  हो  गई  हैं  शरीर  शाए  दिन  इसके  वारे  में
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 समाचार  अखबारों  में  छपते  रहते  हैं।  यह  खोज
 देश  के  लिए,  भ्रच्छी  नहीं है  ग्रा जादी  के  25
 साल  बाद  भी  इन  लोगों  की  दशा  में  कोई
 ग्रधिक  परिवतंन  नहीं  हुमा  है  ।  हां  हमारे  मंत्री

 महोदय  प्रान्त  के  तथा  यहां  भी  यह  जहर  कहने  हैं
 कि  गांवों  में  इनकी  दशा  कुछ  सुधर  रही  है  1
 निश्चय  ही  सुधर  रही  है  लेकिन  किसकी  ?  जिस
 की  पहले  नहीं  बिगड़ी  थो  उनकी  सुधर  रही  है,
 उनकी  जो  पैसे  से  और  बंदूक  से  इंसाफ  खरीद
 सकते  हैं।  गरीबों  की  नही  7  आज  सोशलिजम
 बौर  इमोक्रेमी  की  बात  बहुत  की  जाती

 है।  चारों  तरफ  इसका  बोलबाला  है  लेकिन  क्या

 इन  गरीबों  के  घरों  में  जहां  ये  रहने  हैं
 समाजवाद  और  इमोक्रेंगी  का  कोई  ताम  लेवा

 है  ?  कोई  नहीं  है  ।  इसका  इस्लाम  7मन  होता
 तो  बहुत  दूर  की  बात  है  1

 मेरा  निर्वाचन  क्षेत्र  बस्ती  है  वहं  पूर्वी
 उत्तर  प्रदेश  में  है  ।  वहां  एक  बहुत  हो  बरच्छा
 हरिजन  कार्यकर्ता  था।  वह  गांवों  में  क,य॑  करता
 था  ।  लोगों  को  यह  चीज  इतनी  बुरी  लगी  और

 उन्होंने  इतनी  बद ग्र मनों  कलाई  कि  उसको
 कत्ल  ही  कर  दिया  गया  ।  मैंने  इसके  बारे  में
 डी  एम  को  लिखा,  एस  पी  को  लिखा,  दो  तीन  बार

 लिखा,  में  उनके  पास  गया  भी  बौर  उनसे
 मिला  भी  लेकिन  कुछ  नहीं  हुमा  t  इतना  ही  नहीं
 होम  मिनिस्ट्री  से  एक  व.  यर लेस  भी  गया  था
 डी  एम  के  नाम  कि  उसकी  सुरक्षा  का  प्रबन्ध
 किया  जाएं |  लेकिन  फिर  भी  उसकी  दिन

 दहाड़े  सरे  झाम  हत्या  कर  दी  गई।  उसी  थाने
 के  भ्रन्तर्गंत  उसके  दो  तीन  होने  बाद  भाग  लग।
 दी  गई।  मैंने  कलेक्टर  को,  एस  पी  को,  डी  एम
 को  कहा  और  प्रान्त  के  मंत्री  को  भी  लिखा  कि
 इनकी  ग्राफिक  मदद  की  जाए  और  मंत्री  महोदय
 ने  मुझ  जबाब  भी  दिया  कि  हां  इसको  कुछ  ग्राफिक
 मदद  की  जाएगी  लेकिन  राज  तक  जहां  तक

 मुझे  मालूम  है  ,  एक  पैसा  भी  झ्राथिक  सहायता
 के  रूप  में  उन  लोगों  को  नहीं  दिया  गया  है।  क्या

 इसी  तरह  से  वीकर  सेंकंड  शौर  माइनोरिटीज़
 की  रक्षा  की  जाएगी,  उनको  सुरक्षा  प्रदान  की

 जाएगी  ?  मंत्रीगण  जो  वर्तमान  में  प्रान्तों  में  हैं
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 उनको  पाको  फब्वररा  कुछ  ही  लोगों  तक

 महदूद  रहता  है  |  परन्तु  जो  गरीब  हैं,  जो  इसके
 हकदार  हैं,  उन  तक  वह  नहीं  पहुचता  है  कौर  जो
 उनको  मिलता  चाहि!,  नहीं  मिल  पाता  है  ।
 इनका  परिणाम  यह  हो  रहां  है  कि  उसकी
 हालत  दिन  प्रति  दिन  बिगड़ती  जा  रही  है  ।  इस
 के  बारे  में  कुछ  सोच।  ही  नहीं  जाता  है  1

 ग्राम-कल  हरिजनों  में,  ग्रादिव/सियों  गौर

 कुछ  माइोरिटीज  के  खिलाफ़  एक  जिहाद  सा
 बोल  दिया  गया  है।  जमीदारों,  व्यूरोक्रेंटस  और
 साम स्तव  दियों  ने  अपने  बंदूक  विषयों  के  बजे.  और
 तेज  कर  दिय  हैं।  इन  लोगों  ने  आपस  में  सांठ-
 गांठ  करके  देश  में  एयर  एसी  स्थिति  पैदा
 कर  दी  है  कि  अगर  गांव  में  उन  गरीबों  के  पास
 थोड़ी सी  भी  जोन  है,  तो  उन  को वहां  से
 निकालने  के  प्रयास  क्या  जाते  हैं।  इस  तरह
 उनकी  हालत  इतनी  खराब  होती  चली  जा
 रही  है,  जिसका  कोई  हिसाब  नहीं  है  ।

 अब  मैं  ब्यूरो  कैट्स  के  बारे  में  कुछ  कहना
 चाहता  हु  |  उन  ब्यूरो  केस  की  तालीम  शौर
 रवि  क्त  पश्चिमी  देशों  और  पं  जीव दी  देशों  की
 सी  रही  है।  उस  का  रहत  सहन  भी  बिलकुल
 सामन्तवादियों  की  तरह  है  |  इसके  साथ  साथ
 वे  देश  के  सबसे  बड़े  एक्सप्लायटर  रहे  हैं  ।  उन्होंने
 हरिजनों  और  आदिवासियों  को  हमेशा
 गरीबी  और  कर्ज  के  कुर  में धकेला  है  Lt  उन्होंने
 कलम  की  नोंक  से,  बगैर  ऑ्ार्म्ज  के,  हुकूमत  की

 है  और  देश  की  जिन्दगी  बिताई  है।  भला  उनको
 गरीबों  से  क्‍या  हमदर्दी  हो  सकती  है  ?  अगर
 वर्तमान  स्थिति  जारी  रही,  तो  इन  गरीबों  को
 दशा  कभी  भी  नहीं  सुधर  सकती  है  1

 उन  गरीबों  की  सबसे  ज्यादा  दुश्मन  पुलिस
 और  -ब्यूरोक्रेसी  हैं।  उदाहरण  के  लिए  आप
 ग्रमरीकन  नीग्रो,  पुतंगाल  की  कालोनी  में
 रहने  वाले  लोगों  शौर  दक्षिण  अफ्रीका  के  मूल
 निवासियों  की  तरफ  ध्यान  दीजिए।  उन  के
 सबसे  बड़े  दुश्मन  ब्यूरोकेट्स  भर  पुलिस  रहे  है  |
 इस  लिए  अगर  हमने  हरिजनों  और  ग्रामीण।  सिर'
 की  दशा  को  सुधारना  है,  तो  उन  को  पुलिस  और
 मिलिटरी  में  ज्यादा  भर्ती  किया  जाना  चाहिए  1
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 [at  सनत  प्रस्ताव  घुमाया]

 जब  प्रबीसिनिया  के  फौजों  ने  896  ई०
 में  इटली  को  वेलग्राम्ड  फौजों  को,  एडो वा  के

 मुकाम  पर  हराया,  तो  पूरे  संसार  में  एक  तहलका
 मच  गया  था।  उसका  परिणाम  यह  हुमा  कि
 प्र फीका  के  देशों  में  ,  खासकर  नीग्रो  में,  एक
 नई  लहर  पैदा  हुई  और  उन्होंने  हर  जगह  जानता
 की  आवाज  बुलंद  करती  शुरु  कर  दो  1  इसे
 तरह  जब  तक  हरिजनों  शर  ग्रामवासियों  में,
 सेल्फरस्पेक्ट  की  भावना  नहीं  लाई  जायगी,
 तब  तक  उनको  दशा  सुधरने  चलो  नहीं  है  ।

 मेरे  दो  सजेश  हैं।  हरिजनों  और
 ग्रादिवासियों  के  आल-लाउड  एवं  जन्मे सट  के  लिए
 एक  अलग  विभाग  खोला  जाय  ।  एक  कमोजर

 नियुक्त  किया  जाये  ,  जिस  में  ग्रधिकांश  मे  ख़बर
 हरिजन  गौर  ग्रा दिवसों  हों  ग्रोवर  वह  कमो शत
 देश  भर  में  जाकर  पता  लगाए  |कि  उनका
 इवनयमन्‍्ट  कंपे  हो  सकता  है  ।

 खामोश  सुभद्रा  जानो  (चांद तो  चौक)  :
 समपत्ति  महोदय,  ग्राम  माननीय  सदस्य
 हरिजनों  को  हालत  पर  रोमनों  डाल  रहे
 थे।  मैं  भी  इस  बात  में  उनका  समर्थन  करना
 चाहता  हूं  और  मन्त्री  महोदय  का  ध्यान
 खास  तौर  पर  इम  बोर  दिलाना  चाहती  हूं।
 मैं  यह  तो  नहीं  मानती  कि  पिछले  वर्षों  में

 हरिजनों  की  हालत  में  कोई  सुधार  नहीं  हुमा
 है,  लेकिन  यह  बात  सही  है  कि  प्रतिक्रियावादी
 ताकतें  अपने  ग्रा खिरी  दम  पर  हैं  और  इसलिए
 वे  बहुत  जोर  लगा  कर  इन  गरीबों  शर

 मासूमों  को  ऑर  भी  रवाना  चाहती  हैं।

 वैसे  तो  हिन्दुस्तान  की  और  जगहों
 से  भी  हरिजनों  पर  होने  वाले  ग्र त्या चारों
 की  खबरें  न  रही  हैं,  लकिन  इस  वक्‍त  में  खास
 तौर  पर  बांदा  का  जिक्र  करना  चाहती  हूं।
 मालूम  यह  ओप्रा  है  कि  वहां  पर  हरिजनों
 पर,  झर  विशेषतः  हरिजन  स्थितियों  पर,

 बहुत  अत्याचार  हुए।  जब  उन्होंने  इस  बारे
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 में  इधर-उधर  रिपोर्ट  करने  की  कोशिश
 को,  तो  उत्तर  प्रदेश  को  सरकार  ने  उसकों
 दबाने  की  कोशिश  की  ।  “नेशनल
 हैरल्ड”  एक  बड़ा  अख़बार  समझा  जाता
 हूँ।  जब  उसके  कररेपपांडेंट  ने  बांदा  की
 रिपोर्ट  भेजी,  तो  वहां  के  सुतरिस्टर्डेल्ट
 श्राफ  पुलिस  ने  उस  कारेप्तपांडेट  के  बारे
 में  लिख  दिया  कि  यह  खतरनाक  आदमी
 है,  इसके  खिलाफ़  कार्रवाई  होनी  चाहिए।
 इसका  नतीजा  यह  16  कि  वह  बेचारा
 डर  के  मारे  बांदा  छोड़कर  लखनऊ  में  श्र
 बेठा।  उसने  तमाम  खबरों  को  गवाही  में
 अपने  एडीटर  के  सामने  लोगों  को  पेश  किया  |
 लेकिन  आज  भो  “तमिल  हैरल्ड”  के  कारे-
 सारजेन्ट  बोर  एडीटर  को  इतना  हिम्मत
 नहों  है  कि  वह  वादा  को  सच्ची  खबरें  सरकार
 के  सामने  र्र्  यह  तो  एक  शहर  का

 उदाहरण  है,  जो  मै  नमूने  के  तौर  पर  मन्त्रों

 महोदय  के  सामने  रखना  चाहती  हूं  ।

 कई  मानतोय  सदस्यों  न  मन्त्रों  महोदय
 का  ध्यान  इस  तरफ़  दिलाया  हैं  कि  दिल्‍ली
 में,  जो  देश  को  राजधानी  है,  कानून  कौर  शान्ति
 को  व्यवस्था  काफ़ी  खराब  हो  चुकी  हैं।
 आज  यहां  पर  लोग  अपने  श्राप  को  बिल्कुल
 सुरक्षित  नहीं  समझते  हैं।  लोग  दिन-दहाड़े
 लूट  लिए  जाते  हैं।  शौर  लोगों  के  बटुए
 और  जेवर  छीन  लिए  जाते  हैं।  पिछले  दिनों
 बच्चियों  का  ग्रपमान  करने  को  जो  कोशिश  की
 गई,  मुझे  यह  कहने  में  कोई  हिचकिचाहट
 नहीं  है  कि  उनसे  सारे  शहर  का  दिल  दहल
 गया  है।  मन्त्री  महोदय  को  दिल्‍ली  में
 शान्ति  और  व्यवस्था  कायम  करने  के  बारे
 में  बहुत  जल्दी  इन्तजाम  करना  चाहिए।
 राजधानी  के  लोगों  के  लिए  सुरक्षा  की

 पूरी  व्यवस्था  न  होना  सारे  देश  के  लिए
 बहुत  बदनामी  की  बान  है।

 मैं  यह  भी  कहना  चाहती  हूं  कि  राज
 दिल्‍ली  में  शासन  शौर  विकास  का  काम  करने
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 के  लिए  कई  किस्म  की  बॉडीज़  और  संस्थाएं
 बनी  हुई  हैं।  एक  ही  कम  करने  का  उत्तर दा
 यादव  कई  कई  संस्थाओं  और  अधिकारियों
 फो  दिया  गया  है।  नतीजा  यह  हैं  कि  कोई
 भी  काम  सुचारू  रूप  से  नहीं  होता  हैं।  बहुत
 साल  पहले  यहां  पर  मेट्रोपालिटन  कौंसिल
 बनाई  गई  थी  और  यह  समझा  गया  था  कि

 इसमें  काम  में  कुछ  सुविधा  होगे।  ।  रहे  म  समझा
 गया  था  कि  यहां  पर  एसेम्बली  की  आवश्यक्ता
 नहीं  है,  इसलिए  शायद  इसी  से  काम  चल  जाए  I
 मगर  देखना  यह  चाहिए  कि  कारपोरेशन
 मेट्रोपालिटन  कौंसिल  और  जो  दूसरी  संस्थाएं
 हैं,  वे  कहां  तक  काम  चला  सकती  हैं  श्र  किस

 तरह  से  ठीक  काम  कर  सकती  हैं  ।
 होम  मिनिस्टर  साहब  को  अभी  भी  विचार
 करना  चाहिए  कि  क्या  कोई  एक  संस्था
 ऐसी  बन  सकती  है,  जो  काम  पर  नियंत्रण
 रखे  |

 दिल्‍ली  में  बिजली  और  पानी  की
 व्यवस्था  के  लिए  भी  दूसरा  इन्तज़ाम  करना
 चाहिए।  इस  वक्‍त  इन्तज़ाम  बहुत  खराब  है
 जहां  तक  बिजली  का  सवाल  है.  पिछ  ले  दिनों
 जब  यहां  पर  कोयले  की  बहुत  कमी  हो  गईं,
 तो  यह  कोशिश  की  गई  कि  भारत  कोकिंग
 कोल  से  डेसू  को  कोयला  दिया  जाये  लेकिन
 गेसू  के  अधिकारियों  ने  कहां  कि  इस  कोयले
 में  हमारे  बायलर  फट  जाएगे  और  उन्होंने
 उसको  लेने  से  इन्कार  कर  दिया।  उन्होंने
 प्राइबेट  लोगों  से  कोयला  लेना  स्वीकार  किया,
 जो  उन्होंने  सरकारी  संस्थान  से  हो  खरीदा
 था।  सरकार  को  इस  को  भी  अपने  हाथ
 में  लेना  चाहिए  और  वर्तमान  व्यवस्था
 म्रौर  कानून  को  बदलना  चाहिए।

 इसी  तरह  से  कारपोरेशन  का  हाल  बहुत
 खराब  है  ।  प्यार  मदभरी  महोदय  शहर  में  जाकर
 देखें  जहां  कारपोरेशन  काम  चलाता  हे  तो  हिन्दु-
 स्तान  की  राजधानी  में  इतनी  गन्दगी  देखकर
 उनको  बहुत  आश्चर्य  होगा  कौर  उस  पर
 भी  वहां  पर  लोगों  को  विकटिमाइज  किया
 जाता  है।  जिन  इलाकों  में  जनसंघ  को  वोट
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 नहीं  मिला  उन  इलाकों  पर  जान  बूझकर
 ग्र त्या चार  किया  जाता  है।  उसी  से  आप
 अ्रन्दाज़ा  लगा  सकते  हैं  कि  अगर  दुर्भाग्य  से
 किसी  इलाके  का  कारपोरेशन  का  मेम्बर
 कांग्रेस  का  है और  खास  कर  प्रखर  वह  इत्तफाक
 से  मुसलमान  है  तब  तो  उसके  इलाके  की

 बिल्कुल  तबाही  ्  जाती  हैं।  इतना  वह
 परेशान  करते  हैं।  मनवरी  महोदय  किसी  दिन
 बिना  खबर  दिए  वहां  जाएं  झौर  जाकर  देखें
 कि  कारपोरेशन  ने  शहर  में  क्या  हाल  कर
 रखा  है।  उनको  किसी  की  कुछ  परवाह
 नहीं  है  -  न॒  कर्मचारियों  की  परवाह
 है  न  शहर  के  लोगों  की  परवाह  है  1  पिछले
 दिनों  दिल्ली  में  कितनी  लम्बी  सफाई
 कर्मचारियों  की  हड़ताल  हुई  और  उससे  दिल्‍ली
 जितने  खतरे  में  पड़  गई  उसको  हमने  और
 ग्रापने  देखा  ।  पर  कारपोरेशन  के  लोग  जरा
 भी  टस  से  मस  होने  के  लिए  तैयार  नहीं  हुए  1
 कोई  भी  सुनवाई  किसी  की  वह  नहीं  करते  ।

 मन्त्री  महोदय  ने  अपनी  रिपोर्ट  में
 जिक्र  किया  है  कि  एक  कानून  क्रिमिनल  ला
 असेंसमेंट  बिल  यहां  पास  किया  गया  जिसके
 अन्तर्गत  सरकार  को  यह  अधिकार  मिल  गया
 कि  वह  जिस  संस्था  को  खतरनाक  समझे
 और  जो  संस्था  जहर  फैलाए,  नफरत  फैलाए,
 झगड़े  करवाए,  उस  पर  वह  पाबन्दी  लगा
 सकते  हैं।  ऐसा  कानून  पास  किया  गया।
 पर  मैं  जानना  चाहती  हूं  कि  वह  कानून  पास
 करने  के  बाद  भी  आज  तक  गृह  मन्त्रालय
 ने  उस  पर  कौन  से  कदम  उठाए  और  उन  कानून
 का  आज  तक  इस्तेमाल  क्यों  नहीं  हुआ  ?  क्‍या
 वह  कानून  सिर्फ  कागज  पर  बना  देने  के  लिए
 था  ?  क्‍या  वह  इस्तेमाल  के  लिए  नहीं  था?
 आज  भी  हम  लोग  देखें  हिन्दुस्तान  में  कितनी
 ग्रशांन्ति  ,  कितना  ऊधम  इन  फिरकेदारान
 जमातों  ने  मचा  रखा  है।  हम  और  बाप
 सब  उससे  परिचित  हैं।  केवल  यहीं  नहीं
 राष्ट्र  तक  ये  आर  एस  एस  वाले  पहुचे
 और  उन्होंने  वहां  क्या  क्या  किया  होम  मिनि-
 स्टर  साहब  उन  बातों  से  ग्राही  तरह  वाकिफ
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 [श्रीमती  सुभद्रा  जोगी]

 हैं।  उसकी  रिपोर्टो  में  वह  चीजें  झा  चुकी
 हैं  1

 बनारस  हिन्दू  यूनिवर्सिटी  में  आज  भी
 32  शाखाएं  यूनिवर्सिटी  के  कैम्पस  में  राष्ट्रीय

 स्वयं  सेवक  संघ  की  चलती  हैं  ग्रोवर  राष्ट्रीय
 स्वयं  सेवक  संघ  के  लोग  यूनिवर्सिटी  के  ग्रन्थ
 भाले.  तमंचे,  चाकू,  छुरीयां  और  लाठी
 रख  कर  चलते  हैं  ।  यूनिवर्सिटी  के  तीन

 प्रसी डेट्स  का  काल  वहां  हो  चुका  है।  आज

 वहां  पर  झाग  लगा  दी  जाती  है,  विल्कीस

 फुंक  दी  जाती  है  और  जो  सुबह  पकड़े
 जाते  हैं  शाम  को  वह  लोग  फीरन

 छोड़  दिए  जाते  हैं।  मैं  जानना  चाहती

 हैं.  कुछ  महीने  पहले  फिरोजाबाद  ब्रोकर  बनारस
 में  कुछ  लोगों  ने  काली  पट्टियां  बांध  लो  इस-
 लिए  कि  उनको  अलीगढ़  यूनिवर्सिटी  बिल
 जो  यहां  पास  न्या  था  पन्द्रह  नहीं  पाया।
 वह  काली  पार्टियां  बांधने  पर  पुलिस  इतनी
 तेज  हों  गई,  इतनी  चुस्त  हो  गई  कि  जो
 अत्याचार  उन्होंने  इन  दोनों  शहरों  में  किए

 बह  एक  ऐतिहासिक  कांड  हैं,  लेकिन  वही

 पुलिस  उसी  बनारस  सें  जिस  बनारस  में

 उन्होंने  इतना  ग्रत्याचार  किया,  जिस
 बनारस  में  कांग्रेस  का  वाइस-प्रेसीडेस्ट
 सड़क  पर  सीटा  गया  और  पिस  थाने
 में  ले  जाकर  मारा  गया,  वहां  की  पुलिस  जब

 यूनिवर्सिटी  के  ग्रन्थ  छरे  चलो  हैं,  लाठियां
 चलती  हैं,  बिना  लाइसेंस  के  बंदूक  रखे
 जाते  हैं  तो  बड़  पुलिस  कोई  कार्रवाई  करने
 को  मैं पार  नहीं  है।  तो  मैं  जानना  चाहती  हूं
 कि  ग्राखिर  इस  खोज  का  क्या  कारण  है?
 क्यों  नहीं  कार्यवाही  की  जाता  है?  मैं
 यह  कहना  चाहती  हूँ  क्रि  इन  जमातों  पर
 पाबन्दी  लगाना  बढ़त  ग्रावश्पक  हैं  ।

 दूसरी  बात  मैं  यह  कहना  चाहती  हूं
 कि  केन्द्रीय  हुकूमत  के  पास  ऐसी  शक्ति  होनी
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 चाहिए  और  अगर  कोई  कानून  में  दिक्कत

 है  तो  उस  कानून  में  परिवर्तन  होगा  चाहिए,
 कि  जहां  पर  फिरकेदाराना  फिसाद  हों  वहां
 पर  केन्द्रीय  हुकूमत  का  सीधा  सीधा  दखल
 होना  चाहिए  क्योंकि  इनको  स्टेट  सब्जेक्ट
 कहकर  छोड़  देने  से  शान्ति  नहीं  हो  सकती  |
 क्या  अल्पसंख्यक  लोग  केन्द्रीय  सरकार  को
 कर  नहीं  देने  हैं?  क्‍या  वह  हिन्दुस्तान  के
 नागरिक  नहीं  हैं  जो  उनकी  सुरक्षा  का  भी
 इन्तजाम  नहीं  किया  जाता  ?  शौर  फिर
 ग्रल्पसंख्यकों  को  केन्द्रीय  सरकार  पर  ज्यादा
 भरोसा  है।  उनका  भरोसा  और  भी  होगा
 ग्राम  हमारे  होम  मिनिस्टर  साहब  ऐसी
 मशीनरी  बनाएं  जिससे  हिन्दुस्तान  के  कोने-
 कोने  में  जो  ग्रन्थकार  कांस्टीट्यूणन  में
 माइनारिटीज़  को  दिए  हैं,  उन  अधिकारों
 की  रक्षा  की  जा  सके।  ऐसी  कोई  मशीनरी
 बनानी  चाहिए  ।  इन  पर  पाबन्दी  लगाना  इसलिए
 भी  गझावश्यक  है  कि  एक  बार  केन्द्रीय  सरकार  ने
 अ्राईर  निकाला  था  कि  कोई  भी  सरकारी
 कर्मचारी  राष्ट्रीय  स्वयं  सेवक  संघ  का  मेम्बर

 नहीं  हो  सकता।  कानून  ने  उस  झालर  को

 हदूद  कर  दिया  और  कहा  कि  जब  तक  उस
 को  गैरकानूनी  नहों  कहा  जाएगा  तब  तक
 ऐसा  झालर  नहीं  निकाल  सकते।  राज  भी
 हमारे  सरकारों  कर्मचारी  काग्रेस  के  मेम्बर
 नहीं  हो  सकते।  कम्युनिस्ट  पार्टी  के  मेम्बर
 नहों  हों  सकते,  सोशलिस्ट  पार्टी  के  मेम्बर
 नहीं  हो  सकते  पर  राष्ट्रीय  स्वयंसेवक  संघ
 के  मेम्बर  हो  सकते  हैं  ?  ऐसी  कोन  सी  प्रकट-
 मन्द  हकूमत  है  जो  यह  कह  दे  कि  सरकारी

 कर्मचारियों  को  कि  तुम  हमारी  जमात

 के  मेम्बर  नहों  हो  सकते  लेकिन  उन  जमातों

 के  मेयर  हों  से  हो  जिसके  सिद्धान्त,

 जिनके  विश्वास,  जिसके  काम  और  जिसको

 हरकत  विल्कुल  हमारे  खिलाफ

 इंटीग्रेशन  कौंसिल  ने  जो  फैलने  श्रीनगर

 में  किए  थे  मैं  चाहूंगी  कि  होम  मिनिस्टर
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 साहब  विस्तार  से  सदन  का  बताए  कि  वह
 बह  फैसले  क्‍या  थे  और  किस-किस  फैसले
 पर  होम  मिनिस्ट्री  ने  शमल  करवाया?
 इंटीग्रेशन  कौंसिल  के  बारें  में  थोड़ा  बहु
 जो  मुझे  ज्ञान  है  वह  यह  हैं  कि  इंटीग्रेशन
 कौंसिल  ठीक  से  काम  इसलिए  नहीं  कर  सकती
 कौंसिल  ठीक  से  काम  इसलिए  बौर  तब
 तक  नहीं  कर  सकती  हैं  जब  तक  कि  'फिरें-
 दाराना  जमाते  उसकी  सदस्य  हैं।  जो  खुद
 ऊधम  मचाने  वाले  हैं,  जो  खुद  मद भाव  पैदा
 करने  वाले  हैं  जब  वह  उस  जमात  में  होंगे
 तो  वह  जमात  किस  तरह  से  काम  कर  सकती

 है  यह  हमारी  समझ  में  नहीं  आता  हैं।  इसलिए
 जो  फिरकेदाराना  जमातों  के  लोग  इंटीग्रेशन
 कौंसिल  से  सम्बन्ध  रखते  हैं  उनको  उससे

 हटाना  चाहिए।

 एक  यह  भी  में  अर्ज  करूंगी  कि  lo66e

 राष्ट्रपति  का  एक  आदेश  जारी  होने  वाला
 था  जिससे  आशा  की  जाती  थी  फि  उर्दू  को
 उसकी  मुनासिब  जगह  दी  जाएगी।  उस  वक्‍त
 उत्तर  प्रदेश  की  जो  मुख्य  मन्त्री  थीं  सुचेता
 कृपा लानी  जी,  उन्होंने  उनमें  अडंगा  लगा
 दिया  कौर  वह  आदेश  जारी  नहीं  किया
 गया।  शब  मैं  यह  प्रार्थना  करूंगी  होग  मिनी-
 स्टर  से  कि  वह  आदेश  अच्  जारी
 किया  जाए  और  ्  को  उसकी  मुनासिब
 जगह  दी  जाए।

 आखिर  पे  एक  बात  में  कहना  चाहती
 हूं,  सर्विसेज  में  ग्रल्पसंख्यक्रों  की  क्या  जगह
 है  उसकी  तरफ  मन्त्री  महोदय  का  ध्यान
 खींचना  चाहती  हूं  |  अभी  जो  माननीय
 सदस्य  मन्त्री  महोदय  के  पास  बैठे  हुए  है
 उन्हीं  के  एक  सवाल  के  उत्तर  में  लोकसभा
 में  बताया  गया  था,  वैसे  तो  सारे  ग्रल्पसंख्यकों
 की  गिनती  नौकरियों  में  बहुत  कम  है  पर
 मैं  आपके  सामने  केवल  एक  के  बारे  में  ही
 जो  स्थिति  है  वह  रखना  चाहती  हूं।  उक्त
 सवाल  के  उत्तर  में  इस  सदन  नें  यह  बताया
 गया  नि  सेन्ट्रल  सैक्रेटरिएट  सर्विस  में  सेले-
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 टशन  ग्रेड  के  अन्य  र  20  लोगों  में  एक  मुसलमान
 है।  ग्रेड  नम्बर  ]  में  392  में  से  2  मुसलमान
 हैं।  सेक्शन  ग्रा फि सर्ज  ग्रेड  में  i599  में
 l]  मुसलमान  हैं।  अमिस्टेंट्स  में  4582

 में  सिर्फ  i9  मुसलमान  हैं।  इसके  बाद
 पटेनोग्राफर्स  स्विस  ग्रेड  में  .20  मुसलमान
 कोई  नहीं  है,  ग्रेड  2  में  2089  में  5  समलमान
 हैं।

 श्री  कण  चन्द  पन्त :  यह  सवाल  किस
 का  है?

 रीति  सुभद्रा  जोशी  :  जो  माननीय
 सदस्य  अपके  पास  बैठे  हैं  उन्हीं  का  है।
 इसलिए  मैं  उनसे  कह  रही  हु  कि  वह  डिस्टर्ब
 न  करें  और  मन्त्री  जी  को  सुनते  दे  t

 ग्र पर  डिवीजन  ग्रेड  और  लोअर  डिवीजन
 ग्रेंड  सिफ  दो  का  और  जिक्र  करना  चाहती
 हैँ  क्योंकि  यह  न  कहा  जाय  कि  काबिल
 लोग  नहीं  मिलते,  क्वालिफाइड  नहीं  मिलते  ,
 जहां  मिनिमम  क्वालिफिकेशन  चाहिए  वहां
 के  बारे  में 1,  बता  रही  हूं।  ऊपर  डिवीजन
 ग्रेड  में  2708  7  सिर्फ  i.  मुसलमान  हैं
 शौर  लोधी  डिवीजन  ग्रेड  में  7961  में
 मिर्च  as  हैं।  यह  जबाब  इन्होंने  974
 में  दिया।  मैं  चाहेगी  कि  मन्त्री  महोदय
 इस  बात  का  जिक्र  कारें  कि  उस  के  बाद  जब
 यह  चीज  उनके  सामने  भाई  ती  उन्होंने  कौन
 से  कदम  उठाए  स्थिति  को  सुधा  रने  के  निए  ?

 मैं  नौकरी  को  बात  इसलिए  खासकर
 करना  चाहती  हूं  कि  सिर्फ  यही  नहीं  क्रि
 लोगों  को  नौकरी  मिले,  खाता  मिले,  यह
 तो  आवश्यक  ४  ही  कि  नौकरियों  में  कम
 गिनती  के  लोग  भी  हों  ओर  यह  इसलिए
 ग्रावश्यक  है  जहां  तक  सर्विसेज  में  मिल  जने
 लोग  नहीं  होगे  तब  तक  इस  देश  में  शान्ति
 नहीं  हों  सकती  है  ।  जब  एक  मशहूर  के  लोगों
 से  पुलिस  में  रक्षा  करने  को  या।  साधते  है
 तो  उसमें  सिर्फ  यही  नहीं  फि  क्रम  गीतो'
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 [गोमती  सुभद्रा  जोशी]
 के  लोग  भी  जाकर  कार्यवाही  करेंगे  बल्कि
 फिर  उनको  साथ  साथ  उठना,  बैठना

 कौर  काम  करना  होगा  जिससे  ग्रुपस  मं

 मोहब्बत  बढ़ेगी,  श्राफिसर्ज  झर  दूसरे  लोगों

 में  एक  प्रन्डरस्टेंडिग  होगी।  जब  इस  तरह
 से  वे  एक  दूसरे  के  रीति  रिवाज  और  रहन
 सहन  के  बारे  मे  जानेंगे  तभी  इस  देश  मे

 शान्ति  स्थापित  हों  सकती  है।  इसलिए
 मैं  मन्त्री  महोदय  से  प्रार्थना  करूंगी  कि

 इस  हाउस  को  बतायें  कि  पोसो  खराब

 स्थिति  जो  उनके  सामने  है  उसको  कसे  ठीक

 करेंगे।  जब  दीपक  तले  अंधेरा  है.  जब

 यहीं  पर  यह  हालत  है  तो  फिर  दूसरी  जगहों
 के  लि!  हम  क्या  कर  सकते  हे।  इसलिए
 बे  वहां  पर  बताएंगे  कि  इसके  बारे  में  उन्होंने
 कौन  से  कदम  उठाए  हैं।

 शबी  Sto  एन०  तिवारी  (गोपालगंज।

 सभापति  महोदय.  में  होम  मिनिस्ट्री  की

 डि मान इस  का  समर्थन  झरते  हुए  दो  बातों  4.

 ऊपर  ध्यान  प्रचलित  करना  चाहता  हूं

 सबसे  महत्वपूर्ण  बात  कद्र  जिसके  करण

 हम  ग्राम  यहां  बैठे  हुए  है।  अगर  वे  लोग

 ने  रहते  तो  शायद  मात्रा  जो  रहते.  न

 पलिया मेंट  रहती  और  ने  हमको  पावर

 मिलती  ।  वह  लोग  हूं  पोलिटिकल  सकेगा

 ब्रज  से  एक  चर्च  पहने  गवर्मेट  साफ

 इंडिया  नें  एक  ऐलान  विया  था  कि  27

 पोलिटिकल  सफरर  को  जो  कम  से  कम  6

 महन  फरार  रहा  हों,  पेंशन  दी  जाएगी  ny

 इस  ऐलान  के  बाद  करीब  सवा  लाख  से

 ग्रसित  दरख्वास्ते  भाई।  वहां  दरख्वास्त

 फाइल  होती  रहीं  श्योर  उन  पर  फैसला

 नहीं  हुआ  ।  एवं  साल  सें  अधिक  हो  गया

 हैं  लेकिन  पम्मी  तका  करों  6  हजार  दर-

 रवायतें  ही  डिस्पोज  आफ  की  गई  हैं।  में  मंत्री
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 जी  का  धयान  ग्रनस्टाई  क्वैश्चन  212,

 212-73,  को  और

 प्रकाशित  करना  चाहता  हूं  ।

 300  पनीर  234,

 श्री  कृष्ण  चन्द्र  पन्त :  तब  से  काफी

 प्रगति  हुई  है  ।

 श्री  डी०  एन  तिवारी
 (गोपालगंज )  2]  फरवरी  को  ब्र भी

 एक  महीना  ही  हुआ  है।  हर  प्रान्त  से
 दरख्वास्त  आई  और  उसके  साथ  सिफारिश
 भी  आई  लेकिन  आपने  इसमें  जो  सिस्टम  रखा

 है  कि  पहले  प्रान्त  छानबीन  करें  शौर  तब  आप
 छानबीन  करे  उससे  इसमें  विलम्ब  हो  रहा  है  |
 इसलिए  डाय  ग्रह  इनको  स्वयं  करना  है  तो
 प्रान्तों  का  माध्य  छोड़  दीजिए  और  खुद
 उसको  कीजिए  |  आप  इसके  लिए  कोई  फार्मूला
 निकाल  लीजिए  जिससे  कि  आप  जल्दी  से  जल्दी
 मामलों  को  डिस्पोज  आफ  कर  सके  te

 (व्यवधान)  मैं  बताना  चाहता  हूं  कि  इस  बीच
 केवल  मेरे  जिले  में  8  पोलिटिकल  सफर्रर्स,
 जिन्होंने  अपने  आवेदन-पत्र  दिए  थे,  वे  मर  चुके
 हैं  ।  इसलिए  अगर  बाप  जल्दी  से  फैसला  नहीं
 करेंगे  तो  और  भी  कितने  लोग  मर  जायेंगे
 इसका  कोई  ठिकाना  नहीं  है  ।  स्वतन्त्रता
 सेनानी  920  से  लेकर  944  तक  जेलों  में
 रहे  :  सन  920  के  बाद  शब  53  वर्ष  हो
 चुके  हैं  a उस  समय  ग्राम  वे  8-20  वर्ष  के
 भी  रहे  होंगे,  जबकि  जेल  गए  थे,  तो  राज
 उनकी  73-74  की  उम्र  हुई  होंगी,  आखिर
 बे  कब  तक  जीते  रहेंगे  t  ar  बड़े  लोगों  से  घिरे
 रहते  हैं,  आप  स्वतन्त्रता  सेनानियों  की  हालत
 नहीं  जानते  जिनके  तन  पर  वस्त्र  नहीं  हैं,
 बच्चों  को  पढ़ाने  के  साधन  नहीं  हैं  शौर  लड़-
 कायों  की  शादी  के  भी  मिन्स  नहीं  हैं  ।  उनकी
 ऐसी  दुखद  स्थिति  है  जिसका  मैं  आपके  सामने
 वर्णन  करने  में  झ्र समर्थ  हूं  ।  जितने  स्लो  रफ्तार  से
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 आप  चल  रहे  हैं  उसी  मालूम  होता  है  कि  इसमें
 दो  तीन  वर्ष  लग  जायेंगे  फैसला  करने  में  अर
 तब  तक  एक  चौथाई  लोग  वैसे  ही  मर  जायेंगे  ।
 जब  आपने  इस  बात  का  एलान  किया  था  उस
 वक्त  आपके  प्रति  एक  विशेष  श्रद्धा  की  भावता
 जगी  थी,  जो  पेंशन  लेते  बाले  हैं  उनमे  और  जो
 पेशन  नही  लेने  वाले  हैं  उनमे  4:  |  लेकिन  जैसे
 जेस  विलम्ब  होता  जा  रहा  है,  लोग  नाराज  हो?
 जा  रहे  है  ।  उनमें  डेस् परेशन  ग्राता  जा  रहा  है  |
 इसलिए  कहूंगा  कि  आप  इस  मामले  को  जल्दी
 से  जल्दी  एक  दो  महीने  में  निबटा  दीजिए  t

 कुछ  प्रान्तों  से  दरख्वास्तां  पर  सिफारिशें  नहीं
 आई  हैं  उनकी  भी  अराज  जल्दी  से  जल्दी  मंगवा

 लीजिए  और  एक  स्पेशन  सेल  खोल  कर  इन
 मामलों  को  डिस्पोज  आफ  कर  दीजिए  ।

 इस  सिलसिले  में  एक  बात  और  भी  है  कि
 लोगों  को  जो  सर्टिफिकेट्स  देने  हैं  वह  जेलों  से
 लेकर  देते  हैं  लकिन  जेलों  में  बहुत  जगह  रिकार्ड
 दीमक  खा  गए  हैं,  सह  गल  गा  हैं  और  कुछ
 रिहाई  हैं  भी  नहीं  तो  उससे  उन  लोगो  को
 बड़ा  परेशानी  होती  है  a  हमारे  पास  चिट्ठियां
 कराती  हैं

 कि  दो  तीन  सौ  रुपया  खच  हुआ  लेकिन
 फिर  भी  सर्टिफिकेट  नहीं  मिल  सका  तो  ऐसी
 हालत  में  ग्राहको  कोई  रास्ता  निकालना  होगा  |
 आपने  यह  भी  किया  है  कि  कोई  एक्स  एम  ०  पी०
 या  एक्स  एम०  एल०  To  सर्टिफिकेट  दे  दें
 लेकिन  आज  बहुत  से  मत  पीठ  और  पामर
 एल०  एज  हैँ  जिन्होंने  जेलों  का  मुंह  नहीं  देखा
 और  आपने  कायदा  यह  लगाया  हैं  कि  वे  "यह
 सिलीकेट  दें  कि  वे  हमार  साथ  रह  चुके  हैं  जेल
 में!  तो  जो  खुद  जेल  नहों  गत  के  सरि-
 विकेट  क्या  देंगे  ?  इसलिए  yu  बनूँगा  कि  उनका
 जो  जजमेट  है  उसमें  अगर  6  महीते  की  सजा
 है  और  झगर  यह  सबूत  न  हो  कि  उन्होंने  माफी
 मांग  ली  या  पहले  ही  छोड़  दिए  गए  तो  उन्हें
 पेंशन  लेने  का  हक  मान  लेता  चाहिए  और  उन्हें
 पेन्शन  से  'शन  कर  देनी  चाहिए  ।

 जो  कष्ण  चन्द्र  पन्त  :  आपका  सुझाव  क्‍या
 है  ?  सबूत  किस  चीज़  को  माना  जाये  ?

 4092  L.S.—ll
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 श्री  डल  वान  तिवारी  :  जजमेंट  की
 कापी  सर्टिफाइड  या  ग्र टेस् टेड  जैसे  भी
 हा  उसको  सबूत  मान  लेना  चाहिए  क्योंकि
 वह  ह:  भी  मिल  जाती  है  लेकिन  जेल  का
 सर्टिफिकेट  लाना  उनके  लिए  एक  शराफ़त  हों
 गई  है  |  इसलिए  मैं  कहूंगा  कि  अगर  बह  जज-
 झपट  की  कापी  दें  तो  उनका  हक  माल  लेना
 चाहिए  ।  हमारा  फर्ज  हैं  कि  हमारे  लिए  जो
 आजादी  लाए  उनके  प्रति  अ्रयनी  कृतज्ञता  प्रकट
 करें  आर  उनको  मदद  करें।  राज  उतकी  हालत
 बहुत  खराब  है।

 £.58  hrs.
 [Mr.  DeEPUTY-SPEAKER  tn  the  Chair].

 मैं  यह  नहों  चाहता  कि  जो  अच्छे  खाने
 पौने  वाले  हैं  उसको  भी  पेंशन  दी  जाय  लेकिन
 आपने  जो  5  हजार  की  कैद  रखी  है  उसको  मैं

 फिजूल  समझता  हूं  ।  यह  एक  झालर  की  बात
 है  कि  स्वतन्त्रता  संग्राम  में  जिन्होंने  लड़ाई
 लड़ी  उनको  शाप  पेन्शन  दे  रहे  हैं  -  कुछ  लोग
 जो  टेम्पोरेरी  एम  एल  ए  या  एम  पी  बन  जाते
 हैं  उनको  भले  ही  कुछ  पैसा  मिल  जाता  है  लेकिन
 बाद  में  फिर  क्या  होगा  ?  बाद  में  फिर  उनको
 उसी  हालत  में  रहना  होगा  ।  हां,  सगर  किसी
 किसी  के  घर  की  ग्राम दनी  5-7  हज़ार  हो  तो
 उनको  मत  दीजिए  लेकिन  यह  एम०  एन  Uo
 ओर  एम०  पी०  की  टैम्पोरेरी  जगह  है।

 क्रो  कुष्ठ  चन्द्र  पन्त  :  तो  वह  बाद  में  हो
 जायेगा  ।

 शो  डो>  न  तिवारी  :  एक  चीज़  और
 है  ।  देश  में  ला  एण्ड  ताईर  को  सिंचुपशन
 इतनी  खराब  हो  गई  है  उससे  बह  हाउस  भी
 वंचित  नहीं  है  |  अब  इस  हाउस  में  भी  वाय-
 लेन्स  आ  गया  है  1  अगर  कोई  कमजोर  आवाज़
 का  सदस्य  है  वह  बोलना  चाहते  हैं  और  बाद
 किसी  अन्य  सदस्य  के  मन  के  खिलाफ  है  तो
 उसे  हल्ला  कर  दबा  दिया  जायेगा  |  वे  अपने
 विचार  यहां  प्रकट  नहीं  कर  सकते  हैं  ।कुछ
 हम  लोगों  को  अपने  ऊपर  भी  संयम  रखना
 चाहिये  ।  अगर  बाहर  का  ऐटमासफ़ियर  हम
 लोगों  को  भ्रमित  कर  देता  है  तो  हम  पा  तथा-
 मेंट  के  कर्तव्य  से  च्यूत  हो  जायेंगे  7  हम  दूसरे



 379  0.  G,  Min.  of

 [at  ई।  77  तिवारी  ]
 के  विचारों  को  सुनें  शौर  उनका  जवाब  दें  ।
 लेकिन  दबा  कर  किसी  को  न  बोलने  दें  यह  ठीक

 नहीं  है  अगर  वह  सदस्य  मज़बूत  गले  का  न

 हो  तो  वह  बोल  ही  नहीं  सकता  1
 I6  hrs.

 डिप्टी  स्पीकर  साहब,  कहीं  कहों  देश  के

 हिस्सों  में  कुछ  कारणवश  गौर  कुछ  मिनिस्टरों
 की  वजह  से  उन  की  कांस्टोट्योिसी  में  ला  एण्ड
 आडर  नहीं  रह  गया  है  a  मैं  अपने  प्रान्त  के

 कु चाय कोट  क्षेत्र  का  उदाहरण  देता  हूं,  वहां
 दिन  दहाड़े  खून  होता  है  और  ऐक्यूज्ड  का  नाम
 लिया  जाता  है,  लेकिन  पुलिस  उसको  गिरफ्तार

 नहों  करती  2  क्योंकि  वहां  के  मिनिस्टर  उसके
 समर्थक  हैं  -  दो  घंटे  तक  गोपालगंज  थाने  के

 एक  गांव  में  सकती  होती  रहो,  5  मिनट  का
 रास्ता  है,  एक  ग्रादमी  ने  ग्राकर  गोपालगंज
 थाने  में  इतला  दी  कि  वहां  डकैती  हो  रहो  है,
 लेकिन  दो  घंटे  तक  पुलिस  नहीं  पहुंची  और
 डकैती  पड़ती  रही  ।  यह  जो  पुलिस  का  रवैया

 है  यह  बहुत  ही  निन्‍दनीय  है  1

 पहलेजाघाट  और  महे र्द्र घाट  के  दोनों
 स्टेशनों  पर  पाकेट  मारी  होती  है  और  खुद
 मेरी  पाकेट  से  G0 Fe  निकाल  लिये  गये।
 मैंन  मिर्ज़ा  साहब  से  कहा,  झ्रापकी  रेलवे  पुलिस
 है  कुछ  इलाज  कीजिए  ।  लेकिन  इन  की  चलता

 नहीं  |  वह  थानेदार  वहां  से  हटता  नहीं  बौर

 वही  लोगों  को  पाकेट  कटवा  रहा  है  और  उनमें
 में  हिस्सा  लेता  है  1  मैंने  मुख्य  मन्त्री  और  गृह
 मन्त्री  को  14  लिखा  लेकिन  कोई  सुनवाई
 नहीं  है  |

 कोचारकोंट  थाने  में  एक  हरिजन  का
 मगर  हुआ  दिन  दहाड़े  दो  बजे  दिन  में  और
 उसकी  लाश  काटी  गयी  ।  क्रिस  की  हिम्मत

 नहीं  कि  बोल  सके  ।  मारते  वालों  ने  समझा  कि

 वह  मर  गया  और  वे  चले  गये  ।  लेकिन  उसमें

 कुछ  जान  वाकी  थीं,  वह  अपनी  जान  बचाने
 के  लिये  ऊख  के  खेत  में  चला  गया  बीर  फिर
 उसको  गंडासे  से  काटा  गया  और  उसकी  लाश
 बन्द  कर  के  गंडक  में  छोड़  दी  गयी  ।  बौर  वहां
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 काटने  वाला  हथियार  मिला  तथा  मांस  का
 लोथडा  मिला  ।  उसको  पुलिस  ले  गयी  और
 ले  जाकर  25  दिन  तक  अपने  यहां  रखा  |

 शुबहा  यह  है  कि  उसको  बदलवा  दिया  गया,
 वे  ऐक्यूज्ड  घुमते  हैं  दिन  दहाड़े,  किसी  की

 हिम्मत  नहीं  है  कि  बोल  सके  ।  लोग  इतने
 डीमोरेलाइज्ड  हैं  कि  कोई  च॑  तक  नहीं  कर
 सकता  ।  वहां  की  हालत  को  सुधारने  के  लिये
 कोई  स्टैप  नहीं  लिया  जा  रहा  है  |  तो  जब

 बह  हालत  हो  तो  लोगों  की  भलाई  के  काम  कैसे
 हो  सकते  हैं  ।  इसलिये  मैं  चाहुंगा  कि  श्राप  इस
 तरफ़  भी  ध्यान  दीजिये  ।

 श्री  एस  go  बामो  (श्रीनगर)
 डिप्टी  स्पीकर  साहब,  इजाजत  दीजिये  कि
 आज  मैं  उस  जवान  में  तकरीर  करूं  जिस  जवान
 को  पिछले  25  सालों  में  पामाल  करके,
 नजरअंदाज  करके  उस  जवान  की  तई  ग्राम

 कुछ  लोगों  के  दिलों  में  हमदर्दी  और  मुहब्बत
 का  जलवा  पैदा  ओप्रा  है  |  इजाजत  दीजिये  जब
 कि  आज  कुछ  ऐसी  जमातों  के  दिल  में  भी

 मुसलमानों  का  दई  उभरा  हैं  जो  आज  तक

 मुसलमानों  से  दुश्मनी  कौर  मुसलमानों  के
 खिलाफ़  प्रचार  करने  से  बात  नहीं  ग्राते  थे,
 मैं  कुछ  ऐसी  बाते  कहूं  जो  बजाहिर  फिरका-
 परस्ती  को  बातें  हैं  -  सोचना  यह  है  कि  ग्राम

 मुसलमान  खुदकशी  पर  क्‍यों  आमादा  है  ?
 आज  सलमान  उन  जमातों  की  तरफ़  क्‍यों
 देख  रहे  हैं  जिन  जमातों  ने  उसको  नेस्तनाबूद
 करने  का  अपना  प्रोग्राम,  सियासी  प्रोग्राम
 बनाया  था,  जो  पिछले  25  सालों  से  उनके
 खिलाफ  प्रचार  कर  रहे  थे  ?  यह  बात  इसलिये
 सोचने  की  है  कि  एक  ऐसे  वक्‍त  में  जब  मूसल-
 मान  की  सियासी  झ्रहमियत  महसूस  की  जाती
 हो,  उसका  भाव  बढ़ने  लगा  है,  शायद  उसके
 खरीदारों  में  इजाफा  ऐ'  गया  है  ।  जरासंघ  को
 तरफ़  से  खरीदार  मंदन  में  आ  रहे  हैं,  कांग्रेस

 (औ)  के  खरीदार  मैदान  में  झा  रहे  हैं,
 स्वतन्त्र  पार्टी  के  दिल  में  दर्द  उठ  रहा  है  ny  ये
 वही  जमातें  हैं  जिनके  खिलाफ़  मुसलमान
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 पिछले  25  सालों  में  वोट  दिया  है।  ग्राम  अगर
 25  साल  के  बाद  मुसलमान  श्रीमती  इन्दिरा
 जी  से,  उनकी  हुकूमत  से,  कांग्रेसियों  से  मायूस
 होकर  उन  लोगों  की  तरफ  देख  रहा  है  जिन्होंने
 उमसे  हमेशा  दुश्मनी  की  है  तो  मेरा  ख्याल  हैं
 कि  इस  में  मुसलमानों  का  दोष  नहीं  है  -  दोष
 उन  लोगों  का  हैं  जिन  पर  मुसलमानों  ने  एस-
 बार  किया,  एतमाद  क्रिया  था,  जिससे  वायदे
 किये  गये  थे

 आपको  मालूम  हैँ  कि  उर्द  का  सवाल  हो
 अलीगढ़  यूनिवर्सिटी  का  हो,  मुलाज़मतों  का
 सवाल  हो,  कम्पुरी  राइट्स  का  सवाल  हो,
 मरकज़ी  हुकूमत  ने  इलेक्शन  के  वक्‍त  वायदे

 खूब  किये  ।  लेकिन  चुनाव  में  कामयाबी

 हासिल  करने  के  बाद  ये  वायदे  भुला  दिये
 गये  ।  मुसलमान  को  तिजारत  का  माल  समझ
 कर  उसे  मण्डी  में  बेचा  गया  ।  लेकिन  जब  उस
 की  इज्जत  और  झावर  का  सवाल  था  उस
 वक्त  बात  सुनी  अनसुनी  कर  दी  गयी  ।

 उरई  के  सिलसिले  में  बहु  त  कुछ  कहा  गया  1
 राज  एक  गुजराल  केटी  भी  कायम  हुई  है।
 लेकिन  ग्राम  सुभद्रा  लोगो  जो  कह  रहो  थीं
 कि  उस  वक्‍त  दोष  श्रीमती  सुचेता  क्ृपलानो
 का  था  1  राज  कमलापति  विया ठी  जो
 मिसेज़  इन्दिरा  गांधी  के  इशारे  को  वजह  से

 हैं  वहां,  राज  क्या  दिक्कत  है.  क्या  मुश्किल
 है  ?

 मुसलमानों  के  साथ  एक  शौर  ज्यादती

 2  हुई  अलीगढ़  का  मसला  उभारा  गया,
 शरीर  ऐसे  वक्‍त  में  उभारा  गया  जब  मुसलमानों
 के  जब जात  को  गलत  तौर  पर  इस्तेमाल  करने
 के  लिए  उन  रिएक्शन रियों  ने  संगठन  किया
 जो  मुसलमानों  के  असली  दुश्मन  हैं  ।  इसी

 हाउस  में  जब  अलीगढ़  यूनिवर्सिटी  का  बिल
 पास  किया  गया  हमने  बाझ्मावाज़े  बुलन्द
 प्राइम  मिनिस्टर  से  कहा  था  कि  इस  बिल  को

 इतना  जल्दी  में  पास  करने  की  कोई  जरूरत

 नहीं  है  ।  हमने  इस  मुल्क  में  सारे  मसायल

 हल  नहीं  किये  हैं  कि  राज  हम  अलीगढ़
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 पूनिवर्यिटी  का  मुहर  संभालेंगे  ।  लेकिन
 श्रोता  इन्दिरा  गांधी  के  दायें,  बायें  बैठने  वाले

 हाकिमों  ने,  खुशामदों  ने,  चापलूसों  ने  उनको
 गुमराह  किया  |  राज  खुद  मिसेज  गांधी  की

 हुकूमत  में  इस  बात  का  एहसास  है  कि  वाकई
 में  ऐक्ट  में  कुछ  ज्यादतियां  की  गई  हैं  7  इस
 यूनिवर्सिटी  की  अ्रटोतामी  को  ख़त्म  करके
 वाइस-चांसलर  को  डिक्टेट  बताया
 गया  है  और  आज  यह  ऐहसास  इसलिए
 पैदा  हो  रहा  है  कि  पू०  पी  ०»  में  इंत खा वाद
 होने  वाले  हैं,  और  राज  फिर  मुसलमान  को
 मंटो  में  चढ़ाने  के  लिये  सौदा  किया  जा  रहा  है,
 उसे  चन्द  खिलौने  देकर  बहलाया  जा  रहा  है।
 राज  जो  वात  माननीय  फजरुद्दीन  अली  अहमद
 को  समझ  में  करायी,  माननीय  ले ंइ०  To  ग्रह मद
 की  समझ  में  करायी,  कर्नल  शोर  अहमद  जैदी
 की  समझ  में  आयी,  वह  उस  वक्‍त  क्‍यों  नहीं
 ब्रायन  थी  जनर  पूरी  अपोज़ीशन  ने  मतालबा
 क्रिया  था  कि  आप  अलीगढ़  यूनिवर्सिटी  बिल
 को  बहुत  नाजायज  तरीके  से  बहुत  जल्दी  में
 पास  कर  रहे  हैं  ?  उस  वक्‍त  इलेक्शन  का  कोई
 फ़ौरी  खतरा  नहीं  था  1  ग्राम  मुसलमान
 लीडरों  ने  जब  दिल्‍ली  में  संगठन  किया  उन
 लोगों  से  जो  इस  मुल्क  में  सोशलिज्म  के

 दुश्मन  हैं  तव  कांग्रेसी  नेताओं  को  ऑख  ख  ली  ।
 शायद  पानी  सर  से  गुजर  गया  है  ny  लेकिन
 पानी  सर  से  गुजरने  के  लिये  कुछ  और  भी

 वाहिद  मौजूद  हैं  हमारे  सामने  ।  इस  मुल्क
 में  फिरकेवाराता  फसाद  होते  रहे  और  इन
 फिरकावाराना  फ़सादाद  से  घबराकर

 हिन्दुस्तान  के  मुसलमानों  ने  मिसेज  गांधी  को
 सपना  एतमाद  बख्शा  |  मुसलमान  यह  समझा
 कि  मिसेज  गांधी  के  रूप  में  एक  मसीहा  आया  है।
 लेकिन  मुझे  अफ़्सोस  हैं  यह  कहते  हुए  कि

 यह  मसीहा  जो  है  मसीहा  साबित  नहीं  हुमा,
 यह  एक  मदारी  साबित  हुआ  ।  एक  जादूगर
 साबित  हुआ  जो  अपनी  बाजीगरी  दिखाकर
 चला  गया  और  हमारी  जेब  काट  कर  चला
 गया  1

 होम  मिनिस्ट्री  की  रिपोर्ट  कहती  है
 कि  कम् पुत नल  सिचुएशन  के  मालिक  :
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 ba;  एस>  7०  शांति
 The  improvement  in  the  communal
 situation  noticed  in  I97]  continued  to
 be  in  evidence  during  this  year.  As
 against  52l  communal  incidents  in
 970  and  320  in  1971  240  communal
 incidents  have  taken  place  in  the  cur-
 rent  year,  including  12  of  serious
 nature.

 240  जो  2  इसको  समझ  लेना  चाहिये

 कि  240  मक्रामात  पर इम्प्रूवमेंट  है  I

 बेगुनाहों  को  ai  बहाया  गया.  वहां  उनके
 घर  लूटे  गये  और  होम  मिनिस्ट्री  कहती  है
 कि  इसे  इम्प्रूवमेंट  समझ  लीजिये  ।  हिन्दुस्तान
 आज  ्ाज्ञादी  को  25वीं  सालगिरह  मना  रहा
 है,  और  आप  कहते  हैं  कि  240  कम्मूनल
 डिस्टरबेंसेज़  की  कोई  हकीकत  नहीं  tT
 मैं  पन्‍त  जी  को  आगाही  करना  चाहता  हूं  कि
 इन  कम्पू नल  इंसीडेंट्स  में  एक  गोवर्धन
 और  है  ।  पहले  हिन्दू  और  मुसलमान  फ़सलों
 करते  थे,  पहले  फिरकापरस्त  हिन्दू  और
 फ़िरकापरस्त  मुसलमान  लड़ते  थे  1

 राज  मुसलमानों  को  शिकायत  हिन्दुओं
 से  नहीं  है,  जन  संघ  से  भो  नहों  है.  जिनको
 उनके  साथ  असली  दुश्मनी  है,  ग्राम  शिकायत

 है  पुलिस  से  ।  पुलिस  ने  बनारस  में  अत्याचार
 किया.  झल ों गढ़  में  ग्रत्याचार  क्रिया,  गुलबर्गा
 में  ग्र त्या चार  किया  |  आज  शिकायत  का  रुख
 बदल  गया  है  ।  झीर  अगर  ग्रह  कप  कहते  हैं
 कि  240  से  कोई  फर्क  नहीं  पड़ता  तो  इसके
 माने  यह  हैं  कि  आपने  मुसलमानों  के  जज बाल
 का  ग्रन्दाजा  नहीं  लगाया  है  1  मर्ज  माफ़
 कीजिये,  मैं  मुसलमान  होकर  मुसलमान  के

 मुताल्लिक  कह  रहा  हु.  लेकिन  अगर  मेरा
 मजहब  16  होता  ता  एक  मुसलमान  की

 हैसियत  से  यह  बाते  नहीं  कहता,  में  एक

 हिन्दुस्तानी  को  हैसियत  से  कह  रहा  है  कि

 हिन्दुस्तान  के  मुसलमानों  की  कौमी  जिन्दगी
 में,  कोमो  धारा  में  अपना  बराबर  का  हिस्सा
 करदा  करने  का  मोहरा  नहीं  दिया  जाता  ।
 इसकी  जितनी  जिम्मेदार  फिरकापरस्त  जमातें
 है  उस  से  कहीं  बढ़  कर  कांग्रेस  के  हुक्मरां  जमात
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 होते  हुए  भी,  ताकत  में,  इक्तदार  में  होने  के

 बावजूद,  जिसने  मुसलमानों  के  जजबात  का
 सही  ग्रन्दाजा  नहीं  किया  |

 मैंने  अलीगढ़  यूनीर्वसिटी  पर  तकरीर
 करते  हुए  कहा  था  कि  उपज  मुसलमान  और

 मुसलमान  के  जज़बात  की  वाबस्तगी  इस  लिये
 है  कि  इस

 मुल्क  में  सेकुलरिज्म  का  ढोंग
 रचाया  जाता  है।  हर  तकरीर  में  पांच  मिनट
 के  बाद  सेकुलरिज़्म  का  लफ्ज़  दोहराया  जाता
 है।  लेकिन  इस  मुल्क  में  वाकई  तौर  पर

 सेकुलरिज़्म  का  निज़ाम  पैदा  नहीं  हुया  है,
 कायम  नहीं  हा  है।  मेरी  बहन  श्रीमती

 सुभद्रा  जोशी  ने  कुछ  ग्र दादों  शुमार  पेश
 किये  ।  मेरा  काम  कुछ  हल्का  हो  गया।
 लेकिन  उन्होंने  सिफ  एक  हिस्सा  दिया।
 शाप  मुझे  मजाज़न  दीजिये  कि  मैं  बाकी
 हिस्सा  ग्राहक  सामने  कक  |  एक
 सवाल  के  जबाब  में  बतलाया  गया  वि  सैन्डल

 सैके:ट  स्थित  सर्विसेज  में  मुलाज़मीन  की  कुल
 तादाद  i400  है,  मुसलमानों  की  तादाद
 2,  सेक्रेटेसिथिंट  क्लास  |  की  कुल  तादाद
 395.  सलमान  5.  संगठन  आफिसर
 L666,  मुसलमान  3.  असिस्टेट  सेन्ट्रल

 समेटे  रिया  स्टेनोग्राफर  सेक्शन  ग्राफिक्स
 1,666,  मुसलमान  i2.  ayer  सेक्

 टेन्यिट  और  स्टेनोग्राफर  40,507  मसल-
 मान  19,  सेल  सेकेटस्यिट  स्टेनोग्राफर
 सेलेक्शन  ग्रेड  कुल  103,  मुसलमान  कोई
 नहीं,  2  (1)  195,  मुसलमान  कोई  नहीं,
 ग्रेड  (2)  994  शीर  कुल  तादाद  में  से

 मुसलमान  सिर्फ  7  कहने  का  मकसद  रहे
 है  कि  आप  सलमान  से  कहते  हैं  कि  कौमी
 जिन्दगी  में.  कौमी  करारा  में  शामिल  हो  जाओ,
 लंबित  कौमी  धारा  में  शामिल  होने  से  पहले

 उन्हें  सरकारी  इदारे  में  शामिल  होने  का
 मौका  तो  दो  उसमें  अपना  हिस्स  यदा  बनने
 का  मौका  दो।  नतीजा  यह  होता  है  कि

 वह  फिकपिरस्त  मदारी,  जो  इस  इन्तजाम  में
 हैं

 कि  मुसलमानों  की  इस  महरूमी  से  फायदा

 ब्यान
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 उठाया  जाये,  तमाशा  दिखाकर  उनको  अपनी
 तरफ  बहलाते  हैं।  मुसलमानों  में  मन हृ जम
 कॉम  का  एवं!  किस्म  का  एहसास  कमतरी
 पैदा  हो  गया  है।

 काश्मीर  को  देखिए।  झाइनी  तौर  पर
 कौर  जज़बाती  तौर  पर  बहुत  कुछ  कहा  जा
 रहा  है।  लेकिन  कश्मीरी  मुसलमानों  की

 मुलाज़मतों  का  क्या  हाल  हँ?  मैंने  अभी
 मुल्क  में  मुसलमानों  की  पोजीशन  का  जायजा
 पेश  किया  -  लेकिन  कश्मीरी  मुसलमान,  जिस
 के  लिए  नानिहाल  का  दर्रा  एक  दीवार
 वन  गया  है.  वहां  से  बहार  नहीं  झा  मकानों  |

 हिन्दुस्तान  में  कौन  कौन  पब्लिक  लेकर
 में  और  कान-कोन  से  प्राईवेट  सेक्टर  में,
 कितने  अमीरी  मसला  है,  यह  मैं  जानना

 क्यों  जाइये ?  ताना  दिया
 जाता  है  कि  कश्मीरी  ही  हकूमत  कर  रहे
 है  मुल्क  पर।  जी  हां,  कर  रहे  हैं,  लेकिन
 काश्मीरी  पीड़ित  करते  हैं।  प्राइम  मिनिस्टर
 के  सेक्रेटेस्यिट  में  बहुत  कम  अहम  शोहदों
 पर  मुतवस्सित  हैं.  लेकिन  कश्मीरी  पीड़ित
 प्राइम  मिनिस्टर  सेक्रेटेस्यिट  में  काम  करने
 वाले  मुसलमान  का  कोई  पोस्टल  एंट्रेस
 भी  नहीं  मिलना।  आप  बौर  जगह  की  बात
 क्या  कर  रहे  हैं.  इस  लोक  सभा  की  बात  कीजिए  t
 यहां  दर्जनों  कश्मीरी  हैं.  लेकिन  तरस  गई
 हैं  मेरी  आंखें,  एक  चपरासी  भी  कहीं
 कश्मीरी  मुसलमान  नहीं  नजर  जाएगा।
 लेकिन  मुतालबा  यह  होगा  कि  कश्मीरी

 मुसलमान  झलाहदगी  पसन्द  हैं।  वह  नारों
 पर  अपना  जमीर  खो  देते  हैं।  अपनी  झ्रावाज
 खो  देते  हैं।  इन्सानों  को  मोहब्बत  से,  एतमाद
 में  ले  कर  काबू  में  किया  जा  सकता  है।
 अगर  अप  जानवरों  को  तरह,  हैवानों  की

 तरह  उन  पर  कब्जा  करेंगे  तो  जाहिर  है
 कि  उन  का  रद्दे  अमल  ही  वही  होगा।

 चाहता  ह।  दर

 मुझे  माफ  कीजिए,  ऐसी  ऐसी  मिसालें
 दी  जाती  हैं  जिनका  असली  मौजूद  से  कोई

 ताल्लुक  नहीं  है।  इजाजत  दीजिए  मैं  भी
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 मिसाल  2  इशारा  करू  चर्चा  की  तरफ
 |  पिछले  चन्द  सालों  में  मुसलिम  लीग

 ने  ग़ालिबन  95,000  वोट  हथिया  लिए
 एक  हंगामा  बपा  है।  इससे  पहले  शिव
 सेना  और  फिरकापरस्त  जमातों  ने  वोट  हथिया
 लिए  थे।  मैं  मुस्लिम  लीग  का  हामी  नहीं
 है,  और  मेरे  मुस्लिम  लोग  के  दोस्तों  को
 सुनकर  ग्रफतोस  होंगा  कि  मैं  मुस्लिम  लीग
 का  भी  उतना  ही  दूषित  जितना  जनता
 का  या  किसी  और  का।  यह  मेरे  जाती

 हम  की  बात  है,  लेकिन  अगर  मुस्लिम  लीग
 ने  बोट  लिए  तो  उसके  मोहरिश्कात  जानने
 की  जरूरत  भी  है।  आज  बम्बई  में  फसाद
 है  कि  साहब,  मुसलमान  वन्दे  मातरम्‌  गाने
 के  लिए  तैयार  नहीं  हैं।  मैं  वन्दे  मान्तर्म्‌
 गाने  के  लिए  तैयार  हें  कोई  भी  गाना  गाने
 के  लिए  तैयार  हूं.  लेकिन  अगर  किसी  मुसलमान
 को  एतराज  2  तो  उसके  मजहबी  अकीदे
 की  बिना  om...

 :  फिल्‍मी एक  माननीय  सदस्य  गाना
 बन्दे  मातरम्‌।

 श्री  एस  ०  te  शमीम  :  यह  क्‍या  चीज
 है  ?  आप  इसको  कौमी  गीत  या  नेशनल

 ऐग्यम  कहते  हैं.  ग्राहको  मालूमात  कम  हैं।
 यहे  नेशनल  थम  नहीं  है।  यह  मेरे  लिए
 मुक़द्दस  नहीं  है।  चन्द  मातरम्‌  के  मुताल्लिक
 जवाहरलाल  नेहरू  ने  टैगोर  को  लिखा
 तो  टैगोर  ने  कहा  कि  मैं  ब्रहम  समाज  का  ग्रामीण

 हूं।  मैं  नहीं  गाऊंगा।  टैगोर  का  यह  हक
 है  लेकिन  अगर  आज  कोई  मुसलमान  कहता
 है  कि  काली  पूजा  के  अल्फ़ाज  मैं  नहीं  दोहराना
 चाहता,  जो  बन्द  मातरम्‌  में  हैं,  तो  उसको
 ग्राप  यह  हक  नहीं  देना  चाहते  ?  दुनिया
 की  कोई  ताकत  उनको  इसके  लिए  मजबूर
 नहीं  करती  yr  हिन्दुस्तान  का  पाइन,  हिन्दुस्तान
 का  सेकुलरिज्म  उनको  मजबूर  नहीं  कर
 सकता।  मैं  एक  झ्राजाद  ख्याल  मुसलमान
 हूं,  जो  कहें  गाने  के  लिए  तयार हूं।
 ग्राम  आप  बड़े  जोश  के  साथ  बन्दे  मातरम्‌
 की  बात  कहते  हैं,  लेकिन  कितने  लोग  हैं  जिनको
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 [श्री  एस०  To  शमीम]

 वन्दे मातरम  जवानी  याद  है।  जनगण  मन

 नेशनल  ऐन्टी  कबूल  किया  गया  है,  उससे

 किसी  को  एतराज  नहीं  हो  सकता।  लेकिन

 महाराष्ट्र  की  सरकार  पूछती  है  मांज

 से  कि  उन  लोगों  के  खिलाफ  क्‍या  ऐक्शन
 लिया  जाये  जो  बन्दे  मातरम्‌  नहीं  गाते

 या  गाने  पर  झ्रामादगी  जाहिर  नहीं  करते।

 यह  ज्यादती  है  और  मैं  समझता  हूं  कि  सेकु-
 लक्ष्मी  की  तौहीन  है,  जिस  पर  हमारे  आइन

 की  बुनियाद  है।

 मैं  इस  लेटफार्म  से  मुसलमानों  से  भी

 अरपिल  करना  चाहता  हूं  कि  उन्होंने  मजहबी
 ग्रन्दाज  से  मायूस  होकर  जो  रास्ता  ग्र पना या

 है  वह  खुदकुशी  का  रास्ता  है।  मैं  नहीं

 चाहता  कि  मुसलमान  सेकुलरिज़्म  के  इस

 बुलन्द  उसूलों  में  मुनहरिफ़  हो  जाएँ  जिनमे

 मुल्क  की  तामीर  करता  हैं,  लेकिन  उनको

 कम्यूनलिस्टों  की  ओर  इकेलने  वालों  से

 भो  मेरी  गुजारिश  है  कि  मुसलमानों  पर

 इल्जाम  लगाने  से  पहले  अपने  गरेबान  में

 झांक  कर  देखों  कि  तुमने  इस  मासूम  जाति  के

 साथ  क्या  किया  है  t  हर  तरफ  फ्र स्टेशन

 है।  आज  एक  एक  मुसलमान  को  जवान  से

 कभी  कभी  यह  प्रा वाज़  उठता  है  :

 अरब  तो  घबरा,  कर  यह  कहते  हैं  कि  मर  जाएँगे,

 मर  कर  भी  ने  चैन  पाया  तो  किबर  जाएँगे

 ig  GF ort  pred  a!  wel  or]

 Epi  ile  pata  2६०३०  85

 uy  rt  Gee  wlth  ur!  Use  gl  #

 vie  uri  ०  dee  oF  Ol  Un?
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 श्री  हरीसिंह  (ऊर्जा):  उपाध्यक्ष  महों-
 दय,  ग्राम  हम  गृह  विभाग  के  ग्रननुदानों  की
 मांगों  पर  विचार  कर  रहे  हैं।  इस  रिपोर्ट
 को  पढ़ने  के  वाद  स्पष्ट  तौर  पर  कुछ  नतीजे
 निकलते  हैं  ।  गृह  विभाग  ने  पिछले
 वर्षों  में  काफी  प्रशंसनीय  कार्य  किये  हैं।
 जैसा  आपको  ज्ञात  होगा  हमारे  चम्बल,
 भिन्न,  मुरैना  आदि  इलाकों  में  डाकखानों  का
 रात  छाया  हुआ  था।  उन  की  इस  समस्या
 को  हल  करने  में  करो  करीब  सभी  राज्य
 सरकारें  अभी  तक  फैल  होती  रहीं  हैं।  लेकिन
 केन्द्र  क ेइनिशिएटिव  पर  और  उन  के  प्रयत्न
 से  डाकुओं  की  समस्या  हल  हो  गई  है।  उनकी
 समस्या  का  या  उनके  झ्रातक  का  आधार

 चुकी  आर्थिक  था,  लिहाजा  हमारी  सरकार
 ने  बीहड़ों  कौर  जंगलों  को  साफ  करके  खेती
 के  योग्य  बनाया  तथा  डाकिनों  के  परिवारों
 को  सु  धार  गृह  में  लाकर  उनको  भ्रच्छे  नागरिक
 बनाने  का  प्रयत्न  जारी  है।

 इसी  तरह  से  गृह  विभाग  के  सीमा

 सुरक्षा  दल  ने  और  रिजर्व  पुलिस  फोर्स  ने
 सरहदों  पर  ही  नहीं,  देश  के  ग्रन्थ  भी  शांति
 कौर  व्यवस्था  को  बनाए  रिया  है।  में
 कहना  चाहता  हूं  कि  अगर  केन्द्र  के  पास  यह
 फोर्स  न  होती  तो  सारे  देश  में  केम्रास  ौर
 भयंकर  स्थिति  पैदा  हो  जाती।  बहुत  सी
 बड़ी  बड़ी  ब्रोकर  विकट  समस्‍यायें  शाई  हैं,
 जिस  समय  पर  हमारे  केन्द्रीय  गृह  विभाग
 के  फोर्सेज  ने  बडी  कारगर  सेवाय  की  हैं।
 श्राप  जानते  हैं  कि  देश  के  भ्रन्दर  विद्यार्थियों
 का  एक  ग्रान्दोलन  चल  रहा  है  जिसके  ग्रन्थ
 न  मालूम  कितने  प्रतिक्रियावादी  और  दूसरे
 तत्वों  के  मातहत  शिक्षा  पाने  वाले  लोग
 ग्राम  प्रवेश  पा  गए  हैं।  उन्होंने  शान्ति
 को  भंग  किया  है  ;  विद्यार्थियों  की  समस्याओं
 को  लेकर  जो  ग्रान्दोलन  होते  हैं  उतसे  निपटने
 का  साहस  कर  के  हमारी  फोर्सेज  ने  बडा
 प्रशंसनीय  कार्य  किया  है।
 6.9  hrs.

 (Surat  5.  A.  Kaper  in  the  Chair]
 art  जानते  हैं  कि  हमारे  गृह  विभाग

 ने  कई  ऐसे  विषय  अपने  हाथ  में  लिए  जिनसे
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 श्री  हरी  सिंह]

 देश  के  निर्माण  में  सहायता  मिलेगी,  लेकिन

 यह  विभाग  हमारे  देश  की  गझ्रान्तरिक  व्यवस्था

 बनाएं  रखने  में  भी  सफल  हुआ  है।  जैसा

 हमारे  पूर्व  वक्ता  ने  कहा  कि  भारत  में  साइबर-

 दायिकता  और  पुलिस  में  एक  बड़ा  संघर्ष

 होता  चला  जा  रहा  है।  यह
 भी  सुनने  में  आया  कि  अल्पसंख्यकों

 के  साथ  अलगाव  का  वर्ताव  किया  जा  रहा

 है।  मैं  स्पष्ट  तौर  पर  कोई  सरकार  का

 डिफेन्स  नहीं  देना  चाहता,  लेकिन  इतना
 जरूर  है  कि  यह  बात  बहुत  बढ़ा  चढ़ा  कर  कही
 गई  है।  यह  जो  कप्यूनल  बातें  कही  जाती

 हैं  उनसे  देश  में  अशान्ति  फैलती  है।  ग्राम

 देश  के  निर्माण  में  जो  लोग  लगे  हुए  है  वह
 ग्रसने  को  अच्छे  नागरिक  समझी  हैं,  इस

 तरह  के  ख्यालात  उन  के  दिमाग  में  नहीं
 आने  चाहिए।  में  जानता  हुं  कि  हमारे

 सूबे  के  अन्दर  अल्पसंख्यक  समुदाय  का  आदमी

 नगरपालिका  का  अ्रध्यक्ष  बन  कर  बैठा

 है।  इसी  तरह  से  सुप्रीम  कोर्ट  के  जज  भी

 हैं,  सुबे  के  चीफ  मिनिस्टर  हैं  और  अम्बेसेडर्स

 हैं।  जो  लोग  यह  कह  रहे  है  कि  साम्प्रदायिकता

 के  आधार  पर  निष्पक्ष  चुनाव  वहीं  हो  रहे

 हैं,  मे ंप्री  तरह  से  इसको  सानते  के  लिए  तैयार

 नहीं  हूं  i इसको  पूरे  तौर  से  मानने  के  लिए
 तैयार  हैं।  केवल  एक  दृष्टिकोण  का  फर्क

 हैं।  जब  इम्तहान  होता  है  तो  कुछ  को  तो

 योग्यता  के  आधार  पर  ले  लिया  जाता  है।
 और  कुछ  को  नहीं  लिया  जाता  है  |  जो  यह
 वातावरण  देश  में  पैदा  करता  चाहते  हैं
 उनसे  सरकार  को  सचेष्ट  रहना  चाहिए,
 ग्राहको  सावधानी  रहता  चाहिए

 ae  विभाग  अनुसूचित  जातियों  और

 ग्रुप  जतजातियों  के  लोगों  की  देखभाल

 करता  है।  लेकिन  इन  पर  क्या  क्‍या  जुल्म
 और  अत्याचार  हो  रहे  है,  इसके  समाचार

 आप  आए  दिल  अखबारों  में  पढ़ते  ही  रहते

 हैं।  हरिजन  लोग  गोली  से  मार  दिए  जाते

 हैं।  मेरे  ही  जिले  के  अन्दर  ग्राम  खेड़ा  थाना
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 पहासू,  डिस्ट्रिक्ट  बुलन्दशहर  में  एक  हरिजन  को

 न  होली  के  दिल  रोज़ी  से  उड़ा  दिया,  गया

 उसको  बूटी  तरह  मार  डाला  गया

 उसके  परिवार  वालों  को  पीटा  गया।  राज

 भी  देश  में  इस  प्रकार  के  अत्याचार  हरिजनों

 परसों  यह  खेद  तथा  शर्म  की  वात  है  ।  हरिजनों
 में  ही  एक  जाति  है  जिसको  मेहतर  कहा  जाता

 है  या  जो  सफाई  कर्मचारी  हैं  जो  कि  देहातों
 के  अन्दर  थोड़ी  तादाद  में  पाए  जाते  हैं।
 जो  दूसरे  अनुसूचित  जाति  के  लोग  हैं  वे  तो

 अपनी  सख्या  के  बल  पर  थोड़ा  बहुत  मुकाबला
 कर  भी  लेते  है,  भिड़  भी  जाते  है,  पिटने  के

 बाद  वे  लोग,  थाने  में  या  पुलिस  के  पास  या

 कोर्ट  में  चले  भी  जाते  हैं  लेकिन  बाल्मीकि

 समाज  का  वह  मेहतर  जिप  पर  अत्याचार  होते

 रहते  हैं  उनकी  कोई  सुनवाई  नहीं  होती  है,

 बह  पिंड  कर  चुप  बैठ  जाता  है।  उप्तकी  पैरवी

 करते  वाला  कोई  नहों  होता  है।  बाल्मीकि

 समाज  पर,  बेहतर  समाज  पर  ड्  तरह  से:

 जो  अत्याचार  किए  जा  रहे  हैं  और  जो  इन
 ग्रत्याचारों  की  चक्की  में  बराबर  पिस  रहे

 हैं,  उसकी  हिफाजत  के  लिए  केन्द्रीय  सरकार

 विशेष  कदम  उठाए।  उसको  दशा  में

 सुधार  लाने  और  उनको  सम्भालने  की

 जरूरत  हैं।  यह  काम  बहुत  जल्दी  होता

 चाहिए।  यह  समाज  देश  में  से  मिटता

 चला  जा  रहा  हैं।  शाप  जीतते  हैं  कि  जब

 अत्याचार  होता  है,  तभी  धर्म  परिवर्तन  को

 बात  भी  होतो  है।  आज  जो  अनुसूचित  समाज

 में  सबसे  पिछड़ा  हुमा,  दबा  हुमा,  रात

 दिन  पिट  रहा  है,  जो  कुछ  नहीं  कर  पाता

 है  डर  के  मारे,  उसके  प्रति  सरकार  की  विशेष

 जिम्मेदारी  है और  उसको  अपनी  इस  जिम्मे-

 दारी  को  समझना  चाहिए।

 केन्द्रीय  कर्मचारियों  पर  खास  जिम्मे-

 दारी  आती  है  और  इसकी  ओर  भी  आपका

 विशेष  ध्यान  जाना  चाहिए।  यह  जो  लाल-

 फीता शाही  है  इसको  आपको  समाप्त  करना

 चाहिए।  हमारे  सारे  डेवलेपमेंट  के  काम,
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 उत्थान  के  काम,  रचना  के  काम  कके  रहते
 क्योंकि  यह  लोग  राडा  डालते  रहते  हैं।

 यह  जो  फाइल  झोर  कागज  का  सिलसिल
 है.  यह  खत्म  होता  चाहिए।  नौकरशाही
 पर  अंकुश  लगाने  के  आपको  नग  उप  निका-
 लने  चाहिए।  में  स्पष्ट  कहना  चाहना  हूं
 कि  जो  चोटी  के  अफसर  है  वे  कमिटेड  होने
 चाहिए,  हमारी  सरकार  की  जो  झ्राइडियोलोजी
 है,  जो  नीति  है,  उसके  प्रति  इनको  बका दार
 होना  चाहिए  ।  सेक्यूलेरिज्म,  समाजवाद
 शादी  जो  भिडन्त  हमन  अपनाए  हैं  कुछ  प्रकार
 हैं  जिनकी  राय  उसके  विपरीत  है।  लाख
 हमारे  मिनिस्टर  साहब  कहते  रहें
 रात-दिन  चाहे  सेक्युलर  निकलते  रहें.  प्रस्ताव
 पास  करके  भेजते  रहे  लेकिन  जो  कर्मचारी
 बैठा  हुआ  है  जो  कमिटेड  नहीं  है,  जिसकी
 ग्रास्था  उसमें  नहीं  है,  जिसका  यकीन  डूब-
 लप मेंट  में  नहों,  उन्नति  में  नहीं  है,  जो  फिरका-
 परस्ती  को  बनाए  रखा  चाहता  है.  वह
 क्र भी  भी  इस  सरकार  की  नीति  और  तिथियों
 को  सफल  नहों  होने  देगा  ।  सरकारी  अविकारी
 जो  हैं,  जो  नौकरणाही  है.  जिसके  पास
 ग्रसती  एक्सियन  और  पालिसी  मेकिंग
 में  मदद  देने  का  काम  है  वह  कमिटेड  होना
 चाहिए,  उसको  सरकार  की  ग्राउडोयोलोजी
 के  प्रति  वफादार  होना  चाहि!।  यह  बड़ा
 ब्रियानी  सवाल  है।  कुछ  देशों  में  यह
 जो  प्रणाली  है  यह  बडी  सफल  हुई  है

 हमारी  सरकार  समाजवाद  पर  चलने
 के  लए  कत  सकता  है।  विंग  बिजनेस
 हासिल  के  ऊपर  जिनके  हाथ  में

 इकॉनोमिक  पावर  है,  उन  पर

 कण  लगाने  की  हम  कोशिश  कर  रहे  हैं  1
 में  कहना  चाहता  2  कि  जो  समझा  राधिका

 ढांचा  है  इसको  ही  बदला  जाता  चाहिए।
 उत्पादन  के  मामले  में  सरकार  यह  कर  रही
 है  यह  ग्राही  बात  है।  लेकिन  केन्द्रीय

 सरकार  में  ही  एक  तरफ  हजार,  दो  हजार,
 तीन  हजार  और  चार  हजार  किया  माहवार
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 तनख्वाह  पने  वाले  लोग  हैं  और  दूसरी  तरफ
 150,  200,  मध्य  पाने  बला  चपड़ासी

 है.  गरीब  दफ़्तरों  हैं।  जब  लता  फर्क  यहां
 रहता  है  तो  समाजवाद  कसे  झाग?
 यहां  मापकों  पे रिटों  मानो  चाहिए.  यहां
 जो  विषमता  है  इसको  निशाना  चाहिए।
 अगर  ये  मे  में  डिफरेंसेस  रहते  हैं  तो  आपका
 समाजवाद  धरा  रह  जाएगा।  मेरी  स्पष्ट
 मांग  सरकार  से  यह  है  कि  केन्द्रीय  कर्मचारियों
 की  तनख़्वाहों  में  एक  दस  से  अधिक  का  फर्क
 नहीं  होना  चाहिए ।  झगर  शाप  समाजवाद
 लाता  चाही  हैं  तो  तनख़्वाहों  में  एक  दस
 का  ग्रस्त  मापकों  लाना  होगा।

 लिवर  जी  राजनीतिक  पेशनों  का
 जिक्र  कर  रहे  थे  |  हमारे  जिले  में  सैकड़ों
 तथा  हजारों  की  तादाद  में  अ्रग्नेजों  से  युद्ध
 किया  था  और  बलिदान  हए  थे,  अग्रेज  की
 गोलों  के  शिकार  हुए  थे  |  खेद  है  कि  हमारे
 जिले  में  मुश्किल  से  दस-बारह  पैशन  के  कैंसिल
 ही  डिसाइड  हुए  हैं  और  पैशन  उनको  ही
 मिली  है  जिनकी  सिफारिश  थी  और  जो  कोशिश
 करके  पैशन  ले  गये  हैं  ।  हमारे  यहां  गुलाबी
 थाने  का  एक  नागरिक  जोकि  पुलिस  की  गोली
 से  मारा  गया  था,  उसकी  बीवी  झौर  लड़के
 मेरे  पास  साये  थे,  हमारे  जिले  के  राज्य  मंत्री
 कुवर  सफ़ेद  पाल  सिंह  जी  के  पास  भी  गये  थे

 गैर  उन्होंने  खत  भी  लिखा  था,  मेंने  भी
 लिखा  था  और  व्यक्तिगत  ध्यान  भी  पत्नी
 महोदय  का  इस  ओर  खोंचा  था  लेकिन  कुछ
 सुनवाई  नहीं  हुई  ।  हजारों  की  तादाद  में
 एप्लीकेशंस  पड़ी  हुई  हैं  |  क्या  इनका  निपटारा
 तब  होगा  जब  वे  लोग  मर  जाएंगे,  खत्म  हो
 जाएंगे  ?  क्या  उस  समय  तक  ग्रुप  उनकी
 फाइल  ले  कर  बैठ  रहेंगे  ?  क्या  श्राप  चाहते  हैं

 कि  जो  पैशन  पाने  के  हकदार  लोग  हैं  वे  भी
 ग्रह  आपके  खिलाफ  विद्रोह  करें  और  आपकी
 लाठी  और  गोली  के  शिकार  हों  ?  राजनैतिक
 पैशत  का  जो  सिलसिला  है,  जो  प्रोसीजर  है

 यह  बहुत  दुख दायों  है  |  कोई  हम  से  पूछता
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 है  तो  इसका  कोई  जवाब  हमारे  पास  नहीं
 होता  है  ।  राजनीतिक  पैशन  पाने  के  हकदारों  में

 बड़ा  विद्रोह  है,  उनकी  ग्राम  कराह  रही  है  ।
 आपने  कहा  है  कि  फरवरी  i974  तक  ड्राप
 इन  सब  का  निपटारा  कर  देंगे  लेकिन  ऐसा
 हो  सक्सेना,  इसमें  सन्देह  है  डस  समय  के
 अन्दर  बाप  इसको  पूरा  नहों  कर  पाये  ।
 इसके  लिए  ग्रुप  एक  स्पेशल  सेल  बनाये  ौर
 टाइम  लाउड  प्रोग्राम  ब्लाकों  कर्मचारियों  को
 देना  चाहिए  और  उनको  बता  देना  चहिए  कि
 इतने  समय  के  ग्नन्दर  ग्रन्दर  इस  पेंशन  को  पाने
 चाले  अधिकारी  लोगों  को  वेंगल  दे  दो  जाये  ।
 वर्ना  इस  पेंशन  के  कोई  माने  नहों  रह  जायेंगे  ।
 लोग  तंत्र  कहेंगे  कि  यह  प्रचार  मात्र  था  |
 इस  प्रकार  के  वातावरण  से  हमारी  पार्टी  को

 बड़ा  ब्र्टा  लगता  है  ny

 हरिजनों  को  झडे  मुक़दमों  में  ऐसा  दिया
 जाता  है,  उसके  खिलाफ  तरह  तरह  के  मुकदमे
 बना  दिये  जाते  हैं,  अगर  वे  बेगार  के  लिए
 तैयार  न  हों  तो  दस  दिन  थाप  मे  उन्हों

 बुला  लिया  जाता  है|  इस  ओर  ह 16  सरकार  का
 विशेष  ध्यान  देने  की  जरूरत  है  ।

 े इयूल्ड  कास्ट  और  ट्राइव्ज  के  लोगों
 के  लिए  स्पीसीस  में  रिज बं शन  है  लेकिन
 ग्रीवारोग  में  रोज  यह  पढ़ने  को  मिलता  है  कि

 इतने  इन  लोगों  को  भाई  एर्युमन  या

 ग्रईज्सी>एस>  या  केन्द्रीय  कर्मचारियों  के
 रूप  में  मरती  किया  गया  है  |  लेकिन  देखन
 में  आता  है  कि  अज  तक  इनका  कोटा  पूरा
 नहीं  किया  जा  सका  है  और  इनको  जगहों  पर
 उच्च  श्रेणी  वाले  लॉग,  उच्च  ग्रधिकारियों  के
 पैंट  लोग,  उनके  सर्ग  सम्बन्धी  भरती  कर  लिए
 जाते  हैं  और  यह  कह  दिया  जाता  है  कि
 योग्य  आदमी  नहीं  मिलते  बौर  इन  पोस्टर  को

 डिशडयूल  कर  दिया  जाये  |  मैं  चाहता  हु  कि
 सरकार  सर्वे  कराये  कि  कितना  कोटा  भरा

 गया  है  और  कितना  वाकी  है  और  जो  बाकी  है
 उसको  भरने  की  सरकार  गेशिश  करे  1

 ऐसा  नहीं  होता  है  तो  हमारी  बदनामी  भी
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 होती  है  और  हमें  जो  फल  मिलना  चाहिए  वह
 भी  नहीं  मिल  पाता  है  ।

 दिल्‍लो  पुलिस  में  भरती  के  सम्बन्ध  में
 मेरे  पन्त  जी  को  व्यक्तिगत  तौर  पर  दर्जनों
 पत्र  लिब  हैं,  कान्फिडेशल  पत्र  भी  लिख  हैं,
 राजनीतिक  पीड़ितों  के  लड़कों  को  पेश  भो
 किया  है,  उनकी  दरख़ास्तें  भी  भेजी  हैं  लेकिन
 फिर  भो  दो  साल  में  में  एक  भी  ऐसे  ग्रामीण
 को  दिल्‍लो  पुलिस  में  भरता  नहीं  करा  पाया

 1  पुलिस  लाइज  में  जो  पुलिस  कमांडेंट  हैं,
 जो  भरती  करने  हैं  वह  उम्मीदवारों  को  अपने

 घर  बुला  कर  उन  से  रिश्वत  लेते  हैं  और  उनको
 नौकरी दे  देते  हैं।  दिल्‍ली  पुलिस  में  जो  भरती
 हो  रही  है  यह  श्रप्टाचार  का  अदा  है  शौर  जो

 मौजूदा  कांट  हैं  वह  श्रप्टाचार  के  सब  से

 ड ्ग्रह्  बने  हुए  हैं।  उनके  खिलाफ  इनक्वायरी
 होनी  चाहिए  बौर  भरता  के  लिए  निष्पक्ष
 ग्रा योग  जेमी  कोई  समस्या  होना  चाहिए  जोकि
 योग्यता  के  ग्राधार  पर  सत्र  चोरों  को  ध्यान  में
 रखते  हुए  लोगों  को  भरती  करे  ।

 इन  शब्दों  के  साथ  में  इन  मांगों  का

 अनुमोदन  करता  हू  ।

 श्री  डल  बिहारी  बा जय पी  (ग्वालियर  )  :
 में  एक  ऑचि्य  का  प्रश्न  उठाना  चाहता  है  ।

 गृह  मंत्रालय  की  मांगों  पर  चर्चा  हो  रहीं  है
 लेकिन  सदन  में  गृह  मची  महोदय  नहीं  हैं  ।
 राज्य  मंत्री  तो  हैं  लेकिन  बढ़  नहीं  हैं  ।  गृह  मंत्री
 जी  ने  गृह  मंत्रालय  के  काम  को  अभी  ग्राम
 सम्भाला  है  ।  यह  महत्वपूर्ण  चर्चा  है  1  इस  में
 उनको  सदन  में  उपस्थित  रहना  चाहिये  ।
 ग्राम  बह  सदन  में  रहने  के  लिए  भी  समय  नहीं
 दे  सकते  हैं  तो  महालय  की  देखभाल  के  लिये
 कसे  समय  देंगे  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  RAGHU
 RAMAIAH*:  The  Home  Minister  was
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 here  for  some  tima  The  Prime  Mi-
 nister  was  also  here  for  some  time
 Now  they  have  gone  out.  But  botn
 the  Ministers  of  State  are  here.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Who  is  going  to  reply  to  the  debate?

 SHRI  K.  RAGHU  RAMAIAH:  The
 Home  Minister.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Without  hearing  the  debate?

 SHRI  K.  RAGHU  RAMAIAH:  He
 hus  already  heard  part  of  it  and  he
 will  natrually  go  through  the  other
 part..

 SHRI  0.  H.  MOHAMED  KOYA
 (Manjeri):  Mr.  Chairman,  I  shall  be
 very  brief  and  limit  my  observations
 to  the  points  raised  by  me  in  my  cut
 motions,

 The  Home  Ministry  in  their  report.
 have  spoken  about  an  improvement
 in  the  communal  situation.  Tney  say
 that  the  improvement  in  the  commu-
 na]  situation  noticed  in  97l  continu-
 ed  to  be  in  evidence  during  the  year.
 But  the  figures  given  show  that  there
 js  no  room  for  complacency.  240
 communal  incidents  have  taken  place
 in  the  current  year.  including  aw  cf
 a  sevious  nature.  That  is,  there
 were  communal  incidents  for  two
 days,  then  there  was  a  holiday  from
 it  and  again  for  two  davs  we  have
 had  communal  riots.

 In  the  recent  communal  inciderts.
 specially  those  after  the  agitation  in
 cofnection  with  the  Aligarh  Univer-

 sity  Bill,  the  police  behaved  very  par-
 tially.  There  was  no  inquiry  institu-
 ted  jnto  the  riots.  Really  the  minori-
 4y  community  suffered  more  at  the
 hends  of  the  police  and  the  CRP  than
 at  the  hands  of  the  goondas  or  the

 majority  community.  There  is  a

 saying  in  Malayalam  which  s-  if  the

 fence  starts  eating  up  the  crop.  why
 blame  cattle?  If  the  police  who

 sught  to  be  neutral  and  impartial,
 who  should  protect  the  life,  honour
 ang  property  of  the  minority  com

 munities  behave  partially.  it  becomes
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 a  pitable  position.  There  is  also  no
 inquiry  held  into  this.  I  would  like
 the  Home  Ministry  to  see  that  after
 every  communal  riot,  an  inquiry  is
 immediately  instituted  to  go  inty  the
 reasons  for  the  riot,  the  attitude  ad-
 opted  by  the  police  should  also  be
 gone  into  and  brought  out.

 In  Kerala,  we  tried  a  novei  example.
 Where  a  minority  community  suffered
 joss  of  a  mosque,  madrassa  or  other
 religious  places,  it  woulq  be  repaired
 at  the  cost  of  the  State.  ‘his  has
 bad  a  very  salutary  eilect  on  the
 goondas  and  anti-social  elements.  They
 knew  that  if  they  destroyed  a  mosque
 or  other  religious  building,  it  would  be
 repaired  at  the  cost  of  the  State.  $9
 they  refrained  from  doing  50.

 In  Nagpur,  Rajasthan,  a  few  days
 ago  there  was  a  riot.  This  was  spar-
 keq  off  by  a  small  incident.  Two

 boys  belonging  to  two  ditferent  cem-
 munities  were  quarrelling  but  it  dev-
 eloped  into  riot.  There  also  the

 police  behaved  in  a  partial  way.  This
 is  not  mentioned  in  the  Report,  but
 this  is  of  recent  occurrence.

 Then  there  was  a  communal  riot
 in  Gonda,  UP,  where  Ww  had  com-

 plaints  about  police  atrocities  and  par-

 tiality  shown  by  the  CRP.  In  Gulbar-

 ga  also  there  was  8  riot.  There
 again,  there  was  no  inquiry.  No  tribu-

 nal  was  set  up.  Even  after  25  years
 of  independence  and  slogans  about
 communal  harmony  and  socialism,

 we  could  not  prevent  eammunzal  riots

 taking  place  every  two  days  with  4

 break  on  the  third  day.  This  is  real-

 ly  a  very  sorrowful  state  of  affairs.  I

 hope  the  Home  Ministry  will  strength-
 en  their  intelligence  department.  Most

 of  these  communal  riots  are  not  spont-
 aneous,  but  they  are  brought  about  by

 reonspiracy.  The  intelligence  depart-
 ment  is  very  weak  and  is  not  able  to

 nip  the  trouble  in  the  bud,  to  bring
 the  offenders  to  book  in  advance

 As  Shrimati  Subhadra  Joshi  said.
 the  police  wete  very  active  during  the

 Aligarh  agitation.  They  were  firirg
 on  peaceful  demonstrators,  but  in  the
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 CaSe  of  Banarns
 they  were  inactive.
 lity?

 Hindi:  University,
 Why  this  partie-

 Similarly  in  regard  to  taking  action
 against  newspapers  instigating  com-
 munal  riots,  the  police  have  been  very
 active  8५  far  as  the  Urdu  newspapers
 are  con:  erned,  85  was  brought  out
 in  the  vase  of  ua  cartoon  against
 Golwalkir.  I  have  no  grievance  on
 this  score.  Action  should  be  taken
 against  trring  newspapers.  But  when
 other  conmunal  newspapers  of  cther
 side  do  the  same  thing.  tney  are  let
 out;  no  netion  is  taken.  We  have  got
 the  case  of  Mother  India.

 There  are  various  cther  papers  also
 which  indulge  in  this  kind  of  insti-
 Ration,  and  they  go  scot-[ree.

 Of  course,  the  Aligarh  question  has
 again  cone  to  limeiight,  and  the  Mus-
 lim  community  has  got  its  grievance
 against  the  Aligark  Muslim  Univer-
 sity  Bill  which  was  rushed  through  in
 this  House.  If  the  Aligarh  Muslim
 Universi'y  Act  is  not  amenced  =  on
 the  lines  of  the  Beg  Committee  re-
 port,  the  Muslim  community  is  surely
 going  to  protest  aysinst  the  measure
 and  surely  there  will  be  agitation.
 There  will  be  partiality  on  the  part
 of  the  police  behaviour  against  the
 minorities,  and  it  wil]  be  against  the
 assurane's  given  tv  the  minorities
 from  tire  to  time.

 Then,  both  Shrimati  Subhadra
 Joshi  ang  Shri  Shanum  in  their  spe-
 eches  po  nted  out  the  position  regard-
 ing  representation  for  the  Muslim
 Universily  in  the  services  T  do  not
 want  t>  uote  the  figures,  because  they
 will  not  be  to  the  «redit  of  the  Mir.is-
 try,  but  there  is  no  use  of  our  telling
 in  this  }Iouse  and  then  the  Govern-
 ment  giving  assurances  that  ¢very-
 thing  wil  be  looked  after.  The  cnly
 way  to  improve  the  situation  is  to
 give  thera  reservation  hy  declaring  the
 Muslim  community  as  a  backward
 community.  Of  course,  we  have  to
 appoint  a  Commission  as  we  have
 done  in  Kerala.  In  Kerala,  the  Mus-
 lims  are  adequately  represented  ::  the
 Government  departments  because  they
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 have  been  declared  as  a  backward
 community  after  the  question  was
 gone  into  by  a  competent  Commission.
 As  far  as  the  representation  of  Mus-
 lims  in  the  services  in  the  rest  of  In-
 dia  is  concerned,  both  Shrimati  Su-
 bhadra  Joshi  and  Shri  Shamim  quoted
 the  figures.  Their  representation  is
 much  worse  thar  that  given  to  the
 Harijans;  it  is  only  nominal.  I  would
 like  the  Home  Minister  to  aprointa
 Commission  to  g)  into  this  c:i7sfion
 ang  declare  thein  ag  a  backward  com-
 munity  and  see  that  they  are  given
 adequate  representation  in  che  fel
 vices.

 Then  there  is  the  question  of  ling-
 uistic  minorities.  When  we  are  on  the
 eve  of  the  election,  surely  we  speak
 so  much  about  the  minorities  and
 various  assurances  afte  given  ena  we
 forget  it  alter  the  votes  are  counted
 and  a  new  Ministry  is  formed.  Urdu
 has  been  neglecterl  Urdu  is  In-
 dian  lanhguaje.  The  birthplace  of
 Urdu.  Urdu  must  be  given  the  status
 do  with  any  other  ‘uestion.  There-
 fore,  the  Government  of  India  should
 do  something  to  preivule  the  cavse  of
 Urdu.  Urdu  must  be  given  the  status
 of  a  second  language  in  the  North
 Indian  States  as  well  as  in  some  of  the
 South  Indian  States  where  there  is  a
 large  chunk  of  linguistic  minorities
 which  are  having  Urdu  a3_  their
 mother-tongue.  There  is  no  arrenfe-
 ment  for  teaching  Urdu  to  them
 There  is  no  minority  Urdu  language
 school  in  places  where  there  are  many
 Urdu-speacking  people.  (Interruptions
 I  refuse  to  be  dictated  by  you.  I  have
 a  right  to  speck  in  my  jamguage  =  I
 like.  Even  if  I  do  not  speak  Urdu,
 I  have  a  right  to  plead  its  cause.

 MR.  CHAIRMAN;  Please  sit  duwn.
 all  of  you.  The  hon,  Members
 should  not  interrupt  him.  He  may  be
 knowing  Urdu  or  he  may  not  be  knw-
 ing  Urdu.  He  is  pieading  the  cause
 of  Urdu.  You  take  if  like  that.

 SHRI  8.  A.  SHAMIM:  Even  —  non-
 Harijans  can  plead  the  cause  of  Hari-
 jans.  So,  what  is  wrong  in  this?

 MR.  CHAIRMAN:  No  cross-talks
 please.

 a
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 SHRI  C.  H.  MOHAMED  KOYA:
 I  would  like  them  to  plead  for  Tamil
 and  other  languages  also.  Sir,  I

 would  like  the  Central  Government  to
 take  stens  to  see  that  Urdu  is  given
 the  status  of  a  second  language  in
 all  the  States  where  Urdu  is  spoken.

 One  word  about  freedom  fighters
 and  pension.  I  was  very  sorry  to  find
 that  the  freedom  fighters  in  the  Mal-
 abar  rebellion,  miscalleq  Mopleh  re-
 bellion,  wre  excluded  frum  the  pur-
 view  of  those  who  are  eligible  for  this
 pension,  This  was  part  of  the  freedom
 struggle  and  the  official  history  of  the
 Congress,  in  Kerala  has  stated  that  it
 was  so.  The  Kerala  Government  of
 which  Congress  Party  is  a  component
 has  declared  that  those  who  took  part
 in  the  Malabar  Rebellion  were
 freedom  fighters  and  it  was  part  of
 the  national  struggle.  Actually  they
 were  free  for  six  months  and  they
 fought  in  such  a  memner  that  the  Bri-
 tish  thought  at  one  stage  of  giving
 them  inilependence  and  writing  them
 off.  There  was  a  wagon  tragedy  also
 there;  about  a  hundred  people  were
 put  in  a  closeq  wagon  and  transported
 to  Podanur  and  by  the  time  the  wagon
 reacheq  that  place,  many  died;  only

 a  few  mmained.  This  rebellion  is  a
 thrilling  chapter  in  the  history  of
 India.  In  the  Central  Assembly  natio-
 nalist  leaders  fought  for  the  cause  of
 Maplahs  who  were  sent  to  Andamans
 and  other  places  for  life  imprisonment
 and  for  the  family  of  those  who  were
 summarily  trieq  and  killed  on  he  spot.
 I  find  that  some  officer  in  the  Home
 Ministry  has  reporteq  that  they  are
 not  eligible  for  pvlitical  pension  and
 I  do  not  know  why  the  Home  Ministry
 should  be  guided  by  advice  from  burea-
 ucrats  on  this  matter,  from  people  who
 do  not  know  anything  about  history-
 Therefore,  he  should  look  into  it  perso
 nally,  and  see  that  they  are  also  in-
 cluded  for  this  purpose.  Many  of
 them  are  still  alive;  they  were  brave
 fighters  for  freedom  ind  have  made
 sacrifices  and  justice  should  be  done  to
 them,
 4092  L.S.—2.
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 SHRI  TARUN  GOGOI  (Jorhat):  For
 a  vast  country  like  India  full  of  diver-
 sity,  there  are  bound  to  be  so  many
 vexeq  problems  and  the  function  of
 the  Home  Ministry  is  not  easy.  The
 primary  function  is  not  only  the  main-
 tenance  of  law  ang  order;  with  the
 changing  concept  of  statehood  the  Gov-
 ernment  has  a  great  role  to  play  in
 achieving  socio-economic  objectives.
 Though  India  has  attained  Indepen-
 dence  25  years  back,  the  administra-
 tive  machinery  which  is  instrumental
 in  bringing  about  socio  economic
 changes  continues  to  remain  in  the
 same  old  fashion.  Unless  the  machi-
 nery  is  drastically  overhauleg  ang  it
 is  brought  closer  and  nearer  the  peo-
 ple,  it  will  be  difficult  to  avhieve  our
 objects.  The  officials  consider  them-
 selves  to  be  the  masters  of  the  people,
 not  their  servants.  The  high  officials
 and  administrative  officers  Jo  not  have
 sympathy  to  the  poor  and  down  -trod-
 den  people.  It  is  hecause  of  the
 wrong  recruitment  policy  and  the  en-
 vironment  in  which  they  are  brought
 up  which  is  divorced  from  the  people.
 In  the  matter  of  appointments,  merit
 shoulq  not  be  the  spirit  or  considera-
 tion;  the  outlook  ang  attitude  must
 also  be  taken  into  consideration:  they
 must  be  committeg  to  democratic  s0-
 cialism.  The  members  of  the  UPSC
 should  also  be  appointeq  in  such  8

 way  that  they  have  the  outlook  and
 attitude  necessary  to  bring  about  sccio-
 economi,  changes.  Persons  with  bure-
 aucratic  mentality  cannot  be  expected
 to  recruit  men  who  will  be  fit  in  to-
 day’s  requirements.  The  prcblem  of
 student  unrest  and  violence  in  the
 university  campuses  is  causing  great
 anxiety.

 To  a  great  extent,  the  present  sys-
 tem  of  education  is  also  responsible;
 the  system  of  education  has  not  been
 changed  with  the  changing  time.  It
 has  not  had  any  relationship  or  nexus
 with  the  realities  of  life.  Our  system
 of  education  does  not  enable  us  to
 meet  the  challenges  of  the  times.  Ins-
 tead  of  making  us  to  face  the  chal-
 Jenges  to  the  present  day  problems,  it
 makes  us  more  and  more  difficult  to
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 face.  So  long  as  the  present  system
 of  education  continues  divorced  from
 the  reality  of  the  life  with  the  problem
 of  unemployment  etc..  the  future  for
 the  students  will  be  bleak  and  stu-
 dents  unrest  and  violence  are  bound
 to  be  there.  There  is  also  a  duty  cst
 on  all  the  political  parties  to  see  that
 they  do  not  use  the  students  as  their
 pawns  in  achieving  their  narrow  poli-
 tical  objectives.

 vs  regards  North-Eastern  region,
 the  whole  of  Assam  has  been  reorga-
 nised  anq  different  Councils  have
 been  set  up  known  as  North-Eastern
 Council  with  a  view  to  accelerating
 the  balanced  development  of  these
 areas.  This  area  is  quite  different
 from  the  other  areas,  Assim  is  a
 small  area.  We  are  having  a  farge
 number  of  States.  Even  this
 small  State  has  been  split  into
 three  and  two  Union  territories  also
 and  the  whole  arza  consists  now  of
 Assam,  Megnalaya,  Nagaland,  Mizo
 Ram,  Manipur,  Tripura  and  Arunachel
 Pradesh.  These  areas  were  neglected
 during  the  British  times  and  as  a  res-
 ult  of  that.  they  were  larging  far  be-
 hind.  Even  after  independence,  these
 have  not  received  as  much  attention
 as  they  should  have.  As  a  result  of
 that  also,  the  whole  of  the  area  has
 been  lagging  far  behind.

 The  State  of  Assam  has  pot  links
 with  a!l  the  other  States.  In  a  state
 like  Assam,  you  will  find  a  lot  of  na-
 tural  and  mineral  resources  available,
 Still  it  is  in  a  backward  state,  It  has
 not  been  able  to  occupy  a  prominent
 Place  in  the  industrial  map  of  India.
 Even  to-day  there  is  no  broadguage
 railway  line  upto  Gauhatij.  It  has
 been  the  demand  of  the  people  of  this
 area  that  there  should  be  8  brnad-
 gauge  railway  line  at  least  upto  Tin-
 sukia.  But,  that  was  extended  only
 upto  Bongai  Gaon.  I  do  not  under-
 stand  why  it  has  been  left  half-donc.
 Because  of  conversion  from  meter  to
 broadgauge  it  takes  more  time  and
 adds  additional  cost.  There  is  pilfer-
 age  and  that  of  conversion  point.  We
 have  to  pay  a  higher  price  for  all  the
 articles.  As  a  result  of  this,  the  people
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 in  these  areas  have  to  undergo  a  iot
 of  suffering  and  hardship.

 Regarding  employment  of  local  peo-
 ple,  it  has  all  along  been  the  policy
 of  the  Central  Government—it  has
 also  been  reiterated  so  many  times  in
 Parliament  as  well  by  the  Home  Min-
 ister  and  even  by  the  Prime  Minister—
 thai  in  the  matter  of  employment,
 local  people  should  get  their  due
 share.  In  actual  practice,  what  do  “ve
 find?  You  will  find  that  there  ave
 more  and  more  violations  of  this  dir-
 ective.  In  a  State  like  Assam,  you
 will  find  that  all  the  Central  Govern-
 ment  undertakings—public  sector  un-
 dertakings—the  local  people  have  nut
 got  their  due  share  in  the  mutter
 of  empiayment.  As  a  result  of  this
 there  is  dissatisfaction  among  the
 locul  people.  I  hope  the  hon.  Home
 Minister  wil]  look  into  the  matter  und
 will  see  that  the  directive  is  strictly
 complied  with.

 Recently,  Assam  witnessed  an
 precedented  agitation  over  the  medium
 of  instruction  in  the  Universities.  As
 a  result  of  this.  there  was  a  distur-
 bance  and  there  was  loss  of  Jife  ond
 property  as  well.  Everyone  =  con-
 demned  the  violence  whether  it  be  in
 Bengal,  Bihar  or  Assam  or  in  any  port
 of  the  country.  It  is  heartenin:)  tu
 note  thal  due  to  stringent  measures
 taken  by  Government  and  due  io  the
 cooperation  of  the  people  there  us  well
 us  the  cooperation  received  from  the
 Centra]  Government,  the  situation  has
 heen  brought  under  control  and  nor-
 malcy  has  been  restored.  And  confi-
 dence  among  the  people—minority
 community  especially—has  been  res-
 tored  and  the  students  who  had  left
 their  institutions  have  started  coming
 hack.  Out  of  about  eight  hundred,  six
 hundred  have  gone  back,  only  209  or
 so  are  staying  in  Calcutta.  You  will
 be  glad  to  know  that  to-day  Shri  D.
 K.  Borooah  and  Shri  Purkayastha,  the
 Supply  Minister  of  Assam  Government
 have  left  for  Calcutta  to  persuade
 them  to  come  back  to  Assam.  Mr.
 Purkayastha  himself  has  expressed
 great  satisfaction  about  the  measures
 taken  by  the  Government  of  Assam.
 The  three  ministers  of  West  Bengal
 who  visited  Assam  have  also  express-

 un-
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 ed  their  satisfaction  about  the  mea-
 sures  taken  by  the  Government  of
 Assam.  It  is  also  the  sincere  desire
 of  the  people  of  Arcam  to  live  in
 peace  and  amity,  which  is  need  of  the
 hour,  so  that  there  may  be  balanced
 development  of  the  whole  area.

 There  was  a  time  when  the  border
 problem  between  Assam  and  Nagaland
 was  about  to  be  turned  into  an  armed
 conflict,  but  luckily  due  to  the  coopera-
 tion  between  the  two  Chief  Ministers
 they  have  come  to  an  understanding.
 I  hope  with  the  cooperation  of  both
 the  Governments  as  well  as  the  Cen-
 tral  Government.  this  problem  will  be
 solved  very  soon,

 The  increasing  activities  of  the  Naga
 and  Mizo  rebels  are  threatening  the
 security  of  the  eastern  region.  I  re-
 guest  the  minister  to  be  vigilent  about
 their  activities.

 With  these
 Demiunds.

 words,  I  support  the

 श्री  वीरभद्र  सिह  (मंड)  सभापति
 महोदय.  मैं  गृह  मंत्रालय  की  मांगों  का  समर्थ न
 करने  के  लिए  खड़ा  हुआ  हूं  ।  पिछले  कुछ  महीनों
 से,  विशेषकर  पिछले  कुछ  दिनों  से  साने  देश  भर
 में  कानून  और  व्यवस्था  के  प्रश्न  को  लेकर
 सदन  में  और  सदन  के  बाहर  चर्चा  हो  रहो  है  ।
 बस  देश  की  राजधानी  दिल्ल  में  जो  कानून
 शौर  व्यवस्था  की  स्थिति  हैं  उस  पर  चर्चा
 करने  का  मोका  भी  इस  सदन  में  मिला  है  ।

 मुझे  कुछ  विशेष  बताने  की  ग्रा वश्य कता  नहीं  है
 क्योंकि  सदन  में  काफी  इस  विषय  पर  पहले
 चर्चा  हो  चुकी  है  कि  आज  विशेषकर  दिल्‍ली  में

 कानून  और  व्यवस्था  की  क्‍या  हालत  है  ny
 आये  दिन  हम  अखबार  में  पढ़ते  हैं,  कोई  न  कोई
 अपराध  यहां  पर  होते  रहते  हैं--कभी  कोई
 खून  होता  है,  कभी  कोई  डकैती  पड़ती  है
 कभी  चोरियां  होती  हैं  तो  कभी  दिन  दहाड़े
 लोगों  को  लूटा  जाता  है  1  इस  प्रकार  की
 अवस्था  आज  हमारे  देश  की  राजधानी  दिल्‍ली
 में  है  1  मैं  समझता  हुं  इसके  कितने  ही  कारण
 हैं  ।  इस  सदन  में  भी  इस  पर  काफी  चर्चा
 हुई  है  7  इस  समस्या  के  सामाजिक  और  ग्राफिक
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 कारण  हैं  ।  हम  मानते  हैं  कि  दिल्‍ली  महानगरी
 है,  यहां  की  अपनी  कुछ  विशेषतायें  हैं  7  केवल
 यहां  ही  नहीं,  दूसरे  महानगरों  की  भी  अपनी
 विशेषतायें  होती  हैं  -  यहां  पर  लोगों  का  बड़ा
 जमघट  होता  है  |  लोग  बाहर  से  वही  भारी
 तादाद  में  यहां  पर  आते  हैं  7  यहां  की  साथियों
 एकोनामिक  प्राब्लम्स  हैं  |  लेकिन  मैं  समझता
 हैं  सबसे  बड़ा  कारण  ला  एड  आर्डर  का  जो  है
 वह  यह  है  कि  यहां  पर  जो  पुलिस  है  वह  काफी
 नहीं  है  ।  यहां  की  पुलिस  की  तादाद  ग्रा वश्य कता
 को  देखते  हुए  काफी  नहीं  है  ।  साथ  ही  आज
 पुलिस  के  पास  जो  इक्वीपमेन्ट्स  हैं  वह  भी
 बिल्कुल  आउटडेटेड  और  ग्राउटमोडेड  हैं  ।
 इसलिए  जरूरत  इस  बात  की  है  कि  पुलिस  की
 तादाद  को  बढ़ाया  जाये,  अपडेट  इक्वीपमेन्ट्स
 दिये  जायें  और  उनकी  मोबिलिटी  को  बढ़ाया
 जाये  ।  जब  तक  हम  यह  सारी  चीज  नहीं  करते
 हैं  तब  तक  मैं  समझता  हूं  हम  इस  ला  एंड
 आर्डर  की  प्राब्लम  को  ठीक  ढंग  से  सुलझा
 नहीं  पायेंगे  |

 जहां  तक  मुझे  मालूम  है,  हर  तीन  साल
 के  बाद  इस  चीज  का  रिव्यू  होता  है  कि  पुलिस
 की  जो  तादाद  है  वह  जरूरत  के  मुताबिक
 काफी  हैं  या  नहीं  ।  मैं  समझता  हूं.  कुछ  दिनो  में

 डेब्यू  होने  वाला  है  ।  इसलिए  मैं  गृह  मंत्री  जी  से
 प्रार्थना  करूंगा  कि  वें  इस  तरफ  विशेष  ध्यान
 दें  और  दिल्‍ली  की  पुलिस  को  एक  अपटडेट
 फोर्स  बनाने  में  कोई  भी  कसर  उठा  न  रखें  ।
 यदि  हमारे  देश  की  राजधानी  में  यह  हालत
 होती  है  तो  उसका  डिमारेलाईजिग  इफेक्ट
 सारे  देश  पर  पड़ता  है  |  इतना  ही  कह  कर  मैं
 इस  विषय  का  अन्त  करता  हुं  ।

 इसके  साथ  साथ  मैं  गृह  मंत्री  जी  का
 ध्यान  बार्डर  डिस्ट्रिक्ट  की  ओर  दिलाना

 चाहता  हूं  ।  960  में  हमारे  जो  सरहदी  राज्य

 हैं  उनके  बार्डर  डिस्ट्रिक्ट  का  पुनर्गठन  हुमा
 था  ।  हमारे  हिमाचल  प्रदेश  में  दो  बार्डर

 डिस्ट्रिक्ट  बने  थे--किन्नौर  और  लाहौल
 स्पीति  ।  इसी  प्रकार  से  यू०  पी०  में  भी  तीन
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 बार्डर  डिस्ट्रिक्ट  बने  थे--चमोली,  उत्तर
 काशी  और  पिथौरागढ़  |  इन  डिस्ट्रिक्ट  को
 बनाने  का  कारण  यह  था  कि  वहां  की  तरक्की
 की  जोर  सरकार  का  विशेष  ध्यान  जाये  ।
 मैं  समझता  हूं  इसमें  काफी  सफलता  सरकार
 को  मिली  ।  जिस  उद्देश्य  से  यह  जिले  बने  थे
 उस  उद्देश्य  की  प्राप्ति  हुई  है  7  लेकिन  साथ  साथ
 एक  बड़ी  समस्या  भी  इन  जिलों  के  बनाने  के
 कारण  उत्पन्न  हुई  है  कौर  वह  यह  है  कि

 डिस्ट्रिक्ट  एडमिनिस्ट्रेशन  टाप  हेवी  हो  गया  है  ।
 मैं  उदाहरणस्वरूप  बता  सकता  हूं  कि  जो
 किन्नौर  जिला  है  हिमाचल  प्रदेश  का  वह  पहले
 एक  तहसील  थी  ।  झा  उसका  एक  अलग  जिला
 बनाया  गया  हैं  ।  उस  एक  तहसील  के  तीन
 सिविल  सब  डिवीज़न  बनते  और  6  तहसीलें  बना
 दी  गई  हैं।  जहां  पर  पहले  एक  तहसीलदार  काम
 चलाता  था  वहां  पर  आज  चार  आई  ०ए  स  ०
 झ्राफिसर्स  हँ--तीन  सब  डिविज़नल  झ्राफिसर्स
 और  एक  डिप्टी  कमिश्नर  और  6  तहसीलदार
 हैं  ।  इस  तरह  से  पूरी  अफसरों  की  फौज  की
 भरमार  हो  गई  है  ।  यही  स्थिति  दूसरे  बार्डर

 डिस्ट्रिक्ट  की  हैं  ।  जहां  तक  तरक्की  का
 सवाल  है,  हमें  इन  जिलों  की  तरक्की  के  लिए
 काम  करना  है,  हमारे  बाहर  के  जो  लोग  हैं
 उनको  जागें  ले  जाना  है  |  इस  सम्बन्ध  में

 बहुत  कुछ  किया  गया  है  लेकिन  जहां  तक

 एडमिनिस्ट्रेटिव  पैटर्न  का  सवाल  है  राज
 जरूरत  इस  बात  की  है  कि  उसकी  झोर  ध्यान
 दिया  जाये  t  मैं  ने  कई  दफा  इस  झोर  राज्य
 सरकार  का  ध्यान  प्रा कर्षित  किया  है,  वे
 स्वयं  महसूस  करते  हैं  कि  वर्तमान  ढांचा  गलत

 है,  इसमें  परिवर्तन  होना  चाहिए  लेकिन  वे

 कहते  हैँ  कि  हम  मजबूर  हैं  क्योंकि  जो  एड-
 मिनिस्ट्रेटिव  पैटर्न  है  वह  सेन्टर  ने  बनाया  है
 कौर  जब  सेन्टर  हीं  कोई  परिवर्तन  करे  तभी

 हम  परिवर्तन  कर  सकते  हैं  ।

 मैं  मंत्री  जी  से  दरख़्वास्त  करना  चाहता
 हूं  कि  जहां  तक  बार्डर  की  जनता  की  शोर
 विशेष  ध्यान  देने  की  बात  है,  झ्रापने  विशेष
 ध्यान  दिया  है,  इस  बात  को  वहां  के  लोग  भी
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 स्वीकार  करते  हैं  लेकिन  आपने  वहांईपरजो
 अफसरों  की  भरमार  कर  दो  है  उसमें  कृपा
 करके  कटौती  करें  ।  उससे  इलाके की  तरक्की
 होती  नहीं  है  ।  कितने  थाने  खोले  जायें,  कितने
 तहसीलदार  श्र  पटवारी  रखे  जायें--इस
 बात  से  इलाके  की  तरक्की  नहीं  होती  है  बल्कि
 उल्टे  जनता  पर  बोझ  पड़ता  है  |  इसलिए  मैं
 दरख्वास्त  करूंगा  कि  इस  बात  पर  ध्यान  दें  शौर
 बार्डर  डिस्ट्रिक्ट  के  एडमिनिस्ट्रेटिव  पैटर्न  को
 बदलने  के  बारे  में  विचार  करें  t

 सभापति  महोदय,  अभी  हाल  में  बाम्बे  में
 बंदे  मातरम्‌  को  लेकर  झगड़ा  हुआ  शौर
 भी  इस  सदन  में  मुझे  शमीम  साहब  के  भाषण
 को  सुनने  का  मौका  मिला  ।  मुझे  बड़ी  हैरानी
 है  कि  राज  भी  भारत  में  ऐसे  लोग  हैं  जो
 बंदे  मातरम,  जो  कि  स्वतंत्रता  का  गीत  है,
 रेवोल्यूशन  का  गीत  हैं,  जोकि  भारत  माता
 की  वंदना  है  उसके  बारे  में  झ्रापत्ति  करते  हैं  ।
 मैं  कहना  चाहता  हूं  कि  भारतवासियों  के  दिल
 में  बंदे  मातरम्‌  के  लिए  भी  उतनी  ही  इज्जत  है
 जितनी  कि  जनगणमन  के  लिए  ।  जब  संविधान
 बन  रहा  था  तो  यह  प्रश्न  पैदा  हुआ  था,  वंदे

 मातरम्‌  का  प्रस्ताव  भी  आया  था  लेकिन  जब
 जनगणमन  को  राष्ट्रीय  गीत  बनाया  गया  तो
 उस  वक्‍त  यह  बात  स्पष्ट  हुई  थी  कि  वंदे  मातरम्‌
 को  भी  उसी  के  मुकाबले  की,  उसी  के  बराबर
 की  इज्जत  दी  जायेगी  ।  फिर  आज  उसके
 बारे  में  सन्देह  क्‍यों  पैदा  किया  जा  रहा  है  ?
 राज  यदि  वंदे  मातरम  के  प्रति  कोई  किसी
 किस्म  का  अपमान  करता  है  तो  उसे  भारत  के
 नागरिक  बर्दाश्त  नहीं  कर  सकते  हैं  ।  मैं  आपसे
 प्रार्थना  करना  चाहता  हूं  कि  राज  हमनें  कानून
 बना  रखा  है  कि  जो  भी  भारत  के  राष्ट्रीय
 गीत  का  प्रदान  करेगा  उसको  सज़ा  दी
 जायेगी,  उसको  दंडित  किया  जायेगा  a  मैं  प्रा पसे
 दरख्वास्त  करता  हूं  कि  वंदे  मातरम्‌  को  भी

 वही  दर्जा  दिया  जाये  शौर  उसके  लिए  सरकार
 उस  कानून  में  संशोधन  करे  ताकि  वंदे  मातरम्‌
 का  अपमान  करने  वालों  को  भी  दंडित  किया
 जा  सके  |



 "957  2.  6.  Min.  of

 |
 श्री  एस०  Uo  शमीम  :  यह  कैसे  हो

 सकता  हैं  ?  (व्यवधान)  क्‍यों  नहीं  आपने

 उसको  नेशनल  सांग  बनाया  था  ?  (व्य-

 बंधान)  .  ,  ,

 It.is  not  a  national  song.  Nehru  had
 rejected  it.  Gandhiji  had  rejected  it.

 MR.  CHAIRMAN:  Mr.  Shamim,  you
 cannot  disturb  the  House  like  this,
 The  hon.  Member  is  making  a  point.
 He  says  that  it  should  be  made  a  na-
 tional  song.  Well,  he  has  a  right  to
 make  it.  You  cannot  interfere  like
 this.

 |  PROF.  MADHU  DANDAVATE
 (Rajapur):  If  you  permit  a  second's
 intervention,  I  would  like  to  quote
 from  the  proceedings  of  the  Constitu-
 ent  Assembly,  so  that  further  trouble
 will  not  be  there.  I  would  not  like  to
 raise  any  controversy.  Sir,  in  the
 Constituent  Assembly,  at  the  fag  end
 of  the  Constituent  Assembly,  Pandit
 Jawaharlal  Nehru  got  up.  He  said.  I
 am  quoting  his  words  from  the  record.
 He  said:

 “It  would  have  been  better  if  a
 formal  resolution  regarding  National
 Anthem  were  adopted.  However,  ir
 has  been  decided  that  I  should  make
 a  statement  on  behalf  of  the  Cons-
 tituent  Assembly  and  that  wouid  be
 adopted.”

 ‘Then,  it  is  recorded  therein,  that  then
 he  said:

 “Jana  Gana  Mana  will  be  the
 National  Anthem.  However,  with
 the  slogan  of  Vande  Mataram,  many
 freedom  fighters  have  gone  to  gal-
 lows,  and  therefore,  Vande  Mataram
 will  have  the  same  status  as  the
 National  Anthem.”

 After  that,  the  President  of  the  Cons-
 tituent  Assembly  gave  the  slogan

 Vande  Mataram  ang  all  got  up  and
 ‘sang  Vande  Mataram.

 MR.  CHAIRMAN:  You  have  made
 it  clear.
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 श्री  वीरभद्र  सिह:  मान्यवर,  मैं  माननीय

 दंडवते  जी  का  आभारी  हूं  कि  उन्होंने  मेरी

 बात  की  पुष्टि  की  t  मेरी  गृह  मंत्रालय  से

 प्रार्थना  है  कि  जो  नेशनल  सौंप  है  उसका

 जो  निरादर  करे  उसको  दंड  देने  की  व्यवस्था

 है,  उसमें  बन्दे  मातरम  को  भी  शामिल  करें

 ताकि  जो  उसको  अपमानित  करे  उसको

 भी  दंड  दिया  जा  सके  t

 सभापति  महोदय,  हमारे  देश  के  अन्दर

 अभी  भी  यूनियन  टैरिटरीज़  हैं,  पहले  ज्यादा

 थीं,  अब  कुछ  कम  हैं।  मैं  मानता  हूं  कि

 जितनी  भी  यूनियन  टैरिटरीज़  हैं  उन  सब  को

 राज्य  का  दर्जा  नहीं  दिया  जा  सकता  है  ।  क्योंकि

 कोई  बहुत  छोटी  है,  और  किसी  की  दिल्‍ली

 की  तरह  से  अपनी  विशेषता  है।  मगर  मैं

 चाहता  हूं  कि  जो  हमारी  सरकार  है  वह  स्पष्ट

 निर्णय  दे  कि  उसकी  यूनियन  टैरिटरीज़  के

 भविष्य  के  बारे  में  क्या  नीति  है।  मेरे  दिमाग

 सें  गोवा  का  प्रश्न  है।  वह  पहले  पुर्तगाल
 के  अधीन  था,  उसके  बाद  अलग  यूनियन  देरी-

 टरी  के  रूप  में  सामने  आया  ।  सवाल  पैदा

 हुआ  कि  गोवा  को  महराष्ट्र  मे ंमिलाया  जाय

 या  मैसूर  में  मिलाया  जाय,  या  अलग  रखा

 जाय  वहां  की  जनता  ने  यह  फैसला  किया

 है  कि  वह  अलग  रहना  चाहती  हैं  तो

 मैं  समझता  हूं  कि  यह  तो  फैसला  हो  गया  है
 कि  गोझा  को  अलग  रखना  है  Z  अगर  उसको

 अलग  रखना  है  तो  उसको  हमेशा  के  लिये

 यूनियन  टैरिटरीज़  के  तरीके  सें  नहीं  रखा  जा

 सकता  है  ॥  आपको  गोआ  के  बारे  में  निर्णय

 करना  पड़ेगा  |  उसको.  राज्य  का  दर्जा  द,

 जैसे  हिमाचल,  मनीपुर,  त्रिपुरा  को  आपने

 पूरे  राज्य  का  दर्जा  दिया  हैं  t  तो  मैं  गृह
 मंत्रालय  से  बर्खास्त  करूंगा  कि  जो  यूनियन
 टेरीटरीज  हैं  उनके  बारे  में  झ्रामतौर  पर,

 शौर  गोआ  के  बारे  में  खास  तौर  पर  अपना

 वक्तव्य  दें  कि  उनकी  इस  बारे  में  नया  नीति

 है  t  वह  कब  गोआ  को  पूर्ण  राज्य  का  दर्जा

 देना  चाहते  हैं  ?
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 अन्त  में  एक  बात  कह  कर  अपना

 भाषण  समाप्त  करता  हूं  शौर  वह  यह  कि
 छापने  नौर्थ;  ईस्टर्न  इण्डिया  के  लिये  नार्थ
 ईस्टर्न  काउन्सिल  का  गठन  किया  है,  यह  एक
 बरच्छा  कदम  है  इससे  प्रदेशों  को  एक  दूसरे
 को  समझने  में  वहां  की  समस्याओ्रों  को  सुलझाने
 में  बड़ी  मदद  मिलेगी,  बौर  उस  इलाके  के
 विकास  में  भी  मदद  मिलेगी  ।  इसलिये  मेरा

 सुझाव  है  कि  मंत्रीमहोंदय  इसी  पैटर्न  पर
 एक  नारी  वैस्टर्न  काउन्सिल  बनायें  जिसमे
 हिमाचल  प्रदेश,  कश्मीर.  चण्डीगढ़,  पंजाब
 और  हरियाणा  शामिल  हों  ।  इससे  यह  होगा
 कि  इन  राज्यों  की  जो  समस्‍यायें  हैं,  उनको

 सुलझाने  में  उनकी  तरक्की  में  बड़ो  भारी
 मदद  मिलेगी  ।  इस  नार्थ  ईस्टर्न  काउन्सिल
 के  बारे  में  आप  वहां  के  राज्यों  की  राय  लें,
 राजनीतिक  दलों  की  भी  राय  लें  ।  ग्राम  ऐसी
 काउन्सिल  बनेगी  तो  इस  इलाके  की  एकता
 बढ़ेगी  और  तरक्की  में  बड़ी  मदद  मिलेगी  1

 श्रान्त  में  एक  बात  और  कहनी  है  कि  आज

 हमारे  श  में  कई  जगहों  पर  राज्यों  के  पुनर्गठन
 की  मांग  हो  रही  है  t  मैं  उन  लोगों  में  से  हूं
 जो  समझत  थे  कि  भाषा  के  आघार  पर
 राज्यों  का  गठन  करना  भूल  थी।  उससे

 हमारे  देश  की  एकता  को  धक्का  पहुंचा  है  शौर
 विधटनात्मक  शक्तियों  को  प्रोत्साहन  मिला

 है।  जो  लोग  यह  समझते  थे  कि  भाषा  के
 आधार  पर  राज्यों  का  पुनर्गठन  करने  के
 बाद  ग्राइन्दा  के  लिये  पुनगंठन  का  प्रश्न  समाप्त

 हो  गया  है  बह  बात  गलत  साबित  हुई  है।
 राज  झा थिक  कारणों  की  वजह  से,  ग्राफिक
 विषमताझों  कों  लेकर  भी  जगह  जगह  पर
 राज्यों  के  पुनर्गठन  की  मांग  हो  रही  है  ।
 शौर  इस  सन्दर्भ  में  मैं  कह  रहा  हूं  कि  अगर

 कहीं  के  लोग  श्लील  राज्य  मांगते  हैं,  मगर
 उत्तर  प्रदेश  के  जो  पहाड़ी  लोग  हैं  वह  लग
 राज्य  मांगने  हैं  तों  कोई  हैरानी  की  बात  नहीं
 है  ।  तो  मैं  सरकार  से  कहना  चाहता  हूं
 कि  जज  जा  हमारे  देश  के  अन्दर  रीजनल
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 इम्बेलेंसेज  डिस्पेरिटीज़  पैदा  हो  गई  हैं  और
 जो  विपमतायें  पैदा  हो  गई  हैं  उनको  दूर
 करना  पड़ेगा  और  जब  तक  इनको  दूर  नहीं
 करेंगे  तव  तक  रोज  नये  नये  राज्यों  को  बनाने
 की  मांग  हमारे  सामने  झ्ञाती  रहेगी  ।

 इन  शब्दों  के  साथ  में  मैं  ग्राहको  घन्यवाद
 देता  हूं  ।

 17,08  hrs.

 DISCUSSION  ON  STATEMENT
 MADE  BY  MINISTER  OF  HEALTH
 AND  FAMILY  PLANNING  REGARD-
 ING  GURU  GOBIND  SINGH  MEDI-

 CAL  COLLEGE,  FARIDABAD
 MR,  CHAIRMAN:  We  now  take  up

 Discussion  under  Rule  93  on  the
 statement  made  by  the  Minister  of
 Health  and  Family  Planning  in  the
 House  on  the  22nd  March,  973  regard-
 ing  Guru  Gobind  Singh  Medical
 College,  Faridabad.

 I  heve  got  the  list  of  a  number  of
 speakers  here.  The  time  allotted  i:
 limited.  I  would  request  the  hon
 Members  to  be  as  brief  as  possibie.

 Dr.  Laxminarayan  Pandeya.

 Blo  लक्ष्मीनारायण  पांडेय:  (मंदसौर)  :
 सभापति  जी,  22  मार्च,  को  माननीय  स्वास्थ्य
 मंत्री  महोदय  द्वारा  दिया  गया  वक्‍तव्य  विद्या-
 थियों  में  ग्रसित  निराशा  पैदा  करने  वाला
 झोर  उनके  बहुत  लम्बे  समय  से  इस  विचार
 को  पीछे  धकेलने  वाला  सिद्ध  हुआ  जिसके
 द्वारा  उन्हें  आशा  थी  कि  सम्भवतः  स्वास्थ्य
 मंत्री  जी  कोई  ऐसी  युक्ति  ढूढ़ेंग  जिससे
 उनका  ग्रंधकारमय  भविष्य  ठीक  हो  सकेगा  |
 लेकिन  मंत्री  जी  ने  जो  यहां  वक्तव्य  दिया

 वह  उनके  पिछले  वक्तव्य  से  भी  शायद
 अत्यधिक  निराशापूर्ण  साबित  हुआ  ।  पिछले
 वक्‍तव्यों  में  जरूर  आशा  का  संकेत  दिया  था
 जिसके  वारे  में  सरकार  द्वारा  कुछ  न  कुछ
 निश्चित  कदम  उठाये  जायेंगे,  उनके  ऊपर

 सहाना  भूति पृ बक  विचार  किया  जायेगा  ऐसी
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 ora  बंधी  थी।  लकिन  22  मार्च,  को  जो

 वक्तव्य  दिया  है  और  उसके  अन्दर  जो  उन्होंने
 पिछले  स्वास्थ्य  मंत्रों,  श्री  दीक्षित,  के  भाषण

 का  हवाना  या  है  उनकों  तरक  मैं  रावका

 ध्यान  दिलाना  चाहुंगा  :

 “if  a  trust  can  be  registered  or
 constituted  and  if  charitable  ind
 public-spirited  gentlemen  interested
 in  the  education  of  students  in  Pun-
 jab  and  Haryana  and,  perhaps,  also
 in  Delhi  combine  together,  then
 sufficient  initial  funds  can  be  raised
 ....and  then  perhaps  some  way  can

 be  found.”

 यह  उन्होंने  एक  आशा  का  संकेत  दिया,  और

 इसके  जागे  बन  कर  उन्होंने  दूसरे  सदन  में

 भी  इस  बात  का  संकेत  दिया  कि  इसके  अन्दर

 कुछ  प्रगति  हुई  है  और  इसके  बारे  में  हम
 किसी  न  किसी  निर्णय  पर  पहुंच  पायेंगे  ।  लेकिन

 उसका  दिया  हमा  जो  वक्ता  ई  बहू  निराशा

 में  परिणित  हो  गया  |

 सात  में  इस  के  बारे  में  20  तदबीर  को,

 19 दिसम्बर  को,  7  मार्च  को  कौर  22  मार्च

 को  और  जो  दूसरे  सदन  में  चर्चा  हुई  उन  विभिन्न

 चर्चा  प्रों  द्वारा  सरकार  ने  इस  बात  को  स्वीकार

 करने  की  चेष्टा  नहीं  की  है,  यद्यपि  सरकार

 इस  के  अन्दर  उत्तरदायी  है,  विशेषकर

 हरियाणा  सरकार  उत्तरदायी  बनी  है,  क्योंकि

 किसी  ते  किसी  प्रकार  से  इस  कालेज  की  तथा-

 पना  के  बारे  में  एकसोप्ताइटी  बती।  इस

 सोसायटी  ने  पैसा  इकट्ठा  किया  ।  सोसायटी

 का  रजिस्ट्रेशन  हुआ  कौर  यह  सब  राज्य  की

 सरकार  की  जानकारी  में  हमा  रजिस्ट्रेशन

 Medical  College,  Faridabad  (Disc.,)

 होने  के  बाद  उन्होंने  पैसा  इक्का  करना

 प्रारम्भ  किया,  वह  भी  सामान्य  पैसा  नहीं,
 44  लाख  किया  इकट्ठा  किया  1  रुपया

 इकट्ठा  करते  के  वाद  उस  का  किस  तरह  से

 बह  TUT  करेंगे,  उसका  उपयोग  ठीक  होगा

 यानहों,द्रो  रहा  है  या  नहीं,  इस  सब  की

 जानकारी  देता  चाहिए  और  संभवत:  सरकार

 को  जानकारी  रखती  चाहिए  ।  इस  प्रकार

 की  संस्था  के  चलाने  के  बारे  में  हरियाणा
 सरकार  ने  एक  रादेश  हवा  TT  जो  राज पत्न  में

 प्रकाशित  हुजरा,  वहां  डंडे  वाडुज  लाने  की

 स्वीकृति  दी,  हास्पिटल  फैसिलिटी  की

 स्वीकृति  दी  ताकि  वह  विद्यार्थी  अपना  काम

 सोख  सके।  इस  प्रकार  से  सरकार  ने  विद्या-

 जियों  के  मत  में  भाविता  पैदा  की  कि  वास्तव

 में  कालेज  को  (  किसी  एज  मिग,  कलीम
 को  मान्यता  दो  जायेगी,  if  निवासिनी  से  ऐसी-

 'लिखित  दरोगा,  मेडिकल  कौंसिल  उस  को

 ऐश्ले  करेगी  1  इतर  तरह की  भावना  पुष्ट  हुई

 हरियाणा  की  स्टेट  गवर्नमेंट  ने  इस  सम्बन्ध

 में  एक  पत्न  लिखा  है,  उस  को  मैं  उद्धत  करना

 चाहता  हूं  ।  वह  कहते  हैं  :

 “Similarly,  necessary  approval  of
 the  Medical  Counci:  of  India  will
 have  to  be  obtained  by  the  Medical
 College  as  required  under  the  rules
 of  the  Medical  Council  of  India.  It
 is  requested  that  Government  may
 be  kept  informed  about  the  steps
 taken  for  the  establishment  of  the
 Medical  College.”

 इस  के  ग्रा गें  चल  कर  जो  दूसरा  पत्  चंडीगढ़
 से  लिखा  गया  है  l972%  वह  इस  प्रकार  है  :

 “The  College  authorities  will  have
 to  take  up  the  matter  regarding  affi-
 liation  only  after  the  college  has
 been  established  according  to  the
 requirements  of  the  university.”
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 [Sto  लक्षतोतारायण  पाण्डेय]

 यूनिवर्सिटी  को  कुछ  रिक्वायरमेंट  हों
 सकती  हैं  1  लेकिन  उन्हें  पूरा  करने  के  लिए

 जब  हरियाणा  गत  पेंट  को  म्रप्रोच  किया

 गया  तो  उन्होंने  कालेज  के  लिए  नकारात्मक

 उत्तर  दिया  किन्तु  जब  मैनेजमेंट  ने  यह  कहा
 कि  कालेज  को  करनाल  के  बजाय  फरीदाबाद

 ले  जाना  चाहते  हैं,  इस  पर  प्राप़्ति  नहीं  की

 गई  ।  आपत्ति  इस  पर  की  गई  कि  ग्राम  कालेज,

 सब-स्टैन्ड  हैं,  उस  के  पास  पूरे  फंदा  नहीं  हैं

 और  जो  भी  दूसरे  साधन  हैं  वह  पर्याप्त  नहीं

 हैं।  ऐसी  स्थिति  में  यह  सब-न्टैन्दतनई  कालेज

 होगा।  ग्रस्त  इस  हालत  को  ठीक  किया  जाय।

 एक  तरफ  स्वास्थ्य  मंत्री  ने  यह  भी  कहा
 कि  कैपिटेशन  फिर  के  आधार  पर  चलने  वाले

 जो  मेडिकल  कालेज  हैं  उन  को  सरकार

 प्रोत्साहन  नहीं  देता  चाहती  है,  हम  ते  इस

 प्रकार  के  रादेश  स्टेट  गवर्नमेंट  को  भेज

 दिये  हैं।  यदि  यह  बात  है  और  उन्होंने  इस

 प्रकार  के  आदेश  दिये  हैं  तो  मैं  मंत्री  महोदय

 से  जानता  चाहूंगा  कि  हरियाणा  गव नं पेंट  ने

 जो  सारी  की  सारी  सुविधायेोें  डिडक्शन  के

 बारे  में  डेड  विंडीज  को  लाते  की  दीं,  हास्पिटल

 के  अन्दर  उन  को  काम  करने  की  सुविधा,

 दी,  प्रैक्टिकल  इरादी  कौ  सुविधायें  दी,

 उनको  जोन  देने  के  लिए,  कहा,  उन  को

 सारी,  ग्रा वश्य क्र  सुविधायें  दिये  जाने  के  लिए

 कहा,  इस  तरह  से  विद्याथियों  को  श्रम  में

 रखने  का  कौन  सा  कारण  था?  इससे  यह

 सिद्ध  होता  है  हरियाणा  सरकार  भी  इनमें

 क  पार्टी  है  जिस  ने  सद  कुछ  जानते  हुए  भी

 इस  प्रकार  की  कार्रवाई  को  रोका  नहीं  18

 जहां  तक  इस  की  एंक्वायरी  का

 Medical  College,  Faridabad  (Disc.)
 ने  पैसा

 लिया  उनके  बारे  में  इन्क्वायरी  चली  ।

 सम्बन्ध  है,  जिन  लोगों

 लोकल  गवर्नमैंट  ने  इन्क्वायरी  की  ,  लेकिन  उस

 ने  कह  दिया  कि  चूंकि  इसका  सम्बन्ध  कम्पनी

 एक्ट  से  है  और  यह  दिल्ली  में  रजिस्टर  हुई  है
 हस  लिये  हम  इन्क्वायरी  नहीं  करेंगे,  श्राप  दीजिये  |

 वह  इन्क्वायरी  वहीं  27  हो  गई  |  दस  के  बाद

 सी०  बी०  आई०  की  ६  इन्कवॉरी  बिठाई  |  जो  लोग

 डिफाल्टर  थे,  जिन  लोगों  नन  विद्यार्थियों  को

 उकसाया  गुरू  गोबिन्द  सिह  का  पवित्र  नाम

 लेकर,  उसकी  प्रदीप  भाव तवा  को  सामने

 रखते  20  जिन  लोगों  ने  ब्रितानियों

 को  ठगा  ई  उसके  नाथ  प्राय  कुछ  करना  नहीं

 चाहते  हैं।  इतना  हो  नहीं  उन्होंने  44  लाख

 रूपया  जो  लिया  उस  का  मिसयज  किया  हैं।
 जहां  तक  मेरी  जानकारी  हाँ  उन्होंने  55  लाख

 रूपया  दूसरी  दो  कम्पनियों  को  ऋण  के  रूप  में

 इन्टरेस्ट  के  ऊपर  दे  दिया  |  उसके  बाद  कह
 दिया  कि  हमारे  पास  पूरे  फंड्स  नहीं  हैं  -  एक

 तरफ  विद्यार्थियों  को  चिट  किया,  जॉ  धोखा

 देने  वाले  लोग  हैं  उन्होंने  इंटरेस्ट  के  ऊपर  दूसरों
 को  पैसा  दे  दिया,  दूसरी  तरफ  कह  दिया

 कि  हमारे  पास  प्रवर  फूड  नहीं  है,  इसलिए

 हम  भागे  चल  कर  कुछ  नहीं  कर  सकते  ।  कहते
 हैं  कि  हमारे  पास  होस्टल  कौमों  दिन_  नहीं  है,
 लैंड  तटों  है,  पाती  की  सुविधा  नहीं  है।  मंत्रों

 महोदय  ने  22  तारीख  को  जो  वक्तव्य  दिया

 वह  बहा  ग्राश्वंजनक  हूँ  1  वह  कहते  हैं  कि
 ‘My  sincere  advice  to  my  young

 friends.  who  may  have  undertaken
 a  hungber  strike,  would  be  to  work
 hard  and  take  their  chances  for  ad-
 mission  to  there  colleges  in  the
 forthcoming  session.”

 विद्यार्थी  लम्बें  समय  से  प्रतिक्षा  करते  रहें  ।  एक
 वर्ष  की  लम्बी  ग्र वधि बीत  गई  कौर  आप  कहते
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 हैं  कि  आगे  अने  वाले  सेंगर  के  लिए  तैयारी  करें,

 परिप्त  करें  मेहनत  करें  और  एडमिशन  लेने

 “का  प्रयत्न  करे।  यदि  श्राप  को  यहीं  बात  कहनी
 थी  तो  मंत्री  महोदय  ने  9  दिसम्बर,  972  को

 जो  वक्तव्य  दिया,  उसके  पहले  3  नवम्बर

 में  जो  वक्‍तव्य  दिया  उसी  समय  यह  बात

 स्पष्ट  कर  दी  जाती  ्तो  इच्छा  होता  ।  वह  अपने

 भविष्य  के  बारे  में  ज्यादा  ग्राही  तरह  सोच

 सकते  |  लेकिन  तब  यह  बात  नहीं  कही  गई ।

 तब  तो  कहा  कि  हम  पंजाब  गवर्नमैंट  के  साथ

 हरियाणा  गवर्नमेंट  के  साथ  बैठ  कर  सोचेंगे  |

 हरियाणा  गवर्नमेंट  और  पंजाब  गवर्नमेंट  के

 साथ  बैठकर  सो  चा,  जानो  जैर्लानिह  के  साथ  बैठ

 कर  सोर  TF  लोगों  के  साथ  बैठकर  मंत्रणा  की

 गई  तब  एसे  व्यक्ति  को  शामिल  किया  गया

 जो  डिफाल्टर  हैं,  उस  कालिज  के  प्रमोटर  को

 बलाया  गया,  जो  चाहता  हूँ  फि  सारे  का  सारा

 पैसा  हजम  किया  जाये  ।  जो  यह  समझते  थे,

 कि  जिस  प्रकार  से  काम  आगे  जले,  इस  प्रकार

 से  कोई  सोल्यूशन  निकल  सकता  हूँ,  लेकिन  वह

 हल  निकलना  सम्भव  नहीं  था  परिणाम  यह

 हुआ  कि  जो  लोग  डोनेट  करना  चाहते  थे  और

 दूसरा  रास्ता  खोजता  चाहते  वह  रास्ता  निकालने

 में  ग्र समर्थ  हुए  1  मैं  पूछता  इं  कि  ऐसे  आदमी

 को  बुलाने  का  कौन  सा  काम  था  जिनके  खिलाफ

 शिकायत  हो,  अ्रप्टाचार  के  झरोखा  हों  बौर

 प्रमाण  हों  कि  बह  भ्रष्ट  व्यक्ति  है  और  उसने

 गलत  काम  किया  है  ।

 में  सत्री  महोदय  से  निवेदन  करता  चाहता

 हूँ  और  मैं  उनसे  धिज्चित  आश्वासन  चाहता  हूँ  ।

 मंत्री  घड़ा दय  ने  कश  उन  के  अन्दर  यही  से

 सब-स्टडी  विद्यार्थी  हैं,  जिन  के  बिलो

 परसेंटेज  मार्क्स  हैं  ।  मेरे  पास  छात्रों  की  सूची

 Health  &  Family  Planning  re.  G.  G.  Singh
 Medical  College,  Faridabad  (Disc.)

 है  ।  जिन  लोंगों  के  मेकर्स  प्रंकित  हैं  उनमें  से

 बहुत  से  ऐसे  छात्र  हैं  जिनके  मार्क्स  60
 शौर  70  परसेंट  के  बीच  में  हैं,  rs  व्यक्तियों
 के  मार्क्स  50  और  60  परमेंट के के  बीच  में  हैं  ।

 थोड़  से  छात्र  बचते  हैं  जिन  के  वालों  सटे  न्यूड
 माकपा  है ंयानि  50  एडवेंट  नीचे  के  मास  हैं।

 बातों  सब  के मार्क्स  50  परसे ट  से  अवध  हैं  ।  जो

 आप  की  टिक्वायरम॑ट्स  हैं  उन  को  वह  मेनटेन
 करते  हैं  कौर  उसके  मृ वा ब्रिक  उन  की  योग्यता
 निर्धारित  की  जा  सकता  है।  हो  सकता  है  कि
 उन  में  से  दो  चार  ऐसे  लोग  छिड  जाएँ  जिन  को
 ग्रुप  सव-स्टैन्दनई  कह  सकते  हैं।  लेकिन  दो  चार

 लोगों  के  आधार  १र  यह  कह  देना  कि  सारे  के

 सारे  विद्यार्थी  ग्र योग्य  हैं,  बट  किस  तरह  से  भर्ती

 होंगे,  मेडिकल  काबिल  में  उन  के  जाने  की  पावती

 नहीं  है,  यह  ठीक  वात  नहीं  होगो।  मेरे  मन
 में  सभो  विद्यार्थी  योग्य  हैं  ।

 WT  hrs.
 {SHRI  K.  N.  TEWARY  in  the  chair]

 मैं  मंत्री  महोदय  से  निवेदन  करना  चाहूंगा
 कि  इन  के  बारे  में  उन  के  पास  सुझाव  कराये  हैं  ।
 79  सुझाव  पेशेन्टस  और  गाजियन्स  ऐसोसिएशन
 की  तरफ  से  आये  हुए  हैं  |  उन्होंने  सुझाव  दिया  है
 कि  यदि  सारे  इक्ट्ठा  किये  हुए  फीडर  रि-क्लेफ़्ट
 करें  ग्रोवर  दिलवा  दें  तो  वह  अपनी  तरफ  से

 कुछ  और  फीडर  रेंज  कर  सकते  हैं  और  रेज  करके
 इस  कालिज  को  ठोक  तरह  से  चला  सकते
 हैं।  इस  कालिज  के  लिए  अच्छी  जमीन  भी
 ग्रुप  दिलवा  सकते  हैं  और  जब  तक  भूमि  न
 मिलें  तब  तक  यह  बालिग  उसे  भवत  में
 चलाया  जाए।  उप्र  को  कुछ  और  सुविधायें
 देकर,  साथी  देकर  कल  चलाया  जा  सकता  है  ।

 इसके  साथ  साथ  ear  गवर्नमेंट:  ने  कुछ
 सुनिवार्य  मदान  वर  रखा  हैँ,  हॉस्पिटल  कैसी-
 सिटी  दे  रक्त  हे  1  अच्छी  पर नैटो मिक  कैसी-
 सिटी  दे  रखी  है  ।  श्राप  उन  को  और  भी
 बढा  सकते  हैं  ।  इस  के  साथ  यदि  सरकार  कुछ
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 प्रयत्न  करे  तो  इस  कालिज  को  पंजाब  यूनि
 सिटी  से  भी  ऐफिलिय  गन  मिल  सकता  है.

 मेडिकल  काड  मिली  उन  को  एप्रूव  करा  सकते  ed

 लेकिन  बिना  सरबर  के  प्रयत्न  क्या  हुए  कोई

 रास्ता  ढूंड  पाने  को  गुंजाइस  नहीं  हैं  -  वह

 कोई  रास्ता  निकालना  नहीं  चाहता  a  यदि  वह
 रास्ता  निकालना  चाहतों  तो  शब  तक  कोई  न

 कोई  रास्ता  निकल  गया  होता  ।  पे  रेन्स  Ti

 सिएजन  ने  जो  सुझाव  दिया  है  yon  बार  मे

 भो  विचार  हो  सकता  है  मानो  Tere

 महोदय  हैं.  उत  को  भा  गुरू  गोविन्द  निद  पर

 श्रद्दा  है  -  वह  भो  पंजाब  के  ग्रन्थ”  जो

 हरियाणा  के  ग्रन्थ  इस  तरह  के  कामों  से

 काफी  इंटर  स्टेट  2  1  बह  झोर  संसद  के  कुछ  लोग

 मिल  कर  कौर  जो  प्रमोटर  इस  के  इन्दर  है

 आना  चाहते  हैं  उत  को  लेकर,  जिस  वजह  से  ठोक

 समझे  कोई  ट्रस्ट  बला  सकते  है  और  va  a
 के  ग्रा धार  पर  इस  कालेज  को  चलाया  जा  सक  |

 है।  यह  इतने  विद्यार्थियों  कों  मामला  है।  मंत्रा

 महोदय  ने  22  मार्च  को  जो  बयान  दूसरे  सात
 में  दिया  उन  में  कहा  था  :

 “There  is
 them  to  Patna.”

 प्राय  उन्हें  पटना  नदी  भेजना  चाहते  ।
 “There  is  mo  such  move  at  all.”

 अगर  आप  उनकी  नहीं  भेजना  चाहने  है  तो  कटा

 रखना  चहते  हैं  ?  श्राप  बतलाइये  कि  ऑन  क्या

 करना  चाहने  हैं  ?

 छापने  सात  माई  को  यह  भी  कहा  ITA
 I  may  say  just  now  that  a  move  is

 afoot  to  sulve  this  problem  within  a
 week.  So  |  woutd  request  hon.  Mem-
 bers  to  wait  till  then  when  I  would
 be  in  a  position  tu  say  something.

 MARCH  28,  973
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 wid  एप  सप्ताह  a  समय  लिया  था  किसी
 निर्णय  एर  पशु  चने  के  लिए।  लेकिन  प्राय  नहीं

 पहुंचे  है  ।  विद्यार्थियों  का  भविष्य  आपने
 ग्रस्थकारमय  कर  दिया  है।  वे  हंगर  स्ट्राइक
 पर  बेटे  हुए  हैं।  उन  की  हालत  खराब  है।
 गाज  सारा  जीवन  उनका  बर्बाद  हो  गया  है।
 इसमें  झ्रापका  बहुत  बड़ा  हाथ  है  कौर  बाप  पुकार
 कर  रहें  हैं  ar

 इस  मेडिकल  कालेज  की  तरफ  से
 जो  पृ  स्त का  निकाली  गईं  है  उसके  पेज  5
 पर  कहा  गया  है  :

 The  Minister  pas  subsequently  stat-
 ed  that  Haryana  Govt.  were  mol  i
 party  to  the  plan  to  start  a  col-ege:
 That  is  not  correct  as  has  been  men-
 tione:!  in  para  6.

 इसको  क्‍या  आपने  कंट्रेडिक्ट  किया  हूँ  |

 कालेज  स्टार्ट  करने  के  बारे  में  उन्होने  जा
 तक॑  दिया  है,  उसको  भो  ाप देखे  ।  वे  कहते  हैं
 कि  काल ेज  इस  लिए  जरा  रो  है  वि  सरकार  किसी
 भी  योजना  को  ठीक  से  चला  नहीं  पातों 1
 सरकार  के  पास  बहुत  ज्यादा  काम  है।  पांचवी
 योजना  में  सरकार  सारे  काम  पने  हाथ  में  ले
 सकेगी  अ्रववा  नहीं.  इस  में  भी  उनको  संघ  है  है  1
 वे  कहते  हैं  :

 “The  scheduled  programme  of  our
 Planning  Commission  in  the  field  of
 medical  education  in  the  public  sec-
 tor  is  lagging  far  hehind  of  the
 daily  increasing  needs  of  our  rapid-
 ly  expanding  population.  It  is  not
 possible  to  meet  this  challenging
 situaticn  unless  some  patriotic  and
 special  organisations  take  the  initia-
 tive  to  bridge  this  gap.”

 वे  कहते  हैं  कि  राष्ट्रीय  तत्वों  ने  मिलकर  यह.
 सोसायटी  बनाई  है  ।  इन  राष्ट्रीय  तत्वों  के
 खिलाफ  श्राप  कोई  कार्यवाही  नहीं  कर  रहे  हैं।
 उन्होंने  सोधे  कहा  है  कि  सरकार  अ्रसमर्य  हैं
 सरकार  कुछ  नहीं  कर  सकती  है  इस  लिए  हम
 करना  चाहते  हैं  :  लेकिन  मैं  समझता  हूं  कि
 विद्यार्थियों  के  भविष्य  के  साथ  उन्होंने  खिलवाड
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 क॑  है  ,  उनको  उन्होंने  अंधकारमय  बना  दिया

 है।  आप  भी  अपने  इस  वक्तव्य  से  कि  हम  कुछ
 नहीं  कर  सकते  हैं,  विद्याथियों  का  भविष्य  अंध-

 कारीगर  बना  रहे  हैं।  आप  कहते  हैं  कि  हमारे
 प्रयत्न  नि-फल  गये  हैं,  हमने  बहुत  ज्यादा

 प्रयत्न  किया  लेकिन  हम  कामयाब  नहीं

 हुए।  में  समझता  हूं  कि  यदि  आप

 रास्ता  ढूँढना  चाहें  तो  कोई  रास्ता

 आप  निकाल  सकते  हैं  |  जितना  पता  कलेक्ट

 किया  गया  है  उस  पैसे  का  हिसाब  प्राप्त  किया

 जाए  और  जो  अपराधी  हैं  उनको  दंड  दिया

 जाए।  जल्दी  से  उनके  खिलाफ  कार्यवाही  होनी

 चाहिए  |  अभी  तक  आपने  कार्यवाही  प्रारम्भ

 नहीं  की  है,  किसी  व्यक्ति  को  आपने  गिरफ्तार

 नहीं  किया  है  1  विद्यार्थी  बराबर  चार्ज  लगा  रहे

 हैं  कि हमारे  नाम  से  उन्होंने  44  लाख  रुपया  बटोरा

 दूसरे  लोगों  स ेलिया,  लेकित  इसके  बाबजूद  भी

 बाप  कोई  कार्यवाही  नहीं  कर  रहे  हैं।  उलटा

 विद्यार्थियों  को  कहा  जाता  है  कि  तुम  जाकर

 केश  रजिस्टर  कराओ  |  सरकार  की  निगाह
 में  यह  आए  कि  ठगी  हुई  है,  धोखा-घडी  हुई  है
 तो  सरकार  स्वमं  ऐसा  करने  वालों  के  खिलाफ

 कार्यवाही  क्‍यों  नहीं  करती  है  2  सरकार  का

 कत्तव्य  हैं  कि  वह  कार्यवाही  करे  |

 सरकार  को  इसका  हल  ढूंढना  चाहिए  ।

 और  वह  ढूढने  में  समर्थ  ह ैलेकिन  सरकार  जान

 बुझकर  अपने  दायित्व  से  बचना  चाहती  हैं  और

 ऐसा  करने  के  लिए  ही  वह  यह सब  कार्य

 कर  रही  है  |  जहां  तक  विद्यार्थियों  का

 सम्बन्ध  है  हमें  किसी  वात  में  नहीं  पड़ता  चाहिए
 केवल  इतना  ही  देखना  चाहिए  कि  इन  को

 ठीक  प्रवेश  मिल  जाए,  फिर  चाहे  राजस्थान

 के  किसी  मैडीकल  कालेज  या  पंजाब  के  मैडीकल

 कालेज  में  या  किसी  भी  मैडीकल  काले ज  में  मिले

 इससे  कोई  फर्क  नहीं  पड़ता  है  -  जहां  आप  ठीक

 समझे  उनको  प्रवेश  दिलाएं  ।  आप  कहते  है
 कि  कहां  सीटू  लिमिटेड  हैं  इस  वास्ते  प्रवेश

 दिलाना  सम्भव  नहीं  है  -  ऐसी  दशा  में  इसी

 कालेज  को  ठीक  तरह  से  चलाने  के  लिए

 सरकार  को  रचनात्मक  कदम  उठाना  चाहिए,
 इसके  बारे  में  सही  प्रक्रिया  लें  कर  सामने
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 अना चाहिये  और  यदि  सम्भव  हो  तो  कुछ
 योग्य  व्यक्तियों  की  कमेटी  बनाई  जाए  जो  कोई

 हल  निकाल  कर  विद्यार्थियों  का  जो  सर्वनाश

 एक  प्रकार  से  हो  रहा  है,  उनका  जो  भविष्य

 अंधकारमय  हो  रहा  है,  उसको  सुधारने  में
 योगदान  दे  अन्यथा  केवल  चर्चा  और  वक्तव्य

 विद्यार्थियों  के दुखमय  जोबन  को  ठीक  करने  में

 समर्थ  नहीं  हो  सकेंगे ।  मैं  एक  ही
 निवेदन  करना  चाहता  हूं  कि  आप  शीघ्र  ही
 इसके  लिए  योग्य  हल  निकालें  |

 SHRI  JYOTIRMOY  BOSU
 mond  Harbour):  I  do  not  believe  im
 mincing  words.  Mr.
 must  find  some  way  out  immediately
 to  solve  this  problem  and  help  these:
 unfortunate  young  students.  Other-
 wise  you  have  no  right  to  sit  in  the
 Treasury  benches  and  in  this  House.
 You  do  not  find  employment  for  those
 who  are  in  need  of  it.  This  is  a  field
 where  there  is  vast  scope  and  yet  you
 have  not  done  what  is  required.  Here
 is  a  very  useful  article  written  by  one
 of  the  leading  papers.  It  says:

 “While  students  clamour  for  seats.
 in  medical  colleges  and  the  majority
 of  the  population  in  the
 goes  without  doctors,  there  are  over
 half  a  dozen  medical/teaching  shops’
 which  charge  a  capitation  fee  rang-
 ing  from  Rs.  5,000  to  Rs.  13,000...
 here  of  course,  it  is  Rs.  20,000—

 “from  each  student  in  return  for
 unsatisfactory  facilities  for  impart-
 ing  so-caled  medical  education”.

 This  Government  has  always  a  pre-
 text.  It  does  not  realise,  it  does  not
 confess,  that  at  the  root  of  student
 unrest  is  this  state  of  affairs;  it  is  the
 outcome  of  these  things.

 There  is  an  acute  shortage  of  doc-
 tors.  The  Health  Survey  and  Planning
 Committee  recommended  certain  no-
 rms  etc.  and  recommended  a  ratio  of
 doctors  to  the  population  of  to  3,500.
 The  requirement  of  doctors  as  at—i970
 was  1,70870  where  as  the  expected
 availability  was  1,387,930  a  shortfall  of
 about  43,000.  The  ratio  of  doctors  to
 population  is  l  to  4,300,  a  shortfall  of
 doctors  to  the  extent  of  32.940.

 (Dia-.

 Khadi:kar,  you.

 country
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 [Shri  Jyotirmoy  Bosu]
 In  the  rural  areas,  which  you  and

 I  represent,  on  the  basis  of  a  study
 conducted.  by  the  Institute  of  Applied
 Manpower  Research,  it  has  been  esti-
 mated  that  the  doctor-population  ra-
 tio  at  present  works  out  to  ]  to  1,006,
 approx.  against  the  recommended
 figure  of  ]  to  3,500.  Statistics  regard-
 ing  the  number  of  villages  where
 doctors  are  not  availab.e  as  on  30-6-72
 show  that  there  were  200  blocks  out
 of  5,223  blocks  in  the  country  where
 primary  health  centres  had  not  yet
 been  established  and  40  primary
 health  centres  out  of  a  total  of  5,192,
 primary  health  centres  were  without
 doctors.

 This  is  the  situation  in  the  country.
 The  hon.  Minister,  Shri  Khadilkar,
 spoke  on  the  7th  March,  973  and  20th
 March,  1973.  On  the  7th  March  he
 said:

 “I  may  say  just  now  that  a  move
 is  afoot  to  solve  this  problem  within
 a  week.  So  I  would  request  hon.
 members  to  wait  till  then.  Then  I
 would  be  in  a  position  to  say  some-
 thing”.
 Shri  Khadilkar  may  draw  some

 comfort,  if  he  likes  from  his  state-
 ments.  On  20th  March  he  said,  as
 befits  a  Minister:

 “There  is  no  move  to  transport
 them  to  Patna.  There  is  no  such
 move  at  all”.

 Then  he  said  on  23nd  March,  1973:

 “There  are  medical  colleges  in
 the  country  where  admissions  are
 made  through  competitive  examina-
 tions  on  an  all-India  basis,  My
 sincere  advice....”

 ind  so  on.  Dr.  L.  N.  Pandey  has
 :poken  about  it.  This  has  come  from
 i  Minister—I  do  not  know  if  he  has
 iny  sense  of  responsibility.  With  due
 ‘egard  to  Shri  Khadilkar'’s  backeround
 ind  age.  I  am  constrained  to  say  that
 t  was  most  unbecoming  of  him  to  say
 hings  like  this.
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 Then  he  said:

 “The  Chief  Minister  of  Haryana
 has  recently  communicated  to  me
 the  result  of  the  enquiries  institut-
 ed  by  his  Government......  u

 Then  he  refers  to  the  money  having
 been  colleged  by  the  management  of
 the  college  at  their  branch  in  Delhi
 and  the  suciety  itself  being  registered
 at  Patna  and  all  that.  But  what  about
 Shri  Bansi  La.’s  message  of  goodwill’
 I  have  get  a  copy  of  the  prespectus
 they  have  published  where  he  suys:

 “I  send  my  good  wishes  on  the
 occasion  of”....

 a  very  genuine  man,  a  very  honest
 man—do  not  question  it....

 “the  inauguration  of  the  Guru
 Govind  Singh  Medical  College  and
 hospital  at  Patna’.

 This  is  the  same  organisation,  one  at
 Faridabad,  the  other  at  Patna,  Now
 he  suddenly  absolves  himself  of  all
 responsibility  and  tries  to  some  rsault
 very  comfortably,  putting  the  students
 in  great  danger.

 Again  Shri  Khadilkar  says:
 “I  would  like  to  assure  the  House

 that  no  effort  will  be  spared  to  deal
 effectively  under  the  law  with  the
 persons  or  organisation  responsible
 for  creating  this  unfortunate  situa-
 tion.  To  ensure  that  in  future  stu-
 dents  are  not  duped  in  a  similar
 manner,  the  Government  of  India
 has  taken  up  with  the  State  Govern-
 ments  the  question  of  banning  ad-
 missions  on  the  basis  of  capitation
 fees  and  the  opening  of  sub-standard
 medical  colleges  through  suitab‘e
 legislation  on  an  all-India  basis.”
 I  would  ask  Shri  Khadilkar  to  kind-

 ly  cover  this  point  in  his  reply:  what
 is  to  happen  to  these  unfortunate  boys
 who  have  already  been  duped,  black-
 mailed  and  squeezed?

 The  Minister  for  Health,  Shri  0.  P.
 Chattopadhyaya,  said  that  Government
 was  considering  the  proposal  for  tak-
 ing  over  the  colleges  by  the  State  or
 the  Central  Government  or  providing
 financial  support  to  the  colleges  when
 the  collection  of  capitation  fees  was
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 stopped.  I  want  to  ask:  how  far  have
 you  been  able  to  proceed  in  the  mat-
 ter?  Two  members  asked  whether
 the  Minister  would  constitute  a  par-
 liamentary  committee  to  go  ito  the
 affairs  of  the  Patalipura  Medical  Col-
 lege—another  feather  on  your  cap—
 where  ‘the  stinking  scandal  of  the
 working  of  private  medical  colleges’
 was  cxposed.

 MR.  CHAIRMAN:  There  is  not
 much  time.

 SHRI  JYOTIRMOY  BOSU:  A  party
 of  22  Members  got  22  minutes.  I  re-
 present  ab  purty  of  25  and  therefore
 you  can  give  me  at  least  24  minutes.
 I  will  take  another  five  to  seven  min-
 utes  et  the  most.  50  far  as  the  char-
 ging  of  capitation  fee  in  the  private
 colleges  is  concerned,  the  policy  of
 the  Government  of  India  is  to  dis-
 approve—this  is  the  reply......

 MR.  CHAIRMAN:  You  are  reading
 it.

 SHRI  JYOTIRMOY  BOSU:  Unless
 you  hammer  it,  you  cannot  make  them
 realise.  The  reply  stated  that  the
 Government  of  India  has  suggested
 the  taking  over  of  such  medical  col-
 leces—-Mr.  Khadilkar,  this  is  your
 reply  to  an  Unstarred  Question  No.
 39]7  dated  ]-l2-972—and  thev  have
 said  that  so  far  as  the  charging
 of  capitation  fees  by  private  medical
 colleges  is  concerned,  the  policy  of
 the  Government  of  India  is  to  dis-
 approve  of  this  practice  and  to  dis-
 courage  the  setting  up  of  such  medi-
 cal  colleges  under  private  initiative.
 The  Government  of  India  had.  sug-
 gested  the  taking  over  of  such  medi-
 cal  colleges  by  the  concerned  State
 Governments  after  examining  the
 economies  of  the  issue  as  medical
 education  is  in  the  State  sector.  I
 would  like  to  know  what  progress
 you  have  made  with  regard  to  this
 college  at  Faridabad,  the  college  at
 Patna—the  Pataliputra  Medical  Col-
 lege—and  the  one  called  Sampurn-
 anand  Medical  College  in  Banaras.

 Mr.  Khadilkar’s  announcement  in
 the  Lok  Sabha  on  the  move  to  enact
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 legislation  to  ban  substandard  medi-
 cal  colleges  is  a  reiteration  of  the
 Centre’s  earlier  stand  on  the  issue.
 The  Central  Health  Council  recom-
 mended  such  a  sigp  at  iis  Bhuvan.s-
 war  meeting  »  month  ago.  This  is
 dated  7th  March,  973.  I  would  like
 to  know  from  Mr.  Khadilkar  what
 steps  he  has  taken  regarding  this.

 The  parents  of  the  students  are
 very  much  concerned  about  it,  and
 they  have  formed  a  committee  and
 they  have  made  some  very  reason-
 able  requests.  Mr.  Khadilkar,  I  am
 sure,  has  a  copy  of  this.  I  would  like
 him  to  tell  us  what  he  proposes  to
 do  with  regard  to  this  six-point  de-
 mand  which  they  have  placed  before
 the  hon.  Government—I  do  not  say
 hon.  Government,  but  the  hon.  Min-
 ister,  and  would  i.t:e  to  know  what
 his  reaction  is  and  what  he  is  going
 to  do  with  that.

 There  are  l70  students  who  have  :o
 be  salvaged  from  the  Faridabad  ins-
 titution,  and  their  future  has  been
 ruined.  They  have  been  made  to  pay
 Rs.  20,000  per  head  which  total  up  to
 Rs,  44  lakhs.  This  is  not  the  first
 time.  They  have  another  branch  at
 Patna;  there  is  also  a  bungling  which
 is  going  on.  The  Patna  college  had
 taken  Rs.  15,000  for  admission  in  the
 lst  MBBS.  In  this  college  there  are
 students  with  marks  ranging  from  58
 to  G]  per  cent  in  their  qualifving  exa-
 minations.  You  will  be  surprised  to
 know  that  these  students  have  been
 for  the  last  18  months  in  the  Ist
 MBBS  of  the  Patna  college  but  it  has
 not  so  far  been  affiliated  as  it  does  not
 fulfil  the  conditions  of  the  Indian
 Medical  Council  for  the  teaching
 staff.

 The  students  have  become  frustrat-
 ed  as  their  8  months’  studies  are
 wasted.  To  cool  them  down,  the
 management  had  transferred  from
 Patna—the  State  you  represent  here—-
 50  Pre-medical  students  to  Fardibad,
 and  still  there  are  200  students  in  the
 Ist  MBBS  of  the  Patna  college  who
 are  rotting,
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 There  is  another  thing.  This  is  an-

 other  monumental  Congress  bunel-
 ing.  I  am  sorry  to  say  this,  because
 this  is  nothing  but  a  fraud.  In  the
 Pataliputra  college,  they  have  col-
 lected  Rs.  60  lakhs.  The  question  is
 this.  In  the  Faridabad  college,  you
 have  tie  Chie:  Whip  of  the  Punjab
 Vidhan  Parishad,  Mr.  <Atwal,  as  a
 member  of  the  governing  body.  I
 ‘want  to  read  out  from  the  prospectus
 where,  I  am  sorry  to  say,  there  is
 such  a  complimentary  greeting  from
 ‘our  hon.  Speaker.  It  says:

 “I  avail  myself  of  this  opportu-
 nity  to  extend  to  you  my  heartiest
 congratulations  on  this  occasion  and
 I  assure  you  all  co-operation  if  ever
 needed.”

 Now,  may  I  request  our  hon.  Speaker
 to  co-operate  With  us  in  sulvaging
 these  young  boys  whose  future  has
 been  ruined  by  these  unscrupulous
 fe‘lows  sitting  in  Patna....

 SHRI  PILOO  MODY  (Godhra):
 ..and  in  the  Treasury  Benches.
 SHRI  JYOTIRMOY  BOSU:....and

 in  the  Treasury  Benches.  Now,  there
 wus  a  proposition  for  a  trust,

 I  want  to  know  why  in  the  trust
 meeting,  which  was  presided  over  by
 Giani  Zial  Singh,  the  Haryana  Chief
 Minister's  name  is  not  to  be  seen.  It
 is  situated  in  Haryana.  Haryana  Gov-
 ernment  had  given  them  permission
 to  conduct  the  postmortem  or  the
 dissection  work.  Therefore  the  Har-
 yana  Government  cannot  get  away
 by  saving  that  they  had  no  knowledge
 of  this  institution.  The  trust  was
 constituted  at  the  request  or  advice  of
 Mr.  U.  S.  Dikshit,  the  Union  Home
 Minister  and  the  trust  meeting  was
 held....  (Interruptions).  I  have  got
 a  written  report  here,  and  the  trust
 consisted  of  people  belonging  to  one
 party  only.  In  Punjab  and  Haryana
 it  is  the  Congress  Governments  that
 are  ruling  and  in  the  Centre  a’so,  it  is
 the  Congress  which  is  ruling.  So  there
 is  one  party  ruling  in  all  places.  What
 is  preventing  them  from  coming  to
 an  understanding  and  saving  the
 future  of  the  boys,  who  have  been
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 duped,  black  mailed,  squeezed  and
 cheated  by  a  bunch  of  people  under
 the  patronage  of  people  belonging  to
 the  ruling  party....  (Interruptions)
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 I  want  to  end  by  repeating  what  J
 said  at  the  beginning:  Mr.  Khadilkar,
 we  will  not  let  you  sit  in  this  House
 unless  you  salvage  these  unfortunate
 l70  boys  from  these  miserable  condi-
 tions  which  have  taken  place  due  to
 your  negligence  and  duc  to  dishonest
 attitude  which  your  party  took....
 (Interniptions)

 SHRI  VIKRAM  MAHAJAN  (Kan-
 gra):  The  affairs  of  the  Guru  Govind
 Singh  Medical  College.  have  become
 a  great  scandal  and  the  name  of  a
 great  Guru  has  been  misused  by  a
 few  unscrupulous  people.  The  time
 has  come  when  the  Ministry  of  Health
 should  take  a  policy  decision  regard-
 ing  the  medical  colleges  in  future  and
 also  this  medical  college,  which  is
 now  under  discussion.  Approximately
 200  students  have  been  duped  and
 they  have  becn  made  to  part  with
 about  Rs.  20,000  each.  Such  a  huge
 amount  has  been  taken  from  each
 student  yet,  the  hon.  Minister  has
 come  out  with  the  statements  in  the
 House,  saying  at  this  juncture  he
 cannot  do  anything.  With  the  utmost
 respect,  I  must  say  that  it  is  a  very
 sad  statement  and  I  hope  the  hon.
 Minister  will  think  over  it  again  and
 give  a  more  satisfactory  reply,  80
 that  the  carrier  of  these  students  is
 not  ruined.

 In  their  agitations,  they  have  taker:
 a  very  peaceful  stance  and  they  have
 not  taken  to  violence.

 They  have  given  out  a  statement
 that  the  Central  Government  does  not
 open  medical  colleges  and  that  it  does
 not  run  medical  colleges  on  its  own.
 They  say  that  it  is  a  State  subject.
 I  may  be  wrong,  but  my  impression
 js  that  there  are  a  few  medical  col-
 leges  run  by  the  Central  Government
 also  and  some  of  them  are  in  Delhi.
 There  is  some  misunderstanding  in
 what  the  hon.  Minister  has  said.
 Therefore,  I  hope  that  some  sort  of  a
 trust  is  created,  supported  by  the  Cen-
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 tral  Government,  which  will  enable
 this  medical  college  to  come  _  into
 existence.  As  submitted  by  some

 hon.  Members,  there  is  a  _  letter
 which  the  parents  of  these  students
 have  written  to  the  hon.  Minister.
 They  have  said  that  they  are  willing
 to  form  a  trust.  In  fact,  they  have
 formed  a  trust.  They  want,  some
 form  of  help  {rom  the  Ministry.  What
 they  want  is  very  reasonable  What
 they  say  is  that  the  money  which  has
 been  coilected  by  the  trustees  of  the
 Guru  Gobind  Singh  Medical  College,
 can  be  taken  away  from  them  and
 handed  over  to  the  parents  of  the
 students,  so  hat.  they  can  with  this
 nucleus  money  and  contributions
 fram  other  sources  including  some
 help  from  the  Central  Government,
 form  a  trust  and  run  the  medical
 college.  These  are  their  demands:-—

 l.  Arrangements  of  taking  over
 the  colleced  fundsassets  by
 the  promoters  and  passing  on
 the  same  to  them.

 2.  Financial  assistance  by  the
 Central  Government  Punjab
 and  Haryana  Governments,

 3.  Approval  recognition  by  the
 Haryana  Government  to  re-
 start  the  college  at  the  exist-
 ing  premises  for  the  time
 being.

 CJ  Hospital  facilities  by  the  Har-
 Yana  Government  at  Farbida-
 bad.

 5.  Land  allotment  by  the  Haryana
 Government  for  the  construc-
 tion  of  the  college  at  or  near
 Faridabad,

 6.  Arrangement  of  affiiliation  of
 the  college  with  the  Punjab
 University.

 The  demands  that  have  been  made
 have  been  submitted  to  the  hon.
 Minister  and  they  are  very  reason-
 able  ones,  I  wish  the  Minister  makes
 a  bold  statement  in  the  House  accept-
 ing  their  demands  and  thereby  help-
 ‘ing  them  in  the  formation  of  the
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 trust  so  that  lives  of  these  students
 and  their  careers  are  not  ruined.

 Sir,  we  do  not  want  what  we  call
 alibis  or  cxcuses.  The  time  has  come
 when  some  sort  of  positive  action  is
 called  for.  Our  Prime  Minister  hus
 always  stood  for  the  students,  for  the
 youth  and  for  the  weaker  sections  of
 the  society.  I  hope  that  the  hon.
 Minister  does  not  sabotage  the  pro-
 gramme  which  has  been  enunciated
 by  our  great  Prime  Minister.  There-
 fore,  I  request  him  to  support  the
 formation  of  the  trust  which  the  »ar-
 ents  of  these  students  have  said  that
 they  would  form,  They  would  not  only
 support  it  but  they  would  also  give
 financial  assistance.  And  this  is  my
 major  request  to  the  hon.  Minister.

 Lastly  there  is  shortage  of  dociors
 as  also  shortage  of  medical  facility.
 The  time  has  also  come  to  start  new
 colleges  and  for  the  support  of  the
 trust  which  is  being  formed  by  the
 students.  I  am  repeating  the  same
 and  I  hope  you  will  support  the
 trus!  which  has  been  formed  by  par-
 ents  or  which  they  are  going  to  form
 so  that  the  career  of  these  students
 is  not  ruined.

 MR.  CHAIRMAN:  Shri  Chandrap-
 pan.

 PROF.  MADHU  DANDAVATE
 ‘Rajapur):  Sir,  let  me  be  allowed  to
 speak.

 MR.  CHAIRMAN:  If  the  hon.  Mem-
 ber  yields  I  have  no  objection.

 SHRI  C.  K.  CHANDRAPPAN  (Tel-
 licherry):  I  have  no  objection.

 MR.  CHAIRMAN:  All  right
 Madhu  Dandavate.

 PROF.  MADHU  DANDAVATE:  At
 the  ou‘set,  Mr.  Chairman,  I  would
 like  to  remind  the  House  that  this
 issue  is  not  merely  the  issue  of  the
 Opposition  and  the  Treasury  Benches
 but  also  the  issue  of  the  members  be-
 longing  to  different  parties.

 Prof,

 Sir,  I  handed  over  some  memuran-
 dum  to  the  hon.  Health  Minister  some-
 time  back.  Normally  I  would  not
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 have  insisted  but  I  want  a  certain
 suggestion  to  be  thrown  before  him.
 If  the  hon.  Health  Minister  has  no
 odjection,  I  wish  to  draw  his  atten-
 tion  to  the  fact  that  I  have  nanded
 over  to  him  some  time  back  a  memio-
 randum  signed  by  more  than  70  MPs,
 belonging  to  all  the  parties—ruling
 party  as  well  as  the  opposition  party
 I  would  very  much  like  that  this
 debate  should  not  be  taken  as  a
 debate  between  the  treasury  benches
 and  the  opposition  parties.  We  must
 try  to  arrive  at  a  consensus  30  that
 all  those  students  could  be  persuaded
 to  go  back  to  their  studies.

 Sir,  I  have  a  persona!  stake  or  cause
 T  have  been  a  teacher  all  slong  far
 the  last  25  years  or  en.  T.  thie  re.
 titution,  there  are  pestle  wh»
 have  come  from  =  my  university.
 Therefore.  I  say  that  I  huve  some  pet-
 sena]  stake  in  this  particular  problem.

 I  would  like  to  point  out  to  the  hon
 Minister  that  this  should  not  be  treat-
 ed  as  a  debate  between  the  treasurv
 benches  and  the  opposition.  On  this
 score  certain  efforts  were  made  to  fina
 out  a  solution.  The  former  Health
 Minister  has  already  said  in  one  of
 his  statements  that  he  had  no  oabjec-
 tion  to  use  his  good  offices  both  in  the
 official  capacity  as  well  as  informally
 to  discuss  the  problem  with  the  Chief
 Minister  of  Haryana  as  also  the  Chiet
 Minister  of  Punjab  and  also  to  meet
 the  number  of  social  and  other  ins-
 titutions  in  trying  to  find  out  whether
 some  charitable  trust  could  be  set  uP.
 I  do  not  allege  that  those  efforts  were
 not  made,  Efforts  were  in  progress.
 In  order  to  work  out  the  possibility  of
 setting  up  a  trust.  a  meeting  was  con-
 vened  by  the  Chief  Minister  of  Puniab
 on  80  January  1973,  which  was  at-
 tended  by  the  Shiromani  Gurdwara
 Prabhandak  Committee,  Guru  Gobind
 Singh,

 Foundation,  Guru  Nanak  Founda-
 tion,  Chief  Khalsa  Devan,  Delhi  Gurd-
 wara  Board,  Central  Sikh  Board,  Sikh
 Educational  Society,  Vice-Chancellor,
 Guru  Nanak  University,  Amritsar,
 Principal,  Amritsar  Medical  College
 and  Gian  Singh,  one  of  the  promoters
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 of  the  college.  But  unfortunately  at
 that  meeting,  the  main  agenda  was
 completely  side-tracked  and  a  new
 proposal  came  up  to  find  out  whether
 we  can  link  this  with  the  problem  of
 assimilating  the  students  in  Patna
 So,  the  Trust  could  not  be  formed.

 I  know  there  are  certain  difficulties,
 but  the  parents  of  the  students  have
 taken  a  most  constructive  action.
 When  their  wards  are  involved,  they
 cannot  indulge  in  political  haranging.
 They  have  formed  themselves  into  an
 association  and  contacted  a  number  of
 friends  who  are  prepared  to  alter
 donations.  They  have  given  certain
 concrete  suggestions,  which  I  shall
 read  aut:

 “L  Arrancements  of  taking  over
 the  collecteg  funds,  assets  by
 the  Pro:  oters  and  passing  on
 the  same  to  us.

 2  Financial  assistance  by  the
 Central,  Punjab  and  Harvina
 Governments,

 3.  Approval'recognition  by  the
 Haryana  Government  to  re-
 start  the  college  at  the  exist-
 ing  premises  for  the  time  be-
 ing.

 (4)  Hospital  facilities  by  the  Har-
 yana  Government  at  Farida-
 bad.

 (5)  Land  allotment  by  the  Har-
 yana  Government  for  the
 construction  of  the  college  at
 or  near  Faridabad.

 (6)  Arrangement  of  affiliation  of
 the  college  with  the  Punjab
 University.”

 Very  often  we  talk  about  take-
 over  of  various  concerns  and  activi-
 ties  by  Government.  But  when  such
 action  is  needed  most  urgently,  we
 are  not  prepared  to  pay  any  atten-
 tion.  Very  often  the  Prime  Minister
 intervenes  in  a  number  of  problems.
 I  am  told  even  in  this  problem,  she
 is  willing  to  do  so.  This  is  my  infor-
 mation  from  reliable  sources.  But

 I  do  not  know  why  she  is  still  wait-
 ing.  The  former  Health  Minister  was
 given  a  chance.  The  present  Health
 Minister  was  given  a  chance,  The
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 Punjab  Chief  Minister  tried  his  best
 to  sce  that  a  Trust  is  formed,  but  for
 certain  reasons  the  agenda  was  side-
 tracked.  The  Speaker  of  Lok  Sabha
 also  has  said  that  if  some  sort  of
 charitable  trust  is  set  up  and  if  his
 services  will  be  useful,  he  will  make
 his  services  available.  He  has  even
 said  that  he  is  prepared  to  be  the
 Chairman  of  the  Trust.  My  submis-
 sion  is  with  the  good  offices  of  the
 Prime  Minister,  the  Speaker  and
 with  the  cooperation  of  the  parents’
 body  and  the  students’  body,  the  Patna
 solution  should  be  set  aside  and  some
 effort  should  be  made  to  see  that  the
 students  are  rehabilitated  in  the  same
 Faridabad  College.

 SHRI  K.  LAKKAPPA  Tumkur):
 Mr.  Chairman,  my  hon.  friend,  Pro-
 fessor  Dandavate,  has  made  the  posi-
 tion  very  clear.  This  should  not  be
 taken  as  a  matter  of  prestige  because
 the  opposition  is  attacking  the  ruling
 party.  No  question  of  prestige  is  in-
 volved  here,  What  is  of  paramount
 importance  is  the  future  of  the  stu-
 dents  of  this  medical  college,  found-
 ed  in  the  name  of  Guru  Gobind
 Singh.  The  management  of  this  col-
 lege  have  misused  the  name  of  Guru
 Gobind  Singh  and  perpetrated  a  fraud
 on  the  student  community.  This
 medical  college  had  students  not  only
 from  various  parts  of  India  but  also
 from  other  countries  like  Malaysia
 and  Singapore.  These  students  and
 their  parents  have  spent  Rs.  25,000
 to  35.000  with  high  hopes  and  the
 ambition  of  their  becoming  good  doc-
 tors.  Now  they  find  to  their  dismay
 that  they  have  been  cheated  to  the
 tune  of  Rs.  40  lakhs  and  the  students
 are,  so  to  say  in  the  streets.

 I  want  to  know  why  the  Govern-
 ment  of  Haryana  and  the  Govern-
 ment  of  India  did  not  take  any  action
 when  this  matter  was  brought  to
 thelr  notice.  It  is  a  mater  of  regret
 that  in  spite  of  the  agitation  by  the
 students  in  the  most  peaceful  and  de-
 mocratic  way  and  in  spite  of  the  pub-
 lic  sympathy  for  their  cause,  no
 netion  has  been  taken  by  the  govern-
 ment  so  far.  Here  is  a  case  where
 v2  LS.—3
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 the  students  never  played  into  the
 hands  of  the  politicians.  Though  the
 hon.  Minister  made  a  promise  that
 their  problems  would  be  looked  into
 and  something  would  be  done,  he  has
 not  done  anything.

 The  students  and  their  parents
 have  made  one  suggestion  to  solve
 this  problem.  That  suggestion  is  that
 a  trust  should  be  created  to  run  this
 college  and  it  should  be  given  att-
 liation  and  recognition.  Why  should
 the  government  not  agree  to  this
 suggestion?

 The  Minister  in  his  statement  the
 other  day  mentioned  that  the  marks
 obtained  by  the  students  who  gained
 admission  to  this  medical  college  are
 much  lower  than  those  obtained  by
 students  in  other  medical  colleges.  I
 am  told  that  students  have  been
 admitted  to  this  college  strictly  in
 conformity  with  the  rules  and
 regulations.

 Instead  of  wasting  any  further  time
 or  resources,  the  Haryana  Govern-
 ment  should  take  over  this  college
 and  the  Central  Government  should
 assist  them  financially  for  this  take
 over.  Since  most  of  the  private  me-
 dical  colleges  are  running  at  a  !oss
 and  perpetrating  fraud  on  their  stu-
 dents,  all  the  medical  colleges  should
 be  taken  over  by  the  government.  I
 hope  the  hon.  Minister  will  find  and
 announre  a  solution  for  this  problem.
 7.53  hrs.

 [Mr.  SPEAKER  in  the  Chair]
 SHRI  PILOO  MODY  (Godhra):

 Mr.  Speakcr,  sir,  I  think  this  matter
 has  dragged  along  long  enough.  It
 has  been  going  on  for  months  and
 months,  and  I  cannot  understand  the
 capacity  of  a  country  to  just  allow
 things  to  drift  in  this  fashion.  When
 will  somebody  with  some  foresight
 and  vision  step  in  to  steam  this  rot?
 For  months  we  have  had  this  situa-
 tion  and  there  seems  to  be,  after  hav-
 ing  exhausted  all  avenues,  only  one
 solution  and  that  one  solution,  accord-
 ing  to  equity,  according  to  justice  so
 thit  nubody  is  hurt  and  nobody  is  fav-
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 oured,  ig  to  allow  the  boys  and  their
 parents  to  run  the  institution  on  their
 own.  There  is  no  other  solution  to
 this  problem.  I  do  not  understand
 what  the  Minister,  week  after  week,
 is  doing.  I  do  not  know’  what  the
 hell  he  is  doing  to  arrive  at  a  solu-
 tion  that  will  hand-over  the  institu-
 tion  to  the  parents  and  the  students
 themselves.

 It  has  been  suggested  that  at  the
 head  of  the  cooperative  society  or  the
 institution,  there  is  to  be  some  pro-
 min  nt  man.  I  believe,  Sir,  vou
 yourself,  that  is,  the  Speaker  of  the
 Lok  Sabha  has  taken  a  great  interest
 in  this  matter.  I  think,  it  would  b-
 very  befitting  if  the  Speaker  himself
 was  to  lend  his  name  to  this  institu-
 tion  so  that  it  gets  a  cortain  sobriety,
 so  that  public  funds  that  may  be  en-
 trusted  to  it,  at  some  future  date,  are
 safeguarded.  TI  cannot  understand.
 therefere,  what  is  it  that  holds  back
 the  Minister  in  making  an  announce-
 ment  alone  the  lines  that  the  Gov-
 ernment  has  accented  the  society  as
 has  been  formed  by  the  students.
 Let  them  go  through  the  articles  of  a
 association  and  decide.

 We  just  now  had  an  offer  from
 Prof.  Madhu  Dandavat:.  I  will
 add  my  own  offer  to  that  along  the
 lines  of  Prof.  Madhu  Dandavate.
 You,  Sir,  yourself  have  also  offered
 to  helo  this  institution  by  lending
 your  nam*.  I  do  not  understand
 with  all  this  assurance,  what  is  hold-
 ing  up  the  Minister  from  allowing
 this  sort  of  society  to  be  formed  and
 helping  the  students  to  get  back  the
 assets  which  the  previous  manage-
 ment  may  have  acquir’d  or  may  have
 squandered.  The  only  thing  that  the
 Government  has  to  do  after  having
 accepted  the  principle  is  to  see  that  all
 moneys  that  have  hitherto  been  col-
 lected  are  extracted  or  taken  from
 those  who  have  run  the  institution  in
 the  past  and  handed  over  to  the  new
 society  and  to  make  good,  if  neces-
 sary,  a5  8  very  special  case,  any
 amount  that  may  have  been  squan-
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 dered,  that  is  to  say,  to  take  posses
 sion  of  the  assets  such  as  they  are
 hand  them  over  to  the  new  society
 and  solve  this  problem  once  and  for
 all.

 Does  Mr.  Khadilkar  really  think
 that  if  he  gives  us  no  reply  today,  he
 will  not  be  called  upon  to  give  the
 reply  next  week  or  the  week  after
 that?  It  must  come  to  an  end.  You
 cannot  allow  it  go  on  and  on.  I
 understand  he  was  not  well  for  a  few
 davs.  We  can  give  him  a  few  days
 grace.  Let  us  arrive  at  some  con-
 clusion.  How  long  can  you  expect
 ‘he  students  to  be  on  the  _  streets
 like  that?

 SHRI  C.  K.  CHANDRAPPAN
 (Tellicherry):  Mr.  Speaker,  Sir,  at
 the  very  outst,  IT  must  make  one
 thing  very  clear  that  what  is  happen-
 ing  in  the  Faridabad  Medical  Col-
 lege  is  not  an  isolated  phenomenon.
 It  is  the  result  of  large-scale  com-
 mercialisation  which  being  permitted
 in  the  field  of  education,  particularly,
 in  th  field  of  technical  education,  be-
 cause  the  private  management  who
 are  amassing  money  at  the  cost  of
 parents  and  students  have  found  that
 it  is  more  profitable  to  run  a  medical
 college  or  an  engineering  college.  As
 a  result  of  that,  there  is  the  mush-
 room  growth  of  medical  colleges
 utilising  the  name  of  great  people,
 utilising  the  mame  of  people  in
 authority.

 8  hrs.

 When  the  Minister  and  the  Govern-
 ment  says  that  these  students  have
 net  obtained  sufficient  marks,  let  them
 80  and  try  their  luck,  I  would  like
 to  ask  one  question.  Was  the  Min-
 ister  sleeping,  or  were  the  Govern-
 ment  sleeping,  at  the  time  when  this
 Trust  came  for  sanction?  This  Trust
 which  was  formed  in  the  name  of
 Guru  Govind  Singh  Vidva  Sevek
 Society  had  applied  for  permission
 to  run  this  racket  of  Medical  College,
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 and  Government  had  pracefully  given
 It  was  known  to  the  Go- permission,

 vernment  that  Rs.  0,0U0  would  be
 taken  as  donation  and  7  another

 Rs.  10.000  would  be  taken  as  tuition
 fees.  After  that,  the  studints  were
 thrown  in  the  streets,  Many  month:
 have  passed.  We  had  th:  pleasure
 of  discussing  this  matter  in  this
 House  three  months  ago.  This  is  not

 a  mattcr  to  be  discussed  just  acade-
 mically:  there  arc  human  elements
 involved  im  it.  If  the  Minister  or
 anybody  has  the  willingness  ta  po
 to  the  Boat  Club,  he  will  see  the  stu-
 dents  who  have  been  —  undertaking
 fasts  for  several  weeks.  They  are
 raising  9  life-and-death  =  struggle,
 and  you  have  no  sympathy!  You  only
 say  that  you  are  all  for  it.  But  the
 question  is  not  whether  vou  have  hp
 sympathy  to  make,  Th  question  is
 whether  vou  are  coming  out  with  8
 nositive  suggestion  that  will  help  the
 students  out  of  it.  For  that.  there  is
 a  siigeestion  made.  It  is  very  inter-
 esting.  It  is  quite  good  that  our
 hon.  Sneaker  is  showing  —  interest
 because  vour  good  sclf,  Mr.  Speaker,
 has  been  dragged  into  this  contro-
 versy.  It  is  in  the  very  nature  of
 capitilists  like  Mr.  Piloo  Mody  that
 they  sell  everything  for  making
 profi.  (Interruption)  It  is  in  the
 very  character  of  capitalists.  Mr.
 Speasccr.  vour  name  has  been  misused
 in  this...

 MR.  SPEAKER:
 Do  not  worry.

 SHRI  C.  K.  CHANDRAPPAN:  32

 It  is  not  misused

 think.  it  is  misused.  If  you  say
 otheiwise,  then  I  do  not  have  any
 objection.

 The  students  find  themselves  in  the
 streets,  and  those  who  have  taken
 money  and  have  committed  a  fraud
 on  the  people  and  the  Government
 are  going  away  scot-free!  Therc  is
 an  inquiry  going  on.  I  do  not  know
 how  long  this  inquiry  will  take.  Can
 Government  not  take  some  measure
 by  which  these  people  can  be
 straishtaway  booked?  Can  they  not
 take  some  measure  by  which  the
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 property  of  this  fraud  Trust  can  be
 expropriated  or  confiscated?  Then

 lend  your  support  to  the  pro- you
 posed  Trust  which  will  have  the
 bl  ssings  of  the  Speaker  and  other
 people....

 MEH.  SPEAKER:  Leave  me  out  of
 the  picture.

 SHRI  C.  K,  CHANDRAPPAN:  7
 will  be  very  happy  if  the  hon.  Minis-
 ter  comes  out.  at  the  end  of  this  dis-
 cussion,  with  a  positive  proposal  to
 immediately  implement  and  save  the
 situation.  I  am  not  interested  in
 hvaring  another  suggestion  which
 will  take  another  three  months  to
 implement  and  after  that,  another
 discussion  in  this  House.  Let  this  b>
 the  last  discussion,  Let  your  solution
 be  the  final  solution  in  the  matter.
 If  you  want  to  put  an  end  to  this
 racket,  then  giving  permission  to
 private  Medical  College  should  be
 stopped  forthwith.

 श्री  सतपाल  कार  (पटियाला)  :  ग्रध्यक्ष
 महोदय  इस  मेडिकल  कालेज  के  बारे  में
 सबसे  पहले  ट्रस्ट  बनाने  की  लजवीरा  मैने  की
 थो।  इस  मामले  का  और  कोई  हल  है.  नहीं  ।
 पंजाब  के  चीफ  मिनिस्टर  और  हार  के  चीफ
 मिनिस्टर  से  भी  बाग  चीत  की  ।  रंगो  लाल  जो
 से  मेरी  बातचीत  नहीं  हुई  है  a  चंकि  ट्रस्ट  बनाने
 की  प्रयोजन  लेते  दी  थी  गौर  यह  भी  कहा  था  कि
 25  लाख  किये  मैं इकट्ठा  करके  दंगा  अगर  ट्रस्ट
 बन  जाय  1  अरब  वह  ट्रस्ट  बना  दें  तो  उस  में  कौन
 हों,  कि  7  को  पैसे  मिल  सकते  है?  मेरा  प्रोयोजित
 यह  था  कि  एक  उसमें  स्पीकर  साहब  हों,  दूसरे
 सरदार  जोगेन्द्र  सिह  हों,  मात तोय  a  जी लाल
 कौर  माननीय  ज्ञानी  जैसी  हों,  माननीय
 दीक्षित  जी  हों  -  इत  के  नाम  पर  ईस्ट  हो  |

 श्री  शशि  भूषण  (दक्षिणा  दिल्ली)
 अध्यक्ष  जी.  जरा  के  नाम  पर  में  50  लाख  पाया

 इकट्ठा  कर  सकता  हैं  क्योकि  ग्रुप  की  किस  क्ले
 पता  है  ।
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 अध्यक्ष  महोदय  :

 लीजिये  |
 मेरा  नाम  इसमें  त

 श्री  सतपाल  कपूर  :  l4  लाख  रुपया

 पुराणों  सोप्तायटों  के  पस्त  पडा  हुमा  है  ।  चार
 लाख  को  जमात  है  और  मुझे  बताया  गया  है
 कि  i0  लाख  रुपया  विद्यार्थियों  के  पास  बानो

 है  ।  यह  28  लाख  रुपया  जब  तक  नहीं
 मिलेगा  यह  ट्रस्ट  कामयाब  नहीं  हो  सकता

 हैं  और  यह  तब  तक  कामयाब  नहों  होगा  जब

 तक  हरियाणा  के  चोक  मिनिस्टर  का  कागज-

 परेशन  न  हो  ।

 जी  सोसायटी  दस  समय  है  उत्तरी  चेयर

 मैं  पटते  बाला,  सरदार  ज्ञान  सिह,  आसानी  से

 पैसा  नहीं  देगा  जब  तक  उत  को  डर  नहीं  होगा  कि
 मैं  जेल  के  अन्दर  हो  जाऊंगा  ।  तभों  वह  पैसा

 देगा,  अन्यथा  जवानों  से  वह  पता  देने  वाला

 नहों  है।  इसलिए  स्वास्थ्य  मंत्रों  जो  ऐसा  कोई
 इंतजाम  करें  जिससे  हरियाणा  गवर्नमेंट  मोदी-

 लाइन  ही  जाय  बौर  जिस  सोसायटी  ने  बंग-

 लिंग  को  है  दत्त  के  जो  वात  पता  हैं  उन  को  कंट्रोल
 करे  तब  यह  पैसा  निकलेगा  ।  और  पैसा  निकलने
 के  बाद  अगर  इसमें  अ्रच्छे  अच्छा  आदमी  आयें,
 माननीय  मधु  देखते  भी  रहें,  माननीय  पीलु
 मोदी  जी  तो  कभी  सीरियस  नहीं  होते,  अगर

 इस  ट्रस्ट  में  अच्छे  आदमी  आये  तो  यह  ट्रस्ट
 कामयाब  हो  जायगा  और  मेडिकल  कालेज
 बन  जायेश  और  विद्याथियों  का  भला  हो
 जायगा।  इसलिए  मै  मंत्नी  महोदय  से  कहना
 चाहता  2,  कि  अप  अपने  qs  झ्र फि सेज  का

 इस्तेमाल  करे  ।  पंजाब  और  बिहार  के चीफ

 मिनिस्टर्स  तैयार  हैं,  आप  हरियाणा  पर  जौर

 डाल वाइ ये  ।  इसके  अलावा  और  कोई  चांरा

 नहीं  हैं  ।

 SHRI  VASANT  SATHE  (Akola):  I
 was  hoping  after  the  last  discussion
 when  the  hon.  Minister  had  to  come
 with  a  very  disappointing  reply
 which,  I  am  sure,  he  himself.  must
 have  been  disappointed  after  the  as-
 surance  he  had  given  that  a  solution
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 is  afoot  to  solve  the  problem.  He
 said:  ‘Just  give  me  one  week  so  that
 I  may  come  with  that  solution  next
 week,’  Therefore,  he  must  have  been
 hoping  that  some  solution  was  likely
 to  be  found  and  I  am  sure,  he  :nust
 have  been  highly  disappointed  to
 come  on  the  22nd  to  make  a  statement
 which,  to  say  the  least,  was  a  slap  in
 the  face  of  these  young  men.

 Let  me  at  the  outset  clear  some  of
 the  confusions  which,  it  seems,  some
 of  your  officers  or  informants  have
 created  in  you  and  througn  you  even
 in  the  public  and  the  confusion  is
 this.  You  had  said  that  the  parents  of
 these  boys  had  bought  their  places.
 There  was  a  hint  in  the  Rajya  Sabha
 that  there  is  black  money  and,  there-
 fore,  people  can  give  capitation  fee,
 meaning  thereby  that  probably  these
 children  are  the  children  of  black-
 marketeers  or  very  rich  men  or  sons
 of  seths.  But  do  you  know  that  a
 majority  of  them,  practically  all  of
 them,  are  sons  of  middle-class  and
 ordinary  people.

 SHRI  K.  PP.  UNNIKRISHNAN
 (Badagara):  They  have  sold  property
 and  come  here.

 SHRI  VASANT  SATHE:  Majority  of
 them  are  sons  of  doctors  who  are  look-
 ing  to  their  sons  to  take  over  their
 business.

 SHRI  PILOO  MODY:  Let  not  the
 sing  of  the  fathers  be  visited  on  the
 sons;  otherwise,  what  will  happen  to
 your  children?

 SHRI  VASANT  SATHE:  Your
 children  will  be  safe,  Mr.  Piloo  Mody.
 You  need  not  worry.

 May  I  state  there  for  your  informa-
 tion.  one  girl,  Paramjit  Cheema  is
 a  daughter  of  a  Jawan  in  the  Air
 Force.  Another  one,  Pratiba  Raina,
 is  a  daughter  of  a  teacher.  The  third
 one  is  Manjeet  Singh  Gulani,  son  of
 a  teacher  and  the  fourth  one  is  Mohan
 Lal  Garg,  son  of  a  police  constable.
 Are  these  people  blackmarketeers?
 What  sort  of  sympathy  are  we  going
 to  have  for  our  young  men  in  this
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 country  if  we  are  going  to  get  away
 with  this  sort  of  feeling?  Therefore,
 Sir,  let  us  disabuse  our  minds  once  for
 all.  These  are  not  the  sons  of  free
 brokers  and  looters.  You  cannot  say
 thut  they  are  useless  fellows,  trying
 ty  get  inio  the  medical  colleges.  I  may
 inform  you  that  most  of  these  boys  ful-
 ii]  the  minimurn  requirement  of  the
 medical  council,  that  is  45  per  cent
 marks.  They  have  got  more  than
 that.  Out  of  70  those  who  got  bei-
 ween  45  to  50  are  only  23.  There  are
 l6  first-classes,  34  higher  second  classes
 and  97  second  classes.  Are  these  re
 jects?  Can  you  say  of  them  that  they
 are  good-for-ncthing  fellows?  Do  you
 mean  to  say  that  second-class  boys
 must  not  have  any  chance  to  get  into
 the  medical  colleges?  Sir,  it  is  an
 accident  in  this  country  that  because
 we  have  only  a  few  medical  colleges
 there  is  this  stiff  competition  and  oniy
 tnuse  getting  60  or  70  per  cent  get  ad-
 mivtved,  It  is  all  the  more  reason  why
 we  should  not  deny  medical  education
 le  these  boys.

 What  is  immediately  required  is
 this.  You  should  confirm  your  deter-
 mination  to  act.  What  was  the  =  pro-
 muse  given  by  your  predecessor?  He
 suid:  If  a  trust  is  formed  we  will  be
 giving  all  our  help  and  I  will  use  my
 good  offices.  We  know  the  strength  ot
 these  words  when  Dikshitji  says
 ‘good  offices’.  Why  should  you,  as  his
 successor  be  scared.  All  that  was
 liegded  was,  a  trust  ought  to  be  form-
 ed.  The  Punjab  Chiet  Minister  tried.
 He  unfortunately  fell  in  a  trap.  He
 called  a  meeting  of  people  for  which
 this  very  gentleman  Gyan  Singh  was
 callel;  he  practically  conducted  that
 meeting.  And,  he  tried  to  sidetrack
 the  whole  issue  and  take  it  to  Patna.
 What  has  Patna  got  io  do  with  _  this.
 Sir?)  This  is  a  very  simple  issue.
 This  is  matter  relating  to  Faridabad
 Medical  College,  a  simple  issue  and
 you  should  concentrate  on  that.  His
 point  was  this:  If  Patna  College  is
 alloved  to  be  started  by  Bihar  Gov-
 ernr2nt  then  I  will  take  all  these
 boys  away  there.  That  is,  from  frying
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 pan  to  the  fire.  That  was  the  trap.
 You  were  likely  to  fall  a  prey  to  that
 but  you  fortunately  corrected  your
 self  py  saying.  they  would  not  be
 tuken  there.  You  declared  it  in  the
 Rajya  Sabha.

 You  wanted  a  Society  under  the
 Societies  Act.  The  parents  have  form.
 ed  a  Society.  The  parents  by  them-
 selves  cannot  run  it,  they  cannot  raise
 the  money,  Therefore,  leaders  of  the
 community  from  Punjab,—respected
 leuders  like  Dr.  Jogindar  Singh,  our
 respected  Speaker,  Shri  Sat  Pal
 Kapoorji  and  others—who  are  quite
 willing  to  associate  themselves.  So,
 take  their  help.  What  is  there  to
 stop  you  from  doing  that?  Money  will
 be  no  problem  provided  you  agree  to
 do  this.  Society  ought  to  be  formed
 by  those  who  are  at  siake.  They
 have  formed  a  society.  All  that  you
 are  required  to  do  is,  get  back  the
 money  which  is  their  own  money.

 tam  surprised  at  what  the  Minister
 suid  iast  time.  Sir,  this  is  my  last
 pcint.  He  said:  What  can  I  do?  This
 is  an  inter-State  matter.  We  are
 handing  it  over  to  the  CB].  Where
 does  the  CBI  come  into  the  picture
 at  all  in  this?  Gyan  Singa  in  that
 booklet  has  accepted  that  he  has
 taken  money  and  all  that  you  have  to
 do  is,  you  should  utilise  your  in-
 fluence.  Do  you  mean  to  say  that  you
 are  so  much  helpless  in  the  matter
 that  you  could  not  arrest  these  _  per-
 sons  even  after  police  complaint  has
 been  made?  You  should  say:  Give
 the  monev  or  otherwise  I  will  put  you in  jail.  Do  you  mean  to  say  that
 you  are  so  helpless  to  do  that?

 Iam  reminded  of  a  story  of  Maha-
 bharatha.  Lord  Krishna  had  told
 Arjuna  after  removing  the  chakra
 trom  the  Sun.  Here  is  the  Sun,  that is  the  accepted  fact,  proved  fact,  that
 he  has  their  money  and  here  is  the
 Jayadrath,  that  is  the  fellow  Gian
 Singh  Purewal;  Arjun,  shoot  with  the arrow.  But  Arjun  says:  ‘Wait,  Sir.  1 will  put  it  before  the  CBI:  I  will  have the  CBI  inquiry  first’.  Tf  Arjun  had sald  that.  the  whole  Mahabharata
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 would  have  been  reversed  and  Kaura-
 vas  would  have  won.  So  oh,  Aijun  of
 today  please  for  Gods  sake,  do  not
 throw  away  your  gandiv  and  do  not
 plead  helplessiess  and  do  not  give  this
 unsolicited  advice...

 MR.  SPEAKER:  Afjun  is  very  much
 hesitating  to  fight.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 He  cannot  tight  without  Krishna,

 SHRI  VASANT  SATHE:  This  advice
 is  most  uncharitab-e,  to  tell  the  boys:
 go  and  tey  your  luck  in  other  medical
 colleges  in  the  country.  Do  not  do  it.

 Lastly,  I  would  say  this,  These  sons
 of  Punjab,  if  they  coul:|  fight  on  the
 ront  and  save  this  land,  you  k  iow

 what  they  are  made  of.  Up  till  now,
 these  boys—[  know  them  personally--
 have  been  agitating  for  the  last  eight
 months  most  peacefully  and  in  a  dis-
 ciplined  manner.  Do  not  provode  the
 vouth  of  the  country.  This  is  very
 wrong.  When  we  meet  them,  we  58४
 we  will]  find  a  colution.  Let  us  not
 betray  them  because  tien  that  pro-
 vokes  the  vouth  to  violence.  which  is
 a  very  undesirable  thing.

 I  would  tell  the  Minister:  do  not
 begin  with  a  failure.  I  do  not  want
 him  in  this  Ministry  to  begin  with  a
 failure.  This  ig  a  very  ticklish  child
 that  he  has.  Therefore.  I]  hope  he  will
 come  forward  with  a  real  solution.  We
 have  given  him  suggestions.  We  have
 given  a  proposal.  Here  is  the  society.
 Join  it.  Help  it.  Get  the  money
 back.  Catch  hold  of  that  man  by  the
 colar  and  get  the  money  back,  Then
 let  these  great  men  join  that.  As  Sat-
 pal  has  said,  there  will  be  no  problen:
 of  money.  Do  not  give  a  ‘no’.  That
 is  all  |  want  to  say.

 MR.  SPEAKER:  Dr.  Austin  wants  to
 speak.  The  hour  of  interruption  is  al-
 ready  reached.  What  I  propose  is  that
 we  continue  this  discussion  on  another
 day.  Meanwhile,  the  Minister  will
 have  some  time  to  come  prepared  in
 view  of  the  views  expressed.

 SURI  PILOO  MODY:  We  will  give
 rim  some  time  to  prepare.  But  next
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 lime,  if  he  igs  not  prepared,  we  are
 going  to  persecute  him.

 MR.  SPEAKER:  Persecute  or  prose-
 cute?

 SURI  PILOO  MODY:  I  will  perse-
 cute  him  and  you  can  prosecute  him.

 DR.  HENRY  AUSTIN  (Ernakulam):
 It  has  veen  a  distressing  experience  for
 those  of  us  wo  had  been  seeing  about
 I7G  stude ts  of  the  Faridabad  Medical

 College  drawn  from  different  regions
 of  the  country  with  a  few  from  over-
 seas  also  facing  sa  much  of  anxiety,
 uncertainty  and  mental  and  physical

 in  the  past  many  days  or
 For  us  MPs  and  others

 whose  conscietce  is  rouserl  on  this
 wsue,  the  only  question  we  would
 asa  of  Government  anc  other  MPs  and
 all  tho-=  who  gre  interested  is:  on
 which  side  of  the  barricade  are  we.
 when  on  the  one  side  some  people  pre-
 tending  to  be  great  philanthropists

 or  educationists  but  who  ultimately
 have  unfolted  tnemselves—I  do  not
 wact  to  use  a  harsh  word,  I  wish  to
 be  milkimas  persons  who  do  not  keep
 their  promise?  I  might  have  used  the
 word  'crooks  or  people  who  have  prov-
 ed  that  they  are  unfit  to  come  to  the
 public  life  with  such  motives.  Prob-
 abv.  the  Government  encouraged
 these  nrivate  medical  colleges.  perhaps
 thinking  that  the  commercial  or  in-
 dustrial  surplus  capital  could  be  con-
 varted  into  a  philanthropical  and
 charitable  capital.  So,  this  kind  of
 medical  colleges  was  encouraged.  But
 later  on,  from  one  end  of  the  country
 to  the  other,  about  27  students  are
 already  suffering.  and  it  has  proved
 that  even  the  great  sanctum  sanctorum
 of  educational  and  cu‘tural  centres  is
 being  prostituted  or  desecrated  by
 money-hungry  and  power-hungry  peo-
 ple.

 In  this  case  in  Faridabad,  the
 tragedy  is  this.  From  the  very  start
 of  this  project.  it  looks  or  it  seems
 it.has  proved  the  ulterior  motive  that
 motivated  these  people.  For  instance.
 they  first  wanted  to  start  this  college
 at  Karnal,  and  in  spite  of  tho  Haryana

 strain
 many  months,
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 venue,  they  unilateraliy  changed  ine
 location  and  they  started  it  at  Farida-
 bad.  Then  again,  for  no  reason,  they
 took  tie  twin  endeavour  and  made  an-
 other  efiort  of  the:r  own  at  Patna.
 There  also,  it  has  become  a  miserable
 failure.  If  you  go  through  the  pros-
 pectus—for  want  of  time  I  am  _  not
 going  into  the  documents  which  I  have
 before  me—of  this  college,  which  they
 have  put  out,  you  wi-]  find  that  they
 have  been  trying  to  capitalise  or  mis-
 use  tre  name  of  a  holy  person,  the  l0th
 Guru,  who  is  highly  revered  all  over
 the  country.  They  have  been  bringing
 in  the  Planning  Commission  saying
 that  the  Planning  Commission  has  not
 succeeded  in  filling  the  gap  by  bring-
 ing  in  more  colleses.  Then  they  are
 raising  the  problem  of  youth  and  all
 kinds  of  efforts  have  been  made  to
 project  ahe  image  that  they  are  out
 to  4elp  a  charitable  or  philanthropic
 cause.  But  it  has  been  vroved  other-
 wise.  From  my  State.  a  number  of
 them  have  come  from  my  constituency.
 I  have  talked  to  them  and  I  have  found
 how  distressing  their  feeing  is,  and
 how  uncertain  they  are.  Some  people
 have  come  from  overseas,  from  Malay-
 sia;  they  came  to  me  and  said  that
 they  do  not  want  to  go  back  to  their
 country  if  their  medical  college  is
 rehabilitated.  I  was  frightened.  It  is
 seldom  that  I  am  frightened.  But  these
 men  and  women  do  not  want  to  go
 back;  they  will  end  themselves  here.
 Such  is  the  strain  under  which  they
 are  made  to  suffer,  and  are  subjected
 to,

 Se  many  facts  have  been  given  and
 I  do  not  want  to  prolong  my  speech.
 Everyone  who  sees  the  magnitude  of
 this  problem  and  the  seriousness  of
 this  problem  is  much  concerned  about
 it.  I  am  sorry  to  say  that  the  hon.
 Minister  whom  I  respect  very  much.
 has  not  been  able  to  give  at  least  a
 ray  of  hone  to  these  70  men  who
 have  been  looking  to  him  for  some
 kind  of  encouragement.  and  it  is  not
 nine  that  we  allow  these  duners  to  go
 round  as  fhauch  nothing  has  happened

 young  men  to  die  in  the  Boat  Club
 lawns  on  Rafi  Marg.  Although  there
 is  an  enaguity.  I  think  that  it  is  not
 righi  that  since  these  people  have  not
 been  able  to  run  the  college  according
 to  their  programmes  and  prospectus
 it  snould  be  presumed  that  they  have
 defalcated  or  they  have  run  away
 from  their  responsibility  or  they  have
 misappropriated,  if  I  may  say  so.
 The-efore,  such  legal  and  _  technical
 considerations  should  not  stand  in  the
 way  of  the  Government  in  meeting
 out  justice.  I  for  one  am  not  at  all
 in  favour  of  this  capitation  fee  even
 in  the  nrivate  colleges,

 In  this  ease,  because  the  Govern-
 ment  have  followed  the  policy  of  en-
 couraging  private  colleges,  some  people
 have  come  and  prospectuses  have  been
 issued  saying  that  the  State  Govern-
 ments  are  there,  and  so  these  young
 men  have  come.  Therefore.  they
 should  not  be  penalised  because  it  is
 the  responsibility  of  the  Government
 having  pushed  a  policy.  When  these
 people  have  come  forward  in  pursuit
 of  higher  learning  to  serve  the  country.
 it  is  our  resvonsibility  to  see  that
 they  do  not  suffer,  and  it  is  not  justi-
 fiable  to  take  out  a  leaf  from  a  book
 of  law  or  procedure  and  say  it  cannot
 be  done.  We  see  parents  and  others
 have  come  forward  and  I  am_  sure
 there  are  enough  charitably-disposed
 or  vhilanthropic  people  who  are  con-
 cerned  about  the  youth  of  the  country.
 to  come  forward.

 I  am  sure  the  Government  have
 equal  responsibility  to  rise  up  to  the
 occasion  and  meet  this  cha‘lenge  and
 see  that  those  who  have  duped  these
 young  men  from  difierent  countries
 are  put  to  jail,  and  start  a  medical
 college  which  will  be  the  result  of  a
 trust  that  should  come  forward  with
 massive  Government  support.

 MR.  SPEAKER:  There  is  quite  a
 long  list  of  M2mbers  who  still  want
 to  participate.  What  I  propose  is,  we
 postpone  this  discussion.  The  hon.
 Minister  has  already  known  your
 views.  I  am  told,  indirectly.  he  stil!



 395  Discussion  on  MARCH  28,  i973  Statement  by  Minister  of  396
 Health  &  Family  Planning  re.  G.  G.  Singh

 {Mr.  Speaker]
 wants  some  time.  I  shal
 again  at  another  time.  I  do  not  pro-
 pose  to  fix  a  target  date.  I  shall  give
 him  some  time;  in  the  meanwhile  in
 some  shape  these  things  may  mate-

 fix  it  up

 rialise.  You  want  to  hear  his  reply
 now?

 PROF.  MADHU  DANDAVATE:  Even
 without  a  reply  if  he  starts  the  col-
 lege,  we  are  happy.

 MR.  SPEAKER:  I  am  watching  his
 tace:  there  is  no  smile.  Therefore  I
 aijourn  it  to  another  day
 (Interruptions)  No  time  like  one  week
 please  do  not  ask  the  time.  Maybe
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 earlier  also.  I  do  not  fix  any  day.  He
 may  consider  to  deal  with  it  with  a
 little  imore  care,  with  more  caution
 also,  New  light  has  been  thrown  on
 it  by  Members,

 SHRI  PILOO  MODY:  Let  the  Minis-
 ter  understand  he  is  being  charged  to
 find  a  solution,

 MR  SPEAKER:  He  has,  of  course.  I
 personally  know  it.

 8.27  hrs.

 The  Lok  Sabha  then  adjdurned  till
 Eleven  of  the  Clock  on  Thursday
 March  29,  973/Chaitra  8,  895  (Saka).


